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LOK SABHA DEBATES 

LOK SABHA 

Ftidsy, NoV9lTlber 30, 2007/A{JI7iIhayana.9, 1929 (Saka) 

The Lok SaDha met at Eleven of the Clock. 

[MR. DePUTY SPEAKER in the Chaitj 

... (Interruptions) 

REFERENCE BY DEPUTY SPEAKER 

Loss of Uv.. In Landmlne Blast In Chhattlsgarh 

{English} 

MR. DEPUTY SPEAKER: I have a very important 
announcement to make. Please sit down. 

. .. (Interruph"ons) 

MR. DEPUTY SPEAKER: Hon. Members, on 29 
November, 2007, 12 people incfuding 10 jawans of the 
Second Mizoram Reserve Police Battalion were killed in 
a landmine blast at Dantewara district of Chhattisgarh. 

The House condemns such acts of violence 
perpetrated against innocent people and the law enforcing 
agencies. 

The House may now stand in silence for a short 
while as a mark of respect to the memories of the 
departed souts. 

11.03 hra. 

The Members then stood in Silence for a short while. 

{English} 

SHRI A. KRISHNASWAMY (Sriperumbudur): Mr. 
Deputy Speaker, Sir, I have given a notice to raise an 
important issue regarding the plight of Tamilians in 
Malaysia. . .. (Interruptions) 

MR. DEPUTY SPEAKER: Let us have the Question 
Hour first I will listen to you after the Question Hour. 

... (Interruptions) 

MR. DEPUTY SPEAKER: I wiD not allow it at this 
point of time; during the 'Zero Hour', I will try my best 

to accommodate you. 

SHRI A. KRISHNASWAMY: Sir, my notice should be 
taken up first. ... (Interruptions) 

MR. DEPUTY SPEAKER: After the Question Hour, I 

will listen to you . 

... (Interruptions) 

SHRI A. KRISHNASWAMY: It is a very serious issue. 
It should be taken up first. We are raising this important 
issue here. We the Members of Parliament from 
Democratic Progressive Alliance of Tarn" Nadu take strong 
exception to the derogatory remark made against our 
beloved leader, hon. Chief Minister to Tamil Nadu, Dr . 

Kalaignar M. Karunanidhi by Malaysian Minister on 
Thursday, 29th November 2007 ... . (/nterrupb"ons) How can 
he make derogatory and uncalled for remarks against 
our leader? The Government should intervene in that 

matter. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Mr. Deputy Speaker, 

Sir, I just want to inform you that the hon. Minister has 
informed me that there is a Conference; he is busy up 
to 2 o'clock. He will come back to the House after 2 
o'clock. He shall take it up and shall inform the House. 

{Trans/ab"on} 

PROF. VIJAY KUM"n MALHOTRA (South Delhi): Mr. 

Deputy Speaker, Sir, please allow this issue to be taken 

up after the Question Hour. This is a very serious issue. 

Atrocious are being perpetrated on Hindus in Malaysia. 

Temples are being destroyed there. Please allow us to 
speak after the Question House . ... (Interruptlons) 

{English} 

SHRI GURUDAS DASGUPTA (Panskura): It is not 

the question of Hindus, it is the question of Indians 
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MR. DEPUTY SPEAKER: We will look Into it when 
the matter comes up. 

11.05 hrs. 

ORAL ANSWERS TO QUESTIONS 

{English] 

Integrated Child Development Services Scheme 

*221. SHRI N.N. KRISHNADAS: WiN the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether the Government has decided to extend 
the ICDS project to new areas in the country; 

(b) if so, the details thereof; 

(c) the details of the aDocation of funds to different 
States for this purpose till October 31, 2007; and 

(d) the manner in which the Panchayati Raj System 
is proposed to be utilized in the proper implementation of 
the scheme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): (a) to (d) A Statement is laid 
on the Table of the House. 

SIIItement 

(a) Yes, Sir. 

(b) In order to cover all the hitherto uncovered 
habitations, across the country, the StateslUnion Territory 
(UT) Administrations were requested to undertake a micro 
level survey having regard to predominanUy SClSTJMinority 
habitations and furnish specific requirement of additional 
Projects/Anganwadl Centres (AWCs)/Mlni. AWCs. 
Additional requirements for 613 Projects, 2.20 Lakh AWes 
and n3S0 Mini AWCs have been received from 34 
StatesIUT Administrations. These requirements have been 
incorporated in a composite proposal for competent 
approvals. 

(c) State-wise allocation of funds for this purpose will 
be made only after the competent approval has been 
accorded. 

(d) The Integrated Child Development Services (I CDS) 
Scheme envisages, inler-slia. involvement of Panchayati 
Raj Institutions (PRls) in the Programme implementation. 
As per information received from the States/UTs 
Administration, PRls have been associated in the 
implementation of the ICDS Scheme in different areas 
like in selection of Anganwadi Workers (AWWs) and 
Anganwadi Helpers (AWHs), supervising distribution of 
supplementary nutrition, distribution of honorarium to 
AWWslAWHs, and providing infrastructural facilities for 
AWes etc. 

SHRI N.N. KRISHNADAS: The ICDS Scheme in this 
country is playing an important role in child development, 
heaHh care and empowerment of women in the country. 

These Anganwadis are actually the nutrition centres 
especially in the rural areas of the country, and everybody 
knows that. Lakhs and lakhs of Anganwadi workers and 
helpers are dedicated. and actively involved in the project 
but their living condition is very pathetic. They are getting 
only a meagre remuneration, which is not at all adequate 
for their survival. I would like to know whether the 
Government will increase their remuneration on a 
humanitarian ground and also whether the Govemment 
will consider to absorb them as their direct Govemment 
employees. 

SHRIMATI RENUKA CHOWDHURY: Sir, this 
supplementary is not connected with the main Question. 
This is a very devious route taken by the hon. Member 
but I have great pleasure in answering his question. 

First of all, this issue was taken by the court and 
the court has said that Anganwadi work is considered to 
be a voluntary work and they are paid only honorarium. 
Frankly speaking, as an individual I also feel that they 
should be paid more. You will also appreciate thai the 
State Govemments use these Anganwadi workers beyond 
their capacity, such as for census work, etc. Many Statas 
have voluntarily come forward and contributed towards 
the kitty. I think, other States also should look at that. If 
other States also match the grant that I give from 1he 
Centre, then maybe I can look into raising their 
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honorarium a ~ more. These are honorariums and not 
salaries, and the question of making them permanent 
Government employees at this juncture does not arise. 

SHRI N.N. KRISHNADAS; Sir. the hon. Minister has 
mentioned in her reply that the Govemment has decided 
to extend Anganwadi centres in a great manner. We are 
thankful to the Government for extending this project. But 
the condition of these Anganwadi centres in every area, 
especially in the rural area, is very pathetic and poor. 
According to the guidelines for implementing ICDS project, 
the Panchayati Raj institution should purchase the land 
and construct building for that. Sometimes, these 
Anganwadi workers. and helpers approach the hon. 
Members also and request them to construct the building 
under MPLAD Scheme. So, while extending it in a great 
manner, I would like to know whether the Govemment 
wiN consider relaxing the present guidelines for utilizing 
the Fund to purchase land and construct building of these 
Anganwadi centres. 

SHRIMATIRENUKA CHOWDHURY: Sir, first of all. I 
am very grateful to all the allies and the UPA Govemment 
partners, and we decided in our Common Minimum 
Programme that we would address the issue of 
Anganwadis across the country, wherever the demand 
had arisen. Now, with the common concept where we 
say that we should decentralize, you must appreCiate 
that the Government of India has given Anganwadis to 
various places. Now, how they are functioning and how 
they are to be constructed are the issues which really 
should be taken up by the State Governments. You will 
appreciate that we give everything from the Centre and 
we are held accountable here while the State 
Governments are not doing what they should be doing at 
any given point of time. Some States have good practices 
but some States do not have good practices. 

Already we had approached the Chairperson of 
MPLAD Committee who was kind enough to give consent 
that we would be able use our MPLAD fund for 
construction of Anganwadis. . .. (Intenuptions) Yes, we have 
already done that. All of us collectively should do this. It 
is not just the role of one Minister or one Government. 
After all, children belong to us. Unfortunately, children 
are not the vote bank. Only very few people bother to 
contribute towards this cause. Children below 18 are not 
eligible to vote now . ... (Intenvpfions) 

SHRI RAVI· PRAKASH VERMA: Children can mobilize 
the vote bank. . .. (Intenvptions) 

SHRIMATI RENUKA CHOWDHURY: Anyway, I thank 
you for saying that. In the 11th Plan we have asked for 
a proposal where we said that they should be taking up 
construction of Anganwadis. 

The land should be supplied by the State 
Govemment. I think, that is something, all of us can 
agree on. After all, I cannot produce the land there. So, 
the State Govemment must come forward and allocate 
the land; and the Anganwadis would be built in the 11 th 
Plan. 

/Translab"onj 

SHRI SHAILENDRA KUMAR: Mr. Deputy Speaker, 
Sir, I am grateful to you for giving me an opportunity to 
raise a supplementary question. Hon. Member, Shri N.N. 
Krishnadas has asked almost all questions in this regard. 
Through you, I would like to bring into the Hon'ble 
Minister's notice the fact that the said scheme covers 
almost the entire country and many deficiencies and 
drawbacks have been noticed with regard to the nutritional 
food being provided to children under this scheme. Initially 
when this project was introduced, nutritional food items 
like Panjeeri and bread etc. were being given, but as of 
now the plight is such that the children feed their animals 
and birds with the Panjeeri given to them as it is not fit 
for human consumption. Its quality is not upto the mark 
and the children cannot consume it. 

Sir, children are the makers of the destiny of the 
country. If such kind of deficiencies are there in their 
nutritional food, how will it work? Therefore, through you, 
I would like to say that an assessment should be made 
at the national legal regarding this project. Monitoring 
should be done and enquiry conducted regarding the 
nutritional food being given to children under the I.C.D.S. 
project. Only when the children are given nutritional food, 
their health will remain sound and they will be able to 
put their hearts into their studies. Will she implement any 
such scheme? 

SHRIMATI RENUKA CHOWDHURY: Sir, I would like 
to congratulate the hon'ble Member as he has raised the 
basic issue. it is a fact that till the time the children are 
given good nutritional food we cannot expect them to 
attain sound health. He has also very rightly said that 
the children are the future of the country. We hope that 
by the year 2020, India will be the most youthful country 
of the world. Our country can boast of a pool of people 
who will be capable of earning a livelihood and fend for 
themselves. 
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Sir, the Central Government are not sending cooked 
food to them. 

[EnpIish! 

This is completely decentralized. 

[TmnsItI/ion! 

We have entrusted this responsibility to the State 
Govemments. We provide funds. All the remaining wor1t 
is done by the State Governments. I have received a 
number of such complaints. I would like to promise you 
that. 

[English! 

I am looking into this matter. 

[TransIstionJ 

Rest assured I will not give even one percent 
concession to anyone. 

[English! 

I am tightening the reins and we will see that the 
children get nutritious food, supplementary nutrition. 

[Tmnsltllion! 

for which the Union Govemment has taken up the 
responsibility. We will do it. 

[English! 

SHRI ABOUUAKUTTY: Sir, about 23,000 Anganwadis 
are functioning in Kerala under the ICDS project The 
performance of these Anganwacfis is outstanding. They 
are imparting trainings to children in a very thematic and 
play way methods. But on the other side, there are a lot 
of private nursery schools, which are mushrooming 
nowadays; and their functions are very sophisticate and 
complex. For seeking admission into nursery, they conduct 
interviews of children under five years of age, which gives 
a lot of burden to the children. 

I would, therefore, like to know from the hon. Minister 
whether the Government is planning to bring In a new 
legislation to control the unscientific private nursery 
schools. 

SHRIMATI RENUKA CHOWDHURY: Sir, this question 
does not come under the domain of my Ministry. It cornea 
under the Ministry of Education. It is about the nursery 
admissions and the process for nursery school admissions. 
We deal with the welfare sector where we look after the 
children of poor fammes and poor people, who are 
compelled to go for daily wages. We do not have any 
discrimination. We take every child, who comes to us. 
Hopefully, we will continue to do that till the GOP rises 
so much that people can look after their children on their 
own. We are also providing creches for working woman 
at various places. So, we are not involved In the business 
of nursery admissions. 

SHRI GURUDAS DASGUPTA: Sir, the hon. Minister 
has been very enthusiastic as she appears regarding the 
ICDS wor1ters. But the fact of the matter is that the 
ICDS wor1ters are paid at different levels in different parts 
of the country. In one State, they are paid Rs. 1,000 and 
to be on the higher side, another State is paying them 
Rs. 4,000. There is no standardization of working condition 
and pay scale. But they are doing job disproportionate to 
the payment that they are receiving. Therefore, may I 
ask, through you, the hon. Minister to say whether she 
is going to increase the honorarium on a particular date? 
What is the tirneframe that is being proposed for the 
increase of the honorarium? This is part (a) of my 
question. 

Part (b) of my question is whether she will can a 
meeting of the State Ministers and look for standardized 
service condition and workload of the ICDS wor1te .... 

SHRIMATI RENUKA CHOWDHURY: I have already 
addressed this issue for the previous Member of 
Parliament when he had asked the question. 

MR. DEPUTY SPEAKER: The first part of his 
question is not answered. 

SHRIMATI RENUKA CHOWDHURY: Regarding the 
first part, I do not know when I have said that I will raise 
the honorarium. So, he is asking me for dates. I cannot 
give a commitment. The day I become India's Finance 
Minister, I will give it. But till then let us look at other 
~. 

SHRI GURUDAS DASGUPTA: Win you consider it? 

SHRIMATI RENUKA CHOWDHURY: Gurudas 
Dasguptaji, you are a seasoned enough politician to 
understand that I cannot make 1188U1"anct18 like that in 
Pat1iament. 
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SHRI GURUDAS DASGUPTA: You should take up 
with the Ministry of Finance. 

SHRIMATI RENUKA CHOWDHURY: We, both of us, 
wlH sit and persuade the Minister of Finance later. But 
you win appreciate that the responsibility and the onus 
lies on the State Governments who use or misuse the 
Anganwadi workers for their own purposes such as 
census survey and other things, and they should 
rationalize the work. I cannot bring out a one side 'fits-
aU' formula across the country because different States 
have different needs and the need-based services what 
we cater to. 

MR. DEPUTY SPEAKER: Now, Shri Bhanwar Singh 
Dangawas. First of all, you will have to go to your seat. 

/Tmnslstion! 

SHRI BHANWAR SINGH DAN~AWAS: Mr. Deputy 
Speaker, Sir, please grant me permission to ask the 
question from this seat itseH. 

MR. DEPUTY SPEAKER: All right please put your 
question. 

SHRI BHANWAR SINGH OANGAWAS: Mr. Deputy 
Speaker. Sir, the Minister is a very dynamic pe~ and 
is a wen-wisher of the girl children. The H.R. department 
is not giving any assistance to the schools for girt children 
run by the NGOs and other instHutions which have hostel 
facilities. The concerned people have applied for this 
purpose many times. Hence, I would like to ask the 
Hon'b\e Minister whether she is ready to take up the 
responsibility of diet tor the said girts? Will her ministry 
provide the entire funds for ensuring the supply of proper 
diet to the girl students studying in the schools which 
are run by such instHutions or NGOs which run only girt 
schools? 

SHRIMATI RENUKA CHOWDHURY: Mr. Deputy 
Speaker, Sir, we are providing nutritious foods especially 
under 'Kishrol ShaktI Yojna' to the girts under the age of 
eighteen in various States. But the weHare hostels do 
not come under our subject. If he transfers all those 
subjects to my Ministry, I wiU definitely do something for 
them also. I wiH never raise an objection to this. 

SHRI BHANWAR SINGH DANGAWAS: Madam, 80 

far the said II88iatance has not 80 far reached the State 
of Rajasthan. 

SHRIMATI RENUKA CHOWDHURY: With your 
Permission, first of all I will introduce it in Rajasthan. 

SHRI BHANWAR SINGH DANGAWAS: Many many 
thanks. 

SHAI SANDEEP OIKSHIT: Mr. Deputy Speaker, Sir, 
thank you for giving me an opportunity to speak. The 
Hon'bie Minister has stated how the Anganwadi workers 
are burdened with all kinds of work. Something in this 
regard has been raised before the Planning Commission 
and also in for forthcoming new five year plan, perhaps 
a discussion was held in this regard. Therefore, I would 
like to know from the Hon'ble Minister whether there is 
any proposal to engage two Anganwadi workers instead 
of one in a centre? The reason is that it is a very 
beneficial scheme, wherever this scheme is property 
implemented it has boosted the development of the said 
state in perhaps such a way as no other programme has 
managed to do. This demand has been received from 
many places and many specialists have also opined that 
if two anganwadi workers are posted in place of one, 
they will be able to deal with the workload caused on 
account of their responsibility to implement the 
programmes of the State Govemment in a more effective 
and excellent manner and will be able to more effectively 
essay their role in the development of children. 

MR. DEPUTY SPEAKER: Hon'ble Minister, the 
hon'b\e Member wants to know whether two Anganwadi 
workers can be posted in place of one? 

[English! 

SHRIMATI RENUKA CHOWDHURY: Sir, I think one 
thing that all of us should learn to understand first of all. 

/TflUISIation! 

that there is no other country in the would like our 
country where so many children are given food and looked 
after through the welfare schemes. This is one part. The 
second point is that already we have two persons in 
Anganwadi centres-there is a teacher and their is a helper. 
Both of them look after the children. Our effort is to 
rationalize all areas in the Eleventh Plan and try to give 
a direction. I cannot make a mention about it right now. 
TIll the time its EFC and all these things are over. Already 
there are two workers. 
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tEnt;Jsh} 

SHRIMATI KRISHNA TIRATH; Madam, he is asking 
for two workers. There is only one worker.and one helper . 
. .. (Inl8nuptions) He is asking for two workers. 

SHRIMATI RENUKA CHOWDHURY: That depends on 
future. Let us see how many children are there. 

{TlBnslation} 

If I promise that two workers win be posted in an the 
Anganwadi centres of the country and later on if we 
come to know that there are only two children in some 
places then it cannot be implemented. 

{English} 

They have now expanded and we have mini-anganwadis 
and anganwadis-on-demand etc. 

{TtBnSIation} 

In some places they look after three children. 

[English} 

We cannot bring a uniform policy like that. 

{TlIU1SIation} 

SHRIMATI ARCHANA NAYAK: Mr. Deputy Speaker. 
Sir, may I know from the han. Minister of Women and 
ChHd Development whether the Government has set up 
any monitoring mechanism to see that the funds 
earmarked and allotted under the ICDS reach the eligible 
persons and the funds are utilized properly by the 
concemed agencies. Thank you. 

SHRIMATI RENUKA CHOWDHURY: Sir. this is the 
need of the hour and I congratulate the hon. Member for 
having identified the real root cause of where the issue 
lies. But, I think, the best monitoring system I can wish 
for. Sir. is the public representatives here who wHl look 
into their own constituencies and put the pressure there 
for the local bodies to deliver the issue. We give money. 
we have given crores of rupees. We have made SO many 
outlays. If they do not reach the real beneficiary. then I 
think somewhere it is a collective failure. 

MR. DEPUTY SPEAKER: Thank you. 

Setting up of New Power Projects In the State. 
+ 

'222. SHRI SUKHDEV SINGH DHINDSA: 
SARDAR SUKHDEV SINGH LIBRA: 

Will the Minister of POWER be pleased to state: 

(a) whether any request has been received from 
some State Governments. particularly from Punjab for 
setting up of Power Projects in their States during the 
current year; 

(b) if so, the details thereof, State-wise? 

(c) the time by which these requests are likely to be 
accorded sanction? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (c) A Statement is laid on the Table of 
the House. 

Statement 

(a) to (c) With the enactment of the Electricity Act. 
2003. the requirement of according Techno Economic 
Clearance by Central Electricity Authority (CEA) has been 
dispensed with for thermal generation. However. any 
generating company intending to set up a hydro 
generating station shall prepare and submit to the CEA 
for its concurrence. a scheme estimated to involve a 
capital expenditure exceeding such sum. as may be fixed 
by the Central Govemment from time to time. 

The CEA has reported that. in respect of hydro 
projects. in the current year (2007-08). sixteen proposals 
have been received in CEA. Out of these. four have 
been returned. after preliminary scrutiny to project 
authorities for trying up of necessary inputs; six proposals 
are currently at preliminary scrutiny stage. The remaining 
six projects of 2007-08 and one case of 2006-07 were 
accepted for consideration by CEA for accord of 
COrl\.urrence. Out of these seven proposals. concurrence 
has already been accorded in respect of three proposals. 
Four proposals are pending with CEA. Two pertain to the 
State Sector and one each to the Central and Private 
Sector. The details are given in the enclosed Annexure. As 
may be seen from the Annexure. no hydro project from 
Punjab is pending with CEA for according concurrence. 

. The Planning Commission has delegated full powers 
to the State Govemments for approval of power projects 
(hydro and thermal power generation) without any ceDing. 
However. clearance from the Planning Commission is 
required in the case of those hydro electric projects where 
inter state issues are involved. The Planning Commission 
has intimated that no inter-state hydroelectric projects are 
pending with them for investment approval. 
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Annexure 

DBtails of proposals rtJCfIivBd, concumHJ and under examination of Central Electricity 
AlIIt10my for accord of concummcs duting 2007-08 

SI.No. Name of the Hydro Electric Project 

A. Proposals cleared 

1. 

2. 

3. 

lower Jurala (6x40 MW) in Anclhra Pradesh 
by Anclhra Pradesh Power Generation 
Corporation 
(State Sector) 

Rangit St. IV (3x40 MW) in Sikkim by Jal 
Power Corporation Ud. 
(Private Sector) 

Pare (2x55 MW) in Arunachal Pradesh by 
North Eastem Electric Power Corporation 
(Central Sector) 

B. Propo.... under examInation 

1. 

2. 

3. 

4. 

Kundah in Tamil Nadu 
4x125::500 MW 
Tamil Nadu Electricity Board 
(State Sector) 

Singoli Bhatwari 
In Uttarakhand, 
3x33=99 MW 
l& T Uttaranchal Hydro Power ltd. 
(Private Sector) 

Gundia, in Kamataka 
2x200-400 MW Karnataka Power 
Corporation ltd. (KPCl) 
(State Sector) 

Dibang, 
Arunachal Pradesh 
National Hydro Electric Power Corporation 
(Central Sector) 

{Translation} 

SHRI SUKHDEV SINGH DHINDSA: Mr. Deputy 
Speaker, Sir, there is shortage of power all over the 
country. Punjab is a State that. contributes 60 per cent 

Date of submission to CEA 
with complete infonnation 

3.06.2007 

3.06.2007 

29.08.2007 

Month of receipt 

10106 

06/07 

06/07 

06107 

Date of 
Concurrence 

24.07.2007 

6.07.2007 

24.09.2007 

Status 

Under examination 

Under examination 

Under examination 

Under examination 

foodgrains to central pool of the country, but, it is not 
getting sufficient power supply as a resuH of which tube-
weDs are lying idle. NTPC has set up Central projects all 
over the country, however, till now not even a single 
project has been set up in Punjab. Through you, I would 
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like to know from the hon'ble Minister, whether the 
Government of India propose to set up any project in 
Punjab through NTPC. 

SHRI SUSHILKUMAR SHINOE: Sir, wherever it is 
possible, NTPC sets up projects. Bhakra Nanga! Hydero 
Electric Project in Punjab is a very good project and the 
cost of power generation in this project comes to 13 to 
14 paisa per unit. It generates the cheapest power in the 
country. It is a very old project. If the Punjab Govemment 
demands for such projects, I will certainly give instruction 
to the officers of NTPC to work out the target and survey 
the site for the project. If the proposal is sent by the 
Punjab Govemment then we will certainly consider it. 

SHRI SUKHDEV SINGH DHINDSA: Mr. Deputy 
Speaker, Sir, the hon'ble Prime Minister had gone to 
Amritsar in February, 2006 and when it was brought to 
his notice he had announced that 1400 megawatt power 
of 4000 megawatt power project being set up in 
Chhattisgart1 will be allocated to Punjab, but, that project 
Is not being set up now. In view of the commltment 
made by the hon'bl Prime Minister, I would like to know 
wither the Government propose to provide 1500 megawatt 
power to Punjab from any other project or not. 

SHRI SUSHILKUMAR SHINDE: Sir, we will certainly 
take care of the interests of Punjab because Punjab 
provides foodgrains to the entire country so, I have always 
taken care of Punjab. Not only this, I had also talked to 
the Chief Minister of Punjab and he had also conveyed 
to me, through his letters. I have provided 2 percent 
power. During winter season additional power is provided 
only to the States located in Himalayan ranges, however, 
in view of the situation of Punjab two percent power has 
been provided to Punjab and even now we are providing 
27 megawatt power to the State from Central quota. 

Sir, I would like to submit that the Chief Minister of 
the State is cooperating with us very weH and we are 
also holding talks. He has worked hard to explore the 
possibility of setting up of new projects. Probably you 
may ask question about Rajpura project though there is 
paucity of time still, I would like to inform you thai the 
clearance of Rajpura project has been given by the site 
selection Committee of CA. As tar the Abohar project is 
concemed, Deer Park is located in the middle of the 
project site. So, I have given instructions to suggest an 
alternative site for the project. Once the proposal is sent 
to the Central Government, the site clearance to the 
project can be given. The hon'ble Prime Minister had 

certainly announced it in Amritsar. When it is not possible 
to spare power trom one project, efforts are made by us 
to provide power from other projects. We hope that Punjab 
wiD get its share of power in 11th Five Year Plan. Punjab 
win get 558 megawatt power from Sasan, 475 megawatt 
from Mundra and 200 megawatt from Tltaiya under· the 
Ultra Megawatt Power Project. Besides this, we will also .... 
see that Punjab gets some power from the ongoing Ultra! 
Megawatt Project ot Tamil Nadu. However, I would like 
to inform the House that there is not even a single 
megawatt capacity addition in Punjab in Tenth Rve Year 
Plan. Presently, there is 5.2 percent energy shortage and 
10.5 per cent picking shortage in Punjab. If capacity 
addition is not made there, the picking shortage may go 
up to 40 percent at the end ot 11th Five Year Plan. So, 
I am saying that there should be capacity addition. Our 
Electricity Boards should be strengthened. I would not 
like to say anything about electricity boards because at 
present the burden of subsidy on them is very high and 
they do not have money. I would like to submit that if 
the board is bifurcated then it WIll be known. I would like 
to urge the hon'bIe Member, who himseH had been a 
Minister and had been discharging his responsibilities very 
efficiently that we should sit together to find out the 
solution to this problem. I do not feel that the case of 
Punjab is very diffICult. I am with you. I am ready to 
solve the problems of power shortage in Punjab. 

SARDAR SUKHDEV SINGH LIBRA: Mr. Deputy 
Speaker, Sir, hon'ble Dhindsa ji has asked whether power 
wiD be supplied to the State or not. I would like to submit 
that the funds are provided by the Govemment for the 
renovation, modemisation and life extension of the projects 
run by the Power Fmance Corporation of India. Through 
you, I would like to know from the hon'ble Minister the 
amount of funds released by the Union Govemment to 
Punjab during the last three years and if no funds have 
been released, then wheat are the reasons therefore. 

SHRI SUSHILKUMAR SHINDE: I have noted it and 
I will send you the relevant information ion this regard. 

SHRIMATI SUMAN MAHA.TO: Mr. Deputy Speaker, 
Sir, I would like to know whether any proposal of 
Jharkhand Government or corporate sector for setting up 
of a Mega Power Project in Jharkhand is lying pending 
with the Govemment. If so, the details thereof. 

SHRI SUSHILKUMAR SHINDE: The main question 
is related to Punjab, however, I would Hke to submit that 
Ultra Mega Projects are every important for our country. 
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One project is in Jharkhand and we intend to set up 
nine such projects allover the country. There are several 
such States like Orissa which need one such project, 
however, it has demanded two projects. Tamil Nadu also 
needs one but it has also demanded two. I welcome it 
as it is a very big project of 4000 megawatt and the cost 
of each project is 16 to 17 thousand crore. In 12th Five 
Year Plan, there will be enough surplus power in the 
country. There is a project of UMPP in Jharkhand. We 
are going to tie up for water and land. Ultra Mega Power 
Project will be set up there as weH. 

SHRI VIJOV KRISHNA: Mr. Deputy Speaker, Sir, I 
am thankful to you that you gave me an opportunity to 
ask a supplementary question. 

In reply to the question the hon'ble Minister informed 
that there is no proposal from Bihar, where as there is 
power c:risI8 in BIhar and there is no adequete power 
supply in home district of the Chief Minister people face 
difficulty every day on this account. The quantum of power 
generation in Bihar Is less than the power requirement of 
the State. Now, when there is no proposal from Bihar, I 
would like to know whether the Government of India on 
its own wID take any initiative in this regard as there is 
serious power crisis in Bihar. 

[English! 

MR. DEPUTY SPEAKER; Actually, this particular 
Question was related to the State of Punjab only. 

SHRI SUSHILKUMAR SHINDE: Ves, it was restricted 
to the State of Punjab, but I know the situation in the 
entire country. Therefore, I can reply to the Question 
asked by the hon. Member. 

MR. DEPUTY SPEAKER: All right, you can do it. 

[TransIB/ion! 

SHRI SUSHILKUMAR SHINDE: There has been no 
capacity adcition in Bihar. Unless there is capacity addition 
in the State, power crisis is not going to be solved. The 
Central Government only supplement the efforts and the 
main work is required to be done by the State Itself. If 
the Stale Government does not take care of its people 
this problem cannot be solved. We are ready to extend 
the cooperation. If one needs loan from PFC or REC 
then we are fully ready to extend our cooperation. About 
Bihar, I would Bke to say that it is a problem-ridden 
State where PLF is very low in regard to electricity. I 

was watching on television the House proceeding in which 
the question was put by Shahnawaz Ji on Kahalgaon 
and Barh during zero hour. I would like to state that 
these questions are being raised because they have made 
no capacity addition . ... (lnhJnuptions) However, we will 
clear as and when I receive the suggestions. 
... (IntslTUptions) 

{English} 

MR. DEPUTY SPEAKER: Now, nothing should be 
recorded except the Question being asked by Shri Avinash 
Rai Khanna. 

[Translaiion} 

He belongs to your party. 

... (Intenuptions)· 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (Inltlnuplions)' 

[English} 

MR. DEPUTY SPEAKER: Shri Shahnawaz Hussain, 
please sit down. 

... (Intenuptions) 

MR. DEPUTV SPEAKER: Nothing should be 
recorded. 

... (Inltlnuplions)' 

MR. DEPUTY SP~KER: Whosoever speaks without 
my permission should not be recorded. 

...(Intenuplions) 

{TtanSlation} 

SHRI AVlNASH RAJ KHANNA: It was but natural as 
the issue was none other than electricity, so it does not 
matter if there may be some heated exchanges. 

The Minister has stated in his reply that the planning 
commission has delegated powers to the States for setting 
up hydro and thermal power project$', but electricity can 

°Not recorded. 
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also be generated through non-conventional energy 
sources including nuclear energy. Is there any proposal 
of the Govemment for setting up either of the nuclear 
and non-conventional energy projects in Punjab so that 
the demand of electricity could be met in the State? 

SHRI SUSHILKUMAR SHINDE: Mr. Deputy Speaker, 
Sir, I would like to tell the hon'ble Member that in regard 
to non-conventional energy. I had personally talked the 
Chief Minister. When ,*"e people from Germany had 
approached me, I had sent their representative to him. 
Pet'haps project of 130 MW was proposed to be set up, 
as they want to generate electricity from agricultural 
wastes. Discussion is on in this regard. All possibilities 
including that of nuclear power projects would be explored 
if civil nuclear agreement goes through especially when 
now the Members like you are open to that possibility. 
The department would certainly look into it. 

[English] 

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN: Thank 
you, Mr. Deputy Speaker, Sir, for giving me an chance to 
put a supplementary. 

If I am not mistaken, when the former Power Minister 
of the UPA Govemment was here, there was a proposal 
to start a hydro power project with a sum of Rs. 400 
crore in the coastal area of southem Tamil Nadu, that 
too, in the coastal area of' my constituency, 
Rameshwaram. I would like to know from the hon. Minister 
of Power, through you, is there any proposal pending 
before the Ministry? If yes, when will it be implemented? 

I would like to place it on record in the august House 
that there is an acute power shortage in Tamil Nadu due 
to failure of rains. 

SHRI SUSHJLKUMAR SHINDE: I do not have 
information at the moment because on the coastal line, 
I have just mentioned in the House that we are going to 
have two ultra mega projects in Tamil Nadu. These coastal 
projects would have imported coal supplies. I do not have 
information at the moment about the hydro power project 
but I would say that we are considering two ultra mega 
projects on the coast line. 

SHRI PRABODH PANDA: Thank you, Sir. Though 
my question Is not related to Punjab, but even then, the 
Minister is kind enough to respond to other questions 
related to the power plants in different States. In different 
newspapers, already a news item have been published 
that in a new Atomic Power Centre is going to be set up 
at Haripur in Contai, West Bengal. Has the Union 
Government received any proposal form the State 
Government for setting up an Atomic Power Station there? 

SHRI SUSHILKUMAR SHINDE: I would have replied 
but this question does not come under my purview; it 
comes under the Nuclear Department 

AssIstance for Jatropha Plantation 

*223. DR. THOKCHOM MEINYA: WiU the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) the details of the financial assistance given to 
NGOs and to individuals during the last three· years for 
Jatropha cultivation; and 

(Il} tne arrangement available to procure Jatropha 
seeds for the manufacture of bio-diesel'/ 

THE MINISTER OF STATE IN THE MINISTRY Of 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) and (b) A statement is laid on the Table of 
the House. 

Statement 

(a) The Mir istry of Rural Development had Released 
Rs. 49 crore during 2005-06 and Rs. 49.50 crore during 
2006-07 to State Governments for the purpose of raising 
jatrophalpongamia nurseries. State-wise details are given 
at Annexure. The Ministry did not provide any financial 
assistance to NGOs and to individuals during the last 
three years for Jatropha cultivation. 

(b) In Chhattisgarh, the State-owned Minor Forest 
Produce Federation through its 913 member cooperative 
societies and in Uttarakhand the State Forest De\IeIopment 
Corporation (State Government Undertaking) have been 
identified as the nodal agencies for procurement of 
Jatropha seed for the manufacture of bio-diesel. In other 
States, initiatives conceming the bio-diesel programme are 
still at a nascent stage. 
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Annexure 

SJ.No. State 

1. Andhra Pradesh 

2. Bihar 

3. Chhattlsgarh 

4. Gujarat 

5. Himachal Pradesh 

6. Jharkhand 

7. Kamataka 

8. Madhya Pradesh 

9. Maharashtra 

10. Orissa 

11. Rajasthan 

12. Tamil Nadu 

13. Uttar Pradesh 

14. Uttarakhand 

15. West Bengal 

North Eutem States 

16. Assam 

17. Arunachal Pradesh 

18. Sikkim 

19. Tripura 

Total 

Release in 
2005-06 

10.75 

13.50 

4.50 

1.50 

2.25 

10.50 

1.50 

1.50 

3.00 

49.00 

(As. in crore) 

Release 
in 2006-07 

1.00 

8.00 

4.00 

1.00 

2.00 

9.00 

1.00 

4.00 

5.00 

1.00 

8.00 

1.00 

2.00 

1.00 

1.50 

49.50 

DR. THOKCHOM MEINYA: At the very outset, I am 
very grateful to hon. Minister Shrl Raghuvansh Prasad 
Singhji, and Shri Chandra Sekhar Sahuji, for a 
comprehensive reply given to my question. 

My suppleme!l~ary is this. Keeping in view the 
increasing demand Of fuel, and particularly, bio-fuel in the 
country, and taking i"lo -earisideration our limited oil 
reserves, I want to know from the hon. Minister, through 

you, Sir, that when we are going to encourage and fund 
extensive cultivation of Jatropha to NGOs and individuals. 

SHRI CHANDRA SEKHAR SAHU: At present, we do 
not have any provision for providing funds to the NGOs. 
For 2005-06, we have prOvid~ funds to the tune of 
about Rs. 49 crore; and for 2006-'07, Rs. 49.50 crore to 
19 States, just on pilot basis to have Jatropha plantation. 
We have not provided any funds to the NGOs. The hon. 
Member has asked as to when we are going to have it. 
There is a MiSSion, which has Phase I and Phase II, 
and the matter is under its consideration. 

Sir, that proposal is under the consideration of the 
Group of Ministers. After that, there will be five lakh 
hectares of wasteland in the country of start with for 
Jatroph plantation-Phase I and Phase II. After the Group 
of Ministers decide, then Mission would start. We would 
definitely at that point of time and as per the 
recommendations of the Group of Ministers, think of 
providing funds to the NGOs. 

DR. THOKCHOM MEINYA: Again, taking into account 
the funds being pumped in, in the form of financial 
assistance provided so far, may I know from the hon. 
Minister, through you, what is the percentile increase, I 
repeat, the percentile increase in the procurement of 
Jatropha seeds and corresponding increase in the 
manufacture of bio-diesel? 

SHRI CHANDRA SEKHAR SAHU: As I have already 
replied, the Rural Development Ministry has given it to 
the 19 States. The States also have taken up the Jatropha 
plantation through their own agencies. So, the States also 
have their own initiation and started the Jatropha 
plantation. The IOC also has started its own research 
and development and it has also initiated the Jatropha 
and other plantations for bio-dlesel and bio-fuel; the 
Railways also have started it in 25,000 hectares of land. 

In the case of Andhra Pradesh, the plantation is in 
15,000 hectares; Chhattisgarh has it in 1,04,000 hectares, 
Gujarat has it in 39,800 hectares, Kamataka has it in 
7,600 hectares, Railways have it in 25,000 hectares, and 
thus, the grand total, in the case of Jatropha plantation, 
is 5,70,000 hectares. 

I have already replied that under the Mission, there 
is a target of adding about 20 per cent of bio-fuel and 
bio-diesel to the original figure, which otherwise we will 
be importing. 
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SHAI B. MAHTAB: From the answers that have been 
provided to us, that has been laid on the Table, six States 
have been provided around Rs. 8-10 crore and it is only 
Chhattisgarh which has received more than As. 21.5 crore 
for this wonder plant Jatropha cultivation which is 
considered as an alternative to the fossil fuels and an 
answer to climate change. 

My question is, is the Govemment aware of a study 
based on the field work in Chhattisgarh, Maharashtra and 
Rajasthan, and athored by eminent environmentalists 
Vandhana Shiva and Mani Shankar, which states that the 
tribaIs are being denied their inherent right over the land 
use and is threatening their food security. 18 It true that 
in 11 milrlon hectares of land, Jatropha will be cultivated? 
Has the States been told to identify the marginal and 
poor soil as the Aural Development Ministry is in charge 
of land in the overaU situation? 

I would like to understand from the Minister, whether 
he has asked the States to identify the marginal and 
poor soil, are the tribaIs being denied their right over the 
land by this cultivation because a report is in circulation. 
May I know whether the Ministry is aware of It or not? 

SHRI CHANDRA SEKHAR SAHU: I have already 
replied that it is now under the consideration of the Group 
of Ministers. We have not at alt given any direction to 
the States to identify It. But there is a category-wise 
wastelands in Inola, which comes to about 6,38,518.31 
sq. kms. throughout the country. 

There is a list for the State-wise wastelands that is 
available. " the hon. Member wants, I can give him In 
wOting. 

MR. DEPUTY SPEAKER: You may please give him. 

SHAI CHANDRA SEKHAR SAHU: I wiU give him in 
writing. 

Regarding tribal people being denied their right. which 
he has just mentioned, I have also gone through a· report 
in the newspaper; definitely we will look into it. 

[Tnmslalion] 

SHAI FRANCIS FANTHOME: Mr. Deputy Speaker, 
Sir, I would like to tell the Minister that the Development 

of new sources of energy is very Important for this country. 
The a1temative sources of energy are available before 
the country among which promoting Jatropha plantation 
may be one of the new avenues in this direction but the 
funds provided to various States are not suffICient. There 
are so many States like Uttar Pradesh, Bihar where the 
funds to the tune of only Rs. one crore have been 
earmarked for the whole year. It seems to me that the 
Govemment are not much inclined towards developing it 
as a new altemative of energy sources. I would like to 
know whether the Minister will provide adequate funds to 
develop and promote this source of energy? 

/English] 

SHRI CHANDRA SEKHAA SAHU: Again I have to 
reply that it is with the Group of Ministers; after the 
Mission starts, then the issue of real funding will come 
up. We have given now, only on pilot basis, to States. 
The States, on their own initiation, have started and spent 
some money. 

For example, Brazil, USA, Europe, Malaysia, 
Indonesia have paid more attention towards developing 
bio-diesel and bio-fuel. 

/English] 

The world leader in production of ethanol in the use 
of transport vehicle in Brazil. 

[TnmsIation] 

The Government are certainly paying attention 
because we need more bio-diesel and ethanol keeping 
in view import of diesel and petrol. So, the Government 
are prepared to spend much more money for it and a 
Group of Ministers has been constituted for the purpose. 
Further progress can be made once the GaM submits its 
report. 

, SHAI KlAEN AUIJU: Mr. Deputy Speaker, Sir, I 
welcome the statement made by the Minister. I also 
welcome the Jatropha mission being launched by him. 
The intention of the hon. Minister and Dr. Raghunvash 
Prasad is good. My serious complaint is that the 
fuflCtioning in his Ministry regarding the project does not 
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Instin confidence in as much as this entire project is. I 
have also held comprehensive discussion with him in this 
regard. This Is a very important project. The State 
Government are invited to bring projects but when they 
bring projects it takes more than one year in scrutinizing 
the same. About 45 thousand old cases are lying pending 
with his Ministry. Secondly, a lot of time is being taken 
in launching the mission. My specific question is that 
notwithstanding a written reply, I except a straight reply 
from him. Will be immediately clear the pending pilot 
project proposed to be given to each State by constituting 
a committee comprising good and able officers, scientists 
of his offICe like Shri Krishna to name a few. If not, what 
are the reasons therefore? 

SHRI CHANDRA SEKHAR SAHU: Mr. Deputy 
Speaker, Sir, for pilot projects we have provided funds to 
the tune of Rs. 49 crores and 49.5 crores for the year 
2005-06 and Rs. 2006-07 respectively. Hon'ble Member 
had come to me. I have also received his letter. I had 
called a meeting of all officers before him. I was in direct 
contact with him to meet with the queries and look into 
the requirement of the pilot projects submitted form his 
constituency even then if shortcomings remain I will look 
into them. But, as of now, there is no point in providing 
funds for pilot projects to any of the States, because the 
mission's report Is likely to be submitted very soon. It 
has just been approved by the Planning Commission, 
the mission is on, but at present we are not prepared to 
provide funds for pUot projects. 

/English! 

Village Electrification through Solar 
and Blo-Gas Energy 

+ 
*224. SHRI NARAHARI MAHATO: 

DR. DHIRENDRA AGARWAl: 

Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state: 

Ca> the targets fixed and achieved in village 
electrification through solar and bio-gas energy in each 
State during each of the last three years; 

(b) whether the Govemment has launched any new 
scheme to provide solar or ~s energy to the rural 
areas In the country recently; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) to (c) A Statement is laid on the 
Table of the House. 

Statement 

(a) The Ministry is implementing the Remote ViHage 
Electrification Programme for providing basic facilities of 
lighting/electricity in those remote, unelectrified census 
villages and remote unelectrified hamlets of electrified 
census villages, where grid connectivity is either not 
feasible or not cost effective. Such facilities are provided 
through various renewable energy sources which may be 
solar or biogas energy. However, in most of villages 
covered so far, solar energy homelighting systems have 
been provided. No state-wise allocation of targets is made 
under the Programme and projects are provided financial 
support on a case to case basis on the basis of proposals 
received from the State Govemments. State-wise details 
of villages and hamlets covered under the Programme 
during the last three years are given in the enclosed 
Annexure. 

(b) and (c) Comprehensive schemes for promotion 
of solar and biogas energy for meeting a variety of 
applications in the country, including those in rural areas, 
are already being implemented by the Ministry. For rural 
areas, the solar energy schemes aim at promotion of 
solar energy devices such as homelighting systems, 
lanterns, pumps, etc., through partial cost subsidy. The 
eligibility criteria and amount of subsidy depend upon the 
device and category of user, etc. For the year 2007-08, 
overa" aUocations of 63500 homelighting systems, 7000 
streetlights and 34000 solar lantems have been mad~. 
Similarly, under the National Biogas and Manure 
Management Programme, capital subsidy varying from Rs. 
2100 to Rs. 11,700 per plant is provided for setting up 
of biogas plants. The Ministry airns at setting up of about 
1 lakh biogas plants in different States during 2007-08. 
In addition, a scheme for setting up biogas based power 
generation systems for meeting unmet demand of 
electricity in electrified villages is also under 
implementation. 
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Annexure 

State-wise dstsi/s of ~ and H8m1ets IJIktlf1 up under the RemotB V~ 
EltJJc/nfiQIion Progrsmme duling the /ast 3 ytNIfS 

State 2005-06 

Arunachal Pradesh 117 

Assam 33 

Chhattisgarh 0 

Gujarat 36 

Himachal Pradesh 20 

Haryana 0 

Jhal1<hand 224 

Kamataka 20 

Madhya Pradesh 50 

Maharashtra 161 

Manipur 40 

Meghalaya 0 

Nagaland 0 

Orissa 0 

Rajasthan 230 

Uttarakhand 0 

West Bengal 5 

Total 936 

SHRI NARAHARI MAHATO: Thank you, Deputy 
Speaker, Sir. The Ministry is implementing the Remote 
Village Electrification Programme for providing basic 
facilities of light, electricity in remote un-electrified census 
villages and remote un-electrified hamlets of electrified 
census villages where grid connectivity is either not 
feasible or not cost-effective. But the performance is being 
shown very poor. I would like to know, through you, 
Deputy Speaker, Sir, from the Han. Minister of New And 
Renewable Energy what steps have been taken by him 
to fuRin village electrification through solar and biogas 
energy to meet up the demand during 2007-08. 

2006-07 2007-08 
(as on 31.10.07) 

11 0 

429 203 

43 36 

0 0 

0 0 

149 0 

108 0 

0 0 

100 0 

94 0 

14 0 

70 0 

3 0 

197 0 

73 0 

119 15 

0 0 

1410 254 

[Translation} 

SHRI VILAS MUTTEMWAR: Mr. Deputy Speaker, Sir, 
have clarified everything in my reply itseR that the 

Ministry is implementing the Remote Village Electrification 
Programme for providing electriclly in remote un-electrified 
census villages and electrified census villages where grid 
connectivity is not possible. Hon'ble Member has 
I)18ntioned about grid connectivity but grit connectivity is 
not feasible with these sources. From whichever State 
Government we receive such proposals, we implement 
this programme through them only, as It is the State 
Governments which identify the region. 
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(EngIi$h} 

SHRI NARAHARI MAHATO: In my State West Bengal 
the performance of this programme is very poor ... , would 
like to know from the hon. Minister, through you, Sir, as 
to whether the Ministry aims at setting up biogas plants 
in West Bengal during 2007 -OS. 

[Translation} 

SHRI VILAS MUTIEMWAR: Mr. Deputy Speaker, Sir, 
I don't agree with the statement of the hon'ble Member 
that this programme is not running well in West Bengal, 
rather I would like to congratulate the State Govemment 
of West Bengal and WEBRIDA for receiving the reward 
for implementation of Rural Electrification Programme, on 
the occasion of our silver Jubilee celebration. I would 
like to give information to the hon'ble Member so that he 
can update his Information. As far as Biogas based power 
generation project is concemed, about which he has made 
a mention, in his constituency Purulia itself power 
generation project with 60 kilowatt capacity has been set 
up. WEBRIDA has taken the initiative for this. The State 
Government has invested Rs. 1 crore while the remaining 
amount has been provided by us. Through this, Electricity 
is being provided to around 400 families of two villages-
Islampur and Bilttora 

MR. DEPUTY SPEAKER: Shri Dhirendra Agarwal-
not present. 

SHRI RAM KRIPAL YADAV: Sir, in his reply the 
hon'ble Minister has also enclosed a list in which the 
State-wise details of villages and Hamlets taken up under 
the Remote Village Electrification Programme during the 
last three years is given. Today we are discussing about 
solar energy and biogas, but I regret to say that the 
State-wise figures which have been provided, the name 
of Bihar is nowhere mentioned in that whereas the main 
objective of the programme is to provide electricity to 
those remote villages where grid connectivity is not 
feasible. In my constituency there are several regions 
where the question of providing electricity through grid 
connectivity does not arise at all. What to talk of remote 
areas, in my parliamentary constituency Patna itself there 
is Danapur Legislative Assembly which is a riverine area. 
It is situated on the other banks of river Ganga, it has 
one lakh population, it's a 'Taal' area. Hon'ble Member 
Shri Vijoy Krishna is present here, his area is also a 
Taal area, that is why he is aware of this. 

SHRI SYED SHAHNAWAZ HUSSAIN: There is 
riverine area in Bhagalpur also. 

(English} 

MR. DEPUTY SPEAKER: Silence please. 

'" (Interruptions) 

MR. DEPUTY SPEAKER: Please put your question. 

[Translation} 

SHRI RAM KRIPAL YADAV: I am talking about Patna. 
In Bhagalpur also there is riverine area. Similarly in Bihar 
also there are several places where electriCity could not 
be provided through Grid. The State Government of Bihar 
has tumed a deaf ear towards this issue. Though the 
hon'ble Chief Minister expresses his concern for the 
development of State, however, the State Government 
has not sent even a single proposal to the Central 
Govemment regarding electrification of these areas. The 
State Government is merely expressing its concern 
however it does not have even a single proposal for 
developmental work. . .. (Intenuptions) It is clear from the 
figures given in the written answer to question as to how 
much worried the Chief Minister is, as the name of Bihar 
is not at all mentioned in this. Nothing is more painful 
than this. ... (Interruptions) 

SHRI RAJIV RANJAN SINGH 'LALAN': What have 
you done there during all these years . ... (Interruptions) 

SHRI RAM KRIPAL YADAV: The State Government 
came to power in the name of development while it has 
not sent even a single proposal . ... (Interruptions) 

MR. DEPUTY SPEAKER: You have asked your 
Question, now you please sit down. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Don't you want to hear 
the reply? If you want then please sit down. 

... (Interruptions) 

[English} 

MR. DEPUTY SPEAKER: Nothing would go on record 
except the speech of the Minister. Please sit down. 

... (Interruptions)' 

·Not recorded. 
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/Translation} 

SHRI RAJIV RANJAN SINGH 'lALAN': Mr. Deputy 
Speaker, Sir, ~ ~ on a point of order. Hon'ble Minister 
is stancing, what is his problem . .•. (lnlflnupIions) 

MR. DEPUTY SPEAKER: SM Ram Kripalji, you 
please sit down. You have asked your Question. 

SHRI RAM KRIPAL YADAV: But I have not asked 
my Question. . .. (InltlmtpIions) 

MR. DEPUTY SPEAKER: Nothing is going an record. 

... (1ntsmJptions) 

MR. DEPUTY SPEAKER: You please sit down. The 
hon'ble Minister will give reply. 

.,. (In/smJptions) 

MR. DEPUTY SPEAKER: You have asked your 
question, now hear the reply. 

.. . (Intenuptions) 

MR. DEPUTY SPEAKER: Do you want the reply or 
not, since it is about 12 O'clock, the question hour win 
be over then the hon'ble Minister may not be able to 
give reply. 

... (Intsnuptians) 

11.59 hrs. 

[MR. SPeAKER in the ChsV] 

SHRI VILAS MUTTEMWAR: Sir, we are also unhappy 
that the name of Bihar does not appear. in this list. The 
Government intends to provide electricity in all remote 
villages. However, the State Government also has to fulfil 
its responsibility. If the State Government sends any 
proposal in this regard then our Ministry will make every 
effort to provide electricity to those villages. 
.. . (Interruptions) 

MR. SPEAKER: What is this happening. 

.. . (Intenuptions) 

WRITTEN ANSWERS TO QUESTIONS 

/Tf'Ilf1SIsIionl 

Violation of Guidelines of SGAY 

*225. SHRI GANESH SINGH: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether any instance of violation of guidelines of 
Samppom Grameen Rozgar Yojana (SGRY) has come to 
the notice of the Govemment during the last three years; 

(b) if so, the details thereof and the action taken by 
the Government in this regard; 

(c) whether SGRY guidelines have any separate 
provision In favour of the STs; and 

(d) if so, the details thereof? 

THE MiNISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) Statesl 
Union Territories are required to implement the Sampooma 
Grameen Rozgar Yojana (SGRY) in accordance with the 
Programme guidelines. However, a few instances of 
irregularities in the implementation of the Programme have 
come to the notice of the Ministry of Rural Development 
during the last three years. The case were pursued with 
State Govemments who were advised to investigate and 
take appropriate action. Some cases were also got 
enquired through National Level Monitors (NLMs) who 
have submitted their reports. The State Governments 
concerned were advised to initiate appropriate action as 
per the reports of the NLMs. 

(c) and (d) Paras 1.5 (i), 1.S (ii), 4.4 and 4.5 of 
SGRY guidelines provide that 22.5"10 of the annual 
allocation, allocated both at the level of district and 
Intermediate Panchayats, be earmarked for individual! 
group beneficiary schemes of SC/ST families living below 
the poverty line (BPL). Further, minimum 50"10 of village 
Panchayat allocations are earmartted for the creation of 
need-based village infrastructure in SCIST habitations! 
wards. 

Accelerated Power Development and 
Reforms Programme 

*226. SHRIMATI BHAVANA PUNDALIKRAO 
GAWALI: 

SHRI SANJAY DHOTRE: 

Will the Minister of POWER be pleased to state: 
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(a) the number of proposals received under (d) the time by which the remaining proposals are 
Accelerated Power Development and Reforms Programme likely to be approved? 
(APDRP) and funds provided for each project during the 

THE MINISTER OF POWER (SHRI SUSHILKUMAR fast three years tHI date, protect-wise and State-wise; SHINDE): (a) Government of India sanctioned 162 

(b) the number out of them pending for approval, 
Accelerated Power Development and Reforms Programme 
(APDRP) projects at the estimated cost of Rs. 3038.54 

State-wlse; crores during 2004-05 and 14 APDRP projects at the 
estimated cost of Rs. 284. n crores during 2005-06. No 

(c) the reasons therefor; and project was sanctioned during 2006-07. Details are as 
under:-

S1.No. State 2004-05 2005-06 

No. of No. of Cost (As. No. of No. of Cost (Rs. 
Projects Projects Crore) Projects Projects Crore) 
received sanctioned received sanctioned 

1. Bihar 48.35 0.00 

2. Chhattlsgarh 0 0 0.00 3.33 

3. Goa 57.80 0 0.00 

4. Gujarat 30.38 0 0.00 

5. Kamataka 30 22 46.09 2 2 26.19 

6. Kerala 42 42 554.66 0 0.00 

7. Madhya Pradesh 14 03 8.32 7 6 4.34 

8. Maharashtra 10 10 203.06 2 2 199.37 

9. Punjab 6 6 34.80 6.19 

10. Rajasthan 17 11 n.86 0 0.00 

11. Uttar Pradesh 23 23 563.45 2 2 45.35 

12. West Bengal 2 2 27.58 0 0.00 

13. Assam 2 2 103.38 0 0.00 

14. Jammu and Kashmir 4 4 699.03 0 0.00 

15. Manipur 4 4 131.49 0 0.00 

16. Meghalaya 5 5 186.47 0 0.00 

17. Mizoram 3 3 50.83 0 0.00 

18. Nagaland 76.88 0 0.00 

19. Tripura 5 5 119.20 0 0.00 

20. Tamil Nadu 16 16 18.91 0 0.00 

Total 187 162 3038.54 15 14 284.n 
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Details of the projects sanctioned, State-wise and 
Project-wise, under APDRP during 20()4...()5 and 2005-06 
are given in the enclosed statements-I & II. Details of 
Year-wise funds released dUring the last three years to 
States under APDRP are given in the enclosed Statement-
III. Besides, the above projects. -in-principle" approval for 
90 projec1s at the estimated cost of As. 1587.62 crores 
has been accorded In 2006-07 for starting preparatory 
wortcs for execution during Xlth Plan as per the revised 

guidelines. State-wise details of these projects are given 
in the enclosed Statement-IV. 

(b) to (d) No proposal under APDRP for 10th Plan 
is pending with the Govemment of India. In view of the 
recommendations/suggestions of the various stakeholders 
on the implementation of APDRP, the programme is 
proposed to be continued with the revised terms and 
conditions during the Eleventh Five Year Plan to make it 
more effective. 

Stafleiment I 

0e1Bifs of projects sanctionBd eluting 2004-tJ5 

SJ.No. StatelProject Name Sanctioned Cost· 

2 3 

Bihar 

1. Munger Circle 48.35 

Goa 

2. Improvement in North & South Goa 57.80 

3. 

Gu,arat 

Baroda City (SCADA) 

Karrudaka 

4. Holenarasipura 

5. Shimoga 

6. Bhadrawathi 

7. Sagar 

8. Chikkamangalur 

9. Shahabad 

10. Anekal 

11. Chandapura 

12. Chitradurga 

13. Chikballapur 

30.38 

0.29 

1.92 

1.07 

0.67 

1.78 

1.32 

5.47 

6.01 

2.67 

1.50 

(Figures in As. Crore) 

Total Funds released 
by Govemment of India 

as on October 2007 

4 

4.84 

11.56 

7.60 

0.03 

0.19 

0.11 

.Q,07 

0.18 

0.13 

1.09 

1.20 

0.27 

0.15 
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2 3 4 

14. Dodc:l:lallapura 2.63 0.26 

15. Ramanagara 1.19 0.12 

16. Bangarpet 1.93 0.19 

17. Harihar 0.70 0.14 

18. Channapatna 0.68 0.07 

19. Chintamani 1.77 0.18 

20. Hoeepet town 2.38 0.24 

21. Baswakalyan town 1.18 0.12 

22. Belary town 6.47 0.65 

23. Kappal town 0.98 0.10 

24. Yadgir town 1.82 0.18 

25. Ganavathi town 1.66 0.17 

Kerala 

26. Neyyatinkara 2.99 0.75 

27. Mavellikara 3.30 0.66 

28. Cherthala 2.48 0.50 

29. Chengannur 4.35 1.09 

30. Kottayam 2.77 0.55 

31. Thodupuzha 5.06 127 

32. Palakkad 6.54 1.31 

33. Shomur 2.32 0.58 

34. Payannur 3.18 0.80 

35. Ottapalam 2.48 0.50 

36. Punalur 5.63 1.41 

37. Kayamkulam 6.56 1.31 

38. Thrippunithura 3.95 0.79 

39. A1uva 5.17 1.29 

40. Angamaly 5.22 1.31 

'Is project cost which Includes Government of India contribution, counter-part funding etc. 
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1 2 3 4 

41. Kalamassery 3.04 0.76 

42. North Paravoor 4.12 1.03 

43. PerumbaYoor 5.35 1.07 

44. Muvattupuzha-Kothamangalam 7.03 1.76 

45. Kodungallur 4.24 1.06 

46. lrinjalakkuda 5.46 1.37 

47. Chalakkudy 4.97 1.24 

48. Guruvayur-Chavakkad 5.63 1.41 

49. Kunnamkulam 5.72 1.43 

SO. Nedumangad 3.55 0.89 

51. Thrissur 12.80 2.56 

52. AtIingaI town 3.51 0.70 

53. Varkaia town 4.15 0.83 

54. Paravur town 2.76 0.69 

55. ChIItur-Talhamang 2.28 0.46 

56. KaIpetta town 3.67 0.92 

57. KoyiIandi town 6.44 0.64 

58. Vadakara town 7.83 1.57 

59. ThaIiparamba town 7.74 1.55 

60. PaIa town 5.58 1.12 

61. Changanacherry town 3.47 0.87 

62. Maltanur town 2.89 0.58 

63. Vaikom town 3.72 0.93 

64. Kuthupararnba town 3.15 0.63 

65. Kochi town 149.35 14.94 

66. Trivandum-II 139.85 13.99 

67. Kozikode town-II 64.36 8.44 

Madhya Pradesh 

68. Ashoknagar 2.22 0.22 
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2 3 4 

69. Sahajapur 3.64 0.36 

70. Shujalpur 2.46 0.49 

,..~ 

71. Bhandara 0.68 0.60 

72. BuJdhana 2.40 1.20 

73. AkoIa 11.99 0.19 

74. Shegaon 1.93 0.25 

75. Khamgaon 2.50 0.22 

78. Malkapur 2.23 0.27 

n. Yeotmal 2.69 0.72 

78. UIhasnagar 7.15 0.66 

79. DombivaD 8.69 0.60 

80. Beat Ph II 164.90 32.98 

PunJab 
81. MaJert(otta 5.78 1.54 

82. BamaIa 5.81 1.14 

83. Sangrur 4.87 0.69 

84. Fazlika 3.55 1.30 

85. Jagraon 5.05 0.29 

86. Hoahiarpur 9.74 0.55 

R8juthM 

87. Udaipur 39.08 3.91 

88. Nagaur City 3.98 0.80 

89. Merta CIty 2.74 0.55 

90. ChiIlorgarh town 5.98 0.60 

91. Nimahera town 3.84 o.n 

92. Sikar town 6.47 0.65 

93. Nathdwara town 3.08 0.62 

94. Kankroli town 2.23 0.22 
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2 3 4 

95. Dungarpur town 2.93 0.29 

96. Banswara town 5.02 1.00 

97. Fathepur City 2.51 0;50 

Tllmll Hadu 

98. Oharmapuri town 1.17 0.12 

99. Karur town 0.67 0.07 

100. Nagapattinam town 0.92 0.09 

101. Ramnad town 0.75 0.08 

102. Thanjavur town 2.06 0.21 

103. ThinJawr town 0.70 0.07 

104. Udhaga town 1.15 0.12 

105. VlfUdhunagar town 0.95 0.10 

106. DindiguI town 1.41 0.14 

107. Krishnagiri town 0.86 0.09 

108. NagercoiI town 1.73 0.17 

109. TiruanamaIai town 2.07 0.21 

110. Thoothukudi town 1.67 0.17 

111. VeIIore town 1.69 0.17 

112. Shiv Ganga town 0.53 0.05 

113. Peramblure town 0.58 0.06 

Uttar Pradesh 

114. Ghajzahad 33.40 8.35 

115. Bagpat 14.29 3.57 

116. Meerut 26.62 5.32 

117. Saharanpur 19.05 4.76 

118. Rampur 13.33 2.67 

119. Amtoha-Gajraula 14.61 3.65 

120. BuIandshar-Khurja 14.16 3.54 

121. Noida 15.43 3.86 
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2 3 4 

122. Sambhal (Moradabad) 7.95 1.99 

123. Noida Phase II 49.99 10.00 

124. Raibareli 27.75 6.94 

125. Sultanpur 28.09 5.62 

126. Hardoi 19.08 3.82 

127. AJigarh 28.57 7.14 

128. Mathura-Vrindavan 23.81 5.95 

129. Jhansi 23.56 4.71 

130. Etah 10.49 2.62 

131. Mainpuri 10.41 2.60 

132. Etawah town 17.56 3.51 

133. Agra town 85.11 17.02 

134. Ferozabad town 38.31 7.66 

135. Sicohabad town 19.84 3.97 

136. Agra Urban 22.04 5.51 

West Bengal 

137. IT and Comm. Infrastructure 5.08 1.02 

1 '33. Zonal Data Storage and Call Centre 22.50 2.25 

Assam 

139. North Lakhimpur Circle 58.62 41.03 

140. Kanch circle 44.76 31.33 

Jammu and Kashmir 

141. Jammu-II Circle 145.55 101.89 

142. Batote Circle 95.62 66.93 

143. North Circle, Sopore (Baramula & Kupwara) 240.08 72.02 

144. Bijbehara (Anantnag and Puiwama) 217.78 65.33 

Manlpur 

145. Bishnupur 16.35 4.91 

146. Chur Chandpur 16.41 4.92 
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1 2 3 4 

147. Greater Imphal 84.66 25.40 

148. TahoubaI 14.07 4.22 

MeghMaya 

149. Central 59.53 41.67 

150. Garo Hills 36.21 25.35 

151. Shillong (SCADA) 21.12 6.34 

152. Bymihat (SCADA) 17.99 5.40 

153. Jantia Hills 51.62 15.49 

MIzomn 

154. Lunglei Power Circle 14.91 14.30 

155. Project Circle 15.05 10.65 

156. Transmission 20.B7 8.75 

NIIpIand 

157. NagaIand Phase-III 76.88 23.06 

TrlpuI1l 

158. Kumar Ghat Circle 27.33 B.20 

159. Outer Agartaia 19.60 13.72 

160. Udaipur 29.63 20.74 

161. AgartaIa Phase-II 23.65 7.10 

162. DhIai circle lB.99 5.70 

Statement " 

DtIIaiIs of projtIcIs SIV1CIiontJd during 2(J()5..(J(J 

(Flgu .... In As. Crore) 

SI.No. StateJProject Name Sanctioned Cost· Total Funds released by Government 
of India as on October 2007 

2 3 4 

Chh8W8garh 

1. Jagdalpur 3.33 0.33 

Kamataka 

2- MangaIore 17.34 3.47 
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2 3 4 

3. Udupi 8.85 0.89 

Madhya PnIc:Ieah 

4. Betul 2.48 0.25 

5. Khaniyadhana 0.29 0.03 

6. Kolaras 0.46 0.05 

7. Pohari 0.13 0.01 

8. Karera 0.56 0.06 

9. Narwar 0.42 0.04 

Maharuhtra 

10. Thane city 126.87 12.69 

11. Mulund & Bhandup 72.50 7.25 

Punjab 

12. Dhuri 6.19 0.62 

Uttar PI'MIHh 

13. Badaun & Ujhani 16.62 3.72 

14. 8 Towns under Mainpuri District 26.73 5.35 

18 project cost whk:h Includes Govemment of India contribution, counter-part funding etc. 

smr.ment III 

Funds IfIIMsBd to States duting last thIH ytNUS under APDRP 

(Figures in Rs. Crore) 

SI.No. State 2004-05 2005-06 2006-07 2007·08 
(upto October 2007) 

2 3 4 5 6 

1. Andhra Pradesh 0.00 0.00 0.00 0.00 

2. Bihar 226.19 0.00 0.00 0.00 

3. Chhattisgarh 106.14 0.00 0.00 0.00 

4. Delhi 0.00 0.00 0.00 0.00 
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1 2 3 4 5 6 

5. Goa 82.82 0.00 0.00 0.00 

6. Gujarat 111.40 0.00 0.00 0.00 

7. Haryana 0.00 0.00 0.00 0.00 

8. Jhartdland 98.27 0.00 0.00 0.00 

9. Kamataka 0.00 12.52 15.65 0.00 

10. Kerala 125.89 0.00 18.02 0.00 

11. Madhya Pradesh 45.00 0.00 48.83 0.00 

12. Maharashtra 21.n 80.78 77.n 0.00 

13. Orissa 19.67 0.00 0.00 0.00 

14. Punjab 0.00 0.00 23.93 0.00 

15. Rajasthan 40.49 0.00 48.45 0.00 

16. Tamil Nadu 97.66 0.00 0.00 0.00 

17. Uttar Pradesh 54.40 39.49 119.69 20.78 

18. West Bengal 0.00 52.75 0.00 0.00 

19. ~ctud Pradesh 0.00 0.00 0.00 9.63 

20. Assam 61.88 119.66 115.84 81.21 

21. Himachal Pradesn 0.00 78.41 64.55 0.00 

22. Jammu and Kashmir 114.47 93.53 184.89 0.00 

23. Manipur 0.00 0.00 40.09 0.00 

24. Meghaiaya 37.25 0.00 32.07 46.49 

25. Mizoram 0.00 49.05 0.00 2.95 

26. Nagaland 19.22 25.75 2.86 0.00 

27. Sikkim 77.35 0.00 0.00 0.00 

28. Tripura 28.87 0.00 16.67 22.53 

29. Uttarakhand 60.00 39.00 0.00 0.00 

Total 1428.74 590.94 809.31 183.59 
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SI.No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

wnWen Answers AGRAHAYANA 9, 1929 (Saka) to Questions 

Ststement IV 

List 01 ·/n-pnncipls· approved proj6cts to be sxecu/8d as ptlr revised guidelines 
of re-8Iruc/uffld APDRP for XI Plan 

State/Scheme 

2 

Andhra Pradeah (1) 

Ongola town 

ANam (1) 

Scheme for Silchar town 

Bihar (7) 

Blharshariff town 

Arrah town 

Buxer town 

Moti",ri town 

Bettaih town 

Samastlpur town 

Begusaral town 

(Samaslipur circle) 

Chhettl8g8m (2) 

Ambikapur town 

Raigarh town 

Jammu and Kashmir (1) 

Sanctioned Cost (Rs. Crore) 

3 

6.75 

6.75 

3.63 

3.63 

129.58 

27.26 

24.33 

14.08 

16.03 

14.60 

18.01 

15.27 

8.16 

4.30 

3.86 

48.73 

12. Scheme for Leh area 

Jharkhand (4) 27.91 

13. Giridih 11.46 

14. Chalbasa 9.69 

15. Basuklnath & Dhumaka 2.82 

16. Saraikela & Kharsawan 3.94 

Karnataka (4) 10.93 

17. ST&D Scheme for Kolar 4.92 

54 
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2 3 

18. ST&D Scheme for Sira town 1.25 

19. ST&D Scheme for Tlptur town 2.9 

20. ST&D Scheme for Cha1takere Town 1.86 

Madhya Pradesh (3) 

21. Mungaloi town 0.71 

22. Esagarh town 0.38 

23. Chandari town 0.77 

Maharaahtra (23) 226.45 

24. ST&D Scheme for Dhule 10.98 

25. ST&D Scheme for Nandurbar 6.04 

26. ST&D Scheme for Ahmednagar 9.23 

27. ST&D Scheme for Parbhani 8.77 

28. ST&D Scheme for Washim 3.16 

29. ST&D Scheme for Hingoli 4.42 

30. ST&D Scheme for Latur 11.63 

31. ST&D Scheme for Jalana 9.81 

32. ST&D Scheme for Seed 6.26 

33. ST&D Scheme for Chandrapur 3.72 

34. ST&D Scheme tor Wardha 4.1 

35. ST&D Scheme tor Gadchirolli 2.34 

36. ST&D Scheme for Satara 10.53 

37. ST&D Scheme forAu~ad 73.39 

38. ST&D Scheme for Gondia 4.12 

39. ST&D Scheme for Parli-Vaijanath 3.73 

40. ST&D Scheme for 19atpuri 1.45 

41. ST&D Scheme for Mot 4.07 

42. ST&O Scheme for Ambajogi 6.7 

43. ST&D Scheme for Ichalkaranji 31.56 

44. ST&O Scheme for Ballarshah 2.33 
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2 3 

45. ST&D Scheme for Wani 2.37 

46. ST&D Scheme for Ambemath 5.74 

Nagaland (1) 39.54 

47. Dimapur Town & adjoining area 39.54 

Orlasa (3) 295.40 

46. Revised DPR in respect of NESCO 101.81 

49. Revised DPR in respect of WESCO 87.56 

SO. Revised DPR in respect of SOUTHCO 106.03 

Punjab (5) 33.71 

51. Faridkot 5.24 

52. Kapurthala 12.04 

53. Mansa 8.91 

54. Nawanshar 3.15 

55. Ropsr 4.37 

Slkkim (1) 75.85 

56. Sikkim Phase-III 75.85 

Tamil Nadu (1) 0.69 

57. Theni 0.69 

Uttar Pradesh (28) S40.57 

58. Bahralch 12.66 

59. Bijnor 9.15 

60. Mirzapur 10.92 

61. Basti 17.82 

62. Jaunpuf 10.3 

63. Pratapgarh 13.5 

64. Robertsganj 7.96 

65. Mau 15.83 

66. Azamgarh 16.04 

67. Ballia 10.73 
-----
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• 
1 2 

68. Dearia 

69. Bhadohi 

70. Manjhanpur 

71. Ghazipur 

72. lakhimpur 

73. Pilibhit 

74. Unnao 

75. Lucknow 

76. Hathraa 

n. Mahoba 

78. Hamirpur 

79. Auraiya 

SO. LaIiIpur 

81. Kannauj 

82. Orai 

83. Farrukhabad 

84. Banda 

85. Chilrakoot 

West Bengel (5) 

86. Barasat Town 

87. Barracpur Town 

8f5. Chinsura Town 

89. Midnapur· Town 

90. Berhampur Town 

Total 

Foreign Investmenta In the Stock llartl:et 

*22.7. SHRI MOHAN SINGH: Will the Minister of 
FINANCE be pleased 10 state: 

(a) whether the Govemment are planning to restrict 
the uncontrolled capital investment by foreign inVestOIB in 

the' Indian stock market; and 

3 

10.66 

13.4 

2.09 

14.11 

16.58 

17.98 

15.98 

104.76 

25.86 

16.85 

13.13 

29.92 

21.45 

23.65 

21.82 

29.35 

11.83 

137.88 

25;55 

33.62 

21.54 

32.13 

25.02 

1587.62 

(b) H so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) A transparent policy and 
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regul,atoryfr8l1l8WOft( for investment by foreign institutional 
investors (Fils) in the stock mar1<ets Is in place. This is 
reviewed periodically by the Govemment in consultation 
with the Reserve Bank of India and SEBI keeping in 
view the current macroeconomic situation, changing mar1<et 
conditions, challenges faced in the management of the 
external sector and experience gained so far in 
administering the policy. 

{English} 

Regional ~ural Banks in the Country 

*228. SHRI SANTOSH GANGWAR: 
SHRIMATI SUMITRA MAHAJAN: 

Will the Minister of FINANCE be pleased to state: 

(a) the number of Regional Rural Banks at present 
In the country, State-wise; 

(b) the outstanding loan of these banks towards the 
customers, as on date; and 

(c) the measures being taken to improve the financial 
conditions of these banks? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) The number of Regional Rural 
Banks (RRBs) as on date is 95. A list indicating their 
number, State-wise, is given in the enclosed Statement 

(b) The outstanding loan of these banks as on 31st 
March, 2007 was Rs. 48,494.48 crore. 

(c) Govemment of IndialReserve Bank of India (RBI) 
and NABARD have taken a number of measures to 
improve the financial conditions of RRBs. Some of these 
111'8:-

(1) Amalgamation of Regional Rural Banks (RRBs) 
for business consolidation, expanSion etc. As a 
result of this 196 RRBs have been reduced to 
95, as on date. The amalgamated RRBs will 
provide better customer service due to better 
infrastructure, computerization of branches, 
pooling of experienced work force, common 
publicity and mari<eting efforts etc. They will also 
reap benefits of a large area of operation and 
enhanced credit exposure limits. 

• 

(2) Government has announced in the budget 
proposals for 2007-08 that RRBs having negative 
net worth will be recapitalized by the 
stakeholders as a measure to strengthen the 
RRBs, financially. 

(3) RRBs, have been advised to cover the 
Uncovered Districts and aggressively undertake 
Branch expansion. 

(4) Enhancement of credit to Non-Priority Sector. 

(5) Expansion of non-fund based business activities 
such as sale of insurance policies, disbursement 
of pension, salaries etc. and handling of 
government business to increase income 
generation. 

(S) Extension of Securitization and Reconstruction 
of Financial Assets and Enforcement of Security 
Interest Act (SARFAESI) to RRBs with a view 
to improve their recoveries. 

(7) Permitting RRBs to accept Foreign Currency 
Non-Residents (FCNR) Deposits. 

(8) Allowing consortium lending to RRBs. 

Statement 

Stale-wise RRBs as on dale 

SI.No. State No. of RRBs 

2 3 

1. Andhra Pradesh 5 

2. Arunachal Pradesh 

3. Assam 2 

4. Bihar 5 

5. Chhattisgarh 3 

S. Gujarat 3 

7. Haryana 2 

8. Himachal Pradesh 2 

9. Jammu and Kashmir 3 

10. Jhar1<hand 2 

11. Kamataka S 



63 NOVEMBER 30, 2007 64 

1 2 3 

12. Kerala 2 

13. Madhya Pradesh 10 

14. Maharashtra 7 

15. Manipur 

16. MeghaJaya 

17. Mizoram 

18. Nagaland 1 

19. Orissa 5 

20. Punjab 3 

21. Rajasthan 6 

22. Tamil Nadu 2 

23. Tripura 1 

24. Uttar Pradesh 16 

25. Uttarakhand 2 

26. West Bengal 3 

Total 95 

fTtal'lSlation} 

Anaemia In Teenaged GIrt. and 
Pregnant Women 

-229. SHRI MAHAVIR BHAGORA: WiD the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) the position of India in the world in regard to the 
number of teenaged girls and pregnant women suffering 
from iron deficiency/anaemia; and 

(b) the steps taken by the Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKACHOWDHURY): (a) There is no ranking of 
anaemia at global level therefore it is not po88ibIe to 
state the number of teenaged girls and pregnant women 
suffering from iron deficiency/anaemia in . India VIS-.vis 
other countries in the world. 

(b) Government has initiated following measures to 
improve the anaemia level in the population. 

(i) The Ministry of Health and Family Welfare has 
launched the National Rural Health Mission 
(NRHM) in order to improve the access to quality 
health care. Under this Mission, the Reproductive 
and Child Health Programme (RCH·") for 
Anaemia Control, provides iron and folic acid 
tablets to all pregnant and lactating women and 
pre-school children. Now it has been decided 
that children 6 months to 5 years would be given 
20 mg iron and 100 meg folic acid supplement 
in liquid form. Children 6-10 years would be 
provided with 30 mg iron and 250 meg folic 
acid, while adolescents in the age group 11-18 
years would receive the same does as adults. 

(ii) Janani Suraksha Yojana under National Rural 
Health Mission is an intervention wherein cash 
incentives are provided for delivering a child at 
the health institution. A village link worker 
(ASHA) will orient the community on the 
importance of Nutrition and shall be provider of 
Iron Folic Aci(f-l'aBIats besides orienting the 
COI'tlmunity on other health related issues. 

(iii) The Food and Nutrition Board of the Ministry of 
Women & Child Development is conducting 
Nutrition Education and Awareness Programmes 
in rural areas and urban slums. 

/English} 

Defaulter. of Loan 

-230. SHRI MANJUNATH KUNNUR: Will the Minister 
of FINANCE be pleased to state: 

(a) the mechanism available to keep a tab on the 
majo~ defaulters of loans in respect of the nationalised 
banks; and 

(b) the details of the proposals under consideration 
to make the rules in this regard more stringent? 

THE MINISTER OF FINANCE (SHRI P. 
CHID'AMBARAM): (a) and (b) To keep a tab on the major 
defaulters of bank loans, Reserve Bank of India (RBI) 
disseminates lists of non-suit filed 'doubtful' and 'loss' 
borrowal accounts of Rs. 1 crore and above on half-
yearly basis (ie. as on 31st March and 30th September) 
to banks and Financial Institutions (Fls) for their 
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confidential use. The list of non-suit filed accounts of 
wilful defaults of Rs. 25 lakh and above is also 
disseminated by RBI on quarterly basis to banks and Fls 
for their confidential use. Further, Credit Information 
Bureau (India) Limited is maintaining a database on suit-
filed accounts of Rs. 1 Crore and above and suit..filed 
accounts (wiHul defaulters) of Rs. 25 Lakhs and above. 
The information can be accessed at CIBIL website 
www.cibll.com. To provide for an effective legal framework 
and an adequate, comprehensive and reliable information 
system on the borrowers through an efficient data-base, 
the Credit Information Companies (Regulation) Act, 2005 
has been enacted. 

The banks follow-up the NPA accounts at various 
levels and take appropriate action to recover their dues 
in accordance with their Board approved recovery policies. 
Due to various steps taken by RBI, the Government of 
India and the banks, Gross NPAs of these banks have 
reduced from 8.8% of Gross Advances as on March 2003 
to 2.5% of Gross Advances· as on March, 2007. 

Renovation of Hostels for the Students of 
Scheduled Tribes 

·231. SHRI BHAILAL: 
SHRI ANANTA NAYAK: 

Will the Minister of TRIBAL AFFAIRS be pleased to 
state: 

(a) whether the Govemment has any propo~1 to 
renovate and modemize the hostels for ashram and 
kanyasram schools meant for ST boys and girls; 

(b) if so, the funds earmarked for the purpose in the 
Eleventh Plan; 

(cl whether the Government proposes to provide 
modem amenities to the tribal students in their hostels; 
and 

(d) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) to (d) Under the scheme of Hostels for 
ST Girls and Boys, Ministry of Tribal Affairs releases 
grants to State GovemmentslUT Administrations and 
Universities only for construction of new hostels and 
extension of seats in existing hostels. Funds are released 
on 50:50 basis to State Govemments while to UTs 100% 
grant is given and to Central Universities 90% and to 

other Universities 45% of the cost of construction is given 
in terms of the provisions of the scheme. Providing 
modem amenities as well as running and renovation of 
hostels is the responsibility of the concerned ~tate 

Governments/UT Administrations and Universities. 
Allocation of funds under the scheme for the year 2007-
08 is Rs. 37.00 crore which includes Rs. 2.50 crore for 
North Eastem component. 

National Rating System for Green In Buildings 

·232. SHRI CHANDRA BHUSHAN SINGH: 
DR. M. JAGANNATH: 

Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state: 

(a) whether the Govemment proposes to develop a 
national rating system for green buildings; 

(b) if so, the details thereof; 

(c) whether any Memorandum of understanding has 
been signed between the Government and Energy 
Research Institute in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS'" 
MUTTEMWAR): (a) and (b) Yes, Sir. A National System 
to rate the buildings in terms of renewable energy usage, 
energy efficiency etc. is being developed. Such pro-active 
measures would be assessed in terms of 'greeneess' and 
ratings assigned. The objective of the Rating System is 
to catalyze the speedy adoption of building techniques, 
technologies and procedures that will promote design and 
construction of energy efficient and sustainable buildings 
iii the country. The system, by its qualitative and 
quantitative assessment criteria, would be able to 'rate' a 
building on the degree of its 'greenness'. 

(c) and (d) Yes, Sir. A Memorandum of Understanding 
(MoU) has been signed between the Ministry of New 
and Renewable Energy and The Energy and Resources 
Institute (TERI). The main purpose of the MoU is the 
development and operationalisation of National Rating 
System for Green BUildings. A National Advisory Council 
comprising of eminent architects, engineers, builders, 
experts and officials from concerned Government 
Department and Agencies shall provide necessary 
guidance and a Technical Advisory Committee shall 
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provide technical advice. The Rating Sec:nttariat wUI be 
. hosted by TEAl. The MoU is valid initially for a period of 
five years. 

Year Peak Demand Peak Shortage 

GeneratIon and Shortage of Power In States 

*233. DR. VAlLABHBHAI KATHIRIA: WHI the Minister 
of POWER be pleased to state: 

(a> the details of power shortage and Peak Hour 
demand in each State from 2002-03 to 2006-07 as 
compared to the all India level in MWs; and 

(b> the details of targets and achievement, for the 
10th Plan period for power generation in each State by 
the Public Sector and the Private Sector from 2002-03 to 
2006-07 in MWs? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE>: (a> The peak demand and peak shortage in 
the country in the years 2002-03 to 2006-07 was as 
under: 

(MW) (MW) 

2002-03 81,492 9,945 

84,574 9,508 

2004-05 87,906 10,254 

2005-06 93,255 11,463 

2006-07 100,715 13,897 

State-wise details In this regard are enclosed as 
Statement-I. 

(b) State-wise and sector-wise details of target and 
achievement of generation capacity addition in Mega Watt 
(MW) in various years of 10th Plan are given in the 
enclosed Statement-II. 

Statement I 

Sfstg-wis8 ptNIk dsmIInd IiI$ wtl/l1I$ the ptIIIk shottage in the counhy in VIIIfous yt1III'S of IhI!I 10th Plan 

RegionIStat&'Sy 2002~ 2003.()4 2004-05 2005-06 2006-07 

Peak Shortage Peak Shortage Peak Shortage Peak Shor1age Peak Shor1age 
Demand Demand Demand Demand Demand 

(MW) (MW) (MW) (MW) (MW) (MW) (MW) (MW) (MW) (MW) 

2 3 4 5 8 7 8 9 10 11 

ChandigaItI 206 0 188 0 224 0 240 0 264 17 

Delhi 3417 316 3389 100 3558 68 3,722 122 4000 264 

Haryana 3411 86 3465 187 4037 416 4,333 402 4837 636 

HimachaJ Pradesh no 0 510 0 678 7 788 39 873 0 

Jammu and Kashmir 1250 190 1268 50 1316 150 1,600 375 1530 221 

Pwljab 5849 394 5922 300 7122 1563 7,731 1,573 8971 2413 

Rajasthan 3880 60 4134 0 4786 372 5,588 738 5794 848 

lAtar Pradesh 5TOO 9SO n18 1189 7677 1609 8,175 1,587 9184 1653 

UItaJakhand 771 66 m 40 846 52 991 134 1108 117 

N.R 24092 2203 23817 1546 26B34 2709 28,154 2,954 31516 4872 

OIhaItiegarh 1548 56 1730 164 1893 144 2,133 276 2631 n4 
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Gujarat 

Madhya Pradesh 

MaharashIra 

Daman and Diu ($) 

D.N. & Havel ($) 

Goa 

W.A. 

Andhra Pradesh 

Kamataka 

KeraIa 

Tamil Nadu 

Pondicherry 

Lakshadwaep 

S.R. 

Bihar 

D.V.C. 

Jhallchand 

Ottssa 

Weat Bengal 

Sikkim 

Andaman and Nicobar 

E,A, 

Arunachal Pradesh 

Assam 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Tripura 

N.E.R. 

Minda 

2 

8641 

5869 

13697 

296 

28677 

8491 

6198 

2803 

r364 

187 

22419 

1389 

1236 

488 

2125 

3752 

8076 

45 

668 

101 

189 

74 

78 

182 

1209 

81492 

3 

1305 

1712 

2713 

o 
o 

o 
5824 

1633 

1393 

456 

241 

o 
o 

1991 

64 

60 

14 

137 

334 

o 
o 

400 

o 
79 

o 

o 
o 
o 

26 

74 

9945 

AGRAHAYANA 9, 1929 ($aka) 

4 

9820 

6158 

14503 

190 

315 

337 

29704 

8679 

6213 

2689 

7455 

235 

23183 

973 

1349 

544 

2125 

3836 

8594 

50 

738 

115 

246 

71 

65 

190 

1259 

84574 

5 

2616 

1359 

2635 

o 
o 
o 

6047 

910 

768 

263 

227 

o 
o 

1255 

185 

150 

69 

138 

184 

o 
o 

884 

o 
103 

4 

51 

o 
o 

25 

188 

9508 

6 7 

10162 2584 

5944 1098 

14986 2522 

200 0 

391 0 

356 0 

31085 6957 

8093 190 

5927 315 

2451 31 

7647 92 

240 0 

o 
23075 711 

980 0 

1400 0 
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Statement U 

StsIe-MsalYav-WISB CIIpIICiIy addition I8tgf1t & schitJvsmen/ duling X PIan-CIN1fnII Ssctor 

(Figures in MW) 

SIIIaIAIgian 2OQI.03 2IJ03.04 2Q04.05 2005-06 ~7 TeAll 

TaIgat AdIMmIrC TIIgaI AdiMmanI Target AdIiMmenI Target AcIWMnenI Target AdiMmanI TIIgaI AttiMIMIt 

2 3 4 5 6 9 10 11 12 13 

ChancIgartI 0 0 

Delli 0 0 

Haryana 0 0 

Himachal PI8de&h 1500 1800 300 0 400 0 2200 1800 

Jamrrw and Kashmir 390 0 120 390 510 390 

Poojab 0 0 0 

Rajasthan 250 0 250 0 

IJIIar Pnldash 500 500 500 1200 210 1700 1210 

UtIarandIaI 250 0 750 0 280 0 900 280 500 1000 2680 1280 

Northern Region 250 0 2640 1800 580 500 1400 780 2470 1600 7340 4680 

ChhaIIisgaItI 660 0 1320 0 1980 0 

GujanIt 0 0 

MacIhp PradestI. 125 500 750 500 125 0 1020 1000 2020 2000 

MahInIshIra 540 540 577 1280 1117 1820 

Goa 0 0 

DanaI and Oil 0 0 

Dadra and Nagar Havel 0 

Weslem Region 0 0 125 500 750 500 1325 540 2917 2280 5117 3820 

Ardva Pradesh 500 500 500 500 0 1000 1000 

Kamataka 220 0 220 0 

Kerala 0 0 

Tamil NaciJ 420 210 260 50 500 0 920 520 

Poncicheny 0 0 

50uthem Region 920 710 0 260 0 500 500 50 720 0 2140 1520 
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4 5 6 7 8 9 10 11 12 13 

Dve 460 210 1000 0 500 250 1960 460 

Bihar 1320 500 1320 500 

Jhatkhand 660 0 660 0 

Orissa 500 500 500 500 1000 1000 0 0 2000 2000 

SIddm 510 0 510 0 

West Bengal 1200 0 1200 0 

EasIem Region 0 500 500 500 960 1210 2000 0 4190 750 7650 2960 

An.machaI Pradesh 0 0 

Assam 25 25 25 25· 

Manipur 0 0 

MeghaJaya 0 0 

Mizoram 60 0 60 0 

NagaIand 0 0 

Tripura 500 0 500 0 

Nor1h-Eastem Region 0 0 25 25 0 0 0 0 560 0 585 25 

Andaman and Nicobar Islands 0 0 0 0 0 0 0 0 0 0 0 0 

I.aIcshadweep 0 0 0 0 0 0 0 0 0 0 0 0 

All India 1170 1210 3290 3085 2290 2710 5225 1370 10857 4630 22832 13005 

Stats-wis8lY8IU-wis8 cspBCiIy addition tatget & achievement duting X Plan-Sta/e Sse/or 

(Figures in MW) 

SIaa .eglon m.()3 2Im04 2004-05 20()5.06 ~7 Total 

Target ktIiMment TaIga! AdIiIMInent TaJgBI ktIiMment TaJg8I AchiMmanI TargaI AchiMmanI TaIga! AchiMmanI 

2 3 4 5 6 7 8 9 10 11 12 13 

ChnIigaIh 0 0 

Delli 225.78 225.78 225.78 225.78 

Haryana 500 500 0 500 500 

Himachal PIade&h 126 0 66 126 192 126 

.IemnII and Kashmir 450 0 450 0 
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2 3 5 6 7 8 9 10 11 12 13 

P\qab 868 0 668 0 

Raja&IIwl 75.32 75.32 445 445 140 0 0 235 660.32 75S.32 

UIar PIIdesh 210 710 210 710 420 

~ 304 0 304 0 

NartIIem AIgIon 301.1 301.1 445 445 266 500 500 210 2198 571 3710.1 2027.1 

CInIIiIgaIh 420 250 420 250 

GIfIB 125 100 375 WS.62 506.62 475 600 S97 275 200 188.162 1878.62 

MIcI1ya PnIdesh 35 35 40 0 20 0 500 60 595 95 

MInnshba 500 0 250 500 250 

Goa 0 0 

o.n... and Oil 0 0 

Dacn and Nagar HIMi 0 

....... AIgioa 160 135 375 106.62 1046.62 475 820 997 1195 780 3396.62 2473.62 

AnItra PnIdesh 300 300 ISO ISO 498.2 210 948.2 660 

KamIIIIIa 210 210 15 165 165 125 110 500 0 1000 500 

KerIII 100 0 100 0 

r.iNadu 94 94 lSO 100 90 0 ISO 100 30 434 374 

PuddMw1y 100 100 0 

..,. AIgIDn 604 604 300 265 355 165 225 260 1098.2 240 2582.2 1534 

DVC 0 0 

IIIw 0 0 

.IIaIIIhand 210 0 210 0 

Orissa ISO 0 ISO 0 

SiIdIiII 0 0 

West Bengal 420 0 250 0 670 0 

£ani AegIoII 0 0 0 0 0 0 420 0 610 0 1030 0 

MIIIdIaI PnIdesh 0 0 

AIaam 100 0 38 100 138 100 

...... 18 18 0 18 18 
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2 4 5 6 7 8 9 10 11 12 13 

~ 48 0 B4 0 132 0 

Mizoram 102.92 0 22.92 0 102.92 22.92 

NagaIIIId 0 0 

Tripura 42 42 21 0 42 63 

NorIfI.EutIm AIgIon 60 60 250.92 0 0 22.92 0 21 122 100 432.92 203".92 

Andaman IIId t«:obar IsIInIs 0 0 0 0 0 6 0 0 5 0 5 6 

I..akahadweep 0 0 0 0 0 0 0 0 0 0 0 0 

Allncia 1125.1 1100.1 1370.92 816.62 1667.62 1168.92 1765 1488 52282 167111156.84 6244.64 

StaIB-wise/Year-w;ss CIIpIlcily addition fstget & achievement during X Plan-Private Sector 

2OQ2.03 ~ ~ 2OOS-06 ~ Total 

TIIgIII AdliMmaIt TIIg8I AdMnenI Target AI:IiMmn ~ AdIiMmInI Target AdiMmenI 1aJg81 AdliMmaIt 

2 3 4 5 6 7 8 9 10 11 12 13 

QIandigarh 0 0 

Dell 0 0 

Haryn 0 0 

Himachal Pradesh 200 300 100 70 0 370 300 

JwnnI.I IIId KasIvnir .0 0 

PIJ1ab 500 0 500 0 

RajasIhan 0 0 

UIIar Pradesh 0 0 

LfIIaranchaI 400 400 400 400 

NorthIm RegIon 0 200 300 100 0 0 0 0 970 400 1270 700 

C/hdtisgaIh 0 0 

~ 500 0 500 0 

Madlya Pradesh 578 0 240 0 160 0 978 0 

MaharashbI 1444 0 1444 () 

Goa 0 0 
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2 3 4 5 6 7 8 9 10 11 12 13 

DenwI andDiJ 0 0 

DIIh and Nagar HaVIi 0 

WIIIIIm AIgIon 1444 0 0 0 1078 0 240 0 160 0 2922 0 

AIdn P1IdasII 78 78 464 0 1045 0 520 453 137 2107 668 

i<amaIaIa 189 0 108 0 297 0 

KenIIa 0 0 

TIIri NDI 2SO 2SO 70 87.B 14.8 250 422.6 

PGddterry 0 0 

SotdIIIm RIgian 328 328 653 0 1045 70 5a) 540.8 108 151.8 2654 1090.6 

DVC 0 0 - 135 0 135 0 

~ 120 120 0 120 120 

0Iisa 0 0 

Stiim 0 0 

WIll .... 0 0 

&111m", 0 0 0 0 0 0 0 120 255 0 255 120 

AIIIaNI PIadaIh 0 0 

Aam 0 0 

MIIipw 0 0 

MapIaya 0 0 

aIznn 0 0 

NagIIand 0 0 

T ..... 0 0 

NIIr1b-EIIIIrII RIgIon 0 0 0 0 0 0 0 0 0 0 0 0 

Andana'I and Ncobar IIIIands 20 20 0 0 0 0 0 0 0 0 20 20 

I.akhdwaep 0 0 0 0 0 0 0 0 0 0 0 0 

MInIIa 1792 548 953 100 2123 70 760 660.8 1483 551.8 7121 1930.6 
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RevIew of DrInking Wat. and Sanitation 
Progl'llmmes 

*234. SHRI NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Union Govemment has set up a 
high powered technical expert group to review the ongoing 
programmes under the Rajiv Gandhi National Drinking 
Water Mission (RGNDWM) and the Total Sanitation 
campaign (TSC); 

(b) if so, the details thereof; and 

(c) the time by which the technical group Is likely to 
submit Its report to the Government? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) A High-Powered 
Technical Expert Group (TEG) has been set in the 
Department of Drinking Water Supply to examine various 
emerging issues and challenges in the rural water supply 
and sanitation sector and suggest measures to tackle 
the new challenges which inter-slia include review the 
ongoing programmes under the Rajiv Gandhi National 
Drinking Water MiSSion (RGNDWM) and the Total 
Sanitation Campaign (TSC). 

(b) The TEG has been constiMed on August 16, 
2007 under the chairmanship of Shri Gourisankar Ghosh, 
Founder Mission Director, Ex-Chief Water Supply & 
Sanitation, UNICEF, New York and former Executive 
Director, Water Supply & Sanitation Collaborative Council 
(WSSCC) and (i) Shri Ajay Shankar, Former Principal 
Adviser, Planning Commission, (li) Shri Ravi Narayanan, 
Ex-CEO, Action Aid, (iii) Prof. Indira Chakravarty, Director, 
All India Institute of Hygiene and Public Health, 
Government of India, KoIkata, (iv) Mr. Sudarshan Iyengar, 
VIce ChanceUor, Gujarat Vidyapeeth, Ahmedabad and (v) 
Dr. A.K. Susheela, Former Professor & Head, Department 
of Community Medicine, All India Institute of Medical 
Sciences, New Delhi as members. The detailed Terms of 
Reference (TOR) of TEG are as under. 

(i) Analyze the status of the ongoing programmes 
and identify issues and emerging challenges in 
enabling the rural community to have access to 
adequate safe drinking water and sanitation on 
a sustainable basis in an parts of the country; 

(ii) Identify critical linkages with other sectors for 
optimal Impact on poverty reduction and better 
health tor the poor through increased impact on 
access to sate drinking water and sanitation/ 
hygiene facilities and recommend improved 
operational and institutional linkages with other 
programmes like NRHM, watershed development 
and management, housing and industrial 
development, new research areas in science & 
technology, rural employment & NREGA, etc.; 

(iii) Review and recommend steps for better 
integration between drinking water supply, 
sanitation and hygiene with health at the grass 
root level and recommend a strategy to 
channelise the efforts and resources property to 
achieve the universal goal of safe drinking water 
and sanitation to aU by 2012 in India; 

(iv) Identify existing gaps in water and sanitation 
technologies and Its usage, new R&D efforts 
and latest advances; integrated water and 
sanitation management; surface, ground and 
rainwater management; technological advances 
and, adoption and formulation of suitable 
strategies to bridge these gaps; 

(v) Suggest methodology/agencies/structures which 
can address issues to bring in technology 
Information and knowledge translated for the 
people after assessing the capacity in the states 
as well as PRls; 

(vi) Assess future human resource demand with 
suitable knowledge and skills in the sector and 
strategy for human resource development at all 
levels. Suggest role/responsibility and 
methodology that may be adopted by the 
Mission/Agency for empowering local bodies/user 
groups, village communities to plan, implement, 
gain ownership and control of drinking water and 
sanitation systems at villagelhabitation level; 

(vii) Taking into consideration of all existing relevant 
legal/r~ulatory aspectslissues involved in water 
quality, drinking water standards. sanitation, 
public health, prevention of pollution of drinking 
water sources, withdrawal of water for other 
purposes affecting drinking water availability, 
preservation of drinking water sources, etc. and 
recommend necessary steps to rectify the same, 
if necessary; 

(viii) Suggest mechanisms for control/regulation and 
enforcement of public health and pollution control 
requirements; 
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(ix) Review the activities and the contribution of 
International and bilateral agencies and 
recommend possible areas of their activities to 
increase impact of their limited support to help 
best the efforts of the ministrylmission and 
recommend better coordination mechanism for 
improved interventions for increasing regional and 
international collaboration, any new mechanism 
for betterment of the partnership with bilateral 
and multilateral agencies, civil society, NGOI 
CBO, private sector, State Govemments, R&D 
institutions and PRls; 

(x) Identity areas for private sector partnership 
especially for promotion of small private 
entrepreneur partiCipation and for sector 
development as we/I as for local level economic 
activity for income generation; 

(xi) Review the present structure of the Mission, its 
relationship and functioning within the ministry, 
inter.e relationship with State Govemments and 
its agencies including altocation of resources. 
Review the existing knowtedge base, structural 
deficiencies and present inadequacies to respond 
to emerging issues and challenges and suggest 
appropriate restructuring/strengthening of the 
MissionIDepartment to fulfill the goals; 

(xii) Suggest/recommend any strategy or plan not 
specifically mentioned above, which in the 
opinion of the Group could contribute in 
achieving the goals of the Mission. 

(c) The Group is to submit its report within 4 months 
from the date of constitution of the Group. 

Trtbal Forest Act, 2006 

*235. SHRI P. KARUNAKARAN: Wilt the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the Govemment is aware that a large 
number of tribals are being evicted from the forest lands 
due to the non-implementation of Tribal Forest Act, 2006; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Govemment for the 
proper implementation of the said Acr? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) and (b) The Govemment is not aware of 

any large scale eviction of tribals trom the forest lands 
due to the non-implementation of the Scheduled Tribes 
and Other Traditional Forest Dwellers (Recognition of 
Forest Rights) Act, 2006. However, complaints received 
alleging such eviction of tribal people from forest lands 
have been sent to the Ministry of Environment & Forests 
for necessary action. 

(c) The Scheduled Tribes and Other Traditional Forest 
Dwellers (Recognition of Forest Rights) Act, 2006, though 
enacted by the Parliament, has not come into force so 
far as a notification appointing a date from which the Act 
shall come into force, as required under Section 1 (3) of 
the Act is yet to be issued. The carry out the provisions 
of the Act, the Ministry had pre-published the draft 
Scheduled Tribes and Other Traditional Forest Dwellers 
(Recognition of Forest Rights) Rules, 2007 for seeking 
comments and suggestions from the public and other 
stakeholders. The comments received from the public have 
been examined and the notification of the Act and the 
rules will take place as soon as aU the formalities are 
completed. 

Day Care Centres In Hostels for Working Women 

*236. SHRI BADIGA RAMAKRISHNA: WIR the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment has any plan to provide 
Day Care Centres in working women hostels; 

(b) if so, the details thereof; 

(c) whether the Government has conducted any 
inspection of hostels to assess their functioning; and 

(d) if so, the details thereof, State-wise? 

THE MINISTER OF STATE OF THE MINfSTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): (a> and (b) The Ministry of 
Women and Child Development's Scheme of AssIstance 
for ConstructionlExpansion of Hostel Building for Working 
Women also provides for Day Care Centres for ChIldren 
in the hostel (details of which can be aoc:essed on the 
website of the Ministry at-http://www.wcd.nIc.in). Day care 
Centres for 7442 children have been sanctioned in 
321 hostels so far since the inception of the scheme in 
1972-73. 

(c) and (d) Yes, Sir. State-wise details of inspection 
of hostels carried out by the Ministry of Women and 
Child Development and State Governments are given in 
the Statament enclosed. 
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Statement 

InsptlClion of Working Woman~ Hostels by Ministty of Woman and Child DeV8lopmant 

SI.No. Name of StatelUT No. of Period of No. of No. of No. of 
hostels inspection hostels hostels not hostels where 

inspected found found building is 
running running incomplete 

1. Arunachal Pradesh 5 2005-06 3 

2. Assam 11 2005-06 7 2 2 

3. Delhi 5 2005-06 5 

4. Karnataka 5 2005-06 5 

5. Madhya Pradesh 6 2006-07 5 

6. Manipur 8 2005-06 4 3 

7. Mizoram 3 2~ 

8. Nagaland 8 2005-06 4 3 

9. Tamil Nadu 6 2005-06 4 2 

10. Uttar Pradesh 5 2005-06 5 

Inspaction of Working Woman~ Hostels by Minislly of Woman and Child Oeve/opmant 

1. Andhra Pradesh 50 2006-07 42 7 

2. Assam 9 2006-07 9 

3. Chandigarh 5 2006-07 5 

4. Chhattlsgarh 8 2006-07 8 

5. Delhi 17 2006-07 15 2 

6. Haryana 3 2006-07 3 

7. Kamataka 76 2006-07 66 10 

8. Madhya Pradesh 9 2006-07 7 2 

9. Maharashtra 85 2006-07 65 18 2 

10. Mizoram 2006-07 

11. Nagaland 4 2006-07 4 

12. Orissa 28 2006-07 15 5 8 

13. Pondicherry 2 2006-07 2 

14. Tamil Nadu 80 2006-07 72 8 
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Foreign Asalstance for Rural Development Schemes ~ World Bank for providing financial assistance for rural 
development programmes; 

-237. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: (c) if so, the details thereof; and 

WiD the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(d) the projects likely to be taken under such foreign 
assistance? 

(a) the details of various rural development projects 
undertakenlbeing undertaken with foreign assistance In 
the rural development sector, State-wiseIUT wise; 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): <a) (/) As per the 
information available with the Ministry of Rural 
Development. the following projects have been undertaken 
with the foreign assistance In the rural development sector 
by the Ministry of Rural Development:-

(b) whether the Government has signed any 
agreement recently with the Asian Devalopment Bank and 

S1.No. Programme 

1 2 

1. Swaranjayanti Gram Swarozgar 
Yojana (SGSY) 

2. Prdhan Mantri Gram Sadak Yojana 
(PMGSy) 

3. Area Development Programmes 

Scheme 

3 

Name of the State 
where under 

implementation 

4 

(i) The cost of Bihar Rural Uvelihoods project is Bihar 
US$ 70 million out of which USS 63 mUlion 
have been funded by the World Bank. The 
project aims at enhancing social and economic 
empowerment of rural poor in Bihar. 

(ii) Rural Roads Project-I costing US$ 400 million Jhart<hand. Rajasthan. 
under implementation sinc:e))ctober, 2004. The Himachal Pradesh 
project is funded by the World Bank. The and Uttar Pradesh 
project aims at construction of rural roads. 

(iii) Asian Development Sank (ADS) funded Rural 
Roads Sector Project-I & II. The project valued 
at USS 1150 million (USS 400 minion and USS 
750 mUlion) is under implementation since 
November. 2004 and August, 2006 
respectively. The projects aim at construction 
of rural roads. 

Madhya Pradesh. 
ChhaUisgarh, West 
Bengal, Assam and 
Orissa 

(iv) Andhra Pradesh Livelihoods Project funded by Andhra Pradesh 
the Department of Intemational Development 
(OFID). UK is under implementation aince 
November, 1999. The total coat of the project 
is Rs. 320 crores. The project aims at 
implementation of pro-poor watershed based 
sustainable rural livelihood approaches. 

(v) Westem Orissa Rural Uvelihoods Project. The Orissa 
Project costing Rs. 230 erores is funded by 
Department of International Development 
(DFID), UK. The project ia under 
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implementation since August. 2000. The 
purpose of, the project is sustainable 
livelihoods. especially for the poorest. 

(vi) Attappady. Wasteland Comprehensive Kerala 
EnvironmentaJ Conservation Project. funded by 
the Japan Bank for Intemational Cooperation 
(JBIC) was sanctioned in 1996. The total cost 
of the project is Rs. 219.31 crore and the 
Japanese Agency is to provide Rs. 176.89 
crore. The project aims at development of 
5.07.000 hectare of wasteland in Kerala. 

(vii) Haryana Community Forestry Project. The Haryana 
project is funded by the European Community 
(EC) with a total contribution of 23.30 minion 
EURO (Rs. 97.80 crore) and the Govt. of 
Haryana has to contribute Rs. 6.80 million 
EURO (Rs. 28.20 crore). The project was 
started in 1999-2000 and aims at integrated 
approach to establish plantations of fuel. 
fodder. timber and fruit on Panchayat and 
viUage common lands. stabilize sand dunes. etc. 

4 

(viii) Madhya Pradesh Rural Livelihoods Project Madhya Pradesh 
(MPRLP) Phase-I. The project is funded by 
the Department of Intemational Development 
(DFlD). UK. The total cost of the project is 
Rs. 114.87 crore. The project aims at 
implementation of effective programmes and 
policies that sustainably enhance the livelihood 
of poor rural people. 

(ix) Madhya Pradesh Rural Livelihoods Project Madhya Pradesh 
(MPRLP) Phase-II. The project was started in 
July. 2007 for a period of 5 years. The 
Department of International Development 
(DFID). UK will provide 45 million pound. The 
project aims at implementation of effective 
programmes and policies that sustainably 
enhance the livelihood of poor rural people. 

(x) World Bank funded Kerala Rural Water Supply Kerala 
and Environmental Sanitation Project. The 
approved project cost is US$ 89.8 million and 
the IDA loan is US$ 55.5 million. The project 
started In January, 2001. 

(xi) The World Bank funded Second Kamataka Kamataka 
Rural Water. Supply ar.d Environmental 

90 
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Sanitation Project. The project cost is US$ 
193.44 million and the IDA loan is US$ 136.6 
mil6on. The project started in February, 2002. 

4 

(xii) The World Bank funded Second Maharashtra Maharashtra 
Rural Water Supply and Environmental 
Sanitation Project. The project cost is 
US$ 286.65 million and the IDA loan is 
US$ 181.00 million. The project started in 
September, 2003. 

(xiii) The World Bank funded Uttaranchal Rural Uttarakhand 
Water Supply and Environmental Sanitation 
project (SWajal follow-on). The proposed credit 
of US S 120 million has been approved. The 
project started in September, 2006. 

(xiv) The World Bank funded Punjab Rural Water Punjab 
Supply and Environmental Sanitation Project. 
The proposed credit of US $ 154 million has 
been approved. The project started in March, 
2007. 

(xv) Rural Water Supply Project, Maharashtra. The Maharashtra 
project aims at providing potable drinking water 
in a sustainable way to the people in the 
Districts of Aurangabad, Ahmednagar and 
Pune of the State of Maharashtra in order to 
improve their health by installing, upgrading 
and rehabilitating the drinking water supply 
systems that is supplemented by 
supplementary measures i.e. health & hygiene 
promotion, environmental sanitation and 
watershed development for source protection. 
The project is getting Gennan assistance to 
the tune of EURO 22.446 mlUion (Soft loan) 
and EURO 1.380 million (Grant). The Loan & 
Financing Agreement was signed in December, 
2000. 

(xvi) Rajasthan Integrated Rural Water Supply, Rajasthan 
Sanitation and Community Participation 
Program. The ,project aims at improvement of 
the health situation and the general living 
conditions of the population by a continuous 
supply of sufficient quantity of safe water and 
improvement of sanitary environment by 
awareness building of active community 
participation. The project is getting German 
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assistance to the tune of EURO 78.137 million. 
The initial Agreement was signed in June, 
1994. 

to Questions 94 

4 

(xvii) Japan Bank for International Cooperation aided Kerala 
Kerala Water Supply Project. The total cost of 
the project is Rs. 1787.45 crore. The project 
started in September, 2003. 

(xviii) Social Mobilization around Natural Resource 
Management for Poverty Alleviation is under 
implementation through NGO partners. The 
project started in 2003-04 and will be 
completed in the year 2007-08. The total cost 
of the Project funded by UNDP is Rs. 26.95 
crore. 

Jharkhand, Orissa 
and Rajasthan 

II. The following projects are being undertaken with the assistance of foreign donors: 

(i) World Bank funded Rural Roads Project-II at Arunachal Pradesh, 
a cost of US $ 500 million. The Deptt. of Bihar, Jammu and 
Economic Affairs has informed that the 
proposal has been accepted in principle. 

Kashmir, Mizoram and 
Uttarakhand 

(ii) Tamil Nadu Rural Water Supply and Tamil Nadu 
Environmental Sanitation Project The World 
Bank has provided grant of US $ 415,000 for 
preparation of Detailed Project Report which 
is under preparation. 

(iii) Rural Water Supply and Environmental Madhya Pradesh 
Sanitation Project costing approx. US $ 107.70 
million has been forwarded to Department of 
Economic Affairs (DEA) with in principle 
approval of Planning Commission. The funds 
are proposed to be provided by World Bank. 

(iv) Integrated Rural Water Supply and Sanitation Andhra Pradesh 
Project costing Rs. 950 crore has been 
forwarded to DEA with in prinCiple approval of 
Planning Commission. The funds are proposed 
to be provided by World Bank. 

(v) Delivery of Drinking Water on a sustained Rajasthan 
basis has been forwarded to DEA with in 
prinCiple approval of Planning Commission for 
taking up with World Bank for possible funding. 

(vi) Tackling water quality problems in 33 districts Maharashtra 
seeking funding of Rs. 422 crore from World 
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Bank has been examined by this Ministry and 
reconvnended to the Department of Economic 
Affairs for taking up with the World Bank for 
additional financial assistance for dealing with 
water quality issues in the State of 
Maharashtra to the ongoing World Bank 
funding Second Maharashtra Rural Water 
Supply and Environmental Sanitation project. 
The Deptt. of Economic Affairs has forwarded 
to World Bank. 

(b) to (d) Recently the following Agreement has been 
signed with the World Bank: lOA Credit No. ~IN Bihar 
Rural Livelihood Projects .... Agreement dated 09.08.2007 
for XDR 41,400,000. 

{Ttanslalion} 

HawaIa Transactions 

·238. SHRI HEMlAL MURMU: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the attention of the Government has been 
drawn towards the news item under the caption "Dubai 
me jama hota hai hawaJa ka paisa- published in Dlllnik 
Jagran dated the November 12, 2007; 

(b) if so, the details thereof and the reaction of the 
Government thereto; and 

(c) the number of persons against whom action has 
been taken for conducting 'hawaJa' transactions during 
the last three years and in the current year? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a> Yes, Sir. 

(b) The J&K Police seized As. 52.86 lakhs from 
Jamali Khan, Samina Khan, Danish Anwar and Ravinder 
Jain. During the course of investigations, searches of 
residences of Jamali Khan and G.M. Bhat led to seizure 
of some foreign currencies also. The agencies of the 
Central and State Governments are coordinating amongst 
themselves for tackling this issue in all its dimensions. 

(c) Number of persons against whom action has been 
taken by Directorate of Enforcement in HawaJa Transaction 

related cases during the last three years, and the current 
year, is as under: 

Year No. of Persons 

2004-05 325 

2005-06 449 

2006-07 379 

2007-08 (upto 31.10.2007) 121 

{English} 

Klahorl ShaktI Yojana 

·239. SHRI IQBAL AHMED SARADGI: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a> whether the Ministry has redesigned the already 
existing Adolescent Girts Scheme as the 'Kishori Shakti 
Yojana' (KSy) seeking to signifICantly expand the coverage 
of the existing scheme for adolescent girls in the age 
group of 11 to 18 years; 

(b) if so, the details thereof; 

(c) whether the KSY scheme will be using the 
infrastructure of Integrated Child Devoloprnent Services 
(ICOS) scheme; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) Yes, Sir. The 
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erstwhile existing Adolescent Girts Scheme was revised 
and renamed as Kishori Shakti Yojana (KSY) and was 
expanded to cover. 2000 ICDS Projects in the year 2000. 

In 2005-06, the scheme was further expanded from 
2000 ICDS Projects to 6118 ICCD Projects across the 
country. 

(c) and (d) Yes, Sir. KSY is a special intervention 
devised for adoJescent girls in the age group of 11-18 
years using the ICDS infrastructure. The scheme aims at 
addressing the needs for seIf-development, nutrition and 
health status, literacy and numerical skills, vocational skills 
etc. of adolescent girts. Grant-in-aid 0 Rs. 1.10 Iakh per 
block per annum is released to the StatesAJTs under 
KSY. 

fTmnslslionJ 

High Charges by Private and Foreign Banks 

*240. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI KASHIRAM RANA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment is aware that the Private 
Banks and Foreign Banks are levying more service 
charges for money-transfer and other transactions than 
what is levied by the nationalised banks; 

(b) if so, the details thereof and the policy of RBI in 
this regard; 

(c) whether the RBI has taken action against such 
banks; and 

(d) if so, the outcome thereof? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (d) Reserve Bank of India (RBI) 
has reported that it has no specifIC information in this 
regard. 

After deregulation of service charges by RBI in 
September, 1999, the banks have operational flexibility to 
fix service charges for various types of services provided 
by them, with the approval of their Board of Directors. 
However, whUe fixing the service charges, the banks are 
expected to ensure that the charges are reasonable. 
consistent with the cost of providing the services and 
that the customers with low value/volume of transactions 

are not penalized. Further, based on the recommendations 
of the Working Group constituted by RBI to formulate a 
Scheme for ensuring reasonableness of bank charges. 
RBI has issued instructions to the banks on 2nd February, 
2007, to identify basic banking services and the principles 
to be adoptedlfollowed by them for ensuring 
reasonableness in pricing, and communicating the service 
charges. The banks have also been advised to ensure 
that customers are made aware of the service charges 
upfront and changes in these charges are implemented 
only after prior notice to the customers. The remittance 
facility provided by banks has been identified as one of 
the basic banking services. 

RBI has enlarged the scope of the Banking 
Ombudsman Scheme to cover complaints of ,the banks' 
customers concerning credit cards, service charges. delays 
in delivery of bank services, etc. 

HindI In Science Express 

2002. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether Government is aware about 'Science 
Express' being run with German collaboration; 

(b) if so, the details thereof with travel routes; 

(c) whether adequate vocabulary of science in Hindi 
language in the above said express has been neglected; 

(d) if so, the details thereof; 

(e) whether Government has any legal binding to 
work in official language with priority; and 

(f) if so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SiSAl): (a) Yes, Sir. 

(b) Itinerary of Science Express is given in the 
enclosed Statement 

(c) to (f) No, Sir. Each of the 12 exhibition coaches 
of Science Express is based on a theme addressing a 
frontier area of science. Designed, developed and 
produced aesthetically, the exhibits tell the story in simple 
English. Theme of each coach has been projected in 
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Hindi and put up prominently at the entry of each coach. 2 3 4 
An illustrated booklet In HIndi that describes salient 
devaIopments in different areas· of science will be given 
to visitors. A conscious effort has been made to ensure 23. 20.01.08-20.01.08 Durgapur 

that each Science Educators, mostly graduates in science 
24. 21.01.08-25.01..08 Dhanbad 5 

or engineering. deployed in each coach speak Hindi and 
at least one regional language fluently. 25. 26.01.08-30.01.08 Hatia 5 

Statement 26. 31.01.08-04.02.08 Rourkela 5 

SI.No. Date Station Days 27. 04.02.08-06.02.08 Khargpur 3 

1 2 3 4 28. 07.02.08-11.02.08 Hovnah 5 

1. 30.10.07-04.11.07 Delhi Safdarjung 5 29. 12.02.08-16.02.08 Mancheshwar 4 

2. 05.11.07-08.11.07 Kalka 3 30. 17.02.08-19.02.08 VlShakhapatanam 4 

3. 08.11.07-12.11.07 Chandigarh 4 31. 20.02.08-22.02.08 Vijayvada 3 

4. 12.11.07-15.11.07 AmbaIa Cant 4 32. 23.02.08-27.02.08 Secunderabad 5 

5. 16.11.07-19.11.07 Jammu Tawi 4 33. 28.02.08-28.02.08 Guntur 

6. 20.11.07-24.11.07 Amritsar 4 34. 29.02.08-05.03.08 Madras Egmor 5 

7. 24.11.07-01.12.07 Jalandhar City 4 35. 06.03.08-10.03.08 Banglore cant 5 

8. 02. 12.07..Q5.12.07 Haridwar 4 36. 11.03.08-14.03.08 Combetore 4 

9. 06.12.07-08.12.07 HaJdwani 3 37. 15.03.08-19.03.08 Emakulam 4 

10. 09.12.07-11.12.07 Bareilly 3 38. 20.03.08-22.03.08 Kanyakumarl 3 

11. 12.12.07-16.12.07 Lucknow 4 39. 23.03.08-27.03.08 Trivendram 4 

12. 16.12.07-18.12.07 Kanpur 3 40. 28.03.08-28.03.08 Kozhikode 

13. 19.12.07-21.12.07 Allahabad 3 41. 29.03.08-02.04.08 Mangalore 4 

14. 22.12.07-25.12.07 Varanasi 4 42. 04.04.0a-0a.04.08 Mumbai (CSTM) 5 

15. 26.12.07-29.12.07 Patna 4 43. 09.04.08-14.04.08 Kharki 5 

16. 30.12.07-01.01.08 Katihar 3 44. 15.04.08-19.04.08 Bharuch 4 

17. 02.01.08-05.01.08 New Jalpaiguri 4 45. 19.04.08-24.04.08 Vadodra 5 
18. 06.Q1.08-08.01.08 New Bangaingaon 3 46. 24.04.08-29.04.08 Ahmedabad 5 
19. 09.01.08-13.01.08 Karnakhya 5 47. 29.04.08-29.04.08 Ratlam 

20. 14.01.08-14.01.08 Dimapur 
48. 30.04.08-03.05.08 LaxmIbai Nagar 4 

21. 15.01.08-15.01.08 Rangiya 
49. 04.05.08-08.05.08 Bhopal 5 

22. 16.01.08-19.01.08 Alipurdwar Junction 3 
SO. 09.05.08-13.05.08 Gwalior 4 
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51. 14.05.08-17.05.08 Gandhlnagar, Jaipur 4 

52. 18.05.08-21.05.08 Jodhpur 4 

53. 22.05.08-24.05.08 Lalgarh 3 

54. 25.05.08-27.05.08 Bhatinda 3 

55. 28.05.08-31.05.08 Sahibabad 3 

56. 31.05.08-04.06.08 Delhi Cant 3 

57. 04.06.08 Deihl Programme 
Safdarjung Terminates 

[English/ 

Wire Trensfer Companies 

2003. SHRI NAVEEN JINDAL: Will the Minister of 
FINANCE be pleased to state: 

(a) whether a number of wire transfer companies are 
operating in india; 

(b) if so, the details thereof with the countries of 
their origin; 

(c) whether instances of misuse of the electronic 
money transfer by terrorist organizations through these 
companies have come to the notice of the Govemment; 

(d) if 80, the details thereof; and 

(e) the measures being taken to tackle this menace? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. Cross-border remittanCe of funds in India is 
effected through (i) Money Transfer Service Scheme 
(MTSS), and (ii) Speed Remittance of Rupee Drawing 
Arrangement (SRRDA). Under the MTSS, the Indian 
Agents are permitted to tie up with Overseas Principals 
to receive inward cross-border remittances in accordance 
with the provisions of the Scheme. Presently. 11 Overseas 
Principals (OPs) have tie-up with Indian Agents. Out of 
these, five are from USA, two each trom UK and United 
Arab Emirates (UAE), and one each from Canada and 
Bahrain. Under the SRRDA, Exchange Houses situated 
in Hong Kong, Singapore and Gulf countries can remit 
cross-border remittances into India through the mOde of 

wire transfer. Authorised Dealer (AD) category-.I banks 
enter into tie-up with Exchange Houses in the above 
mentioned areas for receiving cross-border inward 
remittances. Presently, 68 Exchange Houses have tie-up 
arrangement with AD Category-I banks in India. Out of 
these, 23 are registered in UAE, 12 in Oman, 11 in 
Kuwait, 9 in Qatar, 8 in Bahrain, 2 each in Singapore 
and Saudi Arabia and one In Hong Kong. 

(c) to (e) Instances of misuse of the mode of 
electronic money transfer have come to the notice of the 
Investigating Agencies. However, in view of sensitive 
nature of the information, the same is not shared. As 
and when such instances are reported, appropriate steps 
are being taken to avoid recurrence of such instances. 

Ballka Samrldhl Yojana . 

2004. SHRIMATI C.S. SUJATHA: 
SHRI G.M. SIDDESWARA: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether there have been reports the Govemment 
is not releasing requisite funds to the State Governments 
under the Balika Samridhi Yojana; 

(b) if so, the details thereof a10ngwith the time-frame 
by which the outstanding amount is likely to be released, 
State-wise; 

(c) the total amount released by Govemment under 
the 'Post Birth Grant for Girl Child' during each of the 
last two years in Karnataka, State-wise; and 

(d) the funds proposed to be released under this 
scheme during the current financial year, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (d) The Scheme of Balika 
Samridhi Yojana is slated for transfer to the State Sector 
and is under the consideration of National Development 
Council. Hence, no outlays were provided for the Scheme 
in the years 2004-05, 2006-07 and 2007-08. 

[Ttanslalion/ 

Loan Under PMRY 

2005. SHRI GIRIDHARI YADAV: Will the Minister of 
FINANCE be pleased to state: 
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(a) the details of loans provided against the target 
fIXed by Nationalized Banks, Cooperative Banks and 
Private Banks under Pradhan Mantri Rozgar Yojana 
(PMRY) during each at the last three years, State-wl&el 
Union Territories-wise; 

(b) whether the Govemment has received complaints 
regarding non-cooperation of these banks in providing 
loans under the said scheme; 

(c) if so, the details thereof; and 

(d) the action taken by the Union Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The 

State-wise details of loans provided by Nationalized Banks 
and Private Banks under Prime Minister's Rozgar Yojana 
(PMRy) against the State-wise Plan targets fixed by the 
Government during the last three years are given in the 
enclosed statement Co-operative Banks do not provide 
loans under PMRY. 

(b) to (d) Complaints are received from time to time 
and appropriate action is taken by the Government 
whenever necessary regarding rejection of applications, 
delay in sanctioning and disbursement of loans, etc. under 
PMRY. According to available infonnation the targets under 
PMRY have been fully achieved at the all· India 
level during the last two years with the co-operation of 
banks. 

Statement 

State-wiss dstaiIs 01 IoIIns dsbulWd by public and pdvs/8 stICtor banks Ilgainst !htI /JItgeI fixed by 
!htI GovrN11l11811t untiBr Pmdhlln Msnbi Rozgar Yojans (PMRY) duling /sst IhnNI yrMlS 

• (As. in Lakh) 

SI.No. StatelUnion Ter. 2004-05 2005-06 2006-0T 
Target Loan Disbursed Target Loan Disbursed Target Loan Disbursed 
(Plan) by banks (Plan) by banks (Plan) by banks 
(No.) No. Amount (No.) No. Amount (No.) No. Amount 

2 3 4 5 6 7 8 9 10 11 

1. Haryana 5100 nss 4294.93 5303 9566 5272.34 5480 11447 6196.83 

2. ItmachaI Pradesh 3000 2853 2285.89 3557 2929 2438.78 3744- 3480 3237.56 

3. Jammu and Kastvnir 2000 639 6Jfl.47 1588 544 583.89 1461 696 724.31 

4. Pwljab 4600 8372 5141.36 4083 8043 4966.79 4236 8320 5147.47 

5. Rajasthan 9100 12919 7087.30 9328 13868 7820.82 9579 15207 8371.16 

6. Chandigam 300 206 123.16 351 72 45.99 491 47 31.90 

7. Delli 4500 819 567.12 5179 682 480.89 5457 ~ 352.71 

8. AIsam 7500 8256 572427 7387 5671 3635.93 7643 4531 3687.68 

9. ~ 1500 387 30423 1418 383 348.96 1475 196 149.91 

10. MeghaJaya 400 568 529.40 361 564 515.14 370 454 363,84 

11. NagaIand 400 109 102.45 363 2379 3124.97 373 978 1264.65 

12. r.". 1000 1747 1379.65 1193 2032 1642.31 1238 1904 1639.22 
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13. Arunachal Pradesh 

14. Mizoram 

15. Sikklm 

16. Bihar 

17. Jharkhand 

18. Orissa 

3 

200 

200 

100 

16000 

6500 

7100 

19. West Bengal 24000 

20. Andaman and Nicobar Islands 150 

21. Madhya Pradesh 

22. Chhattisgarh 

23. Uttar Pradesh 

24. Uttarakhand 

25. Gujarat 

26. Maharashtra 

27. Daman and Diu 

28. Goa 

29. Dadra and N!9r HawIi 

30. Andhra Pradeah 

31. KamaIaka 

32. Kerala 

33. Tam~NII1I 

34. Lakshadweep 

35. Pondicherry 

Others 

14000 

6000 

26000 

2500 

10000 

26000 

50 

500 

50 

21500 

12000 

17000 

20000 

50 

700 

4 5 

440 434.80 

142 133.20 

32 22.80 

10396 8887.83 

4804 3783.49 

11339 6819.02 

3796 2534.39 

142 109.21 

20642 12738.88 

3276 1987.65 

42534 29211.20 

6637 4468.32 

6406 3058.89 

21819 11953.16 

4 

45 

22 

3.51 

35.20 

15.00 

22542 14718.59 

13931 8866.82 

16553 8487.30 

16902 6752.80 

4 2.72 

329 138.31 

897 918.19 

6 

173 

188 

66 

16003 

6978 

6923 

24574 

123 

13507 

5429 

26248 

2119 

9579 

24614 

19 

486 

27 

207fi1 

11046 

18685 

21565 

48 

722 

7 8 

447 397.55 

472 439.52 

31 19.02 

12072 9359.65 

4566 3560.68 

12823 7991.59 

4616 3245.55 

150 109.26 

20909 12599.51 

3463 2130.18 

40040 29746.62 

7404 5206.67 

6347 3196.81 

23817 13036.36 

14 

43 

24 

10.66 

36.64 

16.00 

21334 12604.92 

19246 11756.60 

21447 10249.66 

19534 7531.31 

5 3.90 

348 154.07 

1397 1094.47 

9 

178 

195 

fiT 

164n 

7213 

7125 

25449 

128 

13937 

5612 

26929 

2189 

9859 

25439 

20 

504 

27 

20261 

11387 

18180 

21475 

50 

752 

10 11 

312 265.41 

538 355.64 

38 25.40 

8016 fiT23.02 

4858 3895.59 

13821 10347.75 

3415 2714.50 

118 92.18 

20m 12573.89 

4128 2566.60 

430n 31454.31 

7095 5142.56 

6020 2614.76 

20984 11614.04 

4 

21 

3 

3.00 

15.89 

1.95 

15275 9280.99 

18512 10986.46 

21170 10261.06 

21984 8797.84 

o 0.00 

375 165.34 

886 1009.31 

AIIlnda 250000 248264 154278.51 250000 267281 165374.01 255000 259207 162074.73 

Soun:e: RBI data 
*Provisional 

Upllftment of Women 

2006. SHAI PUNNU LAL MOHALE: Wi" the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

<a) the sum received and utHized under 'Swa Shakti 
Parlyojana' for the last three years, year-wise; 

(b) whether the Government received financial 

assistance from the World Bank and other International 

Agencies in the implementation of 'Swa Shakti Pariyojana'; 

and 

(c) if so, the details thereof? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) The details regarding the 
sum received and utilized under Swa-Shakti Project for 
the last three years is as under.-

SI.No .. Year Outlay Expenditure 
(RslCr.) (RslCr.) 

1. 2004-2005 25.00 16.02 

2. 2005-2006 5.00 1.96 
(upto December, 2005) 

3. 2006-2007 2.00 0.09 

(b) and (c) The Government received financial 
assistance for Swa Shakti Project mainly from International 
agencies such as world Bank and International Fund for 
Agricultural Development to the tune of Rs. 43.47 crores 
and As. 41.89 crores, respectively. 

Junk Food in Schools 

2007. SHRI S.K. KHARVENTHAN: Will the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether the National Commission for Protection 
of Child Ri{Ilts (NCPCR) has asked all State Govemments 
to ban junk foods in schools and also for setting up of 
nutrition standards; 

(b) if so, the details thereof; 

(c) whether the Union Govemment has ensured the 
compliance of the above standards by the States; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): (a) and (b) No, Sir. A letter 
was issued to the States by National Commission for 
Protection of Child Rights (NCPCR). to consider providing 
guidelines to schools to create a school nutrition policy. 

(c) and (d) Does not arise. 

Employees under New PensIon Scheme 

2008. SHRI KC. PALlANI SHAMY: Win the Minister 
of FINANCE be pleased to state: 

(a) the number of Govemment employees who are 
presently covered under the New Pension Scheme (NPS); 

(b) whether the Govemment have any proposal to 
allow employees covered under existing/old pension 
system to opt for NPS; 

(c) if so, the details alongwith its features thereof; 
and 

(d) the time by which the above proposal is likely to 
be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The total 
number of Govemment employees who are covered under 
New Pension System (NPS) as on 21st November, 2007 
as per the records is 1,84,542. 

(b) No, Sir. 

(c) and (d) Does not arise. 

Meltdown due to SESI Announcement on PH 

2009. SHRI A.V. BELlARMIN: 
SHRI KIREN RWIJU: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the announcement made by the Securities 
and Exchange Board of India (SESI) regulating foreign 
Investments through participatory notes had caused a 
meltdown in the stock market 88 reported In Ths Hindu 
dated October 26, 2007; 

(b) if so, the details thereof; and 

(c) the reasons for such delayed announcement by 
SEBI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) to (c) 
The movement In stock market indices is a function of 
the perceptions of investo~ and overseas, retail 
and institutional-about the economy, the sector and the 
company. This perception is influenced by many factors 
including the macro-economic environment, growth 
potential of the economy, corporate performance, domestic 
and international events, and market sentiments. It is, 
therefore, difficult to attribute market movement to a 
particular development. However, following the 
announcement of the policy initiative relating to issue of 
off-shore derivative instruments by Fils on 16th October, 
2007, the indices moved down by 10% in the early market 
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hours of 17th October, 2007. However, as the intent of 
proposed initiative was clarified, the markets recovered 
and Sensex closed at 18715.82, down by 1.76% from 
the previous day's close. 

Law Regarding Profesalon81s 

2010. SHRI K.S. RAO: Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether the Government proposes to enact a 
law making It mandatory for professional lawyers, doctors, 
architects and others to get professional negligence 
insurance cover to protect the interasts of professionals 
and clients; and 

(b) if so, the details thereof? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) No, Sir. 

(b) Does not arise. 

Manual Scavenging 

2011. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the practice of manual scavenging still 
continues in many parts of the country despite the 
centrally sponsored Integrated Low Cost sanitation 
Scheme being in operation since 1981; 

(b) whether the Government had set a deadline of 
2007 for cornplete eradication of this inhuman practice 
frorn the country; 

(c) whether the Government is still working on the 
new ILCS Scheme guidelines, based upon the feedback 
from States; 

(d) if so, whether the present deadline will be 
extended; and 

(e) if not, the action taken by the Government in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) Yes, Sir. It is stated that manual 
scavenging still exist in some parts of the country. 

(b) The Government is committed for total eradication 
of the practice of manual scavenging from the country. 

(c) to (e) Yes, Sir. based on the suggestions received 
from the Planning Commission. State Governments and 
various stake holders, revision of guidelines of the ILCS 
Scheme is under the consideration of the Government. 
Since ILCS is a demand driven scheme, all efforts will 
be made to convert the existing dry latrines into water 
seal toilets in a time bound manner. 

{Tf1JI1SIationj 

Mumbai 8S International Financial Centre 

2012. SHRI HANS RAJ G. AHIR: Will the Minister of 
FINANCE be pleased to state: 

(a) the main features of public response received as 
a result of placing the report of High Powered Committae 
on making Mumbai as an Intemational Financial Centre; 

(b) the action taken on the responses from the public; 
and 

(c) the time by which work on making Mumbai as an 
International Financial Centre will be initiated? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The 
responses received have generally supported the idea of 
developing Mumbai as an International Financial Centre. 

(b) and (c) Certain recommendations of the 
Committee have been identified for priority implementation. 

Changes In AUWSP Scheme 

2013. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
Will the Minister of URBAN DEVELOPMENT be pleased 
to state: 

(a) whether the Government has received any 
proposal from the Government of Maharashtra in the 
existing Accelerated Urban Water Supply Programme 
(AUWSP) Scheme; 

(b) if so, the details thereof; and 

(c) the present status of the said proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(c) All AUWSP proposals received from Government of 
Maharshtra till 2004-05 have already been approved. The 
Ministry has not received any proposal from the 
Government of Maharashtra under AUWSP ever since 
the AUWSP has been subsumed under UIDSSMT i.e. 
from 2005-06 onwards. 
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{English] 

Defacing of Walla 

2014. SHRI DALPAT SINGH PARSTE: Will the 
Minister of LAW AND JUSTICE be pleased to state: 

(a) whether the Government proposes to make the 
law regarding defacing of public walls more stringent 
particularly during election times; 

(b) if so, the details thereof; and 

(c) the guidelines laid down in this regard? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) At present, there is no such proposal 
under consideration. 

(b) Does not arise. 

(c) The Election Commission of India has issued 
instructions on prevention of defacement of property during 
election carYIpaign by the political parties and candidates. 
The Commission's existing instructions on this subject are 
contained in its letter No. 31712007-JS-1/ dated 16th 
October 2007, a copy of which is enclosed as Statement. 

Statement 

ELECTION COMMISSION OF INDIA 
Nlrvachan Sadan, Ashoka Road, New Delhi-11oool 

No. 31712OO7/JS-1I Dated: 16th October, 2007 

To 

1. 

2. 

3. 

The Secretary to the 
Government of India 
Ministry of Home Affairs 
New Delhi-110001 

The Chief Secretaries of 
All States and Union Territories 

The Chief Electoral Officers of 
All States and Union Territories 

Sub: Prevention of defacement of property-
EJection campaign by pofltlcal parties and 
candidates-lnstructlons 

Sir, 

I am dir$cted to invite a reference to the 
Commission's letter No. 317/2007/J5-II, dated 8th March 

2007, on the subject cited. CertaIn clarifications have been 
sought In this matter. After considering the relevant 
aspects, the Commission has issued the following 
consolidated instructions in modification of the existing 
instructions in the matter. 

PUBLIC PLACES 

2. (a) No wall writing, pasting of posterslpapers or 
defacement in any other form, or erecting/displaying of 
cutouts, hoardings, banners etc. shall be permitted on 
any public property/public premises. 

(b) However, if the local laws permit or provide for 
writing of slogans, displaying posters, etc., or erecting 
cut-ciuts, hoardings, banners, political advertisement, etc., 
in any public place specificaHy identified for such purposes, 
on payment or otherwise, this may be allowed strictly In 
accordance with the relevant provisiOns of the law and 
subject to any Court orders. It should be ensured that 
any such place is not dominatedlrnonopolized by any 
particular party(ies) or candidate(s). All parties and 
cand'1dates should be provided equal opportunity in this 
regard. 

(c) Further, the space provided for this purpose should 
not be expanded or reduced after announcement of any 
election. 

PRIVATE PLACES 

3. (a) If the local laws do not permit wall writing, 
pasting of posters, hoardingslbannerslcutouts for political 
advertisement etc. on private places, the same shall not 
be permitted even with the consent of the owner of the 
property. 

(b) Subject to any restrictions under any local laws, 
the political parties, candidates, their agents, workers and 
supporters may hoist one party flag showing their election 
symbol on their own property, provided they do so on 
their own volition, voluntarily and without any pressure 
from any party, organization or person. Under this 
prOvision, no cut-outs or hoardings or banners of the 
nature of political advertisement shall be allowed on any 
private property. 

(c) Where the local laws permit wall writings and 
pasting of posters, putting up hoardings, banners, etc. on 
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private premises with the owner's permission, the 
contesting candidates or the political parties concerned 
shall obtain written permission from the owner of the 
property and subn1it photocopies of the same to the 
Retuming Officer or an officer designated by him for the 
purpose, together with a statement in the enclosed 
proforma showing therein the name and address of the 
owner of the property from whom such permission has 
bean obtained together with expenditure incurred or likely 
to be incurred by him for the purpose. Further, nothing 
Inflammatory or inciting disaffection amongst communities 
shall be permissible In such writings. The expenditure 
incurred on these wall writings etc . .shall be added to the 
election expenditure made by the candidate. The 
contesting candidate shaH furnish such information villagel 
locality/town-wise, to the Returning Officer, or the 
authorized officer within 3 days of obtaining the requisite 
permission, for easy checking by the Returning Officer or 
the Election Observer or any officer connected with the 
conduct of elections. 

4. If any political party/associationlcandldate/person 
indulges In defacement of any property In violation of the 
local law, If any, or the above instructions, the Returning 
Officer/District election Officer shall issue notice to the 
offender for removing the defacement forthwith. If the 
political party/aaaoclationlcandidate/person does not 
respond promptly, the district authorities may take action 
to remove the defacement, and the expenses incurred in 
the proceu shall be recovered from the political party/ 
association/candidate/person responsible for the 
defacement. Further, the amount also shall be added tot 
he election expenditure of the candidate concerned, and 
action shall also be Initiated to prosecute the offender 

under the .provisions of the relevant law (under the law 
relating to prevention of defacement, if any, or under the 
provisions of the general law for causing willful damage 
to the property to others). 

5. In so far vehicles are concemed no poster, flag or 
any other kind of campaign material shaH be displayed 
on vehicles except in the case of vehicles used in election 
campaigning and for which permit has been granted to 
the candidates and the permit in original is displayed on 
the windshield of the vehicle. 

6. Under no circumstances, any vehicle should ply 
with external modification and fittings including 
loudspeakers, in contravention of the Motor Vehicles Act 
and the Rules. 

7. The Chief Electoral Officers are requested to bring 
. the directions of the Commission to the notice of the 
District Election Officers. Retuming Officers and all other 
election related authorities, and all political parties in the 
State, including State units of recognized National and 
State parties, and all registered un-recognized parties 
based in the State, and also the contesting candidates, 
for information and compHanee. 

8. The receipt of this letter may please be 
acknowledged. The Chief Electoral Officers may kindly 
confirm that action as required above has been taken. 

Yours faithfully, 

(K.F. Wtlfred) 
Secretary 

Statement showing the details of wall-writings/posters/hoardings/banners, etc. displayed by ShrilSmt./ 
Ms. contesting candidate in Pariiamentary Constituency/Assembly Constituency 

Name of th ViHagel1i wn e , 0 

SI.No. Nama and Details of Wall- Expenditure 

address of the Writing or incurred or likely 

owner of Hoardings or to 

the private Banners or Poster be incurred on 

property from (Size of wall the wall-writing! 

whom writing! hoardinglbanner 

written hoardinglbanner lposters, etc. 

permission has Iposter shall be (Rs.) 

been obtained indicated 
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Benches of High Court of 0rIuII at Sambelpur 
and llayurbhanl 

2015. SHRI TATHAGATA SATPATHY: WiUthe Minister 
of LAW AND JUSTICE be pleased to state: 

(a> whether the Govemment of Orissa has requested 
to set up benches of High Court at Sambalpur and 
Mayurbhanj in Orissa; 

(b) If so, the details thereof; and 

(e) the action taken by ,the Union Govemment 
thereon? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) to (c) In 1991, the State Govemment 
of Orissa intimated that they had decided in principle, to 
set up Circuit Benches of the Orissa High Court at 
Berhampur and Sambalpur or Bolangir but the High Court 
of Orissa had not considered it expedient to do so. The 
State Govemment were advised to consider, if it 80 

wished, to re-emphasize upon the High Court the 
desirability of establishing Its Circuit Benches and to 
persuade the High Court to do so under Clause 10 of 
the Orissa High Court Order, 1948. However, no further 
reference has been received thereafter in this regard from 
the ,State Govemment or the High Court. 

The question of opening a High Court Bench is 
considered by the Central Govemment only when a 
complete proposal is received from the State Government 
in consultation with the Chief Justice of the concerned 
High Court. 

Condition of Widows and Abandoned Women 

2016. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment has conducted any 
country-wide 8U1'Vey to assess the number of conditions 
of widows and women abandoned or divorced by their 
husbands; 

(b) if so, the details thereof; 

(c) whether the 'Swadhar Scheme' to rehabilitate such 
women, socially and economically has been successful 
in achieving its objectives; 

(d) It so, the details thereof; and 

(e) the number of Swadhar Shelter-Homes established 
and the amount spent during each of the last three years, 
State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) The Registrar 
General of India conducts the largest demography survey 
in the country which includes data on population 
composition by broad age groups, sex, martial status & 
the like which includes widows, separated & divorced 
women. The details are available on their website 
www.ctmSUSindis.gov.in 

(c) and (d) So far, 11,688 women have benefitted 
under 'Swadhar Scheme'. Details are available at the 
website of this Ministry. viz. www.wcd.nic.in 

(e) Details regarding number of Swadhar Shafter 
Homes established and the amount spent during each of 
the last three years, State-wise are available at the 
website of this Ministry viz. www.wcd.ntc.1n 

/Translation! 

BI~Technoiogy PolIcy 

2017. SHRI BALESHWAR YAOAV: WiD the Minister 
of SCIENCE AND TECHNOLOGY be pleased to atate: 

(a) whether the Government proposes to formulate 
any Bic-Technology policy to facilitate the development of 
new medicines and to increase public private partnership 
therein; 

(b) if so, the details thereof; and 

(c) the time by which the said policy is likely to be 
formulated? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) A National Biotechnology Development 
Strategy has been approved by the Govemment of India. 
the strategy is an outcome of a two-year-long nationwide 
consultation process with multiple stakeholders including 
concerned ministries, universities, research institutes, 
private sector, civil society, consumer groups, non-
government and voluntary organizations and international 
bodies. 
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The strategy, while enabling the full utilization of 
currently available opportunities in manufacturing and 
services, lays a strong foundation for discovery and 
innovation, effectively utHizlng novel technology platforms 
with potential to contribute to long term benefits in 
agriculture, animal productivity, human health, 
environmental security and sustainable industrial growth. 
The cornerstone of the strategy is the focus on building 
coherence and connectivity between disciplines and to 
bring together variegated skills across sectors to enhance 
synergy. The strategy seeks to address a number of 
challenges relating to the biotech sector in terms of R&D, 
creation of Investment capital, technology transfer, 
abaorptIon and diffusion, IPR, regulatory issues, building 
public confidence, and taBor made human capital for all 
these aspects. The stated vision of the strategy is 
responsible use of life sciences and biotechnology to 
promote balanced growth of all sections of the sociaty. 

(c) The Strategy has been released by the 
Govemment on 13th November, 2007.' 

IEng/I$hj 

Adoption of Children 

2018. SHRI SUBRATA BOSE: 
SHRI BRAJESH PATHAK: 

Will the Minister of WOMEN AND CHILO 
DEVELOPMENT be pleased to state: 

<a) whether the Govemment Is formulating a new 
adoption poficy where registration of all adoptable children 
in the country would be done, on the lines of birth and 
death registration; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILO DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) There is no such 
proposal at present. 

Lower Suban"rI Hydro Power Project 

2019. SHRI M.K. SUBBA: WiH the Minister of POWER 
be pleased to state: 

(a) whether the Govemment had nominated a panel 
of experts to look into and report on the environmental 
Impact posed by Lower Subansiri Hydro Power Project in 
Dhamaji district, Arunachal Pradesh; 

(b) If so, the specific issues referred to the panel 
and its terms of reference; 

(c) the main observations and suggestions made by 
it; and 

(d) the response of the Government thereto? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) end (b) Ministry of Environment & Foresls 
have informed that the project was accorded 
environmental clearance on 16.7.2003 after its expert 
committee recommend environmental clearance. Thereafter 
Ministry of Power has not nominated any panel of experts 
to look into and report on the environmental impact posed 
by Lower Subansiri Hydro Power Project. However, NHPC 
have informed that they have awarded a study on 
15.03.2007 to look into the downstream environmental 
impacts of Subansiri Lower Project to liT, Guwahati with 
the following terms of reference: 

• Forecasting the flow situation downstream on 
ten daily/monthly basis through reservoir 
simulation study with standard operating policy/ 
optimal operating policy. 

• Forecasting flood situation downstream due to 
possible sudden release of water either due to 
dam failure or due to need of releasing water in 
the event of extreme rainfall in the upper 
catchments during reservoir full condition. 

• Environmental Impact at downstream will be 
partly addressed during the 1 st Phase. 

• Suggesting possible remedial measures based 
on the outcome of the above phase. 

(c) and (d) The study has not yet been concluded. 

Setting up of Energy Parks 

2020. SHRI P. RAJENDRAN: Will the Minister of 
NEW AND RENEWABLE ENERGY be pleased to state: 

(a) the number of Energy Parks functioning in the 
country as on date, State-wise; 

(b) whether any funds have been sanctioned/released 
to States for the purpose so far; and 

(c) if so, the details thereof? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (StiRI VILAS 
MUTTEMWAR): (a) The Ministry of New and Renewable 
Energy undarif8 Energy Parks Programme, has 80 far 
supported 26 State Level Energy Parial and 484 District 
level Energy Parial in various States and UTs. The State-
wise details are given in the enclosed Statement. 

(b) and (c) The Ministry has so far sanctioned an 
amount of As. 40.57 crores and has re\eased an amount 
of As. 27.21 crores for the Energy Parial to the States! 
UTs. 

Statement 

SIBle-wise dtll8iIs 01 StaIB level and District level 
Energy Padcs Supported by the Ministly 

SI.No. StateIIJT State level District Ie¥eI 
Enerw Palks Energy Parks 

2 3 4 

1. Andhra Pradesh 1 30 

2. Arunachal Pradesh 6 

3. Assam 19 

4. Bihar 11 

- 5. Chhattisgam 12 

6. Delhi 8 

7. Goa 2 

8. Gujarat 14 

9. Haryana 20 

10. Himachal Pradesh 9 

11. Jammu and Kashmir 12 

12. Jharkhand 7 

13. Kamataka 1 30 

14. Kerala 16 

15. Madhya Pradesh 24 

16. Maharashtra 54 

17. Manipur 10 

2 

18. Meghalaya 

19. Mizoram 

20. Nagaland 

21. Orissa 

22. Pondicherry 

23. Punjab 

24. Rajasthan 

25. Sikkim 

26. Tamil Nadu 

27. Tripura 

28. Uttar Pradesh 

29. Uttarakhand 

30. West Bengal 

31. Andaman and Nicobar 
Islands 

32. Chandigam 

Total 

7 

7 

6 

1 9 

2 

20 

12 

5 

45 

9 

62 

11 

7 

5 

3 

26 484 

Check on Fraudulent ActIvIt ... ofCompenlea 

2021. SHRI KULDEEPBISHNOl: Will the Mlni8ter of 
CORPORATE AFFAIRS be pleased to 8t8te: 

(a) whether the Government has any mechanism to 
monitor the fraudulent activities of various finance, 
plantation and other companies that have cheated the 
public worth thousands of crores of rupees over the pa$t 
few years and have vanished; 

(b) if so, the details thereof alOngwith number of 
companies inspected by the Government agencfes during 
,the last three years; and 

(c) steps taken by the Government in this regard? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) and (b) The Companies Act, 
1956 provides a framework for inspections and 
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investigations of companies for detecting fraudulent action 
by a company and. consequent legal action against such 
company and Its officers. In addition, finance companies 
are regulated by Reserve Bank of India (RBt) and 
plantation companies by Securities Exchange Board of 
India (SESI) under RBI Act, 1934 and SEBI Act, 1992 
respectively. Action against companies that . raise funds 
from the public and vanish is also being coordinated 
between Ministry of Corporate Affairs and SEBI. 

The details of companies inspected and investigated 
by this Ministry during the last three years is given in the 
enc:loaed Statement. 

(c) Prosecutions have been filed against the 
delinquent companies and their defaulting directors for 
violation ·of provisions of the Companies Act, 1956 where 
detected. In addition, in case of vanished companies, 
FIRs have been registered against 95 companies and 
their promoterafdirectors under Indian Penal Code. 

Vear 

2004-2005 

2005-2006 

2006-2007 

2004-2005 

2005-2006 

2006-2007 

Statement 

06f11i1s of /nspeclions 

No. of Companies 

197 

221 

220 

9 

7 

19 

Funds for Fest Track Courts 

2022. SHRI MOHAN RAWALE: WiD the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) whether the Union Govemment has received 
proposals from various State Govemments for release of 
funds for construction of Fast Track Courts; 

(b) if so, the details thereof as on date, State-wise; 
and 

(c) the time by which the Union Government is likely 
to release the funds? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) to (e) The Central Government provided 
an amount of Rs. 433.74 crore in the period 2000-01 to 
2004-05 to the States for setting up and operating Fast 
Track Courts (FTCs) that were initially to operate up to 
31.3.2005. Government extended the scheme of 
assistance to the States for continuing to operate the 
1562 Fast Track Courts operational in aU the States as 
on 31.3.2005, for a further ,P8riod of five years up to 
31.3.2010. To facilitate expansions in floor area and 
construction of facilities for women and 'children, etc. in 
these 1562 courts;;::: Government has provided financial 
assistance to ttIe States in 2005-06 and 2006-07. No 
central as~isfance is being provided specifically for 
construction of fresh FTCs. An amount of Rs. 100 crore 
was provided to the States in 2005-06 and an amount of 
Rs. 102.93 crore provided in 2006-07 based on the 
satisfactory utilization reported by the States. The details 
of amount released in these two years both for recurring 
and non recurring expenditure are given in the enclosed 
Statement-I and " respectively. 

The Central Government separately provides funds 
to the State Governments, inter alia, for construction of 
courts .under the continuing Centrally Sponsored Plan 
Scheme of Development of Infrastructure Facilities for the 
Judiciary. 

Sf.No. 

1. 

2. 

3. 

4. 

5. 

6. 

Statement I 

Amount reIsasad during 2005-06 under 
Fast TIBCk Courts 

(in Lakhs) 

NIIIIe ollie State Sanctioned Sanctioned Amount - tIlder sanctioned 
reaming non-reaming during 

expendiIIn upentiIIre 2005.()6 

2 3 4 5 

Andhra' Pradesh 412.80 137.70 550.50 

Arunachal Pradesh 14.40 4.80 19.20 

Assam 96.00 32.00 128.00 

Bihar 720.00 240.30 960.30 

. Chhattisgarh 148.80 49.60 198.40 

Goa 24.00 8.00 32.00 
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2 3 4 5 

7. Gujarat 796.80 266.00 1062.80 

8. Haryana 76.80 25.60 102.40 

9. Himachal Pradesh 43.20 14.40 57.60 

10. Jharkhand 427.20 142.60 569.80 

11. Kamataka 

12. Kerata 

13. Madhya Pradesh 

14. Maharashtra 

15. Manipur 

16. Meghalaya 

17. Mizoram 

18. Nagaland 

19. Orissa 

20. Punjab 

21. Rajasthan 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. Uttarakhand 

26. West Bengal 

Total, 

446.40 149.00 595.40 

148.80 49.60 198.40 

316.80 105.70 422.50 

897.60 299.60 1197.20 

9.80 

14.40 

14.40 

9.60 

196.80 

3.20 

4.80 

4.80 

3.20 

12.80 

19.20 

19.20 

12.80 

65.60' 262.40 

86.40 28.80 115.20 

398.40 133.00 531.40 

235.20 78.50 313.70 

14.40 4.80 19.20 

216.00 72.00 288.00 

1162.01 387.79 1549.80 

571.20 190.60 761.80 

7498.01 2501.99 10000.00 

Statement " 

Amount flIItNIssd dtning 2006-07 unds, IhtJ 
FIlS! TfBCIr Courts 

(in Iakhs) 

2 3 4 5 

1. Andhra Pradesh 412,;80 o 412.80 

2. Arunachal Pradesh 14.40 o 14.40 

2 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

3 

96.00 

720.00 

129.60 

24.00 

o 
o 
o 
o 

5 

96.00 

720.00 

129.60 

24.00 

7. Gujarat 715.20 640.70 1355.90 

8. Haryana 33.60 

9. Himachal Pradesh 43.20 

10. Jharkhand 226.00 

o 
0.37 

o 
11. Kamataka 340.80 270.00 

12. Kerala 

13. Madhya Pradesh 

148.80 

215.40 

o 
o 

33.60 

43.57 

226.00 

610.80 

148.80 

215.40 

14. Maharashtra 801.80 300.00 1101.60 

15. Manipur 

16. Meghalaya 

17. Mizoram 

18. Nagaiand 

19. Orissa 

20. Punjab 

21. Rajasthan 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. UU8rakhand 

26. West Bengal 

9.60 

14.40 

14.40 

9.80 

196.80 

48.00 

o 
o 

3.28 

8.58 

o 
o 

398.40 355.24 

235.20 

3.80 

o 
o 

2107.20 968.49 

218.00 0 

571.20 o 

9.60 

14.40 

17.68 

18.18 

196.80 

48.00 

753.64 

235.30 

3.80 

3075.69 

216.00 

571.20 

Total n46.00 2546.86 10292.86 

Working days in High Courts 

2023. SHRI PRATIK P. PATIL: Win the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) whether the working days in High Courts are 
less than the wortdng days In Lowei' Courts in the country; 
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(b) if so, the reasons therefor, 

(e) whether the Government proposes to enhance 
the working days of High Courts for speedy disposal of 
cases; 

(d) if so, the details thereof; and 

(e) the time by which the working days of High Courts 
are likely to be enhanced? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) to (e) The working days in the High 
Courts are regulated by the rules framed by the respective 
Courts. According to available information, all High Courts 
in the country normally have 210 working days in a year 
and the number of working days of the District/Subordinat8 
Courts are regulated by the concerned High Court. 

The Department of Justice in July, 2001 had invited 
the views of the High Courts regarding the number of 
working days in the High Courts and the curtailment of 
their vacations. Replies were received from 14 High 
Courts. The High Court of Uttaranchal increased the 
number of its working days in a year from 210 to 224 
and the High Court of Karnataka from 210 to 214. 
Jharkhand High Court had no objection to increasing the 
number of working days. Other High Courts had not 
favoured increase in the number of their working days in 
a year. 

In the year 2002-2003, this Department had examined 
the matter of enhancing the number of working days in 
Courts. In order to reduce the huge pendencies prevailing 
in the High Courts, this Department addresed to all the 
High Courts, requesting them to fix the period of vacations 

in such a way that the number of working days of High 
Courts . generally do not fall below 222 days in a year. 

Aaalatance from Aalan Development Bank for 
Power Protect In J&K 

2024. SHRI MILIND DEORA: Will the Minister of 
POWER be pleased to state: 

(a) whether the State Govemment -of Jammu and 
Kashmir has sought financial assistance from the Asia 
Development Bank for its power projects in the State; 

(b) if so, the details thereot; 

(c) the details of projects proposed-to be executed 
therefrom; and 

(d) the total power generation capacity is likely to be 
added in the State after completion of th~ projects? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (d) Yes, Sir. Government of J&K have 
infOrmed that two power projects, namely, New GanderbaJ 
Multipurpose Project (93 MW) and Kirthai-I Hydroelectric 
Project (240 MW) have been posed by them for financial 
assistance to the Asian Development Bank (ADB). The 
details of these projects are enclosed as statement. 
Besides this, Power Evacuation and Transmission systems 
associated with hydropower stations of Ladakh and its 
linkage to the Northern Grid have also been posed for 
ADB assistance. 

The total power generation capacity likely to be added 
in the State after completion of these projects would be 
333 MW (93 MW from Ganderbal and 240 MW from 
Kirthai). 

Statement 

Name of the 
Scheme 

New 
Ganderbal 
HEP 

Kirthai HEP 

The titllails 01 projects proposed to be extJCtJIed is given liS under 

River Capacity Location Estimated 
basic cost 

(Price Level 
2(06) 

Sindh Nallah 93 MW Tehsil and 400 crores 
(Tributary of District (Hydropower 
River Jehlum) Ganderbal component 

(Kashmir only) 
Province) 

Chanderbagh 240 MW Gulabgarh 1500 crores 
(Chenab River) Kishtwar 
.. District 

Kishtwar 
(Jammu 
Province) 

Estimated cost of 
generation 

(Ievelised 35 
years) 

1.40 (Rs.lUnit) 

2.26 (Rs.lUnit) 
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Grants Under TrIbal Sub-Plen (TSP) 

2025. SHRI SUGRIB SINGH: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the annual grant under Tribal SuboPlan 
to Orissa is very low while considering the percentage of 
the tribal population of the state to the country's tribal 
population; 

(b) if so, the details thereof and the reaction of the 
Government thereto; 

(c) whether the Union Government has received any 
request from the State Governments particularly from 
Orissa to increase the grants under TnbaJ Sub-Plan; and 

(d) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) to (d) Under Special Central Assistance 
to Tribal Sub-Plan (SCA to TSP). the Ministry of Tribal 
Affairs has released annual grant of Rs. 74 erore to the 
State of Orissa during 2007-08. The allocation of annual 
grimt under SCA to TSP is based on the population and 
the area of Scheduled Tribes in the States concerned in 
accordance with guidelines laid clown for the purpose. 

Proposals are received from various States including 
Orissa for increase in grants under SCA to TSP from 
time to time. However, the allocation of funds to the 
States is done based on the criteria laid clown under the 
guidelines. 

Building Plans Pending with DDA 

2026. SHRI ADHIR CHOWDHURY: WiN the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) the details of Building plans lying pending with 
DDA regarding Rohini Residential Scheme as on 31st 
October, 2007 alongwith reasons therefor; 

(b) whether there is any time limit prescribed under 
the rules for sanction of building plan; 

(c) if so, the details for various levels: 

(d) whether DDA propose to dispose of these cases 
on priority for those where maximum time limit for 
construction is expiring on 31.12.2007; 

(e) if so, the reaction of the Government thereto; 

(f) whether DDA proposes to grant some relaxation 
in case of a1lottees whose construction time is expiring 
on 31.12.2007; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT 1,SHRI AJAY MAKEN): (a) The 
Delhi Development Authority (DDA) has informed the 
details of Building plans under Rohini Residential Scheme 
lying pending as on 31.10.2007 as under: 

SI.No. Reasons for pendency No. of cases 

1. On account of certain corrections 41 
and want of documents 

2. Booked under unauthorized 04 
construction 

3. Plans at different stages of 12 
sanction 

Total 57 

(b) and (c) The procedure prescribed in the handbook 
of 'Building Permit Procedure 2006' Is as under: 

(i) On the day. an application for grant of building 
permit is received, building section shall give a 
suitable date and time for site inspection which 
shall be within 10 days from the receipt of 
application. 

(il) After the site has been inspected, the case shall 
be scrutinized within 30 days from the date of 
inspection. In case, there are no objections or 
corrections requiring compliance from the owner, 
the sanction shall be realized within 60 days 
from the date of submission. 

(iii) For other cases, where corrections or compliance 
of other objections are necessary, the party shall 
be intimated within 45 days from the date of 
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submission. Such correctionlcompHance should 
be compfeted within 30 days and after 
compliance, the building permit shall be released 
within 15 days from the date of such compliance. 
In case of non-compliance by the party. the 
building permit may be refused or rejected. 

(d) and (e) DDA has informed that the process of 
sanction of building plans in such cases is undertaken 
immediately on receipt of applications with complete 
documents and after the deficiencies, if any, are removed 
by the applicants. 

(f) and (g) DDA has further informed that there is no 
such proposal at present. 

Infntatructure Projects 

2027. SHRI G.M. SIDDESWARA: Will the Minister of 
URBAN DEVELOPMENT be pleaseq \0 state: 

(a) whether the Government implements some 
infrastructure projects on 50:50 basis with State 
Governments; 

Category of Cities/TownslUAs 
Centre 

CitiealUAs with 4 mHIion plus population 
as per 2001 census 

Cities/UAs with million plus but less than 
4 million population as per 2001 census 

CltlesltownslUAs in North Eastern States 
and Jammu & Kashmir 

CltieslUAs other than those mentioned above 

For 88Iting up de-salination plants within 
20 Krns. from sea-shore and other urban 
areas predominantly facing water scarcity 
due to brackish water and non-availability 
of surface source. 

Under Sub-Mission-II BSUP which is handled by 
Ministry ,of1-loualng & Urban Poverty Alleviation the CentIaI 
Government provides Additional Central Assistance (ACA) 

35% 

50% 

90% 

80% 

80% 

(b) if so, the details thereof; 

(c) whether many projects are pending due to non-
availability of funds; 

(d) if so, the reasons therefor; and 

(e) the time by which all pending projects are likely 
to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) Government of India launched the Jawaharlal Nehru 
National Urban Renewal Mission (JNNURM) on 3rd 
December, 2005 to give focused att~ntion to integrated 
development of urban infrastructure and services in select 
63 cities. The Mission comprises two sub-missions, viz., 
Sub-Mission-I for Urban Infrastructure and Governance 
(UIG) and Sub-Mission-II for Basic Services for the Urban 
Poor (BSUP). Under Sub-Mission-I UIG which is handled 
by Ministry of Urban Development, the Central 
Government is not implementing any project on 50:50 
partnership as share of Central and State Govemments. 
The financing pattern is as under:-

Grant 
State 

15% 

15% 

10% 

10% 

10% 

ULB or Para-Statal 
Share/Loan 

from Financial 
Institutions 

50% 

30% 

10% 

10% 

to States for some infrastructure projects including housing 
projects under Basic Services to the Urban Poor (BSUP). 
The financing pattern is as under:-
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CIIegoIy 01 ciIias 

Cities with 4 mlDion plus 
population as per 2001 census 

Cities with mOHon plus but 
less than 4 million population 
as per 2001 census 

Citiesltowns in North Eastem 
States and Jammu & Kashmir 

Other Cities 

CenIlaI 
Shale 

50% 

50% 

80% 

Glad 
StaIeIUlBI 
ParastIIaI 

sha/8, hiI6Ig 
BnIc:iary 
cortIIiIution 

50% 

5O"k 

10% 

20% 

(c) to (e) Question does not arise in respect of Sub-
Mission-I UIG. Under Sub-Mission-II BSUP, in case of 
some of States, total cost of projects has exceeded the 
funds earmarked for the States by the Planning 
Commission. Further projects from these States would 
be considered when funds become available. ACA release 
has not been recommended due to non-availability of 
funds for the year 2007-08 in respect of the foUowing 
States:-

SI.No. 

1. 

2. 

State 

Arunachal Pradesh 

Meghalaya 

Total 

(As. In Crore) 

Basic Services to 
the Urban Poor 

(asuP) 

0.56 

0.26 

0.82 

Urban Development Planning wHh G .... n 
Component 

2028. SHRt M. SREENIVASULU REDDY: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a> whether the Government proposes urban 
development planning with inbuilt component of greening 
in cities 6ke New Delhi, Bangalore, etc. with integrated 
landscape development; and 

(b) if so, the detaHs thereof? 

THE MINISTER OF STATE IN THE MINISTRY 6F 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) anti 
(b) As per the Master Plan of citiesJ\owns, there is a 
prOvision of open greenllung spaces which is 10% to 
15% of the total area As per Master Plan of Delhi 2021, 
19509.10 hectares (13.16%) are under natural features 
including forests, sanctuary, ridge etc. while as per existing 
land use for Bangalore (Draft Master Plant-2015) area 
under open spaces is 1310 hectares, 3.11% of the total 
area. 

/TransIstion/ 

Banking ServIces through Mobile Phones 

2029. SHRI PANKAJ CHOWOHARY: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India has recently 
issued directions to Banks to promote the use of mobile 
phones in their services; 

(b) if so, the details thereof; 

(c) the names of the banks which have started 
banking services over mobile phones at present; 

(d) whether the Govemment has formulated any 
comprehensive scheme to expand the said services; and 

(e) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) to (e) 
The Reserve Bank of India vide Its circular dated 7th 
May, 2007 advised aH Scheduled Commercial Banks to 
make use of innovative technology Including the mobile 
phone technology for the purposes of financial Inclusion 
initiative. The draft Financial Sector Technology VisIon 
(2008-2010) placed in RBI's website (www.rbl.org.ln) for 
public comments a180 about use of mobile technology 
subject to adoption of adequate security procedures. 
However, no inter bank payment system using mobile 
phone technology has been Introduced 80 far. The usages 
80 far has been limited only on a pIIdt basis within the 
same bank. 

[English! 

Abu .. of Anti-Dowry .... 

2030. SHRI DAlPAT SINGH PARSTE: Will the 
MInister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 
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(a) whether the Government is aware of misuse of 
anti-dowry law; and 

(b) if so, the action being taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILO DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) As per the data compiled 
by the National Crime Records Bureau (NCRB), Ministry 
of Home Affairs, for the period 2004-2006, out of the 
11300 cases registered under. the Dowry Prohibition Act, 
1961, 615 were declared false on account of mistake of 
fact or law. 

(b) Law & Order is a State subject. Any false 
complaint relating to dowry is dealt with by the State 
Government investigating and prosecuting authorities. 

[TlBnslalionJ 

Private Power Supply Companies· Under Rll Act 

2031. DR. DHIRENDRA AGARWAL: Will the Minister 
of POWER be pleased to state: 

(a) whether Private Electricity Distribution Companies 
working in power sector are out of the gambit of Right 
to Information; 

(b) if so, the reasons therefor; and 

(c) steps taken by Government to bring them under 
the ambit of RTI Act? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) and (b) Under Section 2 (j) of the Right to 
Information Act, 2005 (Fm Act), the "right to information" 
means the right to information accessible under that Act 
which is held by or under the control of any public 
authority; further, under Section 2 (h) of the Rn Act, 
·Public Authority" means any authority or body or institution 
of seH-government established or constituted:-

a. by or under the Constitution; 

b. by any other law made by Parliament; 

c. by any other law made by State Legislature; 

d. by notification issued or order may by the 
appropriate Government. 

and includes any:-

(i) body owned, controlled or substantially financed; 

(ii) non-Government organization substantially 
financed; 

directly or indirectly by funds provided by the 
appropriate Government. 

Accordingly, Private Electricity Distribution Companies 
are public authorities if they are covered by the above. 

(c) According to information received from the 
Department of Personnel & Training (DoP & T), there are 
no instructions on bringing private companies under the 
purview of the RTI Act, if they are not covered under the 
above. 

Anganwadl Centres 

2032. SHRIMATI KIRAN MAHESHWARI: 
SHRI PUNNU LAL MOHALE: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether nutritious diet is not being supplied in 
Anganwadi Centres, particularly in tribal regions; 

(b) if so, the details thereof and reasons therefor; 

(c) whether the Government proposes to revise the 
limit of Re. one per day per benefICiary for distributing 
supplementary nutritious food in Anganwadi Centres in 
view of the orders of Hon'ble Supreme Court; 

(d) if so, whether the Union Government proposes to 
provide additional amount for this purpose to the State 
Governments that are under resource crunch; 

(e) if so, the details therefor; and 

(f) it not. the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) Supplementary 
nutrition, under Integrated Child Development Services 
(ICDS) Scheme. is being provided in all Anganwadi 
Centres, including the tribal regions, across the country. 

(c) to (e) In compliance of the Supreme Court 
directions, Govemment of India revised the financial norms 
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for supplementary nutrition from Re. 1/- to As. 2/- per 
beneficiary per day from the year 2005-2006. Central 
Assistance limited to 50% of· actual expenditure Incurred 
or 50% of the cost noons, whichever is less, is also 
being provided by the Government of India from the year 
2005-2006. 

(f) Does not arise. 

[English] 

UN Conference on Global warming 

2033. SHRt ASAOUODIN OWAISI: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the UN Conference on global wanning is 
to be held in Bali in December, 2007; 

(b) if so, the details of strategy chalked out by the 
Government in this regard; 

(c) whether the Govemment is aware of the per 
capital emission in India exceed to the United States and 
European Commission; 

(d) if so, the details thereof; and 

(e) the trend of emission in India, United States and 
European Union? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): . (a) Yes, Sir. The United Nations Climate Change 
Conference is scheduled to be held at Bali, Indonesia 
from 3-14 December, 2007. 

(b) In various international negotiations as wen as 
the Conference of Parties to the United Nations 
Framework Convention on Climate Change (UNFCCC), 
India along with other G-77/China countries took a stand 
that as per Kyoto Protocol, developed countries should 
take on further commitments for mitigation as soon as 
possible. Climate Change is a global environment problem, 
the principal responsibility for which lies with the developed 
countries and not with the developing countries such as 
India However, India is engaged with the international 
climate change regime, including the UNFCCC and the 
Kyoto Protocol, and various partnerships with other 
countries under the UNFCCC. 

(c) and (d) No, Sir. India's Green House Gas (GHG) 
emissions are among the lowest in the world in per-
capita teons. 

(e) Although the trends in emi8sions are expected to 
increase in the future, it Is very ditfIcuIt to estimate the 
exact amounts from dHferent nations as they essentially 
depend on various factors that the individual countries 
adapt various policy and regulatory systems such as &CO-
friendly development paths, technologies· 01 the future and 
implementation of mitigation polices at global levels. 

[Translation] 

Review of the Functioning of IRDA and seal 

2034. SHRI JIVAeHAI A. PATEL: Win the Minister of 
FINANCE be pleased to state: 

(a) whether the Government has reviewed the 
functioning of organisations like IRDA, SEel; 

(b) if so, the detaRs thereof along WIth the reaction 
of the Govemment thereto; 

(c) the provisions made by the Government to save 
these agencies from getting influenced by the private 
sector; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The Annual Report of Insurance Regulatory & 
Development Authority (IRDA) and Securities and 
Exchange Board of India (SEBI) giving account of their 
activities, policy and programmes are submitted to the 
Govemment, which further is laid on the table of the 
Parliament. The review of these institutions is also carried 
out from time to time in forums like Standing Committee 
on Finance of the Parliament. 

(c) and (d) The functioning of IRDA tsregula1ed by 
IRDA Act and various provisions in the Insuranco Act. 
1938. IRDA has also framed detailed Regulations to carry 
out its regulatory and supervisory functions and the 
Regulations have to be complied by au licensed entities 
irrespective of their ownership. Likewise, the functioning 
of SEel is regulated by the various provisions in the 
SEBI Act, 1992. 

(English! 

Plpavav Power ProJect 

2035. SHRI P.S. GAOHAVI: 
SHAr HARIN PATHAK: 

Will the Minister of POWER be pleased to state: 



137 AGAAHAYANA 9, 1929 ($aka) /0 QlI8SIions 138 

(a) whether the Government of Gujaratand NTPC 
have signed and MoU for setting up of 1000 MW Power 
Project at Pipavav In joint venture;· 

(b) if 80, the present status of the project; 

(c) whether the project is held up due to non-aDotment 
of Coal Mining Block to NTPC by the Ministry of Coal; 

(d) if so, the reasons for delay in allocation of the 
Coal Mining Block to NTPC; and 

(e) the time by which the Coal Mining Block is likely 
to be allotted to NTPC? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINOE): <a) and ~b) An MoU was signed among NTPC 
Ltd., GuJarat Power Corporation Ltd. (GPCL) and Gujarat 
EIectric:ity Board on 20.02.2004 for development of a 1000 
MW thermal power project at Pipavav in Joint Venture 
with GPCL. Basic inputs for the project were tied-up and 
most of site studies were completed. 

However, in September 2006, Govemment of Gujarat 
conveyed lis decision that the project would be developed 
based on imported coal or any other suitable fuel in 
collaboration with a strategic partner. Accordingly, NTPC 
Ltd. has been allowed by the Govemment to dissociate 
from the project. 

(c) to (e) Do not arise in view of the reply to (a) & 
(b) above. 

R.po Rate 

2036. SHRI L. RAJAGOPAL: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of timas Reserve Bank of India (RBI) 
has increasedIdecreased the Repo rate during the last 
three years; 

(b) whether Government has assessed the impact of 
increase of Repo rate on the customers, particularly for 
home loan, personal loan and auto loan; 

(c) if so, the details thereof; 

(d) whether the Government proposes to decrease 
the Repo rate; and 

(e) if so, the details thereof along with guidelines 
issued by RBI in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) In view 
of the current macroeconomic and overall monetary 
conditions, Reserve bank of India has increased the Repo 
Rate from 4.50"10 as on 31st March 2004 to 7.75% 
effective from 31st March, 2007 in 9 spells. 

(b) and (c) The Repo Rate does not have linear 
impact on the rates of interest, which are also affected 
by other factors like Cash Reserve Ratio (CRR), Bank 
Rate, Repo Rate, cost of funds, operating expenses, 
transaction cost, risk, etc. The interest rates are 
determined by the banks themselves with the approval 01 
their Board of Directors after taking into consideration the 
above factors. However, consequent to increase in Repo 
Rate, most banks have raised their Benchmark Prime 
Lending Rate (BPLR) during the last three years. 

(d) and (e) In the Mid-Term Review of Annual Policy 
for the year 2007-08, RBI has indicated to continue with 
its policy of active demand management of liquidity 
through appropriate use of the CRR and open market 
operations. including the Market Stablisation Scheme and 
the Liquidity Adjustment Facility, using all the policy 
instruments such as Repo Rate, Reserve Repo Rate, 
etc. at its disposal flexibly, as and when the situation 
warrants. 

Bengalore Metro Project 

2037. SHRI M. SHIVANNA: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) the number of routes cleared for construction by 
the Bangalore Metro Railway Project (BMRP) in the city 
of Bangalore; 

(b) whether construction work has commenced in all 
these routes; 

(c) if so, the schedule for completion of this project; 
and 

(d) the efforts being made by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) The 
approval for construction of Metro rail project in Bangalore 
has been accorded in two corridors. These two corridors 
are: 

(i) East-West Corridor - 18.1 Km: 
Baiyapanahalli to Mysore Road 

(ii) North-South Corridor - 14.9 Km: 
Yeshwanthpur to R.V. Road Jayanagar. 
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(b) The construction work has CXJII.11fil1CEId in Reach-I 
viz: the elevated stretch of 7 km. from BaiyapanahaHi to 
Cricket Stadium. 

(c) The project is scheduled for completion by 
December, 2011. 

(d) The Government of India has 50% representation 
in the Board of Directors of the Company and 50% equity 
participation In the Company. The Govemment of India is 
provking requisite help in terms of releasting funds for 
the project including the Loan from Japan Bank for 
International Cooperation <JBIC), release of senior 
technical personnel, technical planning and safety 
certification etc. 

Inclusion In ST Us. 

2038. SHRI K SUBBARAYAN: 
SHRI HARIKEWAL PRASAD: 
SHRI V.K. THUMMAR: 

Will the Minister of TRIBAL AFFAIRS be pleased to 
state: 

(a) whether the Union Government has received 
proposals from Tamil Nadu to include Kurmi and 
Kururnbari cates into the list of Scheduled Tribes; and 

(b) if 80, the details thereof and action taken thereon? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) No, Sir. 

(b) Does not arise. 

Hostels for ST Studen" 

2039. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Govemment has received any 
complaint that the hostels built for ST students at various 
places are being used for other purposes;. and 

(b) if so, the details thereof and action taken thereon? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) No, Sir. 

(b) Does not arise. 

Relea.lng of Commemorative CoIns 

2040. SHRI P.C. THOMAS: Will the Minister of 
FINANCE be pleased to state: 

<a) whether the Government has released minted 
commemorative coins In the name of various leaders; 

(b) if so, the criteria adopted therefor; and 

(c) the names of the leaders or important personalities 
in whose names such coins have been released, with 
the year of such release and the number of coins 80 
released in commemoration of such leaders? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, Sir. 

(b) The Commemorative coins are iasued in the name 
of Indian Nationals of National importancelfame, whose 
activities, influence and contribution should have 
.transcended the barriers of partisan politics/region! 
communityJlanguage. The honour is not confined to men! 
women in public affairs but also individuals who have 
attained excellencelrecognition in other areas of activity 
8uch as science, literature, arts includ"mg performing arts 
etc. as weH as to individual who have made inteUectual 
contribution of an exceptional order. The Honour is 
conferred posthumously only. 

(c) A total of 24 commemorative coins have been 
released so far in the names of the leaders or important 
personalities, details of which are as follows: 

SI.No. Year LeaderlPersonality No. of 
denomination of coins 

1 2 3 4 

1. 1964 Jawaharlal Nehru 2 

2. 1969 Mahatma Gandhi 4 

3. 1985 Indira Gandhi (1917-84) 4 

4. 1989 Jawaharla/ Nehru Centenary-1989 4 
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5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

Wlillsn Al7$wtHS AGRAHAYANA 9, 1929 (Saka) 

2 

1991 

1992 

1996 

1997 

1998 

1998 

1999 

2000 

2002 

2002 

2002 

2003 

2003 

2003 

2003 

2004 

2005 

2006 

. 2006 

2007 

3 

Dr. B.A. Ambedkar Centenary coin-1990 

Rajiv Gandhi 

Sardar Vanabhbhai Patel 

Netaji Subhas Chander Bose 

Deshbandhu Chittaranjan Das 

Sri Aurobindo 

Chhatrapati ShiVaji 

Saint Dnyaneshwar 

Syama Prasad Mookerjee 

Lok Nayak Jaya Prakash Narayan 

BhAgwan Mahavir 

Dadabhai Naoroji 

Sant Tukaram 

Maharana Pratap 

Veera Durgadas 

K. Kamraj 

La! Bahadur Shastri Birth Centenary 

Mahatma Basaveshwara 

Sree Jagat Guru Narayana Gurudev 

Lokmanya Bal Gangadhar lilak (15Oth Anniversary) 

56 T Institute In Tamil Nadu (d) if so, the details thereof? 

to Questions 

4 

4 

4 

4 

4 

3 

2 

4 

3 

2 

4 

3 

3 

2 

2 

2 

2 

2 
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2041. SHRI M. APPADURAI: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) to (d) The information is being collected and 
wiD be laid on the Table of the House. . 

(a) the details of various Institutions In the country 
particularly funded by Ministry of Science and Technology 
in Tamil Nadu, as on date; 

(b) the details of the funds allocated and utilised by 
these InstitUtes during the last three years; 

(c) whether the Govemment has any plan to open 
new Institution in Tamil Nadu; and 

Target In Respect of Urban Development 
under JNNURM 

2042. SHRI PRALHAD JOSHI: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment has achieved its targets 
fixed in respect of urban development programmes under 
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JNNURM (Jawaharlal Nehru National Urban Renewal 
Mission) during each of the last two years and till date; 

(b) H so, the details thereof alongwith the funds 
provided to States under this scheme during the above 
period; 

(c) whether the Government is considering any 
specific target-oriented strategy to spend all the available 
funds under JNNURM; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(d) A total indicative aHocation of As. 25,500 crore for 
Urban Infrastructure & Governance (UIG) component of 
JNNURM has been made by the Planning Commission 
which is to be sanctioned for the projects and other 
activities under the Mission. The approval of projects and 
subsequent release of funds depend upon Detailed Project 
Reports (DPRs) submitted by the State Government. 
Hence, it is not possible to fix any target for JNNURM 
projects in a particular State. The details of funds released 
to StateslUTs since the launch of Mission is. 3.12.2005 
is given' in the enclosed Statement. 

Statement 

ReI6astJ of funds under submission for Ulban InfraslruclunJ IlIId GOllflmlll1Ct1 (UIG) 

SI.No. Name of StateIUT 2005-06 2006-07 2007·08 Total 

2 3 4 5 6 

1. Andhra Pradesh 4472.50 4710.83 13731.83 22915.16 

2. Arunachal Pradesh 0.00 0.00 2006.94 2006.94 

3. Assam 0.00 0.00 791.28 791.26 

4. Bihar 0.00 0.00 461.93 461.93 

5. Chhattisgarh 0.00 4800.00 1272.80 6072.80 

6. Goa 0.00 0.00 0.00 

7. Gujarat 1844.00 15576.20 8958.06 26378.26 

8. Haryana 0.00 1297.88 1339.84 2637.72 

9. Himachal Pradesh 0.00 522.61 522.61 

10. Jammu and Kashmir 0.00 2359.35 3539.03 5898.38 

11. Jharkhand 0.00 0.00 0.00 

12. Kamataka 0.00 10167.19 4691.20 14858.39 

13. Kerela 0.00 4405.00 4405.00 

14. Madhya Pradesh 474.29 11107.42 768.12 12349.83 

15. Maharashtra 2219.79 41358.21 30167.20 73745.20 

16. Manipur 0.00 0.00 0.00 

17. Meghalaya 0.00 0.00 0.00 

18. Mizoram 0.00 0.00 0.00 
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i • 
.,', 

2 • Ii " i:#":: •. 
19. Nagaland 

~\ . 

20. Orissa 

21. Punjab 

22. Rajasthan 
,: ~ 

23. Sikkim 
' , ! ' 

i ~'J ' 
24. Tamil H Nadu '. ~ , .. . .... 

26. Tripura . :' "~y 
26. Uttar Pradesh ~t.r 

27. Uttaranchal 

28. West Bengal 

29. Delhi 

30. Pondicherry 

31. Andaman and "nels . ,. 
32. Chandigarh !,'i,j' 

33. Dadra and Nagar Havel 

34. Lakshadweep 

35. Daman and Diu 

Total ,~- ~ .~. 

j:j' .-

IT-1 -Ii 
sealing 0 . "' .. ;" count. 

'~'l 

3 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

9010.58 

2043. SHRI RASHEED MASOOD: WUI the Minister 
of FINANCE be pleased to state: 

(a) the number of clemat accOunts sealed by NSDL 
and CDSL under the policy tor!1tUlated by the SEBI; 

(b) whether the bah:;on ~ .. financial institutions to 
open new demat accourlts. has:been lifted by SEBI; 

•. il/ 
(c) If so, the deta~and 
(d) the steps takerr" '~;\Ynion Govemment to 

prevent a few indIviduala frJrn cofnering shares earmarked 
for retail Investors during !POS? 

c. 

9, 1929 (Sa/aiJ 

4 

0.00 

120.26 

2241.75 

4146.93 

0.00 

12913.28 

0.00 

1860.47 

0.00 

$708.45 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

126295.83 

5 

5158.40 

1868.63 

8949.83 

11942.54 

10564.69 

793.53 

1139.72 

106145.55 

to Questions 146 

6 

0.00 

5278.66 

4110.38 

11096.76 

0.00 

24855.8~ . 
0.00 

12425.16 

0.00 

9501.98 

0.00 

0.00 

0.00 

1139.72 

0.00 

0.00 

0.00 

241451.96 

THE MINISTER OF STATE IN THE MINISTRY OF 
FtNANCE (SHRI PAWAN KUMAR BANSAL): (a) A total 
of 22,21,660 demat accounts remain frozen with 
Depositories as on November 15, 2007. 

(b) and (c) Yes, Sir. Pursuant to post decisional 
hearings, the ban against some of the financial institutions 
from opening fresh damat account has been lifted by 
SEBI subject to the outcome of pending enforcement 
proceedings. 

(d) Various measures have been taken by 
Govemment and SEBI. These include: 

, (I) The depositories have put in place a system 
including the n~essary software to identify 
multiple accounts. 
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(ii) The depositories to activate the International 
Security Identification Numbers only on the date 
of commencement of trading on the stock 
exchanges in case of IPOs; 

(Iii) PAN has been made mandatory for all 
participants transacting in the securities markets. 

Loan at Reduced Rate to Farmers 

2044. SHRI V.K. THUMMAR: 
SHRI JIVABHAI A. PATEL: 
SHRI RAKESH SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government has reduced the tate of 
interest on the loan for the farmers; 

(b) if so, the details thereof; 

(c) whether several banks are not giving loans to 
the farmers on tow interest rates; 

(d) whether the small farmers have been forced to 
take loan from private money lenders due to the lengthy 
procedures; 

(e) if so, the details thereof; and 

(f) the corrective measures taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): <a) and (b) 
To reduce the burden of interest on Crop Loans availed 
by farmers for Kharif and Rabi 2005-06, an amount equal 
to two percentage points of the borrower's liability on the 
principal amount upto As. 1,00,000/- each was credited 
to their account Thereafter, from Kharif 2006, to ensure 
that the farmer receives Short-Term Production Credit at 
7% with an upper limit of As. 3 lacs on the principal 
amount, the Government is providing interest subvention 
of 2"10 per anrnm to PIbIic Sector Banks (PSBs), Regional 
Rural Banks (RRBs) and Cooperative Banks (CBs) on 
their lending from their own resources and refinance at 
concessional rates to Cooperative banks and RRBs on 
their borrowings from NABARD. 

(c) All the PSBs and RRBs except the RRB in 
Arunachal Pradesh, are providing crop loans to the 
farmers at the rate of 7% per annum. Majority of 
Cooperative Banks have implemented the Govemment of 
India scheme of lending crop loan upto Rs. 3 lakh at 7% 

per annum. However, Cooperative Banks in some States 
charge rate of interest between 7% to 13% depending 
upon the cost of funds, operational cost, risk cost etc. 

(d) to (f) Commercial Banks, RRBs and CBs issue 
Kisan Credit Card (KCC) to farmers for accessing 
adequance and timely credit in a hassle free and cost 
effective manner. The credit limit of a farmer is fixed on 
the basis of his operational land holding, cropping pattern 
foUowed by the farmer, agriculture practices adopted in 
the area, scale of finance approved by District Level 
Technical Committee and the repaying capacity of the 
farmer. A total of 6,79,13,576 KCCs have been issued in 
the country by various banks tin 31.08.2007. Further, in 
order to overcome the problems faced by banks in lending 
to landless labourers, share-croppers and oral lessees 
due to the absence of documents veryfing their identity 
and status, banks have been advised to accept certificates 
provided by local administrationIPanchayati Raj Institutione 
regarding the cultivation of crops in case of loans to 
landless labourers, share-croppers and oral lessees. 

Besides, the Govemment has taken the following 
steps to ensure credit disbursement 'or agriculture 
purposes:-

• Commercial Banks and Regional Rural Banks 
have been advised to finance 50 Iakhs new 
farmers during each of the last three years. 

• The Banks have been advised to simplify the 
procedure for documentation for agricultural 
loans. 

• Loans upto Rs. 50,000/- have been made 
collateral and margin free. Beeides, no 'No Dues 
Certificate' is required for such amount of loan. 

[English] 

Loan from World Bank 

2045. SHRI UDAY SINGH: Will the Minister of 
FINANCE be pleased to state: 

. <a) whether the Government has taken any step to 
reduce borrowings from Wortd Bank; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINfSTRY OF 
ANANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Prudent extemal debt management poIIciEis are pursued 
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by the Government to maintain external debt within 
manageable limlta. Sovereign loans from multilateral 
institutions, including World Bank, are raised on 
concesaionaJ terms with longer maturities as warranted. 

UtIlization of Fly-Ash 

2048. SHRI ABU AVES MCNDAl: Will the Minister 
of POWER be pleased to state: 

(a) the total Installed capacity of each thennal power 
plant in the country as on date; 

(b) whether the Govemment has any raport on fly-
ash utilization of different thermal power plants in the 
country; 

(c) If so, the details of the thennal ~ plants that 
have achieved cent-percent utilization . of f1y-aRh; and 

(d) the proposals of the Government to popularize 
fly-ash in clfferent sectors? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHIN DE): (a) Statement-I indicating details of the total 
installed capacity of each thermal power plant in the 

country as on date Is enclosed. 

(b) Ves, Sir. 

(c) Statement-II indicating details of the thennaI power 
plants that have achieved cent-percent utilization of tty-

ash Is enctoaed. 

(d) The actions for ash utilization are primarily 
governed by Ministry of Environment & Forests's 
Notification dated 14.9.1999 read with amendment 
Notification dated 27.08.2003. The above Notification 
requires .. coal based thennal power stations to submit 
annual compliance raport on ash utilization by 30th April 
every year to MoEF. At present, fly ash is being gainfully 
utilized In road embankment, construction, dyke raising 
works, mine filling, low lying area development and 
manufacture of cement, concrete, bricks etc. To popularize 

use of tty ash In different areas, NTPC Ltd. organizes 
seminars/workshops/media publicity, distribution of 

brochureslbooks etc. 

sr.tement I 

The installed capacity of 8IJCh TheITTlllI Power PIsn/ in 
Ihs counby 8S on dale 

SI.No. Name of Thermal 
Power Plant 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

2 

Kothagudem 

Kothagudem-V 

Nellore 

Ramagundarn 'B' 

Rayalseema 

Vijaywada 

Bongaigaon 

Sabennati 

Barauni 

Muzafarpur 

Dahanu 

Budge-Budge G.S. 

Southem G.S. 

Tdagarh G.S. 

Korba (West) 

Korban (East) 

Bokaro 'B' 

Chandrapura 

Bokaro .~ 

Durgapur 

Durgapur Projects Umited 

Sural Ugnite 

Akrimota 

Gandhinagar 

Installed capacity 
(MW) 

3 

720 

500 

30 

62.50 

420 

1260 

240 

400 

320 

220 

500 

500 

135 

240 

840 

440 

630 

750 

175 

350 

840 

401 

250 

250 

870 
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1 2 3 2 3 

26. Kutch 215 56. Tatchar (TPS) 460 

27. Sikka 240 57. Rlhand 2000 

28. lJIcaI 850 58. Slngrauli 2000 

29. Wanakbori 1470 59. Unchahar 1050 

30. Fartdabad 165 60. Tanda 440 

31. Panipat 1360 61. Dadri 840 

32. Indraprashtha 247.SO 
62. Farakka 16GO 

33. Rajghat 
83. 18 vaUey 420 

135 
84. Bathinda 440 

34. Patratu no 
65. Lehra Mohabat 840 

35. Raichur 1470 
66. Ropar 1260 

36. Amartcantak 290 
67. Kota 1045 

37. Sanjay GancIU 840 
68. Suratgarh 1250 

38. Satpura 1142.50 
69. Cuddalore 250 

39. Bhusawal <482.50 70. Jojobera 427.50 

40. Chandrapur 2340 71. Trombay soo 
41. Khaparkheda 840 72. Tenughat 420 

42. Koradl 1080 73. Ennore 450 

43. Nashik 910 74. Mettur 840 

44. Paras 62.50 75. North Chennai 630 

45. Parti 690 76. Tutlcorln 1050 

46. Neyveli-I 600 n. Anpara .~ & 'B' 1630 

47. Neyveli-I Expansion 420 78. Harduaganj 275 

48. Neyveli-II 1470 79. Obra 1550 

49. Ramagundam 2600 SO. Panki 210 

SO. Simhadri 1000 81. Paricha 640 

51. KahaIgaon 840 82. Kolaghat 1260 

52. KOfba 2100 83.' Bandel 450 

53. Badarpur 705 84. Santaldih 480 

54. Vindhyachal 3260 85. Bakreawar 630 

55. . Tatchar (Kan.) 3000 Total (A) 68276 
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Installed C/IpIIcily of Thennlll Power Stations 
during the ytNIr 2007-08 

SI.No. Name of Thermal 
POwef Plant 

1. 

2. 

3. 

4. 

Sipat STPS II 

MeJia TPS 

Yamunanagar 

Paras TPS Extn. 

Installed capacity 
(MW) 

500 

250 

300 

250 

5. Sanjay Gandhi TPP (Extn. Stage III) 500 

6. Rayalseema TPS II 

7. Ssntaldlh 

8. OP Jindal (Raigam) 

Total (8) 

Total (A+B) - as on date 
(Nov. 2007) 

Statement " 

210 

250 

250 

2510 

70786 

The Thetmal Power Plllnts that have achieved cent-
J)tNI;8nt utilislllion of Ry-ash for the J'8IIr 2006-07 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Name of Thermal 
Power Plant 

2 

Sabermati 

Barauni 

Budge-Budge G.S. 

Southem G.S. 

Trtagam G.S. 

Durgapur 

Durgapur projects Ltd. 

Surat lignite 

Akrimota 

% age of fly-ash 
utilization 

3 

101.50 

288.24 

100.00 

100.00 

100.00 

106.39 

101.65 

100.00 

100.00 

10. 

11. 

12. 

13. 

14. 

15. 

2 3 

Kutch 100.00 

Paras 105.26 

Kota 206.47 

Suratgam 100.00 

Kolaghat 130.47 

Bandel 150.10 

Loan under Poverty Alleviation Programmes 
by PrIvate Sanks 

2047. SHRI BRAJA KISHORE TRIPAlliY: Win the 
Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India (RBI) has 
directed the private banks to provide loan under poverty 
alleviation programmes of the Govemment; 

(b) if so, the details thereof; 

(c) the reaction of the private banks thereto; and 

(d) the details of loans provided by the private banks 
under poverty alleviation programme of the Union 
Govemment during the last three years, bank-wise, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The Reserve Bank of India (RBI)~rom time to time issues 
instructions/guidelines to all Scheduled Commercial Banks 
including Private Sector Banks on provision of creerrt to 
the rural and the urban poor under poverty alleviation 
programmes such as the Swamajayanti Gram Swarozgar 
Yojana (SGSY) and the Swama Jayanti Shahari Rozgar 
Yojana (SJSRY). 

(c) and (d) The private banks, in accordance with 
the guidelines of the RBI, have been providing credit to 
the rural poor. Bank-wise details of loans disbursed by 
Private Sector Banks under SGSY and SJSRY during 
the last three years are given in the enclosed Statement. 
However, State-wise details for Private Sector Banks are 
not available. 
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Statement 

Loan OisbulSSd by Private Banks undBr SGSY and SJSRY eluting IhtJ /list IhIW J'NIS' 

(As. in Lakh) 

SI.No. Name of the Bank Loan disbursed under SGSY Loan disbursed under SJSRY 

2004-05 2005-06 2006-07 2004-05 2005-06 2006-07 

1. ICICI Bank Ltd. 0.03 0.00 0.00 1.02 0.20 0.65 

2. Bank of Rajasthan Ltd. 48.89 97.18 139.09 13.52 53.88 161.92 

3. Bharat Overseas Bank Ltd. 8.90 0.70 1.35 7.39 2.03 0.00 

4. UTI Bank Ud. NA NA NA 0.00 0.00 9.02 

5. Benases State Bank Ltd. NA NA NA 0.00 0.47 0.00 

6. Catholic Syrian Bank Ltd. 61.78 54.01 52.43 14.55 1.34 9.60 

7. Ohanalakshmi Bank Ltd. 31.03 93.99 11.60 23.06 23.81 27.39 

8. Federal Bank Ltd. 168.41 318.80 198.00 ~3.54 30.61 38.16 

9. J & K Bank Ltd. 754.93 724.89 742.91 201.70 237.25 166.75 

10. Kamataka Bank Ltd. 41.59 53.22 19.15 69.76 67.19 56.53 

11. Karur Vysya Bank Ltd. 1.25 1.54 0.00 17.99 22.13 24.46 

12- Lakshmi Vilas Bank Ltd. 7.32 324 0.20 27.48 5.90 10.73 

13. Ratnakar Bank Ltd. 1.13 0.25 0.00 3.98 3.34 2.10 

14. SangIi Bank Ltd. 24.15 3.97 3.34 8.02 3.54 3.01 

15. South Indian Bank Ltd. 188.79 41.37 30.55 13.94 15.38 7.28 

16. Tamil Nadu Mer. Bank Ltd. 0.40 4.16 0.96 3.56 2.11 21.47 

17. United Western Bank Ltd. 45.74 48.07 0 40.89 35.80 0.00 

18. ING Vsya Bank Ltd. 56.19 72.48 19.34 53.83 32.76 38.16 

19. Nainital Bank Ltd. 3.53 2.75 5.38 15.45 16.52 25.38 

20. City Union Bank Ud. 41.99 9.96 3.50 2.13 6.70 8.78 

21. Lord Krishna Bank Ltd. 7.93 4.52 2.23 0.90 0.80 0.73 

Total 1493.98 1535.10 1230.03 542.71 561.76 612.12 

Source-RBI 
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ero .. Border Smuggling 

2048. SHRI RAMDAS ATHAWALE: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Govemment is aware of large scaJe 
smuggling across the border; 

(b) if so, the details in this regard, year-wise; 

(c) the effective steps taken/proposed to be taken to 
check smuggling into India; 

(d) the total number of persons arrested in this regard 
during the above-said period; and 

(e) the details regarding the action taken against 
them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a), (b) and 
(d) Smuggling of. various goods across the border has 
been noticed. The detai1s of seizures made and persons 
arrested during the past three years are as below:-

(Rs. in crores) 

Year No. of Cases Value No. of Persons 
Arrested 

2004-2005 45424 859.31 472 

2005-2006 43676 675.17 445 

2006-2007 46043 689.15 390 

2007-2008 19247 679.57 196 
(upto Aug. 2007) 

(c) and (e) The Customs filed formations and the 
Directorate of Revenue Intelligence are alert and vigilant 
to thwart any attempt of cross border smuggling. Alerts 
and modus opsrandi circulars are issued by the 
Directorate 01 Revenue Intelligence and intelligence 
regarding smuggling is disseminated to the field 
formations. Coordination and information sharing with other 
enforcement agencies is also maintained. Where 
warranted, arrested persons are prosecuted under the 
relevant provisions of the Customs Act. 1962. 

IrregularlUee In Selection of Board of 
Directors In Banks 

2049. SHRI HARIKEWAL PRASAD: 
DR. DHIRENDRA AGARWAl: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the irregularities have come to the notice 
of the Govemment in selection of Board of Directors of 
banks; 

(b) if so, the reaction of the Govemment thereto; 

(c) whether the members in the Board of Directors 
have provided wrong information regarding their 
educational qualifications; 

(d) if so, the details thereof; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) and (b) 
No incidence of any irregularity in the selection of Board 
of Directors of Banks have come to the notice of the 
Govemment. 

(c) to (e) While considering the nominations of 
persons for appointment as non-official Directors on the 
Board of Punjab & Sind Bank, the biOodata available of 
one of the part-time non-official director showed his 
educational qualification as "graduate". Subsequent to his 
nomination at the time of joining the Bank's board. in the 
form of fidelity and declaration, he mentioned himself to 
be a "matriculate". Govemment after taking cognizance 
of this discrepancy, decided with the approval of 
competent authority. to continue his appointment by 
relaxing the eligibility conditions of educational qualification 
prescribed under the guidelines. 

[English! 

FBT on Stock Options 

2050. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government has finalized the 
guidelines for evaluating fringe benefit tax on stock options 
given by companies to its employees; 
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(b) If 80, the detaIIe theIeof; and 

(e) the extent to which revenue will increase after 
the implementation of such guidelines? 

T~ MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 
The Government has finalized the guidelines and the 
same have been notified Io'IOI!P S.O. No. 1805(E), dated 
23rd October, 2007. 

(b) The salient features of the guidelines notified by 
the Government are as fotlows: 

(1) In a case where, on the date of the vesting of 
the option, the share in the company is listed 
on a recognized stock exchange, the fair maritet 
value shall be the average of the opening price 
and closing price of the share on that on the 
said stock exchange. 

(2) If on the date of vesting of the option, the share 
is listed on more than one recognized stock 
exchanges, the fair market value sha" be the 
average of opening price and closing price of 
the share on the recognized stock exchange 
which records the highest volume of tracing in 
the share. 

(3) If on the date of vesting of the option, there is 
no trading in the share on any recognized stock 
exchange, the fair market value shall be-

(I) the closing price of the share on any 
racognised stock exchange on a date closest 
to thp date of vesting of the option and 
imrne...;'" ,ely preceding such date; or 

(ii) the closing price of the share on a recognised 
stock exchange, which records the highest 
voIlBJle of trading in such share, if the closing 
price, as on the date closest to the date of 
vesting of the option and immediately 
preceding such date, is recorded on more 
than one recognized stock exchange. 

(4) In a case where,' on the date of vesting of the 
option, the share in the company is not listed 
on a recognized stock exchange, the fair market 
value shall be such volume of the share in the 
company as determined by a merchant bankers 
on the specified date. 

(5) The terms Mopenlng price", "closing price", Mequity 
share", "merchant banker", ~ecognised stock 
exchange" and "'peclfied date" have been 
defined in the said notifICation. 

(c) The Govemment has not made any·Htimate of 
the extent to which revenue wi" increase on account of 
imposition of FBT on ESOPs. 

{TrsnsJation} 

Report of Expert Group on Stock Market 

2051. DR. CHINTA MOHAN: 
SHRI RAMJI tAl SUMAN: 

WUI the Minister of FINANCE be pleased to state: 

(a) whether the expert committee constituted to 
examine the high volatility in prices of shares In the stock 
market has submitted its report; 

(b) If so, the main recommendations thereof; 

(c) whether any action has been taken on this report; 

(d) If so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) SEBI 
has informed that it has not constituted any such 
committee. 

(b) to (e) Do not arise in view of answer to (a) 
above. 

{English} 

Coal Blocka to Bellary Power Project 

2052. SHRI P.C. GADDIGOUDAR: Will the Minister 
of POWER be pleased to state: 

(a) whether the Government has received any 
proposal from the State Govemment of Kamataka for the 
allotment of coal blocks for BeIIary Thermal Power Plant 
and financial support to meet the power shortage in the 
State; 

(b) if so, the details thereof; and 

(c) the decision taken by the Government in this 
regard? 
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THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (c) Government of Kamataka has 
requested for allocation of coal blocks, namely Fatehpur 
East, Sayang and Fatehpur, for SeUary Thermal Power 
Station Unft-2 (500 MW). The Screening Committee in its 
meetings held from 20th to 23rd June, 2007 and 13th 
September, 2007 considered the applications on merits. 
The Committee did not recommend allocation of these 
blocks to KBmataka Power Corporation Umited (KPCL). 
Ministry of Coal had earlier aHotted captive coal blocks 
viz. Baranj I to IV, Manoradeep and Kiloni to Kamataka 
Power CoIpOl'lltion Umlted (KPCL) for supply of coal to 
BeUary Thermal Power Plant, Unit-1 (500 MW). 

As regards the linkage of coal to Bellary Thermal 
Power Station (TPS) Unit-2 (500 MW), the Standing 
Linkage Committee (Long Term) in the Ministry of Coal 
In its meeting held on 2nd August. 2007 has recommend 
grant of Letter of Assurance for the project. 

/TIBf1SIBIionJ 

Female Public Pl'OMCutora and Notaries 

2053. SHRI VASANTRAO MORE: Will the Minister 
of LAW AND JUSTICE be pleased to slate: 

(a) the number of female public prosecutors and 
Notary, state-wise; and 

(b) the steps takenlbeing taken by the Government 
to appoint adequate female public prosecutors and 
notaries in this regard? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): <a) Public Prosecutors and Notaries are 
being appointed by the State Governments as weH as 
the Central Govemment. As such, there is no centrally 
maintained list of Public Prosecutors and Notaries. 
However in so far as this Department is concerned, there 
are Six female Additional Public Prosecutors appointed 
for the Bombay High Court and one female Special Public 
Prosecutor (Assistant Solicitor General) appointed for 
Punjab and ltaryana High Court. So far as the 
appointment of female Notaries are concemed, the state-
wise list is given in the enclosed Statement. 

(b) There is no fixed quota for appointment of female 
Public Prosecutors and Notaries. However, as far as 
practicable, the Department takes care to appoint 
adequate Female Public Prosec~rs and Notaries. 

Statement 

'ThtI I1U111bBr 01 FBIT1IlIs NolJIIiss appoinled by 
Union 01 IndiII StslB-wise 

Sf.No. Name of the Statal . 'Number of· Female 
UT Admn. Notaries appointed 

State/U.T. Admn. 

2 3 

1. Andhra Pradesh Nil 

2. Assam 02 

3. Bihar Nil 

4. Gujarat 46 

5. KeraJa 20 

6. Madhya Pradesh 02 

7. Tamil Nadu OS 

s. Maharashtra 99 

9. Kamataka 31 

10. Orissa Nil 

11. Punjab 45 

12. Rajasthan 17 

13. Uttar Pradesh 32 

14. West Bengal 07 

15. Jammu and Kashmir Nil 

16. NagaJand Nil 

17. Haryana 30 

1S. Himachal Pradesh 01 

19. Manipur Nil 

20. Tripura Nil 

21. Meghalaya Nil 

22. Sikkim Nil 
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1 2 3 

23. Mizoram Nil 

24. Arunachal Pradesh Nil 

25. Goa 01 

26. UttaranchaI Nil 

27. Chhattisgarh NH 

28. Jhartmand Nil 

29. Delli 65 

30. Andaman and Nicobar Islands Nil 

31. Lakshadweep Nil 

32. Dadra and Nagar Haveli Nil 

33. Daman and Diu Nil 

34. Pondicheny Nil 

35. Chandigarh 07 

[English} 

RuIea for foreign Institutional Investors 

2054. SHRI JYOTIRADITYA M. SCINDIA: 
SHRI A. V. BEUARMIN: 

Will the Minister of ANANCE be pleased to state: 

(a) whether the Government has recently modified 
the rules and introduced certain modifications and 
restrictions on Foreign Institutional Investors; 

(b) if so, the details thereof; and 

(c) the reasons necessHating such restrictions and 
moficiations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) to (c) In 
consultation with Govemment and RBI, SEBI has, with a 
view to streamfining the participation of Fils In the Indian 

securities markets, approved the certain measures on·· 25th 
October, 2007. These include: 

1. Als and their sub-aocounts shalt not IssueIrenew 
Offshore Derivative Instruments (ODIs) based on 
derivatives. 

2. The sub-accounts of Fils shall not issue fresh 
OOls. 

3. The Fils with notional value of PNs outstanding 
(excluding derivatives) as a percentage of their 
Assets Under Custody (AUC) in India of less 
than 40% can issue further OOls only at the 
Incremental rate of 5% on annual basis of their 
AUC in India, till such time the percentage 
reaches 40%. 

4. The Als which notional value of PNs outstanding 
(excluding derivatives) as a percentage 01 their 
AUC in India of more than 40% shall issue PNs 
only against cancellation/redemption/closing out 
of the existing PNs of at least equivalent amount. 

5. Issuance of ODlslPNs would be Hmited to only 
'regulated' entities. 

6. The registration of Als and sub-accounts will 
be perpetual. 

Allocation for Housing 

2055. SHRI RAYAPATI SAMBAS IVA RAO: WiD the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) the allocations made for Housing Sector during 
the last three yeas, year-wise; and 

(b) details of unspent aUocations and the reasons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) and (b) The details of alloCations 

made for the Housing Sector during the years 2004-05 
to 2006-07 alongwith unspent allocation and reasons for 
the same are given in the enclosed statement. 
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Name of the 
Scheme 

2004-05 
Allocation Amount 

Valmiki Ambedkar 
Awas Yojana 
(VAMBAy) 

280.58 

Assistance to Housing 5.00 
& Urban Development 
Corporation Ud. (HUDCO) 
interest Subsidy for 
construction of Two 
Million Houses. 

Released 

268.81 

0.00 

AGRAHAYANA 9, 1929 (Saka) 

StIItemenf 

2005-06 2006-07 
Allocation Amount Allocation Amount 

Released Released 

249.00 164.02 75.01 10.69 

3.00 0.00 0.01 0.00 

Night Shelter Scheme 
for Urban Footpath 
Dwellers 

4.00 4.00 The Scheme has since been 
transferred to State Sector. 

Basic Service 
to the Urban 
Poor (BSUP) 

Integrated 
Housing & Slum 
Development 
Programme 
(IHSDP) 

Not 41 
applicable 
as the 
scheme has 
been launched 
in December, 
2005 

Not # 
applicable as 
the scheme 
has been 
launched in 
December, 
2005 

72.14 908.78 901.77 

0.00 499.99 492.61 

to Questions 166 

(Rs. in Crore) 

Reasons for unspent 
allocation 

VAMBAY was demand driven 
scheme and State Govemments 
were required to submit viable 
project proposal for approval of 
the Central Sanctioning 
Committee after putting State 
shares for each project in a 
separate Bank Account. The 
Scheme has been subsumed in 
the BSUP and IHSDP schemes 
under Jawahartal Nehru Urben 
Renewal Mission (JNNURM) 
w.e.f. 03.12.2005. 

The subsidy could not be 
released to Housing & Urban 
Development Corporation Ltd. 
(HUDCO) due to award of 
Miniratna status on HUDCO, 
which restricts Government 
assistance to the PSUs. 

No unspent balance. 

Both BSUP and IHSDP are 
demand driven schemes and 
Additional Central Assistance 
is provided to the State 
Government based on the 
Detailed Project Report (DPRs) 
submitted for consideration/ 
approval of Sanctioning 
Committee at the Central level 
by the Ministry of Finance. 

It In 2005-06 cornIIined allocation of As. 334 acres was made for bolh BSUP and IHSDP for all StatesIUTs. 
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Surv8y for OpenIng" of Rural Bank Branches 

2056. SHRI RAM KRIPAL YADAV: 
SHRI ALOK KUMAR MEHTA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether Nationiaised Banks have made their 
survey for opening of rural benk branches in BIhar; and 

(b) if &0, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. In order to assess the potential of business, 
banks generally conduct economic surveys for the purpose 
of opening new branches aU over the country, including 
Bihar. Name of some Public Sector Banks (PSSS) who 
have conducted swvey& for opening of their branches in 
Bihar are as· under: 

51.No. Name of Banks Name of CentreI(District) 

1 2 3 

1. AUahabad Bank (i) Madhepur (Madhubani) 

(ii) Benipatti (Madhubani) 

2. Bank of Baroda (i) Chorout (Sitamarhi) 

(ii) Dumrikatsari (Sheohar) 

3. Central Bank of India (i) Pachalakhi (Siwan) 

(ii) Hussanpura (Siwan) 

(iii) Kachi Pakki 
(Muzaffarpur) 

(iv) Sarai (Muzaffarpur) 

(v) Salmari (Katihar) 

(vi) Dagarua (Pumea) 

4. Oriental Bank of Painal (Patna) 
Commerce (OBC) 

5. Punjab National Bank (i) Gahiri Kothi (West 
Champaran) 

(ii) Nautun Prakhanda 
(West Champaran) 

(iii) Mopali Bazar (Bhojpur) 

2 3 

(Iv) 9arhupar (Kaimur) 

(v) ~ura (Bwear) 

(vi) Morar (Buxar) 

(vii) Jadaha (ValshaII) 

(viii) Mahua (VaishaIi) 

(bt) Bodhgaya (Gaya) 

(x) Alawalpur (Patna) 

(xi) Nadaul (Patna) 

6. UCO Bank (i) Bihla (Bhojpur) 

(ii) Jagdishpur (Bhojpur) 

(iii) Damaraon (Banka) 

(iv) Khagarh (Patna) 

7. State Bank of India (i) Bhagwanpur (Vaishali) 

(ii) Mahua (Vaishati) 

(iii) Laxmipur (Jamui) 

(iv) Minapur (Muzaffarpur) 

(v) Bhutahi Bazar 
(Sitamarhi) 

(vi) Barhupar (Kaimur) 

PGCIL 

2057. DR. RAJESH MISHRA: Win the Minister of 
POWER be pleased to state: 

(a) whether the Power Grid Corporation of India Ud. 
(PGCIL) is Investing a large amount in sectors other than 
power distribution In the country; 

(b) if 80, the details thereof; 

(e) ·whether the Power Grid Corporation of India Ud. 
(PGCIL) intend to enter into foreign market; and 

(d) if so, the details thereof? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) and (b) The Power Grid Corporation of 
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India Ltd. (PGCIL) has been notified as the Central 
Transmission Utility (CTU) of India, under the Electricity 
Act, 2003. It undertakes the development of inter-State 
transmission systems at Extra High Voltage (EHV) level. 
Besides its core business of power transmission, PGCIL 
has also diversified into the Telecom business, leveraging 
ita country wide power transmission infrastructure. The 
Government of India has approved an investment of about 
Rs. 934 cront for this activity. Most of the teIecom networi< 
has already been installed and connectivity has been 
provided to an metros and major cities. 

During the Xth Plan, out of a total investment of 
about Rs. 18,919 crore, by PGClL, the investment in the 
telecorn business was 3.5% (about Rs. 663 crore) and in 
the current year I... 2007 -OS, investment In the telecom 
business is envisaged to be only Rs. 11 crore (0.17% of 
the total budgetary ouUay of Rs. 6504 crore). 

(c) and (d) The PGCIL has secured consultancy in 
the area of power transmission in· Bhutan, Nepal, 
Afghanistan, Sri Lanka, Bangladesh and Dubal. 

PublicIty of NREGS 

205S. SHRIMATI JYOTIRMOYEE SIKDAR: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

<a) whether the participation of rural workforce under 
National Rural Employment Guarantee Scheme (NREGS) 
is not satisfactory due to lack of awareness; 

(b) if so, the steps takenlbelng taken by the 
Government to create awareness about the programme 
among the rural households; 

(c) the expenditure incurred on such publicity and 
awareness creating programmes; 

(d) whether the Government proposes to involve 
Panchayati Raj Institutions in such public awareness 
programmes; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVelOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) No, Sir. 

(b) Various steps have been taken to generate 
awareness about NREGA. Gram Sabhas and one day 
orientation of all Sarpanches at the Block level have been 

held. Local vernacular newspapers, ratio, TV, films and 
cultural forms are being used for the purpose .. Leaflets 
and brochures in local language are being provided. 
Vinage camps have been organized by the District tearns 
and NGOs and SeH Help Groups are being asaociated in 
the awareness generation. 

(c) States have been asked to utilize funds available 
under 4% administrative expenses for the purpose of 
awareness generation. In addition, Rs. 531.00 lakhs have 
also been released by the Centre for IEC activities. 

(d) and (e) Yes, Sir. States have been asked to 
undertake sensitization of Panchayati Raj Institutions about 
provisions of the Act and their ro/es and responsibilities 
under the Act. Gram Sabhas are being held on regular 
basis. 

Average Number of Working Daya under NREGS 

2059. SHRl SUNIL KHAN: 
SHRI SHAILENDRA KUMAR: 
SHRI GIRDHARI LAL BHARGAVA: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether 100 days guaranteed wori< is not being 
provided to the card holders under the National Rural 
Employment Guarantee Scheme (NREGS); 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the Govemment has recently compiled 
any data on the average number of working days 
providedlbeing provided to the card holders on an average 
in different States under the said scheme; 

(d) if so, the details thereof; State-wise/UT-wise; 

(e) the steps taken by the Government to ensure 
availability of 100 days of wori< and creation of valuable 
assets under the scheme; and 

(I) the nature of wori< done and assets created under 
the said scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) and (b) NREGA is a demand driven 
programme. The number of days for which employment 
is provided will depend on the number of days for which 
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employment is demanded by a household. During the 
year 2006-07. a total of 2.12 crore households demand 
employment out of which 2.10 crore households were 
provided employment. 21.43 lakh households had 
completed 100 days of emp6oyment. During 2OO7..()8 (up 
to October, 2007) 2.14 crore households have demanded 
employment and 2.11 crore households have been 
provided employment. 4.90 lakh households have 
completed 100 days of employment during the current 
year so far. 

(c) and (d) Yes, Sir. Average number of working days 
provided to each household under NREGA during the 
year ~7 and 2007..()8 (up to October, 2007) is given 
In the enclosed Statement. At present, the Act is being 
Implemented only In States. Union Territories have been 
covered under NREGA with effect from 1.4.2008. 

(e) The objective of NREGA is to enhance the 
livelihood security of the ruraJ households in the country 
by providing at least 100 days of guaranteed wage 
employment in every financial year to adult members of 
every rural household for doing unskilled manual work 
on demand. Thus, NREGA provides a supplementary 
means of liveHhood for the rural people. Members of the 
household are free to avail other available employment 
opportunities in addition to the 100 days of guaranteed 
employment per household provided under the Act on 
demand. It is not mandatory for a registered household 
to get 100 days of employment every year. The works to 
be taken up under the Act are such that they lead to 
creation of durable assets. 

(f) The nature of works taken up and assets created 
are as given below. 

51.No. 

1 

1. 

2. 

3. 

Activity 

2 

Water conservation & 
water harvesting 

Renovation of traditional 
water bodies 

Number of Number of 
works works 

taken up taken up 
during during 

2006-07 2007-OS 

3 4 

26n60 299200 

60415 76619 

Provision of irrigation facility 80894 118794 

2 3 4 

4. MIcro irrigation works 28060 

5. Drought proofing n580 94087 

6. Flood control and protection 17905 21980 

7. 

8. 

9. 

Rural Connectivity 

land development 

Any other activity 

180049 154580 

89192 131693 

33505 55054 

StIIhtment 

SLNo. States 

2 

1. AnctIra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Gujarat 

6. Haryana 

7. Himachal Pradesh 

8. Jammu and Kashmir 

9. Kamataka 

10. Kerala 

11. Madhya Pradesh 

12. Maharashtra 

13. Manipur 

14. Meghalaya 

15. Mizoram 

Average No. Average No. 
01 WOIIIilg of wortdng 

days provided days pI'O'Iided 
toeac:h toeach 

Households Households 
(Year ~7) V.r 2007-08 

upIO Oct, 
2007 

3 4 

31 28 

27 NR 

72 27 

35 18 

44 32 

48 36 

47 66 

27 20 

41 41 

21 21 

69 43 

45 45 

100 11 

25 29 

15 42 
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2 3 4 

16. Nagaland 47 5 

17. Orissa 57 35 

18. Punjab 49 42 

19. Rajasthan 85 52 

20. Sikklm 59 6 

21. Tamil Nadu 27 61 

22. Trlpura 67 22 

23. Uttar Pradesh 32 15 

24. West Bengal 14 12 

25. Chhattlsgarh 56 46 

26. Jharkhand 37 33 

27. Uttaranchal 30 27 

Total 43 30 

Flnancl81 Irregularity 

2060. SHRI SURAVARAM SUDHAKAR REDDY: Will 
the Minister of FINANCE be pleased to state: 

(a) whether Central Board of Direct Taxes (CBDT) is 
aware about the irregularity in claiming tax concession 
for an amount of Rs. 10.65 crore by Mis South Eastem 
Coal Fields; 

(b) if so, the details thereof; 

(c) whether the Government proposes to take any 
action against the erring Public Sector Organization with 
regard to malpractices in tax concessions; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir, 
no such irregularity in claiming tax concession for an 
amount of Rs. 10.65 crore, by Mis South Eastem Coal 
Fields has been noticed in last three assessment years 
viz. assessment years 2004-05, 2005-06 and 2006-07. 
The assessments, however, are yet to be finalized. 

(b) to (d) Does not arise, in view of reply to (a) 
above. 

[Tnms/alion] 

Development of Cltle. In TrIbal A ..... 

2061. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether Government has developed cities for the 
poor in tribal areas; and 

(b) if so, the detaNs thereof and the amount spent 
thereon during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) Information is being collected and will be laid on the 
Table of the Sabha. 

/English] 

Review of Interest Rate 

2062. SHRI REWATI RAMAN SINGH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Govemment has reviewed the interest 
rate scenario; 

(b) if so, the details thereof; and 

(e) the likely impact on credit availability in the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Effective from October 18, 1994, the Reserve Bank of 
India (RBI) has deregulated the interest rates on advances 
above As. 2 lakhs, including the housing loans and these 
interest rates are determined by the banks themselves 
with the approval of their Board of Directors subject to 
Benchmark Prime Lending Rates (BPLR) and spread 
guidelines. In order to enhance transparency in banks' 
pricing of their loan products, banks have been advised 
to fix their BPLR after taking into account (i) actual cost 
of funds, (ii) operating expenses and (iii) a minimum 
margin to cover regulatory requirement of provisioning! 
capitaJ charge and profit margin and ensure that the BPLR 
truly reflects the actual cost Individual banks, therefore, 
determine interest rates to be charged to a particular 
borrower subject to BPLR and spread guidelines. Given 
the prevailing credit market in India and the need to 
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continue with conceasionallty for small borrow8I'8, \be 
practice of treating BPLR as the ceiling tor loans upto 
As. two Iakhs continues. However, Banks are free to 
determine the rates of interest without reference to BPLR 
and regardless of the size in respect of loans of purchase 
of consumer durabres, loans to individuals against shares 
and debenturesIbonds, other non-priorlty sector personal 
loans, etc. 

The Reserve Bank of India (RBI) has given freedom 
to commercial banks with effect from 22nd October, 1997 
to fix their own interest rates on domestic tenn deposits 
of various maturities' with the prior approval of their 
.-pect;ve Board of Directors/Asset liability Management 
Committee (ALCO). As such, the rates of interest on 
deposits are determined by the banks themselves. 

(c) RBI had stated that the outcome for interest rat8s 
depends mainly on the outlook for inflation, growth 
prospects and investment demand and it is not possible 
to predict short-run movements in interest rates. 

SubsIdy Scheme for Housing for Urban Poor 

2063. SHRI BALASHOWRY VAlLABHANENI: Wdl the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) whether Govemment has started a new scheme 
called interest subsidy scheme for housing for the urban 
poor; 

(b) if so, the details thereof; and 

(c) the targets fixed under the scheme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) to (c) A provision of As. 30 crores 
has been made in the Budget for the year 2007-08 of 
this Ministry for the Interest Subsidy Scheme for Housing 
the Ulban Poor. The details of the scheme are being 
worked out in consultation with the concerned Ministries. 

IREP 

2064. SHRI N.S.V. CHITTHAN: 
SHRI JIVABHAI A. PATEL: 
SHRI V.K THUMMAR: 

Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state: 

(a) the details and thyumber of schemes being 
implemented under the ..... l1iegrated Rural Energy 
Programme in the country at present State-wise; 

(b) whether the Govemment intend to include many 
new villages under Integrated Rural Energy Programme 
in the Eleventh Five Year Plan; 

(c) if so, the details thereof, State-wise; 

(d) the number of villages taken up under Micro Level 
Energy Plan in the country under IREP, State-wise; and 

(e) the budget allocatiAr the current year for the 
Micro Level Energy Plan, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) The Ministry of New and Renewable 
Energy had been implementing the centrally sponsored 
scheme 'Modified Integrated Rural Energy Programme 
(I REP), on 50:50 cost sharing basis with the States from 
2003-04 to 2006-07. The programme aimed at 
development of planning IJ1d Institutional capabilities of 
the States to prepare and i.ment rural energy projects 
in the selected clusters of villages. Renewable Energy 
and energy conservation devices were installed in the 
projects taken up under the programme to meet energy 
needs in identHied villages clusters. Five IREP Training 
Centres were also set up in Bakoli (Delhi), Lucknow (Uttar 
Pradesh), Anand (Gujarat), BangaIore (Karnataka) and 
Shillong (Meghalaya) with support from the programme. 
Under the IREP Programme, there was a provision for 
preparing the micro-level energy plans for selected clusters 
of villages. 

While drawing up pr~ for the 11 th Plan, a 
conscious decision was taken to the effect that since 
IREP has already demonstrated its objectives, no fruitful 
purpose would be served with its continuation during the 
11th Plan. 

(b) and (c) No, Sir. The Programme was implemented 
upto Tenth FIVe Year Plan iii. upto 2006-07 only. No 
fresh proposals have been sanctioned during the current 
flllancia" year ie. 2007-08. 

(d) The modified IRE~ was implemented in 
21 StatesIUTs covering 32f118ttcts in the country. The 
State-wise details of villages taken up under the 
programme as on 31.03.2007 are given in the enclosed 
Statement. 
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(e) A budget provision of As. 10 crores has been 
made In the current financial year for meeting the 10th 
Plan spillover liabilities of the programme. Further, a 
provision for one time grant of States for the five training 
Centres in the current financial year has also be~n 
proposed. 

Sfatement 

StlIts-wistI dstJIil$ of tINJ distticts 8I1d vI//agtlS covemd 
undsr tINJ modified IREP p!rJg1'lllTllT1B 

S!.No. StateIUT 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Chhattisgarh 

4. Gujarat 

5. Ha'Yana 

6. Himachal Pradesh 

7. Jammu and Kashmir 

8. Jharkhand 

9. Karnataka 

10. KeraJa 

11. Madhya Pradesh 

12. Manipur 

13. Meghalaya 

14. Mizorarn 

15. Nagaland 

16. PondicheffY 

17. Punjab 

18. Tamil Nadu 

19. Tripura 

20. Uttaranchal 

21. Uttar Pradesh 

Total 

(as on 31.03.2oo7) 

Districts 

13 

5 

16 

2 

19 

12 

14 

7 

27 

14 

48 

9 

7 

6 

6 

2 

17 

14 

2 

13 

70 

323 

VtHages 

58 

219 

16 

2 

186 

157 

19 

7 

73 

14 

122 

22 

38 

22 

19 

11 

172 

229 

27 

65 

173 

1651 

Grants for TrIbal Areas 

2065. SHRI VIJAY BAHUGUNA: WiD the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) the grants released for the Tribal areas of various 
states particularty in Uttarakhand during each of the last 
three years; and 

(b) the number of proposals pending during the last 
3 years of clearance? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) The Ministry of Tribal Affairs implements 
various Central Sector/Centrally Sponsored Schemesl 
Programmes for the weHare and development of tribal 
people/areas in the count'Y, including the State of 
Uttarakhand. The schemes/programmes of this Ministry 
are not Tribal area speCifIC, as the funds are released to 
the Departments in charge of Tribal WeHare in the State! 
Union Territory Govemments who have to ensure that 
the benefits of these schemes/programmes reach the 
target groups/areas. Details of funds released to various 
StateslUnion Territories, including the State of Uttarakhand, 
under the schemes of this Ministry during the last three 
years (2004-05, 2005-06 and 2006-07) are given below: 

Year 

2004-05 

2005-06 

2006-07 

(Rs. in lakh) 

Funds released to Funds released to 
States/UTs Uttarakhand out of the 

102,557.08 

138,505.03 

157,028.95 

funds released to 
StatesIUTs 

412.68 

242.23 

1,178.22 

(b) Receipt and sanction of ti -e proposals from the 
State GovemmentslUnion Territory Administrations under 
the schemes of this Ministry is an on-going process. 
Funds under the schemes of the Ministry are released to 
the StatelUT Govemments based on the percentage of 
ST population in the StatelUT, the proposals submitted 
by them, fuHUment of the eligibility conditions of the 
relevant scheme, subject to the availability of funds and 
utilisation of the previously released funds. 

Construction of Multi-Storeyed Apartments for MPs 

2066. SHRI A. SAl PRATHAP: WiD the Minister of 
URBAN DEVELOPMENT be pleased to state: 
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(a) whether the Government is considering a proposal 
to construct multi-storeyed apartments for Members of 
Parliament in the capitars VIP Zone; and 

(b) if so, the present status of the proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, 
Sir. 

(b) There are two proposals for construction of multi-
storeyed apartments for MPs. The status is as under: 

(I) Proposal for construction of 214 flats at 
Ferozshah Road for Members of Rajya Sabha 
and oHicers of Rajya Sabha Secretariat has been 
submitted to Delhi Urban -Art Commission 
(DUAC) for approval. DUAC has observed that 
the proposal can be considered only after the 
approval of Zonal Plan of Zone '0' (New Delhi) 
which is being examined by them. 

(ii) There is a proposal to construct 52 quarters 
aJong with 104 servants quarters at B.D. Marg 
for Members of Lok Sabha The' local body 
approval for same has been obtained. tand for 
the construction is not yet available because 5 
bungalows stand occupied on this land, and 
need to be handed over to CPWD by Lok Sabha 
Secretariat. 

Science • Technology Proposals from Maharuhtra 

2067. SHRI HARIBHAU RATHOD: Wi" the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government of Maharashtra has sent 
proposals to Union Government for development of 
Science and Technology during the last three years and 
current year; 

(b) if so, the details thereof with cost involYed year-
wise; 

(0) the decision of the Government on these 
proposals; 

(d) the number of proposals rejected by the 
Government alongwith the reasons therefor; and 

(e) the number of proposals pending with the 
Government at present concerning Government of 
Maharashtra? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) No, Sir. The Ministry of Scienoe "Bnd 
Technology in the Union Government does not provide 
financial assistance to State Governments. However, the 
Union Government supports scientific research proposals 
received from research & development institutions, 
universities, voluntary 9rganizations, state science & 
technology councils and other autonomous organizations 
in various states including State of Maharashtra. According 
to available officials statistics, the Union Govemment have 
funded 266, 473 and 363 research and development 
projects at a total cost of As. 57.85 crores, Rs. 48.73 
crores and 57.55 orores during the years 2002-2003, 
2003-2004 and 2004-2005 respectively in the State of 
Maharashtra. 

(b) to (e) Does not arise. 

/Tf1U1S/ationj 

Disbursement of Loen by Cana,. Bank to Micro 
and Small Industry Units 

2068. SHRI BAPU HARI CHAURE: 
SHRIMATI BHAVANA PUNDALIKRAO 

GAWALI: 
SHRI SANJAY DHOTRE: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Canara Bank has been given an 
award for the disbursement of loan to micro and small 
industry units during the year 2006-07; 

(b) if so, the details thereof; and 

(c) the names of the other Public Sector Banks which 
have also awarded suoh award? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
Yes, Sir. Based on the parameters finaUzed by the 
Standing Committee, the Canara Bank has been awarded 
the First National Award for Excellence in MSE Lending 
for the year 2006-07 in recognition of its performance in 
lending to Micro and Small Enterprises (MSE) sector. The 
Bank of India and State Bank of Travancore have been 
awarded the Second National Award and the Special 
Award for ExceRence in MSE Lending for the year 2006-
07 respectively. For Excellence in Lending to Micro 
Enterprises for 2006-07, the First and Second National 
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Awards have been given to the State Bank of India and 
Punjab National Bank 1'8SJI8CtiveIy, while the Special Award 
has been given to State Bank of Mysore. 

{English} 

Investment of Proftt within Country by 
Foreign aanks and Companies 

2069. SHRIMATI P. SATHEEDEVI: Will the Minister 
of FINANCE be pleased to state: 

(a) whether a large amount of profit eamed in India 
is being transferred outside the country every year by 
foreign banks and companies following economic 
liberalization; 

(b) if so, the details thereof during the last three 
years, bank-wise and company-wise; 

(c) whether the Govemment has formulated any policy 
whereby a portion of such profit is reinvested in the 
country to strengthen the country's economy; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e) 
The information is being collected and will be laid on the 
Table of the Lok Sabha. 

Wldanlng of Tax Net 

2070. SHRI KINJARAPU YERRANNAIDU: WiD the 
Minister of FINANCE be pleased to state: 

(a) the number of persons increased under cover of 
income tax during the last five years; and 

(b) further steps take~ing taken for wider-tax 
inclusion particularly for· business people in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.S. PALANIMANICKAM): (a) The 
number of income tax assessees are continuously 
increasing for the last five years and the statistics are as 
under:-

Anancial Year 

2002-03 

2003-04 

2004-05 

2005-06 

2006-07 

Total Number of assessees 
(Figures in lakhs) 

300.19 

301.78 

308.08 

315.37 

319.26 

(b) It is the constant endeavour of the govemment 
to widen the tax base. Following steps have been taken 
for widening of the tax base:-

(i) Comprehensive computerisation of Income Tax 
Department is underway. It is expected to yield 
a sharp increase in tax base. 

(ii) From Assessment Year 2006-07, all partnership 
Arms are compulsorily required to file retum of 
income. 

(iii) From Assessment Year 2006-07, the basis of 
filing of return has been shifted from "total 
income" to "gross total income". 

(Iv) Withdrawal of exemption U/S 10 (23EA) of the 
Income Tax Act. 

(v) Partial withdrawal of exemption U/S 10 (23G) of 
income from investment in infrastructure and 
other projects. 

(vi) Withdrawal of tax benefits available to certain 
co-operative banks. 

(vii) Utilisation of Annual Information Return (AIR) 
data is expected to increase the tax base. 

Electoral Reforms 

2071. SHRI VIJOY KRISHNA: WiU the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) whether the Election Commission has proposed! 
recommended electoral reforms; 

(b) if so, the details thereof; and 

(c) the action takenlbeing taken by the Govemment 
in this re;gard? 
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THE MINISTER OF LAW AND JUSTICE <SHRI H.R. 
BHARDWAJ): <a) and (b) Yes, Sir. The Election 
Commission of India' has forwarded to the Govemment 
of India a set of 22 proposaJs on electoral reforms, the 
details of which have been made available for general 
information of the public by the ElectIon Commission's 
press note-No. ECIIPNI26I2OO4 dated 2.8.2004. 

(c) The process of reform of electoral laws is a 
continuous and ongoing process and can be carried out 
only through consensus among political parties and at 
present on the decision of the Chairman, Rajya Sabha 
the entire matter of electoral reforms has been referred 
to the Department Related Parliamentary Standing 
Committee on Personnel, Public Grievances, law and 
Justice for examination and report which inter alia includes 
the proposals made by the Election Commission. 

Payment to Local Bodies 

2072. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of FINANCE be pleased to state: 

<a) the amount payable and that actuaHy paid to the 
Municipal Corporation and Panchayati Raj Institutions in 
States during each of the last three years; 

(b) whether the Govemment has released the grant 
as per recommendationB of the Anance Commission; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a> to (c) 
The Information is being collected and will be laid on the 

-"Table of the House. 

Maintenance of Govemment Bungalows 

2073. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) the amount spent by the CPWD on maintenance 
of Government accommodationJbungalows for the last 
three years, year-wise; 

(b) whether the Govemment has noticed irregularities 
in it; 

(e) if so, the details thereof; 

(d) whether CPWD has failed In its duties for proper 
maintenance of Govemment accommodatIonlbungalows for 
the last many years; 

<e) If so, the reasons therefor; and 

(1) the action taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): <a> The 
amount spent by CPWO on maintenance of Govemment 
accommoclatiorVbungalows for the last three years, year-
wise Is given below: 

Year 

2005-06 

2006-07 

(b) No, Sir. 

Expenditure 
(Rs. In crores) 

205.93 

206.77 

260.38 

(c) to (1) Does not arise In view of reply to part (b) 
above. 

Law for Safety of Working Women 

2074.SHRI G. KARUNAKARA REDDY: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether the National Commtssion for women had 
recommended to enact a new law for safety of women 
working in industry; 

(b) H so, the details thereof; 

(c) whether the atrocities on working women have 
increased in 11.. recent past; and 

(d) H so, the details thereof a/ongwith the steps taken 
by the Government in this • regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) National 
Commission for Women has not recommended any new 
law for the safety of women working in Industry. apart 
'rom the draft bill suggested by it on protection of women 
against sexual harassment at work place. 
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(c) According to the data maintained by National 
Crime Aecords Bureau (NCAB), Ministry of Home Affairs, 
the Total number of crimes registered in the country under 
IPC and special laws for women was 154333, 155553 
and 164765 during the years 2004, 2005 and 2006 
respectively. Separate data is not maintained in respect 
of working women. 

(d) Action being taken towards empowerment of 
women and to curb crimes against them is mentioned in 
the enclosed Statement 

StIItement 

Law and order and other criminal matters is a State 
subject under the Constitution and therefore, the direct 
responsibility for dealing with enforcement of the 
concerned Acts is that of the State Governments and the 
mechanism under them. The registration, Investigation, 
detection and prevention of crimes against women is 
primarily the responsibility of the State GovemmentsIUT 
Administrations. However, the Government of India has 
initiated a number of measures to check such crimes, 
such as:-

• Enacted the Protection of Women from Domestic 
VIOlence Act, 2005 which provides for more 
effective protection of the Constitutional rights 
of women, who are victims of violence of any 
kind occurring within the family including any 
unlawful demand for dowry. 

• setting up of helplines for women in distress 
under the Swadhar Scheme. 

• support services to victims of violence through 
schemes such as Short Stay Homes and 
Swadhar under which shelter, maintenance, 
counseling, capacity building, occupational 
training, medical aid and other services are 
provided. 

• grant-In-aid schemes providing assistance for 
rescue and rehabilitation of trafficked victims as 
well as prevention through special schemes in 
source areas of trafficking. 

• redressal of grievances through interventions of 
National and State Commissions for Women. 

• organizing legal Uteracy and Legal Awareness 
Camps. 

• implementation of schemes for (i) awareness 
generation and advocacy and (Ii) economic 
empowerment of women through the 
programmes of Aashtriya Mahila Kosh, 
Swayamsidha Project, and Support to Training 
& Employment Programme (STEP). 

• review of laws with a view to remove provisions 
which may be discriminatory to women and to 
enhance punishments for crimes against women. 

• sensitisation of judiciary and police and civil 
administration on gender issues. 

• Follow up of reports of cases of atrocities against 
women received from various sources, including 
National Commission for Women (NCW), with 
concerned authorities in the Central and the 
State Governments. 

Apart from legislative changes in the relevant Acts, 
instructions/guidelines have been issued to the State 
Governments/Union Territory Administrations to effectively 
enforce legislation relating to crimes against women and 
monitor the enforcement and to give more focused 
attention to improving the administration of criminal justice 
system and to take such measures as are necessary for 
the prevention of crime against women and other 
vulnerable sections of society. The measures suggested 
Include: 

• sensitizing of police officials charged with the 
responsibility of protecting the women. 

• vigorously enforce the existing legislation relating 
to dowry violence. 

• set up women police cells in police stations and 
exclusive women police stations. 

• provide institutional support to the victims of 
violence. 

• provide counseling to victims of rape. 

• take measures to eliminate traffICking in women. 
States have also been advised to constitute 
State Advisory Committees to advise on 
trafficking matters. 

• ensure wider recruitment of women police 
officers. 

• train police personnel in special laws dealing 
with atrocities against women. 
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• setting up of Fast Track Courts 

• setting up of Family Courts 

• appointment of Dowry Prohibition Officers and 
notifICation of Rules under the Dowry Prohibition 
Act. 1961 

VIsit of NCPCR to Play Schools 

2075. SHRI S.K. KHARVENTHAN: Win the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether the National Commission for Protection 
of Child Rights (NCPCR) has conducted surprise checks 
on play schools for flouting the norms on safety issues; 
and 

(b) if so, the details thereof and the action taken 
thereafter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): (a) No, Sir. 

(b) Does not arise. 

Rood " Cyclone warning ayatem 

2076. SHRI MANJUNATH KUNNUR: Will the Minister 
of SCIENCE AND TeCHNOLOGY be pleased to state: 

(a) whether heavy floods and cyclone have been 
reported from various parts of the country; 

(b) if so, the details thereof, state-wise aIongwith loss 
of property and lives; 

(c) whether the Government has forewarned the 
people about the Impending cyclone and flood to move 
them safer places; 

(d) if so, the results thereof; and 

(e) the efforts to put in place a cyclone waming 
system which would help to reduce damage caused by 
natural calamities like floods and cyclone? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) Yes, Sir. Heavy rain spells leading to 
floods had occurred In some parts of Andhra Pradesh, 
Orissa and West Bengal during the monsoon season of 
2007. Details of state-wise damages are provided in the 
enctosed Statement. 

(c) and (d) Yes, Sir. Formation, intensity and 
movement of all monsoonal cyclonic disturbances 
(DepressionsIDeep Depressions) have been well predicted 
in the time range of 3-5 days in advance and appropriate 
warnings on heavy rainfaH were Issued and commlJOica!ed 
to respective authorities as per the standard operational 
procedures. 

IMD generates river basin scale quantitative 
precipitation fOl9C8St (QPF) in short range time scale (24-
72 hrs.) for utilization by the Central Water Commission 
(CWC) for flood forecasting. ewc Issues flood forecast 
besed on these Irputa. 

(e) The Government is making concerted efforts to 
further improve the existing qclone warning system. 
INSAT based Cyclone Waming Dissemination System 
(CWDS) Is being upgraded from analog type to digital 
type. 

Statement 

Loss of life and prop6Ity due to cyclonic distutb1mct18 during monsoon 2007 

Cyclonic Disturbance 

Deep Depression of 4-6 
August, 2007 

Andhra Pradesh 
Number of human deaths: 
Affected people: 
Damage to Crops: 
Horticulture: 
Number of hou~ dam~ 
Damage to Infrastructure: 

Damages 

2+ 1 (missing) 
14567 
16153 hectare 
337.2 hectare 
43 (fully); 154 (partly) 
Rs. 2167.87 lakhs 
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We .. Bengal: Depression of 21-25 
September! 2007 Number of Human deaths: 17 

Affected people: 2 lakhs 

Orla .. : 
Number of human deaths: 39 
Affected people: 
Total number of villages affected: 

45 lakhs 
5051 
64,000 Total loss of dwelling houses! 

Weat Bengal·: Very Severe Cyclonic Storm 
of 11-16 November, 2007 Number of Human deaths: One 

Affected people: 14885 in North and South 
24 Parganas 

Number of Houses damaged: 1151 
Damage to Crops: 7400 hectare 
Total number of villages affected: 12 in North 24 Parganas 

and 34 in South 24 
Parganas 

Damage to Electric Power: Disruption of electricity 
supply in coastal belt 
Extensive areas were 
flooded near Gajikhali and 
Kheaghat due to breaking of 
Bidhyadhari river dam 

Floods 

·Assessment based on Press Reports. 

Anganwadl Workers 

2077. SHRI IQBAL AHMED SARADGI: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether the Union Govemment was requested to 
release its share of Rs. 55,47,040/- for the year 2004-05 
towards Life Insurance Cover to Anganwadi Workers and 
helpers under the "Anganwadi Karyakartha Bima Yojana"; 
and 

(b) if so, the details thereof and the action taken by 
the Govemment thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) No, Sir. The 
Government of India did not receive any request to 
release its share of Rs. 55,47,0401- towards Life Insurance 
Cover to Anganwadi' Workers and Helpers under the 
"AnganwadiKaryakarti Bima Yojana" for the year 2004-
05. However, in the year 2004-05. the ute Insurance 

Corporation of India (L1C) requested for release of 
As. 10.00 crore as Govemment of India's share. Later 
on, the L1C reworked its requirement and asked for 
release of Rs. 5.00 crore for the year 2004-05. 
Accordingly, the Government of India released 
Rs. 5.00 crore to the L1C in 2004-05. 

Setting up of Tribal University 

2078. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Union Govemment proposes to set 
up a Tribal University; 

(b) if so, the details thereof; and 

(c) the State where it is ~kely to be set up? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) to (c) The Ministry of Human Resource 
Development has already introduced in the Rajya Sabha 
on 23.08.2007, The Indira Gandhi National Tribal 
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University Bill, 2007 to establish and incorporate the said 
University and to provide for matters connected therewith 
or incidental thereto. 

Commonwealth Games Village 

2079. SHRI K.C. PAUANI SHAMY: Win the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether some NGOs have raised objection on 
the construction of Commonwealth games village in 
Yamuna riverbed; and 

(b) if so, the details thereof and the action taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, 
Sir. 

(b) Some NGOs/environmentalists have raised 
objection to the construction of the proposed 
Commonwealth Games Village on environmental 
considerations, obstructions to r~ of ground water, 
etc. The Ministry of Environment & Forests has conveyed 
environmental clearance vide letters dated 14.12.2006, 
22.1.2007, 29.3.2007 and 23.4.2007. The NGOsl 
environmentalists have been heard at various levels in 
Government. As the apprehensions were not found to be 
valid, Delhi Development Authority is going ahead with 
its plans to develop the Commonwealth Games ViRage 
at the selected site. 

{T1lUIS/stion} 

Loan for Cooperative Banks 

2080. SHRI HANSRAJ G. AHIR: WiH the Minister of 
FINANCE be pleased to state: 

(a) whether some State Govemments have sought 
fmancial assistance to improve the concItions of their 
respective cooperative banks; 

(b) if so, the details thereof, State-wise; and 

(c) the action being taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
The Government of India (Gol) has approved a revival 

package to strengthen Short Term Rural Cooperative 
Credit Structure (STCCS). The States willing to implement 
the package are required to sign a Memorandum of 
Understanding (MoU) with Central Government and 
National Bank for Agriculture and Rural Development 
(NABARD) for carrying out certain legal and instlMionai 
reforms. 

Rnancial assistance for STCCS under the package 
is available for cleansing of Balance Sheet as on 31 st 
March 2004 and increasing the capital to a specHied 
minimum level subject to legal and institutional reforms. 
In ordar to ensure that STCCS continues on sound 
financial, managerial and governance norms, technical 
assistance is to be provided to upgrade institutional and 
human resources of STCCS, computerization and setting 
up proper Intemal control and accounting systems. 

NABARD, is the principal implementing agency of 
the package. So far, 18 States and one Union territory 
have agreed to implement the Package, out of which, 13 
States, viz. Andhra Pradesh, Arunachal Pradesh, Bihar, 
Chhattisgarh, Gujarat, Haryana, Madhya Pradesh, 
Maharshtra, Rajasthan, Orissa, Uttarakhand, Uttar Pradesh 
and West Bengal have signed the MoU with Gol and 
NABARD. These states cumulatively cover 64% of the 
Primary Agricultural Credit Societies (71,125) and 75% of 
the District Central Cooperative Banks in the country. 

An amount of Rs. 423.63 crore has been released 
to Andhra Pradesh and Rs. 240.35 crore to Haryana as 
Gol contributions towards recapitalisatlon of eligible PACS. 

[English} 

Direct Tax Collection 

2081. SHRI NAVEEN JINDAL: 
SHRI RAJNARAYAN BUDHOLlA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether tax collections during 2007-08 has shown 
an upward trend as compared to. the last fiscal; 

(b) if so, the details thereof; 

(c) the main reasons leading to this trend; and 

(d) the steps being conaidered to maintain the 
momentum of tax conectlon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANlMANICKAM): (a) Yes, Sir. 

(b) The net collection of direct taxes to Oct. 2007 
(April to October) vis-a-vis during the corresponding period 
in 2006-07 are as under: 

(Rs. in crores) 

Head 0/ Taxes 2OOH18 2O()6.(l7 Percentage 
(upto Oct (upto Oct. Increase 

2007) 2006) 

Corporate Income-Tax 78785 54072 45.70% 

Personal Income-Tax 
(including other taxas) 

50079 35946 39.32% 

Total 128864 90018 43.15% 

(c) The collection from direct taxes display continued 
improvement in tax administration and tax compliance 
level. 

(d) The 'oHowing steps have been taken to maintain 
the momentum of tax coHection: 

• All CCslTIDGIT have been advised to take up 
more Surveys with a view to detect undisclosed 
income, lesser deduction of tax at source (TDS) 
and increase tax base. 

• Tax machinery is being made more tax payer 
friendly by expeditious issues of refunds, 
response to the grievance of the tax payers etc. 

• Identification of cases involving substantial 
amount of arrears which are pending before 
Commissioners (Appeals), ITAT and Settlement 
Commission and asking these authorities to 
dispose off such appeals expeditiously. 

• Monitoring of advance tax payments by top 
taxpayers by the senior officers of the 
Department. 

• Further computerization of the Departmental 
business processes and databases for linking of 
information and reporting of high value 
transactions. 

• Multi-media campaign to encourage voluntary 
compliance of tax laws. 

Tulrtal Hydel Power Project 

2082. SHRI MK SUBBA: WiD the Minister of POWER 
be pleased to state: 

(a) whether Tuirial Hydel Power Project has been 
shut down; 

(b) if so, the details thereof aIongwith the reasons 
therefor, and the estimated loss suffered therefrom; 

(c) the steps taken by the Government in this regard; 
and 

(d) the time by which the project is likely to become 
operational? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (d) Yes, Sir. The works of the Tuirial 
Hydro Electric Project have been held up since June, 
2004 due to deterioration of law and order at the project 
site arising out of the demand for payment of crop 
compensation on forest land and also due to substantial 
time and cost overruns on account of design changes. 
The cost of the project which was sanctioned at Rs. 
368.72 crores at June, 1997 Price Level has now gone 
upto Rs. 687.80 crores at October, 2004 Price level. 

All efforts have been made by way of financial re-
engineering to make the project viable with the sacrifices 
by various stake holders. A proposal for viability gap 
funding of the project was also sent to Department of 
Economic Affairs, Ministry of Finance. However, the 
proposal did not qualify for viability gap funding. 
Subsequently, Ministry of Power advised NEEPCO to 
explore the option of obtaining a grant funding of As. 
200 crores from DoNER. The same was discussed with 
DoNER in various meetings. Govemment of Mizoram was 
also requested to sacrifice their share of 12% free power 
or agree to purchase the entire power at the revised 
price. 

The project can be expected to commence generation 
3 years after the resumption of works. 

Resumption of works would, however, depends upon 
a decision on continuation or otherwise of the project. 

Mobilization of Funds by PFC 

2083. SHRI MOHAN RAWALE: WiD the Minister of 
POWER be pleased to state: 
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(a) whether the Power r1NlnC8 Corporation (PFC) 
plans to launch a private equity fund in the overseas 
market to raise resources for the domestic power sector; 

(b) if so, the details thereof; 

(e) whether the Government is negotiating 
international ftnancing agencies, viz. World Bank and the 
Asian Development Bank to get more funds for meeting 
the 11th Plan Power capacity addition target; and 

(d) if so, the details thereof? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHlNDE): (a) to (d) To expedte private investment through 
private equity and to promote private sector participation 
in the power sector, PFC has initiated a process to 
channeIise equity funds from intemational Investors fOI 

private power projects. PFC at present is not negotIatiOf 
with World Bank and ADB with respect to the proposec 
private equity initiative. 

/TnmsI81ionJ 

Petty CrImes 

2084. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of LAW AND JUSTICE be pleased to state: 

(a) whether the Delhi High Court has given cirections 
that an accused of petty crimes can be reieasedlacquitted 
by paying compensation to the victim; 

(b) if so, the details thereof and reaction of the 
Government thereon; 

(e) whether the Government proposes to formulate a 
Law for petty crimes; 

(d) if so, the details thereof; and 

(e) the time by which such a law is likely to be 
implemented? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) and (b) The information has been called 
for from the Delhi High Court and WIll be laid on the 
Table of the House. 

(c) There is no proposal to formulate a law for petty 
crimes. 

(d) and (e) Do not arise. 

{English; 

Service Request before the 6th CPC 

2085. SHRI MILIND DEORA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether requests for a high increase in the pay 
and allowances and other facilities of defence services 
has been received by the Government/6th Central Pay 
Commission; 

(b) if so, the details thereof; and 

(c) action takenlbeing taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
Yes, Sir. Defence Services have demanded high pay 
scales, allowances and better service conditions. The 
various demands/requests made by the Defence services 
are under consideration of the 6th Central Pay 
Commission. 

Rural Development Schemes for Women 

2086. SHRI G.M. SIDDESWARA: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) the details of the rural development schemes 
being implemented by the Government for upliftment of 
women; 

(b) the amount allocated and utilized under such 
schemes; 

(c) whether the Government proposes to launch any 
new scheme for upliftment of rural women; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) and (b) The Ministry of Rural Development 
implements a number of poverty alleviation and rural 
development programmes throughout the country. Special 
provisions have been made for women in the guidelines 
of major programmes of the Ministry in order to ensure 
their socio-economic development. Under the wage 
employment programme of Sampooma Gramin Rozgar 
Yojana (SGRY), 30% of employment opportunities are 
reserved for women. Against the total employment of 
368.31 crore mandays generated during the 10th Five 
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Year Plan, 94.87 crore mandays were generated for the 
women. The Swaranajayanti Gram Swarozgar Yojana 
(SGSy) is a seH-empIoyment programme which aims at 
to organize the rural poor into SeH-Help Groups (SHGs) 
and to provide them credit and subsidy to set up 
sustainable economic activities. Under this programme, 
50% of the Groups formed in each Block are to be 
exclusively for women which will account for at least 40% 
of the total swarozgaris. Of the total 56.73 lakh 
swarozgaris assisted during the 10th Five Year Plan, 33.62 
lakh swarozgaris were women. Under Indira Awaas Yojana 
(lAY), assistance is provided for construction of houses 
to the Below Poverty Une households in the rural areas. 
It has been provided in the guidelines that houses are to 
be allotted in the name of women members of the 
household or alternatively in the joint name of husband 
and wife. During the 10th FIVe Year Plan, 63.33 lakh 
houses were allotted in the name of women or in the 
joint name against the total number of 82.41 Iakh houses 
constructed. The National Rural Employment Guarantee 
Act, 2005 (NREGA) which has come into operation 
presently in the selected districts of the country provides 
that priority shall be given to women in such a way that 
at least 113rd of the beneficiaries shall be women who 
have registered and requested for work under the Act. 
During the year 2006-07, it has been reported that the 
share of women persondays of employment generated 
under NREGA is well above 41 %. 

(c) No, Sir. 

(d) Does not arise. 

{TllVlSIationj 

Women Courts 

2087. SHRI PUNNU LAL MOHALE: Will the Minister 
of LAW AND JUSTICE be pleased to state: 

(a) the number of women courts set up in the country 
to look after different types of cases of women exploitation, 
State-wise; 

(b) whether there is any proposal to increase the 
number of such courts; and 

(c) if so, the details thereof, State-wise? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) to (c) The information is being conected 
and will be laid on the Table of the House. 

'_ .. /EngHshj 

Policy of Reservation In RRBs 

2088. DR. M. JAGANNATH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the policy of reservation in promotions in 
the offICer cadre is prevalent in Regional Rural Banks; 

(b) if so, the details thereof; 

(c) whether the NABARD has issued instructions to 
this effect which is in violation of DoPT instructions 
regarding reservation in promotions; 

(d) if so, the details thereof; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
There is reservation for SCIST in promotion from clerical 
cadre to Scale-I of OffICer cadre. However there is no 
reservation for SC and ST in promotion from one scale 
to another in the officer cadre as the promotions are 
made by selection. 

(c) and (d) No, Sir. NABARD vide its letter dated 
October 10, 2005 has circulated the instructions as 
contained in Government of India letter No. 4(2)12000-
RRB dated 05.09.2005. 

(e) Does not arise. 

Water Supply In Rural Areas 

2089. SHRI M. SREENIVASULU REDDY: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government is encouraging change 
from ground water to surface water for rural water supply 
to improve water quality; and 

(b) if so, the steps taken by the Government in this 
direction? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) and (b) Orinking Water Supply is a State 
subject and Govemment of India renders financial and 
technical assistance to the State Governments for 
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providing potable drinking water In rural areas. 
Government of India is encouraging sustainability of 
drinking water supply schemes. As a strategy conjunctive 
use of water is promoted, which inter s/is includes 
judicious use of surface water, ground-water and roof-top 
rainwater harvesting. 

fTnmsIsIion} 

Scholarships for Higher Education to ST Students 

2090. SHRI MAHAVIR BHAGORA: WiR the Minister 
of TRIBAL AFFAIRS be pleased to &tate: 

<a) whether obtaining at lest 60 per cent marl<s has 
been made as an essential condition for grant of 
scholarships for higher education to Scheduled Tribes 
students; 

(b) if so, whether students studying on free seat 
only are eligible for the scholarship under the new rules; 

(c) if so, whether the Government has carried out 
any survey before deciding to implement the said rule; 
and 

(d) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) and (b) Under the Scheme of Post Matric 
Scholarship to students belonging to the Scheduled Tribes, 
scholarships are to be given to an ST students studying 
at post matriculation or post secondary stage to enable 
them to compiete their education, provided the income of 
parents/guardians from all sources does not exceed Rs. 
1,08,0001- per annum. Further, in case of professional 
courses, the Post Matric Scholarship is available only to 
those students who are admitted against "free seats' (also 
known as Government seats or aided seats), whether in 
Government or private institutions; and in case of private 
institutions, where admission is on the basis of 12th 
standard examination marks, there is a bench mark of 
60% for availing of the Post Matric Scholarship in case 
of professional courses. 

(c) and (d) No survey was carried out by this Ministry, 
however, the conditions reiating to "free seats- and bench 
mark of 60"10 have been included in the Post Matric 
Scheme for Scholarships for STs following a decision of 
the Government to include these changes in a similar 
scheme of Post Matric Scholarships for SCs being 
implemented by Ministry of Social Justice & 
Empowerment 

Increa .. In BPL Population 

2091. SHRI HEMlAl MURMU; WIK the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether the Union Government has constituted a 
high level investigation team to look into the causes of 
apparent rise in Below Poverty Line (BPL) population In 
certain States while preparing BPL list; 

(b) if so, the details thereof; and 

(c) the corrective steps takenlbelng taken by the 
Union Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) to (c) While the number of proportion of 
population living Below the Poverty Une (BPL) at the 
national and State level is estimated by the Planning 
Commission; the Ministry of Rural Development provides 
financial and technical assistance to the States and UTs 
to conduct the BPL Census to identify the BPL households 
in the rural areas who could be assisted under its various 
programmes. In the guidelines of BPL Census 2002, the 
States and UTs were requested to identify the total 
number of BPL families as determined by the Planning 
Commission for each State and UT respectively with 10"10 
flexibility to account for the transient poor. 

The Ministry has not constituted any high level 
investigation team to look into the causes of rise in BPL 
population while preparing the BPL list. However, in order 
to redress the public grievances, an institutional 
arrangement in the form of two-stage appeal mechanism 
has been provided. Under this system, an objection to 
the two-stage can be med before the SDM or the Tehsildar 
as the case may be. People stlU having objections can 
file the second appeal with the District Collector. 

{English} 

Manufacturing of Power GeneratlonEqulpmenta 

2092. SHRI KS. RAO: Will the Minister of POWER 
be pleased to state: 

(a) the demands projections and supply arrangements 
for power equipment manufactured In the country to meet 
power generation target for the Eleventh Plan; 

(b) the steps taken to increase power generation 
equipment manufacturing In the country; 
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(c) whether the Govemrnent proposes to formulate 
new policy to encourage private sector to set up domestic 
manufacturing of power generation equlpments; 

(d) If so, the nature of concessions and relaxations 
being extended to private players for the purpose; and 

(e) if eo, the details thereof? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (e) To meet the increasing demand of 
power 88 projected by 17th Electric Power Survey, a 
capacity addition of over 78,000 MW has been envisaged 
during the 11th Plan. Given the fact that this envisaged 
capacity is much more than the actual achievements in 
the last three Five Year Plans, capacity for manufacturing 
power equipment aleo needs to be increased substantially. 
Ministry of Power and Central Electricity Authority have 
taken up with all the stakeholders both in public and 
private sector to enhancelestablish manufacturing 
capacities in the country. The Department of Heavy 
Industry has informed that Bharat Heavy Electricals Limited 
(which is the leading manufacturer of power equipments) 
is augmenting its capacity to deliver 10,000 MW per 
annum by December, 2007 and 15,000 MW per annum 
by December, 2009. No new policy in this regard, at 
present, is being contemplated. 

UtIlisation Certificate under PMGSY 

2093. SHRI N.N. KRISHNADAS: 
SHRIMATI JYOTIRMOYEE SIKDAR: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the details of the allocation of funds for the 
Pradhan Mantri Gram Sadak Yojana (PMGSy) during each 
of the last three years, State-wise/UT-wise; 

(b) the details of conditions laid down for release of 
instalments under the said scheme; 

(0) whether the Union Govemment has sanctioned 
subsequent fund without obtaining· utilization certificates 
from some States during the above period; 

(d) if 80, the details thereof, State-wise/UT-wise, as 
on date; and 

(e) the action taken by the Govemment for receipt 
of utilization certificates in time? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) The State-wise detail of the normative 
allocation of funds (diesel cess) for the Pradhan Mantri 
Gram Sadak Yojana (PMGSY) for the years 2005-06, 
2006-07 and 2007-08 is given in the enclosed Statement. 

(b) The conditions laid down for release of funds 
under PMGSY are enumerated at Para 19 of the PMGSY 
Programme Guidelines which are available at the Ministry's 
website pmgsy.nic.in. It has been laid down that the funds 
for the cleared projects will be made available to the 
State Rural Road Development AgenCies in two 
instaJlments. The first installment amounting to 50",4 of 
the cleared value of projects, (or annual allocation 
whichever is lower) shall be released subject to fuHiliment 
of conditions, if any, stipulated earlier. The second 
installment would be subject to utilization of 60% of the 
available funds and completion of at least 80% of the 
road works awarded in the year previous to the preceding 
year and 100% of the awarded works of all the years 
preceding that year, and fulfillment of other conditions, if 
any, stipulated while releasing the previous installment 
and furnishing of the prescribed documents including 
Utilization Certificate for the funds released earlier, year-
wise in the form prescribed. 

(c) to (e) Under Pradhan Mantri Gram Sadak Yojana, 
submission of Utilization CertifICate for the funds released 
earlier Is a pre-requisite condition for release of 
subsequent funds. Further, in the sanction for release of 
funds it is now mandatory to certify that no utilization 
certifICate is pending from the recipient Organisation in 
respect of the scheme under which fund is released. 

Statement 

State-wise & year-wise fIOfTTlIItive BlIocBIion 
under PMGSY 

(Rs. in crore) 

SI.No. State Year 

2005-06 2006-07 2007-08 

2 3 4 5 

1. Anclhra Pradesh 100 100 105 

2. Arunachal Pradesh 52 52 57 

3. Assam 176 176 181 
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1 2 3 4 5 TraIning under ARWSP 

2094. DR. THOKCHOM MEINYA: Win the MInister of 
4. Bihar 332 332 337 RURAL DEVELOPMENT be pleased to state: 

5. Chhattlsgarh 235 235 240 (a) whether training is being pl'OYided to women under 

6. Goa 5 5 5 
the Accelerated Rural Water Supply Programme (ARWSP) 
to use water testing-kits and to maintain the hand pumps; 

7. Gujarat 60 60 65 
(b) if so, the details thereof; and 

8. Haryana 25 25 30 
(c) the number of such trainings programmes 

9. Himachal Pradesh 82 82 87 organised and the number of women benefited thereunder 

10. Jammu and Kashmir 60 60 65 
during the last two years? 

11. Jharkhand 170 170 175 THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 

12. Kamataka 105 105 110 SAHU): (a) to (c) Drinklng Water is a State subject. 
Government of India extends financial and technical 

13. Keraia 25 25 30 assistance to the Slate for providing potable drinking water 

14. Madhya Pradesh 435 435 440 in rural areas under the Centrally Sponsored Accelerated 
Rural Water Supply Programme (ARWSP). As part of If:le 

15. Maharashtra 140 140 145 ARWSP, funds are also provided to Slates to take up 
need-based and State-specific training programmes as 

16. Manipur 28 28 33 decided by the respective States. Further, under National 

17. Meghalaya 40 40 45 Rural Drinking Water Quality MonitOring & Surveillance 
Programme started in the year 2005-06, there are 

18. Mizoram 27 27 32 provisions for providing field test kits and Imparting training 
to 5 persons from each Gram Panchayat. As per 

19. Nagaland 25 25 30 information received from the States, so far 6,446 training 

20. Orissa 268 268 273 programmes imparting training to 1,36,167 grass-root level 
workers have been held. However, gender-based data 

21. Punjab 30 30 35 are not maintained at the Central level. 

22- Rajasthan 229 229 234 [Translation] 

23. Sikkim 25 25 30 Accomodatlon to the Poor In Urban Arau 

24. Tamil Nadu 85 85 90 2095. SHRI SUBHASH MAHARIA: Will the Minister 

25. Tripura 35 35 40 of HOUSING AND URBAN POVERTY ALLEVIATION be 
pIeaaed to state: 

26. Uttar Pradesh 370 370 375 
(a> the details of the accommodation facilities provided 

27. Uttaranchal 95 95 100 to the families living below poverty line in urban areas of 

28. West Bengal 221 221 226 
each State during each of the last three years and current 
,year; 

29. Union Territories 0 0 10 
(b) whether the Government proposes to provide 

Total 3480 3480 3825 central fmancial assistance for providing civic amenities 
in these areas; and 

Note:- (1) Allocation based on cess of As. 1.50 per litre. 
(2) Does not Include 5% Special allocation etc, (c) if so, the details thereof? 
(3) Does not Include funds released to NARDA etc. 
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THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): (a) Accommodation facilities are 
provided to the families living below poverty line in urban 
areas under Basic Services to the Urban Poor (BSUP) 
and Integrated Housing and Slum Development 
Programme (IHSDP), components of Jawaharlal Nehru 
National Urban Renewal Mission (JNNURM). The details 
of housing facilities provided to families living below 
poverty line population under VAMBAY which has now 

been subsum~ in ISHDP (JNNURM) and JNNURM are 
given in the enclosed Statement-I and II respectively. 

(b) and (c) Both BSUP and IHSDP under JNNURM 
provide central financial assistance for providing civic 
amenities as well as housing in urban areas. Central 
Assistance for providing civic amenities range from 50% 
to 90% of project cost depending upon the category of 
cityltown. The admissible components under JNNURM are 
given in the enclosed Statement-III. 

StIIte",.nt I 

Va/miki Ambedkar Awas Yojana (Vambay)-State-wis8 detaHs 

SI.No. State 2004-05 2005-06 2006-07 2007-08 
Housing Housing Housing Housing 

Completed Completed Completed Completed 

2 3 4 5 6 

1. Andhra Pradesh 12545 8959 0 0 

2. Andaman and Nicobar Islands 0 0 0 0 

3. Arunachal Pradesh 0 0 0 0 

4. Assam 0 0 0 0 

5. Bihar 0 0 0 0 

6. Chandigarh 0 0 0 0 

7. Chhattlsgarh 0 3140 0 0 

8. Dadra and Nagar Haveli 0 0 0 0 

9. Daman and Diu 0 0 0 0 

10. Delhi 0 0 0 0 

11. Goa 0 0 0 0 

12. Gujarat 216 500 0 0 

13. Haryana 0 0 0 0 

14. Himachal Pradesh 0 0 0 0 

15. Jammu and Kashmir 210 178 0 0 

16. Jhari<hand 0 0 0 0 

17. Karnataka 0 1593 0 0 

18. Kerala 1000 4221 0 0 
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2 3 4 5 6 

19. Lakshadweep 0 0 0 0 

20. Madhya Pradesh 400 200 0 0 

21. Maharashtra 29323 6550 0 0 

22- ~r 0 393 0 0 

23. Meghalaya 0 0 0 0 

24. Mizoram 0 0 0 0 

25. NagaIand 0 505 0 0 

26. Orissa 60 0 0 0 

27. Pondicherry 555 0 0 0 

28. Punjab 0 0 0 0 

29. Rajasthan 200 44 0 0 

30. SikkIm 0 0 0 0 

31. TamH Nadu 34067 23128 10006 0 

32. Tripura 0 86 0 0 

33. Uttar Pradesh 218 0 0 0 

34. Uttaranchal 0 0 0 0 

35. West Bengal 253 252 0 0 

Total 79047 49749 10006 0 

Statement B 

JNNURM 
88sic StNvicss to th8 Utban Poor 

(Sub Mission II) 

SI.No. Name of StateIUT 2004-05 2005-06 2006-07 2007-oB 
No. of No. of No. of No. of 

Dwelling DwelBng DwellIng -DwelHng 
Units Units Units Units 

approved approved approved approved 

2 3 4 5 6 

1. Andhra Pradesh 49000 30320 0 

2. Arunachal Pradesh 0 0 100 

3. Assam 0 0 0 
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2 3 4 5 6 

4. BIhar 0 0 5268 

5. Chhattisgarh 0 27976 0 

6. Chandlgarh 0 25728 0 

7. Delhi 0 0 27980 

8. Goa 0 0 

9. Gujarat 0 72368 11736 

10. Haryana 0 3248 0 

11. Himachal Pradesh 0 252 0 

12. Jammu and Kashmir 0 0 0 

13. Jhartdland 0 0 0 

14. Kamataka The Basic Services 0 14511 4184 

15. Kefala 
to the Urban Poor 0 4748 0 
(BSUP) was 

16. Madhya Pradesh launched on 5764 26205 1320 
December 3, 2005 

17. Maharashtra 0 100578 13250 

18. Manlpur 0 0 0 

19. Meghalaya 0 0 300 

20. Mizoram 0 0 0 

21. NagaIand 0 3504 0 

22. Orissa 0 0 133 

23. Puducheny 0 0 1136 

24. Punjab 0 0 5152 

25. Rajasthan 0 17337 0 

26. SIkkIm 0 0 0 

27. TamH Nadu 0 44021 0 

28. Trlpura 0 0 256 

29. Uttar Pradesh 0 4680 14896 

30. Uttaranchal 0 0 0 

31. West Bengal 0 60321 6668 

Total 
54764 435788 92379 
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IntfJgnI/fId Housing " SIlIn D6vs1opmtm1 PfogrsmmtI (IHSDP) 

SI.No. Name of State1UT 2004-05 2005-06 2006-07 2007-08 
No. of No. of No. of No. of 

DwelBng Dwelling Dwelling Dwelling 
Units Units Units Units 

approved approved approved approved 

1 2 3 4 5 6 

1. Andhra Pradesh 25170 4087 

2. Arunachal Pradesh 0 0 

3. A8aam 613 4780 

4. Bihar 4167 2333 

5. ChhatIisgarh 14846 0 

6. Goa 0 0 

7. Gujarat 6200 7943 

8. Haryana 14641 0 

9. Himachal Pradesh 0 0 0 

10. Jammu and Kashmir 0 0 2654 

11. Jhart<hand 0 0 0 
The Integrated 

12. Kamataka Housing and Slum 0 4070 6224 

13. Kerala Development 0 5985 3497 
Programme (IHSDP) 

14. Madhya Pradesh was launched on 0 14644 947 

15. Maharaahtra December 3, 2005 0 13036 6703 

16. Manipur 0 0 0 

17. MeghaIaya 0 0 0 

18. Mizoram 0 0 0 

19. NagaIand 0 2496 0 

20. Orissa 0 0 0 

21. Punjab 0 0 1627 

22. Rajasthan 136 10759 1914 

23. SiIdcIm 0 0 0 

24. Tamil Nadu 0 12934 5184 

25. Tripura 0 0 0 

26. Uttar Pradesh 0 2032 0 
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2 3 

27. UttaranchaJ The Integrated 

28. West Bengal Housing and Slum 
Development 

29. Deihl Programme (IHSDP) 

Pondicheny was launched on 30. 
December 3, 2005 

31. Andaman and Nlcobar Islands 

32. Chandlgarh 

33. Dadre and Nagar Haveli 

34. Lakshadweep 

35. Daman and Diu 

Total 

SIatItment III 

JsWlllNuflll NshN Nslionsl UIfNIn RIN1IIWlII Mission 

Sub-Mission BuIc Services to Urban Poor 

Integrated Housing and Slum Development 
Programme 

Admissible cornponenta:-

(i) Integrated development of slums, i.e., housing 
and development of infrastructure projects In the 
slums In the identified cities. 

(Ii) Projects Involving developmentlimprovementl 
maintenance of basic services to the urban poor. 

(iii) Slum improvement and rehabilitation projects. 

(Iv) Projects on water supply/sewerage/drainage, 
community toiletslbaths, etc. 

(v) Houses at affordable costs for slum dweHersl 
urban poorlEWSlLIG categories. 

(vi) Construction and improvements of drains/storm 
water drains. 

(vii) Environmental Improvement of slums and solid 
waste management. 

(viii) Street Jlghting. 

4 5 e 

0 0 0 

0 12824 4372 

0 0 0 

0 0 0 

0 0 0 

0 0 0 

0 0 0 

0 0 0 

0 0 0 

136 144417 52265 

(ix) Civic amenities, like community halls, child care 
centers, etc. 

(x) Operation and maintenance of assets created 
under this component. 

(xQ Convergence of health, education and social 
security schemes for the urban poor. 

Note: Land cost wID not be financed except for acquisition of 
privata land for schemes/projects In the North Eastem 
States & hBly States, viz .• Himachal Pradesh, Utlaranchal 
and Jammu and Kashmir. 

Declaration of Assets 

2096. SHRI GANESH SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Income Tax OffIcials declOre their 
assets each year; 

(b) if so, whether this information is available to the 
public; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI S.S. PALANIMANICKAM): (a> Yes, Sir. 
All Government Servants are required to submit 
declarations on acquisition and disposal of assets under 
the Conduct Rules. 
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(b) No, Sir. 

(c) There are no provisions in the Rules to make 
such declaration public. 

Global Warming 

2097. SHRIMATI BHAVANA PUNDALIKRAO 
GAWALI: 

SHRI SANJAY DHOTRE: 
SHRI BAPU HARI CHAURE: 

Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) whether the Government has received any United 
Nation's report on global wanning; 

(b) if so, whether the recommendations of the report 
of Global Warming has been implemented by the 
Government; 

(c) If so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SlBAL): (a) Yes, Sir. 

(b) The Fourth Assessment Report (AR4) of the 
United Nation's Inter Governmental Panel on CUmate 
Change (IPCC) entitled, "Climate Change 2OO'r, was 
released on 17 November 2007. The IPCC repor1& provide 
a scientific assessment of the various aspects of cHmate 
change, and do not make any policy prescriptions for 
implementation. 

(e) and (d) Looking at the importance of global 
warming. Council Chaired by the Honorable Prime MinIster 
has been set up develop a National Action Plan on 
Climate Change. 

Tax Deducted at Source (TDS) 

2098. SHRI SANTOSH GANGWAR: WiD the Minister 
of FINANCE be pleased to state: 

<a) the details of the amount deducted at source as 
Tax Deducted at Source in the aasessment yeans. 2004-
OS, 2005-06 and 2006-07; 

(b) the details of the amount out of It claimed by the 
tax-payers through tax retum&; and 

(c) the year-wise breakup of refunds released as a 
result thereof during the same period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The details 
of tax deducted at source (TDS) in the financial years 
2004-05, 2005-06 and 2006-07 are as under. 

(As. in crore) 

F.Y. Corporation Tax Income-Tax Total 

2004-05 14654 

2005-06 26908 

2006-07 29048 

29319 

31698 

41641 

43973 

58606 

70689 

(b) Such details are not meintained by the Income 
Tax Department. 

(c) Such details of refunds as aUributabie to TDS 
are not maintained. However, refunds covering TDS, 
Advance Tax, SeIf-Asaessment Tax, Regular Assessment, 
etc. issued in the financial years 20()4.()5, 2005-06 & 
2006-07 are as under: 

F.Y. 

2004-05 

2005-06 

2006-07 

[English] 

Corporation Tax Income-Tax 

22509 6005 

6472 

30617 6618 

(As. in crore) 

Total 

28514 

30032 

37235 

2099. SHRf P.S. GADHAVI: WII the Minister of LAW 
AND JUSTICE be pleased to stat« 

<a) that the Union Government hu since enhanced 
the quota of Notaries to be appointed by the State 
Government of Gujarat; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF LAW AND JUSTICE (SHRl H.R. 
BHARDWAJ): <a) Yes, Sir. 
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(b) The maximum number of Notaries to be 
appointed by the State Government of Gujarat, has 
been enhanced from 625 to 938, by amending the 
Scheduled to the Notaries Rules, 1956, vide Notification 
GSR. 319(E) dated 01.05.2007 read with GSR 330(E) 
dated 08.05.2007. 

(c) Does not arise in view of (b) above. 

OnGoIng Power Protects 

2100. OR. VALLABHBHAI KATHIRIA: WiD the Minister 
of POWER be pleased to state: 

(8) the details of ongoing power projects in each 
State with their capacity and investment made with 

reference to MoUs signed during 2002-07 by the Private 
Sector; and 

(b) the Transmission and Distribution losses at all 
India level and of each State during 2002-03 to 2006-
071 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) Information has been sought from the State 
Governments and will be laid on the Tabie of the House, 
on receipt of the same. 

(b) State-wise details of aggregate Technical & 
Commercial (AT&C) Losses in respect of State Power 
Utilities during the years 2002-03 to 2005-06 are given in 
the enclosed Statement. The information for the year 
2006-07 is being collected. 

StlItement 

Eastern 

North Eastern 

AT & CLoss f'J6) for S/8le Power Ulilities 

State 

2 

Bihar 

Jharkhand 

Central ESCO 

Northern ESCO 

Southem ESCO 

Western ESCO 

Sikkim 

West Bengal 

TOTAL 

Arunachal Pradesh 

Assam 

Central Assam EDCL 

Lower Assam EDCL 

Upper Assam EDCL 

Manipur 

2002-03 2003-04 

3 4 

77.64 66.25 

72.63 62.47 

29.40 49.97 

40.26 45.05 

36.76 38.21 

39.70 38.32 

80.12 66.67 

26.62 32.87 

44.37 46.92 

61.73 16.34 

39.43 43.35 

76.81 69.70 

2004-05 2005-06 

5 6 

66.01 67.46 

69.24 54.10 

55.81 42.55 

39.52 36.77 

35.65 45.48 

35.89 37.84 

63.60 64.45 

23.91 26.60 

43.07 40.70 

25.43 37.19 

39.31 

37.77 

28.25 

39.62 

88.56 77.83 
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2 3 4 5 6 

Meghalaya 42.39 39.35 38.12 18.47 

Mizoram 49.63 38.70 24.61 16.92 

NagaIand 53.74 55.63 43.13 45.04 

Trlpura 34.27 14.84 20.78 24.08 

Total 44.10 42.30 41.17 33.28 

Northern Delhi 

BSES Rajdhani Power Ltd. 51.78 45.72 41.98 39.06 

BSES Yamuna Power Ltd. 62.49 55.54 51.70 48.58 

North Delhi Power Ltd. 56.39 48.16 35.89 28.01 

Haryana 

Dakshin Haryana BVNL 41.40 40.53 43.98 40.78 

Uttar Haryana BVNL 42.54 40.09 43.37 41.90 

Himachal Pradesh 29.52 9.28 21.71 15.15 

Jammu and Kashmir 68.22 68.79 68.33 68.25 

Punjab 26.45 25.52 24.00 25.84 

Rajasthan 

Ajmer VVNL 41.22 46.21 49.76 47.55 

Jodhpur VVNL 41.99 45.75 47.57 47.03 

Jaipur VVNL 39.99 41.68 43.22 42.26 

Uttar Pradesh 

UPCCL 31.78 

Dakshin VVN 51.46 58.02 55.59 

Madhya VVN 39.48 38.72 49.46 

Paschim VVN 38.29 32:40 42.43 

Poorvi VVN 45.36 58.07 46.08 

Uttaranchal 37.59 43.48 45.62 38.20 

Total 37.85 40.14 41.25 40.41 

SOUthern Andhra Pradeah 

APCPDCL 30.19 18.99 23.98 18.82 

APEPDCL 17.62 0.00 14.27 12.67 
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2 3 4 5 6 

APNPOCL 27.09 9.80 21.91 15.26 

APSPDCL 27.44 17.06 20.55 16.51 

Kamataka 

KTPCL 

Bangalore ESCOM 35.70 28.91 27.62 35.75 

Gulbarga ESCOM 43.53 43.86 42.99 52.74 

Hubli ESCOM 47.72 31.65 41.65 40.38 

Mangalore ESCOM 35.68 25.82 26.63 20.83 

CHESCOM 46.03 

Kerala 36.19 32.73 32.12 25.95 

Pondicheny 41.67 20.53 16.46 16.05 

Tamil Nadu 20.02 20.64 19.41 20.46 

Total 28.05 22.71 23.92 23.73 

Westem Chhattisgarh 37.48 30.99 32.30 38.19 

Goa 22.99 21.28 17.27 15.92 

Gujarat 31.24 35.48 35.15 

Dakshin GVCL 22.40 

Madhya GVCL 24.61 

Pachim GVCL 43.05 

Uttar GVCL 27.57 

Madhya Pradesh 49.42 41.52 54.27 50.35 

MP Madhya KVVCL 43.20 

MP Paschim KVVCL 46.91 

MP Poorvi KVVCL 26.51 

Maharashtra 44.25 38.95 26.62 50.22 

MSEDCL 35.71 

Total 40.45 37.55 34.58 36.88 

Grand Total 36.64 34.90 34.33 34.54 

(Source: PFC) 
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Co8I Shortage In Powar Plants 

2101. SHRI NIKHll KUMAR: 
SHRI M.P. VEERENORA KUMAR: 
SHRI ADHIR CHOWDHURY: 
SHRI SUBHASH SURESHCHANDRA 

DESHMUKH: 

Will the Minister of POWER be pleased to state: 

(a) whether several Thermal Power Plants facing a 
huge shortage of coal and gas to meet its power 
generation capacity in the country; 

(b) if so, the details along with the reasons therefor; 

(c) whether the National Thermal Power Corporation 
(NTPC) has entered into any joint venture with any Indian 
and foreign company to secure coal linkage for its power 
plants in the country; 

(d) if so, the details thereof; and 

(e) the manner in which such joint ventures are likely 
to resolve coal crisis of Thermal Power Projects? 

THE MINISTER OF POWER (SHR! SUSHILKUMAR 
SHINDE): (a) and (b) The coal supply position to thennaI 
power stations in the country is not comfortable. As on 
27th November, 2007, 29 thermal power stations had 
criticaJ stock of less than 7 days. Of these, 15 are super 
critical having a stock for less than 4 days. The All Inda 
stoctt at power stations was 8.689 MilHon Tomes (MT) 
against the normative requirement of about 22 MT. The 
reasons for the same is less production of coal in the 
coal mines, particularly in the coalfields of Central 
CoaIfl8lds Ltd. (CCL), Bharat Coking CoaHields Ud. 
(BCCL) and Eastern CoaHieIds Ud. (ECl) during the 
monsoon period and subsequently due to bands, 
blockades and other law & order problems. Several gas 
based power plants are also facing shortage of gas to 
generate power to their capacity. Against a gas 
requirement of 65.69 MMSCMD for 90"/0 Plant Factor 
(PlF) as on 31st October, 2007, the average gas supply 
during the period April-October 2007 has been 35.82 
MMSCMD. 

(c) and (d) NTPC has signed a Memorandum 0' 
Understanding (MoU) with Coal India ltd. 'or jointly 
promoting one or more Joint Venture Companies for 
undertaking the development, operation and maintenance 
of coal block(s) and Integrated Coal Based Power Plants. 

NTPC has also signed an MoU with Steel Authority 
of India ltd. (SAil), Rashtrlya Ispat Nigam ltd. (RINl), 
National Mineral Development Corporation (NMDC) and 
Coal India Ud. (CIL) for setting up a Special Purpose 
Vehicle (SPy) under the Companies Act. 1956 for the 
purpose or sourcing of coking coal and thermal coal from 
overseas as a strategic measure to meet the country's 
requirements in the Steel and Power sectors. 

NTPC has so far not entered into any Joint Venture 
agreement with a Foreign Company to secure coal linkage 
for its power plants in the country. 

(e) As a part of developing strategic alliances as 
weD as deriving technical strength. Joint Ventures, are 
contemplated for enhanced fuel aecurity. 

NodaJ oap.rtment for Urban Tranaport and 
Planning by St8tee 

2102. SHRI ADHAlRAO PATIL SHIVAJIRAO: 
SHRI RAV! PRAKASH VERMA: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Union Government has clrected the 
States to set up a nodal department dealing with urban 
transport and planning; • 

(b) if so, the response of the State Governments 
thereto; and 

(c) the steps taken by the Union Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT <SHRI AJAY MAKEN): <a) An 
advisory letter has been isaued to StateslUTs to designate 
one Departrnent.t.4lnia as the Nodal DepartmentJMiniry 
for urban transport for all 0.1 mHlion plus cities. 

(b) and (c) Urban Transport is a State subject, as 
such, further action on the matter comes within the domain 
of StataalUTl. 

{TI1II1SIBIion/ 

N8tIonaICOmmiulon for Women 

2103. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI HARISINH CHAVOA: 

Will the Minister of WOMEN AND CHilD 
DEVELOPMENT be pleased to state: 
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(a) whether the National Commlesion for Women 
made any recommendations during the last three 
years; 

(b) H so, the details thereof and the action taken 
thereon; and 

(c) the number of such recommendations on which 
no action has been taken so far alongwith the reasons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): (a) to (c) The recommendations 
contained in the Annual Reports of National Commission 
for Women (NCW) for the years 2003-2004, 2004-2005 
and 2005-2006 relate to various subjectslareasflSSues as 
mentioned in the statement enclosed. Compilation of 
memoranda of action taken on the recommendations, in 
so far as these relate to the Central Govemment, is in 
progress in order to lay the Annual Reports before the 
Parliament together with the respective memorandum. 
Annual Report of the Commission for the year 2006-
2007 is awalted from NCW. 

Statement 

Recommendations contained in Annual Reports of 
National Commission for Women relate to the fonowing 
subjectalareaslissues:-

Ann... Report 2003-2004: 

1. immoral Traffic (Prevention) Act, 1956 

2. Pre-conception and Pre-natal Diagnostic 
Techniques (Prohibition of Sex Selection) Act, 

1994 

3. Status of women journalists in India. 

4. The Budget: Gender and poverty sensitive 
perspective: priority allocatiOns, rural poverty and 

health care, and process. 

Annual Report 2004-2005: 

1. Alleged sale of minor girls to foreign nationals 

at Thane districl 

2. Study on indian' Penal Code. 

3. Bonded Labour System (Abolition) Act, 1976 

4. Factories Act, 1948 

5. Matemity Benefit Act, 1961 

6. Workmen's Compensation Act, 1923 

7. Equal Remuneration Act, 1976 

8. Payment of Wages Act, 1948 

9. Minimum Wages Act, 1948 

10. Contract Labour (Regulation and Abolition) Act, 
1970 

11. Plantations Labour Act, 1951 

12. Beedi and Cigar Workers (Conditions of 
Employment) Act, 1966 

13. Building and Other Construction Workers 
(Regulation of Employment and Conditions of 
Service) Act, 1996 

14. Cinematograph Act, 1952 

15. A study on marketable skills in the wake of 
globalization-A study in the Indian context 

16. Study on impact of World Trade Organization 
on women in agriculture 

17. Report on water and women 

18. Report of the National Task Force on 
technological empowerment of women in 
agriculture constituted by NCW 

19. Study report on development induced 
displacement in India: impact on women 

20. A study on gender issues in sports in India 

21. Planning Process for socio-economic 
development of women; violence against women 

22. Workshop on gender and credit 

23. Women in industry 

24. Coparcenary rights of women 

25. Proper implementation of Pre-Natal Diagnostic 
Techniques (Regulation & Prevention of Misuse) 
Act, 1994 
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1. The Imrana case of Muuatamagar 

2. Inquiry into the case of chopping ott hands of 
ShaIcuntaIa Verma. SI4'8f'Visor, Women and Child 
DeWOOpment, Madhya Pradesh 

3. Scheme for r81iet and rehabilitation for victims 
of rape 

4. Compulsory RegisIration of Marriage& Bill 2005 

5. Protection of Women from Domestic VIOlence 
Rules, 2005 

6. Amendments to the law relating to rape and 
related provisions 

7. Sexual Harassment of Women at Work Place 
(PravantIon, Prohibition and Redressal) 

8. Review of section 125 of Code of Criminal 
Procedure: order for maintenance of wives, 
children and parents 

9. Family Courts (Amendment) Bin, 2005 

10. Older Persons (Maintenance, Care and 
Protection) Bill, 2005 

11. Homes for senior citizens 

12. Protection of aenior citizens 

13. Communal Violence (Prevention, Control and 
Rehabilitation of VICtims) Bill, 2005 

14. VISit to custodial institutions 

15. VISit to hospitals and mental homes 

16. Special atudias effectiveness of women self-help 
groups in micr-enterprise development In 
Rajasthan and Tamil Nadu 

17. Study on vulnerability of women in RajaaIhan to 
HIVIAIDS for suggesting measures to reduce it 
and ameUorating the condition of women already 
infected 

18. Status of women scientists in S&T/R&D 
institutions in Delhi 

19. Sexual harassment of workers In organized and 
unorganized sectors of Orissa 

2D. AIt ev8Iuation of Impact of SeIf .. ~ Groupe on 
the social empowerment of women in 
Maharashtla 

21. Study on tribal customary laws in the North East 
and impact on women 

22. National workshop on women's right to adequate 
housing, land and livelihood 

Import of Gold 

2104. SHRI V.K. THUMMAR: 
SHRI JIVABHAI A. PATEL: 

WUI the Minister of FINANCE be pleaaed to state: 

(a> whether reprasentations regarding reduction of 
Imporl duty on raw Gold and increase on import duty. on 
finished Gold have been received by 1M Govemment; 
and 

(b) if so, the details thereof and action taken by the 
Govemmenl thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) 
Govemment has not received any representation regarding 
reduction of import duty on raw Gold and increase on 
import duty on finished Gold in the current financial year 
(i.B. 2007-(8). 

(b) Does not arise in view of reply to (a> above. 

Hidden ChargH· on Loan 

2105. SHRI BAl.ESHWAR YADAV: WI. the Minister 
of FINANCE be pleued to state: 

(a) whether the Government Is aware that there are 
some hidden conditionsIcharges of the bank for extending 
loan about which most of the people remain unaware; 
and . 

(b) H so, the steps being taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
With effect from September 1999, banks have been given 
the freedom to fix service chargee for various types of 
services by them. In order to ensure transparency, banks 
have been advised to display and update on their 
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websites the details of various BefYice charges, in a 
prescribed format. 

As per the Reserve Bank of India (RBI) guidelines 
on Fair Practices Code for Lenders, which are required 
to be framed by banka duly approved by their Boards, 
banks have been advised that loan application forms in 
respect of all categories of loans, irrespective of the 
amount. should include information about the fees/charges, 
if any, payable for processing, the amount of such fees 
refundable In the case of non-acceptance of application, 
pre-payment options and any other matter which affects 
the interest of the borrower, so that a meaningful 
comparison with that of other banks can be made and 
an informed decision can be taken by the borrower. 

RBI has &lao advised banks and Financial Institutions 
(Fls) that the terms and conditions and other caveats 
goveming credit facilities given by banksIFls arrived at 
after negotiation by .lending institution and the borrower 
should be reduced in writing and duly certified by the 
authorized official. Further, banks have been advised to 
Invariably fumish a copy of the loan agreement, along 
with a copy of each of aU enclosures quoted in the loan 
agreement, to all the borrowers at the time of sanction! 
diabwsement of loans. 

[English] 

People without Dwelling Unit 

2106. SHRI K. SUBBARAYAN: Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(a) whether the Govemment has an estimate of ~e 
number of people in India Hving without own dwelling 
unit; 

(b) if so, the details thereof; and 

(c) Whether the Govemment proposes to provide 
adequate budgetary support to ensure house for each 
family? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING' AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) and (b) The nUmbe.r of houseless 
population as per census of India 2001 IS 19.44 lakhs 
including 7.89 lakhs in urban areas. 

(c) Housing being a State subject, it is primarily the 
reSponslbl1fty of the Sltte Govemments. However, the 

Central Govemment has taken several initiatives for 
addressing the issue of housing shortage and bridging 
the gap. Under the Jawaharlal Nehru National Urban 
Renewal Mission (JNNURM) structured for a seven year 
period (2005-2006 to 2011-2012), the Basic Services to 
the Urban Poor (BSUP) programme seeks to provide 
housing and basic services to the urban poor in 63 
selected mission cities and the Integrated Housing and 
Slum Development Programme (IHSDP) makes a similar 
provision for non-mission cities. Allocations of Rs. 13650 
crore and Rs. 4450 crore have respectively been made 
under BSUP and IHSDP schemes under JNNURM for 
the 7 year mission period by the Planning Commission. 
Further, an amount of Rs. 30 crores has been allocated 
in the budget for 2007-08 for an interest subsidy scheme 
for provision of housing to the Lower Income Groups 
(UG) and Economically Weaker Sections (EWS) of the 
society. 

Increase In CAR by RBI 

2107. SHRI ABU AYES MONDAL: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India increased 
Cash Reserve Ratio (CRR) by 50 basis points to suck 
out large amount of money from the system; 

(b) if so, the details thereof; 

(c) whether this has affected short term and long 
term interests rates; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
On a review of the current liquidity situation and the 
prevailing macro-economic and monetary conditions, in 
its Mid-Term Review of Annual Policy for the year 2007-
OS, RBI has increased the Cash Reserve Ratio (CRR) 
by 50 basis points from 7.00% to 7.50% of the Net 
Demand and Time Liabilities (NDTL) of the banks w.e.1. 
the fortnight beginning 10th November, 2007. 

(c) and (d) The CRR does not have linear impact on 
the rates of interest, which are also affected by other 
factors like Bank Rate, Repo Rate, cost of funds, 
operating expenses, transaction cost, rick, etc. The interest 
rates are determined by the banks themselves with the 
approval of their Board of Directors after taking into 
consideration the above factors. 
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Delay In DIsbursement of Loan 

2108. SHRI BRAJA KISHORE TRIPATHY: 
SHRI EKNATH MAHAOEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

wm the Minister of FINANCE be pleased to state: 

(a) whether the rejection rate of loan applications 
pending with the nationalized banks is very high and 
Inordinate delay has been reported in loan disbursements; 

(b) if so, the details thereof, bank-wise and reasons 
therefor; and 

(c) the steps taken by the Government to simplify 
the Joan sanctioning process? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): <a) to (c) 
Reserve Bank of India (RBI) has reported that they have 
no specific infonnation in this regard. RBI has issued 
guidelines to banks on 'Fair Practice Code for Lenders' 
which, infBnda, stipulate that the lender should convey 
to the borrower the credit limit along with the terms and 
conditions thereof and keep the borrower's acceptance of 
these tenns and conditions, given with his fuR knowledge, 
on record. Terms and conditions and other caveats 
governing credit facilities given by bankslfinancial 
instiIutions, arrived at after negotiation by \ending institution 
and the borrower, should be reduced in writing and duly 
certified by the authorized official. A copy of loan 
agreement along with a copy each of all enclosures 
quoted in the loan agreement should be furnished to the 
borrower. Further, lenders should ensure that there is 
proper assessment of credit application of borrowers, 
lenders must not discriminate between borrowers on 
grounds of &eX, caste and religion in the matter of lencing, 
etc. Banks are also required to inform the customer the 
reasons for rejection of loan. Further, non-adherence to 
prescribed time schedule in disposal of a loan application 
is a ground for filing complaint under Banking Ombudsman 
Scheme, 2006. 

Ru ... for FontIgn InatJtutlonaI Investora 

2109. SHRI M.P. VEERENDRA KUMAR: 
SHRl REWATI RAMAN SINGH: 

Will the Minister of RNANCE be pleased to state: 

(a) whether the crisis in financial mart<et in US has 
adversely affected financial markets in India; 

(b) if so, the details thereof; 

(c) whether the Govemment is contemplating to take 
suitable measures in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Recent developments in the international fmanclal market 
have not had any signiflC8llt impact on the Indian financial 
markets. Conditions in the money and the Government 
securities markets remained orderly. The credit market 
also continued to function normally. There was some 
decline in net Fils investments in the equity markets. 
However, this decline was lower than that in several 
advanced and other emergillg markatB. The equity markets 
have aince recovered on the back of support by Fils 
after mld-August, 2001. 

(c) and (d) It is the endeavour of the authorities to 
maintain orderly conditions in the financial markets. There 
are processes and tools in place to deal with 
developments and to address any systemic concerns, 
including payment and settlement ls8ues. Reserve Bank 
of India has put in place a mechanism to closely monitor 
the current volatility in the gIobaJ financial markets and 
its impact on Indian financial market. Its current focus is 
on appropriate response if and when necessary to 
evolving developments in the various segments of the 
financial rnart<et. 

Scheme for "Exchange of Visits by Trlbals" 

2110. SHRI ANANTA NAYAK: 
SHRI KISHANBHAI V. PATEL: 

Win the Minister of TRIBAL AFFAIRS be pleased to 
state: 

(a) whether the Government has launched a new 
Central Scheme namely Exchange of visits by TrIbaIs; 

(b) if so, the detaiIa thereof; 

(e) whether any visit has been organized under the 
scheme; and 

(d) if so, the details thereof, State-wi&e? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): <a) The Ministry has not &aunched any new 
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Central Scheme namely Exchange of visits by tribals. 
However, the Ministry has been implementing a Central 
Sector Scheme of Exchange of visits by Tribal" since 
2001-02. 

(b) The scheme alms at organizing exposure visits 
of tribal delegates to enable them to get a wider 
perspective of culture; traditions and economic 
development/practices of other States/UTs. The State 
Governments are encouraged to organize such visits for 
duration of 10 days excluding journey time, comprising a 
grOl.q) of 10 tribals in a manner that include a minimum 
of 3 women and minimum of 3 elected members of the 
local body or Panchayats. 

(c) and (d) The details of the visits under the scheme 
from 2001 onwards are given In the enclosed Statement. 

Statement 

ThfI OtIflIiIs of StaItJsAJTs Palticlpa/ed in the Visits 
undtN' 1M ScI1tInHI "Exch8nge of VIShs by TribBIs-

from 2001-02 onwards 

SI.No. StateslUTs 

2 

2001-2002 

1. Gujarat 

2. Kamataka 

3. Mizoram 

4. Trlpura 

2002-2003 

1. Andhra Pradesh 

2. Gujarat 

3. Kerala 

4. Manlpur 

5. Meghalaya 

6. R~ 

7. Trlpura 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

2 

2003-2004 

Andhra Pradesh 

Assam 

Gujarat 

Himachal Pradesh 

Madhya Pradesh 

Mizoram 

Andaman and Nicobar Islands 

Oadra and Nagar Haveli 

2004-2005 

Andhra Pradesh 

Chhattisgarh 

Gujarat 

KeraJa 

Madhya Pradesh 

Meghalaya 

Mizoram 

Orissa 

Rajasthan 

Sikkim 

Tripura 

2005-2006 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Chhattisgarh 

Gujarat 

Orissa 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Rajasthan 

Tripura 
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NatIonal Policy for Hawkers 

2111. SHRI TUKARAM GANPAT RAO RENGE PATll: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government has formulated any 
national policy for Hawkers; 

(b) if so. the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI A.JAY MAKEN): (a) and 
(b) Yes. Sir. The Ministry of Housing and Urban Poverty 
Alleviation (MHUPA) has infonned that National Policy on 
Urban Street Venc;Iors was formulated in the year 2004. 
The salient ~ of 1he policy are given in the encfosed 
Statement. 

(c) Does not arise in view of (a) and (b) above. 

St.,.",.nt 

SaIitInt fsIIIuf9S of the Nation8J Policy on £hbsn 
SInHJt Vendots-2004 

* To give vendors legal status by amending. 
enacting. repealing and implementing appropriate 
laws and providing legitimate hawking zones in 
urban development/zoning plans. 

* To provide facilities for appropriate use of 
identified space including the creation of hawking 
zones in the urban development/zoning plans. 

* To eschew imposing numerical limits on 8CCleSS 

to public spaces by discretionary licenses and 
instead moving to nominal fee-based regulation 
access. Where market forces like price. quality 
and demand will determine the number of 
vendors that can be sustained. Such a demand 
cannot be unlimited. 

* To make street vendors a special component of 
the urban development/zoning plans by treating 
them as an integral and legitimate part of the 
urban distribution system. 

• To promote seH-compHance amongst Street 
vendors. 

• To promote organizations amongst of Street 
vendors e.g. UnionslCo-operativeslAssociations 
and other forms of organization to facilitate their 
empowerment. 

• To set up participatory mechanisms with 
representation by urban vendors organizations. 
(UnionslCo-operativeslAssociations). Voluntary 
organizations. local authorities. the police. 
Residents Weitare AssocIatIon (RWA) and others 
for orderly conduct of urban vending activities. 

• To take measures for promoting a better future 
for child vendors by making appropriate 
interventions for their rehabilitation and ec:hooling. 

• To facilitate/promote social security (pension, 
insurance etc.) and access to credit for Street 
vendors through promotion of SHGs/Co-
operativesIFederation8lMicro-Fl Institutions 
(MFls) etc. 

Free Legal Aid to Poor 

2112. SHRI RAMDAS ATHAWALE: 
SHRI L RA.JAGOPAL: 
SHRI MANJUNATH KUNNUR: 

win the Minister of LAW AND JUSTICE. be pleased 
to state: 

(a) the details of the financial usistance provided 
under Section 12 of legal ServIces Authority Act. 1987 to 
various StateslUnion Territories during the last three years. 
State-wiselUnion Territory-wl8e; 

(b) the norms fixed by the Government for seeking 
free legal assistance under the legal aid scheme; 

(c) the number of persons benefited under the 
scheme during the last three years, state-wIee; and 

(d) the total number of applicafions received. 
sanctioned, rejected and stiU lying pending for free legal 
assistance during the above period, Staf&.wise? 

THE MINISTER OF LAW-AND JUSTICE (SHRI H.R. 
BHAROWA.J): (a) Statements-I, II and III ebowing details 
of financial assistance provided by the National LegaJ 
Services Authority (NALSA) during the last three years 
financial years are encloeed. 
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(b) As per the Section 12 of the LegaJ Services 
Authorities Act, 1987, every person who has to file or 
defend a case shall be entitled to legal services if that 
persons Is-

(i) a member of Scheduled caste or Scheduled 
Tribe, 

(It) a victim of trafficking in human beings or beggar 
as referred to in Article 23 of the Constitution, 

(Iii) a woman or a child, 

(iv) a person with disability as defined in clause (i) 
of section 2 of the person with Disabilities (Equal 
Opportunities, Protection of Rights and Full 
Participation) Act, 1995. 

(v) a victim of mass disaster, violenca, flood, 
drought, earthquake, industrial disaster, 

(vi) an industrial workman, 

(vO) a persons in custody, including custody in a 
protective home; or in a juvenile home; or in a 
psychiatric hospital or psychiatric nursing home. 

(viii) a person whose annual income is less than the 
amount as preacribed by State Govemment, if 

the cue is before a court other than the 
Supreme Court and as prescribed by Central 
Government, If the case is before the Supreme 
Court. In case before the Supreme Court, the 
limit was originally fixed at As. 12,0001- and 
now the income ceiling has been raised by the 
central Government to Rs. 50,0001-. In regard 
to cases before the High Courts and Courts 
subordinate thereto, the income limit was 
orIginaIfy As. 9,0001- which was resolved to be 
raised to As. 50,0001- in the fourth annual meet 
of State Legal Services Authorities held on 
29.02.2004 and 01.03.2004 at Kolkata. In 
pursuance to this, 19 States and 3 Union 
Territories have raised the income limit to Rs. 
50,0001- and the remaining StateslUTs have also 
been requested to increase the income limit to 

As. 50,0001-. 

(c) and (d) The requisite information is being collected 
from and wUl be laid on the Table of the House. 

StIIt.ment I 

The details 01 the financial assistance provided by 
the National Legal SetYict1s AuIhotily duting 

/he financial year 2004-05 

SI.No. Name of the State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Chhattisgarh 

5. Goa 

6. Guiarat 

7. Haryana 

8. Himachal Pradesh 

9. Kamataka 

10. Karala 

11. Madhya Pradesh 

12. Maha~a 

13. Manipur 

14. Meghalaya 

15. Mizoram 

16. Nagaland 

17. Orissa 

18. Punjab 

19. Rajasthan 

20. Tamil Nadu 

21. Tripura 

22. Uttar Pradesh 

23. west Bengal 

24. U.T. Chandigarh 

2004-05 
Rs. 

3 

2500000 

747244 

1000000 

50000 

655000 

1500000 

533000 

1216199 

1285361 

5584000 

499900 

140000 

150000 

237522 

350000 

200000 

700000 

1500000 

2000000 

1000000 

1215000 

1577000 

2920000 

500000 
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2 3 2 3 

25. Delhi 18200000 20. Sikklm 246215 

26. U.T. Puducherry 500000 21. Tamil Nadu 200000O 

27. Supreme Court Legal 3500000 22. Tripura 2200000 
Service Committee 

23. Uttar Pradesh 4155000 

Statement n 
24. Uttarakhand 6554490 

The dBIsiIs 01 th6 financial sssisllUICtI pnMdtJd by 25. West Bengal 4424000 
th6 NIIIionIII LegIJI StNvir:tiI$ AuIhodIy dlHing 

the IinIInciaI ytNU ~ 26. Oadra and Nagar HaveR 200000 

SI.No. Name of the State 2005-06 27. Delhi 20132710 

As. 
28. U.T. Puducherry 500000 

1 2 3 29. Supreme Court Legal 500000O 

1. Andhra Pradesh 2500000 
Service Committee 

2. ArunachaJ Pradesh 400000 Statement III 

3. Assam 1500000 The dtIt8iIs 01 th6 IinIIncIM ~ pmvidtKI by 
th6 NllIionIII lBfllll SefvIr:tI6 AuIhtNiIy tAJdng 

4. Chhattisgarh 1515000 th6 I'InIIncIIII )IfNI/' 2006-07 

5. Gu;arat 300000O SI.No. Name of the State 2006-07 

6. Haryana 1750000 As. 

7. HImachal Pradesh 1000000 1 2 3 

8. Jammu and Kashmir 600000 1. AncIva Pradesh 500000 

9. JhaI1chand 1500000 2. Arunachal Pradeeh 300000 

10. Kamataka 1500000 3. Asaam 2460000 

11. Kerala 6500000 4. Bihar 500000 

12. Madhya Pradesh 800000 5. Chhattisgarh 3808000 

13. Maharashtra 3585400 6. Gujarat 200000O 

14. Manipur 300000 7. Haryana 2500000 

15. Mizoram 562000 8. Hlmachal Pradesh 1450000 

16. NagaIand 665000 9. Jammu and Kashmir eooooo 
17. Orissa 1500000 10. Jharkhand 3398000 

18. Punjab 1300000 11. KamaIaka 2138600 

19. Rajasthan 1500000 12. Kerala 3700000 
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1 2 3 

13. Madhya Pradesh 500000 

14. Maharashtra 1791000 

15. Manipur 300000 

16. Mizoram 500000 

17. Nagaland 300000 

18. Orissa 2200000 

19. Punjab 1500000 

20. Rajasthan 1200000 

21. Tam" Nadu 2500000 

22. Trlpura 800000 

23. Uttar Pradesh . 4071000 

24. Uttaranchal 2768000 

25. West Bengal 5069000 

26. U.T. Chandigarh 100000 

27. Delhi 22000000 

28. U.T. Puctucherry 700000 

29. Supreme Court legal 5000000 
Service Committee· 

Implementation of Labour Laws In Companies 

2113. SHRI HARIKEWAl PRASAD: 
SHRI HARISINH CHAVDA: 

Will the Minister of CORPORATE AFFAIRS be 
pleased to state: 

(a) whether the companies are required to submit a 
compliance report to the department of Corporate Affairs 
regarding implementation of labour laws; 

(b) if so, the provisions in this regard; 

(c) the number of companies who have not submitted 
the compliance report during the last three years; and 

(d) the action taken by the Govemment in this regard 
as a result thereof? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) No, Sir. 

(b) to (d) 00 not arise. 

/English} 

R&D In Science and Technology 

2114. SHRI ASADUDDIN OWAISI: 
SHRI S. AJAYA KUMAR: 

Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) whether the India's investment in R&D remains 
below the required level as compared with the other 
developing countries; 

(b) if so, the details thereof alongwith reasons 
therefor; 

(c) whether the Government proposes to liberalize 
R&D system to enhance scientifIC activities in the country; 

(d) if so, the details thereof and the steps taken or 
proposed to be taken in this regard; 

(e) whether the Government has submitted any plan 
for R&D in the Science and Technology to the Planning 
Commission for 11 th Five Year Plan; 

(f) if so, the details thereof; 

. (g) whether the Government is considering to set-up 
an autonomous body to carry on the task of scientific 
and technological research; and 

(h) if so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPil 
SIBAl): (a) and (b) According to the available offiCial 
statistics, the expenditure on Research and Development 
(R&D) as percentage of Gross Domestic Product (GOP) 
is lower compared to that of a few developing countries 
like Brazil and China, but it is higher compared to several 
developing countries like Argentina, Cuba, Sir lanka and 
Pakistan. In absolute terms, India's R&D expenditure has 
increased over the years from Rs. 16198.78 crores in 
2000-01 to Rs. 18000.16 crores in 2002-03 and is further 
expected to be of the order of Rs. 21639.58 croros in 
2004-05. The R&D expenditure as percentage of Gross 
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Domestic Product (GOP) ck.IrIng the year 2002-03 was 
around 0.80%. 

(c) and (d) The Government through Its policy 
amendments expressed indications to enhance scientific 
activities in the country with increased participation from 
the private sector as is the case with the developed 
countries such as UK. USA, Japan etc. Apart from 
increasing the successive S& T plan outlays of Scientific 
Departments/Agencies, the Government have taken 
various initiatives to encourage investment on R&D In 
industry throI.VJ several fiscal incentives and other support 
measures such as support in the form of grants for 
industrial R&D projects, support to R&D projects through 
sector specific programmes of various scientific and 
economic Ministries. income tax relief on R&D expendllure. 
weighted tax deduction for sponsored research, custom 
duty exemption on goods imported for use in Government 
ftmded R&D projects. tax holiday, national awards for 
outstanding R&D and encouraging public-private R&D 
partnerships. 

(e) to (h) Yes, Sir. A detailed plan has been submIlIed 
to the Planning Commission for R&D in Science and 
Technology with many new initiativ_ including the (i) 
SERB (ii) Innovation in Science Pursuit for Inspired 
Research (INSPIRE) including Scholarships in Science in 
Higher Education (SHE). (iii) Mega Facilities for Basic 
RBuan::h. (M Security Technologies, (v) Waler Tec:hllology, 
(vi) Innovation Clusters etc. Government Is proposing to 
set up an autonomous Science & Engineering Research 
Board (SERB) to promote and stnmgIhen Science and 
Engineering research in the country. The Board is 
expected to function in an autonomous manner to 
enhance scientific research activities and promote 
excellence. 

{TransIIIIion} 

Mutual Funds Scam 

2115. SHRI JIVABHAI A. PATEl: 
SHRI KASHIRAM RANk 

Will the MinIster of FINANCE be pleased to stale: 

(a) whether the Government is aware of any scams 
relating to mutual funda; 

(b) If so, the details thereof for the last three years, 
year-wlse; 

(c) whether any FIR has been registered against 
those found guilty; 

(d) if 80, the details thereof; and 

(e) further action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e) 
SEBI has informed that they are not aware of any scam 
relating to mutual funds in the last three years. 

/EngIish} 

lnaurence Clalma of Flood VlctIma In Mah8ruhtra 

2116. SHRI PRATIK P. PATIL: WiB the Minister of 
FINANCE be pleased to state: 

(a) whether the reskjents of ftood affected areas of 
Maharashlfa have been provided adequate relief and 
compensation by way of settling their insurance claims; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, Sir. 

(b) and (e) Details of the reIiaf/compenaa provided 
to the residents of flood affected 81888 of Maharashtra 
by the pubfic sector insUrance companies, are given 
below: 

(amount As. in erore) 

108 1.68 

New InIia AauIIa c:an.,.. UcI. (NIACl) 2251. 431.98 

0riaraI kaIln:e Con.-lY lid. (OICl) 7221 319.68 

NaIiorW Irannce Comp.ty Ltd. (NICl) 5862 212.18 

lktIIed Inda Irannce ~ Ud. (IJIICl) 8570 218.19 
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Energy from Urban and IndU8trlal Wute 

2117. SHRI ABDUL RASHID SHAHEEN: 
SHRI SUBRATA BOSE: 
SHRI RANEN BARMAN: 

Will the Mlnl.ter of NEW AND RENEWABLE 
ENERGY be pIeaud to state: 

(a) the number and details of projects taken up under 
'National Programme on Energy Recovery from Urban 
and Industrial Wastes', with capacity of energy generation 
and project cost of each unit, State-wlse; 

(b) the details of financial and other assistance for 
promotion and setting up of projects, under this 
programme; 

(c) whether private developers are encouraged to 
undertake such projecIa; and 

(eI) if so, the criteria and conditiOns worked out by 
the Government for private developers? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 

MUTTEMWAR): (a) A total of 52 projects with an 
aggregate capacity of about 95 MW on energy recovery 
from Urban and Industrial Wastes have so far been taken 
up In ten States. The State-wise details are given in the 
enclosed Statement-I. The cost of each project varies 
depending upon its location, capacity, waste 
characteristics. technology deployed and the nature of 
the project. whether demonstration or commercial. 

(b) Ministry of New and Renewable Energy is 
promoting Energy Recovery. from Wastes through separate 
Programmes for Urban and Industrial Wastes. Provisions 
for financial assistance under these programmes. subject 
to eligibility and other terms and conditions, are given in 
the enclosed statement II. The programmes also provide 
for capacity buildings. dissemination of information and 
creation of awareness through training programmes. 
wort<shops. seminars. etc. 

(c) and (d) The projects can be taken up by urban 
local bodies and other Govt. organizations or through 
public private partnership. Private developers and 
industries having adequate technical financial and 
managerial capabilities are also eligible to undertake the 
projects. 

Stat8ment I 

DfIIlIiIs 01 PIfJjt!Icts on 'f1tJI1IY ~ 8 R...." fn1m lJdJan snd Industtisl WBStss TBkt117 up upto 31. 10.2007 

SI.No. State Completed Under Total Waste type 
installation 

Noll. Capacity Nos. Capacity Nos. Capacity 
(MWeq) (MWeq) (MWeq) 

2 3 4 5 6 7 8 9 

Profec;t8 buecI on Urb8n Wutu 

1. Anclua Pradesh 3 12.75 3 12.75 Municipal Solid Waste and 
vegetable market wastes 

2. Gujarat 0.50 3 2 3.50 Biogas at Sewage 
Treatment plants 

3. Punjab 1.00 1 1.00 CattJe dung 

4. Tamil Nadu 0.25 0.25 Vegetable Market Waste 

5. Uttar PI1ldelh 1 5.00 5.00 Municipal solid waste 

Total 7 19.50 3 8 22.50 
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1 2 3 4 5 6 7 8 9 

Profecta baed on lnduatrIa. we-. 
8. Andhra Pradesh 12 23.95 3 10.66 15 34.61 Distillery, abattoir, 

Slaughter house. food 
procesetng and poultry 

7. Gujarat 3 2.90 3 2.90 DistlUery and food 
procesalng 

8. Haryana 1.00 1 1.00 DIatlIIery 

9. KamataIca 2 3.00 2 3.00 Distillery and food 
procesalng 

10. Madhya Pradesh 2 2.78 2 2.78 DistiUery and tennary 

11. Maharashtra 3 2.76 3 2.78 Distillery and food 
proceeelng 

12. Punjab 4 9.83 4 9.83 Distillery. food processing 
and paper 

13. Tamil Nadu 7 6.98 7 6.98 Tannery. food processing. 
paper and poultry 

14. Uttar Pradesh 5 5.73 5 5.73 Distillery and food 
procesalng 

15. UttaranchaI 1.52 1 1.08 2 2.80 Food proceuIng 

Total 39 59.45 5 12.74 44 72.19 

SIll,.",.", II 

Provisions for FInsnciBI A8sisIBnctI for pm/tJcI8 IHIdtIr AccsltHatfld PIfJ{II'III11ITI for 
Energy RecoWIfY from Utban 8I1d /mhsmill W.utes 

1. Energy Recovery from Urban We ... 

1. Fast track projects based on combustion of RDF Upto Rs. 1.5 croreIMW 
produced from MSW 

2. Projects based on biomeIhanation of MSW Upto As. 2 croreIAMW 

3. Demonstration projects based on gasification! Upto As. 3 croreIMW 
pyrotysis and pIastma arc technologies for MSW 

4. Projec:Ia for generation of power from bIogas Upto As. 2 croreIMW 
being produced at Sewage Treatment Plants 

5. Projects baaed on biomethanatlon technology for Upto As. 3 crore/MW 
other urban w.-. 
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2. Energy Recovery from Induatrlal Wast .. 

WastesITechnologies 

1. Industrial waste to Biogas 

2. 

3. 

(I) 

(ii) 

Biomethanation of low energy density and 
difficult industrial wastes 

Blomethanation of other industrial wastes 

Power Generation from Biogas 

Power Generation from Solid Industrial Waste 

project In Bihar through HUDeO Aaelatance 

2118. SHRI RAM KRIPAL YADAV: 
SHRI ALOK KUMAR MEHTA: 

Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

(a) whether the Government of Bihar has submitted 
their projects with Housing and Urban Development 
Corporation (HUDeO) for financial assistance; 

(b) if 50, the present status of those projects; and 

(e) the details of townltownship to be developed 
through these projects? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SelJA): (a) to (e) Housing & Urban 
Development Corporation Ltd. (HUDCO) has reported that 
no proposal from Government of Bihar is pending with it. 

[Translation} 

NatIonal Slum Development programme 

2119. SHRI KASHIRAM RANA: 
SHRI M. ANJAN KUMAR YADAV: 

Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

<a) whether no target has been fixed under the 
National Slum Development Programme. in the country 

80 far; and 

(b) If 80. the reasons therefor? 

capital Subsidy 

Rs. 1.0 eroreiMWe. 

Rs. 0.50 erorelMWeq. 

Rs. 0.80-1.00 erore/MW 

Rs. 0.80 eroreiMW 

THE MINISTER OF STATE OF THE MINtSTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) and (b) Yes, Sir. The National Slum 
Development Programme has been subsumed in 
Integrated Housing and Slum Development Programme 
(IHSDP). a component of Jawaharlal Nehru National Urban 
Renewal Mission (JNNURM) w.eJ. 3rd December, 2005. 

[English} 

Works and Monitoring under NREGS 

2120. SHRIMATI JYOTIRMOYEE SIKDAR: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether some parameters has been laid down 
for fixing priority of works by the Government under the 
National Rural Employment Guarantee Scheme (NREGS); 

(b) if so, the details thereof; 

(e) whether the order of priority for selection of wort< 
are being followed by the States; 

(d) if 80. the details thereof and if not the reasons 

therefor; 

(e) whether the Govemment is sat~18d with the role 
of National Level Monitors and the Area officers who 
monitor the progress of the work under the Act; 

(f) If so, the details of review undertaken 80 far by 
the Govemment; and 

{g) the details of practical cliffic:ulties pointed out by 
such monitors with regard to implementation of works? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) and (b) Worb to be taken up under NREGA 
have been listed in their order of priority in Section (1) 
of Schedule (1) of the Act. These are as under: 

(i) water conservation and water havesting; 

(ii) drought proofing (including afforestation and tree 
plantation); 

(iii) irrigation canals including micro and minor 
irrigation wortcs; 

(IV) provision of irrigation facility, horticulture 
plantation and land development facilities on land 
owned by households belonging to the 
Scheduled Castes and Scheduled Trbes or to 
Below Poverty Una Families or to beneficiaries 
of land retonna or to the beneficiaries under the 
Indira Awas Yojna of the Government of India; 

(v) renovation of traditional water bodies including 
desilting of tanks; 

(vi) land development; 

(vii) flood control and protection works Including 
drainage in water logged areas; 

(vii) rural connectivity to provide all-weather access; 
and 

(be) any other work which may be notified by the 
CentTai Government in consuttation with the 
State Government. 

(c) and (d) Yes. Sir. During 2006-07, worb relating 
to water conservation and water harveating, drought 
proofing, irrigation facilities and flood control conetituIed 
around 62% of the total works taken up under the Act. 
During the current year, 80 far, around 65% of the works 
taken up are of these categories. 

(e) and (I) Yes, Sir. Review of the progress of the 
implementation of NREGA is done on regular basis. 
NREGA has been reviewed at the highest level !n Prime 
Ministers review meeting on 20.6.2007. Perfbrmance 
Review Committee meetings are undertaken by the 
Minister of Rural Development and Secratary (Rural 
Development) from time to time. During the year 2007· 
2008, three Regional Review CommItIee meetings have 
been held to cover review of all States. Members of the 
Central Employment Guarantee Council aJso conduct field 

visits in various Statas to review the PJOgI_ of the Act. 
Vigilance and Monitoring Commftteea have been set up 
to review the Implementation of the Act. 

Progress of NREGA was also reviewed In the 
inIeractive aession with Members or Partiament held during 
2Oth·23rd August, 2007 and 6th-6th September, 2007. 
National Level Monitors (NLMs) and Area Officers of the 
MinIstry visit various districts to oversee the PJOgI88S of 
the Act. NLMs have so far made 331 visits to phase I 
and Phase II distrIct8. 

(g) NLMs have 80 far not highlighted any dlfflcufty in 
the implementation of the works. 

Metro IWI for JtwIdwMI 

2121. DR. DHJRENDRA AGARWAL:. WIU the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government has racehMd proposala 
to start Metro RaH in Jhartdland; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a> No, 
Sir. 

(b) Does not arise. 

PublIcatIon of l.atMt EdHIon of the ConatItutIon 

2122. SHRt SUBHASH SURESHCHANDRA 
DESHMUKH: WaH the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) the time by when the new edition of ConstItution 
of Incb was published and made available to the general 
public; 

(b) whether latest amendments have been 
. incorporated in the new edition of the Constitution of 
India; 

(c) if not. the reasons for not pubIishlng the new 
edition of the ConetIIution of India; and 

(d) the time by which the latest edition is Ii~ to be 
made available? 
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THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) The latest diglot edition of the 
Constitution of India was got published on 26th January, 
2005 incorporating therein all the amendments up to and 
including the ConstitutIon (Ninety-second Amendment) Act, 
2003. The printed copies of the said edition ara available 
for sale, with the Controller of Publications, CM! Unes, 
Delhi and Vidhi Sahitya Prakashan of this Department, 
since 22nd March, 2005. 

(b) No, Sir. 

(c) and (d) The Constitution has so far been amended 
ninety four times, the last being the Constitution (Ninety-
fourth Amendment) Act, 2006 and the publication of the 
latest edition Is In process and the same shall be made 
available shortly. 

{English! 

SettIng up of Inter Regulatory Coordination Group 

2123. SHRI BALASHOWRY VALLABHANENI: WiD the 
Minister of FINANCE be pleased to state: 

(a) whether a high level inter regulatory coordination 
group has been set up to put In place minimum education 
and regulatory standard for financial advisers; 

(b) if so, the details of terms of raference; and 

(c) the time by which the rules win be finalized and 
the group will start functioning? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
For regulating Investment adIIice in non-securities l'Tl8J1(ets, 
a Committee has been constituted to examine the issues 
In detail with respect to international practice, currant legal 
position in India etc. 

(c) The committee has been advised to submit Its 
report within two months. 

Land Allotted to NGOa by the LltDO 
In NOMC Area 

2124. SHRI GIRDHARI LAL BHARGAVA: Win the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether land has been leased out to trusts, 
Societies and NGOs· by the L&DO within NDMC area of 
Delhi for construction and operation of youth and working 
women's hostels; 

(b) if so, the names of such aIIotlees, trustslsocieties 
and the area of land allotted to each of them; 

(c) whether under the lease agreement commercial 
operations from such leased out premises are forbidden; 

(d> if so, whether there have been instances of 
violation of lease terms by the allottees; and 

(e) the punitive action taken against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) Yes, Sir. Two plots of land measuring 0.81 acres and 
2.149 acres have been allotted to National Youth Hostel 
Trust and Vishwa Yuvak Kendra respectively in 
Chankyapuri for youth Hostel and Hostel. 

(c) Yes, Sir. 

(d) and (e> Yes, Sir. Action has been taken under 
the terms of Lease Agreement Notices have been issued 
directing the institutions to remedy the violations. Failura 
to remedy the breach invites further action viz., 
determination of lease and re-entry and action under 
Public Premises (Eviction of Unauthorised Occupants) Act, 
1971. 

Rehabilitation Programme for the 
OUsteH of Tahrl Dam 

2125. SHRI VIJAY BAHUGUNA: Will the Minister of 
POWER be pleased to state: 

(a> the total amount which the Tehri Hydro 
Development Corporation Ltd. has spent on Rehabilitation 
of Tehri Dam affected people so far; 

(b) whether the State Govemment of Uttarakhand 
has demanded additional funds for the purposes; and 

(c) if so, the response of the Union Govemment 
thereon? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) THDC have informed that up October, 2007 
they have spent Rs. 1232.35 crores on Rehabilitation & 
Resettlement of Tehri Dam affected people. 

(b) Hon'ble Chief Minister of Uttarakhand had, in 
November 2006, santan additional demand for a special 
package of Rs. 248.00 crores to Honble Prime Minister 
for affected/cut-off areas of Tehri Dam project. In addition 
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to that. the Rehabilitation Directorate of Government of 
UttarakhaIId has recently asked THDC for additionlll fImds 
of As. 144.20 crores for Rehabilitation & Resettlement 
WOI1cs of Tehri Dam affected people. 

(c) The demands raised by the Hon'ble Chief Minister 
of Uttarakhand pertained mainly to bridges & road 
connectivity. As these demands were beyond the 
provisions of the approved Rehabilitation & Resettlement 
policy. they could not be borne out of the project cost. 

THDC vide their letter dated 25.9.2007 have 
requested the rehabilitation Directorate of Government of 
Uttarakhand to furnish further details in respect of the 
additional demands of As. 144.20 crores made by them. 

BPL People In Metro., Big and Small Cltl .. 

2126. SHRI HARIBHAU RATHOD: WiD the Minister 
of HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

<a) whether proper surveyr~ of BPL people 
in the metros, big and small cities have not been done; 

(b) if so, whether the Government has received 
representations in this regard; 

(c) if so, the details thereof; 

(d) whether the Government proposes to re-survey 
the number of BPL people of metros, big and small 
cities; 

(e) if so, the details thereof; 

(f) the action taken by the Government to improve 
the living condition of BPL people in urban areas; 

(g) whether the Government proposes to provide 
employment, medical facilities and dwelling units on 
special concessions to BPL people 01 metros, small and 
big cities; and 

(h) if so, the details thereof, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMAR I SELJA): <a> to (e) The Planning Commission 
releases estimates of urban poor form time to time based 
on the national sample surveys conducted by the National 
Sample Survey Organisation (NSSO). Recently, Planning 
Commission has released State-wise estimates of urban 
poor for the year 2004-2005 on the basis of 61st Round 
of NSSO survey. At present. there is no proposal to 
conduct any new all India survey of the urban poor. 

(1) to(h) In the urban areas, In order to improve the 
living conditions of the urban poor. an empIoyment-oriented 
urban poverty alleviation programme named Swarna 
Jayanti Shahari Rozgar Yojana (SJSRYO Is being 
Implemented on all India basla since 1.12.11997. Under 
SJSSRY, the urban poor are assisted to set up Indivicluall 
group micro enterprises for self-employment and also 
provided wage employment by. utilizing their labour in the 
construction of socially· and economically useful public 
assets. Also, the shelter and basic amenities requirements 
of urban poor are addressed through the newly launched 
Sub-Mission of Basic Services for Urban Poor (BSUP) of 
the Jawahartal Nehru National Urban Renewal Mission 
<JNNURM) for 63 identified cities and through the 
Integrated Housing and Slum Development Programme 
(IHSDP), for citiest10wns other than the 63 identified cities. 
Under Jawaharlal Nehru National Urban Renewal Mission 
(JNNURM), the facility of medical and health are secured 
through convergence of all relevant programmes of the 
Central and State Govemments at the urban local body 
level. 

Review of Thermal POWM' Plants 

2127. SHRIMATI P. SATHEEDEVI: Will the Minister 
of POWER be pleased to state: 

(a) whether the Government has reviewed the 
performance of thermal power plants in the country; 

(b) H so, the detaUs of the power generation capacity 
of these plants at Pl1l88nt, State-wiae; 

(c) whether the private agencies are involved in the 
power generation and distribution in the country; and 

(d) if so, the details thereof, State-wise? 

THE MINISTER OF POWER (SHRI SUSHILKUtJlAR 
SHINDE): (a) and (b) Yes, Sir. The performance of thermal 
power plants in the country is reviewed by the Central 
Electricity Authority (CEA) on regular basis and the 
performance of thermal power stations of Central Sector 
power utilities is reviewed by the Ministry of Power. 

Statement-I indicating. the details of power generation 
capacity of thermal power stations (as on 31.10.2007) in 
various States is enclosed. 

(c) and (d) Yes, Sir. The Statements Ii and III 
respectively indicating the State-wlse detait8 of thermal 
and hydro power stations in the private sector and the 
private agencie& involved in power distribution in various 
States are enclosed. 
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Statement I 

List 01 ThBnn81 Power Station as on 31-10-2007 

SI.No. RegiorVState Sector Owner Name of project Prime No of capacity Total 
Mover Unit MW Capacity 

MW 

2 3 4 5 6 7 8 9 

1. Northem RegIon (NR) 

1. Chandigam State Sector GeM. (Chandigarh) GGYt. Power Project Diesel 2 2.00 

Total (ChandgaItI) 2.00 

2 Delhi Stale Sector IPGCl Indra Prasalha Unit -2 Stearn 62.5 62.50 

Delhi State Sector IPGCL Indra Prasatha Unit -3 Steam 625 62.50 

Delhi State Sector IPGCL Indra PrasaIha Unit -i Steam 62.5 62.50 

Delhi State Sedor . IPGCL Indra Prasalha Unit - 5 Steam 60 6O.OG 

3 Delli State Sedor IPGCL Ra91at Power Project Delhi Steam 67.5 67.50 

Delli Stale Sedor IPGCL Rajghat Power Project Delhi Steam 67.5 67.50 

4 Delli State Sector PrPCL Pragati Power Project GT-Gas 30 30.00 

Delli State Sedor PrPCl Pragati Power Project GT-Gas 30 30.00 

Delli State Sector PrPCl PfagaIi Power Project GT·Gas 30 30.00 

DelhI State Sector PrPCl Pragati Power Project GT-Gas 30 30.00 

Delhi State Sector PrPCl Pragati Power Project GT-Gas 30 30.00 

DelhI State Sector PrPCL Pragati Power Project GT-Gas 30 30.00 

Delli State Sedor PrPCl Pragati Power Project GT-Gas 34 34.00 

Delhi Slate Sector PrPCl Pragati Power Project GT-Gas 34 34.00 

Delhi State Sector PrPCl Pragati Power project GT-Gas 34 34.00 

5 Delhi State Sector PrPCL Pragati Power Project GT-Gas 104.6 104.60 

Delhi State Sector PrPCl Pragati Power Project GT-Gas 1046 104.60 

Delhi State Sector PrPCL Pragati Power Project GT-Gas 121.2 121.20 

994.90 
Total (Delhi) 

6 Hatyana State Sector HGPCorpn. Ambala Power project Diesel 0.218 0.22 

(Stage -I) 

HaI'fBM HGPCorpn. AmbaIa Power project Diesel 0.3 0.30 

(Stage -II) 
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2 3 4 5 6 7 8 9 

Haryana HGPCorpn. AmbaIa Power Project 0leeeI 0.4 -0.40 
(S1age-I1I) 

Ha!yana HGPCorpn. AmbaIa Power Project DieaeI 1.00 
(Slage -IV) 

7 Haryana HGPCoIpn. Faridabad DieaeI Power Project Diesel 2 2.00 

8 HaIyana HGPCoIpI. Faridabad Thermal Power Steam 60 60.00 
Projec:I 

Harylnl Faridabad Thermal Power Steam 60 60.00 
Project 

Haryana Faridabad Thermal Power Steam 60 60.00 
Project 

9 Haryana HGPCorpn. Tau [)eyj 1aI TPS Steam 250 250.00 

Haryana HGPCorpn. Tau [)eyj 1aI TPS Steam 250 250.00 

10 Haryana HGPCorpn. Panipat Thermal Power Steam 110 110.00 
StaIion-1 

Haryana HGPCorpn. Panipat Thermal Power 110 110.00 
Station-I 

HaIyana HGPCorp\. Panipat Thermal Power 110 110.00 
S1aIion-1 

HaJyana HGPCorpn. Panipat Thermal Power 110 110.00 
Station-1 

Haryana HGPCorpn. Panipat ThennII Power 210 210.00 
Station-II 

Haryana HGPCorpn. Panipat Thermal Power 210 210.00 
Station-H 

TcDI (Haryana) 1543.92 

11 HimadIaI Pradesh Slate Sedor HPSEB KeyIong Diesel Power Station DieIaI 0.13 

ToI8I (Himachal Pradesh) 

12 Jammu & Kashmir State Sector J&KPOC Bemina Diesel Power Station Dial 5 5.00 

13 Jammu & Kashmir J&KPDC Kamah Di8eeJ Power Station DIeeeI 0.06 0.06 

14 Jammu & KashmIr J&KPDC l.eh Diesel Power Station DIeeeI 2.18 2.18 

15 Jammu & Kashmir J&KPDC Parnpore Gas Power SIaIion GT-Gas 25 25.00 

Jammu & Kashmir J&KPDC Pampore Gas Power Station GT-Gas 25 25.00 
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2 3 4 5 6 7 8 9 

Jammu & Kashmir J&KPDC Pampora Gas Power Station GT-Gas 25 25.00 

Jammu & Kashmir J&KPDC PampoIe Gas Power Station GT-Gas 25 25.00 

Jammu & Kashmir J&KPDC Pampore Gas Power Station GT-Gas 25 25.00 

Jammu & Kashmir J&KPDC Pampore Gas Power Station GT-Gas 2S 25.00 

Jammu & Kashmir J&KPDC Pampore Gas Power Station GT-Gas 25 25.00 

18 Jammu & Kashmir J&KPDC Upper Sildh Diesel Power Diesel 1.7 1.70 
Station 

Total (J & K) 183.94 

17 Central Sedor Central Sector NTPC AlIta Gas Power Station GT-Gas 88 88.00 

Central Sector Central Sedor NTPC AlIta Gas Power Station GT-Gas 88 88.00 

Central Sector CenIraI Sedor NTPC AlIta Gas Power Station GT-Gas 88 88.00 

Central Sedor Central Sector NTPC AlIta Gas Power Station GT-Gas 149 149.00 

18 Central Sector Central Sector NTPC Auriaya Gas Power Station GT-Gas 102 102.00 

Central Sector Central Sedor NTPC Auriaya Gas Power Station GT-Gas 102 102.00 

Central Sector Central Sector NTPC Auriaya Gas Power Station GT-Gas 112 112.00 

Central Sedor Central Sector NTPC Auriaya Gas Power Station GT-Gas 112 112.00 

Central Sector Central Sector NTPC Auriaya Gas Power Station GT-Gas 112 112.00 

Central Sedor Central Sector NTPC Auriaya Gas Power Station GT-Gas 112 112.00 

19 Central Sector Central Sector NTPC Badarpur Thennal Power Steam 100 100.00 
Station 

Central Sedor Central Sector NTPC Badalpur Thermal Power Steam 100 100.00 
Station 

Central Sector Central Sector NTPC Badarpur Thermal Power Steam 100 100.00 
Station 

CenIIaI Sector Central Sector NTPC BadarpUr Thermal Power Steam 210 210.00 

Station 

Central Sector Central Sector NTPC Badarpur Thennal Power Steam 210 210.00 
Station 

20 Central Sedor Central Sector NTPC Dadri Gas Power Station GT-Gas 131 131.00 

Central Sector Central Sector NTPC Dadri Gas Power Station GT-Gas 131 131.00 

Central Sedor Central Sector NTPC Dadri Gas Power Station GT-Gas 131 131.00 
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2 3 4 5 6 7 8 8 

CenInII Sector Central Sector HTPC Dadri Gas Powar Station GT-Gas 131 131.00 

Central Sector CentIaI Sector NTPC Dadri Gas Powar SIation GT-Gas 148.5 146.50 

Central Sector Central Sector NTPC Dadri Gas Power SIation GT-Gas 146.5 146.50 

21 Central Sector Central Sector NTPC Farldabad CCGT GT-Gas 143 143.00 

Central Sector Central Sector NTPC Faridabad CCGT GT-Gas 143 143.00 

Central Sedor Central Sector HTPC Faridabad CCGT GT-Gas 144 144.00 

22 Central Sector Central Sector NTPC National capital Region Power Steam 210 210.00 
Station 

Central Sector CerdIaI sictor NTPC National C8piIaI Region Power 210 210.00 
Station 

Central Sector CentraJ Sector NTPC NalionaI CapiIaI Region Power 210 210.00 
Station 

Central Sector Central Sector NTPC National Capital Region Power Steam 210 210.00 
Station 

23 Central Sector Central Sector NTPC Rihand Thennal Power Station Steam 500 500.00 

Central Sector Central Sector NTPC Rihand ThermaJ Power Station Steam 500 500.00 

Central Sector Central Sector NTPC RihandThermaI Power Station Steam 500 500.00 

Central Sector Central Sector NTPC FIihandThennaI Power Station Steam 500 500.00 

24 Central Sector Central Sector NTPC SingIauIi Thennal Powar Station Steam 200 200.00 

Central Sector Central Sector NTPC Singrauli Thermal Power Station Staam 200 200.00 

Central Sector Central Sector NTPC Singrau& Thermal Power Station Steam 200 200.00 

Central Sector Central Sector NTPC SingrauI ThennaI Power Station Steam 200 200.00 

Central Sector CentraJ Sector NTPC Singraui ThermaJ Power Station Steam 200 200.00 

Central Sector Central Sector NTPC SinpIIi Thermal Power SIation Steam 500 500.00 

Central Sector Central Sector NTPC Singraui Thennal Powar Station Steam 500 500.00 

25 Central Sector Central Sector NTPC Tanda ThennaI Power Station Steam 110 110,00 

Central Sector CentraJ Sect'or NTPC Tanda Thermal Power Station Steam 110 110,00 

Central Sector Central Sector NTPC Tanda Thermal Power Station Steam 110 110,00 

Central Sector Central Sector NTPC Tanda ThennaI Power Station Steam 110 110.00 

26 Central Sector Central Sector NTPC Unchahar Thennal Power Station Steam 210 210.00 
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Central Sector Central Sector NTPC Unchahar Thermal Power Slation Steam 210 210.00 

Central Sector Central Sector NTPC Unchahat Thermal Power Station Steam 210 210.00 

Central Sector Central Sector NTPC Unchahar Thermal Power Stallon Steam 210 210.00 

Central Sector Central Sector NTPC Unchahar Thermal Power Station Steam 210 210.00 

Total Central Sector (Northem Region) 9362.00 

27 Punjab State Sector PSEB Guru Nanak Dev Thermal Steam 110 110.00 
Power Station 

State Sector GUN Nanak Dev Thermal Steam 110 110.00 
Power Station 

P\I1jab Slate Sector Guru Nanak Dev Thermal Steam 110 1 10.00 
Power Station 

Punjab State Sector GUN Nanak Dev Thermal Steam 110 110.00 
Power Station 

28 Punjlb Stale Sector PSEB Guru Hargobind Thermal Steam 210 210.00 

Power Station 

Punjab Slate Sector Guru Hargobind Thermal Steam 210 210.00 

Power Station 

29 Punjab State Sector PSEB Rioa Straw(JaIkheri) Steam 10 10.00 

Punjab Slate Sector Roper Thermal Power Station Steam 210 210.00 

Punjab Slate Sedor Roper Thermal Power Station Steam 210 210.00 

Punjab State Sedor Roper Thermal Power Station Steam 210 210.00 

Punjab Slate Sector Roper Thermal Power Station Steam 210 210.00 

~ State Sector Roper Thermal Power StatIon Steam 210 210.00 

30 PunjIb State Sector PSEB Roper Thermal Power Station Steam 210 210.00 

2130.00 
Total (P\JIjab) 

31, RajuthIn State SecIor RAVUNL Kola Thermal Power Station Steam 110 110.00 

Rajasthan State Sector RRVUNL Kola Thermal Power Station Steam 110 110.00 

RajasIhan State Sector RRVUNL Kola Thermal Power Station Steam 210 210.00 

Rajasthan State Sec*lr Kola Thermal Power S1ation Steam 210 210.00 

RajeIthan State Sector KOla Thermal Power Station Steam 210 210.00 
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Rajastwn State Sedor RRVUNl. Kala TtamaI Power SIation StiMm 1115 195.00 
Stage IV Unit VI 

32 Rajasthan State Sedor RRVUNl GiraI T. Power Station (Lq1ite) Steam 125 125.00 

33 RajasIhan State Sedor RRVUNI.. 0hauIpur Gas CCGT GT-Gas 110 110.00 

RajasIhan State SeQor RRVUNl. DhauIpur Gas CCGT GT-Gas 110 110.00 

34 Rajasthan State Sector RRVUNL Ramgarh Gas Power Station GT-Gas 37.5 37.50 
Stege St-II 

Ra;IIthan State Sedor RRVUNL Ramgarh Gas Power SIation GT-Gas 3 3.00 

Rajasthan State Sedor RRVUNl Ramgarh Gas Power SIation GT-Gas 35.5 35.50 

RajasIhan State Sectlr RRVUNl Ramgarh Gas Power S1ation GT-Gas 37.8 37.80 
Stage-11 

35. Rajasthan State Sedor RRVUNl. Suratga/tI Thermal Power s.a.n 250 250.00 
S1ation 

Rajasthan Slate Sedor Suratga/tI Thermal Power 250 250.00 
Station 

Raja&lhan State Sedor RRVUNI.. Suratgarh ThennaI Power Steam 250 250.00 
StaIian 

RajasIhan State Secklr' RRVVN.. Suralgarh Thermal Power 250 250.00 
StaIian Slage-3 

TdaI (RajasIhan) 2753.80 

36 UIIar Pradesh State Sedor ~ ThennaI Power 210 210.00 
StIIion s.g.I 

Uttar PnIdesh State Sedor IJPRVUNI.. Anpara Thermal Power 210 210.00 
SIaIIon StagH 

Uttar Pradesh Stale Sedor UPRVUNL ~ ThannaI Power 210 210.00 
Station s.g.I 

UIIar PIadIIh State Sedor UPRVUNL Anpara Thermal Power 500 500.00 
Station S1age-I 

UIIIr Pradaah State SeeD UPRVUNl. Anpara Thermal Power 500 500.00 
S1ation Stage-I 

37 UIIar Pradaah Stale Sectlr UPRVUNl HaRllagMj Thermal Power Steam 50 50.00 
Station • 

Uttar PnIdesh S1ale Sedor IJPRVUNI.. Harduaganj Thermal Power sam 80 60.00 
SIation 
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UtIar Pradesh State SeeD UPRVUNt. Harduaganj Thermal Power Steam 60 60.00 
Station 

UItar Pradesh Stale SeckIr UPRVUNL. Harduaganj Thermal Power Steam 60 60.00 
Station 

UItar Pradesh State SeeD UPRVUNl. Harduaganj Thermal Power Steam 110 110.00 
Station 

38 lIIIar PI8desh State SeeD UPRYUNL 0bIa Thermal Power Slation Steam 50 50.00 
UIIar Pradesh State SeckIr UPRVUNl Obra Thermal Power Station Stearn 50 50.00 
IJUar Pradesh State Sector UPRVUNL Obra Thennal Power Station Steam 50 SO.OO 

Uttar Pradesh State Sector UPRVUNl Obra Thermal Power Station Steam 50 SO.OO 

UIIar Pradesh Stale SeckIr UPRVUNI.. Obra Thermal Power Station Steam SO SO.OO 

UIIar Pradesh State Sector lJPRVUNL Obra Thermal Power Station Steam 100 100.00 

Uttar Pradesh Stale Sector UPRVUNl Obra Thermal Power Station Steam 100 100.00 

UItar Pradesh State Sedor UPRVUNL Obra Thermal Power Station Steam 100 100.00 

IJUar Pradesh State Seemr UPRYUNI.. Obra Thermal Power Station Steam 200 200.00 

Uttar Pradesh State Sector UPRVUNI.. Obra Thermal Power Station Steam 200 200.00 

Uttar PI8desh State Sedor UPRVUN.. Obra Thermal Power Station Steam 200 200.00 

IJUar Pradesh Stale Sedor UPRVUNl Obra Thermal Power Station Steam 200 200.00 

Uttar Pradesh State Sector UPRVUNl Obra ThennaI Power Station Steam 200 200.00 

39 UIIar Pradesh State Sector UPRVUNl Panki Thermal Power Station Steam 110 110.00 

Uttar Pradaah Stale Sedor UPRVUNL Panki ThennaI Power Station Steam 110 110.00 

40 Uttar Pradesh State Sedor UPRVUNL Paricha Thermal Power Station Steam 110 110.00 

Uttar Pradaah Stale Sector UPRVUNL Paricha Thennal Power Station Steam 110 110.00 

U\Iar Pradesh 5tate Sector UPRVUNL Paricha Thermal Power Station Steam 210 210.00 

UIIar Pradesh State Sector UPRVUNL Paricha Thermal Power Station Steam 210 210.00 

Total (U\Iar Pradesh) 4380.00 

NOI1hem Region Total 21350.69 

2. w..tern RIgIon 

41 ChhatIisgarl\ State Sector CSEB Korba Thermal Power Steam SO SO.OO 
Station (East) 
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O1I'daga,t. Stete Sedor CSEB Korba Thermal PoMr Stearn 50 50.00 
Station (East) 

ChhatIiIgam State SecIor CSEB Korba Thermal PoMr 50 50.00 
Station (East) 

ChhatIiagartI State SectIr CSEB Korba Thennal PoMr 50 50.00 
Station (East) 

ChhattIsgam State SecIDr CSEB Korba Thermal Power 120 120.00 
Station (East) 

ChhaItisgarh State Sector Korba Thermal Power Steam 120 120.00 
Station (East) 

QlhaItiagarh State SecIor Korba Thermal Power Steam 250 250.00 
Station (East) 

42 CtIhatIiIgarh Slate SeeD CSEB Korba Thennal Power 210 210.00 
Station (East) 

ChhaItisgaIh State Sedor Korba Thermal Power Steam 210 210.00 
Station (West) 

ChhalIisgarh State Sector Korba Thermal Power Steam 210 210,00 
Station (West) 

amatIiIgam State SecIor Korba Thermal Power 210 210.00 
Station(West) 

43 ChhattIsgarb Pvt. MlsO.P .Jindal RaigaJh Thermal Power Station Steam 250 250.00 

lOla! (ChhatIisgaItI) 1780.00 

44 Goa Pvt. ReIance SaIgaocar SaIgaocar Gas Power Station GT-Gaa 48 48.00 

ToIa! (Goa) 48.00 

45 Gujarat Pvt. AECO Pvt. Sabarmati Thermal Power Steam 30 30.00 
Station 

Gujarat Pvt. Sabarmati Thermal Power Steam 30 30.00 
Station 

GujaraI Pvt. AECO Pvt. Sabatmati Thermal Power Steam 110 110.00 
Station 

~ Pvt. Sabarmati TherriIaI Power Steam 110 110.00 
Station 

Gujarat Pvt. Sabannati Thermal Power Steam 110 110.00 
Station 

46 Gujarat Pvt. AECO Pvt. Vatva Gas Power Station GT-Gas 33 33.00 
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Gujlrat Pvt. AE.CO Pvl Valva Gas Power Station GT-Gu 33 33.00 

Gujarat Pvt. AE.CO Pvl Valva Gas Power Station GT-Gas 34 34.00 

47 GujaraI Pvt. ESSAR Pvt. E8I8r Gas Power Sidon GT-Gas 110 110.00 

Gujarat Pvt. ESSAR Pvl Esser Gas Power Station GT-Gas 110 110.00 

Gujarat Pvt. ESSAR Pvl Elsar Gas Power Station GT-Gas 1 10 110.00 

Gujarat Pvt. ESSAR Pvl Essar Gas Power Station GT-Gas 185 185.00 

48 G.,. State Sector G.s.E.B. Bhuj Diesel Power Station Diesel 007 0.07 

Gujarat State Sedor G.s.E.B. Bhuj Diesel Power Station Diesel 2 0.15 030 

Gujarat Slate Scalr G.S.E.B. Bhuj Diesel Power Station Diesel 0.3 0.30 

Gujarat Stale Seemr G.S.E.B. Bhuj Diesel Power Station Diesel 2 4.2 8.40 

48 Gujarat State Sector G.8.E.B. Ohwaran DiaseI Power Station Di6seI 0.6 0.60 

50 Gujarat Slate Secklr G.S.E.B. Ohuvaran Thermal Power Steam NO 110.00 
Station 

Gujaral State Sector G.S.E.B. DhuvIran Thermal Power Steam- 110 110.00 
Station 

51 GujaIat S1aIe Sector G.s.E.B. Dwa/ka Diesel Power Station Diesel 3 0.12 0.36 

52 Gujarat Stale Sec:IDr G.S.E.B. GaIdIi Nagar Diesel Power Diesel 2 0.4 0.80 
Station 

53 Gujarat State Sedor G.S.E.B. Gandhi Nagar Thennal Power Steam 120 120.00 

Station 

Gujarat State SecIDr G.S.E.B. Gandhi Nagar Thermal Power Stearn 120 120.00 

Station 

Gujarat State Sedor G.S.E.B. Gandhi Nagar Thermal Power Steam 210 210.00 

Station 

Gujarat State Sedor G.S.E.B. GanclhiNagarThermalPower Staem 210 210.00 

StatIon 

54 GujanIt State Sector G.8.E.B. KutdI lignite Thermal Power Steam 70 70.00 

Station 

Gujaral Stata Sector G.S.E.B. Kutch UgniIe Thermal Power Stearn 70 70.00 

Station 

Gujaral Stale Sector G.S.E.B. Kutc:h Ugnite Thermal Power Steam 75 75.00 

Station 
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55 Gujarat State Sedor G.S.E.B. Mah\J\Ia Diesel Power Slation Diesel 1.28 1.28 

56 Gujarat State Sedor G.S.E.B. Mandavi Diesel Power Station Diesel 0.15 0.15 

Gujarat State Sedor G.8.E.B. Mandavi Diesel Power Station Diesel 2 0.56 1.12 

57 GI4arat Stale Sector G.S.E.B. PancIIana Diesel Power Station Diesel 1.02 1.02 

58 Gujarat State Sector G.S.E.B. Sikka Thelma! Power Station Steam 120 120.00 

G\4arat State Sedor G.S.E.B. Sikka ThennaI Power Station Steam 120 120.00 

59 Gi.;Irat State Sector G.S.E.B. Ukai Thermal Power Station Steam 120 120.00 

Gujarat State Sector G.S.E.B Ukai Thermal Power Station Steam 120 120.00 

Gujarat State Sector G.S.E.B. Ukai Thermal Power Station Steam 200 200.00 

Gujarat State Sector G.S.E.B. Ukai Thermal Power Station Steam 200 2DD.OO 

Gujarat State Sector G.S.E.B. Ukai Thennal Power Slation Steam 210 210.00 

60 Gujarat State Sector G.S.E.B. Uran Diesel Power Station Diesel 1.28 1.28 

61 Gujarat State Sedor G.S.E.B. Wanakbori Diesel Power Station Diesel 4 0.4 1.60 

62 Gujaral State Sedor G.S.E.B. Wonakabori Thermal Power Steam 210 210.00 
Station 

Gujarat State Sector G.S.E.B. Wonakabori ThennaI Power Steam 210 210.00 
Station 

Gujaral State Sedor G.S.E.B. Wonakabori Thermal Power Steam 210 210.00 
Station 

Gujarat State Sector G.S.E.B. Wonakabori Thermal Power Steam 210 210.00 
Station 

Gujarat State Sedor G.S.E.B. Wonakabori ThennaI· Power Steam 210 210.00 
Station 

Gujarat State Sedor G.S.E.B. Wonakabori Thermal Power Steam 210 210.00 
Station 

63 Gujarat State Sedor G.S.E.G Haziira Gas Power Station GT-Gas 52 52.00 

Gujarat State Sector G.S.E.G Haziira Gas Power Station GT-Gas 52 52.00 

Gujarat State Sedor G.S.E.G Hazira Gas Power Stalion GT-Gas 52.1 52.10 

64 Gujarat Pvt. G1PCl (Pvt) Baroda Gas Power Station GT-Gas 106 106.00 

GujaraI Pvt. GlPCl (PY\) Batcda Gas Power Station GT-Gas 54 54.00 

65 Gujarat Pvt. G1PCL. (Pvt) Sural Lignite Thermal Power Steam 125 125.00 
Station 
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Gujerat Pvt. G\PCL {Pvt) Surat Lignite Thermal Power Steam 125 125.00 
Station 

66 Gujarat State Sedor GSECL Dhwaran Gas Power Station GT-Gas 38.77 38.77 

Gujarat State Sector GSECl Dhwaran Gas Power Station GT·Gas 67.85 67.85 

Gujaral State Sedor GSECl Dhwaran Gas Power Station GT·Gas 72 72.00 

Gujarat State Sector GSECl Ohwaran Gas Power Station GT-Gas 40 40.00 

67 Gujaral State Sedor GSECl Gandhi Nagar Thermal Power Steam 210 210.00 
Station 

68 Gujarat State Sector GSECl Utran Gas Power Station GT·Gas 33 33.00 

Gujarat State Sector GSECl Utran Gas Power Station GT-Gas 33 33.00 

Gujarat State Sector GSECl Utran Gas Power Station GT-Gas 33 33.00 

Gujarat State Sector GSECL UtranGasPowerStalion GT-Gas 45 45.00 

69 Gujarat State Sector GSECl Wanakobri Thennal Power Steam 210 210.00 
Station 

70 Gujarat Pvt. Gujarat Peguthan Peguthan Gas Power Stalion GT·Gas 135 135.00 

Gujaral Pvt. Gujarat Peguthan Peguthan Gas Power Station GT-Gas 135 135.00 

Gujarat Pvt. Gujaral Pegu\han Peguthan Gas Power Station GT-Gas 135 135.00 

Gujarat Pvt. Gujarat Pegulhan Peguthan Gas Power Station GT·Gas 250 250.00 

71 Gujarat State SeeD GMO Corpn. Akrimota Thermal Power Station Steam 125 125.00 

Gujal8t State Sector GMD CoIpn. Akrimota Thermal Power Station Steam 125 125.00 

72 Gujarat Pvt. Sural E Co. Pvt. Sural Power Generating Co. Diesel 2 0.1 0.20 

Total (Gujarat) 6721.20 

73 MadhVa Pradesh State Sector MPSEB Amarkantak Thermal Power Steam 30 30.00 
Station 

Madhya Pradesh State Sector MPSEB Arnarkantak Thermal Power Steam 30 30.00 
Station 

Madhya Pradesh State Sector MPSEB Amarkantak Thermal Power Steam 120 120.00 
Station 

Madhya Pradesn- Stale SecIor MPSEB Amarkantak Thermal Power Stearn 120 120.00 
Station 

74 Madhya Pradesh State Sector "MPSEB Birsinghpur Thermal Power Stearn 210 210.00 
Station 
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Md1ya Pradesh Slate Sedor MPSEB Bitair9IPur Thermal Power Steam 210 210.00 
Station 

MIdtya Pradesh State Sedor MPSEB 8itsinghpur Thermal Power Steam 210 210.00 
SWtion 

75 Madhya Pradesh State Sec:Ior MPSEB Sanjay Gandli ThennaI Power Steam 210 210.00 
Station Extn. 

Madhya Pradesh State Sector MPSEB Sanjay GancI1i ThennaI Power Steam 500 500.00 
SIaIian Extn. 

76 Madhya Pradesh State Sedor MPSEB Salpura Thermal Power Steam 200 200.00 
Station Extn. 

Madhya Pradesh Slate Sedor MPSEB SaIpJra Thermal Power Steam 210 210.00 
Station Extn. 

Madhya Pradesh State Sector MPSEB SalpuI8 Thermal Power Steam 210 210.00 
Station Extn. 

Madhya Pradesh State Sedor MPSEB SaIpura Thermal Power Steam 210 210.00 
Station Extn. 

Madhya Pradesh State Sector MPSEB .It SalpuraThennaJ Power Station Steam 62.5 62.50 
With Raj. 

Madhya Pradesh State Sector MPSEB SalpuraThermaI Power Station Steam 62.5 62.50 

Madhya Pradesh State Sector MPSEB Satpura Thermal Power Station Steam 62.5 62.50 

Madhya Pradesh State Sector MPSEB SatpuraThermaI Power station Steam 82.5 82.50 

Madhya Pradesh State Sedor MPSEB Salpura Thermal Power Station Stearn 62S 62.50 

Total ( Madhya Pradesh) 2782.50 

77 MaharashIra Pvt. BSES Pvt. Dhanu Thermal Power Station Steam 250 250.00 

Maharashtra Pvt. Dhanu Thermal Power Station Steam 250 250.00 

78 Maharashtra State Sector MSEB Bhusawal Thermal Power Steam 55 55.00 
Station 

Slate Sector MSEB Bhusawal Therma\ Power 210 210.00 
Station 

State Sector BhusawaI Thermal Power Steam 210 210.00 
Station 

79 Maharashtra State Sector MSEB Chandrapur Thermal Power Steam 210 210.00 
Station 
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Maharashtra State SacIor ClIandrapur Thermal Power Steam 210 210.00 
Slation 

Maharaahlra State Sedor Chandrapur Thermal Power Steam 210 210 
Slation 

State SedOr Chandrapur Thennal Power Steam 210 210 
Station 

Stale Sedor MSEB Chandrapur Thermal Power Stearn 500 500.00 
SIation 

Slate Sector Chandrapur Thermal Power Steam 500 500.00 
Station 

Slate Sedor Chandrapur Thennal Power Steam 500 500.00 
Station 

80 Maharashtra State Sedor MSEB Khapettdteda ThennaI Power Steam 210 210.00 
Station 

State Sedor Khaperkheda ThermaJ Power Steam 210 210.00 
Station 

Slate SecIor Khaperlcheda Thermal Power Steam 210 210.00 
Slation 

Maharuhlra State Sector KhapeIkheda Thermal Power Steam 210 210.00 
Station 

81 MatIara8htra State Sedor MSEB Koraci Thermal Power Slation Steam 105 105.00 

Maharashlra State Sedor Koladi Thermal Power Station Steam 105 105.00 

MahanIshtra State SedOr Koradi ThennaI Power Station Steam 105 105.00 

MIhata&htra Slate SedOr Koraci Thermal Power Station Steam 105 105.00 

MaharaShIra State Sedor MSEB Koradi Thermal Power Station Steam 200 200.00 

Maharashtra Slate Sedor MSEB Koradi Thermal Power Station Steam 210 210.00 

Maharashtla State SedOr Koradi Thermal Power Station Steam 210 210.00 

82 Mahanlshtra State Sedor MSEB Nasik Thermal Power Station Steam 125 125.00 

Mahat8ShIra State Sector Nasik Thermal Power Station Steam 125 125.00 

Maharashtra Slate Sector MSEB Nasik Thermal Power Station !)team 210 210.00 

Maharashtra State Sedor Nasik Thermal Power Station Steam 210 210.00 

MaharIIIhtra State Sector Nasik Thermal Power StatiOn Steam 210 210.00 

83 MahaI8IIhtrB State Sedor MSEB .Pa18s Thermal Power Station Steam 55 55.00 
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Maharashtra State Sedor MSEB P8fIS Thermal Power Station Steam 260 250.00 

84 Maharashtra State Sector MSEB Pam Thermal Power Station Steam 20 20.00 

Maharashtra Slate Sector Parli Thermal Power Slation Steam 20 20.00 

Maharashtra Slate Sector MSEB Parli Thermal Power Station Steam 210 210.00 

Maharashtra State Sedor Parli Thermal Power Station Steam 210 210.00 

Maharashlra State Sedor Parli Thermal Power Station Steam 2tO 210.00 

Maharashtra State Sedor New Parti Thermal Power Steam 250 250.00 
Station 

85 Maharashtra State SecIor MSEB Uran Gas Power Station GT-Gas 60 60.00 

Maharashtra State Sector Uran Gas Power Station GT-Gas 60 60.00 

Maharashtra Stale Sedor Uran Gas Power Station GT-Gas 60 60.00 

Maharashtra State Sector Uran Gas Power Station GT-Gas 60 60.00 

MahaIashtra State Sector MSEB Uran Gas Power Station GT-Gas 108 108.00 

MaharashlJa State Sector Uran Gas Power Station GT-Gas 108 108.00 

Maharashtra Slate Sedor Uran Gas Power Station GT-Gas 108 108.00 

Maharashtla State Sector Uran Gas Power Station GT-Gas 108 108.00 

MaharashIra Stale Sector MSEB Uran Gas Power Station GT-Gas 120 120.00 

Maharashtra State Sector Uran Gas Power Station GT-Gas 120 120.00 

86 Maharashtra Pvt. TATA Trombay Gas Power Station GT-Gas 60 60.00 

Maharashtra Pvt. TATA Trombay Gas Power Station GT-Gas 120 120.00 

87. Maharashtra Pvt. TAT A Trombay Thermal Power Station Steam 150 150.00 

Maharashtra Pvt. TATA Trombay Thermal Power Station Steam 500 500.00 

Maharashtra Pvt. TATA Trombay Thermal Power Station Steam 500 500.00 

Total (Maharashtra) ~2.00 

88 Central Sector Central Sector NTPC Gandhar Gas Power Station GT-Gas 131 131.00 

Centra! SecIor Central Sector NTPC Gandhar Gas Power Station GT-Gas 131 131.00 

Central Sector Central Sector NTPC Ganctlar Gas Power Station GT-Gas 131 131.00 

Central Sector Central Sector NTPC Gandhar Gas Power Station GT-Gaa 255 255.00 

89 Central Sector Central Sector NTPC Kawas Gas Power Station GT-Gas 106 106.00 
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Central IICtor Central Sector NTPC Kawas Gas Power Station GT Gas 106 t06.00 

Central Sector Central Sector NTPC Kawas Gas Power Station GT-Gas 106 106.00 

Central Sector Central Sector NTPC KaWlS Gas Power Station GT-Gas 106 106.00 

Central Sector Central Sector NTPC Kawas Gas Power Station GT·Gas 110 110.00 

Central Sector Central Sector NTPC Kawas Gas Power Station GT-Gas no HO.OO 

90 Central Sector Central Sector NTPC Korba Thermal Power Station Steam 200 200.00 

Central Sector Central Sector NTPC Korba Thermal Power Station Steam 200 200.00 

Central Sector Central Sector NTPC Korba Thermal Power Station Steam 200 200.00 

CentlaI Sector Central Sector NTPC Korba Thermal Power Station Steam 500 500.00 

Central Sector Central Sector NTPC Korba Thermal Power Station Steam 500 500.00 

91 Central Sector Central Seelor .It. Venture Ratnagiri Gas Power Station GT-Gas 240 240.00 
NTPC & ONGC 

Central Sector Central Sector .It. Venture Ratnagiri Gas Power Station GT-Gas 240 240.00 
NTPC & ONGC 

Central Sector Central Sector .It. Venture Ratnagiri Gas Power Station GT-Gas 260 260.00 
NTPC & ONGC 

Central Sector Central Sector .It Venture Ratnagiri Gas Power Station GT-Gas 240 240.00 

NTPC & ONGC 

Central Sector Central Sector .It. Venture Ratnagiri Gas Power Station GT-Gas 240 240.00 
NTPC & ONGC 

Central Sector Central Sector Jt. Venture Ratnagiri Gas Power Station GT·Gas 260 260.00 

NTPC & ONGC 

Central Sector Central Sector .It. -venture Ratnagiri Gas Power Station GT·Gas 240 240.00 

NTPC & ONGC 

Central Sector Central Sector .It. Venture Ratnagiri Gas Power Station GT-Gas 240 240.00 

NTPC & ONGC 

Central Sector Central Sector .It. Venture Ratnagiri Gas Power Station GT-Gas 260 260.00 

NTPC & ONGe 

92 Central Sector Central Sector NTPC Sipat Supper Thermal Power Steam 500 500.00 

Station 

93 Central Sector Central Sector NTPC Vtndhyachal Thermal Power Steam 210 210.00 

Station 

Central Sector Central Sector NTPC Vmdhyachal Thermal Power Steam 210 210.00 

Station 
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Central Sector CenIraI Sector NTPC Vincllyachal Thermal Power Steam 210 210.00 
Slalion 

Central Sedor Central Sector NTPC VII1CIIyachal Thermal Power Steam 210 210.00 
S1aIion 

CentIaI Seclor Central Sector NTPC Vmcllyachal Thermal Power Steam 210 210.00 
Station 

Central Sector Central Sedor NTPC VlI1CI1yachaJ Thermal Power Steam 210 210.00 
Slalion 

Central Sector Central Sector NTPC Vtndlyachal Thermal Power Steam 500 500.00 
Station 

Central Sector Central Sector NTPC Vinct1yachaI Thermal Power Steam 500 500.00 
Station 

Central Sector Central Sector NTPC Vincllyachal ThennaI Power Steam 500 500.00 
Station 

CentIaI Sector Central Sedor NTPC VlIlCIIyachal Thermal Power Steam 500 500.00 
S1aIion 

Tolal CenInd Sedor (WesIem Region) 9372.00 

WesIem Region Total. 30245.70 

3. Sou1hem Region 

94 Andhra Pradesh Stale Sec:kIr APGEJ«X> Kolhagudam Thermal Power Steam 250 250.00 
Station 

Andhra Pradesh State Sedor APOENCO KoIhagudam Thermal Power Steam 250 250.00 
Station 

Andhra Pradesh Slats Sedor APGENCO KoIhagudam Thermal Power Staam 60 60.00 
StaIionA 

Andhra Pradesh Stale Sedor APGENCO KoIhagudam Thenna1 Power Steam 60 60.00 
Station A 

Andhra Pradesh State Sector APGENCO KoIhagudarn Thennal Power Steam 60 60.00 
Station A 

Andtva Pradesh State SecIor APGENCO KoIhagudam Thermal Power Steam 60 60.00 
Station A 

Andhra Pradesh State S8ctor APGENOO KoIhagudam Thennal Power Steam 110 110.00 
Station B 

Andhra Pradesh State Sector APGENCO KoIhagudam Thermal Power Steam 110 110.00 
SIation B 
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Anc:IIra Ptadesh State Sector APGENCO Kolhagudam Thermal Power Steam 110 110.00 
Station C 

Andhra Pradesh State Sector APGENCO Kothagudam Thermal Power Steam 110 110.00 
Station C 

95 Andhra Pradesh Stale Sector APGENCO Ramagudam Thermal Power Steam 62.5 62.50 
Station B 

96 Andhra Pradesh State Sector APGENCO Rayal Seema Thennal Power Steam 210 210.00 
Station 

Andhra Pradesh State Sector APGENCO Rayal Seema Thermal Power Steam 210 210.00 
Station 

Ancllra Pradesh State Sector APGENCO Raval Seema Thermal Power Steam 210 210.00 
Station 

97 Andhra Pradeah State Sector APGENCO Vljayawada Thermal Power Steam 210 210.00 
Station 

AndIva Pradesh State Sector APGENCO V'qayawada Thermal Power Steam 210 210.00 
Station 

Andhra Pradesh Stale Sector APGENCO V,ayawada Thermal Power Steam 210 210.00 
Station 

Andhra Pradesh State Sector APGENCO Vljayawacla Thermal Power Steam 210 210.00 

Station 

Andhra Pradesh State Sector APGENCO Vljayawada Thermal Power Steam 210 210.00 

Station 

Andhra Pradesh Stale Sector APGENCO Vljayawada Thermal Power Steam 210 210.00 

Station 

98 Andhra Pradesh State Sedor APGENCO Vtjeswaram (APGPCOR.) GT-Gas 173.3 173.30 

Andhra Pradesh State Sector APGENCO Vijeswaram (APGPCOR.) GT-Gas 33 33.00 

Andhra Pradesh Stale Sedor APGENCO Vljeswaram (APGPCOR.) GT-Gas 33 33.00 

AndIva Pradesh State Sector APGENCO Viie6waram (APGPCOR.) GT-Gas 33 33.00 

99 AnctIra Pradesh Pvt. BSES Peddapuram Gas Power Station GT-Gas 142 142.00 

Andhra Pradesh Pvt. BSES Peddapuram Gas Power Station GT·Gas 78 78.00 

100 AncIlraPradesh Pvt. GVK Ind Jegrupadu Gas Power Station GT·Gas 52.8 52.80 

Andhra ·Pradesh Pvt. GVKlnd JegrupaW Gas Power Station GT-Gas 52.8 52.80 

Andhra Pradesh Pvt. GVK Ind JegrupackI Gas Power Station GT·Gas 52.8 52.80 

Andhra Pradesh Pvt. GVKlnd Jegrupadu Gas Power· Station GT-Gas n noo 
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Aldlra Pra:iesh PYt. GVK Ind Jegrupadu Gas Power Station GT-Gas 140 140.00 

AId\ra Pradesh Pvt. GVK Ind Jegrupadu Gas Power Station GT.Gas 80 80.00 

101 Andhra Pradesh Pvt. Kondapalli Co. KondapaUi Gas Power Station GT-Gas 112 112.00 

Andhra Pradesh PYt. KondapaIIi Co. KondapaHi Gas Power Station GT-Gas 112 112.00 

Andhra Pradesh Pvt. Kondapalli Co. KondapaIfi Gas Powar Station GT-Gas 126 126.00 

102 AndIva Pradesh PYt. LV.S. Power L V.S.Oiesel Power Station Diesel 184 18.40 
Corpn. 

Andhra Pradesh Pvt. LV S Power LV. S.DieseI POW8r Station Diesel 18.4 18.40 
Corpn. 

103 Andhra Pradesh PYt. Vemagiri Power Vemagiri ,CCPP GT-Gas 233 233.00 
CoIp. 

Andhra Pradesh PYt. Vemagiri Power Vemagiri ,C'CPP GT-Gas 137 137.00 
Corp. 

104 Andhra Pradesh Pvt SPGl (Spectrum) Godavari Gas Power Station GT-Gas 47 47.00 

AndhraPradesh Pvt. SPGL (Spec:IMn) Godavari Gas Power Station GT-Gas 47 47.00 

Andhra Pradesh Pvt SPGL (Spectrum) Godavari Gas Power Stalion GT-·Gas 47 47.00 

Andhra Pradesh Pvt SPGL (Spectrum) Godavari Gas Power Stalion GT-Gas 01 01.00 

TdaI (AncIIra Pradesh) 5045.00 

105 KamaIaka PYt. Jindal (PYt. Co.) Torangalu Thermal Power Steam 130 130.00 
Station 

Kamataka PYt. Torangallu Thelmal Power Steam 130 130.00 
Station 

106 KamaIaka State SecIor KPCl Aaichur ThennaI Power Station Steam 21.0 210.00 

t<amataka StateSeclDr Raichur ThennaI Power Station Steam 210 210.00 

KamataIca State Sector RaidlUr ThennaI Power Station Steam 210 210.00 

Kamataka State SecIor Raichur The!maI Power Stalion Steam 210 210.00 

Kamataka State Sector Raichur Thermal Power Station Steam 210 210.00 

Kamataka State SecIor Raict1ur Thermal Power Station Steam 210 210.00 

Kamataka State Sector KPCl Raichur Then'naI Power Station Steam 210 210.00 

107 Kamataka PYt. Shrirayalseema BeIIary Diesel Power Station Diesel 2 12.6 25.20 
Ud. (M) 
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108 Karnataka Pvt. Tanir Bavi Power Tanir Bavi Gas Power Station GT-Gas 42.5 42.SO 
Pvt.Co. 

Kamataka Pvt. Tanir Bavi Gas Power Station GT-Gas 42.5 42.SO 

Kamalaka Pvt. Tanir Bavi Gas Power Station GT-Gas 42.5 42.SO 

Kamataka Pvt. Tanir Bavi Gas Power Station GT-Gas 42.5 42.50 

Karnataka Pvt. Tanir Bavi Power Tanir Bavi Gas Power Station GT-Gas SO SO.OO 
Pvt.Co. 

109 Kamataka Pvt. TATA Pvt.Co. Belguam Diesel Power Station Diesel 81.3 81.30 
(Tala) 

110 Kamataka State Sector WNl Yelahanka Diesel Power Station Diesel 21.32 21.32 

Kamataka Stale Sector Yelahanka Diesel Power Stalion Diesel 21.32 21.32 

Kamataka State Sector . Yelahanka Diesel Power Station Diesel 21.32 21.32 

Kamataka State Sector Yelahanka Diesel Power Station Diesel 21.32 21.32 

Kamataka State Sector Yelahanka Diesel Power Station Diesel 21.32 21.32 

Kamataka State Sector Yelahanka Diesel Power Station Diesel 21.32 21.32 

Total (Kamataka) 2184.42 

111 Kerala Pvt BSES Pvt.Co. Cochin Gas Power Station GT-Gas 39 39.00 

Kerala Pvt. BSES Pvt.Co, Cochin Gas Power Station GT-Gas 45 45.00 

Kerala Pvt. Cochin Gas Power Station GT-Gas 45 45.00 

Keraia Pvt. Cochin Gas Power Station. GT·Gas 45 45.00 

112 Kerala Pvt Kasargode Kasargode Diesel Power Diesel 7 3.12 21.84 

Pvt. Co. Station 

113 Kerala State Sector KSEB Brahmapuram Diesel Power Diesel 21.32 21.32 

Station 

Kerata State Sector Brahmapuram Diesel Power Diesel 21.32 21.32 

Station 

Kerala State Sector Brahmapuram Diesel Power Diesel 21.32 21.32 

Station 

Kerala State Sector Brahmapuram Diesel Power Diesel 21.32 21.32 

Kerala Stale Sector Brahmapuram Diesel Power Diesel 21.32 21.32 
Station 

114 Karala State Sector KSEB Kozhikode Diesel Power Station Diesel 16 16.00 
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I<eraIa Slate SectJr KozhImde Diesel Power Station Diesel 16 16.00 

KeraIa State Sector Kozhikode Diesel Power Station Diesel 16 16.00 

KeraIa Stale Sedor Kozhikode Diesel Power Station Diesel 16 16.00 

KeraIa Stale SecIDr Kozhikode Diesel Power Station Diesel 16 16.00 

KeraIa State SecIor Kozhikode Die&al Power SIation Diesel 16 16.00 

KeraIa State SecIor KozhikDde Diesel Power Station Diesel 16 16.00 

KeraIa Stale Sector Kozhitoda Diesel Power Station Diesel 16 16.00 

Total (KeIaIa) 430.44 

115 I..akshadIIeep Slate SeeD GcM.Deptt Aga1Ii Diesel Power Station Diese/ 1 14 1.14 

116 l.aIaIhadIIIeep Stale SecIDr GcM.DepIt AmIni Diesel Power Station Diese/ 1.03 1.03 

117 I..akshadIIeep State SecIDr GcM.Deptt ArDoIt Diesel Power Station Diesel 1.25 1.25 

118 Lakstladl8ep Slate SecIDr GcM.Deptt Bangaram Diesel Power Station Diesel 0.09 0.09 

119 Stale Sedor GcM.DepIt Biba Diesel Power Station Diesel 0.058 0.06 

120 State Sedor GcM.DepIl ChetIat Diesel Power Station Die&eI 0.43 0.43 

121 l.akshacIMIep State Sedor GovlDepll Kadamat Diesel Power Station Diesel 0.8 0.80 

122 L.akshadwaep Slate Sedor Govt.DepIt KaIpeni Diesel Power Station Diesel 1.06 1.06 

123 Lak&hadwaep State Sedor Gcwt.OepIt kavaralli Diesel Power Slation Diesel 18 1.80 

124 L.akshadwaep &ate SeeD GcM.DepIt KiIan Diesel Power Station Diesel 0.51 0.51 

125 LakahadIIeep State SecIDr GcM.DepIt Minicoy Diesel Power Station Diesel 1.8 1.80 

Total (labhadweep) 9;97 

126 Poncicheny State Seclor PPCL (Gas) KaraikaI Gas Power Station GT-Gas 9.6 9.60 

Pondicheny &ate Seclor PPCL (Gas) Karaikal Gas Power Station GT-Gas 22.9 22.90 

ToCaI (Pondcherry) 32.SO 

127 Central Sector Central Sector NEYVELI NeyveIi Thermal Power Stearn 210 210.00 
UGNITE Station (Ext) 

Central Sector Central Sector NEYVElI NeyveIi Thermal Power Steam 210 210.00 
UGNITE Station (Fst) 

CenInJI Sector Central Sector NEYVEU NeyveIi Thermal Power Steam SO SO.OO 
UGNITE Station I 

CenIraI Sector CenInJI Sector NEYVEU NeyveIi Thermal P.ower Steam SO SO.oo 
UGNITE Station I 
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Central Sector Central Sector NEYVaI NeyveIl ThennaI Power Steam 50 50.00 
UGNITE Station I 

CeriraI Sector CentnII Sector NEYVElI NayveIl ThennaI Power 50 50.00 
UGNITE S1ation I 

CenIraI· Sector CenInII Sector NEYVEU NeyveIi ThermaJ Power Steam 50 50.00 
UGNITE Station I 

Central SIcIDr Central Sector t£YVEU NayveIl Thermal Power Steam SO SO.OO 
UGNITE SIation I 

Central Sector Central Sector NEYYEU NeyveIi ThennaI Power Steam 100 100.00 
UGNITE SIation I 

CenbII SecIor CenInII Sector NEYVEU NeyveIi Thermal Power Steam 100 100.00 
UGNITE Station I 

Central . Sector Central Sector NEYVEU NayveIi Thermal Power Steam 100 100.00 
UGNITE Station I 

Central Sector Cenbal Sector NEYVEU NeyveII Thermal Power 210 210.00 
UGNITE S1aIiDn II 

Central Sector CenIraI Sector NEYVEU NeyveIi Thermal Power Steam 210 210.00 
UGNITE S1aIiDn II 

Central Sedor Central Sector NEYVB.I NeyveIi Thennal Power Steam 210 210.00 
UGNITE Station II 

CenIJaI Sector Central Sector NEYVELI NeyveIi Thermal Power Steam 210 210.00 
UGNITE Station II 

Central Sector Central Sector NEVVEU NeyveIi ThennaI Power 210 210.00 
UGNITE Station U 

CenInII Sector CentnII Sector NEYVB.I NayveIi Thermal Power 210 210.00 

UGNITE Station II 

Central Sector Central Sector NEYVELI NeyveIi Thermal Power Steam 210 210.00 
UGNITE SIatIon II 

128 Central Sector CentIaI Sector NTPC Kayamkulam Gas Power GT-Gas 115.3 115.00 
Station 

Central Sector Central Sector NTPC Kayamkulam Gas Power GT-Gas 1153 115.00 
Station 

Central Sector Central Sector NTPC Kayamkulam Gas Power GT-Gas 119.4 119.40 
Station 

129 Central Sector CentIII Sector NTPC Rarnagundm Thermal POWIII' Steam 200 200.00 
Station 
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Central Sector CerttI'a Sector NTPC Ramagundm Thermal Power Steam 200 200.00 
Station 

Central Sector Central Sector NTPC Ramagunclm Thermal Power Steam 200 200.00 
Station 

Central Sector Central Sector NTPC RamagunOOi Thermal Power Steam 500 500.00 
Station 

Central Sedor Central Sector NTPC Ramagunckn Thermal Power Steam 500 500.00 
Station 

Central Sector Central Sector NTPC Ramagundm Thermal Power Steam 500 500.00 
Station 

Central Sector Central Sector NTPC Ramagundm Thermal Power Steam 500 500.00 
Station 

130 Central Sector CenbaI Sector NTPC Simadri ThennaI Power Station Steam 500 500.00 

Central Sedor Central Sector NTPC Simadri ThennaI Power Station Steam 500 500.00 

Total Central Sector (Southern Region) 6440.00 

131 Tamil NIdI Pvt. BaIaji Power SamayanaRur Diesel Power DieaeI 7 15.143 106.00 
Corpn.PYlCo. Station 

132 Tamil NaIiI PYl GMR Vasavipower Basin Bridge Diesel Power Diesel SO SO.OO 
PYlCo. Station 

TamB NIHlJ PYl GMR V8savipower Basin Bridge Diesel Power Diesel SO SO.OO 
PYlCo. Station 

Tamil ~ GMR Vasavipower Basin Bridge Diesel Power DieaaI 50 SO.OO 
PYlCo. Station 

Tamil NaclJ Pvt. GMR ~ Basin Bridge Diesel Power Diesel 50 SO.OO 
PYlCo. Station 

133 Tamil NIDI SIaIe SecIor KUTTALAM KuItaIam Gas Power Station GT-Gas 'ST 'ST.OO 
CCPP 

TamI~ Slate SeeD" .KUTTALAM KuttaIam Gas Power GT-Gas 63 63.00 
CCPP Station uniI-I 

134 Tamil Nadu PPN Power PIIaiperumaIana Gas Power GT-Gas 225 225.00 
Co. lid. Station 

Tamil Nadu PPN Power PIIaiperumaIana Gas Power GT-Gaa 105.5 105.50 
Co. lid. Station 

135 Tamil NIdJ Pvt. SamalpatIi Samalpatti Gas Power Station DieaeI 7 15094 105.66 
Power Co. 



301 WnWar7 Anstttrm AGRAHAYANA 9,1929 (Sakal to OU6Slions 302 

2 3 4 5 6 7 8 9 

136 Tamil Nadu Pvt. St CMS Electric Neyvelil Thermal Power Station Steam 250 250.00 
Company 

137 Tamil NIcki Pvt. Aban Power Karuppur CCGT GT-Gas 70 70.00 
Co. Ud. 

Tamil Nadu Pvt. Aban Power Karuppur CCGT GT-Gas 49.8 49.80 
Co. Ud. ( Waste Heat Steam) 

138 Tamil Nadu Pvt. Valentharvy Valentharvy OPS GT-Gas 38 38.00 
Power Co.Ltd., 

TamU Nadu Pvt. Valentharvy Valentharvy OPS GT-Gas 14.8 14.80 
Power Co.ltd., 

139 TamH Nadu State Sedor TNEB Basin Bridge Gas Power GT-Gas 30 30.00 
Station 

Tamil Nadu State Sector Basin Bridge Gas Power GT-Gas 30 30.00 
Station 

Tamil Nadu State Sector Basin Bridge Gas Power GT-Gas 30 30.00 
Station 

Tamil Nadu Slate Sector Basin Bridge Gas Power GT·Gas 30 30.00 
Station 

140 Tamil Nadu State Sector TNEB Ennore Thennal Power Station Steam 60 60.00 

Tamil Nadu State Sector Ennore Thennal Power Station Steam 60 60.00 

Tamil Nadu State Sector TNEB Ennore Thermal Power Station Steam 110 110.00 

Tamil Nadu State Sector Ennore Thermal Power Station Steam 110 110.00 

Tamil Nadu State Sector Ennore Thermal Power Station Steam 110 110.00 

141 Tamil Nadu State Sector TNEB Kovikalappal Gas Power Station GT-Gas 38 38.00 

Tamil Nadu State Sector TNEB Kovikalappal Gas Power Station GT -Gas 69 69.00 

142 Tamil Nadu State Sector TNEB Mettur Thermal Power Station Steam 210 210.00 

Tamil Nadu State Sector Mettur Thermal Power Station Steam 210 210.00 

Tamil Nadu State Sector Metlur Thermal Power Station Steam 210 210.00 

Tam" Nadu State Sedor Mettur Thermal Power Station Steam 210 210.00 

143 Tamil Nadu State Sector TNEB Narimanam Gas Power Station GT-Gas 5 5.00 

Tamil Nadu State Sector Narimanam Gas Power Station GT-Gas 5 5.00 

144 Tamil Nadu State Sector TNEB North Madras Thermal Power Steam 210 210.00 
Station 
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Tamil NIdu State ·Secb North MedIas ThennaI Power Steam 210 210.00 
Station 

Tamil NackI State Sedor North Madras Thermal Power Steam 210 210.00 
Station 

145 Tamil NackI Slate SecIor TNEB Tuticorin 'TherrMI Power Station Steam 210 210.00 

Tamil NamJ Stale SecIor Tuticorin Thermal Power Station Steam 210 210.00 

Tamil Nadu Slate Sedor Tuticorin ThennaJ Power StatIon Stearn 210 210.00 

Tamil NIdu State SecIor Tuticorin ThannaI Power Station Steam 210 210.00 

Tamil NUl State Sector Tutioorin Thermal Power Station Steam 210 210.00 

146 TMiI Na<tJ State Sector TNEB Valuulhur Gas Power Station GT-Gas 34 34.00 

Tamil Nadu State Sector TNEB Valuulhur Gas Power Station GT-Gas 60 60.00 

Total (Tamil Nac1I) 4565.76 

SouIhem Ragicn Total 18708.09 

4. Ea*II AIgIon 

147 A & N IIIands Slate Sedor GeM. DepIL Campbel Bay 0ieaeI Power Diesel 2.n 2.n 
Station 

148 A & N Islands State Sedor Govt. Dap\l. Car Nicobar Diesel Power DiaaaI 2.55 2.55 
StatIon 

149 A & N Islands State Sedor GeM. DapIt. Champion Diesel Power DieIaI 0.12 0.12 
Station 

150 A & N Islands State Sector Govt. DaptI. Cha!ham Diesel Power Station DiaaaI 125 12.50 

151 A & N !sands Slate Sector GeM. Daptt. Chowra DieaaI Power Station DiaaaI 0.15 0.15 

152 A & N Islands State Sedor GeM. DapIt. Dugong Creak Diesel Power DiaaaI 0.04 0.04 
Station 

153 A & N Islands State Sector Govt. DapIt. Hanspuri Diesel Power Station DiaaaI 0.027 0.03 

154 A & N Islands State SacIor Govt. Daptt. HaYaIock Diasa1 Power Station Diesel 0.52 0.52 

155 A & N Islands State Sector Govt. Depl!. Jagannath Cera Diesel Power Dia&aI 0.012 0.01 
Station 

156 A & N IIIanda State Sedor Oovt. DapIt. Kakana Diesel Power Station Diasat 0.015 0.02 

157 A & N Islands Stale Sedor Oovt. DeptI. Kamorta Island Diesel Power Diesel 0.71 0.71 
Station 

158 A & N Islands State Sector Govt. DapIt. Katchal Diasat Power Station Diesel 0.58 0.58 

• 
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159 A & N Islands Stale Sec$)r GeM. DeptI. Kondul Diesel Power Station Diesel 0.03 0.03 

160 A & N Istands State Sector Govt. DepIt. UtIle Andaman Diesel Power Diesel 1.28 1.28 
Station 

161 A & N Istands Stale Sector Govt. Deptt. Long Island Diesel Power Diesel 0.175 0.18 
Station 

162 A & N Istands State Sector Govt. DepIt. Mohanpur Diesel Power Station Diesel 0.015 0.02 

163 A & N Islands State Sector GoYt. Deptt. Neil Island Diesel Power Diesel 0.4 0.40 
Station 

164 A & N Islands State Sec$)r Govt. Dept\. Paschim Sagar Diesel Power Diesel 0.039 0.04 
Station 

165 A & N Islands State Sector Govt. DeptI. Pheonixbay Diesel Power Diesel 5.71 5.71 
Station 

166 A & N Islands State Sector Govt. Deptt. P'dobhabi Diesel Power Station Diesel 0.04 0.04 

167 A & N Islands State Sedor Govt. Deptt. PiIomillow Diesel Power Station Diesel 0.03 0.03 

168 A & N islands Stale Sector GoYt. Dept\. PiJopenja Diesel Power Station Diesel 0.03 0.03 

169 A & N Islands State Sedor GoYt. Deptt. Pilpi110w Diesel Power Station Diesel 0.065 0.07 

170 A & N Islands State Sector Govt. Deptt. Raj Niwas Diesel Power Station Diesel 0.26 0.26 

A & N I8Iands State Sector Govt. DepIt. Rangat Bay Diesel Power 0ieseI 4.14 4.14 
Station 

171 A & N Islands State Sector GOY\. Dept\. Rangat Bay Diesel Power Diesel 5 1.2 6.00 
Station 

172 A & N IaIands State Sector Govt. DepIL Secretariat Diesel Power Station Diesel 0.13 0.13 

173 A & N Islands State Sedor Govt. Deptt. Shompen Complex Diesel Diesel 0.02 0.02 
Power Station 

174 A & N Istands State Sedor Govt. Deptt. Sits Nagar Diesel Power Diesel 1.45 1.45 
Station 

175 A & N Islands State Sector Govt. Deptl Smith Island Diesel Power Diesel 0.03 0.03 

Station 

176 A & N Islands State Sector Govt. Deptt. South Bay Diesel Power Station Diesel 0.01 0.Q1 

m A & N Islands State Sector Govt. Deptl Strait Islands Diesel Power Diesel 0.02 0.02 
Station 

178 A &N Islands State Sector Govt. Deptt. Tapong Dieael Power Station Diesel 0.04 0.04 

179 A & N Islands State Sedor Govt. 0eptI. Teressa Diesel Power Station Diesel 0.14 0.14 
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180 A & N IaIands Pvt. &Iyachakra .pc Bambo Flat Diesel Power DieeeI 2 6 10.00 
StatIon 

A & N \sanda Pvt. SIJlY8Chakra PC Bambo Flat Diesel Power Diesel 2 5 10.00 
Station 

Total (A & N Islands) 80.05 

BIIar State Sector BSEB BaIauni ThennaI Power Station Steam SO SO.OO 

BIIar Slate Sector Barauni Thermal Power Station Stearn SO SO.OO 

181 BIIar State Sector BSEB BaIauni Thermal Power Station Steam 110 110.00 

Ehr State Sector Batauni ThennaI Power Station Steam 110 110.00 

182 Bihar State Sedor BSEB Muzaftarpur Thermal Power Steam 110 110.00 
Station 

Bilar State Sedor MuzaftaIpur Thermal Power Steam 110 110.00 
Station 

183 BIIar State Sector BSEB Patna Thermal Power Station Steam 1.5 1.SO .. State Sector PaIna Thermal Power Station Steam 1.5 1.50 

BiIar State Sedor BSEB Pains Thermal Power Station Steam 3 3.00 

BiIar State Sector BSEB PaIna Thermal Power Station Stearn 7.6 7.SO 

Total (BiIar) 553.SO 

184 D.V.C Central Sedor D.V.C Bokaro Thermal Power Steam 210 210.00 
Station B 

D.V.C Central Sedor D.V.C Bokaro Thermal Power Steam 210 210.00 
Station B 

D.V.C Central Sector D.V .. C Bokaro Thermal Power Steam 210 210.00 
Station B 

185 D.VC Central Sector D.V.C Chandnlpur Thermal Power Steam 120 120.00 
Station 

D.V.C Central Sedor D.V.C Chandrapur Thermal Power Steam 120 120.00 
Station 

D.V.C Central Sedor D.V.C Chandrapur Thermal Power Steam 120 120.00 
Station 

D.V.C CenIraI Sector D.V.C Char¥mlpur Thermal Power Steam 140 140.00 
Station 

D.V.C Central Sector D.V.C Chandrapur Thermal Power Steam 140 140.00 
Station 

D.V.C Central Sector D.V.C Chand. Thermal Power Steam 140 140.00 
Station 
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186 D.V.C Central Sector D.V.C Durgapur Thermal Power Steam 140 140.00 
Station 

D.V.C Central Sector D.V.C Durgapur Thennal Power Steam 210 210.00 
Station 

187 D.V.C Central Sedor D.V.C Maithon Gas Power Slation GT-Gaa 30 30.00 

D.V.C Central Sector D.V.C Maithon Gas Power Station GT-Gas 30 30.00 

D.V.C Central Sector D.VC MaiIhon Gas Power Station GT-Gas 30 30.00 

188 D.V.C Central Sector D.V.C Mejia ThennaI Power Station Steam 210 210.00 

D.V.C Central Sedor D.V.C Mejia Thermal Power Station Steam 210 210.00 

D.V.C Central Sedor D.V.C Mejia Thennal Power Station Steam 210 210.00 

D.V.C Central Sector D.V.C Mejia Thermal Power Station Steam 210 210.00 

D.V.C Central Sector D.V.C Mejia ThennaI Power Station Steam 250 250.00 

D.V.C Central Sedor D.V.C Mejia ThennaI Power Station Steam 250 250.00 

Tolal (D.V.C) 3190.00 

189 Central Sector Central Sector NTPC Farakka ThennaI Power Station Steam 200 200.00 

Central Sector Central Segar NTPC Farakka Thermal POWIII' Station Steam 200 200.00 

Central Sector Central Sedor NTPC Farakka ThennaI Power Station Steam 200 200.00 

Central Sector Central Sedor NTPC Farakka Thermal Power Station Steam 500 500.00 

Central Sedor Central Sector NTPC Farakka ThennaI Power Station Steam 500 500.00 

190 Central Sector Central Sector NTPC KahaIgaon Thennal Power Steam 210 210.00 
Station 

Central Sector Central Sedor NTPC KahIIgaon Thermal Power Steam 210 210.00 
Station 

CentraJ Sector Central Sector NTPC Kahalgaon Thermal Power Steam 210 210.00 
Station 

Central Sedor Central Sedor NTPC KahaIgaon Thennal Power Steam 210 210.00 
Station 

Central Sector Central Sector NTPC KahaIgaon Thermal POWIII' Steam 500 500.00 
Station 

191 Central Sector Central Sector NTPC Talchar Thermal Power Station Steam 500 500.00 

Central Sector Central Sector NTPC Talchar Thermal Power Station Steam 500 500.00 
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Central Sector Central Sector NTPC Talchar Thennal Power Station Steam 500 500.00 

Central Sector Central Sector NTPC Talchar Thermal Power Station Steam 500 500.00 

Central Sector Central Sector NTPC Tak:har Thermal Power Station Steam 500 500.00 

Central Sector Central Sector NTPC Taichar Thermal Power Steam 500 500.00 
Station-ll, Unit-3 

192 Central Sedor Central Sector NTPC Talcher Thennal Power Steam 62.5 62.50 
Station Old 

Central Sector Central Sector NTPC Talcher Thennal Power 62.5 62.50 
Station Old 

Central Sedor Central Sector NTPC Talcher Thennal Power Steam 62.5 62.50 
Station Old 

CenIraI Sector Central Sector NTPC Talcher Thennal Power Steam 62.5 62.SO 
Station Old 

Central Sector CenIraI Sector NTPC TaIcher Thennal Power Steam 110 110.00 
Station Old 

Central Sector Central Sector NTPC Talcher Thermal Power 110 110.00 
Station Old 

Total NTPC 6410.00 

Total CenIraI Sector (DVC+NTPC) (Eastern Region) 9600.00 

193 .Ilarkhand Pvt. TATA Pvt. JojobeIa Thermal Power Station Steam 120 120.00 

Jhartdland Pvt TATA Pvt. Jcjobera Thermal Power Station SIeMI 120 120.00 

JhaIIctaId Pvt. TATA Pvt. Jcjobera Thermal Power Station Steam 120 120.00 

194 .I1arkhand State SecIor Jh.S.EB Patratu Thermal Power Station Steam SO SO.OO 

Jharkhand Slate SecIor Jh.S.EB Patratu Thennal Power Station Steam SO 50.00 

JhaJtIhand State Sedor .II.S.E.B PaIratu Thermal Power Station Steam SO 50.00 

.IIaJ1d1and Stale Sedor Jh.S.E.B Patratu Thermal Power Station Steam SO SO.oo 

JhaJtchand State Sedor Jh.S.E.B PatraIu Thermal Power Station Steam 100 100.00 

JharkhInd State Sector Jh.S.E.B Patratu Thermal Power Station Steam 100 100.00 

Jharkhand Slate SecIor Jh.S.E.B Patratu Thermal Power Station Steam 110 110.00 

Jharkhand State SecIor Jh.S.E.B Palratu Thermal Power Station Steam 110 110.00 

JhaI1<hand State Sector Jh.S.E.B Patratu Thermal Power Station Steam 110 110.00 
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JharldIand State Sedor Jh.S.E.B Patratu Thermal Power Station Steam 110 110.00 

195 JhaIIchand State SecIor TenughatVN Ud. Ternipt Thermal Power Station Steam 210 210.00 

Jharkhand Stale Sector TenughatVN lid. Tenughat Thermal Power Station Steam 210 210.00 

Total (Jharkhand) 1620.00 

196 Orissa State Secklr OPGC Ud. L B. IJaIJey Thermal Power Steam 210 210.00 
Station 

Orissa State SecIor OPGC ltd. l. B. Valley Thermal Power Steam 210 210.00 
StaIion 

Total (Orissa) 420.00 

197 Sikkim Stale Sedor GOVT.(Sikkim) Gangtok Diesel 4 4.00 

198 Sidcim State Sector GOVT.(Sikkim) Rampoo/ Diesel 1.00 

Total (Slddm) 5.00 

199 West Bengal Pvt. C.E.S.C. Pvt. Budge-Budge Thermal Power Steam 250 250.00 
Station 

West Bengal Pvt. C.E.S.C.Pvt. Budge-Budge Thermal Power Steam 250 250.00 
Station 

200 West BengaJ Pvt. C.E.S.C. Pvt. New Cossipore Thermal Power Steam 30 30.00 
Station 

West Bengal Pvt. C.E.S.C. Pvt. New Cossipore Thermal Power Steam 30 30.00 
Station 

West Bengal Pvt. C.E.S.C. Pvt. New Cossipore Thermal Power Steam 50 50.00 
Station 

West Bengal Pvt. C.E.S.C. Pvt. New Cossipore Thermal Power Steam 50 50.00 
Station 

201 West Bengal Pvt. C.E.S.C. Pvt. Southern Replacement T P S Steam 67.5 67.50 

West Bengal Pvt. C.E.S.C. Pvt. Southem RepIaoement T P S Steam 67.5 67.50 

202 West Bengal Pvt. C.E.S.C. Pvt. litagarh Thermal Power Station Steam 60 60.00 

West Bengal Pvt. C.E.S.C. Pvt. Tdagarh Thermal Po>ar Station Steam 60 60.00 

West Bengal Pvt. C.E.S.C. Pvt. Trtagarh Thermal Power Sta'ion Steam 60 60.00 

West Bengal Pvt. C.E.S.C. Pvt. TJIagarh Thermal Power Station Steam 60 60.00 

203 West Bengal State Sector D.P.l. D.P.L Thermal Power Station Steam 30 30.00 

West Bengal State Sector D.P.l. D. P.l. Thermal Power Station Steam 30 30.00 
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West Bengal Stale Saclor D.P.L D.P.L Thennal Power StatIon Steam 75 75.00 

West Bengal Stale Saclor D.P.L D.P.L Thermal Power Station Steam 75 75.00 

West BqaI State Secb' D.P.L D.P.L ThennIl Power SIation Steam 75 75.00 

Wall Bengal State SecU D.P.L D.P.L Thennal Power Station Steam 110 110.00 

204 West Bengal PYt. DiIhergarh PYt. ankuri Thermal Powar Steam 10 10.00 
Station 

West Bengal ChNkuri ThennaI Power 10 10.00 
Station 

205 West Bengal PYt. DishergaJtI PYt. Dishergath Thelmal Power Steam 3 3.00 
Station 

West Bengal PYt. DishergaIh PYt. DishergIIh Thermal Power Sleam 5 5.00 
Station 

Weal Bengal PYt. DishergaJtI Thermal Power SteIm 5 5.00 
Station 

Weal Bengal Pvt. DiahergaIh Thermal Power S1eam 6 5.00 
StaIion 

206 Weal Bengal Pvt DiIhergarh PYt. Seebpora Thermal Power Steam 1.5 1.50 
StaIion 

West Bengal PYt. DiIhergarh PYt. Seebpora Thermal Power 1.875 1.88 
Station 

Weal Bengal Pvt 0iahergaItI Pvt SeebponI Thermal Power 2 2.00 
Station 

West Bengal Pvt DiIhergaIh PYt. Seebpora Thermal Power 3 3.00 
Station 

'ID7 Weal Bengal PYt. SIJIdeban Pvt. SundeIban Diesel Power Diesel 0.14 0.14 
Station 

208 Weal BengaJ StaIB Sec:klr WBPOC BakIaswar Thermal Power Steam 210 210.00 
Station 

West Bengal State Sector WBPDC Bakreawar Thermal Power Steam 210 210.00 
• Station 

West Bengal State Secb' WBPDC Bakreswar Thermal Power Steam 210 210.00 
Station 

209 West Bengal State Sedor WBPDC Bandel Thermal Power Station Steam 60 60.00 

Weal Bengal State Sec:Ior WBPDC Bandel Thermal Power Station Steam 60 60.00 
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Wast Bengal State SecIDr WBPOC Bandel Thermal Power Station Steam 60 60.00 

West Bengal State Sec:tDr WBPDC Bandel ThennaI Power Station Steam 80 80.00 

West Bengal State SecIDr W8PDC Bandel Thennal Power Station Steam 210 210.00 

210 West Bengal State Sedor WBPDC KoIaghat ThennaI Power Station Steam 210 210.00 

West Bengal State SecIDr WBPDC KoIaghat Thermal Power Station Steam 210 210.00 

West Bengal Stale Sedor WBPDC KoIagIaI Thermal Power Station Steam 210 210.00 

Welt Bengal State Sec:tlr WBPDC KoIaghat Thermal Power Station Steam 210 210.00 

West Bengal State Sedor WBPDC Kolaghat Thermal Power Station Steam 210 210.00 

West Bengal State SecIDr WBPDC KoIaPl Thermal Power Station Steam 210 210.00 

211 West Bengal Stale Sector WBPOC Santaklh Thermal Power Station Steam 120 120.00 

West Bengal State SecIDr WBPDC SantaIcIh Thermal Power StatIon Steam 120 120.00 

West Bengal State Sec:tIr WBPDC SantaIdih Thermal Power Station Steam 120 120.00 

West Bengal State Sector WBPDC Santalcih ThennaI Power Station Steam 120 120.00 

212 West Bengal State SecIDr WBSEB BaIarghat Diesel Power Station Diesel 0.84 0.84 

213 West Bengal State Sector WBSEB Coach Bihar Diesel Power Diesel 1.97 1.97 
Station 

214 West Bengal State Sector WBSEB Digha Diesel Power Station Diesel 0.13 0.13 

215 West Bengal State Sector WBSEB Hakia Gas Power Station GT-Gas 20 20.00 

West Bengal State Sector WBSEB Hakia Gas Power Station GT-Gas 20 20.00 

216 West Bengal Slate Sector WBSEB Jaklank Diesel Power Station Diesel 0.4 0.40 

217 West Bengal State Sedor WBSEB Jalpaiguri Diesel Power Station Diesel 1.378 1.38 

218 West Bengal State Sedor WBSEB Kalirnpong Diesel Power Station Diesel 0.57 0.57 

219 West Bengal State Sector WBSEB Kalindu Diesel Power Station Diesel 3.07 3.07 

220 West Bengal State Sector WBSEB . Kasb3 Gas Power Station GT-Gas 20 20.00 

West Bengal State Sector WBSEB Kasba Gas Power Station GT-Gas 20 20.00 

221 West Bengal State Sector WBSEB l.eIong Diesel Power Station Dieset 0.9 0.90 

222 West Bengal State Sector WBSEB Pattar Pratima Diesel Power Diesel 0.29 0.29 

Station 

223 West Bengal State Sector WBSEB Ramyong Diesel Power Station Diesel 1.88 1.88 
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~ West Bengat S1ate SadDr WBSEB RudranaIar Diesel Power DIesel 0.05 0.06 
Station 

West Bengal State Sedor WBSEB Rudnmagar Diesel Power Diesel 0.58 0.58 
Station 

225 West Bengal S1ate Sedor W8SEB SIisuri Gas Power Station GT-Gas 20 20.00 

Total (West Bengal) 440857 

Eastern Region ToIaI 16667.12 

5. Harth EatiIrn RegIon 

226 AMachal Pradesh Slate Sector GeM. (AnI1achaJ TOTAl.. DIESEl 15.88 15.88 
Pradesh ) 

Total (Arunachal PrDsh) 15.88 

227 Assam Slate Sector A.S.E.B Borigaigaon Thermal. Power S&8Im 60 60.00 
Station 

Stele Sedor A.S.E.B Borigaigaon Thermal Power Steam 60 60.00 
Station 

State Sector A.S.E.B Borigaigaon Thermal Power SIIaIrn 60 60.00 
Station 

Assam State Sector A.S.E.B Borigaigaon Thermal Power Steam 60 60.00 
Station 

228 Assam Slate Sedor A.S.E.B Chandrapur ThennaI Power s.n 30 30.00 
Station 

State Sector A.S.E.B Chandrapur Thermal Power Steam 30 30.00 
Station 

229 Assam Slate Sector A.S.E B GaIoki (Mobile gat TG) GT-Gas 3 3.00 

Assam State Sector A.S.E.8 GaIoki (Mobile 911 TG) GT-Gas 3 3.00 

Assam State Sedor A.S.E.B GaIoki (Mobile gat TG) GT-Gas 3 3.00 

230 Assam State Sedor A.S.E.B KoIhaIguri Gas Power Station GT-Gas 3 3.00 
(Mobile) 

State Sector A.S.E.B KoIhaIguri Gas Power Station GT-Gas 3 3.00 
(Mobile) 

State Sector A.S.E.B Kotha9Iri Gas Power Station GT-Gas 3 3.00 
(Mable) 

State Sedor A.S.E.8 KoIhaIguri Gas Power SIIIIon GT-Gu 3 3 .• 
(Mobile) 



321 Wlillsn AnsaM!r1S AGRAHAYANA 9, 1929 (Sabl) to 0uBsIkJns 322 

2 3 4 5 6 7 8 9 

231 Assam State Sector A.S.E~B Lakwa Gas Power Station GT-Gas 15 15.00 

Assam State Sector A.S.E.B Lakwa Gas Power Station GT-Gas 15 15.00 

Assam State Sector A.S.E.B Lakwa Gas Power Slation GT-Gas 15 15.00 

Assam State Sedor A.S.E.B Lakwa Gas Power Station GT-Gas 15 15.00 

Assam State Sedor A.S.E.B lakwa Gas Power Station GT-Gas 20 20.00 

Assam State Sedor A.S.E.B Lakwa Gas Power Slation GJ.Gas 20 20.00 

Assam State Sector A.S.E.B Lakwa Gas Power Slation GT-Gas 20 20.00 

232 Assam State Sector A.S.E.B Namrup Gas Power Station GT-Gas 12.5 12.50 

Assam S1ate Sector A.S.E.B Namrup Gas Power Station GT-Gas 23 23.00 

Assam State Sector A.S.E.B Namrup Gas Power Station GT·Gas 23 23.00 

Assam Slate Sedor A.S.E.B Namrup Gas Power Station GT-Gas 23 23.00 

Assam Stale Sector A.S.E.B Namrup, Wasteheat Gas GT-Gas 22 22.00 
Power Station 

233 Assam State Sedor A.S.E.B Namrup Thermal Power Steam 30 30.00 
Station (MF) 

234 Assam Stale Sector A.S.E.B S.E. B.Diesel Power Station Diesel 20.69 20.69 

235 Assam Pvt. DLF Power Co. Adamtilla Gas Power Station GT·Gas 3 3.00 

Assam Pvt. OlF Power Co. AdamtiDa Gas Power Station GT-Gas 3 3.00 

Assam Pvt. DLF Power Co. Adamblla Gas Power Station GT·Gas 3 3.00 

236 Assam Pvt. DLF Power Co. Baskhandi Gas Power Station GT-Gas 3.5 3.50 

Assam Pvt. OlF Power Co. Baskhandi Gas Power Station GT-Gas 3.5 3.50 

Assam Pvt. DI..F Power Co. Baskhandi Gas Power Station GT-Gas 3.5 3.50 

Assam Pvt. OlF Power Co. Baskhandi Gas Power Station GT-Gas 5 5.00 

Total (Assam) 
619.69 

m Manipur State Sedor Govl DepII. Bungpa Die&eI Power Station Diesel 0.01 0.01 

238 Manipur State Sector Govt. Deptt. Chirigai Diesel Power Station Diesel 0.05 0.05 

239 Manipur State Sector Govt. DepII. Dhakpong Diesel Power Station Diesel 02 0.20 

240 Manipur State Sector Govt. Deptt. Hamgbo Diesel Power Station Diesel 0.02 0.02 

241 Manipur State Sector Govt. Deplt. Imphal Diesel Power Station Diesel 0.14 0.14 

Manipur State Sedor GOY!. Cepit. Imphal Diesel Power Station Diesel • 1 0.2 0.20 
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~ &ate Sector GeM. DapIt. ImphaI Diesel Power Station Die8eI 0.24 0.24 

Manipur State Sector Govt. DepIL Imphal Diesel Power Station DIaaeI 8 0.25 2.00 

Manipur Slate SeeD Gc:wl DapIt. ImphaI Diesel Power Station Die8eI 2 2.00 

242 Manipur Slate Sector Govt. 0epIL Kagomkhulam DieaaI Power Diesel 0.05 0.05 
Station 

243 Manipur State Sector Govt. DepfL Kajirg Diesel Power Station Diesel 0.25 0.25 

244 Manipur State Sector Govt DepfL KhoupuIam Diesel Power Station Diesel 2 02 0.40 

245 Manipur Slate Sector Govt. 0epIL Leimahung Diesel Power Station Diesel 0.69 0.69 

Manipur State Sector Govt DepIl l.einatu1g Diesel Power Station Diesel 1.06 1.06 

246 ~ Slate Sac:Ior Govt. DepIt. l.eimakhong Diesel Power Diesel 3 6 18.00 
Station 

Manipur Slate Sector GeM. DepI. LeimaIchong Diesel Power DieIeI 3 6 18.00 
Station 

247 Manipur State Secb Govt. DepIL Unphal Diesel Power Station DieaeI 0.64 0.64 

248 Manipur Slate Sedor Govt. Deplt. MoIah Diesel Power Station DIeeeI 0.2 0.20 

249 Manipur Slate Sedor Govt. DepII. Nemgbha Diesel Power Station DieaeI 008 0.08 

250 Manipur Slate Seclor Govt. Deptt. None DieaaI Power Station DieIeI 0.05 0.06 

251 Manipur Slate Sedor Govt. DepIL Phengon Diesel Power Station Diesel 0.05 0.05 

252 Manipur Slate Sedor Govt. Deptt. Porbung Diesel Power Station Diesel 0.2 0.20 

253 Manipur State Sedor Goft. DepII. SewdaI Diesel Power Station Diesel 0.05 0.05 

254 Manipur Stale Sedor, Govt. DepII. Tamonglong Diesel Power Diesel 0.2 0.20 
Station 

2S5 Manipur Stale Sedor Govt. DepIt. Teimic Diesel Power Station Diesel 2 0.1 0.20 

256 Manipur State Sedor Govt. DepIl TenpnpoI DieIeI Power StationDiesel 0.2 0.20 

257 Manipur State Sedor Govt. 0eptI. ThanIon Diesel Power Station Diesel 0.2 0.20 

256 Manipur Slate Secmr Govt. Depl!. Touaom Diesel Power Station 0ieISeI 0.03 0.03 

Tclal (Manipur) 45.41 

259 MeghaIaya State Sector Meg.SEB Beghmara Diesel Power Station Diesel 0.1 1 0.11 

260 MeghaIaya Slate Sedor Meg.sEB DaIu Diesel Power Station Diesel 0.05 0.05 

261 UepIaya State Sedor Meg.sea NangaIbhara Diesel Power Diesel 0.69 0.69 
Station 
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262 MeghaIaya State SectDr Meg.SEB Tuna Diaset Power Station Diesel 1.12 1.12 

263 MaghaIaya State Sector Meg.sea UIiarinagn Diesel Power Station Diesel 0.08 0.08 

Total (MeghaIaya) 2.05 

264 Mizorarn State Sector Govt. Oeptt. Biate Diesel Power Station DIesel 0.1 

Mizoram State SecIor Govt. Oeptt. Siate Diesel Power Station Diesel 2 0.25 

265 Mizoram State Sedor GeM. DepIL Buarpui Diesel Power Station Diesel 0.056 

Mizoram State Sector Govt. Deptt. Buarpui Diesel Power Station Diesel 0.1 0.1 

Mizoram Slate Sector 

MizoIam State Sector Govt. Deptl. Buarpui DIesel Power Slalion Diesel 0.25 0.25 

266 Mizoram State Sector Govt. DepIL Bairabi Diesel Power Station Diesel 22.92 22.92 

2fiT Mizoram Stale Sedor Govt. Deptt. Champhai Diesel Power Station Diesel S 0.25 1.25 

Mizoram State Sector Govt. DepII Champhai Diesel Power Station Diesel 3 0.5 1.50 

268 Mizoram SIaIe Sector Govt. Deptt. Chawngte Dieset Power Station Diesel 3 0.1 0.30 

Mizoram State Sector Govt. Deptl. Chawngte DieBel Power Station Diesel 056 0.56 

269 Mizoram Slate Sedor Govt. Deptt. Dar1awn Diesel Power Station Diesel 4 0.25 1.00 

270 Mizoram State Sector Govt. DepIt. Hnahlhiral Diesel Power Station Diesel 3 0.25 0.75 

271 Mizoram State Sector GeM. Deptt. Khawzawl Diesel Power Station Diesel 4 0.25 1.00 

272 Mizoram Stale Sector Govt. Deptt KoIasib Diesel Power Station Diesel 3 0.25 0.75 

MizonIm State Sector Govt. Deplt. KoIasib Diesel Power Station Diesel 08 0.80 

273 Mizoram State Sector Govt. DepIL Lawnggllai Diesel Power Station Diesel 6 0.25 150 

274 Mizoram State Sector Govt. Deptt Luangmual Diesel Power Station Diesel 4 088 3.52 

275 Mizoram State Sector Govt. Deptl. Lunglei Diesel Power Station Diesel 3 0.248 0.74 

Mizoram State Sector Govt. Deplt. Lunglei Diesel Power Station Diesel 7 0.25 1:75 

276 Mlzoram State Sector Govt. Deplt. Lungsen Diesel Power Station Diesel 2 0.1 0.20 

277 Mizoram State Sector Govt. Deptt. Muallhuam Diesel Power Station Diesel 0.1 0.10 

Mizoram State Sector Govt. Deplt. Mualthuam Diesel Power Station Diesel 0.25 0.25 

Mlzoram Stale Sector Govt. Deptt. MuaJlhuam Diesel Power Station Diesel 056 056 

278 Mizorarn State Sector Govt. Deplt. Saiha Diesel Power Station Diesel 4 0.25 1.00 

279 Mizoram State Sector Govt. Deptt. Saitual Diesel Power Station Diesel 3 0.25 0.75 
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280 ~ Slate SeeD Govt. DepIL Sen:hhip Diesel Power Station DieIeI 3 Q.2S 0.75 

281 Mimfam Slate SeeD GeM. Deplt. Tawipui "N' Diesel Power StationDlellel 3 056 1.68 

282 Mizoram State Sector GcI'II. Deptt. TlaIuIg Diesel Power Station Diesel 5 0.1 0.50 

283 ~ Stale Sector Govt. Deplt. Tlipang Diesel Power Station DieaaI 0.056 0.06 

t.tzoram State Secmr Govt. Deptt. Tlipang Diesel Power Station DieaaI 2 0.1 0.20 

284 Mizoram Slate Secb GOYl Deptt. W. PhaIeng 0IeeeI Power Diesel 0.056 0.06 
Station 

Slate Sector GeM. Deptt. W. PhaIang DieaeI Power Diesel 2 0.25 050 
Station 

285 Mizoram State Sector Govt. DepIt ZawInum Diesel Power Station Diesel 0.056 ,0.06 

Mizorani State Sector GeM. DepIt. ZawInum DIesel Power Station DIeIIaI 0.1 0.10 

MmnIm State . Sector GeM. DepIt. ZawInum Diesel Power Station DiIIII 3 0.25 0.75 

286 Mizoram State Sector Govt. DepIL Zuauangtui DieIeI 2 2.5 5.00 

Tolal (Mizoram) 51.86 

287 CenInII Sector Central Sector NEEPCO Agartala Gas Power SIation GT-Gas· 21 21.00 

Cema/ Sector Central Sector NEEPCO AgartaIa Gas Power Station GT-Gas 21 21.00 

Central Sector Central Sector NEEPCO AgarIaIa Gas Power Station GT-Gu 21 21.00 

Central Sector CentIaI Sector NEEPCO Agartala Gas PowerStalion GT-Gas 21 21.00 

288 Central Sector Central Sector NEEPCO Kalha9Jri Gas Power Station GT-Gas 30 30.00 

Central Sector Central Sedor NEEPCO Kalha9Jri Gas Power Station GT-Gas 30 30.00 

Central Sector Central Sector NEEPCO Kalhalguri Gas Power Station GT-Gaa 30 30.00 

Central Sedor Central Sector NEEPCO Kalhalguri Gas Power Station GT-Gas 33.S 33.50 

Central Sector Central Sector NEEPCO Kalhalguri Gas Power Station GT-Gas 33.5 33.50 

Central Sector Central Sedor NEEPCO KathaIguri Gas Power Station GT-Gas 33.5 33.50 

Central Sedor Central Sector NEEPCO KaIhaIguri Gas Power Station GT·Gas 33.S 3350 

Central Sector Central Sector NEEPCO Kalha9lri'Gas Power Station GT-Gas 33.5 33.50 

Central Sector Central Sector NEEPCO Kafha9Jri Gas Power Station GT-Gu 33.5 33.50 

Tolal Central Sector (North Eastern Region) 375.06 

289 NagaIand State Sector GovtDepIt Oirnapur Diesel Power Station DieeeI 1.1 1.10 
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290. Nagaland State Sector GovtDeplt. Kohima Diesel Power Station Diesel 0.5 0.50 

291. Nagaland State Sector GovtOeptt. Mokak Chung Diesel Power Diesel 0.2 0.20 
Station 

292 NagaIand State Sedor Govt.Deplt. Tuensung Diesel Power Station Diesel 0.1 0.10 

293 Nagaland State Sedor Govt.Oeptt. Zumbehto Diesel Power Station Diesel 0.1 1 0.10 

Total (NagaIand) 2.00 

294 TrIpIn State 5ecIor GovtDeptt. Agartla Diesel Power Station Diesel 3.489 3.49 

295 Tripura State Sector GovtDeptt. Baramura Gas Power Station GT-Gas 21 21.00 
Extn. 

Tripura Slate SecIor GovlDeplt. Baramura Gas Power Station GT-Gas 5 5.00 

TripIn State ~ GovlDeptl Baramura Gas Power Station GT-Gas 5 5.00 

Tripura State Sec:Ior Govt.Deptt. Baramura Gas Power Station GT-Gas 6.5 6.50 

296 Tripula State Sedor GovtDeplt. Dhos Monger Diesel Power DIesel 0.4 0.40 
Station 

297 Tripura State Sector GOYlDeplt. Kailash Palu Diesel Power Diesel 0.15 0.15 
Station 

Tripura State Secklr GovtDeplt. Kailash PaJu Diesel Power Diesel 0.25 0.25 
Station 

298 Tripura State Secklr Govt.DepIt. Khoma Diesel Power Station Diesel 0.216 0.22 

299 Tripura State Sedor Govt.DepII. Rokhia Gas Power Station GT-Gas 8 8.00 
Phase-li 

Tripura State 5ecIor Govt.DepII. Rokhia Gas Power Station GT-Gas 8 8.00 
Phase-II 

Tripura State Sector GOYlDeplt. Rokhia Gas Power Station GT-Gas 8 8.00 
Phase-II 

Tripura State Sector GovtDepIt. Rokhia Gas Power Station GT-Gas 8 8.00 
Phase-II 

Tripura State Sector Gcvt.Deptt. Ro!:hia Gas POVler Station GT-Gas 8 8.00 
?hes,,-I: w .. 

Tnpura Stale Sector GCl\1.D3plt. Rckto'" GlS Power Station GT-G3<; 8 8.00 
Phase-II 

Tripura Slate Sector Govt.DeptI. Rokhia Gas Power Station 
PhaS!t"ll 

GT-Gas 8 8.00 
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T,..... Stale Sedor GovlDeptt. Aokhia Gas Power StatIon-II. GT-Gas 21 21.00 
Unit-viII 

300 Tripura State Sector GovlDeptt. SubIOOIn Dieset -Powr Station Diesel 0.1 0.10 

301 T~ Stale Sedor GovlDeptt. Sunewem Oieael Power Station DiesaI 0.1 0.10 

302 1,..... Stale Sedor GovtDeptt. Telinme Diesel Power Station Diesel 0.141 0.14 

10lil (Tr1Jura) 132.35 

North Eastern Region lola! 1244.23 

ToIal AI Irda Tharmal 88215.83 

StIdement II 

List 01 PrivBIII Tht1nnaJ Power SIaIions in the CounIty 8$ on 31-1(J.2(J(J7 

SLNo. RegioWStale SecIor Owner Name of project Prime No. of Capacity Total 
Mawr Unit (MW) Capacity 

(MW) 

Ch'wtlisgartl Pvt. MIs O.P.JindaI RaigIrh Thermal Power Station Steam 250 250.00 

2 Goa Pvt. Relance Salgaocar Gas Power Station Gl-Gaa 48 48.00 
Salgaocar 

3 GlfI" Pvt. AECO Pvt. Sabannati Thermal Power Steam 30 30.00 
Station 

Gt.;lrat Pvt. Sabarmati Thermal Power Steam '30 30.00 
Station 

GAfuat Pvt. AECO Pvt. Sabarmati Thermal Power Steam 110 110.00 
Station 

Gujarat Pvt. Sabannati Thermal Power Steam 110- 110.00 
Station 

Gujarat Pvt. Sabennali Thennal Power Steam 110 110.00 
Station 

4 Gc.;nt Pvt. AECO Pvt. Vatva Gas Power Station GT-Gas 33 33.00 

Gujarat Pvt. AECO Pvt. Vatva Gas Power Station GT-Gas 33 33.00 

GlfIrat Pvt. AECO Pvt. Vatva Gas Power Station( GT-Gas 34 34.00 

5 Gujarat Pvt. ESSAR Pvt. Essar Gas Power Station GT-Gas 110 110.00 

Gujarat Pvt. ESSAR Pvt. Esaar Gas Power Slalion GTo688 110 110.00 

Gujaral Pvt. ESSAR Pvt. Esser Gas Power Slalion GT-Gas 110 110.00 
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Gujarat Pvt. ESSAR Pvt. ea.r Gas Power Station GT-Gas 185 185.00 

6 Gujarat Pvt. GIPCL (Pvt) Baroda Gas Power Station GT-Gas 106 N>6.oo 
Gujarat Pvt. GlPCL (Pvt) Baroda Gas Power Station GT·Gas 54 54.00 

7 Gl4aI8t Pvt. GIPCl (PYI) Sural Lignite ThennaI Power Steam t 125 125.00 
Station 

Gujarat Pvt. GIPCl (Pvt) Sural Lignite ThennaI Power Steam 125 125.00 
Station 

B GujaraI Pvt. G_ PeguIhan PeguIhan Gas Power StatiOn GT-Gas 135 135.00 

Gujaral PYt. Gujaral Peguthan Peguthan Gas POWI!r Station GT-Gas 135 135.00 

Gujarat Pvt. GujaratPeguthan Peguthan Gas Power S1'11ion GT-Gas 135 135.00 

Gujarat Pvt. Gujarat Peguthan Peguthan Gas Power Station GT-Gas 250 250.00 

9 Gujarat Pvt. Sural E Co. Pvt. Surat Power Generating Co. DieSel 2 0.1 0.20 

Total (Gujarat) 2070.20 

10 MaharashIra Pvt. BSES Pvt. Dhanu Thermal Po¥'8/' Station Steam 250 250.00 

MaharaIhtra Pvt. Dhanu Thermal Power Station Steam 250 250.00 

11 Maharashtra PYt. TATA Trombay Gas Power Station GT-Gas 60 60.00 

MaharashIra Pvt. TATA Trombay Gas Power Station GT-Gas 120 120.00 

12 MaharashIra Pvt. TATA Trombay Thelmal Power Station Steam 150 150.00 

MaharashIra Pvt. TATA Trombay Thermal Power Station Steam 500 500.00 

MahaJashtra Pvt. TATA T rombay Thermal Power Slalion Steam 500 500.00 

Total (MIharashtra) 1830.00 

13 Andhra Pradesh Pvt. BSES Peddapuram Gas Power Station GT-Gas 142 142.00 

Andhra Pradesh Pvt. BSES Peddapuram Gas Power Station GT-Gas 78 78.00 

14 Ardlra Pradesh Pvt. GVKlnd Jegrupadu Gas Power Station GT-Gas 52.8 52.80 

Ardlra Pradesh Pvt. GVKlnd Jegrupadu Gas Power Station GT-Gas 52.8 52.80 

Ardlra Pradesh Pvt. GVKlnd Jegrupadu Gas Power Station GT-Gas 52.8 52.80 

Andhra PIaCIesh PYt. GVK Ind Jegrupadu Gas Power Station GT-Gas n 77.00 

Andhra Pradesh Pvt. GVK Ind Jegrupadu Gas Power Station GT-Gas 140 1 .. 0.00 

Andhra Pradesh Pvt. GVKlnd Jegrupadu Gas Power Station GT-Gas 80 80.00 
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15 Ard1ra Pradesh Pvt. KondapaMi Co Kondapali Gas PowerStmion GT-Gas 112 112.0 

AncIn PnIdesh Pvt. KondapaIi Co Kondapali Gas PowerS1allon Gt-Gas t 112 112.0 

AncIva PnIdash Pvt. KondapaII Co KondapaIIi Gas Power Station GT·Gas 126 126.00 

16 AnctVII Pradesh Pvt. .L V.s. Power LV.S.DiaseI Power StaIion Diesel 18.4 18.40 
Corpn. 

AncIva Pradesh Pvt. LV.S. Power L V.S. Diesel Power Station Diesel 18.t. 18.40 
Corpn. 

17 AncIva Pradash Pvt. Vemag\ri Power Vemagiri ,CCPP GT-Gas 233 233.00 
Corpn. 

ArdIra Pradesh Pvt. Vema~ Power Vemagiri ,CXl'P GT-Gas 137 137.00 
CoIpn. 

18 AnIIn Pradash Pvt. SPOL(Specttun) Godavari Gas Power Station GT·Gas 47 47.00 

AncIn Pradesh Pvt. SPGL (Spectrum) Godavari Gas Power Station GT-Gas 47 47.00 

AncIva Pradesh Pvt. SPGI.. (Spectnim) Godavari Gas Power Station GT-Gas 47 47.00 

Anctn Pradesh Pvt. SPOt. (Spectrum) Godavari Gas Power Station GT-Gas 01 01.00 

Total (AnIIn Pradesh) 1640.20 

19 KarnaIaIIa Pvt. Jindal (Pvt. Co.) Torangallu Thermal Powar 130 130.00 
Station 

Pvt. Torangallu Thermal Power Steam 130 130.00 
Station 

20 KamaIaIra Pvt. Shrirayalseema BellalyOiesel Power Station Diesel 2 12.6 25.20 
Ud. (Pvt.) 

21 Kamataka Pvt. Tanir Bavi Power, Tanir Bavi Gas Power Station GT-Gas 42.5 42.50 
Pvt.Co. 

KamaIaka Pvt. Tanir Bavi Gas Power Station GT·Gas 42.5 42.50 

Kamataka Pvt. Tanir Bavi Gas Power Station GT-Gas 42.5 42.50 

KamaIaka Pvt. Tanir Bavi Gas Power Station GT-Gas 42.5 42.50 

KamaIaka Pvt. Tanir Bavi Power Tanir Bavi Gas Power Station GT-Gas 50 50.00 
Pvt.Co. 

22 KamaIaka Pvt. TATA Pvt.Co. BeIguam Diesel Power Station Diesel 81.3 81.30 
(Tata) 

Total (KamaIaka) 586.50 

23 KeIaIa Pvt. BSES Pvt.Co. CochIn Gas Power Station GT-Gas 39 39.00 
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Keraia Pvt. BSES PvtCo. Cochin Gas Power Station GT-Gas 45 45.00 

!Cerala Pvt. Cochin Gas Power Station GT-Gas 45 45.00 

Karala Pvt. CodIin GaB Power Station GT-Gas 45 45.00 

24 KeraIa Pvt. Kasargode PYtCo. Kasargode Diesel Power Station Diesel 7 3.12 21.84 

Total (KeraIa) 195.84 

25 TamH Nadu PYt BaIaji Power Sarnayanalur Diesel Power Diesel 7 15.143 106.00 
Corpn.PYtCo. Station 

26 TamB Nadu Pvt. GMR VBsavipower Basin Bridge Diesel Power Diesel 50 50.00 
PYtCo. Station 

TamR Nadu Pvt. GMR Vasavipower Basin Bridge Diesel Power Diesel 50J 50.00 
PYtCo. Station 

Tamil Nadu Pvt. GMR Vasavipower Basin Bridge Diesel Power Diesel 50 50.00 
PYt.Co. Station 

Tamil Nadu PYt GMR Vasftipowar BasIn Bridge Diesel Power Diesel 50 50.00 
PYtCo. Station 

'lJ Tamil Nadu PYt PPN Power PIIiperumaIanaIlur Gas Power GT-Gas 225 225.00 
Co. lid. Station 

Tamil Nadu Pvt. PPN Power Pillaipelumallnlur Gas Power GT-Gas 105.5 105.50 
Co.LId. Station 

28 TamH Nadu PYt Samalpatli SamaIpatIi Gas Power Station Diesel 7 15.094 1OS.66 
Power Co. 

29 Tamil Nadu PYt SI eMS EJactric NeyveliI Thennal Power Station Sleam 250 250.00 
Company 

30 Tamil Nadu Pvt. Aban Power Karuppur CCGT GT-Gas 70 70.00 
Co. lid., 

Tamil Nadu PYt Aban POWII' Karuppur CCGT GT-Gas 49.8 49.80 
Co. lid., (Waste Heat Steam) 

31 TamU Nadu PYt ValenIhaIvy Valentharvy GPS GT-Gas 38 38.00 
Power Co.lld., 

Tamn Nadu Pvt. Yalenlharvy, 'lalenlharvy BPS GT-Gas 148 14.80 
Power Co.LId. 

Total (Tamil Nadu) 1164.76 

32 A & N Islands PYt SutyachakrB PC Bambo Flat Diesel Power Diesel 2 5 10.00 
Station 

A & N IeIands PYt SUryachakta PC 8ambo Flat Diesel Power Diesel 2 5 10.00 
Station 

20.00 
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33 Jharllhand Pvt. TAT A Pvt. Jojabera Thermal Power Station Steam 120 120.00 

Jharkhand Pvt. TATA Pvt. Jojabera Thermal Power Station Steam 120 120.00 

.hrf<hand Pvt. TATA Pvt . JoiobeIa Thermal Power Station Steam 120 120.00 

TCJIaI (Jhartchand) 380.00 

34 West Bengal Pvt C.E.S.C. Pvt. Budge-Budge Thennal Power Steam 250 250.00 
Station 

West Bengal Pvt. C.E.S.C. Pvt. Budga-BucIge Thermal Power Steam 250 250.00 
StaIIan 

35 West Bengal Pvt. C.E.S.C. Pvt. New CoasipoIe ThennaI Power Steam 30 30.00 
Station 

West Bengal Pvt. C.E.S.C. Pvt. New Cossipor8 ThennaI Power Steam 30 30.00 
Station 

West Bengal Pvt. C.E.S.C. Pvt. New Cossipont Thermal -Power Steam 50 50.00 
Station 

West Bengal Pvt. C.E.S.C. Pvt. New Cossipont ThennaI Power Steam 50 50.00 
Station 

36 Wast Bengal Pvt, C.E.S.C. Pvt. SouIhem Replacement T P S Steam 87.5 67.50 

Wast Bengal Pvt C.E.S.C. Pvt. Southern Replacement T P S Steam 87.5 67.50 

'.fl Wast BengaJ Pvt. C.E.S.C. Pvt. TIIagaItt Thermal Power Station Steam 60 60.00 

West Bengal Pvt. C.E.S.C. Pvt. Titagarh TheImaI Power Station Steam eo 60.00 

West Bengal Pvt. C.E.S.C. Pvt. TIIagam Thermal Power SIation Steam eo 60.00 

West Bengal Pvt. C.E.S.C. Pvt. Tdagarh Thennal Power Station Steam 60 60.00 

36 West Bengal Pvt. DiaheIgarh Pvt. Chinakun Thermal Power Station Steam 10 10.0U 

Wast Bengal Pvt Chinakun Thermal Power Station Steam 10 10.00 

39 West Bengal Pvt. Dishergarh Pvt. Dishergarh Thermal Power Steam 3 3.00 
StaIIan 

West Bengal Pvt 0ishergaJh Pvt. Di8hergaIh ThennaJ Power 5 5.00 
Station 

West Bengal Pvt. Di8hergaIh rtamaf Power Steam 5 5.00 . 
Station 

West Bengal Pvt. Di8hergalh Thermal Power Steam 5 5.00 
Station 

40 West Bengal Pvt. Dishergarh Pvt. Seebpore Thennal Power Steam 1.5 1.50 
Station 
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West Bengal Pvt. Di8hergartI Pvt. Seebpore ThennaI Power Steam 1.875 1.88 
StatIon 

West BangaI Pvt. Oiahergalh Pvt. Seebpore Thannal Power 2 2.00 
StatIon 

West Bengal Pvt. DIIhergarh Pvt. Seebpore Thennal Power Steam 3 3.00 
Station 

41 West Bengal Pvt. Sundeban Pvt. Sunderban Die8eI Power Die8eI 0.14 0.14 
Station 

Total (Welt BengaJ) 1081.52 

42 Assam Pvt. DLF Power Co. Adamtilla Gas Power Station GT-Gas 3 3.00 

Assam Pvt. DLF Power Co. AdamtiUa Gas Power Station GT-Gas 3 3.00 

Assam Pvt DLF Power Co. Adamtilla Gas Power Station GT-Gas 3 3.00 

43 Assam Pvt. DLF Power Co. BaskhancIi Gas Power Station GT-Gas 3.5 3.50 

Assam Pvt. DLF Power Co Baskhandi Gas Powar Station GT-Gas 3.5 3.50 

Assam Pvt. DLF Power Co. BaskhancIi Gas Power Station GT-Gas 3.5 3.50 

Assam Pvt. DLF Power Co. Baskhandi Gas Power Station GT-Gas 5 5.00 

Total (Allam) 24.50 

TOTAl.. 9271.51 

HYDRO 

HP Pvt. Jai Prakash 8APSA Hydro Power Station Hy 100 100.00 
H.P. lid. Unit·2 

HP Pvt. Jai Prakash BAPSA Hydro Power Station Hy 100 100.00 
H.P. Ud. Unit·1 

HP Pvt. Jai Prakash BASPA Hydro Power Station Hy 100 100.00 
H.P. Ltd. 

2 HP Pvt. Malana HE MalIna Hydro Power Station Hy 2 43 86.00 
Project 

3 UIIarakhand Pvt. JPPVl. Vishnu prayag HEP Hy 4 100 400.00 

4 Maharashtra Pvt TATA Shira Hydro Power Station PSS Hy 150 150.00 

Mallarashlra Pvt. TATA Shira Hydro Power Station PSS Hy 6 25 150.00 

5 Maharashlra Pvt. TATA Bhivpuri Hydro Power Station Hy 3 24 72.00 

6 Mahatashtra Pvt. TATA KhopaIi Hydro Power Station Hy 6 12 72.00 

Total 1230.00 
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Sflltement III 

Prival8 Distribulion CoIT1plU1it1s (DISCOMs) in India 

SI.No. Name of the Company Name of the Area/State In operation 
where operating since 

1. Calcutta Electricity Supply Co. (CESC) Kolkata (West Bengal) 1897 

2. Ahmedabad Electricity Co. Ltd. (Torrent Power Ud.) Ahmedabad (Gujaral) 1913 

3. Surat Electricity Co. Ud. (Torrent Power Ud.) Sural (Gujarat) 1920 

4. BSES (Reliance Energy Ud.) Mumbai (Maharashtra) 1929 

5. Tata Power Co. Ltd. Mumbai (Maharashtra) 1907 

6. Tata Tea Ltd. Munnar (KeraJa) 1948 

7. Dishergarh Power Co. Ltd. Ranigunge-Asansol Belt (West Bengal) 1919 

8. Noida Power Co. Ltd (NPCL) Greater NOIDA (Uttar Pradesh) 1993. 

9. NESCO North-Eastem Sector (Orissa) 1999 

10. WESCO Westem Sector (Orissa) 1999 

11. SOUTHCO Southem Sector (Orissa) 1999 

12. CESCO Central Sector (Orissa) 1999 

13. BSES Yamuna Power Umited (BYPL) East and CentraJ Delhi 2002 

14. BSES Rajdhanj Power Umited (BRPL) West and South Delhi 2002 

15. North Delhi Power Limited (NDPL) North and North-west Delhi 2002 

Prival8 Company wotlring 8$ Franchisetl 01 DISCOIM 

1. Torrent Power Ud. 

Government Plans to Start Housing Index 

2128. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

(a) ~ the Union Government is wOrking on a 
House Startup Index (HSUI) to reflect the availability of 
housing stocks and real estate prices In cities &clOSS the 
country; 

(b) if so, the details thereof; and 

Bhiwandl (Maharashtra) 2006 

(c) the time by which the House startup Index is 

likely to take place? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HOUSING AND URBAN POVERTY . ALLEVIATION 

(KUMAR I SEWA): (a) to (c) The Reserve Bank of India 

has constituted a Technical AdvIsory Group (TAG) for 

developing methodology for evoMng Housing Start up 

Index (HSiJl). National Building Organization, an attached 

office under the Ministry of Housing & Urban Poverty 

Alleviation is a member of TAG. So far two meetings of 

the Group have taken place. 
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extension of Rur8I Credit 

2129. SHRI VIJOY KRISHNA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether rural credit extended by various Public 
Sector Banks in the agricultural sector is only thirty six 
percent; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to achieve 
100 percent target of rural credit in agriculture sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The details of disbursements made by Public Sector 
Banks (PSBs) to agriculture under SPecial Agricultural 
Credit Plan for the last three years, viz. from 2004-2005 
to 2006-2007 Wz-a-viz total agricultural credit disbursed 
by all banks is as under: 

(As. in crore) 

Year Disbursement TOI8I disbursement Share of PSBs 

2004-2005 

2005-2006 

2006-2007 

by PSBs 10 agricultura in total cradit 
by all banks 

65218 

94278 

122442.52 

125309.37 

180485.57 

203296.38 

52.04% 

52.23% 

60.21% 

(c) The credit flow to agriculture by all agencies viz. 
Commercial Banks, Regional Rural Banks and Cooperative 
Banks during the years 2004-05, 2005-06 and 2006-07 
have been As. 125309.37 crore, Rs. 180485.57 crore 
and Rs. 203296.38 crore as against the target of 
Rs. 105000 crore, As. 141000 crore and As. 175000 crore, 
respectively. 

Proposals form States under UIDSSMT 

2130. SHRI VASANTRAO MORE: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment has received proposals 
under Urban Infrastructure Development Scheme for Small 
& Medium Towns (UIDSSMT) of various Municipal 
Councils & CO/POrations; 

(b) if so, the current status of these projects; 

(c) whether the grant under the said scheme has 
been released to these Municipal CouncilsiCo/POrations; 

(d) if so, the details thereof; and 

(e) if not, the reasons for delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) Yes, Sir. Under the Centrally Sponsored Scheme of 
Urban Infrastructure Development for Sma" and Medium 
Towns (UIDSSMT), 579 projects in 468 towns which 
covers 23 Municipal CO/POrations, 311 Municipal Councilsl 
Boards, 121 Town Panchayats and 13 Census towns have 
been recommended by the State Level Sanctioning 
Committees (SLSCs) of 20 States and 2 Union Territories 
with an approved cost of Rs. 1 049506~426 lakhs. The 
details are given in the enclosed statement-I. 

(c) and (d) Yes, Sir. Till date, Rs. 183788.30 lakh 
have been released to the State Govemments/State Level 
Nodal Agencies (SLNAs) for 345 projects in 280 towns 
comprising 15 Municipal Corporations, 186 Municipal 
CouncilsIBoards, 76 Town Panchayats and 3 Census 
Towns of 16 States. The details are given in the enclosed 
Statement-II. 

(e) No delay. Funds have been released to the State 
GovernmentslSLNAs, as per scheme guidelines in 
accordance with the priority of the States and allocations 
provided to them. 

Statement , . 

SL 
No. 

State 

2 

1. Andhra Pradesh 

2. Assam 

Total Municipal 
No. of Corporation 
Towns 

Approved 

3 4 

75 2 

7 

Municipal Town Census 
CounciV Panchayat town 
Board 

5 6 7 

62 5 6 

2 4 1 
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2 S 4 5 6 7 

3. BIhar 9 1 8 

4. Chhattilgarh 3 2 

6. Gujarat 48 2 44 1 

6. Haryana 4 4 

7. Himachal Pradesh S 3 

8. Jammu & Kashmir 8 1 7 

9. Keraia 10 9 

10. Kamatalca 30 1 23 8 

11. Madhya Pradesh 32 7 23 2 

12. Maharaahtra 47 S 42 2 

13. Manipur 6 5 

14. NagaIand 7 6 

15. Orissa 3 2 

16. Rajasthan 27 27 

17. Tamil Nadu 91 23 66 

18. Tripura 8 8 

19. Uttar Pradesh 35 4 25 6 

20. West BengaJ 13 1 12 

21. Dadra & Nagar Havel! 2 2 

22. Daman & Diu 1 

Total 488 23 311 121 13 

sr.,.",.", R 

81. ~ IbicipeI Town Census No. of No. of Colt EIigIbII Total ACA 
No. CorporatIon Ccud' PIIIChayat town TOWIIII ProjecIs Approved Central ReIeaaed 

BoaJd cIIiaI bySLSC Share (80% (Including 
180'% 01 incentivee) 
approved 

Colt) 

2 3 4 5 6 7 8 9 10 11 

1. Andhra Pradeah 2 30 5 2 39 44 130853.87 104763.10 54033.99 

2. Aasam 2 4 '4 2933.19 2639.87 1363.93 

3. Bhar 3 4 4 9537.67 7630.14 3958.13 
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2 3 4 

4. ChhattisgaJt1 2 

5. Gujarat 2 23 

6. Himachal PradeIh 3 

7. Jammu & Kashmir 

8. Kamataka 9 

9. Kerala 8 

10. Madhya Pradeah 15 

11. Maharashtra 2 16 

12. Orissa 2 

13. Rajasthan 22 

14. Tamil Nadu 23 

15. Uttar Pradesh 4 18 

16. West Bengal 12 

Total 15 186 

Integrated Child Development Services 
(ICDS) Scheme 

5 

7 

4 

2 

53 

76 

2131. SHRI IQBAL AHMED SARADGI: Will the 
Minister of WOMEN AND CHILO DEVELOPMENT be 
pleased to state: 

(a) whether the Union Government was requested to 
release an amount of Rs. 172 Iakhs as Second Instalment 
for the implementation of the ICDS training programme 
In 2006-07 by the Kamataka Govemment; and 

(b) if so, the details thereof and the decision taken 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILO DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Yes, Sir. 

(b) A State Training Action Plan (STRAP) for 2006· 
07 for the State of Kamataka, for organizing training 
programmes for ICDS functionaries was approved on 
15.6.2006 with a budget of Rs. 298.00 lakhs, and 1st 
installment of Rs. 1 08.00 la~hs was released on 

6 7 8 9 10 11 

3 3 6118.65 4894.92 2447.46 

25 25 21272.23 17017.78 8560.26 

3 3 1805.88 1444.70 749.44 

8 34 27579.08 24821.17 12824.27 

14 17 23417.87 18734.30 9718.41 

8 8 15642.00 12513.60 6491.43 

18 27 19746.62 15797.30 7898.65 

18 25 50834.50 40667.60 19086.70 

3 5 8842.90 7074.32 3669.86 

22 22 14338.05 11470.44 5897.87 

76 B2 37617.64 30094.11 15047.06 

22 28 58469.95 46n5.96 24264.99 

13 14 18736.93 14989.54 m5.85 

3 280 345 447847.03 361328.85 183788.30 

18.7.2006. After receipt of the request from the State, 
2nd installment of Rs. 190.00 Iakhs, being the balance 
out of the approved STRAP, was released on 20.2.2007. 

Development of Infrastructure for 
Judiciary In Tamil Nadu 

2132. SHRI K.C. PALlANI SHAMY: Will the Minister 
of LAW AND JUSTICE be pleased to state: 

(a) whether the Union Government has received any 
proposals from the Government of Tamil Nadu for financial 
assistance for the development of infrastructure for 
judiciary under the Centrally Sponsored Schemes; 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) Yes, Sir. 

(b) and (c) Government of Tamil Nadu had proposed 
for sanction of Rs. 206.26 crore for the construction of 
156 Coourt buildings and Rs. 6.89 crore for the construction 
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of 299 residences for juclgesljudicial officers in the 10 
years perspective plan. Proposal of Govt. of Tamil Nadu 
was taken into account in this Departmenfs proposal for 
seeking an outlay for the scheme "Development of 
Infrastructure facilities for the Judiciary" in the Eleventh 
Plan. Planning Commission has approved Rs. 701.08 
crore for all the StateslUnion Territories including that of 
the State of Tamil Nadu under the ongoing Centrally 
Sponsored Scheme for Development of Infrastructure 
facilities for the Judiciary having the revised name 
'Capacity Building and Infrastructure facilities for the 
Judiciary. 

Opening of Overseas Branches by 
Nationalised Banks 

2133. SHRI S.K. KHARVENTHAN: WiD the Minister 
of FINANCE be pleased to state: 

(a) the number of overseas branches opened by 
various nationalized banks ck,Iring the last three years, 
bank·wise; 

(b) whether some more banks are exploring options 
to open. more overseas branches in the coming years; 
and 

(c) . if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Since 
January, 2005, four nationalised banks have opened 11 
branches abroad, out of which Allahabad Bank has 
opened 1, Bank of Baroda-5, Bank of 1ndia4 and Canara 
bank-.:.1 branch abroad. 

(b) and (c) The decision to open a branch/office 
abroad is taken by the banks in accordance with their 
business plans. The applications of Indian banks for 
opening of their branchesloffices abroad are considered 
by Reserve bank of India (RBI)lGovemment under the 
applicable laws, regulations, nonns and procedures. 

/TnmsllltionJ 

MRTS In Cltles 

2134. SHRI RAGHUVEER SINGH KOSHAL: WiD the 
Minister of URBAN DEVELOPMENT be pleased to &tate: 

(a) whether several cities have npressecI Interest to 
set up Mass Rapid Transportation System (MATS) on 
the lines of railways; 

(b) if so, the details thereof; 

(c) whether BOT project& are being prepared for 
them; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) 
Proposals have been received from State Govemments 
for setting up of MRTS system in their cities. These rail-
based systems will be run by Special Purpose Vehicles 
(SPVs) registered as Companies under the Companies 
Act unlike the MATS proposals of Ministry of Railways in 
Chennai, Mumbai etc. where they are under the direct 
management of Ministry of Railways. 

(b) The details of proposals are given in the enclosed 
Statement. The Statement does not include the already 
sanctioned projects in Bangalore, Delhi, extension to 
Gurgaon. and Noida. 

(c) Urban Transport being a State subject, the 
responsibility for selecting the BOT partners through open 
competitive bidding rests with the concerned State 
Govemmen1&. 

(d) In the case of Hyderabad and Mumbai, it will be 
run on the above model the details of which are included 
in the enclosed statement. 

Proposals 01 Sta/6 GovtJmI1l6flls for MRTS (Metro ProjBcIsJ in ~ ciIiBs 

1. Proposals for extension of Delhi Metro to National Capital Region (NCR):-

SI. 
No. 

1. 

2 

Extension of Delhi Metro 
from New Ashok Nagar in 
Delhi to Naida Sector-32 

Length 
(in km) 

3 

7.0 

Cost 
(As. in crore) 

4 

827 
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2 3 4 

2. Extension of Delhi Metro to 13.875 2028 
Faridabad 

3. Express link from Dwarka 3.50 1569 
Sector-21 to IGI Airport 

4. Metro link from 3.425 394 
Jahangirpuri to Badli 

2. Proposals in Respect of State Govemments other than NCR 

Details of Proposed MRTs systems 
(Metro RaU Systems) 

Hyderabad: Total Iength-66.39 
krns. in three corridors. 
Mlyapur-LB Nagar-29.87 km 
Secunderabad-Falaknuma-14.78 km 
Habsiguda-Shllparamam-21.74 km 
Estimated constn. cost-As. 8760 cr. 
The expected duration of 
constl'lJCtion is 4 years. 

Mumbai Metro: 
First corridor of Mumbal Metro Rail 
Project Phase I 
Veraova-Andheri-Ghatkopar 
T~ 1ength-11.07 kms. 
Completion cost projected by the 
private partner (Mumbai Metro 
Consortium-I led by Reliance 
Group) is As. 2,356 cr. 

The Second corridor. 
Charkop-Bandra-Mankhurd 
Total Iength-31.87 km. 

Estimated completion Cost-
As. 5527 cr. (excluding land cost) 

Proposal 

2 

The Govt. of Andhra Pradesh proposes 
to execute the project in the Public 
Private Partnership (PPP) model on 
Build, Operate and Transfer (BOT) 
basis and by availing the Central 
assistance in the form of Viability 
Gap Funding (VGF). The State Govt. 
has informed that the technical proposals 
submitted by the 5 pre-qualified intemational 
consortia companies are under evaluation. 

The Govt. of Maharashtra (GOM) has 
decided to execute the project on 
Building, Own, Operate and Transfer 
(BOOT) basis in the PPP route through 
the private partner mentioned in the 
previous column. They have demanded 
Central assistance from National 
Urban Renewal Mission (NUAM) scheme in 
the form of Viability Gap Funding. 

Second corridor: 
The Government of Maharashtra has 
since decided to implement a fully 
elevated second corridor on BOOT 
basis by availing Central assistance 
in the form of Viability Gap Funding. 8 
consortia have submitted Pre-Qualification 
documents to the State Govt. for evaluation. 
The State Govt. has not yet selected the 
private partner. 



355 

1 

ThIrd Corridor. 
CoIaba-Mahim-Bandra corridor 
Total 1englh-19.95 lema. 

(including 17.73 kms underground) 

Estimated cost As. 10,751 era. 

Koehi Metro: 

Total lengIh-25.3 kms 
(an elevated) 

from Always to Petta (Tripunilhura) 

Estimated cost-As. 1966 cr0fe8. 
Updated to As. 3008 cr. 

Chemai Metro: 
Total length of 50 kms. in the 

following two corridors 

(i) Tollgate to Chennai 

Airpo11-27.5 km 
(II) Channel Fort to GuIndy-22.5 km 
Estimated completion 

cost- As. 9347 cr. 

KoIkata Metro: 

East-West Metro Corridor 

Howrah Station-to Salt Lake 
Sector V 
Total Lenglh-13.77 kms 
(8 km underground and 5.7 km 
elevated) 

Estimated completion 

cost As. 5165 cr. 

NOVEMBER 30, 2007 

2 

Third Corridor: 
The Govt. of Mahar.shtra proposes to 
execute this project through a 
Government Company to be aet up as a 
special purpose vehicle (SPV) under 
the joint ownership of Govt. of 
India and Govt. of Maharashtra as in the case 

of Delhi Metro and BangaIore Metro and with 

Japan bank of Intemationa1 Cooperation (JBIC) 
assistance. 

The Government of Kerala has proposed 
to execute the project in the Deihl 
Metro Rail Corporation (DMRC) model 
viz. through a jOint venture Govt. 
Company of Govt. of India and the 
State Government. The State 
Government has been asked to justify 
and to indicate if implementation in the PPP 
route has been tried. 

The State Govt. has proposed to 
implement the project through a Govt. 
Company in the model of DMRC with 
JBIC loan. 

The State Govt. has proposed to 
implement the project through a Govt. 
Company in the model of DMRC with 
JBIC loan. 
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/EngIIsh} 

Commercial a.nldng Network In Aural Are .. 

2136. SHRI G.M. SIDDESWARA: WiD the Minister of 
FINANCE be pIeued to .tate: 

(a) whether Commercial Banking Network in rural 
areas Is handicapped as most of the bank branches are 
one man branch or lack capacity to undertake 
development of banking function; 

(b) If so, the details thereof; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
No, Sir. Banks deploy appropriate manpower on the basis 
of business potential at the particu!ar centres for financial 
services and generally deploy less manpower In their rural 
branches due to low volume of business In such areas. 

As on 31.3.2006, there were 30516 offices of 
scheduled commercial banks in rural areas having more 
than one person and 94 one person offices. 

In order to enhance banking functions in the rural 
areas, the Reserve Bank of India (RBI) has issued a 
circular dated January 25, 2006 on "FInancial Inclusion 
by Extension of Banking Services-us. of Business 
Facilitators and Correspondents". A copy of the circular is 
available on their webeite WWtlttbi.Of!1.in. Many banks have 
employed Business CorrespondentslBusiness Facilitators 
to extend their outreach. 

With the objective of extending savings and loan 
facilities to the underprivileged and uObanked populatiOn, 
the RBI has adviaed banks to use the services of non-
govemmental organizations (NGOs)Jself help groups 
(SHGs), micro finance institutions (MFls) and other civil 
society organizations (CSOs) as intermediaries in providng 
financial and banking services. These intermediaries could 
act as Business Facilitators/Correspondents. The 
arrangements under the Business Facilitators/ 
Correspondents are expected to substantially fill the 
demand supply gap in composite financial services in 
rural areas and cover a significant share of the 
microfinance portfolios including savings over a period of 
time. 

In order to bring financially excluded population within 
the formal banking system, Government has taken a 
number of steps which, ints,..IIIl, Include: opening of 'no 
frilla' account alongwith simplHled procedure and limited 
overdraft facility without any collateral; one time settlement 
schema for small borrowers; issue of General Credit Cards 
to eligible beneficiaries without security; scaling up IT 
initiatives etc. 

Closure of Banks In Aural Areas 

2136. SHRI N.N. KRISHNADAS: wm the Minister of 
FINANCE be pleased to state: 

(a) whether the Government is aware that certain 
nationalized banks have decided to shut down its rural 
branches especially in far flung areas in different parts of 
the country; and 

(b) if so, the details thereof and the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Under the instant branch Authorisation POlicy of Reserve 
bank of India (RBI), closure of even loss making branches 
at rural centres having a single commercial bank branch 
(excluding Regional Rural Bank Branch) Is not permitted, 
as the closure would render the centre unbanked. The 
proposals for closure of a rural branch at a centre served 
by more than one commercial bank branch are required 
to be submitted to RBI by banks in the annual branch 
expansion plan after obtaining approval of District 
Consultative Committee (DCC). RBI considers these 
proposals on a case-ta-case basis and closure of rural 
branches is approved only under exceptional 
circumstances like adverse law and order, natural 
calamities etc. 

As reported by the State Bani< of India (SBI), the 
bank has closed down its Tarnai branch in Manipur on 
31.8.2007, with the approval of RBI. The functioning of 
Tarnai branch, which was initially opened in rural centre 
in Manipur had to be stopped in 1982 due to serious 
insurgency problems. Since there was no perceptible 
improvement in the position, the branch was closed down. 
Other PubliC Sector Banks (PSBs) have reported 
that they have not closed down their branches at rural 
centres. 
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fTnmsItdion} 

UMuIhoriaed eon.tructIona on CommercIal and 
ReaIcIentbII PropertIes of Government 

2137. SHRI SUBHASH MAHARIA: WIH the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Union Government has listed 
unauthorised constructions in the commercial and 
residential properties of the Government in various parts 
of the country during the last three years; 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(c) Prevention from unauthorised constructions in 
commercial and residential properties of the Union 
Government is an ongoing process. Ministriesl 
Departments/Authorities and other Government land and 
building owning agencies take independent action to 
prevent and remove unauthorised constructions. No 
comprehensive list of unauthorised constructions in the 
properties of the Government belonging to various 
agencies is maintained by Ministry of Urban Development. 
Where permissible, the action under the extant rules and 
laws is taken by respective agencies to remove 
unauthorised constructions. 

Kameng Hydro Power Project In 
Arunachal Pradeah 

2138. SHRI SANTOSH GANGWAA: Will the Minister 
of POWER be pleased to state: 

<a) whether· Central Clearance to Kameng Hydro 
Power Projects in Arunachal Pradesh has been accorded; 

(b) if so, the present status, the total estimated cost, 
the power generation capacity and the expenditure 
incurred thereon so far; and 

(c) the time by which the project is likely to be 
completed? 

THE MINISTER OF POWER (SHRI SUSHILKUMAA 
SHINDE): (a) Yes, Sir. The investment approval to the 
Kameng Hydro Electric Project (600 MW) in Arunachal 

Pradesh was accorded on 2.12.2004 by the Cabinet 
Committee on Economic Affairs (CCEA). 

(b) The cost of the project as per CCEA clearance 
is As. 2496. 90 crores at March, 2004 price level. The 
total power generation capacity of project is expected to 
be 600 MW with 4 units of 150 MW each. The project 
is currently under construction and an expenditure of 
Rs.606.26 crores (provisional) has been incurred so far 
upto 31.1 0.2007. 

(e) The project Is now scheduled for commissioning 
by March, 2011. 

National Urban Transport System 

2139. SHAI MAHAVIABHAGOAA: WiD the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether National Urban Transport PoflC)' is being 
reviewed for improving the urban transport system in view 
of the rising urban population; 

(b) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHAI AJAY MAKEN):(a) to 
(e) The Govemment has approved the National Urban 
Transport Policy in April, 2006. As such, there is .no 
proposal for reviewing the policy for the present. 

[English} 

Swindling of funds under Rural 
Development Schemea 

2140. SHRI NIKHIL KUMAR: 
SHRI BHUVANESHWAR PRASAD MEHTA: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

<a) whether the Government has received any 
complainants regarding swindling of funds meant for Rural 
Development Schemes in various States, particular1y in 
Jhartdland; 
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(b) If so, the details thereof, State-wiselUT-wise; 

(c) whether the Goyernment has made any enquiry 
against such complainants; 

(d) If so, the details thereof; and 

(e) the action taken by lheGoYemment against the 
erring officials? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): <a) to (e) The Ministry of Rural Development has 
been implementing through State GovernmentsiUT 
Administrations, a number of schemes for poverty 
alleviation, employment generation, area development and 
creation of rural infrastructure and basic amenities in rural 
areas. The major schemes are National Rural EfI1)Ioyment 
Guarantee Act (NREGA), Swamjayanti Gram Swarojar 
Yo"na (SGSY), Sampooma Grameen Rozgar Yojana 
(SGRV), India Aw8BB Yojana (lAY), Pradhan Mantri Gram 
Sadak Yojana (PMGSY), Acc:eIerated Rural Water Supply 
Programme (ARWSP). The Ministry received number of 
comp..Unts from individuals, NGOs, people representatives, 
including Member of Partiament and State Legislative 
Assemblies regarding Irregularities in implementation of 
programmes, wrong selection of beneficiaries, poor quality 
assets provided or created, misutilisation of funds, non 
compliance of programme guideHnes and diversion of 
funds etc. under rural development programmes. 

Complaints are immediately brought to the notice of 
concerned State Government for investigation and 
appropriate remedial action. The complaints are also 
investigated by the Officers of the Ministry and by the 
independent National Level Monitors, who are empanelled 
by the Ministry. Appropriate action is being taken by the 
State Governments after due examinations of the 
complaints and Investigation on case to case basis. The 
Ministry even stops release of funds to implementing 
agencies and the State Govemments if they do not take 
appropriate action on these complaints sent by this 
Ministry and punished guilty officials. 

Awards under NREGS 

2141. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of RURAL DEVELOPMENT be 
Plaased to state: 

(a) whether the Union Govemment have decided to 
institute awards for Non-Govemmental Organisations and 
civil society groups which play a role in creating 
awareness about the National Rural Employment 
Guarantee Schemes as reported in The Hindu dated 
October 27, 2007; 

(b) if so, the details thereof; 

(c) whether the Union Government has worked out 
any plan in this regard; 

(d) if so, the detaUs thereof; and 

(e) the incentives proposed to be given therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) to (e) The matter is under consideration of 
the Govemment. 

{Translation] 

Encroachment on DDA Land 

2142. SHRI HEMLAL MURMU: WiD the Minister of 
URBAN DEVELOPMENT be pleased to slate: 

(a) the area-wise details of encroachment on DDA 
land in Delhi as on date; 

(b) the efforts made by DDA to remove encroachment 
during the iast three years, year-wise; 

(c) whether any action has been taken against the 
concemed/competent officer during whose tenure such 
encroachment took place; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor and further steps being 
taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): 

(a) DDA has reported that about 1398.53 acres of 
its land is under encroachment as per detaiis given as 
under: 
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East Zone: 679.84 acres 

West Zone: 142.75 acres 
North Zone: 248.99 acres 

South West Zone: 107.15 acres 

South East Zone: 149.04 acres 

ROOini Zone: 70.76 acres 

(b) DemolitIon programmes are fixed by DDA for 
removing encroachments on its land. During the last three 
years, DDA has reclaimed about 257.35 acres of land by 
removing the encroachments as per details given below: 

Year 

2005 

2006 

2007 

Land reclaimed 

SO.93 acres 

107.82 acres 

98.60 acres 

(c) to (e) DDA has been taking action against the 
guilty officers responsible for encroachment on 
Government land. During the period from 1.4.2002 to 
30.9.2007, DDA has imposed penalties on eight such 
officers. 

[Engll6hJ 

Remlttancea by NRI 

2143. SHRI DALPAT SINGH PARSTE: Will the 
Mlnleter of FINANCE be pleased to atate remittance 
received In the country relating to the NRle during the 
IBat three years, bank-wise, yeal'-Wlse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): The existing 
Management Information System of Reserve Bank of IncIa 
(RBI) does not generate data concerning bank-wise 
individual remittances with cut oft Hmit below Rs. 5 lakh. 
However, estimated Individual remittances below Rs. 5 
L.akh from non-residents for the y8818 2004-05, 2005-06 
and 2006-07 were As. 16,093 ClOre, 24,333 clOre and 
34,775 ClOre, respectively. 

Total Individual remittances from non-residents with 
cut off limit As. 5 Iakh and above for the years 2004-05, 
2005-06 and 2006-07 amounted to As. 15,253 crore, 
Rs. 30,247 crore and As. 65,038 crore respectively. Bank-
wise details of the8e rernItIanoes are given In the enc:Io8ed 
Statement. 

Ststement 

Remittanc6s If1C8ivsd by Autholised Dealer (AD) blsnches on Non Resident dtIpo$iIs and Ptivllle fI'IInsftII'B willi 
indMduel nN11iIfIInctJ cut off limit Rs. 5 /ekhs lind IIboIlfl 

(Amount in Rs. crores) 

AD Bank 2004-05 2005-06 2006-07 

1 2 3 4 

State Bank of India 1435.27 2696.74 23429.27 

Antwerp Diamond Bank NV 2.24 0.00 0.00 

State Bank of Hyderabad 250.07 308.83 313.52 

State Bank of Mysore 108.45 122.70 77.74 

State Bank of Paliaia 113.33 87.46 111.32 

State Bank of Saurashtra 10.57 8.95 15.48 

State Bank of Travanco,e 227.85 396.80 428.17 

State Bank of Indore 11.56 8.56 10.03 
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2 3 4 

State Bank of Blkaner and Jalpur 21.17 19.45 19.87 

Kotak Mahlndra Bank Ltd. 42.88 82.40 170.80 

Bank of Baroda 288.53 433.85 474.42 

Allahabad Bank 15.83 22.00 21.52 

Bank of India 694.46 945.20 1299.19 

Bank of Maharaahtra 68.75 60.63 38.18 

Canara Bank 608.57 1320.40 1220.33 

Dena Bank 22.83 52.61 88.31 

Indian Bank 116.63 126.16 191.59 

Indian Overseas Bank 195.92 384.93 602.79 

Central Bank of Incia 92.06 115.96 144.55 

Union Bank of India 443.99 643.05 654.30 

Punjab National Bank 169.67 131.08 224.99 

United Bank of Incia 5.53 13.39 11.18 

UCO Bank 38.19 36.46 88.81 

Syndicate Bank 227.46 396.99 826.12 

Andhra Bank 223.71 91.50 101.45 

Corporation Bank 99.23 127.n 162.55 

Oriental Bank of Commerce 46.66 110.41 204.69 

Punjab and Sind Bank 7.53 12.78 15;43 

Vljaya Bank 42.01 75.65 138.23 

HDFC Bank Ltd. 769.95 2006.74 3288.36 

Centurion Bank of Punjab Ltd. 56.97 91.20 164.15 

lOBI Bank Ud. 103.05 17.60 3.71 

Development Credit Bank Ltd. 22.86 55.93 87.88 

Krung Thai Bank Public Company Limited 0.09 0.00 0;00 

Bank of Rajasthan Ltd. 6.29 13.60 12.32 

Catholic Syrian Bank Ltd. 30.78 37.47 66.24 

City Union Bank Umlted 4.53 7.05 20.22 
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2 3 4 

Karur Vysya Bank Ltd. 122.34 53.24 73.90 

Lakshmi Vilas Bank Ltd. 11.60 8.80 15.32 

Tamiinad Mercantile Bank Ltd. 14.82 16.62 23.20 

Federal Bank Ltd. 400.66 793.87 943.06 

Kamataka Bank Ltd. 34.85 65.24 93.44 

Bharat Overseas Bank Ltd. 44.34 66.80 74.62 

South Indan Bank Ltd. 189.63 291.73 451.09 

Lord Krishna Bank Ud. 6.25 13.32 11.04 

ING Vysya Bank Ltd. 328.05 441.15 1006.47 

Jammu and Kashmir Sank Ud. 10.52 20.12 8.96 

United Western Bank Ltd. 32.78 37.43 26.70 

The DhanaIakshmi Bank Ltd. 12.02 40.28 255,72 

UTI Bank Ud. 130.37 316.42 1039.99 

SBI Commercial and Intemational Bank Ltd. 6.37 20.83 10.80 

Indusind Bank Ud. 92.21 281.78 834.78 

ICICI Bank Umited 794.n 7421.30 13n8.43 

ABN AMRO Bank N.V. 239.97 418.94 632.71 

American Express Bank Ltd. 5.81 13.21 67.41 

Bank of America N.T. and S.A. 28.98 39.38 68.14 

The Bank of Tokyo-mItsubiahi UFJ Ud. 42.55 31.92 26.28 

BNP ParbIs 32.06 104.22 9t.99 

Standanf Chartered Bank 574.78 2n2.65 1972.00 

Citi Bank NA 23n.92 1981.96 4216.63 

Hongkong and Shanghai BankIng Corpn. Ltd. 2364.31 2349.92 3132.81 

Deutsche Bank (Asia) 436.69 544.83 843.74 

Abu Dhabi Commercial Bank Ltd. 35.20 58.11 112.20 

Mashreq Bank PSC 8.30 1.74 0.09 

Calyon Bank 3.09 4.n 0.35 

Bank of Nova Scotia 18.28 18.81 24.79 
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1 

Societe Generale 

Oman Intemational Bank S.A.O.G. 

Bank of Bahrain and Kuwait B.S.C. 

DBS Bank Ltd. 

State Bank of Mauritius Ltd. 

Bank of Ceylon 

Bank Intemasional Indonesia 

Cho Hung Bank 

Chlnatrust Commercial Bank 

Total 

[TransItIIionJ 

PendIng Court c. ... 
2144. SHRI V.K. THUMMAR: 

SHRI HARISINH CHAVDA: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Govemment has conclucted any study 
to find out the causes of the Increa8ing number ot litigation 
and pending court cases; 

(b) If so, the findings thereof; 

(c) If not, the re88Ol'l8 therefor; and 

(d) the atepe taken by the Govemment in this regard? 

THE MINISTER OF LAW AND JUSTICE (SHRI H. 
R. BHARDWAJ): (a) Yes, Sir. 

(b) The Law CommIsaion of India 88 well as variouS 
committees constituted by the Government have trom time 
to time studied and reported on the causes ot increasing 
number of litigation and pending court cases. Some ot 
the important reasons contributing to InCreasing number 
of litigation and pendency of cases in courts are incllcated 
In the enclosed Statement. 

2 3 4 

131.79 591.64 375.19 

51.36 43.49 56.20 

14.90 34.64 40.30 

024 265.98 14.96 

12.72 12.67 2.38 

9.59 1.28 2.86 

0.31 0.06 0.23 

4.81 6.90 13.53 

0.14 1.00 2.34 

15252.63. 30247.29 65037.96 

(c) Does not arise. 

(d) Govemment has taken several steps including 
increasing the strength of judges in the High Courts, 
setting-up of Fast Track Courts, setting up of special 
tribunals like the Central Administrative Tribunal, State 
Administrative Tribunals, Income Tax Appellate Tribunals 
for facilitating reduction ot pendency of cases in the 
courts. Govemment also has under implementation a 
scheme of computerization of District and Subordinate 
Courts. Alternative modes of disposal including mediation, 
negotiation and arbitration have been encouraged. With 
a view to ensuring expeditious disposal of cases, the 
Civil Procedure Code has been amended, inter alia, 
limiting the number of adjoumments that can be given to 
a party and the concept of 'Plea Bargaining' has been 
introduced through the Criminal Law (Amendment) Act, 
2005. 

SMtement 

FactofS it1tII1Iified for incrrNlSing number of litigation 
and pendency of C8SSS in cou/ts 

• Increase in population. 

• Enactment of new laws. 

• Additional burden on account ot Election 
Petitions. 
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• Indiscriminate resorting to PILs by litigants (at 
times vexatious). 

• Accumulation of First appeals. 

• Filing of Second Appeals, ignoring the limitations 
on exercise of jurisdiction. 

• Plurality of appeals and hearing by Division 
Bench 

• Granting of unnecessary adjournments. 

• i..ack of priority of disposal of old cases. 

• Continuance of the ordinary original civil 
jurisdiction in some of the High Courts. 

• Inadequacy of Judge strength. 

• Delays in fiRing up of vacancies in the High 
Courts. 

• Inadequacy of staff attached to the High Courts. 

• Unsatisfactory appointment of Judges. . 

• Inadequacy of 8<lCOnlmodation. 

• FaRure to provide adequate tonmlS of appeal 
against quasi jucIciaI orders. 

• InordinaIe concentration of WOft( in the hands of 
some members of the Bar. 

• Lack of Punctuality of Judges. 

• Civil Revisions-Indiscriminate exercise of 
juriadiction. 

• Long arguments and proIic judgments. 

• Unsatisfactory selection of Government Counsel. 

• Lawyers not appearing in courts due to atrike8 
etc. 

• Hasty and imperfect legislation. 

• Inordinate delay in the supply of certified copies 
of judgmentslon:iers. 

• Letters Patent Appeals. 

• Inadequacy in classification and grouping of 
cases. 

• Constitution Benches and their frequent changes. 

• Indiscriminate closule '" courts. 

• Appointment of sitting judges as Commissions 
of Inquiry. 

• Printing of Paper Book In Criminal mattera. 

Implementation of MaDr Plan DeIhl 2021 

2145. SHRI BALESHWAR YADAV: 
SHRI G. KARUNAKARA REDDY: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government has received any 
proposal from DDA in respect of enforcement of Master 
PIan-2021 for Delhi; 

(b) If so, the details thereof with progress in 
finalisation of zonal and local area plans; 

(c) whether the residents of Delhi residing In buildings 
below 15 metres in height and constructed ground plus 
three floors are stIR not getltngrellef deapita notification 
In MPD-2021; 

(d) if so, the steps taken by the Government to solve 
their problems; 

(e) whether Government Is considering to regularize 
existing additional dwelling units; 

(f) if so, the norms thereof; 

(g) whether Government has any proposal to 
enhanceIreguiarise hcQlng requirement In "Inftuence zone" 
& Metro Corridors; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) The Master Plan for DeIhl 2021 (MPD-2021) was 
notified on 7.2.2007 as per the provisions of .the Delhi 
Development Act, 1957 (DO Act) and no further proposal 
from DDA for Its enforcement Is required after notffication. 
MPD-2021 provides for finallaation of the Zonal 
Development Plans (ZDPs) within a year from the 
date of notification of the MPD-2021. Progress made In 
regard to preparation of lOPs is given in the enclosed 
Statement. 
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The local area plana are to be prepared by the Local 
Bodies within the overall frame work of the Master Plan! 
lOPs. Preparation of LOCili ."!'toa Plans is to foHow the 
notifIcation of the Zonal Development Plans. 

(c) to (f) MPD-2021, notifl3d on 7.2.2007, inter sHs, 
prescribes the Development Control Norms for buildings 
in residential plotted housing on different size of plots in 
respect of maximum ground coverage. Floor Area Ratio 
(FAR) and maximum height of the building as 15 metres. 
The permissible ground coverage, FAR, and maximum 
height restriction of 15 metres, subject to fuHilment of 
other terms and conditions, determines the number of 
floors which could be constructed on a given size of 
plot. 

Within these normS prescribed in MDP-2021, plot 
ownerslanottees seeking regularisation of construction in 
terms of additional coverage/addItIonal height are required 
to pay a penalty, compounding charges and betterment 
levy or additional FAR charges as well as special 
compounding charges at the rates notified by Government 
for this purpose. However, this is subject to orders of the 
Supreme Court on the matter. The Supreme Court in 
W.P. No. 46n of 1985 in the case of M.C. Mehta Vs. 
Union of India & others vide its Order dated 7.5.2007 

directed MCD not to permit construction of additional floor. 
Subsequently, Supreme Court vide its order dated 
23.7.2007, modified its earlier order dated 7.5.2007 
clarifying that the prohibition vide orders dated 7.5.2007 
related to sanctions that were being granted and not 
intended to cover cases where constructions were 
permissible on the basis of the 1990 (2001) Master Plan 
as modified by the modifications in 1998. By virtue of 
these orders, presently, additional floor (3rd Roor) without 
dwelling Unit is aUowed only on plots measuring 250 
sqm. and above in size and facing 24 mts. and more 
wide roads. 

(g) and (h) MPD-2021 designates a 500 metre 
(maximum) wide beH on both sides of the centre line of 
the Mass Rapid Transport System (MRTS)! Major 
Transport Corridor, as 'Influence Zone', which is to be 
identified in consultation with Govemment of National 
Capital Territory of Delhi (GNCTD) . The scheme for Re-
development of Influence Zone shall be prepared by the 
respective local body/land owners/residents as per 
conditions laid down for this purpose and the Development 
Controls applicable will be as permissible for the 
respective use zones! use premises. The approval of 
schemes will be granted only after commencement of 
execution of the respective phase of MRtS. 

Stsfu&lProgfF1S8 of Zonal Oevelopment Plsn 

SI.No. Zone 

2 

Category 1: Approved Zonal Plans being revised 

1. 

2. 'S' 

Old City 
0) WaDed City 
(569 Ha.) 

Oi) Area other 
than Walled 
City (590 Ha.) 

City Extension 
(Karol Bagh) 

Area 
(Ha.) 

3 

1159 

2304 

Date of 
approval 

by MoUD 

4 

4.6.99 

4.6.99 

4.6.99 

Status of Zonal Plan 
preparation under MPD-2021 

5 

Zonal Plan, revised as per 
MPD-2021. approved by 
Authoriry on 30.10.2007 for 
inviting objectios/suggestions 
Zonal Plan, revised as per 
MPD-2021, approved by 
Authority on 30.10.2007 f()r 
inviting objecIionsIsuggestions 

Zonal Plan, revised as per 
MPD-2021, approved by 
Authority on 30.10.2007 for 
inviting objections/suggestions 
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1 2 3 4 5 

3. 'C' CIvil Lines 3959 24.9.98 Zonal Plan, revised as per 
MPD-2021, approved by 
Au1horlty on 30.10.2007 for 
inviting objection&Isuggestiona 

4. 'D' New Delhi 6855 1.10.99 The Authority in meeting on 
(Central Delhi) 03.10.2007 deferred the 

consideration of Zonal Plan, 
as a plan for NOMe area is 
being prepared by DUACI 
NOMC 

5. 'E' Trans YamtN 87.97 6.7.98 Zonal Plan, revised as per 
MPD-2021, approved by 
Authority on 30.10.2007 for 
inviting objectionsIsuggeslions 

6. 'p South Delhi-! 11958 5.8.98 Zonal Plan, revised as par 
MPO-2021. approved by 
Authority on 03.102007 for 
inviting objectionsIsuggestions 

7. 'G' West DeI1i-I 11865 26.5.06 Zonal Plan, revised as per 
(inducing: MPD-2021, approved by 
Cantt. Defence Authority on 19.112007 for 
IandlAirport & inviting objecIIonaI&ugg 
Rural Area) 

8. 'tf North Weal Mn 26.5.06 Zonal Plan, revised &II per 
Delhi-I MPD-2021, approved by 

Authority on 19.11.2007 for 
iwiIing objecIIonaIaugg 

9. '1<-11' West DeIti-II 6408 21.8.06 Zonal Plan, revised as per 
(Dwarka) MPO-2021, approved by 

Authority on 30.10.2007 for 
inviting objectionsIsuggestions 

10. V North West 5543 26.5.06 Zonal Plan, revised as par 
DeIhi ... I (RoID) MPO-2021, approved by 

Authority on 03.10.2007 for 
inviting objectIonIIsuggealionS 

11. 'P-I' North West 9866 26.5.06 Zonal Plan, revised as per 
Delhi-l1I MPD-2021, approved by 
(Eastern par!) Authority on 30.10.2007 for, 
Zones M, N & P inviting objections.suggestionS 
(Narela) 
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2 3 4 5 

category 2: Zonal Plans to be prepared under MPD-2021 by Feb. 2008 

12. 

13. 

14. 

15. 

18. 

17. 

[English} 

'J' 

'K"" 

'L' 

'N' 

'0' 

'P-I/' 

South Delhi-II 

West DelhI-II 
(Area between 
OwaJ1(a & 
ROOlni) 

West Delhi-III 

Zone N North 
West Delhi-III 

River Yamuna! 
River Front 
(Zone 0) 

Nor1hDelhi 

Geln Due to Appreciation of Rupee 

2146. SHRI K.SUBBARAYAN: Will the Minister of 
FINANCE be pleased to state the total quantum gain 
due to the appreciating Rupee against US Dollar by way 
of Interest payment on foreign debt during the last years 
and the current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): As the 
average exchange rate of the rupee per US dollar for 
2006-07 at Rs. 45.28 represented a depAlClation, there 
was no gain in rupee tenns by way of interest payment 
on foreign debt in 2006-07. During April·June 2007, the 
latest period for which data are available, an interest 
amount (in US dollar terms) of US $ 1,523 million was 
paid on total foreign debt. Interest payments are effected 
regularly, in various currencies in which foreign debt is 
denominated, on the basis of prevailing exchange rates. 
However, for the purpose of estimating the quantum gain 

15178 

8515.4 

22979 

13975 

9700 

8194 

Zonal Plan, revised as per MPD-2021, 
approved by Authority on 19.11.2007 for 
inviting objeclionslsuggeslions 

Approved by Technical Committee 
(TC) on 0.3.09.2007 and submitted 
tor consideration to Authority. 

Zonal Plan, revised as per MPD-2021, 
approved by Authority on 30.10.2007 for 
inviting objections/suggestions. 

Approved by T.C. on 0.3.09.2007 and 
submitted for consideration of the Authority. 

In the Authority meeting held on 
0.3.10.2007, the Zonal Plan is to be 
taken up after finalising the report of the 
High Powered Committee uncIer L.G. Delhi. 

Zonal Plan, revised as per MPD- 2021, 
approved by Authority on 19.11.2007 for 
inviting objections/suggestions. 

made during Aprihlune 2007, the average exchange rate 
of As. 41.23 per US dollar for the quarter has been 
contrasted with the average exchange rate of As. 45.28 
per US dollar for 2006-07. As per this, the gain (by way 
of interest payments on foreign debt during AprihJune 
2007) in terms of Indian rupees is estimated to be around 
Rs. 617 crore due to the appreciation of rupee. 

Disbursal of Farm Loan 

2147. SHRI ABU AYES MONDAL: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Govemment disburse farm loans 
through different banks in the country; 

(b) if so, the details of the farm loans Clisbursed 
during the last two years, Public Sector Bank-wise; 

(c) whether the crop loans have been waived off by 
the Govemment during the last one year; and 

(d) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a> and (b) 
Farm loans are being disbursed by commercial banks, 
cooperative banks and regional rural banks on regular 
basis. The details of agriculture loans disbursed during 
the last two years by public sector banks, bank-wise are 
given in the enclosed Statement 

(c) and (d) Government of India (GoI) has not waived 
crop loans during the year 2006-07. However, to reduce 
the burden of interest on Crop Loans availed by farmers 
for Kharif and Rabi 2005-06, an amount equal to two 

percentage points of the borrower's liability on the principal 
amount upto Rs.1,OO,OOO/-each was credited to their 
account. Thereafter, from Kharif 2006, to ensure thai the 
farmer receives Short-Term Production Credit at 7% with 
an upper limit of Rs. 3 lacs on the principal amount, the 
Government is providing interest subvention of 2% per 
annum to Public Sector Banks, Regional Rural Banks 
(RRBs) and CooperatIve Banks on their lending from their 
own resources and refinance at concessional rates to 
Cooperative banks and RRBs on their borrowings from 
NABARD. 

StIIIenNmt 

SI.No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

SptIci8I Agricullum/ CffIdit Plan for Public Ssctor Banks: Bank-wise disblHstlmtlnts to 
sgricu/IJJf8 duling Ihs years 2005-06 & 2(J()6.20()7 

(As. in crore) 

Name of Bank Disbursement 

2005-06 2006-07 

2 3 4 

State Bank of India 20895.76 25248.66 

SB of Bikaner and Jaipur 980.74 1319.89 

State Bank of Hyderabad 1387.13 1799.82 

State Bank of Indore 814.73 1123.15 

State Bank of Mysore 1274.00 1660.00 

State Bank of Paliala 3203.15 3683.32 

State Bank of Saurashtra 1628.24 1939.78 

State Bank of Travancore 1729.32 2090.48 

Allahabad Bank 2847.33 3525.24 

Andhra Bank 2724.75 3468.25 

Bank of Baroda 4302.38 5452.46 

Bank of India 4399.67 5n8.64 

Bank of Maharashtra 1673.18 2134.00 

Canara Bank 7211.20 9404.11 

Central Bank of India 3294.28 4472.90 
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2 

16. Corporation Bank 

17. Dena Bank 

18. Indian Bank 

19. Indian Overseas Bank 

20. Oriental Bank of Comm. 

21. Punjab National Bank 

22. Punjab & Sind Bank 

23. Syndicate Bank 

24. Union Bank of India 

25. United Bank of India 

26. UCO Bank 

27. Vijaya Bank 

28. lOBI Bank 

Total 

(Translation] 

ca... with Economic Offence. Wing 

2148. SHRI TUKARAM GANPAT RAO RENGE PATlL: 

SHRI HARISINH CHAVOA: 

Will the Minister of FINANCE be pleased to state: 

(a) the details of cases registered with the economic 

'fences wing during each of the last three years; 

(b) the details of cases disposed of out of them, 

year-wis : and 

<c) details of persons awarded punishment in above 

cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) 

Information is being collected and will be laid on the 

Table of the House. 

3 4 

1106.61 2115.91 

901.42 1315.40 

3604.37 4651.70 

4207.57 5896.91 

1486.13 2602.83 

9855.93 12954.36 

1697.37 2566.73 

3107.14 4388.37 

4438.00 5333.39 

1401.00 1902.64 

2375.64 31112.57 

1730.75 2273.55 

227.44 

942n.79 122442.50 

Illegal Export of Readymade Garments 

2149. SHRI RAMOAS ATHAWALE: WiD the Minister 
of FINANCE be pleased to state: 

(a) whether the readymade garments have iUegally 
been exported from several State including Gujarat; 

(b) if so, the details thereof for the last three years; 

(c) the number of such cases came to the notice of 
the Govemment during the last three years till date; 

(d) whether some officials of excise department and 
some other officials are also involved in this iUegat export; 

<e) if so, the details thereof; and 

(f) the action taken or being taken against the guilty 
persons and excise department officials found involved in 
it? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE <SHRI S.S.PALANIMANICKAM): <a) to (c) Yes, 
Sir. The details are as below:-
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Year 

2004-2005 

2005-2006 

2006-2007 

(As. in crores) 

Number 01 Revenue involved 
cases (Amount 01 

export incentive 
wrof9y 

availed of) 

3B 0.33 

3B 0.76 

43 1.03 

2007-2008 (upto July 07) 24 0.12 

(d) and (e) Yes, Sir. During the last three years, 14 
Customs and Central Excise officers were found to have 
been involved in such illegal export. 

(f) Action under the provisions of the Customs Act, 
1962 was initiated and Show Cause Notices issued to 
the errant exporters for demanding duty and imposing 
fineIpenaIties. Necessary action was initiated against the 
officers concerned as per the Conduct Rules and the 
Customs Act, 1962. 

Vacant Posts In Banksllnsurance Companies 

2150. SHRI HARIKEWAL PRASAD: 
SHRI TAPIR GAO: 
SHRI HARISINH CHAVDA: 

Will the Minister of FINANCE be pleased to state: 

(a) the number of reserved posts in grade I and II 
lying vacant in various scheduled banks and insurance 
companies at present since last one year, bank-wise and 
insurance company-wise; and 

(b) the action taken by the Government to fiR up 
these vacant posts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The information is being collected and win be laid on the 
Table of the Lok Sabha. 

[English! 

'13th Anance Commission' 

2151. SHRt ASAOUDDtN OWAISI: Will the Minister 
of FINANCE be pleased to state: 

(a) whether Union Government has asked the 13th 
Finance Commission to recommend sharing of taxas 
between Center and States to combine the challenges of 
ecology management and environment protection as 
reported in the 'llmes of India' dated November 2, 2007; 

(b) If so, the details thereof; 

(c) whether any incentive is likely to be given to 
States to ratain higher green cover at the cost of their 
development; and 

(d) If so, the details thereof and time by which a 
final decision is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (8) to (d) 
Yes, Sir. As per the Terms of Reference of 13th Anance 
Commission, while making recommendations for the 
distribution of net proceeds of central taxes batween 
Centre and States, the principles which should govern 
grants-in-aid etc., the CommiIaion shall have regard to 
certain considerations Including the need to manage 
ecology, environment and climate change consistent with 
sustainable development. The Commission is expected to 
make its report available by the 31st October 2009. 

{Translation! 

Pending Proposals under PMGSY 

2152. SHRI PUNNU LAL MORALE: 
SHRIMATI JYOTIRMOVEE SIKDAR: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

<a) the details of parameters Jajd down by the 
Govemment with regard to award of projects under 
Pradhan Mantri Gram Sadak Yojana (PMGSY); 

(b) the details of programme supplementary units set 
up in the country, State-wise, IocatIon-wise under PMGSY; 

(c) whether a number of projects under PMGSY are 
. lying pending with the Government; 

(d) If 80, the details thereof and reasons therefor, 
State-wiselUT-wise; 

(e) the time by which these are likely to be cleared; 
and 
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(f) the steps taken by the Government to avoid such 
administrative delays? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) As per provisions of the guideline of the 
programma. the State Is required to follow'the Standard 
Bidcll\g Document for an the tenders. The Standard 
Biddi~ Document which is available on the Ministry's 
website PfTItI8Y.nic.in intBr-sJis, prescribes for following 
qualifications with regard to award of project. 

I. To quaHfy for award of contract each bidder 
has to have a prescribed minimum turnover and 
should have completed similar work of prascribed 
amount. 

II. Each bidder has to demonstrate the availability 
of prescribed equipment. technical manpower 
and preecribed liquid assetsIcredit facilities. 

III. The, bid is subject to be disquaflfied if the bidder 
makas misleading or false representation of 
praacrbed items, has record of poor performance 
etc. 

IV. The bidder has to have prescribed bid capacity 
before the work can be awarded to him. 

(b) The responsibility of implementation of the 
programme lies with the State Governments. The 

o administrative department of the State Government 
I'8IIpOn8IJIe for executing agency is the Nodal Department. 
The progJWnm8 Guldellne8 provide for identification by 
the States. such Executive Agencies having presence in 
aU the districts with established competence in executing 
time bound road construction works. The Executive 
Agency will have a Programme Implementation Unit in 
the district, or a compact group of districts. The Guidelines 
also provide. for Identification of State Rural Roads 
Development Agency (SRRDA) with a distinct legal status 
under the control of the State Government. The 
responsibility of receiving funds. streamlined functioning 
and coordination of the programme lies with SRRDA. The 
lists of the Nodal Agencies and the State Rural Roads 
Development AgencIes (SRRDA) executing PMGSY in 
various 0 States of the country are available on the 
Ministry's website pmgsy.nic.in. 

(c) to (f) So tar there has been no undue delay in 
clearing the projects for any State and all the proposals. 
satisfying the PMGSY Guidelin¥. have been cleared up 

to October.2007. Proposals received from the States of 
Bihar (Phase- VI both Nominated Executing Agencies and 
World Bank). JhBJ1chand (Phase-V). Kamataka (Phase-
VII). Madhya Pradesh (Phase-IX). Maharashtra (Phase-
VI). Uttar Pradesh (Phase-VI). Uttarakhand (Phase-VI) and 
Rajasthan (Phase- VIII) are under scrutiny and win be 
considered by Empowered Committee as and when the 
scrutiny is complete and necessary compliance is received 
from the States on the issues raised. 

Domestic Violence Act 

2153. SHRI HANSRAJ G. AHIR: 
SHRI K.S. RAO: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to slate: 

(a) whether the Government is aware that the Dowry 
Prohibition Act and Protection of Women from Domestic 
Violence Act are being misused; 

(b) if so. whether the Government has received any 
report from the State Commission for women including 
that of Orissa of the8e facts; 

(c) if so. the details thereof and reaction of the 
Government thereto; 

(d) whether the Government proposes to make 
amendment in these Acts to check their misuse; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) As per the data compiled 
by the National Crime Records Bureau (NCRB). Ministry 
of Home Affairs. for the period 2004-2006. out of the 
11300 cases registered under the Dowry Prohibition ACt. 
1961. 615 were declared false on account of mistake Of 
fact or law. 

Government has no information to indicate any 
misuse of the Protection of Women from Domestic 
Violence Act. 2005. 

(b) Government has not received any report of misuse 
of the above Acts from Stale Commission for Women in 
Orissa or any other state. 
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(e) Does not arise. 

(d) No, Sir. 

(e> Does not arise. 

[English] 

Reform. In Urban Land CeIling 

2154. SHRI M. SREENIVASULU REDDY: Win the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether ulban land ceDing has been removed in 
many States; 

(b) if so, the details thereof; 

(e) whether this has created a situation of land 
hoarding in urban areas leaving very leas scope for 
dwelling units for needy persons on reasonable rate; 

(d) if so, whether the Government is t4king any 
measures to undertake reforms 0' uIban land ceiling to 
unleash housing activity in the uIban areas; and 

(e> the steps taken by the Government for providing 
easy credit in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) Yes, Sir. According to the information received from 
the Estate Governments, Urban Land (Ceiling & 
Regulation) Act has been repealed by the StateslUTs of 
(i) Assam, (ii) Gujarat, (iii) Haryana, (iv) Kamataka, (v) 
MacIlya Pradesh, (vi) Punjab, (vii) Orissa, (viii) Rajasthan, 
(ix) Uttar Pradesh, (x) NCT of Delhi, (xi) Puducherry and 
(xii) Chandigarh. 

(c) No, Sir. No such instance has been reported. 

(d) As the land is a State subject, State GoverM\ents 
are required to check the hoarding of land for speculation 
purposes through appropriate land development policies 
and proper enforcement of building bye-laws and 
procedures for sanction 'or building plans. 

(e) The credit facilities are available from various 
banks and financial institutions. 

expanding Financial 1ncJu.lon In India 

2155. SHRI MOHAN RAWALE: WiH the Minister of 
FINANCE be pleased to state: 

(a) whether Government is aware of the report "the 
Next BHlion Consumers" of the Boeton Consulting Group 
regarding financial inclusion as reported in the Economic 
TitntIs dated November 7, 2007; 

(b) if so, the details thereo' along with the reaction 
of the Govemment thereto; and 

(c) the steps takenlbeing taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
Yes, Sir. The Boston Consulting Group (BCG) has 
estimated that barely 34 per cent of the Indian population 
is engaged in formal banking. The suggestions made by 
BCG for greater financial Inclusion, inlBr 61ia. inciude; 
reaching out to the 'Next Bllrton' banking customers 
through mobile phones; raising or removing interest rate 
caps; allowing banks to partner with NBFCs; expanding 
the list of approved activitiea tor rural brIInches; introducing 
measures that allow microfinance institutions' to better 
serve the Next Billion; and, enhancing in'rastructure 
criticalto improving Inclusion. 

The Government's approach towards financial 
inclusion aims at connecting people with the banking 
system; not just credit dispensation, The specific Initiatives, 
of late, included; introduction of 'zero balance' or 'no 'rills' 
accounts; pilot projects for utilizing amart cardslmobiIe 
technology to increase banks' outreach; biometric methods 
for uniquely identifying customers; pilot project to identify 
at least one district in each St&telUnion Territory for 
achieving 100 per cent financial inclusion; survey for 
assessing customer aatl8faction in rural areas; permission 
given to banks to utilise the services of non-govemmental 
organisations/self-help groups, micro-fInance institutions 
(other than NBFCs) and other civil society organisations 
as intermediaries in providing financial and banking 

. services through the use of business facilitator (BF) and 
business correspondent (BC) models, agr&ements between 
banks and postal authorities 'or using poet offices as 
business correspondents; several initiatives for improving 
delivery of customer services; and, constitution of State-
apeclfic Working Groups to 8l(p1ore poeeibllitJes of greater 
financial inclusion. 
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Mismanagement In LlC 

2156. SHRI RAM KRIPAL YADAV: 
SHRI ALOK KUMAR MEHTA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government is aware about 
mismanagement in life Insurance Corporation of India 
(L1C) on account of collection of Premium through 
outstation cheques; 

(b) whether L1C Is charging heavy extra money from 
the policy holder for depositing the premium through 
outstation cheques; 

(c) if so, the detus thereof; and 

(d) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The life 
Insurance Corporation of India (LlC) has reported that 
there is no mismanagement in LlC on account of 
collection of premium through outstation cheques. In fact, 
LIC accepts ou1station cheques towards premium payment 
for policyholders' convenience. 

(b) to (d) LlC has further reported that the 
policyholders do not have to pay any bank charges, if 
premium is paid through outstation cheque In the Branch 
where the policy is serviced. However, where the 
policyholder is paying the premium through outstation 
cheque other than the 5ervicing Branch, actual bank 
charges plus a handling charge of Rs.201- per instrument 
is levied on the policyholder. 

fTnmslationJ 

'Loans to other Countries' 

2157. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of FINANCE be pleased 
to state: 

(a) whether many countries including Uganda, 
Tanzania, Kenya and Sudan have not retumed the loan 
extended to them by the Govemment of India; 

(b) if so, the efforts made to recover these loans; 

(c) the names of the countries which owe loan to 
Gol alongwith the dates since when such loans were 
taken and the outstanding loan of respective countries 
as on date; 

(d) whether the Govemment has envisaged investing 
such bad debts in private enterprises in respective 
countries; 

(e) if so, the details thereof; and 

(f) the measures being adopted by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (f) 
Information is being collected and will be laid on the 
Table of the House. 

[English! 

Modified Rent Control Norms 

2158. SHRI K.S. RAO: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment proposes to formulate 
revised modified rent control norms to address the 
problems of landlords regarding forceful occupation of their 
property by tenants, revision of rent as per the market 
situation and evolve a mature and long term leasing 
mar1<et with best construction practices; 

(b) if so, the details thereof; 

(c) the obstacles being faced by the Government; 
and 

(d) the steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT ( SHRI AJAY MAKEN): (a) and 
(b) Rent control is a State subject. With respect to Delhi, 
there is a proposal to amend the Delhi Rent Act, 1995. 
The proposal envisages amending mainly the clauses 
pertaining to (i) Deemed Rent, (ii) Registration of tenancy. 
(iii) Enhancement of Rent, (iv) Inheritability of tenancies 
and (v) Eviction of tenants. 

(c) and (d) Immediately after the Delhi Rent Act. 
1995 was enacted on 23.8.1995. there were 
representations against some of the provisions of the said 
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Act. It was. theleafter. decided to bring the Act into force 
after eftecting amendments to some of its pt'Ovisions. The 
Delhi Rent (Amendment) Bill, 1997 was accordingly 
introduced in Rajya Sabha in July, 1997. The Bill could 
not be debated till the dissolution of the 13th Lok Sabha. 
After fonnation of the 14th Lok Sabha, the BiH is required 
to be considered by the Government afresh. 

PendIng CUes against Manufacturers 

2159. DR. M. JAGANNATH: Will the Minister of 
CORPORATE AFFAIRS be pleased to state: 

<a) the number of cases pending for action against 
variot.B manufacturers in the Monopolies and Restrictive 

SI. No Enquiry/applications 

1. Monopolies Trade Practices Enquiries 

2. Restrictive Trade Practices Enquiries 

3. Unfair Trade Practices Enquiries 

4. Compensation Application 

(b) Being a quasi-judicial body, the MIRTP 
Commission would dispose of the cases aftet" completion 
of proceedings. as per the MRTP Act. Government 
has no decision/action to take in disposal of these 
cases. 

DPR under JNNURM for Maharashtra 

2160. SHRI HARIBHAU RATHOO: WiD the Minister 
of URBAN DEVELOPMENT be pleased to slate: 

(a) whether the detailed project reports under 
Jawaharlal Nehru National Urban Renewal Mission 
(JNNURM) have been submitted by the Government of 
Maharaahtra to the Union Government; 

(b) if so, the details thereof; 

(c) the number of projects sanctioned and still pending 

with the Government; and 

Trade Practices Commission (MRTPC) as on September 
30, 2007; and 

(b) the steps taken by the Government for disposal 
of the cases expeditiously? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) The Monopolies and 
Restrictive Trade Practices (MRTP) Commission is a 
national level quasi-judiciIII body, which takes action under 
the MRTP Act, 1969 in respect of monopolistic, restrictive 
or unfair trade practices indulged in by any entity. As on 
30th September. 2007, the total number of cases pending 
in the Commission were:-

Cases pending as on 30.09.2007 

4 

283 

639 

1121 

(d) the reasons for de&ay in aanctIoning the projects 
and for releasing of funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJA'f MAKEN): (a) and 

(6) Yes, Sir. A list of Detaited Project Reports (OPAs) 

submitted by the Govemment of Maharashtra under Uman 
Infrastructure & Governance (UIG) component of 
Jawaharlal Nehru National Urban Renewal Mission 

(JNNURM) which is handled by this Ministry, is enclosed 
as Statement. 

(c) So far, 47 projects under UIG component of 

JNNURM have been approved for Maharashtra. Six DPRs 

submitted by Maharashtra are under appraisal. 

(d) The DPRs are appnrised and sanctioned as 

and when the same are submitted by the State 
Government. 
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OsfBiltld Projsct RtIPOtt (OPRs) f8CSivsd from MshBI1I~hlra undtIr UtG Component of JNNURM. 

SI.No. City Sector Project Name 

2 3 4 

1. Greater Mumbai Drain~trom Water Drains Action Plan for development and protection of Mithi 
river and its surroundings 

2. Greater Mumbai Water Supply MidcIe Vaitama Water Supply Project for Mumbai-IV 

3. Graater Mumbai Sewerage Sewerage Disposal Project 

4. Greater Mumbai Other lhban Transport Bandra Worti Sea Unk Project 

5. Greater Mumbal Mass Rapid Transport System MATS for Thane - Thane Metro 

8. Greater Mumbai Sewerage Mumbai Sewage Disposal Project Stage-II priority 
works 

7. Greater Mumbai Mass Rapid Transport System Mumbai Metro- Versova- AncIleri-Ghatkopar Corridor 

8. Greater Mumbai Mass Rapid Transport System Mumbai Metro-CoIoba-Badra-Charkop Corridor 

9. Greater Mumbai Roads /FlyoversJ RoB Ayover on Western Express Highway at Kherwadi:-
MUIP 

10. Greater Mumbai RoadsIFIyoversl RoB Ryover on Western Express Higlway at Domestic 
Airport-MUIP 

11. Gnaater Mumbai Roadal FIyoversI RoB Ryover on Western Express Highway at Dindoshi-
GMLR - MUIP 

12. Greater Mumbai Roads /FIyoversl RoB Ayover . on Western Express Highway at limes of 
India- MUIP 

13. Greater Mumbal Roadal RyoversI RoB Ryover on Western Express Highway at Thakur 
Complex - MUiP 

14. Greater Mumbai Roads /Flyoversl RoB Flyover on Eastern Express Highway at Sion 
duplication - MUIP 

15. Greater Mumbai Roads! Ryoversl RoB Ryover on Eastern Express Higlway at Suman Nagar 
• MUIP 

16. Greater ~ RoadI/FIyoV8rSI RoB Flyover on Eastern Express Highway at Navghar 
junction - MUIP 

17. Greater Mumbai Roads /FIyoversI RoB Eastern Freeway from Prince of Walas Museum to 
APLR • MUIP 

18. Greater Mumbai Roads IFtyoversI RoB Elevated road on Sehar road • MUIP 

19. Greater Mumbai Roads IFlyoversI RoB LBS Marg (Sion-Mulund) - MUIP 
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2 3 4 

20. Greater Mumbai Roads IFIyoversJ RoB S.V.Road (Bandra-Oahisar) • MUIP 

21. Greater Mumbai Sewerage DPR for collection system of Kalwa and Ghodbunder 
road upto Manpada Junction and Extension of sewer 
network in slums in THANE 

22. Greater Mumbai Water Supply DPR for additional 110 MI..D Water supply &Cherne 
of THANE 

23. Greater Mumbai Drainage/'S1rom Water Drains Integrated Nalla Development Pro/8Ct Phase tl for 
THANE 

24. GreaI8r MumbaI DrainagefStrorn Water Drains Integrated Nalla Development Phastl I for THANE 

25. Greater Mumbai Sewerage Sewerage Treatment Plant at K:lp8ri (THANE) 

26. Greater Mumbai Sewerage DPR for construction of pumping stations and its 
collection system 

27. Greater M~ Other Urban Transport Thane Railway System Area Traffic Improvement 
Scheme (SAnS) 

28. Greater Mumbai Aoads/FIyoversi RoB Ryovers on Dr. B.R. Ambedkar Road MUIP 

29. Greater Mumbai Water Supply Replacement and Rehabilitation of various pipe lines 
in Mumbai 

30. Greater Mumbai Water Supply Underground Tume! from VeravaJi Hll' Reservoir to 
Aadarsh Nagar Veri Road (6.5 Krn8). 

31. Greater Mumbai Water Supply Underground TWV1eI from Malabar Hill ReeervoIr to 
Cross maidan (3.6 kms) 

32. Greater Mumbal Water Supply Underground Tunnel from Maroehi to Ruparel CoHege 
(12 kms). 

33. Greater Mumbai Solid Waste Management Solid Waste Management 

34. Greater Mumbai Sewerage Underground Sewerage Scheme Phase I for THANE 

35. Greater Mumbei AoadsIFIyoversI Conatruction of RCC pipe culvert by pushing method 
between MIRA Road and Bha¥andar (4 Nos) 

36. Greater Mumbai RoadslFlyoverslRoB Construction of subway at jeaaal pari( Bhyandar 

:fT. Greater MumbaI Sewerage Mira Bhyander Underground Sewerage project baaed 
on decentralised system (4 Vol) 

38. Greater Mumbai Water Supply Navi Mumbai laying Pure Wa1Ier Transmiasion Main 
from KaIamoIi to Dighe and Allied Wor1c& for 24 'II 7 
supply in NMMC Area 

39. Greater Mumbai Water Supply Navi Mumbai Improvement of Water Distribution 
Network in NMMC Area 
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2 3 4 

40. Greater Mumbai Sewerage Navi Mwnabai Reconstruction of STP in NMMC Area 

41. Nagpur RoadaIFIyoveralRoB Road Widenin!Vimprovernents 

42. Nagpur Water Supply Ufting water from panch Reservoir and conveying 
upto Mahadulla by mortor Hned MS pipeline in rl8U 
of canal. 

43. Nagpur RoadIFIyoversiRoB Road Over Bridges (ROBs) 

44. Nagpur RoadsIFIyoverslRoB Outer ring Roads 

45. Nagpur RoadsIFIyoverslRoB Bridges over rivers 

46. Nagpur Other Urban Transport Traftic Improvement and Management 

47. Nagpur Water Supply Expansion and upgradatlon of Water supply 
distribution network in Nagpur city 

48. Nagpur Water Supply Energy Audit Projects for Water Supply 

49. Nagpur Solid Waste Management Development and Upgradation of Sanitary Land Fill 
Site at Bhandewadi-SWM 

SO. Nagpur Water Supply Water Sector (Leak Detection) 

51. Nagpur Water Supply Water Audit Projects 

52. Nagpur Water Supply Water Supply Panch IV (Part 2) 

53. Nagpur Water Supply Water Supply Pench IV (Part 3) 

54. Nagpur Water Supply Water Supply Pench IV (Part 4) 

55. Nagpur Water Supply Kanhan Augmentation Scheme 

56. Nagpur water Supply Recycle and Reuse of Waste Water 

07. Nagpur Roads /Ftyovers/ RoB Construction of Road under Bridge near Anand Tallkes 

58. Nagpur Roads lAyoversi RoB Construction of Road under Bridge at Mominpura 

59. Nagpur RoadsIFIyoverslRoB Construction of Road over Bridge at Masksalh 

60. Nagpur Roads /Ftyovers/ RoB Construction of Road Over Bridge at Itwari 

61. Nagpur Roads! Ayoversl Construction of Road under Bridge at Railway on 
Nagpur Raipur Section (Near Mominpura) 

62. Nancled RoadslFlyoverslRoB Construction of reservirs for Pious bathing on 
Gadavari river-Amdura reservoir, Wajegaon reservoir. 

63. Nanded Development of Heritage Areas River Front Development 

64. Nanded Development of Heritage Areas Construction of pathways 
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65. 

66. 

67. 

68. 

69. 
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71. 
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73. 

74. 

75. 

76. 

77. 

78. 

79. 

80. 

81. 

82. 

83. 

84. 

85. 

86. 

Nandea 

Nanded 

Handed 

Nanded 

Nanded 

Nanded 

Nanded 

Handed 

Handed 

Nanded 

Handed 

Handed 

Handed 

Nashik 

Nashik 

Nashik 

Nastik 

N8IIhik 

Pune 
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3 

Pre&8IV8tion of warter Bodies 

PnIsarvatian of Wa1Br Bodies 

RoadsIFIyoverslRoB 

Preservation of wa1Br Bodies 

Water &ppty 

Sewerage 

Sewarage 

SeMNage 

Water Supply 

Sewerage 

RoadsIRyowrlRoB 

Development of Heritae Ar8as 

Other Urban Transport 

Wider Supply 

Solid waste Management 

DrainageIStrom 

RoadaIFIyoversIR 

Mass Rapid Transport System 

OrainagelS1rom Water Drains 

DrainageIStrom Water Drains 

400 

4 

Construction of Ghat on rls bank 

Construction of Ghat on 1/s bank 

Improvement ot City Roads in Handed (Package I) 

ConstrucIIon of reservoirs for pious bathing on Asana 
river, Trikut reservoir 

Improvement to water supply in North Nanded 

Sewerage System in North Nanded-zone..I 

Sewerage System in Handed Nor1h-zone..l1 

Sewerage System in Nanded NorIti-zone-/lI 

Water Supply for Handed (South) 

Undergrounda Sewerage and Sewage Treatment 
(Nanded-South) 

Improvement to Movement Networi( In Nanded 
Package II III and IIIB Roads 

Improvement to Movement Networek in Nanded 
Package IIIB Structures 

River Front Development North Bank zone 3 

Underground Sewerage Project for Naahik City 
Phase I 

Trallic and Transportation PIaming 

Ongoing worI<s of Wa1Br Supply Projects 

Solid Waste Management for Naahik 

Strom Water Drainage 

Improvements to Urban Transport System (Roads 
Network) 

BRT Pilot project for Pune city (Katraj Swargate 
Hadapsar Route 13.6 Km) 

Augmentation and Upgradation of sewage Treament 
Plants and Pumping Station 

Construction and Improvement of DraIna to prevent 
contamination of natural water boldles and 
develolpment of Heritage aitea along in Pune 
(Environental RestorationlPreservation of Mula Mutha 
River ECos 
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2 3 4 

87. Pune Drainage/Strom Water Drains RenewaJ and Management of Sewerage and Drainage 
Disposal System in Puna (Augmentation of Weris, 
Restoration of lakes Bio-remediation and Landscaping 
of Nalla and Rivers) 

88. Pune Drainage/Strom Water Drains Dr~nag8 System Proposal No.1-Pimpri-Chinchwad 

89. Pune Drainage/Strom Waler Drains Drainage System proposal No. 2·Pimpri- Chinchwad 

90. Pune Water Supply Water Supply Proposal No. l·Pimpri-Chinchwad 

91. Pune Water Supply Water Supply Proposal No.2· Pimpri-Chlnchwad 

92. Pune Water Supply Water Supply Proposal No. 3- Pimpri-Chinchwad 

93. Pune Waler Supply Water Supply Proposal No. 4 ·Pimprl-Chlnchwad 

94. Pune Solid Waste Management Solid Waste Management Pimpri-Chinchwad 

95. Puna Solid Waste Management Hazardous Waste Management Pimpri-Chinchwad 

96. Puna Other Urban Transport Road Network and Urban Transport-I - Pimpri-
Chinehwad 

97. Puna Other Urban Transport Road Network and Urban Transport-I I - Pimpri-
Chinchwad 

98. Puna Other Urban Transport Road Network and Urban Transport-III - Pimpri-
Chinchwad 

99. Puna 01her Urban Transport Road Network and Urban Transport-IV - Pimpri-
Chinchwad 

100. Puna Other Urban Transport Road Network and Urban Transport V Pimpri-
Chinchwad 

101. Pune Other Urban Transport Road Network and Urban Transport-VI - Pimpri-
Chinchwad 

102. Puna Mass Rapid Transport System Bus Rapid Transport system (Development of 
Infrastructure for Commonwealth YouIh Games, 20(8) 

103. Puna Sewerage Sewerage proposals for Plmpri Chinchwad 

104. Pune Mass Rapit Transport System Bus Rapid Transit (Phase I) for Pune city 

105. Pune Water Supply water Supply proposals (4 Nos.) for Pimpri Chinchwad 

106. Pune Mass Rapid Transport System Bus Rapid Transit System (BRTS) Package V for 
Pimpri Chlnchwad 

107. Ptme Development of Heritage Areas River Front development of Pavana river in Pimpri 
Chinchwad 

108. Puna Roads! Ayoversl RoB Improvement in City Traffic Movement Construction 
of Flyovers Tunnels and Junctions 

109. Pune Drainage !Strom Water Qraina Storm water Drainage System in PCMC (Pune) 
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Hou ... for the Slums 

2161. SHRI ANANTA NAYAK: Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION pleased 
to state: 

(a) the number of multi-storeyed buildings proposed 
to be built during .Eleventh Plan for slum dwellers; 

(b) the number of tow cost flats proposed to be 
constructed in those multi-storeyed buildings~ 

(c) the land acquired for the purpoee; and 

(d) the funds earmari<ed for constructing low cost 
flatslhouses in..those multi-storeyed buildings? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) to (d) Housing being a State 
subject, State Governments undertake housing projects, 
including multi-storeyed buildings as also low cost flats 
therein, land to be acquired for the projects and funds to 
be earmarked for construction of low cost flats in multi-
storeyed buildings. However, under the Jawahartal Nehru 
National Urban Renewal Missien (JNNURM) containing 
components of Basic Services to the Urban Poor (BSUP) 
for 63 identified CIties and Integrated Housing and Slum 
Development Programme (IHSDP) for other citiesltowns, 
Additional Central Assistance is provided to State 
Governments for the purpose of construction of houses 
and basic amenities to the urban poor. The Guidelines of 
JNNURM do not specify the number of floors or houses 
to be contained in each floor. As per Planning Commission 
allocation, a sum of Rs.181oo crore has been eannarked 
for construction of houses and provision of basic services 
under JNNURM for the period 2005-12 (As. 13650 Crore 
for BSUP and RS.4450 Crore for IHSDP). H is upto the 
State Govemments to prepare Detailed Project Reports 
(DPAs) and send them for release of Central funds based 
on the approval by the Sanctioning Committee at the 
Central level. 

Redefining Urban AI'eN 

2162. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the Government has formulated any 
schemes to redefine urban areas by including large areas 

in periphery of towns and cities and extending their 
municipal limits; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) No, Sir. The extension of municipal boundarie8lcity 
limits including periphery areas Is within the purview of 
the State Govemment. However, urban aT$a as defined 
by Census of India, 2001 is taken as follows: 

(1) All statutory places with a municipality, 
corporation, cantonment board or notified town 
area committee, etc. 

(2) A place satisfying the following three criteria 
simultaneously: 

(/) a minimum population of 5000; 

(Ii) at least 75 per cent of male wor1dng 
population engaged in non-agricultural 
pursuits; and 

(iii) a density of population of at least 400 per 
sq.km. (1000 per sq. mile). 

Under Jawaharlal Nehru National Urban Renewal 
MiSsion ( JNNURM), the projects are taken up within the 
citie!:llulban agglomerations which Include pert-urban areas 
and outgrowths also. 

New Promotion Policy In Banks 

2163. SHRI K.C. PAllANI SHAMY: WUI the Minister 
of FINANCE be pleased to state: 

(a) whether many of the public sector banks have 
stopped fast track promotion policy and switched over to 
new promotion policy; and 

(b) If so, the details thereof? 

THE MiNISTER OF STATE IN THE MINISTRY' OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 

. In terms of the managerial autonomy granted to the Public 
Sector Banks by the Govemment, they enjoy full 
operational & managerial autonomy which includes, 
framing of their own 'Human Resources' policieS & 
procedures for au matters including, promotion & fast track 
promotion, subject to statutory requirements (Uke, 
reservations for SCS/STs etc.), with the approval of their 



405 AGRAHAYANA 9, 1929 (Saka) 406 

Boards, keeping in view their operational and other 
requirements. 

Insurance Cover for GirlChild 

2164. SHRI S.K. KHARVENTHAN: Win the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether the Union Govemment has finalized any 
proposal to start insurance cover for girl child as an 
incentive for its upbringing; 

(b) if 80, the details thereof; 

(c) whether the Government has also finalized 
"Conditional Cash Transfer Scheme" to ensure overall 
welfare of Girl child; and 

(d) if so, the details thereof and'the time by which 
the said schemes would be made operational? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): (a) to (d) The Scheme of 
Conditional Cash Transfer for girl child with Insurance 
Cover has been included in the Annual Plan 2007-08 
and includes cash transfers to the family of the girl child 
based on the fulfUlment of four important conditionalities 
viz. birth and registration of the girl child, immunization, 
retention in school and delaying marriage beyond 18 years 
of age. The procedural formalities for approval of the 
above scheme are under process. 

Credit Flow In SIIUIII Scale Industries 

2165. SHRI G.M. SIDDESWARA: Will the Minister 
of FINANCE be pleased to state: 

(a) whether 1he Govemment proposes to formulate 
any scheme to increase the credit flow to the Small Scale 
Industries; 

(b) if so, the details thereof; 

(c) the loans granted by Public Sector Banks to SSls 
in each State particularly in Andhra Pradesh during the 
last two yea~; and 

(d) the target set for providing loans to SSls during 
the current year? ' 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
For stepping up credit to Small and Medium EnterpriSes 
(SMEs), Govemment of India had announced a Policy 
Package in Parliament on August 10, 2005 advising all 
Scheduled Commercial Banks including Public Sector 
Banks to fix their own targets for funding SMEs in order 
to achieve a minimum 20% year-an-year growth in credit 
to the SME sector. The Public Sector Banks have shown 
a 25.81% years on year growth in credit outstanding to 
the SME Sector for the year 2006-07 over the year 2005-
06. 

(c) The State-wise amount of loans granted by Public 
Sector Banks to Small Scale Industries during the years 
2005 and 2006 is given in the enclosed Statement. 

(d) There is no separate target for SSI sector. 
However, aU Scheduled Commercial Banks including Public 
Sector Banks have been advised to fix their own targets 
to achieve a minimum 20% year-an-year growth in credit 
to the SME sector. 

StIItement 

The State-wise amount 01 l08ns gtanled by Public 
Sector Banks to Small Scale Industnes during the 

years 2(}(}5 and 2006 

StatelUnion Territory Amount outstanding 
(in rupees crore) 

2005 2006 

2 3 

Haryana 2778.48 3527.83 

Himachal Pradesh 306.05 408.62 

Jammu and Kashmir 219.80 260.01 

Punjab 4896.90 5838.49 

Rajasthan 2252.14 2638.93 

Chandigarh 448.27 742.35 

Delhi 5770.54 6288.44 

Assam 387.76 580.05 

Manipur 27.04 26.09 

Meghalaya 144.60 43.41 
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AndIIrMn and Nicobar Islands 33.12 

Ma!tlya Pradesh 1992.84 

aNIIiagarh 670.97 

UtIar Pradesh 5287.15 

IJlIaranchaI 517.29 

Gt.tarat 3488.36 

Maharashtra 10768.68 

Daman and Diu 23.10 

Goa 145.59 

Dadra and Nagar Havel 13.65 
.. 

AncIlra Pradesh 3733.96 

KamaIaka 3469.41 

KeraIa 1716.52 

Tamil Nadu 7117.24 

POIIdicheny oo.n 
Lakshadweep 0.23 

[Tmns/stionj 

crime AgalMt Children 

2166. SHRI SUBHASH MAHARIA: 
SHRI BRAJESH PATHAK: 

3 

37.64 

35.90 

13.11 

11.68 

14.43 

711.58 

944.56 

1276.59 

4894.64 

11.01 

2461.96 

652.65 

6501.78 

m.M 
4719.92 

15765.32 

27.11 

299.67 

23.86 

5088.80 

4665.46 

2415.80 

10638.53 

90.05 

0.34 

Will the Minister of WOMEN AND CHILO 
DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to introduce 
Crimes against Children (Prevention) Bill; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) Yes, Sir. The 
Government propose to bring an Offences Against the 
ChHd (Prevention) Bill, which is under consideration. 

immediate implementation of Ball Order 

2167. SHRI SANTOSH GANGWAR: 
PROF. VUAY KUMAR MALHOTRA: 

WiD the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Supreme Court in Its order has stated 
that release of any accused on bail must be ensured 
IrnmadiateIy after passing ball order by the court otherwise 
it will be deemed to have violation of Article 21; 

(b) if 80, the details 1her8of; 

(c) whether the Government proposes to make the 
orders of the Magistrate sent by fax or e-mail admissible 
before the Magistrate; and 

(d) if 80, the details thereof? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) and (b) Yes, Sir. The Hon'ble Supreme 
Court has, in its Order in Criminal Appeal No. 1423 of 
2007 titled Shah Nawaz Khan vs. State of Maharashtra 
passed on 10.10.2007, inter aha stated that • .. .It is 
expected that the bail order once it is passed should be 
complied with most expeditiously and the detenu released 
otherwise there will be violation of Article 21 of the 
Constitution ... • 

(c) No proposal is under consideration of the 
Government to make orders of the Magistrate sent by 
fax or e-mail admissible before the Magistrate. 

(d) Does not arise. 

Accelerated Urban w.ter Supply Programme 

2168. SHRI MAHAVIR BHAGORA: WID the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) the details of approved projects under the 
Centrally Sponsored Scheme - 'Accelerated Urban Water 
Supply Programme' during the last three years, State-
'vIse; 
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(b) the number of projects for which funds have been 
released; 

(c) the details of targets as well as achievements 
regarding the said programme; and 

(d) the targeted time by which these projects are 
likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) The 
details of projects approved State-wise under AUWSP 
Scheme during year 2004-05 are given in the enclosed 
statement-I. AUWSP Scheme has since been subsumed 
under UIDSSMT from 2OOfK)6 and no new projects have 
been approved after 2004-05 under AUWSP. 

(b) The details of projects for wh.ich funds have been 
released are given in the enclosed Statement-II. 

(c) and (d) Water Supply Projects normally take 2 to 
3 years from inception to commissioning stage. Though 
no specific targets were assigned but release of different 
installments of funds have been regulated to ensure 
completion of the scheme in the given time period. As 
the scheme has been subsumed in UIDSSMT and 2007-
08 being the terminal year, it is expected that all the 
projects sanctioned may be completed by 31st March, 
2008. 

The details of projects completed and those that are 
under progress are given in the enclosed Statement-III. 

StIIt8ment I 

CtmIntIIy Spon$onId Accsltmltsd Utban Water Supply 
ProgrmnmtJ (AUWSp) scI'I8mtIs approV8ti 

dudng 2O()tI-(}5. 

SI. No. State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

Total No. of schemes 
sanctioned 

3 

20 

3 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

2 

Bihar 

Chhattisgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

5ikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

west Bengal 

Total 

410 

3 

10 

19 

4 

4 

10 

7 

10 

3 

19 

9 

2 

7 

5 

11 

31 

3 

23 

3 

3 

207 
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5mfement II 2 3 

AUWSP 
13. Kerala 3 

81. No. State No. of projects for 
which funds have 

14. Madhya Pradesh 19 

been released 15. Maharashtra 9 

2 3 16. Manipur 2 

1. Andhra Pradesh 20 17. Meghalaya Nil 

2. Arunachal Pradesh Nil lB. Mizoram Nil 

3. Assam 3 19. Nagalancl Nil 

4. Bihar 10 20. Orissa 7 

5. Chhattiagarh 21. Punjab 5 

6. Goa Nil 22. Rajasthan 11 

7. Gujarat 19 23. 5ikkim Nil 

B. Haryana 4 24. Tamil Nadu 31 

9. Himachal Pradesh 4 25. Tripura 3 

10. Jammu and Kashmir 10 26. Uttar Pradesh 23 

11. Jharkhand 7 27. UttaranchaI 3 

12. Kamataka 10 28. West Bengal 3 

5tatenJMt III 

CtIntrally Sponsored Acceletatsd Ulban W8IBr Supply PI'OfIIlIIT1I11t (AUWSP) Status 01 SchtImss Comp/8ledl 
CommissiontKJlParliHy CommissIonsd 

51. State Total No. Total No, Schemes 
No. of schemes of schemes under 

sanctioned compIetedI progress 
Targets commissioned! 

partially 
commissioned 

1 2 3' 4 5 

1. Andhra Pradesh 42 35 7 

2. Arunachaf Pradesh 3 1 2 

3. Assam 21 5 16 
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2 3 4 5 

4. Bihar 33 8 25 

5. Chhaltisgarh 42 36 6 

6. Goa 4 4 0 

7. Gujarat 70 64 6 

8. Haryana 38 35 3 

9. Himachal Pradesh 16 14 2 

10. Jammu and Kashmir 15 5 10 

11. Jhar1<hand 16 6 10 

12. Kametaka 45 35 10 

13. Kerala 13 12 

14. Madhya Pradesh 147 75 72 

15. Maharashtra 37 19 18 

16. Manipur 26 18 8 

17. Meghalaya 2 

18. Mizoram 8 8 0 

19. Nagaland 2 2 0 

20. Orissa • 35 26 8 

21. Punjab 16 9 7 

22. Rajasthan 72 50 22 

23. Sikkim 2 2 0 

24. Tamllnadu 93 92 

25. Tripura 12 6 6 

26. Uttar Pradesh 390 282 108 

27. Uttaranchal 22 17 5 

28. West Bengal 22 10 12 

Total 1244 866 3n 

II • 1 scheme viz. Gopalpur not to b& implemented. 
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{English] 

Effects of Interut Rate on Economy 

2169. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of FINANCE be pleased to state: 

(a> whether the Reserve Bank of India raised the 
interest rates to moderate the pace of the economy over 
the last two years; 

(b) if so, the details thereof; 

(c) whether the inflation rate had come down to 3.1 
per cent due to raised interest rate; 

(d) H so, the details thereof; 

(e) whether the Govemment proposes to lower the 
interest rates; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 

Effective October 18, 1994, the Reserve Bank of India 
(RBI) has dereyuiated the interest rates on advances 
above As. 2 lakh including the housing loans and these 
interest rates are detennined by the banks themselves 
with the approval of their respective Boards. For credit 
limits up to Rs. 2 Iakh, the Benchmark Prime Lending 
Rate (BPLR) has been prescribed as the ceiling lending 
rate. In order to enhance transparency in banks' pricing 
of their loan products, banks have been advised to fix 
their BPlR after taking into account 0) adual costs of 
funds, (ii) operating expenses and (iii) a minimum margin 
to cover regulatory requirements of provisioning/capital 
charge and profit margin. Banks have been allowed to 
freely price their loan products below or above their BPLR 
and offer floating rate products by using market 
benchmarks in a transparent manner. Effedive October 
22. 1997 the RBI has given freedom to the commercial 
banks to fix their own interest rates on domestic tann 
deposits of various maturities with prior approval of their 
respective Boards. Interest rate on savings bank deposits 
continues to be administered by the RBI and have 
remained unchanged at 3.5 per cent since March 1, 2003. 

DetaIls of changes In key policy rates announced by 
the Reserve Bank of india during the last two years are 
as follows: 

RBI Policy Rates (%) 

Effective date Liquidity Adjustment Facility Effective date Cash Reserve Ratio 

Repo Reverse-Repo 

April 29, 2005 5.00 6.00 December 23, 2006 5.25 

October 26, 2005 5.25 6.25 January 6, 2007 5.50 

January 24, 2006 5.50 6.50 February 17, 2007 5.75 

June 9, 2006 5.75 6.75 March 3, 2007 6.00 

July 25, 2006 6.00 7.00 April 14, 2007 6.25 

October 31, 2006 6.00 7.25 April 28, 2007 6.50 

January 31, 2007 6.00 7.50 August 4, 2007 7.00 

March 31, 2007 6.00 7.75 November 10, 2007 7.50 
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During 2005-06 and 2~7 real GOP growth of the 
economy was 9.0 per cent and 9.4 per cent respectively. 

(c) and (d) As on November 10, 2007, the rate of 
inflation as measured by the movements In the wholesale 
price Index (WPI Base 1993-94=100) was 3.01 per cent. 
The anti-Inflationary measures include RBI's monetary 
policy stance fiscal prudence of the Govemment and 
initiatives for easing supply constraints. 

(e) and (f) Interest rates are market determined. 

Loans from World Bank 

2170. SHRI IQBAL AHMED SARAOGI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Wodd Bank has sanctioned loans of 

$3.8 miHion to India during 2006-07; 

(b) if so, whether It is the largest ever sanction made 
by the World Bank to any country; and 

(c) the details of projects likely to be implemented 
under this loan, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, Sir. 
The Wor1d Bank has sanctioned US $ 3.7 billion during 
the Bank FY-07 (July 2006-June 2007). 

(b) No, Sir. This is the second largest lending made 
by the Wor1d Bank to any country in a year. 

(c) The details of the projects are given in the 
enclosed Statement. 

StlItement 

S.No. Name of Project Board State/Central loan/Credit 
approval Sector amount (in 

date US$ million) 

1. Tamil Nadu Irrigated Agriculture 2~anA)7 Tamil Nadu 485.0 
Modernization and Water-bodes 
Restoration and Management 

2. AncIva Pradesh Community Tank 19-Apr.-Q7 Andhra Pradesh 189.0 
Management 

3. Bihar Rural Livelihoods 14-Jun.-Q7 Bihar 63.0 

4. Punjab State Roads 5-Dec.-Q6 Punjab 250.0 

5. Himachal Pradesh State Roads 5-Jun.-Q7 Himachal Pradesh 220.0 

6. Uttarakhand Rural Water Supply & Sanitation 5-Sep.-06 Uttarakhand 120.0 

7. P~ Rural Water Supply & Sanitation 14-Dec.-Q6 Punjab 154.0 

8. Kamataka Health Systems 22-Aug.-06 Kamataka 141.8 

9. Reproductive & Child Health - II 22-Aug.-Q6 Central 360.0 

10. National Tuberculosis Control -II 22-Aug.-Q6 Central 170.0 

11. Third National HIVIAIDS Control 26-Apr.-Q7 Central 250.0 

12. Vocational Training India 5-Jun.-Q7 Central & State 280.0 

13. Orissa Socio Economic Development loan-II 1-Aug.-06 Orissa 225.0 

14. Third Anctlra Pradesh Economic Reform 11.Jan.-07 AndlraPradesh 225.0 

loanfCrecit 
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[Tmnslstion} 

Metera of PriY8te Power Supply Companlu 

2171. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHAI TUKARAM GANPAT RAO RENGE 

PATll: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of POWER be pleased to state: 

(a) whether electricity meters instaHed by the private 
power companies particularly in Delhi run very fast and 
register excess units of electricity than actually utilized; 

(b) if so, whether the Government has conducted 
any inquiry in this regard: 

(c) if so, the details thereof along with the action 
taken by the Govemment against such companies so 
far; 

(d) if not. the reasons therefor; and 

(e) the manner in which the Govemment proposes 
to check the monopoly of private power distribution 
companies and their arbitrary behaviour in Delhi? 

THE MINISTER OF POWER (SHRI SUSHll KUMAR 
SHINDE): (a) to (e) Electricity is a concurrent subject. 
Distribution of electricity comes within the purview of the 
States. Accordingly, the Distribution Companies (DISCOMs) 
are regulated by the respective State Electricity Regulatory 
Commissions (SERCs) under the provisions of the 
Electricity Act, 2003. In terms of section 146 of the 
Electricity Act, 2003, any person Including the DISCOMs 
is liable to be prosecuted for non-compllance with any 
ordef or direction given under the Act or for contravention 
or attempting or abetting the contravention of any other 
provisions of the Act or of any Rules or Regulations 
made thereunder. 

Section 14 of the Electricity Act provides that the 
Appropriate Electricity Regulatory Commission may grant 
a licence to two or more persons for distribution of 
electricity through their own distnbution system within the 
same area, subject to specified conditions. 

Section 55 of the Electricity Act, 2003 provides that 
no licensee shall supply electricity after the expiry of two 
years from the appointed date except through instaRation 
of a correct meter in accordance with the regulations to 

be made in this behalf by the Central Electricity Authority 
(CEA). 

CEA has notified the Central Electricity Authority 
(Installation and Operation of Meters) Regulations; 2006 
on 17.3.2006. 

The Delhi Electricity Regulatory Commission (DERC) 
has informed that there have been complaints of faulty 
meter readings and inflated bills from consumers in the 
NCT of Delhi over the last two to three years which 
were primarily on account of· perception of consumers 
regarding fast running electronic meters. Several meter 
testing drives have been conducted, which include drives 
conducted by the Distribution Companies (DISCOMs), by 
the DERC and also the Govt. of NCT of Delhi. All these 
drives showed that by and large, the electronic meters 
are functioning well within the Hmils set under the Indian 
Electricity Rules. 

The drive conducted by DERC from 1st October 2005 
to 10th January 2006 was done in association with the 
Central Power Research Institute (CPRJ), Bangalore and 
the Bureau of Indian Standards (BIS). 536 meters were 
tested and only 4 were found to be recording higher 
consumption levels than the stipulated norms. 

The SERCs of Orissa and West Bengal have 
informed that no such instance has come to their notice. 

Gujarat Electricity Regulatory Commission (GERC) 
has informed that joint inspection report of Govt. Electrical 
Inspector, consumer representative and licensee of the 
digital meters installed by the licensee does not reveal 
that the meters are unreliable. 

(Eng/ish} 

Opening of Bank Branches In SEZs 

2172. SHRI K. SUBBARAYAN: Will the Minister of 
FINANCE be pleased to state the number of Pub/iclPrivate 
Sector Banks which have opened their branches so far, 
in . the Special Economic Zones in various States, bank-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRt PAWAN KUMAR BANSAL): As reported 
by the Reserve Bank of India (RBI). under the existing 
scheme for opening of branches I.e. Offshore Banking 
Units, the bank-wise details of Public/Private Sector Banks, 
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which have opened their brancheslOffshore Banking Units in the Special Economic Zones are as under: 

SI.No. Name of the Public Place of the Name of the respective 
Sector Banks branches/Offshore Special Economic Zones 

Banking Units 

1. State Bank of India 1. SEEPZ, Andheri, SEEPZ Special Economic 
Mumbai Zone, Maharashtra 
and and 
2. Kochi Kochi Special Economic Zone, 

KeraJa 

2. Bank of Baroda SEEPZ, Andheri, Mumbai SEEPZ Special Economic Zone, 
Maharashtra 

3. Pu~ab National Bank SEEPZ, Andheri, Mumbai SEEPZ Special Economic Zone, 
Maharashtra 

4. Union Bank of India SEEPZ, Andheri, Mumbai SEEPZ Special Economic Zone, 
Maharashtra 

5. Canara Bank Nokia, Ghaziabad. Noida Special Economic Zone, 
Uttar Pradesh 

Name of the Private Place of the branches! Name of the respective 
Sector Banks Offshore Banking Units Special Economic Zones 

S. ICICI Bank Limited SEEPZ, Andheri, Mumbai SEEPZ Special Economic Zone, 
Maharashtra 

/TnmslalionJ 

Corruption ea... in Banks 

2173. SHRI RAMDAS ATHAWALE: WiH the Minister 
of FINANCE be pleased to state: 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Reserve 
Bank of India (RBI) has reported that there is no system 
of reporting cases of corruption by banks to RBI. However, 
fraud cases are being reported by public sector banks to 
RBI. The bank-wise details of the number of frauds, 
amount involved therein, as reported by banks to RBI for 
the years 2004, 2005, 2006 and 2007 (upto June) are 
given in the enclosed Statement. (a) the cases of corruption in Banks noticed during 

the last three years, bank-wise; 

(b) whether any FIR has been registered; 

(c) If so, the details thereof; and 

(d) further steps taken by the Govemment to check 
cases of conuption? 

THE MINISTER OF STATE. IN THE MINISTRY OF 

(b) and (c) As per extant guidelines, public sector 
banks are required to report fraud cases involving amount 
of Rs. One crore and above to CBI and below Rs.One 
crore to local pofice. RBI advises all the banks to examine 
the staff accountability in all cases of frauds. Action is 
taken against delinquent empioyees for their involvement 
in cases of frauds. The details of action taken against 
such delinquent employees are as under: 
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No. of No. of 
employees employees 
CIOIWiQed IWIIdId IIIIjor1 

minor pnIie& 

n 

2004 127 1590 

2005 120 1506 

2006 43 1416 

2007 (upto June) 66 732 

(eI) As a part of its supervisory reaponsibiIIty, RBI 
has been advising banks from time to time about the 
common fraud prone areas and the measures to be taken 
by them to prevantIreduce the incidents of frauds in talks. 
Caution advices are Issued to banks by RBI containing 

51. No. 2004 

Old of H No. of No. of employees No. 01 eqJIoyees 
cisniasecr employees agaiIst whom agaiISt whom 

~ acqIiIed JIIOIiIICUion is DepamenIaI 
III1IOVId pencffIg it the proc:edIg8 .. 

CoIIt. penci1g 

1ft IV V VI 

461 69 835 1429 

451 33 658 1404 

437 46 596 1340 

183 34 575 1235 

the details of unscrupulous borrowers and related parties 
who had perpetrated frauds on banks, so that banks 
could exercise caution while extending credit facilities to 
them. Banks are also advised to examine the staff 
accountablHty In an cases of frauds. 

(As. in crore) 

2005 2006 2007 (UpIo .lIN) 

No. of Amt. No. of Amt. No. of Aml No. 01 Amt. 
fnIuds iIvoIved fnIuds invoIwKI fnIuds invcMId bauds involved 

2 3 4 5 6 7 8 9 10 

1. 350 32.84 437 138.48 72.03 'l!i1 57.17 

Q.03 2 021 022 0 0.00 

2. 2.45 24 1.73 41 20.98 30 13.08 

3. 66 13.32 43 2.23 51 5.11 21 2.1fi 

4. 25 2.91 35 39.83 64 5.2& 37 3.43 

5. 7 1.37 27 17.53 17 8.02 16 23.66 

I. 49 9.59 62 26.14 42 3.68 15 1.81 

7. 16 2.90 15 33.68 10 3.34 11 4.97 

8. 19 1m 18 2.91 34 2.10 29 3.81 
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9. 

10. 

11. 

12. 

11 

14. 

15. 

18. 

17. 

18. 
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20. 

21. 

22-

23. 

24. 

25. 

28. 

27. 

28. 
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65 

232 

8 

III 

9 

184 

1«1 

252 

38 

134 

85 

4 

2.40 

12.26 

40.07 

0.31 

17.31 

0.05 

0.87 

41.87 

52.88 

13.97 

4.1l 

2191 

10.51 

«I 17.98 

222 41.98 

24 3.87 

. 148 13.07 

0.43 

71 34.43 

23 28.16 

72 12.50 

51 6.43 

2S2O 451.04 

5 

54 

42 

230 

3 

183 

3 

14 

213 

143 

115 

31 

60 

107 

2 

76 

2 

6 

34.45 

4.36 

40.67 

0.29 

83.69 

2.32 

4.87 

40.51 

56.03 

43.35 

2927 

28.73 

51.60 

1.72 

57.25 

0.01 

59 121.45 

197 6527 

36 524 

119 21.42 

o 0.00 

94 40.23 

26 17.1l 

110 75.19 

98 48.43 

2&58 1134.39 

7 

44 

49 

145 

3 

138 

19 

166 

153 

69 

53 

80 

110 

o 

115 

o 

8 

8.20 

32.70 

13.91 

0.04 

29.33 

024 

14.11 

117.15 

53.92 

17.os 

48.74 

28.17 

22.38 

0.00 

56.37 

0.00 

24 16.89 

181 25.67 

20 9.26 

96 25.58 

o 0.00 

114 56.03 

52 62.47 

91 43.11 

116 41.87 

2568 844.78 
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9 

11 

21 

87 

6 

94 

o 

25 

92 

71 

37 

31 

23 

34 

o 
91 

14 

83 

9 

48 

o 

41 

47 

49 

54 

1385 

10 

15.39 

1.55 

15.92 

0.06 

27.67 

0.00 

3.77 

56.68 

21.84 

7.80 

12.48 

3.03 

1.19 

0.00 

22.72 

0.12 

2.25 

15.84 

1.87 

12.58 

0.00 

9.54 

9.37 

19.63 

23.58 

396.86 
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/English] 

Shortage of Manpower In Banks 

2174. SHRI M. SREENIVASULU REDDY: Will the 
Minister of ANANCE be pleased to state: 

(a) whether the public sector banks are facing 
shortage of manpower; 

(b) if so, the details thereof; and 

(c) the corrective measures proposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) No, Sir. 
The Pubtic Sector Banks are not facing shortage of man-
power. 

(b) and (c) Do not arise. 

Energy Efficient Kerosene Lamps 

2175. SHRI S.K. KHARVENTHAN: Win the Minister 
of NEW AND RENEWABlE ENERGY be pleased to state: 

(a) whether the Government has any proposal to 
launch energy efficient kerosene lamps in the country to 
meet the rising energy demand; 

(b) if so, the details thereof; 

(c) whether it is proposed to supply the same at 
subsidized rates; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) to Cd) Petroleum Conservation 
Research Association CPCRA) has submitted a proposal 
to provide energy efficient kerosene lamps named as 
"Nutan Deep" in rural areas of the country. However, the 
Government has not as yet accepted the proposal. 

Loes of Cheques 

2176. SHRI K.C. PALlANI SHAMY: WiD the Minister 
of FINANCE be pleased to state: 

(a) whether the Government is aware of the 
increasing complaints regarding Joss of cheques/drafts 

deposited by the customers in various banks including 
State Bank of Patiala in Delhi; 

(b) if so, the details thereof during the current year; 

(c) whether onus of loss lies with the collecting 
banker; 

(d) if so, the number of cases settled by collecting 
banks and action taken in this regard; . 

(e) whether some paying baOka including Corporation 
Bank in Haryana have encashed such account payee 
loss cheques without proper verification; 

(f) if so, the details thereof; 

(g) whether Government is aware of any racket in 
such eel; and 

(h) if so, the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a), (b), (d) 
to (h) Reserve Bank of India (RBI) has reported that 
incidents of loss of cheques are being handled by banks 
internally and data base maintained by RBI does not 
generate information called for. However, State Bank of 
Patiala has reported one such case where a cheque for 
Rs. 70000I- was reportedly stolen from their branch and 
cash payment fraudulently obtained by the miscreant from 
Corporation Bank. Rewari. Corporation bank has reported 
that in the instant case, from the face of the cheque it 
is very difficult to make out that the signature is forged 
and the alterations look authentic. As it was difficult to 
suspect the signature as forged, the instrument was sent 
by the bank to Govemment E)(8JTIiner of Questioned 
Documents (GEQD) for verification and report. GEQD has 
opined that the signature used for authenticating the 
crossing cancellation is forged. FIR has been loged by 
State Bant of Patiala in the matter. 

(c) Yes, Sir. 

/Trsnslsllon] 

Malnutrition and Underweight among 
Children upto Three Y ..... 

21n. SHRI MAHAVIR BHAGORA: Will the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 
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(a) the detaUs of underweight chUdren upto three 
years, State-wise, rural/urban area-wise and male-female-
children-wise; 

(b) the rank of India among underweight children 
upto the age of three years in the world: 

(c) the details of the scheme of the Govemment to 
solve the problem of underweight among children upto 
three years; 

(d) the details of the amount released and the targets 
fixed and achievements made under this scheme during 
the above period, State-wise; and 

(e) the details of the incidents of child mortality due 
to malnutrition during the above period, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) As per the National Family 
Health Survey (NFHS)-III (2005-06), conducted by the 
Ministry of Health and Family Welfare, State-wise details 
of underweight children of age group under three years 
is placed at enclosed Statement-I. In India 31.1% children 
under 3 years of age are underweight in urban areas, 
while 43.7% children of same age group are underweight 
in rural areas. However, the data related to male and 
female children under 3 years of age Is not available. 

However, as per NFHS-III the sex-wise information 
of underweight children from 6 months to 59 months, 
reveals that 41.9% male and 43.1 % female children of 
the said age group are underweight. 

(b) No data is available for underweight children upto 
the age of 3 years at global level. It is therefore not 
possible to ascertain the rank of India In this category 
vis-a-vis other cot,mtries. 

(c) The Integrated Child Development Services (ICDS) 
Scheme of the Ministry of Women & Child Development 
is one of the key programmes being implemented to 
improve the nutritional status of children. The ICDS is an 
inter-sectoral programme, benefiting the children in the 
age group of 0-6 years. 

(d) The details of the amount released under ICDS 
Scheme,(General) during the years 2004-05 to 2007-08 
(upto 7.8.2007) is placed at enclosed Statement II. The 
State-wise number of Anganwadi Kendras targeted for 

operationalization and operat'onalized in the country 
during the last three year are placed at enclosed 
Statement III. 

(e) The details of number of child deaths due to 
malnutrition are not maintained centrally by the Ministry 
of Health and Family Welfare. However, malnutrition is 
not a direct cause of death although it can increase the 
susceptibility to morbidity and mortality by reducing body's 
resistance to infections. As per the Registrar General of 
India Survey, the Child Mortality Rate (CMR) in the year 
2005 (age 0-4 years) is 17.3 per thousand population of 
the corresponding age group. 

Statement I 

State-wise Present Rate of Malnuttition in India 

S.No. Statel UT Percentage of children 
under 3 years 

2 3 

1. Mizoram 21.6 

2. Sikkim 22.6 

3. Manipur 23.8 

4. Punjab 27.0 

5. Kerala 28.8 

6. Goa 29.3 

7. Jammu and Kashmir 29.4 

8. Nagaland 29.7 

9. Delhi 33.1 

10. Tamil Nadu 33.2 

11. Himachal Pradesh 36.2 

12. Andhra Pradesh 36.6 

13. Arunachal Pradesh 36.9 

14. Uttaranchal 38.0 

15. Tripura 39.0 

16. Maharashtra 39.7 

17. Assam 40.4 
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2 3 2 3 

18. Kamataka 41.1 25. Gujarat 47.4 

19. HaJyana 41.9 26. Chhattisgarh 52.1 

20. West Bengal 43.5 27. Bihar 58.4 

21. Orissa 44.0 28. Jharkhand 59.3 

22. Rajasthan 44.0 29. Madhya .Pradesh 60.3 

23. Meghalaya 46.3 india 45.9 

24. Uttar Pradesh 47.3 Source: NFHs-3 (2005-06) 
BMI ,. Body Mass Index Weight In KglHeight In meter x meter 

Statement /I 

.sta.-..... Position 01 Funds nJIsssBd under ICOS SchsrnB (GtItttnI) Dilling 1INI yrIB/S 2001-05 10 2007-D8 

(Rupees In) 

~ 2OQS.06 2006-07 201)7-()8 

SlNo. FIIIds Foods Foods FII1da 
released I8IeaIed IIIeaaId NIeased 

(uplo 07.08.2007) 

2 3 4 5 6 

1. Ardn PradeIIh 7277.34 1-4750.69 21Bn.67 15407.02 

2- BI1ar 9408.47 5036.11 20976.12 5OB2.36 

3. CtIhIIIIiagaIh 3275.48 -4412.01 4561.5 4643.-47 

4. Goa 286.33 373.53 397.98 105.55 

5. Gujarat 12405.58 9917.54 12732.62 6010.22 

6. Haryana 4674.34 5312.47 6015.49 3180.47 

7. HimadIaJ PradeIh 2617.26 34B0.B8 2882.29 2206.66 

B. JImnu and Kastwnir 3457.7B 4989.19 5410.99 1636.65 

9. JlaJtd1and 3824.62 4288.33 7845.37 4115.16 

10. KamaIaIca 11023.50 14176.11 19122.28 3161.61 

11. KeraJa 5546.74 5725.65 8115.91 2207.69 

12- MIdIya Pradesh 6263.10 9498.48 13002.16 8198.59 
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2 3 4 5 6 

13. Mlhal'lllhtra 11930.96 16808.92 20433.15 11337.65 

14. 0riI8a 9968.40 10600.69 12137.96 6373.98 

15. Punjab 3904.27 5591.61 5861.62 £722.13 

16. RajuIhan 7849.67 7459.n 13809.14 6471.80 

17. lamO Nadu 12303.16 15212.94 12786.6 6233.69 

18. UItIIanchII 1723.n 2861.67 1676.39 862.47 

19. UItar Pradesh 15100.87 31989.58 24768.42 19929.74 

20. Welt Bengel 12633.07 19391.00 17182.73 11871.46 

21. Deli 1118.36 1290.03 1319.78 657.55 

22- PoncIcherry 218.89 233.68 195.22 115.63 

23. AndIman and NicobIr IIIInds 185.38 212.82 174.11 109.55 

24. CIwdgIrh 155.26 156.87 163.41 136.00 

25. o.dra and Nagar HMIi 48.27 70.10 62.33 28.14 

26. DulIn and Diu 38.98 47.74 56.78 29.86 

27. 25.15 42.67 38.34 21.20 

28. uc 500.00 800.00 1200.00 200.00 

21. ArunachII PrIdeIh 1697.61 1780.28 3145.86 938.38 

30. Aaam 15799.37 22462.56 160n.48 4580.29 

31. MInIpur 2054.55 1864.87 3631.405 nO.78 

32. MaghaIaya 1450.81 2158.35 2114.925 753 83 

33. MIzoram 781.68 1476.66 1573.255 340.90 

34. NagI81d 1358.50 2531.64 2471.215 726.72 

35. SIIdcim 332.88 354.75 782.6 19287 

36. lripula 1414.45 2n9.91 4475.41 107354 

ToI8I 172654.87 229940.10 269138.48 135033.61 
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Stlltement '" 

SfIIJe-wiss numbtIr t:Jf Anganwadi KW1dnls talg6t/sd for operalionalisation and operationalised 
in the country during thB IIIsI /hrse years 

~ ~ ~7 

No. 01 .,.. KenIhs No. of Anganwati Kenchs No. 01 AI9fIWIdI Kendras 

SI.No. TIIIgIIIIId lor ~ Targalled lor Targalled lor 
opellfio. (as on opIIIIio- 0peraIi0naI (as apeIIIto- 0peraIi0naI (as 
naIisaIion 31.3.2005) naisaIion on 31.3.2(06) naIiaaIion on 31.3.2007 

2 3 4 5 6 7 8 

1. Andhra PradaIh 54312 53760 54312 56364 63853 61761 

2. Arunachal PradaIh 2359 2359 2359 2359 2901 3037 

3. Assam 25416 25302 25416 25447 30743 25447 

4. BiIar 60813 33736 60813 5n67 76585 5n67 

5. a.haIIisgaIh 20289 20289 20289 20286 'l7607 26801 

6. Goa 1012 1012 1012 1012 1012 1012 

7. Gujarat 37961 37101 37961 37498 40779 38391 

8. HaIyana 13546 13546 13546 13546 15796 16359 

9. ttmac:haI PradIIh 7354 7354 7354 7354 16069 73S4 

10. JIImmu and Kuhmir 11821 10398 11821 10398 17408 16409 

11. .hukhand 23078 18436 23078 21782 29517 22304 

12. Kamataka 40301 40301 40301 40889 48351 51111 

13. Karala 2S393 25318 25393 25378 27999 'l7980 

14. MactIya Pradesh 49m 49710 49787 49594 57416 56737 

15. Maharashtra 82716 61689 62716 64130 7!007 74528 

16. ~r 4501 4SOO 4501 4501 4501 4501 

17. MeghaJaya 2218 2218 2218 2265 21811 3162 

18. t.oizO/Ml 1361 1361 1361 1361 1545 1592 

19. NagaIand 2770 2770 2770 2770 2982 2770 

20. Orissa 34201 34201 34201 33953 36824 36527 

21. Punjab 14730 14730 14730 14130 18882 14730 

22. Rajasthan 36821 35821 35821 35817 4486S 41985 
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2 3 

23. Sikkim 500 

24. Tamil Nadu 42077 

25. Tripura 3874 

26. Uttar Pradesh 106059 

27. Ultaranchal 6858 

28. West Bengal 57540 

29. Andaman and Nicobar Islands 527 

30. Chandigarh 300 

31. Delhi 3902 

32. Dadra and Nagar HaveIi 138 

33. Daman and Diu 87 

34. Lakshadwaep 74 

35. PoncIc:heny 6n 

AI Incia 754773 

[English! 

New Guidelines for Adoption of Child 

2178. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 
DR. LAXMINARAYAN PANDEY: 
SHRI CHANDRA MANI TRIPATHI: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to introduce 
fresh. guidelines for child adoption so as to make the 
process more transparent and to ensure that there are 
adequate safety checks and a tracking system as reported 
in Tht1 Hindu, dated October 10, 2007; 

(b) if so, the details thereof and the likely time to be 
taken in this regard; 

(c) whether the Government maintains database of 
the domestic and foreign agenp;es which are involved in 
adoption; 

4 5 6 7 8 

500 500 500 890 886 

426n 426n 42fil7 45116 45726 

3768 3874 3768 5650 6114 

97302 106059 104879 131257 128859 

6550 6658 6657 7565 n47 

54518 57540 54961 71220 56n4 

527 527 621 602 621 

300 300 329 323 329 

3842 3902 3852 4322 4425 

138 138 138 199 138 

87 87 87 95 97 

74 74 74 74 74 

m fil7 m 685 688 

706872 754773 748229 908414 844743 

(d) if so, the details thereof; 

(e) whether the Government extends any grant to 
such domestic agencies; and 

(f) if so, the details threreof, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) Fresh adoption 
guidelines are being drafted and are likely to be ready 
soon. 

(c) and (d) Central Adoption Resources Agency 
[CARA] maintains data base on domestic and 
foreign agencies which are involved in the adoption 
and such data are available on CARA's website 
WMlw.atioptionindia.nic.in 

(e) and (f) Under the 'Scheme of Assistance to 
Homes for Children [Shishu Greh] to Promote In-Country' 
which is being implemented by Central Adoption 
Resources Agency [CARA1, grant is available to voluntary 
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organizations and Government run HOITI8$ for children of 
().6 years for the care and placement in adoption. Details 
of such grant are available on CARA's website 
Wwtfu'tioplionindi&nic.in 

nmely Clearance to Power Project. 

2179. SHRI IQBAL AHMED SARADGI: Will the 
Minister of POWER be pleased to state: 

(a) whether in the first meeting between the State 
Power Ministers and the Centre on Eleventh Plan for 
achieving the power generation target, the State 
Govemmenta have· urged the Power Ministry to initiate a 
process to expedite and streamBne environmental and 
road sector clearance for timely implementation of power 
projects in the country; 

(b) if 80, the details thereof; 

(c) whether in the meeting it was aJ80 announced 
that the Central Electricity Authority (CEA) with the 
National Highway Authority of India (NHAI) would chalk 
out a road map, highlighting the road networt< that can 
be used for the transportation of power project machinery; 
and 

(d) if so, the steps taken by the Government to 
complete the projects 88 per their schedule? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINOE): (a) to (d) In the first meeting of the Standing 
Group of MinisterS held on 24.09.2007; it was InfBr sJIs 
decided to take up environment & forest related issues 
in Its next meeting. Furthermore, regarding transportation 
of equiprnents for 660 MW and 800 MW units, it was 
decided that the Central Electricity Authority (CEA) would 
demarcate on the States' maps the roads which would 
require strengthening (in asaociation with the National 
Highway Authority of India) and make avaHabIe the mapa 
and the details to the States. CEA has asked the power 
generating utilities to provide the details of likely sites for 
setIinq up of power plants with 600 I 800 MW unit ratings. 

Revenue Loa. due to SEZa 

2180. SHRI K. SUBBARAYAN: WiD the Minister of 
FINANCE be pleased to state: 

(a) wnether the Government has made any 
8ssessment of the revenue loss by way of tax exemptions 
to the industries in the SEls; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Yes, Sir. Revenue loss on account of tax exemptiOM to 
units in SEzs has been estimated to be Rs. 1,02,621 
crores for the period 2006-07 to 2009-10. Out of this, 
the revenue loss on account of direct taxes Is estimated 
to be RS.53,740 crores and on account of indirect taxes 
it is estimated to be Rs.48,881 crores. 

(c) Does not aris8. 

NorHV8lI8blHty of CredIt 

2181. SHRI NAVEEN JINDAL Will the Minister 01 
FINANCE be pleased to stale: 

(a) whether small and rnedium enterprises are 
suffering due to non-avallabtlity of adequate credit; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the banks and fInanc:iaI Institutions have 
been urged to support these enterprises; and 

(d) if so, the details thereof and the achievements 
made so far in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) In 
August 2005, the Public Sector Banka {PSSS) have been 
advised to achieve minimum 20% year on year growth in 
credit to the SME Sector wtIh the objective of doubling 
the credit in 5 years by the year 2009-10. The PSBa 
have shown a 25.81% year on year growth in credit 
outstanding to the SME Sector for the year 20()8.07 over 
the year 2005-06. Government of India has taken various 
measures to Inctease the flow of credit to Small and 
Medium Enterpriees viZ. fixing of eeIf-largels for fmanclng 
to SME sector by banks, measures to Increase the 
outreach of formal credit to the SME sector, cluster based 

,approach for financing SME sector, measures to rationalize 
the cost of loans to SME sector, constitution of 
Empowered Committees at Regional Offices of RBI to 
review the progress in SME financing and debt 
restructuring mechanism and a One TIme Settlement 
Scheme for the SME Sector beSides enactment of Micro, 
Small and Medium Enterprises Development (MSMED) 
Act, 2006. 
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{Tmns/sJiOnJ 

2182. SHRI CHANDRA MANI TRIPATHI: 
SHRI KIREN RIJIJU: 

WRI the Minister of FINANCE be pleased to state: 

(a) the cl!Jtalls of debts advanced by the Nationalised 
Banks in National Capital Region, Delhi during the last 
three years; 

(b) the details of persons, industries and organisations 
against whom outstanding amount is more than one crore 
rupees; and 

(c) the recovery position thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI· PAWAN KUMAR BANSAL): (a) and (b) 
The existing Management Infonnation System of RBI does 
not generate data in the desired form At present. RBI 
disseminates list of non-suit filed 'doubtful' and '1oss1 
borrowal accounts of As. 1 crore and above on half-
year1y basis (i.e. as on 31st March and 30th September) 
to banks and Financial Institutions (Fls) for their 
confidential use. The list of nonsuit filed accounts of willful 
defaults of As. 25 lakh and above is also disseminated 
on quarter1y basis to banks and Fls for their confidential 
use. Further, Credit Information Bureau (India) Limited 
(CIBIL) is maintaining a database on suit-filed accounts 
of As. 1 Crore and above and non suit-filed accounts 
(willful defaulters) of Rs. 25 Lakh and above. The 
information can be accessed at CIBIL website 
www.abU-com. 

(c) Government of India and Reserve Bank of India 
have stipulated certain steps for expeditious recovery of 
NPAs by PSBslFls, which, inter-alia, include evolving and 
implementing a recovery policy by the banks, fiHng of 
suits in civil courtslDRTs, action under Securitisatlon and 
Reconstruction of Financial Assets and Enforcement of 
Security Interest (SARFAESI) Act, 2002, compromise 
settlement etc. The Credit Information Companies 
(Regulation) Act. 2005 has been enacted to provide for 
regulation of credit information companies and to facilitate 
efficient distribution of credit and thereby arresting fresh 

accretion of NPAs. 

Reforms In Rural Banks 

2183. SHRI BAlESHWAR YADAV: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Thorat Committee constituted to 
suggest reforms in Rural Banks has submitted its 
recommendations to the Govemment; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, Sir. 

(b) and (c): The Committee has made a number of 
recommendations. Some of the recommendations are: 

(i) staffing pattems of Regional Rural Banks(RRBs) 
be based on classification of branches of RRBs; 

(ii) classifications of RRBs be made on business 
level or branch network; 

(iii) amendment of Regional Rural Banks Recruitment 
Promotions Rules, 1998 to provide promotional 
avenues to RRBs Officers by creation of posts 
in Scale IV and V in RRBs;, 

(iv) introduction of two channel system of promotions 
in existing grades besides recruitment of 
specialist category of officers; 

(v) framing of suitable transfer policy and training 
facilities for RRBs officers etc. The 
recommendations of the Committee are under 
consideration. 

Issuing Demand Drafts by Rural Banks 

2184. SHRI SANTOSH GANGWAR: Will the Minister 
of FINANCE be pleased to state: 

(a) whether demand drafts are being issued by the 
Regional Rural Banks payable at sponsored bank 
branches; 

(b) if not, the reasons therefor; and 

(c) the time by which the facility would be 
irnplementad? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Those 
RRBs which have entered into arrangements with sponsor 
banks, through their branches, are issuing Demand Drafts 
on specified branches of sponsor banks. 

(b) Some RRBs have adopted altemative mode of 
transfer of funds of clients by way of issue of Mutticity 
Cheque given by some commercial banks. Such facility 
has got better acceptability among customers. Some RRBs 
are procuring the demand drafts from sponsor bank 
branches as agent on behalf of the customers. Some of 
the ARBs are yet to adopt any of the above faci&ties 
because they have not entered into any arrangements 
with the sponsor banks. 

(c) It is expected that with computerisation of 
branches of RRBs, the facility could be introduced by 
many RRBs expeditiously by entering into arrangements 
with the sponsor bank. 

/EngIish] 

Commission to UC Agents 

2185. SHRI PRALHAD JOSHI: WiD the Minister of 
FINANCE be pleased to state: 

(a) the totaJ expenditure incurred by Ute Insurance 
Corporation of India towards commission of L1C Agents 
and other related expenses during the last three years, 
year-wise; 

(b) the details of the total revenues earned by L1C 
during the above period; 

(c) whether earning of L1C has been affected due to 
presence of many players in such business in the market; 

(d) if so, the details thereof; and: 

(e) the steps being taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRt PAWAN KUMAR BANSAL): (a) and (b) 
As per the information provided by the Ute Insurance 
Corporation of India (L1C). the commission amount paid 
to its agents and total revenues earned by it during the 
last three years is as under: 

Year expenditure incurred towardl 
the Commission of 

LlC Agents and 
other expenses 

2006-07 9169.07 

2005-06 7094.92 

2004-05 6245.16 

Rs. in crores 

Revenue eamed 
by L1C 

174424.76 

132146.88 

112392.74 

(c) No, Sir. LIC has reported that in spite of the 
presence of many.Players in the market, its total Income 
has shown a good growth. 

(d) and (e) Do not arise. 

Eklavya Model School 

2186. SHRI SUGRIB SINGH: WiH the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) the details of amount sanctioned tor boys and 
girts of Scheduled Tribes. who are residing in schools 
hostels as compared to Navodaya Vidyalayas and 
Kendriya Vidyalayas in the State; 

(b) whether the Government proposes to enhance 
the grant toward infrastructure, development and recurring 
expenses; and 

(c) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) The Ministry has so tar released an 
amount of Rs.307.45 Crore to 24 States for setting up of 
100 Eklavya Model Residential Schools (EMRS) meant 
for Scheduted Tribe boys and girls in the Country. 

(b) and (c) The Ministry has already enhanced 
recurring expenditure from a maximum of Rs. 30 lakh to 
As. 72.50 Iakh per Eklavya Model Residential School from 
the current financial year i.e. 2007·08. 

{Tmnsllllion] 

Package for Farmers 

2187. SHRI HEMLAL MURMU: Will the Minister of 
FINANCE be pleased to state: 
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(a) whether the attention of the Govemmenthas been 
drawn to the news item captioned. -Kishano Ke Uye Ek 
Aur Paikej Kee Taiyari" as reported in the 'Dainik Jagran' 
dated November 11, 2007; 

(b) H so, the facta of the matter therein; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, Sir. 

(b) The News Report, inter-alia, talks about a debt 
relief package, extending credit to fanners at cheaper 
rate of interest, preparation of guidelines on debt relief in 
case of natural calamities and procedural simplification in 
lending to farmers. 

(c) Keeping In view the extreme conditions of the 
farmers in the 31 districts of Maharashtra (06), Andhra 
Pradesh (16), Kamataka (06) and Kerala (03), where the 
farmers have committed suicides, a relief package was 
announced for farmers by the Govemment in 2006. It 
provides for waiver of the entire interest on overdue loans 
as on 01.07.2006 such that all farmers have no past 
interest burden as on that date. It also provides for 
rnchedulement of the overdue loans of the farmers as 
on 01.07.2006 over a period of 3-5 years with a one 
year moratorium. 

To mitigate the distress of the farmers due to various 
natural calamities in different parts of the country, the 
extant guidelines issued by Reserve Bank of India for 
providing relief in areas affected by natural calamities are 
foUowed by banks. The guidelines, inter-alia, permit banks 
to: 

Convert/reschedule loans in the event of natural 
caJamity for pEiriods ranging from 3 to 9 years, 
depending upon the successive crop failurel 
intensity of damage of crops; 

Grant fresh crop loans to affected farmers; 

Provide consumption loans to agriculturists 
wh08ecrops have been damaged. 

Besides, the Govemment has taken the following 
steps to ensure credit disbursement for agriculture 
purposes: 

> Short Term crop loan upto Rs. 3 Iakh Is being 
di$bursed 0 7% per 8I)num at the ground level. 

> Commercial. Banks and Regional Rural Banks 
have been advised to finance 50 lakhs new 
farmers during each of the last three years. 

> The Banks have been advised to simplify the 
procedure for documentation for agricultural 
loans. 

> Loans upto Rs.50,OOO/- have been made 
coDaterai and margin free. Besides, no -No Dues 
Certificate" is required for such amount of loan. 

> To bring the 'financially excluded' population 
within the formal banking system, Banks have 
been instructed to achieve financial outreach 
through provision of a General Credit Card to 
households, to open "No Frills" accounts with 
limited overdraft facilities, to extend financial 
outreach by utilizing services of Civil Society 
Organisation like Farmers Clubs, NGOs, Post 
Offices as Business Facilitator/Business 
Correspondent Model, etc. 

Launch of Community Based Services 

2188. SHRI RAMDAS ATHAWALE: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Govemment has started a pilot project 
of Community based Services under Rural Drinking Water 
and Sanitation Schemes; 

(b) if so, the details thereof; and 

(c) the area where the project is being implemented, 
State-wiselUT-wise ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) No Sir; 

(b) and (c) does not arise. 

{EnglIsh} 

Monsoon Forecasting System 

2189. SHRI RAYAPATI SAMBASIVA RAO: WiD the 
Minister of EARTH SCIENCES be pleased to state: 

(a) whether the Govemment has established the 
monsoon forecasting system in the country to forecast 
recurring droughts and floods; 
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(b) If eo, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) Yes Sir 

(b) Rainfall predictions based on the existing system 
of monsoon forecasting are provided in different temporal 
and spatial ranges in respect of extreme rainfaD variations 
leading to floods and droughts. These are: 

(i) Short range rainfaB predictions, upto 3 clays, are 
generated daily for all ·36 Meteorological sub-
divisions in the country. 

(ii) Medium range rainfall predictions (3-7 days) are 
provided at agro-clirnatic zone IeYeI (cluster of 
districts) twice in a week through Agro-
meteorological Advisory Service(AAS). 

(iii) Long range rainfall forecast for the southwest 
monsoon season (June-September) for the 
country as a whole and also for 4 homogeneous 
regions. The forecast is issued in 2 stages. first 
in April using data up to March and the second 
by end of June using data up to May. 

The following efforts have been made to improYe the 
accuracy of rainfall forecasts: 

(i) 125 automatic weather stations(AWS) have been 
made operational for monsoon season of 2007. 

(ii) An improved numerical weather prediction model 
with 50Km resolution, has been implemented. 

(iii) Additional satellite observations are being 
assimilated in the numerical models for improving 
the forecast since May 2007. 

(iv) A multi-model Man-Machine-Mix approach has 
been adopted for improving the forecast skill. 

These initiatives have resulted in some improvement 
in the short and medium range r8mtaJl forecasts. Further, 
densification of observation system by putting more 
Automatic Weather Stations (AWS), Automatic Rain 
Gauges (ARG), Doppler Weather Radars (DWR), iqIroved 
upper air data acquisition system and acqui8Ition of High 
Performance Computer (HPC) systems along with 
improved forecasting systems are planned under 

Modernization Plan of Incla Meteorological Department 
(IMD). 

(c) Does not arise. 

MIcro CredIt Requirement 

2190. SHRI BALASHOWRY VALLABHANENI: WID 
the Minister of FINANCE be pleased to slate: 

(a) whether the Govemment has assessed MIcro 
Credit need in the country; 

(b) if so, the details thereof; 

(c) whether the credit being given now is only about 
11,000 crores; and 

(d) if so, the facts thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
There have been various estimates based on various 
assumptions. The Task Force on Supportive Policy and 
Regulatory Framework for Micro Finance set up by 
NABARD in 1999 had put the requirement for microc~ 
at As. 15,000 crore to Rs. SO,OOO crore per year and an 
additional As. 1 ,000 crore fot housing requirements of 
the poor. This estimate is, however, only a rough 
approximation of the demand for microfinance and is not 
based on any detailed survey of the clients for 
microfmance. 

(c) and (d) The SeH Help Group (SHG) Bank Unkage 
Programme, being facilitated by NABARD, is the Flagship 
Micro Rnance programme in the country. During 2006-
07, 6.86 Iakh SHGs were credit linked to the banking 
ay&tem comprising commercial banks, cooperativa banks 
and regional ruraJ banks with bank loan of Rs 6,643.19 
crors. On a cumulative basls, as on 31 March 2007, 
29.24 Iakh SHGs had been credit linked, to the banking 
system, involving bank loan of Rs 18,040,74 crore. 

Prlortty Sector Credit Target for 
Underprivileged SectIon. 

2191. SHRI M. RAJA MOHAN REDDY: Will the 
MinIster of FINANCE be pleased to state: 

(a) Whether Banking Sector has set up any priority 
aector credit targets for underprivileged MCtions; and 
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(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. The revised guidelines of the Reserve Bank of 
India (RBI) on priority sector lending stipulate, inter-alia, 
a tatget of 40% of Adjusted Net Bank Credit (ANBC) or 
credit equivalent of Off-Balance Sheet Exposure, 
whichever is higher, for lending to the priority sector by 
domestic scheduled commercial banks, both In public and 
private sector. Within this, not less than 10% of ANBC is 
to be given to the 'Weaker Sections'. The revised 
guidelines on priority sector lending are available at RBFs 
website hltp://www.tb/.org.in. 

The Weaker Sections under priority sector Include; 
(a) Small and marginal farmers with land holding of 
5 acres and less, and landless labourers, tenants farmers 
and share croppers; (b) Artisans, village and cottage 
industries where individual credit limits do not exceed 
Rs.50,OOO; (c) Beneficiaries of Swarnjayanti Gram 
Swarozgar Yojana(SGSY) (d) Scheduled Castes and 
Scheduled Tribes; (e) Beneficiaries of Differential Rate of 
Interest (DRI) Scheme; (I) Beneficiaries under Swama 
Jayanti Shahari Rozgar Yojana (SJSRY); (g) Beneficiaries 
under the Scheme for Liberation and Rehabilitation of 
Scavengers (SLRS); (h) Advances to Self Help 
Groups(SHGs); (I) Loans to distressed poor to prepay 
their debt to Informal sector, against appropriate collateral 
or group security; 0) Loans granted under (a) to (i) above 
to persons from minority communities as may be notified 
by the Government from time to time. 

u. of Ch ..... Machinery 

2192. SHRI CHANDRA SEKHAR DUBEY: Will the 
Minister of POWER be pleasecI to state: 

(a) whether separate guidelines have been framed 
by the Government of India for using Chinese Machinery 
and other related equipments for power generation 
projects in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) No, Sir. 

(b) Does not arise. 

Extension of Banking Hours In Urban A ..... 

2193. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEOITA MANE: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment proposes to start twelve 
hours banking services in the Public Sector Banks in 
urban areas in order to compete with the private and 
foreign banks; 

(b) if so, the details thereof; 

(c) the time by which new system is likely to be 
started; and 

(d) the steps taken by the Govemment to provide 
better services to customers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
Reserve Bank of India (RBI) has reported that a majority 
of Public Sector Banks have already introduced 8 a.m. 
to 8 p.m. banking services in select branches. 

(d) Steps taken by Goverament to provide better 
services to bank customers, inter-lllis. include: -

(i) In terms of RBI Circular dated April 10, 2004, 
banks were required to ensure that both the 
drop box facility and the facility for 
acknowledgement of the cheques at the regular 
collection counters are made available to 
customers. 

(ii) All the Public SectorlPrivate Sector Banks and 
select Foreign Banks have been advised by RBI 
to constitute a Customer Service Committee of 
the Board with a view to strengthening the 
corporate govemance structure in the banking 
system and also to bring about improvements 
in the quality of customer service provided by 
the banks. 

(iii) Based on the recommendations of the 
Committee on Procedures and Performance 
Audit of Public Services, RBI, vide their circular 
dated April 161h, 2005, advised banks to convert 
existing Adhoc-Committees into a Standing 
Committee on Customer Service. 
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(iv) In order to encourage a formal channel of 
communication between the customers and the 
bank at the branch level, RBI vide their Circular 
dated September 3, 2007 has advised banks to 
take necessary steps for strengthening the 
branch level customer service committees with 
greater involvement of customers. 

[TIBnSIaIionJ 

UtlUsation of Funds under NREGS 

2194. SHRI RAMPAL SINGH: WiH the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether some of the States have not spent the 
released funds under National Rural Employment 
Guarantee Scheme (NREGS); 

(b) if so, the details thereof, State-wlae; and 

(e) the remedial measures taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) to (e) NREGA is demand driven. Utilisation of 
funds under the scheme depends on the demand for 
work in an area. Provisions are made in the budget for 
implementation of the Act on the basis of funds utilized 
by the States and also on the basis of demand for work 
in the previous year. Funds are released to the States 
on receipt of a proposal along with a certificate indicating 
utilization of at least 60% of the available resources. State-
wise details of the total funds available with States and 
their utilisation during 2006-07 and 2007-08 (upto October, 
(7) are given in the enclosed Statement. 

8m,.",.", 

2006-2007 2007-2008 

S.No. State Total funds Expenditure Total funds Expenditure 
avaIabIe (As. As in Lakhs) available (Ra in (As in Lakhs) 

in Lakhs) Lakhs) 

2 3 4 5 6 

1. Andhra Pradesh 114224.39 68020.32 147788.73 93478.79 

2. AnNchaI Pradesh 1211.25 221.34 105.38 0 

3. Allam 70769.1 59252.93 57533.41 14117.59 

4. Bihar 119117.81 71276.16 102S48.4 29166.61 

S. Gujrat 12374.74 8585.03 9724.84 4743.26 

6. Haryana 4652.85 3594.67 4623.42 1793.29 

7. Himachal Pradesh 5719.2 3940.12 9721.05 4112.97 

8. Jammu and Kashmir 5012.4 3454.44 8427.78 219.01 

9. Kamataka 34131.33 24829.67 29135.61 12607.85 

10. Kerala 4835.18 2789.73 5634.56 3336.28 

11. Madhya Pradeah 213368.36 186268.63 225597.2 125464.48 

12. MahaIa8htra 48693.66 17461.18 268127.18 647.41 

13. Manipur 2037.59 2025.5 1465.69 951.n 
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2 3 

14. Meghalaya 2583.63 

15. Mizoram 2598.21 

16. Nagaland 1595.96 

17. Orissa 89018.66 

18. Punjab 3839.21 

19. Rajasthan 85617.3 

20. SIkkim 456.5 

21. Tamilnadu 25210.92 

22. Tripura 49n.63 

23. Uttar Pradesh 102871.22 

24. West Bengal 63023.42 

25. Chhattisgarh 84088.78 

26. Jhartd'land 98220.95 

27. UttaranchaI 7105.31 

Total 1207355.57 

{English} 

Proposal under JNNURM from Assam 

2195. DR. ARUN KUMAR SARMA: WiD the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether Government of Assam has submitted any 
proposal for beautification of Guwahati city under 
Jawahar1al Nehru Urban Renewal Mission (JNNURM); 

(b) If so, the details thereof; 

(c) whether the proposed amount has been reduced; 

(d) if so, the details thereof with reasons therefor; 

(e) whether the Ministry and the Planning Commission 
has decided to reconsider the proposals; and 

(f) if so, the ~iIs the~eof? 

4 5 6 

2111.85 4201.36 2109.92 

1643.11 2304.99 2029.99 

1457.62 2309.72 289.8 

73346.62 59857.95 24234.74 

250021 3842.04 545.3 

69306.14 87509.57 70451.56 

261.89 1276.26 284.98 

15163.63 56521.5 36866.43 

4507.68 14765.75 9251.63 

n967.46 103797.1 45418.8 

39462.63 104798.17 18818.31 

66882.16 95608.41 36412.33 

71155.13 70962.09 39193.55 

4849.7 10487.42 3197.42 

882335.55 1486675.59 579744.08 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) No, 
Sir. 

(b) to (f) 00 not arise. 

Functioning of Trlvenl Gramln Bank 

2196. SHRI SHYAMA CHARAN GUPTA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the branches of Triveni Gramin Bank a 
subsidiary of Allahabad Bank are functioning properly tor 
the development of Gramin areas of district Banda and 
Chitrakoot of Uttar Pradesh, 

(b) if so, whether some amount is being charged for 
making kisan credit cards; 

(c) if so, whether any enquiry has been conducted 
in this regard; and 

(d) if so, the details thereof and action taken by the 
Govemment thereon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) As 
reported by TriYeni Kshetriya Gramin Bank, the branches 
of the bank are functioning properly for the development 
of Gramin Areas including the Districts of Banda and 
Chltrakoot In the State of Uttar Pradesh. The bank has 
achieved 77.51% In terms of accounts and 94.28% in 
terms of loan cisbursement targets for the year 2006-07 
In Banda District. Similarly, the bank has achieved 96.17% 
In terms of accounts and 101.92% in terms of loan 
disbursement targets in the Chitrakoot District. Further, 
the Credit Deposit (CD) ratio of the bank is 74.73% and 
60.27% in the districts of Banda and Chitrakoot 
lespedively as against the cumulative CD ratio of all the 
RRBs of 58.51, as on 31st March, 2007. 

(b) The bank has Informed that no amount is being 
charged for making Kisan Credit Cards. 

(c) and (d) Do riot arise. 

{TnmsIIIIion/ 

Admlnlstndlve and Legal Right to ST CommlMion 

2197. SHRI SHAILENDRA KUMAR: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether the National Commission on Scheduled 
Tribes has faced any insufficiency In regard to its identity 
and IegaJ rights; 

(b) if so, whether the Govemment is contemplating 
to accord administrative and legal rights to the 
Commission for Scheduled Tribes as accorded to Election 
Commission and National Human Rights Commission; 

(c) if so, the time by which it is likely to be accorded; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF TRIBAL AFFAIRS (SHRt P.R. 
KYNOIAH): (a) National Commission for Scheduled Tribes 
has intimated that it needs to be further empowered by 
making its recommendations relating to safeguards 
available to STs mandatory. Also, the vacancies of VICe-
Chairperson and two Members of the Commiasion need 
to be filled up. 

(b) to (d) As the Commission has been set up under 
the Constitution as an advisory body, there is no proposal 

to bring any amending IegiaIation equating them to the 
Election Commission and National Human Rights 
Commission. Regarding the vacancies existing In the S1 
Commission, the process to fill the said posts has been 
initiated. 

[English} 

Education Loan 

2198. SHRI PRABOOH PANDA: 
SHRt S. AJAYA KUMAR: 
SHRI A.V. BELLARMIN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the interest rate for education loan is 
the highest of all other loans advanced by bank; 

(b) if so, the retails thereof; 

(c) whether the Govemment is considering to reduce 
the Interest rate for education loan particularly for 
economically backward students; and 

(d) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a' and (b) 
No, Sir. The rate of interest for education loans is not 
the highest as compared to au other loans advanced by 
banks. As per the extant guidelines, the Interest rate on 
education loans upto As. .. Iekh IIhouId not exceed the 
Benchmark Prime lending Rate (BPLR) of the banks and 
for loans above Rs. 4 Iakh It should not exceed BPLR+ 1 
per cent. Some Public Sector Banks have reported that 
they are charging Interest on education loan lower than 
their BPlR. 

(c) No, Sir. The inter_ rates on advances have 
been deregulated and banks are free to fix Interest rates 
themselves with the approval of their ~ Boards. 

(c) Does not arise. 

Statue of Sree NIarayana Guru 

2199. SHRI P. C. THOMAS: WiD the MINISTER OF 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government has received requests 
for a plot in Delhi for construction of a Statue of Srae 



457 AGRAHAYANA 9, 1929 (SMa) 458 

Narayana Guru; and 

(b) if 50, the present status of proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yea, 
Sir. 

(b) The matter has been considered and in view of 
shortage of land with the L&DO, the request could not 
be straightaway agreed to. The matter has also been 
referred to Delhi Development Authority for conaidering 
the request for allotment. The proposal wiD. be further 
examined on receipt of commeI dBlralevant infonnatlon from 
the agenci8llldepartmen18 concerned. 

[TflIIIS/ation} 

World Benk ANl8ted Project under TSC 

2200. SHRI SHAILENDRA KUMAR: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

<a) whether some projects under Total Sanitation 
Campaign (TSC) have been launched in the country with 
the World Bank aui8tance; and 

(b) If 50, the detaiI8 of such projects Iocation-wise, 
State-wise and UT-wiee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) No Sir, Total Sanitation Campaign is 
completely funded by Govemment of India, reapective 
State Governments and beneficiaries. There 18 no 
component of external funding, including that from the 
Wortd Bank. 

(b) Does not arise. 

[English} 

Creel" ,...,.. of Benks 

2201. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Govemment has decided to scale 
down credit target of Public Sector Banks; and 

(b) if so, the details .thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (I) 
Government finalises the targets to be achieved by various 
public sector banks in the Statement of Intent for Annual 
Goals submitted by these banks on various performance 
parameters viz. advances, deposits, non-perfonning assets 
(NPAs), coat to income ratio, retum on assets (ROA), 
profit, etc., in consultation with the reepective bank. There 
Is no proposal to scale down the credit target of Public 
Sector Banks which have been mutually agreed upon 
earlier in the year. 

FDI In Insurance Sector 

2202. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of FINANCE be pleased to state: 

(a) whether a Group of Ministers (GOMs) has been 
taken a final view regarding raising of Foreign Direct 
Investment (FOI) in Insurance Sector; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir. 

(b) Does not arise. 

Performance of NatIonal L.eftI IIonItora 
under PIIGSY 

2203. SHRIMATI JYOTIRMOYEE SIKDAR: Win the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) the performance of National Level Monitors under 
Pradhan Mantri Gram Sadek Yojana (PMGSy); 

(b) whether any inspection carried out by NLMs are 
found unsatisfactory; and 

(c) if so, the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) The performance of NOMs (National Quality 
Monitors) are regularly reviewed by an independent 
Performance Review Committee by evaluating their 
inspection reports of works at regular intelVals. 

(b) Out of 16717 completed works inspected by 
NQMs upto August, 2007, 1886 have been found 
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unsatisfactory and out of 26713 on going works, 7223 
were found unsatisfactory. 

(c) The reports of NOMs are sent to the concerned 
State Government for rectification of deficiencies found in 
works. If defects are rectified and the works are found 
satisfactory after re-inspection, then it is regraded as 
satisfactory. The State Governments have also been 
requested to take necessary action against the concemed 
contractor and the officers, if defects found are of non-
rectifiable nature. In that case, State Governments have 
to arrange for necessary repair of works. 

Frauds In Regional Rural Banks 

2204. SHRIMATI P. SATHEEDEVI: Will the Minister 
of FINANCE be pleased to state: 

(a) the total number of cases of misappropriation! 
fraud detected a10ngwith the amount involved in it in 
regional rural banks during the last three years till date; 

(b) whether tr.e Government has enquired into the 
case of fraudfmisappropriation by Regional Rural Banks; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
The information is being collected and will be laid on the 
Table of the Lok Sabha to the extent possible. 

Power GeneratIon Target 

2205. SHRI ANANDRAO VITHOBA ADSUL: Wdl the 
Minister of POWER be pleased to state: 

(a) whether the Plan prepared by the Planning 
Commission for the Eleventh Five Year Plan has lowered 
the target for adding power generation capacity of 60,000 
WoI for the period of 2007·12 as reported in the TiI116S 
of India dated October 5, 2007; 

(b) if so, the details thereof along with the reasons 
thereIor;and 

(c) the corrective steps taken by the Government in 
thiS regard? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) The Planning Commission has informed that 
the 11 th Plan document has not been finalized. 

(b) and (c) Do not arise in view of <a) above. 

(T1lIns/ationj 

Losee. In Cooperative Sanks In Tribal Are •• 

2206. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of FINANCE be pleased, 
to state: 

(a) whether several cooperative banks especially in 
tribal areas are running in losses; 

(b) if so, the details thereof; 

(c) the amount of losses suffered by each such bank 
during; the last three years as on date and the reasons 
therefor; 

(d) the total administrative expenditure made by these 
banks during the said period; and 

(e) the action being taken or proposed to be taken 
to contain these losses? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
Of the 10 State Cooperative Banks (SCBs) and 100 
District Central Cooperative Banks (OCCBs) operating in 
tribaJ areas of the country, some 01 the SCBs and DCCBs 
incurred losses in all the three years 2ClO3-04, 2004-05 
and 2005-06 while some incurred losses either in one or 
two years. The details of such sCSe and DCCas, as 
available with National Bank for Agriculture and Rural 
Development (NABARD), earning profitsl incurring losses 
during these three years are given in the enclosed 
Statement I. 

The reasons for losses of these Cooperative banks 
in tribal .areas can be attributed to high cost of funds, 
low volume of business, poor recovery, high cost of 
management, inadequate follow up action on recovery of 
loans, low resource base, low borrowing membership, lack 
of democratic and profeasionallsm in management, lack 
of skilled manpower, low .yield on assets, inadequate 
margins, inadequate legal action, frequent changes in 
Chief Executive Officers, etc. 

(d) The details of administrative expenses incurred 
by the loss making SCSS and DCCBs operating in tribal 
areas, State- wise, during three consecutive years, viz. 
2003-04, 2004-05 and 2005-06 are given in the enclosed 
Statement II. 



461 AGRAHAYANA 9, 1929 (SBka) 462 

(e) The Government of India (Gol) has approved a 
revival I package to strengthen Short Term Aural 
Cooperative Credit Structure (STCCS). The States willing 
to implement the package are required to sign a 
Memorandum of Understanding (MoU) with Gol and 
NABAAD for canying out certain legal and institutional 
reforms. 

Financial assistance for STCCS under the package 
is available for cleansing of Balance Sheet as on 31s 
March 2004 and increasing the capital to a specifted 
minimum level subject to legal itnd institutional reforms. 
In order to ensure that STCCS continues on sound 
financial: managerial arid govemance norms, technical 
assistance is to be provided to upgrade institutional and 
human resources of STCCS, computerization and setting 
up proper intemal control and accounting systems. 

Stllfement I 

Sf.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

list of SCBs and DeCBs wOlking in Tribal 8f9SS which incumHi Losses 
duting thtI ytl81S 2fJ03-04, 2004-05 and 2005-06 

(As. Lakh) 

Name 01 DCCB Prolit (As on 31 March) Loss (As on 31 March) 

2 

Giricih 

Hazaribagh 

Ranchi-Khunti 

Orlaa 

Boucll 

Purulia 

MadhYI PtwIeah 

Manc:Ia 

Seoni 

Shahdol 

Baroda 

Panctvnahal 

3 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

4.68 

399.38 

0.00 

0.00 

0.00 

0.00 

0.00 

4 5 

0.00 2192.n 

442.78 0.00 

12.09 265.84 

391.75 0.00 

1002.68 81.98 

228.64 104.34 

14.44 0.00 

0.00 0.00 

170.59 41.50 

9.39 83.07 

0.00 0.00 

1822.18 0.00 

1789.60 0.00 

2003-04 

6 

267.95 

96.52 

42.93 

228.08 

414.16 

14.30 

0.00 

0.00 

1893.34 

138.07 

692.18 

1061.51 

3267.55 

7 

219.79 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

1001.62 

0.00 

0.00 

191.93 

0.00 

0.00 

8 

0.00 

22.61 

0.00 

138.10 

0.00 

0.00 

173.91 

10.11 

0.00 

0.00 

110.70 

411.83 

1355.86 
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2 3 4 5 6 7 8 .......... 
14. Amravati 446.53 0.00 913.78 0.00 212.32 0.00 

15. DhuIe 0.00 500.37 0.00 1253.78 0.00 623.11 

16. Jalgaon 0.00 5064.29 463.51 760.95 0.00 0.00 

17. Nagpur 0.00 0.00 0.00 2004.93 2229.58 2386.74 

18. Nanded 0.00 0.00 0.00 5576.21 2636.41 11834.30 

I(arnagb 

19. ChikmagaIur 0.00 0.00 3025.84 780.52 781.05 0.00 

TMIII Nedu 

20. DindIgY-Anna 0.00 1830.23 0.00 2383.08 10.00 1447.35 

21. NiIgIrIa 0.00 783.11 1329.61 242.95 0.00 0.00 

S1.No. Name of SCB"1StatB Profit (All on 31 Mareh)Losa (All on 31 March) 

2003-04 2004..()6 2005-06 2003-04 2OO4-OS 2005-06 

1. Arunachal Pradeeh 0.00 0.00 0.00 2599.49 343.37 180.37 

2. Aaeam 0.00 0.00 517.91 1750.17 1399.00 0.00 

3. NagaIand 0.00 0.00 0.00 253.64 176.84 411.20 

4. Tripura 0.00 0.00 0.00 653.74 101.68 1687.22 

• CoverIng enIIre Slate 

Bfa,."".", II 

.,."" sw.. .... , SCBIDCCB .... dtIIBiI8 of IHkninislnlIiKI tIXpII11IJIIfI inculTtld by the loss I7UIIdng 
BIInIts in TIibBJ.,.. tUIng IhB J'f!IIIIS 2003-04, 2fJOI-OS IN1d 2tJ05-(J6 

(As. Lakha) 

SI.No. Stale Name of sea Name of DCCB ~ 2004.()5 2005-08 

2 3 4 5 6 7 

1. AnnIdIaI PIade8h AnnIchaI PradeIh sea 460.35 49423 858.37 

2. Assam Assam sea 1566.00 1588.00 1709.60 

3. Gujand Baroda 610.71 579.76 537.00 

PanchmahaI 455.48 395.13 392.63 
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4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

[English} 

2 

Jharkhand 

KamaIaka 

Madhya Pradesh 

NagaIand 

OrIssa 

TamU NaclI 

Tripura 

West Bengal 

3 

Nagaland see 

Tripura sea 

Strengthening Financial Intelligence Network 

2207. SHRI K.S. RAO: Wi the Minister of ANANCE 
be pleased to state: 

(a) the current measures in force and apprlC8ble on 
public and private financial institutions for exercising check 
on transactions related to black money and terror related 
funds and money laundering; 

(b) the number of suspicious ana dubious financial 
transaction detected by the iftteUigence agenc:ieslbanksl 

4 

Deogarh-JNamtara 

Hazariba~ 

Giridih 

Ranchi-khunti 

GumIa-5imdega 

Chikmagalur 

Manda 

Seoni 

Shahdol 

SictIi 

AmlBvaIi 

DhuIe 

JaIgaon 

Nagpur 

Bou!II 

Oindgut 

Nitgiris 

PuruIia 

5 

101.67 

62.99 

44.04 

127.02 

145.13 

298.45 

272.72 

228.46 

107.22 

156.25 

1000.74 

1497.68 

3197.30 

1614.84 

2305.29 

447.90 

112.05 

663.00 

264.00 

548.61 

106.62 

financial institutions; 

6 

122.80 

66.43 

44.90 

141.79 

210.06 

305.92 

268.30 

176.09 

109.55 

154.06 

1090.53 

1599.66 

3308.68 

1222.92 

1813.00 

137.97 

629.00 

240.00 

540.16 

106.87 

7 

117.60 

79.78 

52.30 

314.84 

100.19 

470.39 

258.12 

122.24 

123.47 

151.15 

1105.30 

1580.99 

3399.69 

1281.22 

'J87.20 

524.82 

1'J8.61 

860.43 

225.43 

529.82 

116.65 

(c) whether the Government proposes to further 
strengthen the financial Intelligence network with special 
measures to keep vigil on terror financial and electronic 
transfer of money In view of security concerns sounded 
byl foreign sources; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S.PALANIMANICKAM): (a) In terms of 
section 12 of the Prevention of Money Laundering Act, 
2002, every banking company, financial institution and 
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intermediary is required to maintain records of all 
transactions. the nature and value of which has been 
prescribed under the Rules, and to furnish the same to 
the Director, Financial InteUigence Unit. India (FIU-IND). 
Recently. the definition of 'Suspicious Transactions' has 
been amended to include transactions which give rise to 
a reasonable ground of suspicion that they may involve 
fll18llCing of the activities relating to terrorism. 

(b) As on 31st October, 2007, the FIU-IND had 
received 1999 Suspicious Transaction Reports from the 
banking companies, financial institutions and 
intennediaries. 

(c) and (d) With the amendment in the Rules framed 
under PMLA. the reporting entities are required to furnish 
reports of transactions relatecl to terror financing. As 
regards electronic transfer of money, Government has 
received a number of proposals for adding new entities 
in the reporting regime ooder PMLA Inclusion of agencies 
dealing with electronic transfer of money, is one such 
proposal. 

PfoIects from llaharaahtra Under UIDSSMT 

2208. SHRI HARIBHAU RATHOO: Wlft the MInister 
of URBAN DEVELOPMENT be pleased to state: 

<a) whether Govemment has received proposals from 
Govemrnent of Maharashtra WIder Urban Infrastructure 
Development Scheme for SmaI & Medium Towns; 

51. Name of Schemel Approyed 
No. town&' Name of Coat 

Municipal Component 
Co!poIaIionI 

MII1icipaI 
Council 

2 3 4 

PROJECTS RECOMMENDED IN THE 1 ST SlSC MEETING 

1. UIur Construction 01 drains 5531.00 

2. Improvement 01 3591.00 
arterial & Arterial Roads 

(b) if so, the posHion regarding sanction, funds 
released and their pendency; and 

(c) the reasons for delay in sanctioning and releasing 
funds for pending project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) Yes, Sir. The State Level Sanctioning Committee 
(SLSC) of Maharashtra State in its duly held meetings 
on 8.6.2006, 28.9.2006, 29.12.2006 and 4.5.2007 
recommended 62 projects on various infrastructure 
development components for 47 tOwns/municipal councilsl 
municipal corporations with an approved cost of 
As. 2206.87 crore under Urban Infrastructure Development 
for Small and Medium Towns (UIDSSMT). Rs.190.87 crore 
has, been released so far to the State of Maharashtra 
as Isft instalment of Additional Central Assistance (ACA) 
for 25 projects of 18 towns as per funds allocated to the 
State by the Planning Commission. The details are given 
in the enclosed Statement. 

The State Govemment has taken up one of the 
sanctioned projects from their own fund and hence they 
have been requested to refund the amount released under 
the project. 

(c) No delay. The funds allocated to the State during 
2006-07 and 2007 -os have already been exhausted. The 
remaining projects wit! be considered for release of funds 
in the subsequent year(s) as per priorHy of the State 
Govemment and allocation provided to the State.. 

(Rs. in lakh) 

Total 1st BaIanceI Total 
eJ9bIe insIaIment 1st release 
Central dACA instalment 
Share released ofACA 
(m) <Ming I8Ieased 

2006-07 during 
2007-08 

5 6 7 8 

4424.80 2212.40 0.00 2212.40 

2872.80 1436.40 0.00 1436.40 
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2 3 4 5 6 7 8 

3. Six lane road 755.00 604.00 302.00 0.00 302.00 
with joggers !lack 

4. Construction of road 880.00 704.00 352.00 0.00 352.00 
dividers & foot path 

5. Beautification of Golai 63.00 50.40 2520 0.00 2520 

6. Parking Plaza at GanjgoIai 37.00 29.60 14.80 0.00 14.80 

PROJECTS RECOMMENDED IN THE 2ND SLSC MEETING 

1. KoIhapur Sewerage 3198.00 2558.40 1327.17 0.00 1327.17 

2. Kolhapur Heritage 101.70 81.36 4221 0.00 42.21 

3. Kolhapur Water supply 5844.00 4675.20 0.00 2425.26 2425.26 

4. Sirdi Sewerage 2426.00 1940.80 1006.79 0.00 1006.79 

5. Islampur Water supply 1454.00 1163.20 603.41 0.00 603.41 

6. Pusad Water Supply 838.90 671.12 348.14 0.00 348.14 

7. Ashta Water supply 673.50 538.80 279.50 0.00 279.50 

8. Chopda Water supply 486.00 388.80 201.89 0.00 201.69 

9. Mangalvedha Water supply 796.50 637.20 330.54 0.00 330.54 

10. Ambad Sewefage 811.00 648.80 336.57 0.00 336.57 

11. Bhor Water supply 31920 255.36 132.47 0.00 132.47 

12. Bhadravali Water supply 1725.20 1380.16 715.96 0.00 715.96 

13. Savner Sewerage 631.50 505.20 262.07 0.00 262.07 

14. SangIi, Miraj. Water supply 7902.00 6321.60 0.00 1432.56 1432.56 
Kupwad 

15. Jalna Water supply 12399.00 991920 0.00 0.00 0.00 

Projects recommended in the 3rd SLSC meeting 

1. Baramati Hater supply 1368.00 1094.40 0.00 567.72 567.72 

2. Malegaon Water Supply 4611.00 3688.80 912.40 1001.17 1913.57 

3. ChipIun Water Supply 956.00 764.80 189.17 207.57 396.74 

4. Achalpur Water Supply 3759.00 300720 743.81 816.18 1559.99 

5. Seed Water supply 2076.00 1660.80 0.00 861.54 861.54 

6. Malegaon UnderGround 12254.00 9803.20 0.00 0.00 0.00 

Draomage 
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2 3 4 5 6 7 8 

7. SangaIa Water supply 2145.00 1716.00 0.00 0.00 0.00 

8. BIiId lhier GIOII'Id 1m.00 1581.60 0.00 0.00 0.00 
Drainage 

9. AmravaIi Under Gro&n:I 16004.00 12803.20 0.00 0.00 0.00 
Drainage 

10. AmIIInar water supply 2487.00 1989.60 0.00 0.00 0.00 

11. SaIanl Undef GIUIId 3970.00 3176.00 0.00 0.00 0.00 
DraiIagB 

12. Washim water supply 2997.00 2397.60 0.00 0.00 0.00 

13. DapoIi Water supply 142.00 113.80 0.00 0.00 0.00 

14. Sar9. Mirai. t.IIaj water 3562.00 2849.60 0.00 0.00 0.00 
I<L.,..s SUpply 

15- SaI9. _ Sengi Under 6191.00 0.00 0.00 0.00 
Kupwad Gnuld Drainage 

16. SangIi. MinIj, Miraj Under 3379.00 2703.20 0.00 0.00 0.00 
Kupwad Gnuld Drainage 

Projects ftICOIIIIIIIIlded in the 4th SLSC meeting 

1. PaIhri waaar supply 1043.00 834.40 0.00 0.00 0.00 

2. Akot water supply 1957.00 1565.80 0.00 0.00 0.00 

3. SaiIu water supply 1189.00 951.20 0.00 0.00 0.00 

4. Jintur water supply 909.00 727.20 0.00 0.00 0.00 

5. Basmat water supply 3213.00 2570.40 0.00 0.00 0.00 

6. SonapeIh Water supply 298.00 238.40 0.00 0.00 0.00 

7. MI.wIijapur WeIer supply 1767.00 1413.60 0.00 0.00 0.00 

8. ParoIa water supply 403.00 322.40 0.00 0.00 0.00 

9. Manmad water supply 338.00 268.80 0.00 0.00 0.00 

10. Shrirampur WIler supply 4357.00 3485.60 0.00 0.00 0.00 

11. Parbhani water supply 10448.00 6358.40 0.00 0.00 0.00 

12. Telhala Water supply 614.00 491.20 0.00 0.00 0.00 

13. YavatinaI Water supply 1096.00 876.80 0.00 0.00 0.00 

14. Shahda water supply 1724.00 1379.20 0.00 0.00 0.00 
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2 3 4 

15. Chaliagaon Water supply 407.00 

16. Tasgaon Water supply 1456.00 

17. Karad Walersupply 2910.00 

16. Amravali Water supply 9329.00 

19. Ahmadnagar water supply 2539.00 

20. Aurangabad Water supply 35967.00 

21. KatoI Under Ground 1592.00 
Drainage 

22. Pandharpur Under Ground 3175.00 
Drainage 

23. AkoIa Under Ground 13275.00 
Drainage 

24. DapoIi Under Ground 909.00 
Drainage 

25. Washim Under Ground 1432.00 
Drainage 

Total 220686.50 

Inter-5tate Tranafer Of Electricity 

2209. SHRI ANANORAO VITHOBA AOSUL: Will the 
Minister of POWER be pleased to state: 

(a) whether the Union Government has decided to 
drop the condition that required States wishing to buy 
power from inter-elate power projecl:a as reported in the 
Tames of India dated the October 9, 2007; 

(b) If 80, the facts reported therein; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) No, Sir. 

(b) and (e) A proposal to modify the existing Mega 

Power Policy is under consideration. 

5 6 7 8 

325.60 0.00 0.00 0.00 

1164.80 0.00 0.00 0.00 

2328.0 0.00 0.00 0.00 

7463.20 0.00 0.00 0.00 

2031.20 0.00 0.00 0.00 

28773.60 0.00 0.00 0.00 

1273.80 0.00 0.00 0.00 

2540.00 0.00 0.00 0.00 

10620.00 0.00 0.00 0.00 

727.20 0.00 0.00 0.00 

1145.60 0.00 0.00 0.00 

176549.20 1tn4.69 7312.01 19086.70 

12.00 hra. 

PAPERS LAID ON THE TABLE 

[English} 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): Sir, I beg to lay on the Table-

(1) A copy each of the following Notifications (Hindi 
and English versions) under section 179 of the 
Electricity Act, 2003:-

(i) The Central Electricity Regulatory Commission 
Fund (Constitution and the manner of 
application, of the fund) and Form and Time 
for Preparation of Budget Rules, 2007. 
published in Notification No. G.S.R.675(E) in 
Gazette of India dated the 22nd October 
2007. 

(ii) The Central Electricity Regulatory Commission 
(Form of Annual Statement of Accounts and 
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Records) Rules, 2007, published in Notific:ation 
No. G.S.R.676(E) in Gazette of India dated 
the 22nd October 2007. 

(iii) The Central Electricity Regulatory Commission 
(Terms and Conditions of Tariff) (Third 
Amendment) Regulations, 2007, pubIiahed in 
Notification No. L-7/25(5)/2003-CERC in 
Gazette of India dated the lsi October, 2007. 

(Placed in Library, See No. LT 748412007) 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the Bureau of Energy 
Efficiency, New Delhi, for the year 2005-2006, 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the wortdng 
of the 8untau of Energy Efficiency, New Delhi, 
for the year 2005-2006. 

(3) Statement (Hindi and English versions) showing 
reasons for dalay in laying the papers mentioned 
at (2) above. 

(Placed in Library, See No. LT 7485120(7) 

(4) A copy each of the following papers (HIndI and 
Er9sh versions) under IUHIection (1) of section 
619 A of the Companies Act, 1956:-

(a) (i) Review by the Government of the working of 
the Rural Electrification Corporation Umited, 
New Delhi, for the year 2006-2007. 

(Ii) Annual Report of the Rural Electrification 
Corporation Umited, New DelhI, for the year 
2006-2007, along with Audited Accounts and 
comments of the Comptroller and AudItor 
General thereon. 

(placed in L.i>rary, See No. LT 748612007) 

(b) (i) Review by the Government of the working of 
the Power Grid Corporation of India Umited, 
New Delhi, for the year 2006-2007. 

(ii) Annual Report of the Power Grid Corporation 
of India Limited, New Delhi, for the year 2006-
2007, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(Placed in Library, See No. LT 748712007) 

(c) (i) Review by the Govemment of the wOOOng of 
the Power Finance Corporation Umited, New 
Delhi, for the year 2006-2007. 

(ii) Annual Report of the Power Finance 
Corporation Umited New Delhi, for the year 
2006-2007, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(Placed in Library. See No. LT 748812007) 

(d) (i) Review by the Govemment of the working of 
the Satluj Jal Vidyut Nigam Umited. New 
Shimla, for the year 2006-2007. 

(ii) Annual Report of the Satluj Jal Vldyut Nigam 
Limited, New Shimla, for the year 2006-2007, 
along with Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

(Placed in Library. See No. LT 748912007) 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAiPAL REDDY): Sir. I beg to lay on the Table-

(1) A copy of the Annual Report (Hindi and English 
versions) of the Delhi Urban Art Commission, New 
DelhI. for the year 2006-2007. 

(2) A copy of the AMuaI Accounts (HIndi and English 
versiona) of the Delhi Urban Art Commission. New 
DellI, tor the year 2006::2007, together with Audit 
Report thereon. 

(Placed in library, See No. LT 749012007) 

(3) A copy each of the following papers (Hindi and 
English versions) under ~ (1) of section 
619 A of the Companies Act, 1956:-

(I) Review by the Govemment of the working of 
the National Buildings Construction 
Corporation Umited. New Delhi, for the year 
2006-2007. 

[II} Annual Report of the National Buildings 
Construction Corporation Umited, New Delhi, 
for the year 2006-2007. along with Audited 
AccounIs and comments of the Comptroller 
and Auditor General thereon. 

(Placed in Library, See No. LT 749112007) 
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(4) A copy of the Notification No. G.S.R.692(E) (Hindi 
and English versions) published in Gazette of India 
dated the 1 at November, 2007, regarding delegation 
of penalty of DiscipHnary Powers for Imposing Cut 
in Pension and Initiation of Disciplinary Proceedings 
against employees of the Authority issued under 
Section Sl of Deihl Development Act. 1957. 

(Placed in Ubrary, See No. LT 749212007) 

(5) A copy of the Annual Administration Report (Hindi 
and English versions) of the Delhi Development 
Authority, New Delhi, tor the year 2006-2007. 

(Placed in Ubrary, See No. LT 749312007) 

(6) A copy of the Annual Report (Hindi and English 
versions) of the National Capital Region Planning 
Board, New Delhi, for the year 2005-2006. along 
with audited accounts. 

(7) Statements (Hindi and English versions) showing 
reasons for delay in laying the papers at (6) above. 

(Placed in Ubrary, See No. LT 749412007) 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Sir. I beg to lay on the Table-

(1) A copy each of the foUowing Notifications (Hindi 
and English versions) under Section 296 of the 
Income Tax Act, 1961:-

(i) The Income-tax (Ninth Amendment) Rules, 
2007. published in Notification No. 
S.0.1374(E) in Gazette of India dated the 
7th August, 2007, together with an explanatory 
memorandum. 

(ii) The Income-tax (Ninth Amendment) Rules. 
2007, published in Notification No. 
S.0.1484(E) in Gazette of India dated the 
30th August. 2007, together with an 
explanatory memorandum. 

(iii) The Income-tax (Eleventh Amendment) Rules. 
2007. published in Notification No. S.O. 
1762(E) in Gazette of India dated the 16th 
October, 2007, together with an explanatory 
memorandum. 

(iv) The Income-tax (Twelfth Amendment) Rules, 
2007, publi,hed in Notification No. S.D. 

1805(E) In Gazette of India dated the 23rd 
October, 2007, together with an explanatory 
memorandum. 

(v) The Income-tax (Thirteenth Amendment) 
Rules, 2007. .published in Notification No. 
S.O.I895(E) in Gazette of India dated the 7th 
November, 2007, together with an explanatory 
memorandum. 

(vi) The Income-tax (Fourteenth Amendment) 
Rules, 2007, published in Notification No. 
S.O.l896(E) in Gazette of India dated the 7th 
November, 2007, together with an explanatory 
memorandum. 

(Placed in Ubrary, See No. LT 749512007) 

(2) A copy of the Wealth-tax (First Amendment) Rules, 
2007 (Hindi and English versions) published in 
Notification No. S.0.1375(E) in Gazette of India 
dated the 7th August, 2007 together with an 
explanatory memorandum under sub-section (4) of 
Section 46 of the Wealth Tax Act. 1957. 

(Placed in Library, See No. LT 749612007) 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): Sir, I, on behalf of Shri P.R.Kyndiah, beg to 
lay on the Table-

(1 ) (i) A copy of the Annual Report (Hindi and 
English versions) of the Tribal Cooperative 
Mar1<eting Development Federation of India 
Umited, New Delhi, for the year 2006-2007, 
along with audited accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Tribal Cooperative Marketing 
Development Federation of India Umited, New 
Delhi, for the year 2006-2007. 

(Placed in Ubrary, See No. LT 749712007) 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): Sir, t, on behalf of Dr. Raghuvans Prasad Singh, 
beg to lay on the Table:-

(1 ) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Rural Roads 
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0eveI0pn18f1t, Agerw;y. New Delhi. for the year 
2006-2007 along with Audited Accounts. 

(M) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the National Rural Roads Development 
Agency. New Delhi. tor the year 2006-2007. 

(Placed in Lbrary. See No. LT 7498120(7) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMiCAlS AND FERTIUZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANoIQUE): Sir. I on behaIt of 
Shri Kapil SibaI, beg to lay on the T~ 

(1) 

(2) 

(3) 

(J) A copy of the Annual Report (Hindi and 
English versions) of the National Centre tor 
Antarctic and Ocean Research, Goa, for the 
year 2006-2007, along with Audited Accounts. 

(iJ) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the National Centra for Antarctic and 0ce.1 
Research, Goa, for the year 2006-2007. 

(Placed in Limlry. See No. LT 7499120(7) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute ot 
Tropical Meteorology, Puna, for the year 2006-
2007, along with Audited Accounts. 

(iI) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Incian Institute of Tropical Meteorology, 
Puna, for the year 2006-2007. 

(Placed in Library, See No. LT 7500I2007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Brain 
AeseaIch Centre, Man8$8J'. for the year 2006-
2007, a10ngwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English v8f8ions) by the Government of the 
working of the National Brain Research 
Centre, Manessr, for the year 2006-2007. 

(Placed in Library, See No. LT 750112007) 

(4) 

(5) 

(6) 

(7) 

(i) A copy of the Annual Report (Hindi and 
English vel'8iona) of the NatIonaJ Centre for 
CeH Science, Puna, for the year 2006-2007, 
along with Aucited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the National Centre for Cell 
Science, Pune. for the year 2006-2007. 

(Placed in Library. See No. LT 750212007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Institute of Life 
Sciences, Bhubaneswar, for the year 2006-
2007. 

(Ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Institute of Life 
ScIences, Bhubaneswar, for the year 2006-
2007. together with audited report thereon. 

(Placed in Library, See No. LT 750312007) 

(iii) Statement regarding Review (Hindi and 
English v8l1lions) by the Govemment of the 
working of the Institute of Life Sciences, 
Bhubaneawar. for the year 2006-2007. 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Centre for DNA 
Fingefprinting and Diagnostics. Hyderabad. for 
the year 2006·2007, along with Audited 
Accounts. 

(111 Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the National Centre for Cell 
Science, Pune, for the year 2006-2007. 

(Placed in Library, See No. LT 750412007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Bharat 
Immunologicals and Biologicals Corporation 
Umited (BIBCOL), Bulandshahar, for the year 
2006-2007. along with Audited Accounts. 

(II) Statement regarding Review (Hind,. and 
English version&) by the Government of the 
worldng of the Bharat Immunologicals and 
Biologicals Corporation limited (BtBCOL), 
Bu/ancl8hahar. for the year 2006-2007. 

(Placed in Library. See No. LT 750512007) 



481 AGRAHAYANA 9, 1929 (~ 482 

(8) 

(9) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Vaccines 
Corporation Limited, Gurgaon, for the year 
2006-2007, along with Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Indian Vaccines Corporation 
Limited, Gurgaon, for the year 2006-2007. 

(Placed in Ll>rary, See No. LT 750612007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Institute of 
Bioresources and Sustainable Development, 
Imphal, for the year 2006-2007, along with 
Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the Institute of Bioresources and 

. Sustainable Development, Imphal, for the year 
2006-2007. 

(Placed in Library, See No. LT 7507/2007) 

(10) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute for 
Plant Genome Research, New Delhi, for the 
year 2006-2007, along with Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the National Institute for Plant 
Genome Research, New Delhi, for the year 
2006-2007. 

(Placed in Library, See No. LT 750812007) 

(11) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of 
Immunology, New Delhi, for the year 2006-
2007, along with Audited Accounts. 

(Ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the National Institute of 
Immunology, New Delhi, for the year 2006-
2007. 

(Placed in Library, See No. LT 750912007) 

(12) 

(13) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the· Wadia Institute of 
Himalayan Geology, DBhradun, for the year 
2006-2007, along with Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by. the Government of the 
working of the Wadia Institute of Himalayan 
Geology, DBhradun, for the year 2006-2007. 

(Placed in Library, See No. LT 751012007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Birbal sahni Institute 
of Palaeobotany, Lucknow, for the year 2006-
2007, along with Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Birbal Sahni Institute of 
Palaeobotany, Lucknow, for the year 2006-
2007 . 

(Placed In Library, See No. LT 7511/2007) 

(14) (i) A copy of the Annual Report (Hindi and 
English versions) of the Centre for Liquid 
Crystal Research, Bangalore, for the year 
2006-2007, along with Audited Accounts. 

(iI) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Centre for Uquid Crystal 
Research, Bangalore, for the year 2006-2007. 

(Placed in Library, See No. LT 751212007) 

(15) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian National 
Academy of Engineering, New Delhi, for the 
year 2006-2007, along with Audited Accounts. 

(Ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Indian National Academy of 
Engineering, New Delhi, for the year 2006-
2007. 

(Placed in Library, See No. LT 751312007) 

(16) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
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(17) 

(18) 

(19) 

Geomagnetism, Nevi Mumbai, for the year 
2006-2007, along with Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Indian Institute of 
Geomagnetism, Navi Mumbai, for the year 
2006-2007. 

(Placed in Library, See No. LT 7514fl007) 

(i) A copy of the Annual Report (Hindi and 
Engliah versions) of the VIQY80 Prasar, New 
Delhi, for the year 2006-2007, along with 
AudIted Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the VIQY8I'I Prasar, New Delhi, for 
the year 2006-2007. 

(Placed in Library, See No. LT 751512007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Association for 
the Cultivation of Science, KoIkata, for the 
year 2006-2007, along with AucIted Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Indian Association for the 
Cultivation 01 Science, KoIkata.. for the year 
2006-2007. 

(Placed in LIlrary, See No. LT 7516120(7) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Indian National 
Science Academy, New Delhi, for the year 
2006-2007, along with Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
Ef9Ish versions) by the Government of the 
working of the Indian National Science 
Academy. New Delhi, tor the year 2006-2007. 

(Placed in Library, See No. LT 751712007) 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): Sir, I beg to lay on the Table 
a copy of the Notification No. G.S.R.548(E) (Hindi and 

English versions) published in Gazette of India dated the 
14th August 2007, containing corrigendum to the 
NotifIcatIon No. G.S.R.45O(E) dated the . 14th August, 2007, 
issued under National Commission for Protection of Child 
Rights Act, 2006. 

(Placed in Library, See No. LT 751812007) 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUlTEMWAR): Sir, I beg to lay on the Table--

(1) A copy each 01 the following papers (Hindi and 
English versions) under sub-section (1) of section 
619 A 01 the Companies Act, 1956:-

(i) Review by the Government of the wortclng of 
the Indian Renewable Energy Development 
Agency Limited, New Delhi, for the year 2006-
2007. 

(ii) Annual Report of the Indian Renewable 
Energy Development Agency limited, New 
Delhi, for the year 2006-2007, along with 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(Placed in LIlrary, See No. LT 751912007) 

(2) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the Indian 
Renewable Energy Development Agency Limited 
and the Ministry of New and Renewable Energy, 
for the year 2007-2008. 

(3) 

(Placed in Library, See No. LT 752012007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Centre for Wind 
Energy Technology, Chennal, for the year 
2006-2007, along with Audited Accounts. 

(ii) A copy of Review (Hind and EngI"JSh versions) 
by the Govemment of the wooong of the 
Centre for Wind Energy Technology, Chennai, 
for the year 2006-2007. 

(Placed in Library, See No.ET 752112007) 

THE MINtSTER OF 5TATE IN THE MINISTRY OF 
ANANCE (SHRI 5.S. PALANIMANICKAM): Sir, I beg to 
lay on the Table-
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(i) A copy of the Annual Report (Hindi and 
English versions) of the Institute for Studies 
in Industrial Development, New Delhi, for the 
year 2006-2007, along with Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
wor1<ing of the Institute for Studies in Industrial 
Development, New Delhi, for the year 2006-
2007. 

(Placed in Library, See No. ET 752212007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Centre for 
Development Economics Delhi School of 
Economics, Delhi, for the year 2006-2007, 
along with Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the Centre for Development 
Economics Defhi School of Economics, Delhi, 
for the year 2006-2007. 

(Placed in Library, See No. ET 752312007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Institute for Social 
and Economic Change, Bangalore, for the 
year 2006-2007, along with Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Institute for Social and 
Economic Change, Bangalore, for the year 
2006-2007. 

(Placed in Library, See No. LT 752412007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Centre for Policy 
Research, New Deihl, for the year 2006-2007, 
along with Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the Centre for Policy Research, 
New Delhi, for the year 2006-2007. 

(Placed in Library, See No. LT 752512007) 

(5) 

(6) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Council for 
Applied Economic Research, New Delhi, for 
the year 2006-2007, along with Audited 
Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the National Council for Applied 
Economic Research, New Delhi, for the year 
2006-2007. 

(Placed in Library, See No. LT 752612007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Madras School of 
Economics, Chennai, for the year 2006-2007, 
along with Audited Accounts. 

(Ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
wor1<ing of the Madras School of Economics, 
Chennai, for the year 2006-2007. 

(Placed in Library, See No. LT 752712007) 

(7) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of 
section 21 of the Coinage Act, 1906:-

(i) The Coinage of the Five Rupees coined in 
honour of uJagat Guru Sree Narayana 
Gurudev" Rules, 2007 published in Notification 
No. G.S.R.684(E) in Gazette of India dated 
the 31st October, 2007. 

(ii) The Coinage of the Hundred Rupees and Two 
Hundred Rupees coined to commemorate the 
occasion of "PEATINUM JUBIEEE OF INDIAN 
AIR FORCE (1932-2007r Rules, 2007, 
published in Notification No. G.S.R.585(E) in 
Gazette of India dated the 12th September, 
2007. 

(iii) The Coinage of Ferritic Stainless Steel Coin 
of Rupee One, Coined with the theme uNritya 
Mudra" Rules, 2007, published in Notification 
No. G.S.R.659(E) in GlWrtte of India dated 
the 15th October, 2007. 

(Placed in Library, See No. LT 752812007) 
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(8) A copy of the Notification No. as.A.eel (E) (Hindi 
and EngIIah versions) publiehed in Gazette of India 
dated the 15th October, 2007, determining the 
denomination, Dimension. design and composition 
of the coIna rnentiOIled therein, issued under section 
6 of the Coinage Act. 1906. 

(Placed In Lbrary, See No. LT 752912007) 

(9) A copy of the statement (Hind and English versions) 
on Ouarterty Review of the trends in receipts and 
expenditure in relation to the budget at the end of 
the financial year 2006-2007. under sub-section (1) 
of Section 7 of the FI8C8I ResponsIbilIty and Budget 
ManagemeQt Act. 2003. 

(Placed in Lib/lll'Y, See No. LT 7530120(7) 

(10) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (7) of 
section 9A of the Customs Tariff Act, 1975:· 

(i) G.S.R. 721 (E) published in Gazette of India 
dated the 16th November. 2007 together with 
an explanatory memorandum seeking to 
extend levy of anti-dumping duty imposed on 
imports of acrylic fibre. originating in. or 
exported from Korea RP and Thailand upto 
and inclusive of 8th October, 2008. 

(ii) G.S.A. 680(E) published in Gazette of India 
dated the 26th October. 2007, together with 
an explanatory memorandum making certain 
amendments in the Notification No. 7312003-
Cus. dated the 1st May 2003. 

(iii) G.S.A. 681(E) published in Gazette of India 
dated the 26th October, 2007, together with 
an explanatory memorandum rescinding the 
Notification No. 96I2OO5-Cus. dated the 16th 
November, 2005. 

(iv) G.S.A. 683(E) published in Gazette of India 
dated the 30th October, 2007, together with 
an explanatory memorandum seeking to 
impose final anti-dumping duty on imports of 
Vitamin-A Palmitate (excluding Vitamin A 
Palmitate 1.6 MIUlgm), originating in, or 
exported, from Switzerland and the People's 
Republic of China, into India. 

(v) The Rules of Determination of Origin of 
Goods under the Preferential Trading 

Agreement between the Republic of India and 
the Republic of Chile Rules, 2007, published 
in NoIifIcation No. S.O.1426(E) in Gazette of 
India dated the 17th August. 2007, together 
with an explanatory memorandum. 

(Placed in Library. See No. LT 753112007) 

(11) A copy each of the following Notifications (Hindi 
and English versions) under sub-seetion (2) of 
section 38 of the Central Excise Act, 1944:· 

(i) The Central Excise (Third Amendment) Rules, 
2007, published in Notification No. G.S.R. 
581 (E) in Gazette of India dated the 11th 
September 2007, together with explanatory 
memorandum. 

(Ii) G.S.A. 602(E) published in Gazette of India 
dated the 17th September, 2007. together with 
an explanatory memorandum making certain 
amendments In the Notification No. 1912004-
CE (N.T.) dated the 6the September, 2004. 

(iii) G.S.A. 642(E) published in Gazette of India 
dated the 4th October, 2007. together with 
an explanatory memorandum granting 
exemption to specified goods, under section 
11C of the Central Excise Act, 1944. 

(iv) The CENVAT CredH (Eighth Amendment) 
Rules, 2007, published in Notification No. 
G.S.A. 579(E) in Gazette of India dated the 
7th September, 2007. together with an 
explanatory memorandum. 

(v) The CENVAT Credit (Tenth Amendment) 
Rules. 2007. published in Notification No. 
G.S.R. 709(E) in Gazette of India dated the 
13th November, 2007, together with an 
explanatory memorandum. 

(vi) G.S.R. 691 (E) published In Gazette of India 
dated the 1st November. 2007. together with 
an explanatory memorandum 8eeking to 
exempt excise duty on fuels when 
manufactured or procured by Indian Oil 
Corporation Limited and supplied as stores 
for consumption on board a vessel of the 
Indian Navy or Coast Guard. 

(Placed in Library, See No. LT 753212007) 
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(12) A copy of the Notification No. G.S.R. 580(E) (Hindi 
and English versions) published in Gazette of India 
dated the 11 th September, 2007, together with an 
explanatory memorandum seeking to exempt 
Microprocessor for computer, other than mother 
boards; Aoppy disc drive; Hard disc drive; CD-ROM 
drive; DVO Drive; USB Rash memory; Combo Drive; 
Cellular Phones; and Radio trunking terminals; 
manufactured in Special Economic Zones and 
cleared into Domestic Tariff Area during 212.2007 
to 26.2.2007, from the additional duty of customs 
leviable thereon issued under Section (3) of the 
Customs Tariff Act. 1975. 

(Placed in Ubrary, See No. LT 753312007) 

(13) A copy each of the following Notifications (Hindi 
and English versions) under section 159 of the 
Customs Act. 1962:-

(i) S.O.1474(E) published in Gazette of India 
dated the 29th October, 2007, together with 
an explanatory memorandum regarding 
revised rates of exchange for conversion of 
certain foreign currencies into Indian currency 
or Wce-versa for purpose of assessment of 
import, together with a corrigendum thereto 
published in Notification No. S.O.1512(E) 
dated the 10th September. 2007. 

(ii) S.0.1475(E) published in Gazette of India 
dated the 29th October, 2007, together with 
an explanatory memorandum regarding 
revised rates of exchange for conversion of 
certain foreign currencies into Indian currency 
or aa-versa for purpose of assessment of 
export. 

(iii) S.O.1595(E) published in Gazette of India 
dated the 25th September, 2007, together with 
an explanatory memorandum regarding 
revised rates of exchange for conversion of 
certain foreign currencies into Indian currency 
or Wce-ve1S8 for purpose of assessment of 
import. 

(Iv) S.O.l596(E) published in Gazette of India 
dated the 25th September, 2007, together with 
an explanatory memorandum regarding 
revised rates of exchange for conversion of 
certain foreign currencies into Indian currency 

or Wce-versa for purpose of assessment of 
export, together with a corrigendum thereto 
published in NotiIk:ation No. S.O.l842(E) dated 
the 29th October, 2007. 

(v) S.O.J839(E) published in Gazette of India 
dated the 26th October, 2007, together with 
an explanatory memorandum regarding 
revised rates of exchange for conversion of 
certain foreign currencies into Indian currency 
or Wce-llersa for purpose of assessment of 
imported and exported goods. 

(vi) S.O.l486(E) published in Gazette of India 
dated the 31st August, 2007, together with 
an explanatory memorandum making certain 
amendments in Notification No. 3612oo1-Cus. 
(N.T.) dated the 3rd August, 2001. 

(vii) The Customs Valuation (Determination of 
Value of Imported Goods) Rules, 2007, 
published in Notification No. G.S.A.592(E) in 
Gazette of India dated the 13th September, 
2007, together with an explanatory 
memorandum. 

(viii) The Customs Valuation (Determination of 
Value of Export Goods) Rules, 2007, 
published in Notification No. G.S.R.593(E) in 
Gazette of India dated the 13th September, 
2007, together with an explanatory 
memorandum. 

(ix) G.S.R.1557(E) published in Gazette of India 
dated the 17th September, 2007, together with 
an explanatory memorandum making certain 
amendments in NotifICation No. 3612oo1-Cus. 
(N.T.) dated the 3rd August, 2001. 

(x) G.S.A. 1699(E) published in Gazette of India 
dated the 4th October, 2007, together with 
an explanatory memorandum making certain 
amendments In Notification No. 3612OO1-Cus. 
(N.T.) dated the 3rd August, 2001. 

(xi) S.O.I755(E) published in Gazette of India 
dated the 15th October, 2007, together with 
an explanatory memorandum making certain 
amendments in NotifICation No. 3612001·Cus. 
(N.T.) dated the 3rd August, 2001. 

(Placed in Library, See No. LT 753412007) 
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(14) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619 A of the Companies Act, 1956:-

(a) (i) Review by the Government of the working of 
the Oriental Insurance Company Limited, New 
Deihl, for the year 2006-2007. 

(ii) Annual Report of the Oriental Insurance 
Company Limited, New DeIhl, for the year 
2006-2007, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(Placed in Library, See No. LT 753512007) 

(b) (I) Review by the Government of the working of 
the National Insurance company limited, 
KoIkata, for the year 2006-2007. 

[Ii) Annual Report of the National Insurance 
company Umlted, Koikata, for the year 2OQ&. 

2007, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(Placed in library, See No. LT 753612007) 

(c) (I) Review by the Govemment of the working of 
the United India Insurance Company Limited, 
Chenoal, for the year 2006-2007. 

(ii) Annual Report of the United India Insurance 
Company United, Chennai, for the year 2OQ&. 

2007, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(Placed in Library, See No. LT 753712007) 

(d) (i) Review by the Govemment of the working of 
the New India Assurance Company Limited, 
Mumbai, for the year 2006-2007. 

(il) Annual Report of the New India Assurance 
Company Limited, Mumbai, for the year 2006-
2007, along with Audited Accounts and 
comments of the Comptroller and Auditor 
Genetal thereon. 

(Placed in library, See No. LT 753812007) 

(e) (i) Review by the Government of the working of 
the General Insurance Corporation of India, 
Mumbai, for the year 2006-2007. 

(ii) Annual Report of the General Insurance 
Corporation of India, Mumbai, for the year 
2006-2007, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(Placed in Library, See No. LT 7539/2007) 

(15) A copy each of the following Notifications (Hindi 
and English versions) under of section 31 of the 
Securities and Exchange Board of Indis Act, 1992:-

(i) The Securities and Exchange Board of India 
(CertIfication of Associated Persons in the 
Securities Markets) Regulations, 2007, 
published In Notification "No. F.No.IULC/GN/ 
2007/4567 In Gazette of India dated the 17th 
October, 2007. 

(Placed in Library, See No. LT 754012007) 

(ii) The Securities and Exchange Board of India 
(Mutual Funds) (Second Amendment) 
Regulations, 2007, published in Notification 
No. F.No.lVLC/GNI2007/4646 in Gazette of 
India dated the 31st October, 2007. 

(Placed in library, See No. LT 754112007) 

(16) A copy of the Security Interest (Enforcement) 
Second Amendment Rules, 2007 (Hindi and English 
versions) published in Notification No. S.O.l444(E) 
in Gazette of India dated the 21st August, 2007, 
under sub-section (3) of Section 38 of the 
Securitisation and Reconstruction of Financial Assets 
and Enforcement of Security Interest Act, 2002. 

(Placed in Library, See No. LT 754212007) 

(17) A copy of the Pallavan Grama Bank (Officers and 
Employees) Service Regulations, 2007 (Hindi and 
English versions) published in Notification No. 
CHBKI82I2000-01 in Gazette of India dated the 21st 
September, 2007, under sub-section (3) of Section 
30 of the Regional Rural Banks Act, 1976. 

(Placed in Library,See No. L T 754312007) 

(18) A copy of the Notification No. G.S.R.591 (E) (Hindi 
and English versions) published in Gazette of india 
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dated the 13th September, 2007, appointing the 10th 
October, 2007 as the date on which the provisions 
of certain Sections of the Finance Act, 2007, to 
come into force, issued under Sections 94,95 and 
113 of the said Act. 

(Placed in library, See No. IT 754412007) 

(19) A copy of the Review (Hindi and English versions) 
of the performance of Regional Rural Banks as on 
31st March 2007. 

(Placed in Library, See No. IT 7545f2007) 

12.02 hr •• 

MESSAGE FROM RAJYA SABHA 

{English] 

SECRETARY-GENERAL: Sir, I have to report the 
following message received from the Secretary-General 
of Rajya Sabha:-

"In accordance with the provisions of rule 127 of the 
Rules of Procedure and Conduct of Business in the 
Rajya Sabha, I am directed to inform the lok Sabha 
that the Rajya Sabha at its sitting held on the 29th 
November, 2007 agreed without any amendment to 
the National Capital Territory of Delhi Laws (Special 
Provisions) Bill, 2007 which was passed by the lok 
Sabha at its sitting held on the 27th November, 2oo7.w 

PUBLIC ACCOUNTS COMMITTEE 

60th and 62nd Reports 

{TtanSlstiOl1] 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Sir 
I beg to present the following Reports (Hindi and English 
versions) of the Public Accounts Committee (2007-2008):-

(1) Sixtieth Report on "Irregular Award of 
Construction Work". 

(2) Sixty-second Report on Action", Taken on 31st 
Report of Public Accounts Committee (14th lok 
Sabha) on "Excesses over Voted Grants and 
Charged Appropriations (2004-05)·. 

COMMITTEE ON PETITIONS 

32nd to 34th Reports 

[English] 

SHRI KISHAN SINGH SANGWAN (Sonepat): Sir, I 
beg to present the follOwing Reports of the Committee 
on Petitions (Hindi and English versions):-

(1) Thirty-second Report pertaining to Ministry of 
Science and Technology (Department of 
Scientific and Industrial Research) on the Petition 
from Shri Basudeb Acharia, MP requesting for 
grant of temporary status to the dally wagers 
working in Central Mining Research Institute, 
Dhanbad to get the wages and other facilities 
at par with the other casual workers. 

(2) Thirty-third Report pertaining to Ministry of Coal 
on the Petition from Shri Dharmendra Pradhan, 
MP regarding non-implementation of 
Rehabilitation Policy, 1989 of Government of 
Orissa by Mahanadi Coalfields Limited (MCl) 

(3) Thirty-fourth Report pertaining to Ministry of 
Heavy Industries and Public Enterprise 
(Department of Heavy Industry) on the Petition 
from Shrl Basudeb Acharia, MP requesting for 
payment of pay revision arrears for the period 
from 01.01.1992 to 31.12.1998 to VRS 
employees of Instrumentation Limited, Kota, 
Rajasthan. 

STANDING COMMITTEE ON AGRICULTURE 

33rd to 36th Reports 

[English} 

SHRI PRABODH PANDA (Midnapore): Sir, I beg to 
present the following Reports (Hindi and English versions) 
of the Standing Committee on Agriculture:-
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(1) Thirty-third Report on Action Taken by the 
Government on the Recommendations I 
Observations contained in the Twen~ Seventh 
Report of the Standing Committee on Agriculture 
(Fourteenth Lok Sabha) on Demands for Grants 
(2007-08) relating to the Ministry of Agriculture 
(Department of Agriculture and Cooperation); 

(2) Thirty-fourth Report on Action Taken by the 
Government on the Recommendations! 
Observations contained in the Twenty-Eighth 
Report of the Standing Committee on Agriculture 
(Fourteenth Lok Sabha) on Demands for Grants 
(2007-08) relating to Ministry of Agriculture 
(Department of Agricultural Research and 
Education); 

(3) Thirty-fifth Report on Action Taken by the 
Government on the Recommendations! 
Observations contained in the Twenty-Ninth 
Report of the Standing Committee on Agriculture 
(Fourteenth Lok Sabha) on Demands for Grants 
(2oo7..()8) relating to Ministry of Agriculture 
(Department of Animal Husbandry, Dairying and 
Flaheries); and 

(4) Thirty-sixth Report on Action Taken by the 
Government on the Recommendationsl 
Observations contained in the Thirtieth Report 
of the Standing Comrrnttee on Agriculture 
(Fourteenth Lok Sabha) on Demands for Grants 
(2007-08) relating to Ministry of Food Processing 
Industries. 

12.04 tva. 

COMMITTEE ON EMPOWERMENT OF 
WOMEN 

Statement 

/EngIish] 

SHRIMATI KRISHNA TIRATH (Karol Bagh): Sir, I beg 
to lay on the Table the Statement (Hindi and English 
versions) showing Final Ai.'lion Taken by the Government 
on the recommendations contained in the Eleventh Report 
(Fourteenth Lok Sabha) of the Committee on 
Empowerment of Women on the subject 'Working 
Conditions of Women in Handicraft Sector. 

12.05 hre. 

STATEMENTS BY MINISTERS 

(I) Status of Implementation of the 

/EngIish} 

recommendations contained In the Twentieth 
Report of the Standing Committee on 
Urban Development on Demands for Grants 
(2007-08) pertalntng to the Ministry of Urban 
Development-

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): Sir. I beg to lay the statement in 
pursuance of the direction 73A of the hon. Speaker, 
Lok Sabha which reads as under:-

"The Minister concemed shaH make once in six 
months a statement in the House regarding the status 
of implementation of recommendations contained in 
the Reports of Departmentally-related Parliamentary 
Standing Committee of Lok Sabha with regard to his 
Ministry." 

I would like to inform for the benefit of the hon. 
Members of the House that the 20th Report of the 
Standing Committee of the 14th Lok Sabha on Urban 
Development was presented to Lok Sabha on 27th April, 
2007. The Report contains 13 recommendations. Latest 
status of Action Taken by the Government has been 
indicated against each recommendation in the enclosed 
statement. Action Taken Notes on these recommendations 
as prevailing in July. 2007 were sent by the Ministry of 
Urban Development to the Standing Committee on Urban 
Development on 23rd July. 2007. 

Mr. Speaker, Sir, I would like to inform the hon. 
Members that in respect of 13 recommendations which 
have been accepted by the Govemment, further follow 
up action wherever necessary wHl be taken. 

The Annexure to this Statement is placed on the 
Table of the House. 

"LaId on the Table and aI80 placed In library, See No. IT 75461 
2007. 
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12.051/. hr.. 

(II) Status of Implementation of the 

{English] 

recommendations contained In the 41st, 42nd, 
46th and 52nd Reports of the Standing 
Committee on Finance pertaining to the 
Department of Revenue, Ministry of Finance-

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Sir, I beg tolay a statement on the 
statusof implementation of recommendations contained in 
Forty·first, Forty-second,Forty-sixth and Fifty-second 
Reports, relating to Department of Revenue, of 
StandingCommlttee on Finance (14th LokSabha) in 
pursuance of Direction 73-A of Hon'ble Speaker, Lok 
Sabha vide LokSabha Bulletin, Pt. It dated 1 st September, 
2004. 

Ttle Standing Committee onRnance presented both 
41st and 42nd Reports to LokSabha on 28.11.2006, 46th 
Report on 14.12.2006 and 52nd Report on 28.4.2007. In 
the 41 st Report, the Committee deliberated on 
introductionofnew Income Tax Return Form and made ten 
recommendations where action was called foron the part 
of the govemment. All the ten recommendations were 
accepted by the govemment. The action taken reports 
on the recommendations were fumished to the Committee 
on 13th July, 2007. 

In the 42nd Report, the Committee deliberated on 
the action taken by the government on the 
recommendations contained in the Committee's earlier 
report viz. Thirty-third report on widening oif tax base 
and evasion of tax,and made eight recommendation, in 
alt, where action was called foron the part of the 
govemment All the recommendations were accepted by 
thegovemment and the action taken repor1s thereon were 
fumished to the Committee on 19th April, 2007. 

In the 46th Report, the Committee deliberatedon 
matters like fradulent issue of refunds in connivance with 
IT officials; non-issue of refunds within stipuated time; 
bogus refund claims under the charge of CIT, Meerut, 
action taken against the errant IT officials involved; misuse 
of IT exemption by research institutions; and 
computerization of IT offices. The Committee made 9 
recommendations, in all, out of which the govemment 
has accepted eight recommendations and partially 
accepted one recommendation. The action taken reports 

'laid on the Table and alae placed in library, See No. LT 754712fX)7. 

on the recommendations were fumished to the Committee 
on 05th November, 2007. 

In the 52nd Report, the Committee deliberated on 
subjects including direct and indirect tax area-based 
exemptions, the views of NIPFP and Planning Commission 
on tax exemption, Double Taxation Avoidance Agreements, 
Goods and Services Tax, Benefits to Special Economic 
Zones, Revenue Collections, Recovery of Tax Arrears, 
Budget Estimates 2007-08 vis-a-vis Revised Estimates of 
2006-07, Computerization of Income Tax offices etc. In 
all, the Committee made 27 recommendations; most of 
them were accepted by the govemment and wherever a 
recommendation involves action to be taken during the 
next Budget exercise, it has been indicated in the 
Implementation Statement that it will be examined at the 
appropriate time. The action taken reports on the 
recommendations contained in the 52nd Report were 
fumished to the Committee on 1 1th September, 2007. 

The Action Taken Statements on the 
recommendations contained in all the aforesaid four 
reports of the Standing Committee on Rnance are given 
in the annexure 'A' to '0'. 

I would not like to take valuable time of the House 
to read out the contents of the AnnexllreS, and, therefore, 
request that these may be taken as read. 

(III) Status of Implementation of the 

{English} 

recommendatlona contained in the 173rd 
Report of the Standing Committee on Science 
and Technology, Environment and Forests on 
Demands for Grants (2007-08) pertaining to 
the MInistry of Earth Sciences-

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Sir, on behalf of Shri 
KapIl Sibal, I beg to lay a statement in pursuance of 
Direction No. 73 A of the han. Speaker, Lok Sabha issued 
vide Lok Sabha Bulleting, Part II, dated 1st September, 
2004 to inform the esteemed House about the status of 

'Laid on the Table and also placed il Llbrary, See No. LT 754812007. 
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implementation of recommendations contained in the One 
Hundred Seventy Third Report of Departmentally Related 
Parliame!"tary Standing Committee on Science and 
Technology, Environment and Forests. This Report relates 
to the consideration of the Demands for Grants of Ministry 
of Earth Sciences for the year 2007-08. The Committee 
reviewed the progress made by MoES during the reporting 
period and considered the Demands for Grants (2007-
08) in detail. 

The Committee, while reviewing the working and 
considering the detailed Demands for Grants of MoES, 
analysed the Demands for Grants with reference to the 
aims, objectives and achievements of the Ministry and 
laid the 173rd Report thereon to the House on the 26th 
April, 2007. The Report contains twenty three 
recommendations. 

All the recommendations of the Committee have been 
considered in the Ministry of Earth Sciences. The Ministry 
has furnished a detailed Action Taken Report on these 
recommendations to the Committee in August. 2007. The 
current status on the action taken is detailed in the 
Annexure. 

(Iv) StatuB of Implementation of the 

[Englishl 

recommendations contained In the 55th 
Report of Standing Committee on Finance on 
Demands for Grants (2007.Q8) pertaining to 
the Ministry of Corporate Affairs-

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): Sir, I beg to lay a statement on 
the status of implementation of recommendations 
contained in the Fifty-Fifth Report of the Standing 
Committee on Finance (14th Lok Sabha) in pursuance of 
direction 73 A of the hon. Speaker, Lok Sabha. 

In aft, eighteen recommendations were made by the 
Committee in the above Report where action was required 
on the part of the Government The preeent status of 
implementation of the various recommendations made by 
the CommiUee is given in the Annexure to this Statement 
which is laid on the Table of the House. I would not like 
to take the valuable time of the House to read out all 

"l..aId on the Table and also placed in Ubrary, SH No. LT 7549/ 
2007. 

the contents of the Annexure. I would request that this 
may be considered as read. 

12.06 h .... 

(v) Status of Implementation of the 

[English/ 

recommendations contained In the 19th 
Report of Standing Committee on Energy on 
Demands for Grant. (2007-oa) pertaining to 
the Mlnlatry of New and Renewable Energy-

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW ANO RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): Sir, I beg to lay a statement on the status 
of implementation of the recommendations contained in 
the 19th Report of the Standing Committee on Energy 
(14th Lok Sabha) in pursuance of the direction 73A of 
the Hon'ble Speaker Lok Sabha Hi:fe lok Sabha Bulletin-
Part-II dated 1 September, 2004. 

The 19th Report of the Standing Committee on 
Energy (14th Lok Sabha) was presented to the Lok Sabha 
on 27th April 2007. The Report relates to the Examination 
of the Demands for Grants of the Ministry of New and 
Renewable Energy 2007-08. 

Action Taken Statement on the recommendations{ 
observations contained in the 19th Report of the 
Committee had been sent to the Standing Committee on 
Energy on 12th October 2007. 

There are 18 recommendations made by the 
Committee in the said Report where action is called for 
on the part of the Government. These recommendations 
pertain mainly to issues like augmenting budgetary 
resources, implementation related issues of various 
renewable energy programmes. 

The present status of implem'entation of various 
recommendations made by the Committee is indicated in 
the Annexure to my statement, which is laid on the Table 
of House. I would not like the valuable time of the House 
to read out the contents of this Annexure. I would request 
that these may please be considered as read. 

"\.aId on the Table and also placed In Ubrary, SH No. L T 75501 
2007. 
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12.06'12 hra. 

(vi) Status of Implementation of the 

[English} 

recommendations contained In the 21.t 
Report of the Standing Committee on Urban 
Development on Demands for Grants (2007-
08) pertaining to the Ministry of Housing and 
Urban Poverty Alleviation-

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): Sir, I beg to lay a statement in 
pursuance of direction 73A of the Hon. Speaker, 
Lok Sabha. 

I would like to inform for the benefit of the hon. 
Members of the House that the 21st Report of the 
Standing Committee of the 14th Lok Sabha on Urban 
Development was presented to lok Sabha on 27th April, 
2007. The Report contains 22 recommendations. Action 
Taken Notes on these recommendations as prevailing in 
July, 2007 were sent by the Ministry of Housing and 
Urban Poverty Alleviation to the Standing Committee on 
Urban Development on 19th July, 2007. Latest status of 
Action Taken by the Government has been indicated 
against each recommendation in the statement. 

Mr. Speaker Sir, I would like to inform the hon. 
Members that further follow-up action wherever necessary 
will be taken. 

The Annexure to this statement Is placed on the 
Table of the House. 

12.07 hr •• 

SUBMISSIONS BY MEMBERS 

(I) Re: Disappearance of two Railway wagons 
carrying ammunitions from Ordnance factory 
In Bolanglr, Orl ... 

[English} 

SHRI BRAJA KISHORE TRIPATHY (PURl): Sir, I 
would like to draw the attention of the Government. 
through you, to a most important and urgent matter. 

"Laid on the Table and also placed In Ubrary, See No. LT 75511 
2007. 

25 numbers of BCN wagons containing filled 
ammunition were booked by Railways from Ordnance 
Factory, BadmaJ, BoIangir, Orissa to 19, FAD, NRS. Banar, 
Jodhpur, Rajasthan VlOe RR No. E-301492 dated 7.9.2007. 
Out of these 25 wagons, two loaded wagons SC-36747 
and SC-37413 did not reach their destination till date. 
The filled ammunition were most urgently required by the 
Indian Army. The loaded materials are very sensitive 
explOSives. This alarming news has created a panic. So 
far, these have not been located although two and a half 
months have passed. Neither the concerned officials of 
the Ministry of Defence nor the Ministry of Railways are 
taking necessary steps to locate the missing wagons. 
There are sensitive explosives and ammunition in them 
which are meant for defence purposes. They have been 
missing and nobody knows where they are located now. 
This is how the Government is functioning. They are so 
callous even in case of defence and Army. Two wagons 
filled with ammunition and explosives are missing. They 
are not looking out for them. The Deputy General 
Manager of the Ordnance Factory has reminded the 
Railway Board and other concerned authorities once or 
twice. But they are not taking any steps. 

I want to know the real position in this regard. If it 
goes to the hands of our enemies, it will not be good. 
Sir, You know how the terrorists are operating in the 
country. If these explosives reach their hands, what will 
happen? 

I want to know categorically from the Govemment 
about the real position of these missing wagons filled 
with ammunition and sensitive &xplosives. Where are they 
now? I want to know whether any information in this 
regard is available with the Government. I want a 
statement from the Government on this matter. It is now 
a sensitive and alarming situation. 

MR. SPEAKER: Since it is important, I have allowed 
you to raise it. Shri Mahtab and Shri Prasanna Acharya 
may associate with Shri Tripathy. 

Shri Sugrib Singh. Shri Mohan Jena and Shrimati 
Archana Nayak are also allowed to associate themselves 
with Shri Tripathy on this matter. 

SHRI B. MAHTAB (CUTTACK): Sir, I would like to 
make a small reference here. 

A fax m~sage was sent on the last 17th - and 
today is 30th - from Jodhpur to Badmal Ordnance Factory 



503 NOVEMBER 30, 2007 504 

1hat they have received 22 wagons and two wagons are 
missing. Already two and a half months have lapsed. 
The onus Iiee wfth the Railways. They have to explain 
where are these two missing wagons. This is 
transportation of ammunition from an Ordnance Factory 
to the front. When these ammunition get diverted, who is 
to give explanation? 

MR. SPEAKER: You have mentioned it. I expect 
some response will be there. 

... {lnItNTuplionsJ 

SHRI B. MAHTAB: Sir, we expect an answer from 
the hon. Minister of Railways . ... (Inlllnuplions) 

SHAI PRASANNA ACHARYA (Sambalpur): It is almost 
three months since the incident happened. The railway 
line passes through the naxal-affected area. So, I would 
like to know whether the Govemment is aware, whether 
It has gone into the hands of naxals; whether the 
ammunitions have gone into the hands of terrorists; 
whether H has gone into the hands of arms smugglers. 
It is a very sensitive matter relating to the Army. The 
Government, including the Ministry of Railways, is not 
concerned about It. ... (InfBmJpIions) 

MR. SPEAKER: Shri Acharya, you have raised an 
important issue. Every one of you is a very senior 
Member. You all know that there is no question of 
compelling the Minister to respond. The hon. Minister is 
present here. He has heard it. I expect there will be 
appropriate response. Thank you very much. 

... (Intenuptions) 

MR. SPEAKER: I have myself said that I expect 
adequate response. 

... (lntelTllplions) 

THE MINISTER OF PARUAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir, I shaH bring it 
to the notice of the hon. Home Minister and the han. 
Defence Minister. . . . (InI8nuptions) 

MR. SPEAKER: Those who wish to associate with 
this matter, please send in slips. 

... (Interruptions) 

(Translation} 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Speaker, I would like to raise the issue of suicide being 
committed by the farmers. ... (Interruptions) 

MR. SPEAKER: It will bea great favour if you take 
your seat. You please lake your seat and raise the matter 
is a proper way. You are a very experienced Member. 

... (Inllltn.lplfons) 

12.15 hrs. 

(1/) Re: Continued reduction In the number of 
sittings of Parliament 

SHRI GURUDAS DASGUPTA (Panskura): Sir, I seek 
your permission to raise an important issue conceming 
the entire Parliament. The ParUament is being made 
irrelevant. Sessions are being shortened every year. It is 
Idso true that holding up of session impairs upon the 
parftamentary system. It seem&--it is for the Government 
to clarify - that Parliament has become too much 
inconvenient for the Governments that come into power. 

Parliament is the highest national forum. Debate, 
discussion, difference and divergence are always bound 
to be reflected, because of the pIuraJ nature of our society. 
But this discussion leads to or seeks to lead to 
consensus. which may add to the advice to the 
Government. It may help the country to understand the 
reality of the Indian situation. The regular parliament 
eesaions can hold the executive and the Government 
accountable to the people because we are elected 
Members of Parliament. 

What is happening today? Earlier Parliament used to 
meet for 120 days, sometime it has met for even 128 
days. Now, it has been, unfortunately, reduced to 65 to 
80 days. 

I am referring to the present Partiement Session. 
The present Parliament Seaaion lathe shortest in nine 
years. It was slated to sit tor 17 days. One day we paid 
homage to one of our colleagues; and two days we lost 
because of interruptions. So, we are left with only 14 
days. Out of these 14 days, three days are Fridays. .., 
(Intenvp/ions) 

MR. SPEAKER: We are aware of all that. 

... (IntehUp/lon$) 
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SHRI GURUDAS DASGUPTA: This means, in this 
Parliament Se&sion we are left with only 11 days. I do 
not blame anybody. I call for introspection. . .. 
(Intenupllons) 

MR. SPEAKER: Good. It is a matter we should 
discuss in the Business Advisory Committee. 

.•. (/ntrmuptions) 

SHRI GURUDAS DASGUPTA: The way in which the 
Parliament is being bypassed, it is outrageous and it Is 
ominous for the parliamentary system. 

In the whole of South Asia, India is the only country 
where there is deep-rooted democracy. ... (/ntenuptions) 

MR. SPEAKER: We should endeavour to maintain it. 

... (Intenuptions) 

SHRI GURUDAS DASGUPTA: Yes, of course. 

Democracy depends on the fruitful functioning of 
Parliament. People are fighting for parliament in Nepal. 
People are fighting for elections in Pakistan. We are 
having our Parliament. But Parliament is being totally 
bypassed. As a result, we are not able to discuss price 
rise and other important issues. ... (Intenvptions) 

MR. SPEAKER: Let us not go into the details. It Is 
not a debate. 

••. (In/BmJpIions) 

SHRI GURUDAS DASGUPTA: We are not able to 
discuss the Sengupta Committee's Report which says that 
77 per cent of the Indian population is poor and 
vulnerable. So, I call upon the Govemment to kindly 
respond to the suggestion that Parliament should meet 
at least for hundred days in a year as suggested by the 
All India Speakers' Conference two years back. . .. 
(Intrmuptions) 

MR. SPEAKER: It is all right. Names will be recorded. 

... (Intrmuplions) 

[Tnmsllllionj 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Regarding t~ contention of Gurudas ji, I would 

like to submit that there is a need to ponder over the 
strength of Members in the House after the Question 
Hour. 

[Englishl 

SHRI GURUDAS DASGUPTA: Sir, I agree. 
. .. (Intenuplions) 

MR. SPEAKER: There has to be introspection on all 
sides, by all the hon. 

Members. I have been repeatedly requesting all sides 
for cooperation. 

... (Interruptions) 

SHRI GURUDAS DASGUPTA: Sir, please allow me 
to say only one sentence. I want introspection by the 
entire Parliament. I do not blame anybody. . .. 
(Interruptions) 

MR. SPEAKER: That is good. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir, first of all, I 
strongly disapprove and disagree the expression linked 
with that the Parliament is day-by-day becoming irrelevant. 
I do not agree and the Govemment is also not in 
agreement with Shri Gurudas Dasgupta's contention that 
the Parliament is becoming irrelevant. On the other hand, 
the way the Members of Parliament work in the late 
evening and till night, and sometimes I even find ten 
Members, sincerely I pay salute to them. So, the 
Parliament is not irrelevant. This Is my point number one. 

Secondly, the Govemment has been trying for two-
three years to respond to the call of the Speakers' 
Conference message and the Conference of the Golden 
JubHee. There are two sincere promises made. One, there 
should be hundred days of Session. Two, nobody should 
go to the well and disrupt the Question Hour. The second 
got priority to violate. First, we could not convene ..... . 
(IntefTllptlons) 

PROF. VIJAY KUMAR MALHOTRA (SOUTH DELHI): 
Are these things to be discussed in the House? ... 
(IntetnJptions) 

MR. SPEAKER: No. Since it has been raised, the 
Minister is responding. 

... (IntBrruptions) 
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MR. SPEAKER: No name has been taken. Mr. 
Minister, please do not take any name. 

... (Inlrlmptions) 

SHRI PRIYA RANJAN OASMUNSI: Sir, I aid not take 
any name. ... (Intrmuptions) Why are you getting up? ... 
(117IBf'nqJtions) 

MR. SPEAKER: Hon. Members including the Minister, 
please allow me to make my submission. This is an 
issue which we have disci lSSed earlier. I will call a meeting 
once again. 

... (Jnlrlnuptions) 

SHRI PRIVA RANJAN OASMUNSI: Shri Oasgupta, 
with aU due respect. I would like to correct the third 
point It is not the nine years' shortest Session. 11 you 
take the earlier baJance sheet, you wiD rand that there 
are 16 days Winter Session and even five days Winter 
Session. ... (InlBnuptions) 

SHRI GURUOAS OASGUPTA: Sir, he is misleading 
the House. There were elections at that time. . .. 
(Inttmup/ions) 

MR. SPEAKER: I have said that I am going to caD 
a meeting especially to discuss this issue. Now, there 
should be no more discussion on this issue. 

... (InlBl1lIPlions) 

SHRI PRIYA RANJAN OASMUNSI: It is not proper 
that you wiH make your points and others win not be 
able to say their views. That is not fair. The most 
Important part of democracy in Parliament is that one 
has to be patient and hear others. So, please try to 
understand this. 

Sir, therefore, we are applying our mind arid we shall 
try as best as to find a solution under your leadership. 
The Parliament can sit as many days arid we would like 
always to be accountable to the Parliament. This is the 
only solution. . .. (/nIemJptions) 

MR. SPEAKER: Thank you very much. I am deeply 
touched by the concem shown by all sides about the 
proper functioning of Parliament. I hope it will be 
translated into action. 

(lntenuptions) 

SHRI BRAJA KISHORE TRIPATHY: Sir, we are sitting 
late in the night, but the Government is not appreciating. 
... (In/enuptlons) We are doing over time and sitting late 
in the night also. ... (Inltlnuplions) 

MR. SPEAKER: But there is no 'extra allowance: I 
am sony. 

... (InItItnJptions) 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Sir, I 
would Rke to extend my thanks to you that you gave me 
an opportunity to speak. ... (JntBnuptions). It is on account 
of withholding of nearly Rs. two hundred crora by the 
Central Government, Rajasthan State. ... (Inltll1llPtions) 

f&Psh/ 

MR. SPEAKER: I shall caH a meeting of all the 
Leaders. This is not a matter for open discussion. Since 
this Is Shrl Ougupta's favourite point, I have allowed 
him. 

... (Intsnuplions) 

MR. SPEAKER: There should be silence in the 
House. SM Dasgupta. your seat will be shown to be 
vacant 

... (In/enuptions) 

MR. SPEAKER: There should be sHence in the 
House. Hon. Member is raising a very important matter. 

... (JnltlmJptions) 

/T1'BI78I6Iion/ 

SHRI GIROHARI LAL BHARGAVA: 3584 catchment 
area development schemes have been stalled. The Central 
Government and the State Governments contribute in the 
ratio of 75:25 in Central Governments sponsored 
catchment area deYeIopment scheme for checking the 
spread of desert. 75 percent of the fund is given by the 
Central Govemment and rest 25 pereant is borne by the 
State. These projects run for five years and under the 
scheme anlcut and water storage structures are 
constructed. As per the information, at present there are 
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nearly·65oo projects in the country and out of which the 
work of 3584 schemes has stalled. The Information was 
sought from the Central Government regarding expediting 
the project and it has been made available. However, 
funds have not been given. The Chief Minister of 
Rajasthan has twice written letter to the Govemment of 
India In this regard. In fact my submission is that the 
implementation of the projects has stalled and it is on 
account of this that the people especially the farmers will 
have to suffer damage. It is on account of non-availability 
of fertilizers and power that gram and oat crops are 
getting damaged. The work of Banas project has stalled 
and there is serious crisis of water supply in town. Punjab 
is not releasing sufficient water and if Haryana Is not 
stopped from digging Oad lake along Ghaghar river; it 
will further aggravate the problem of water crisis in 
Rajasthan. 

So, I would like to request the Central Government 
that Haryana and Punjab Govemment should be instructed 
not to go ahead with their plan and it should release 
funds for our stalled projects. I thank you that you gave 
me an opportunity to speak. 

SHRI SYEO SHAHNAWAZ HUSSAIN (Bhagalpur): Mr. 
Speaker, Sir, I would ike to speak on a very important 
subject. The victims of 1984 riots . ... (Inmnuplions) 

/Eng/ish] 

MR. SPEAKER: Nothing will be recorded. 

... (Intenuptions) • 

MR. SPEAKER: Shahnawaz ji, your performance in 
the past was glowing, your performance now and in the 
future also, I know, will be glowing. Therefore, do not 
spoil it. 

... (/ntenuptions) 

{Translstion] 

MR. SPEAKER: We will do it. Everything will be done 
in time. 

.,. (InfBnuplions) 

SHRI SUKHOEV SINGH OHINDSA (Sangrur): Sir, I 
also want to speak on the issue that is being raised by 
Shahnawaz jl ........ . (Intemlptions) 

'Not recorded. 

MR. SPEAKER: Is it 100 days issue or the issue 
that had been raised by hon'ble Girdharilal Bhargava ji? 

... (Intsnuptions) 

MR. SPEAKER: I have not permitted Shahnawaz ji. 
He is speaking without permission. Everything has been 
deleted, nothing has gone on record. " there is time, I 
will call you. Shri Shailendra Kumar. 

... (Intenuptions) 

[Eng/ish] 

MR. SPEAKER: I always accommodated you. 

{TransIB/ion] 

You have not given notice as weH. 

PROF. VlJAY KUMAR MALHOTRA: The atrocities that 
have been committed in Malayasia. . .. (lnll1mJptions) 

MR. Sr:'EAKER: No, it has already been disCussed 
yesterday. 

/Eng/ish] 

MR. SPEAKER: Do not record one word. 

... (IntsrrupIions)· 

MR. SPEAKER: Prof. Malhotra, please cooperate . 

... (In/enuptlons) 

MR. SPEAKER: I think you are making a statement 
today. 

... (In/enuptions) 

{Tran.sl8/ion] 

SHRI SHAILENDRA KUMAA (Chail): Mr. Speaker. Sir, 
you gave me an opportunity to speak on a very important 
matter of public importance ... (Inlenuptions) 

/English] 

MR. SPEAKER: I think, there is a statement being 
made toda~ at Two of the clock. 

.. • (lnmlTl.lpfions) 

*Not recorded. 
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{Tmnslslion] 

MR. SPEAKER: You please sit down. 

[English] 

THE MINISTER OF PARUAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNS1): For your information, 
I will infonn you. Before the Question Hour started, since 
the DMK and various other Parties did raise this issue, 
I told that the hon. External Affairs Minister informed me 
that he would be available after two because till Two of 
the Clock he is busy in an international Conference; he 
would be back to the House after Two of the Clock and 
would intervene in this matter. I informed the House in 
the morning. 

{TnmslBlion] 

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir, I am 
thankful to you that you gave me an opportunity to speak 
on a very important matter of public importance. It is on 
account of femate. foeticide au over the country that the 
sex ratio of the country has become quite skewed which 
has led to social perversion and presenUy the trading of 
poor girts of lower caste is rampant. The incidents of 
traffictQng of girts from across border is also on the rise. 
Then these girts are treated as sex slave. Nearly five 
crores infant girts have disappeared from the scene, either 
they have been kiled in womb or they have been killed 
after the birth. Yesterday or day before yesterday it was 
published in the Hindustan Tunes newspaper that a foreign 
medical kit has arrived in Punjab that helps in sex 
determination of unborn child. After checking the 
bloodgroup with the help of the medical kit one can 
determine the gender of the unborn child. I would like to 
request the Government of India that it should take It 
seriously and bear the responsibility of the girl child since 
her birth upto education and marriage. Besides, a medical 
team should be sent to Punjab to investigate about the 
said medical kit that helps in sex determination of the 
unborn child by matching the blood groups. The 
Government should immediately ban it,so that female 
foeticide can be checked. 

SHRIMATI JAYAPRADA (Rampur): Mr. Speaker, Sir, 
I would like to associate myseH with him. Foeticide is a 
very shameless thing. Stringent steps should be taken to 
check it and the guilty persons should be severely 
punished. Foreign medical kit has been smuggled in 

Punjab. A monitoring Committee should be sent to the 
State to Impose ban on It. 

SHRIMATI USHA VERMA (Hardoi): Sir, I would Hke 
to associate myself with It. 

SHRIMATI C.S. SUIATHA (Mavelikara): I would also 
like to associate myself with this. 

{English] 

MR. SPEAKER: All of you are associating. The entire 
House is associating. Now, Shri Alok Kumar Mehta to 
speak. 

... (/nhImIpIion.s) 

MR. SPEAKER: Once I allowed a discussion. I do 
not mind allowing it. But I do not get any notice on 
subjects like this. 

{TflU1SIsIion] 

SHRIMATI JAYAPRADA: Sir, I would like to make a 
short comment on it. 

{English] 

MR. SPEAKER: No Tlppani is allowed now. I will not 
dow any violation of the rules. 

{Tmnslslion] 

AIok Mehta ii, you please be quick. 

SHRI ALOK KUMAR MEHTA (Samastipur): Mr. 
Speaker, Sir, the population of youths constitutes nearly 
40 percent of the total population of the country. Nearly 
78 percent of the criminals who are nabbed or remain 
absconded are youths. However, only about 11 percent 
members in assemblies and parliament are young. 
Similarly percentage of youth in three tier Panchayati Raj 
is 55. 

Sir, the youths constitute the major part of the 
population of our country and they are the target of young 
extremists, naxalltes and terrorist organisations. Such 
organizations lake advantage of their compulsions, 
hardships and adverse conditions and recruit them to 
execute their nefarious designs. Besides, they are also 
the victims of unemployment 80 they can be easily lured 
for such activities. Therefore, through you I would like to 
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request the Government of India that it should set up 
National Youth, Commission on the line of Women 
Commission, Scheduled CastelScheduled Tribe and the 
Backward Caste Commission to study the social, political, 
economic and educational conditions of the youths of the 
country and the reasons for their backwardness and it 
should find out the solution of these problems. 

(English} 

MR. SPEAKER: Do you know that Parliament had 
constituted a forum on youth. Why don't you all take part 
and a liWe more interest in that. Thank you. Item 24-
Shri Rupchand Pal. 

SHRI RUPCHAND PAL (Hooghly): How to revive the 
Indian tea industry and promote exports has been a 
matter of greater concern to the House as also the 
Government. But, unfortunately, the latest instance of the 
State Bank of India refusing letter of credit to Iranian 
Bank involving tea export to Iran is another instance of 
Government's unwarranted capitulation to unilateral 
decision of the US Treasury to prohibit third country 
transactions with three banks of Iran from running through 
the US financial system. These are not any sanctions 
imp08ed by United Nations. This Is done unilaterally and 
we cannot do it. The Commerce Ministry has already 
approached the Ministry of Finance that the market that 
we have in Iran is going to be missed by our Indian tea 
exporters. It happened a few days back also in the case 
of Essar, India When an Iranian refinery venture was 
going to be taken over by Essar, India, Essar Global 
based . in US asked them not to proceed with it. In such 
a way, Indian companies are suffering because of 
Government's capitulation to unilateral decisions by US 
domestic companies and domestic authorities, which has 
nothing to do with the United Nations. So, I urge upon 
the government that State Bank of India immediately 
should be told about the letter of credit of the concerned 
Iranian banks. Thank you, Sir. 

MD. SALIM (CALCUTTA-NORTH EAST): I want to 
associate with this, Sir. This is a classic example of how 
the United States is exercising itS innuence. 

MR. SPEAKER: Nothing. Without permission, you are 
speaking, Mr. Salim. Shri S.K. Kharventhan - Not present. 
Shri Ganesh Singh. But, your matter relates to the Election 
Commission, what can the Govemment do? It is an 
important issue, but It relates to the Election Commission. 
I will allow you. Without making any comment, just 
mention the iS6U8. 

(Tl1II1SIation} 

It is an issue of the Election Commission. It is not 
our issue. Did you understand? 

SHRI GANESH SINGH (Satna): Mr. Speaker, Sir, can 
we not raise this issue here? Sir, the voter's list that is 
being prepared. . .. (lnltJrruptions) 

MR. SPEAKER: The voter list is prepared by the 
Election Commission. 

... (Inlt1lTUpfions) 

SHRI GANESH SINGH: Sir, but there is some 
problem. . .. (In/enup/ions) 

MR. SPEAKER: Sorry, you please send your 
objections to the Election Commission. 

SHRI GANESH SINGH: Mr. Speaker, Sir, the State 
Govemments are preparing voter's list at the instruction 
of the Election Commission of India. The photos of the 
voters are required to be printed on the voter's identity 
cards, however the phOt08 of large number of voters 
have not been taken. 

I would like to submit that large number of voters 
wiD be deprived of casting their votes. The voters lists 
have been published in Madhya Pradesh and the photo 
identity cards of large number of voters 'have not been 
prepared. 

Through you I would like to submit that the Election 
Commission of India should give directions to the Election 
Commissionof Madhya Pradesh to reprocess the work of 
photo identity cards . ... (In/enuptions) 

MR. SPEAKER: Nobody can do that Sorry. 

SHRI ARJUN SETHI (Bhadrak): Mr. Speaker, Sir, we 
all know that the subject of mines as well as the 
development of different mines comes under the State 
List. Now, the Draft National Mineral Policy is going to 
be approved by the Centrel Cabinet. In this regard, the 
mineral bearing States like Orissa, Bihar, Jharkhad, 
Chhattisgarh, Kamataka, Rajasthan etc. have requested 
the hon. Prime Minister to give them an audience so 
that they can have a discussion and highlight the points 
in which their interests are involved. Unless their views 
are taken into consideration, the finances of State 
Governments will be in jeopardy. So, about 20 to 25 
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hon. Members of lok Sabha from different States, met 
the hon. Prime Minister day before yesterday and 
impressed upon him to give an aual8nC8 to the Chief 
Ministers of these States so that they can highlight the 
points of their interests. Before the Central Cabinet 
approves the Draft National Mineral Portcy, they should 
be heard and their points of view should be taken Into 
consideration. If they do not take those points into 
consideration, the federal structure of the Constitution will 
be affected because this subject is in the ~tate list. 

Sir, we are living in a democracy and it is open for 
aU of us to hear everybody's view point. So, they should 
at least hear the views of the Chief Ministers of mineral 
bearing States before approving the Draft National Mineral 
Policy. Therefore, I would request you to please direct 
the Govemment to give an opportunity to these Chief 
Ministers to explain their points of view before the Prime 
Minister. 

SHRI BRAJA KlSHORE TRIPATHY: Mr. Speaker, Sir, 
this is a serious matter . ... (Interruptions) 

MR. SPEAKER: You can only associate. You cannot 
give any speech. 

SHRI BRAJA KlSHORE TRIPATHY: Sir, I associate 
myself with this matter. But you should also aUow a 
debate on this matter. ... (Intenvptions) 

[Translation} 

MR. SPEAKER: This issue will not be allowed to be 
discussed at this time. Please give notices, I shaJI see. 
Shrimati Archana Nayak's name also will be associated 
with this matter. 

Shri P.C. Thomas, you have to choose one of your 
subjects. 

SHRI P.C. THOMAS (Muvattupuzha): Mr. Speaker, 
Sir. ice creams are sweet and palatable. 

MR. SPEAKER: R~ 

SHRI P.C. THOMAS: Ice creams are sweet and 
palatable. But they will be sweeter and better for health 
if artificial ingredients are not used in them. Now, vanilla 
essence is being used in making ice creams. Our farmers 
are making natural vaniHa and their plight has gone from 
bad to worse. The price of vanilla was As. 3,000 per kg. 
eartier and now it has come down to Rs. SO per kg. or 

even less. So, the farmers are In real distress. Therefore, 
I urge upon the Government to do two things. The first 
is this. In some foreign countries, when synthetic vaniRa 
is used, they use a label. SImilarly, here also. wherever 
synthetic: vanilla is used in ice creams or other items, it 
should be clearly written as 'Imitation vanilla' on the 
packets of these items. In fact, the Commerce Ministry 
has taken it up very seriously and they have also 
recommended it to the Health Ministry. 

The other aspect is with regard to these poor fanners 
who were actually encouraged to cultivate vanilla, 
especially, in Kerala and some of the Southem States. 
They are now in real problem. So, I would urge upon 
the Government that some IOnd of incentive should be 
given by way of subsidy or by way of rnad<8t intervention. 
In fact, there is a cooperative formed by the farrnera and 
they have come forward after the Commerce Ministry ... 
(/nIrmuption$) 

MR. SPEAKER: Now the ice c.-m is becoming aour. 

SHRI P.C. THOMAS: Sir, I would •• to say that the 
farmers should be given some kind of incentive by way 
of support price for vanilla. 

MR. SPEAKER: Hon. Member, Shri Francia George 
associates with this. 

... (1n/tfImIpfion8) 

MR. SPEAKER: No, sorry. P ..... follow some rules. 

12.30 tva. 

(III) Re: Need to conduct • C8I inquiry Into the 
alleged Irregularltl.. and m"prac~. In 
Doordanhan 

SHRI HANNAN MOllAH (Uluberia): Sir, I would like 
to draw the attention of the Govamment· to the plight of 
hundreds of writers, reaearohera, technIc:ians, direc:t0n5 and 
producers of film and TV medium. They are feeling 
deprived due to the continuous corruption and deceitful 
practices in some high offICeS of Ooordarshan. 

Sir, a handful of film makers are in nexus with the 
officials and they are come ring aU the serials and 
everything and well known people are being continuously 
deprived of them. 
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Doordarshan, since 1995, have evolved a method of 
looting the film makers that in the name of processing 
fee or entertainment fee they are taking a sum of 
Rs.2,OOO, Rs. 5000, or Rs. 10,000 from each director. 
But for five to ten years they are not informing them 
about the result of the processing fee. Only a few people 
are getting aU the things. They have aIJeged that for a 
group of things if they pay 25 per cent of grant as bribe, 
they can get the serials. 

One enquiry was there. They have stated that some 
fraudulent people got about 100 serials, submitted 50 
serials and 50 blank tapes and got full payment. Around 
six companies were identified but one of them again got 
the permission for its serial. So, I would demand a CBI 
inquiry into this because the vigilance inquiry has not 
done anything as nobody has been punished so far. 
Something was detected, but no one was punished. So, 
I want a full CBI inquiry because (Not recorded) ... 
(Int8I'TlJph'ons) 

MR. SPEAKER: That will be deleted. 

SHRI HANNAN MOlLAH: Sir, I demand a CSI inquiry 
into this and the hon. Minister should clarify why these 
things are happening and why no action has been taken 
against anybody. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): Sir, first 0' an, I 
would h"ke to request the hon. Member, right on the floor 
of the House, that if he gives me one such instant case 
and within 48 hours if I do not put him in the CBI net, 
I wiH quit the Parliament. So, he has to give the instant 
case. 

Secondly, on the Kashir Channel I got this complaint 
from the Chairperson, UPA. Instantly. I handled the case. 
got them out from the new policy. A few are still under 
CSI net. 

But so far as the point referred by Shri Hannan 
Mollah is concerned. if he gives me one instant case. 
who gave the money and asked for 50 per cent of the 
grant or anything, within 48 hours I will take it up. 

MR. SPEAKER: We must appreciate his response. 
Now, It is for you to respond. 

{Translation] 

SHRI BACHI SINGH RAWAT 'SACHDA' (Almora): 
Hon. Mr. Speaker. Sir, I express my gratitude to you for 
providing me an opportunity to speak on a very important 
issue. Sir. the supply of LPG cylinders in Utlarakhand 
has become very poor as a result of which a critical 
situation is arising. 1.0.C's share of 90 per cent supply is 
particularly low. New connections have been frozen and 
gas is not being supplied against old connections. The 
supply of Hindustan Petroleum and Bharat Petroleum is 
regular. however. they have only 10 per cent share. 
Special rebate was given in. the past a10ngwith subsidy 
on transport. It was done with a view to reduce the 
pressure of rural hilly areas on the jungles. However. 
today the situation is back to the same that people are 
putting pressure on jungles. It poses a threat for forests 
and environment as well. The shortage in foodgrains. 
kerosene or sugar can be met with from the market. 

But there is no other option there except the jungle. 
So, in view of both the things and the difficulties faced 
by the womenfolk the Govemment should pay special 
attention to the supply of LPG in rural areas and ensure 
its immediate supply. 

OR. LAXMINARAYAN PANDEY (Mandsaur): Mr. 
Speaker Sir. there are two cement plants of the C.C.I. in 
Nayagaon near Neemach in Madhya Pradesh. They have 
machinery and land to the tune of crores of rupees. The 
land is rich in minerals due to which cement continued 
to be manufactured for a long time. There are rich stocks 
'or future but the cement plant was closed owing to non-
payment of a few electricity bills. Gradually. the labourers 
were removed from there. Today. labourers are on roads 
in hundreds and are jobless. It was repeatedly stated by 
the Government that the labourers want to run it. Once 
they tried to run it with diesel. but since the cost of 
production with diesel escalates the plant has been closed. 
Today, the situation is that property to the tune of crores 
of rupees is being wasted. I want the Government to 
intervene and if some entrepreneurs show their keenness 
to run those plants then action as per rules should be 
taken and they should be allowed to operate those plants. 
so that labourers could get employment and the property 
to the tune of crores of rupees which is being encroached 
upon could be saved. 

[English] 

MR. SPEAKER: Jayaprada ji,your matter relates to 
State. Sorry, I cannot allow it. There is nothing to be it 
with the Centre. 
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{T1'IInISIIIIion} 

SHRNATI JAYAPRADA: Mr. Speaker, Sir, the traders 
are harassed owing to VAT. Please give me only one 
minute to raise my point.... (1nIBnupIions) 

[English} 

MR. SPEAKER; You have to raise it through another 
friend of yours in the UP Assembly. I do not want it to 
be CQf\V8rted to an Assembly. 

{TfBnSIslion} 

SHRIMATI JAYAPRADA: Sir, please give me only 
one minute. 

/English} 

MR. SPEAKER: Sorry, because of my respect for 
you, I have explained to you; otherwise I would not have 
done it. 

{T11II1SIaJion} 

SHRIMATI JAYAPRADA: Sir, .aII the traders feel very 
harassed. 

•.. (/nIrInUpIions) 

MR. SPEAKER: You know the cIiIfefence between 
the Parlament and AaaembIy. 

SHRIMATI JAYAPRADA: Mr. Speaker, Sir, I will take 
only one minute to raise my point. . .. (/nIsnupIions) 

[English] 

MR. SPEAKER: It does not arise. It has nothing to 
do with the Central Govemment Why should I aHow this? 

{Tnms/slion] 

SHRI MOHAN SINGH (Deoria): Mr. Speaker Sir, with 
the permission of the Government of Inda. ... (InItIm.pIion$} 

MR. SPEAKER: No, the Govemment of India cannot 
do anything in this regard. If once I allow a state subject 
to be raised here, then it would be a trouble later on. 

/English] 

t am very sorry; I haYe respect for you; out of my 
respect for you I have told you this. 

{TMlJSlBIion} 

CHAUDHARY BIJENDRA SINGH (Aligarh): Mr. 
Speaker Sir, I thank you for providing me an opportunity 
to speak on such an important issue. 

Sir, our country is predominantly an agriculture 
country. Agriculture is primarily the source of income of 
crores of people. Our fertile land is decreasing every 
year by 3 per cent. There is no doubt that all round 
development is taking place in the country and lands are 
being acquired. As far as the Govemment of India is 
concerned, It is aiso acquiring land In several States for 
many development wot1<s Hke Taj Highway and the Ganga 
Highway. lakhs of hectares of land is being acquired. 
On one hand we are increasing our industries and 
heading towards development and on the other hand we 
are depriving the farmer of his occupation by acquiring 
his land. He is becoming jobless and unemployment is 
increasing in the country. If employment is to be provided 
to them then the Centrel and State Govemment should 
give them compensation on the tines of Haryana where 
the farmer is being compensated after acquiring his land. 
Compensation to the tune of Rs. 30 per acre is being 
given to the farmers in Haryana. Royalty from Rs. 10 
thousand to Rs. 30 thousand per acre is being given to 
them annually which is increased by Rs. one thousand 
each year. A National Policy should be formulated to 
provide compensation to the farmers on the lines of 
Haryana, wherever the lands are being acquired. Land is 
the wealth of our country. The Government of India should 
come out with a national policy goveming compensation 
to be given to the farmers anywhere in the country at 
the time of acquiring the land of farmers they should be 
~ compensation at marI<et rate and given employment 
in lieu of their land so that unemployment is checked 
and we are able to meet the shortage of foodgrains. 
With these words I conclude. 

SHRI REWATI RAMAN SINGH (Allahabad): Hon. Mr. 
Speaker, Sir, the issue of shortage of fertilizers was raised 
in the House two days back. IFFCO, a major fertilizer 
factory of the cooperative sector in the country is located 
in Phoolpur of Allahabad, Uttar Pradesh. DAP. and Urea 
is manufactured there but I regret to state that owing to 
the irregularities of the management there is unrest among 
labourers resulting in lathicharge and closure of factory. 
On one hand there is shortage of fertilizer and on the 
other hand the major fertilizer factory has been closed. 
The Govemment is requested to hold talks with the 
labourers and start that factory so that the shortage of 
fertilizers could be removed. 
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SHAI SHAILENDRA KUMAR: Mr. Speaker, I also 
associate myaelf with the issue raised by hon. Rewati 
Raman Singh. This issue is related to Allahabad. 

MR. SPEAKER: We have many capable 
representattves from Allahabad. 

{English} 

Now, Shri Lonappan Nambadam. 

{TrsnsIIltion} 

·SHRI LONAPPAN NAMBADAN (Mukundapuram): 
Kaladl which is the birth place of Shri Shankaracharya 
and Malayatoor which has been sanctifi8d by the foot 
steps of St Thomas, should be included in the list of 
pi/grim tourist centres of India. 

Shri Shankaracharya Sanskrit University is also 
situated in Kaladi. Kochi-Intematlonal airport and Ankamali 
for Kaladi Railway station are situated in the vicinity. 

Ankamali Feroha Church, which is the biggest church 
in India and IncIa's first mosque Kodangallor Cheraman 
Juma Masjid, are located in nearby places. Koodal 
Manikyam temple, which is the only temple dedicated to 
Bharata is located at nearby lringalakkuda 

One of the Jewish synagogues is still intact in nearby 
Mala. The Athirapalli waterfall and Kodanad centre for 
domesticating wild elephants are nearby areas of tourist 
interest. 

It was In Kodangalior that St. Thomas first landed in 
India in 52 A.D. Therefore, considering the presence of 
several ancient sacred and historical sites in 
Mukundapuram the area should be developed into an 
Intemational Tourist Centre. 

SHRI SHRIPAD YESSO NAIK (Panaji): Mr. Speaker. 
Sir, with your kind pennission I would like to apprise the 
House of a very important matter. Goa is a very peaceful 
State, but like other States, it also seems to be under 
the threat of terrorism. Recently, when the Governor of 
Goa was in Nagaland, he was attacked, his convoy was 
attecked with bombs. " is a matter of great concem. At 
present. Goa is hosting an intemational Film Festival. 
Shri Priya Aanjan Dasmunsi visited Goa and also 

"English tranalation of the speech originally delivered in 
MalayaJam. 

inaugurated the festival and it is still going on. On Nov. 
23 there was a strong explosion occurred at night around 
2.00 A.M. on the second floor of Nagauri Apartment 2 
km. away from the same place. That place is around 
1.112 km away from the Goa Legislative Assembly. It has. 
also come to the notice that there were frequent visits Of 
unknown persons at that place. No action has been taken 
so far even after having registered complaint to the police 
and occurrence of bomb blast. 

[English} 

MR. SPEAKER: Shri Sripad Nayak, we shall have a 
funer discussion on intemal security. Please do not bring 
the State Govemment. This tendency on our part has to 
be stopped. 

{Tnms/alion} 

SHRI SHRiPAD YESSO NAIl<: Mr. Speaker, Sir, this 
is related to terrorism, so I would fike to draw the attention 
of the House to it. Two months ago, local residents had 
made a complaint to the police that unknown persons 
were visiting that place quite often. But the police did 
nothing. Next day I myself met the police, but they told 
me that it was due to leakage of gas without any probe 
how can they say that blast occurred due to gas leakage 
from cylinder. I urge upon the Govemment to investigate 
the incident of explosion and the immediate necessary 
steps may be taken to prevent the terrorist activities in 
the peaceful State Uke Goa. 

MD. SALIM: Mr. Speaker, Sir, today is 30th 
November. ExacUy one year ago, the hon'ble Minister 
had put up the Justice Sachchar Committee report in 
this very House. The whole country had hoped that with 
UPA Govemment in power, some affirmative action would 
be taken. I have been giving notices in this regard since 
the last four sessions that we should have some 
discussion on it and we should discuss the progress 01 
implementation by the Govemment. Sir, it was listed even 
two-three times. It was listed also in the last session, but 
the discussion was not held due to interruptions or some 
other reasons. In August, the Minister of Minority Affairs 
Shri A.A. Antulay had brought follow up action. He had 
taken follow up action. He had constituted various 
committees like the Secretary's Committee, A Group 01 
Ministers was also constituted, there were Committees 
headed by the Minister himself and experts' Committees 
were also there and their reports were submitted after all 
deliberations, but it is regretted that no report has been 
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(Md. Salim] 
implemented by the Government even after one-year till 
date whether it is 11th Five Year Plan or the budget of 
this year 2007..()8. The steps required for the upIIftment 
of minorities for their education, health and employment 
have not been taken so far by various departments of 
the Government The peopte are holding hopes for the 
last thIee years that the report would corne up. We are 
also hoping for the last one year that the Govemment 
will discuss it. Now the UPA Govemment has been formed 
for five years, however, I do not know the time by which 
it is likely to when it would implement it and when it 
would inform the House as to what is to be 
done •••• (IntrJmpIions) 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, Sir, 
I am thankful to you that hon'ble Salimji has raised such 
an important subject. This country has 15 percent minority 
population whose economic, social, educational and 
employment conditions are yet to be improved ... 
. (/ntenupIions) 

[English} 

MR. SPEAKER: All right, you have raised it 

[Tmnslslion} 

SHR1 DEVENORA PRASAD YADAV: 15 per cent 
population of this country belongs to minorities who are 
deprived and cut off from the mainstream of the nation. 
The nation can get strengthened only when this 15 
percent population will make progress. The Sachchar 
Committee has made it very clear in its report. So the 
Sachchar Committee Report should be implemented with 
irNnediate effect In order to bring them into the national 
mainstream. There have been constant assurances on 
behalf of the Govemment that the report of the Sachchar 
Committee ..... (lnterruptions) Why are they getting uneasy. 
Because of them the discussion is not being 
held ... {lntenuptions} 

[En¢sh} 

MR. SPEAKER: Mr. Devendra Prasad Yadav, you 
should not make a speech on this; you may just associate 
on this matter. 

... (InlBrrupIions) 

MR. SPEAKER: 00 you want to ~ate with him? 

PROF. VUAY KUMAR MALHOTRA: No. I want to 
dissociate myseH from him... (Intemlplions) 

MR. SPEAKER: Do you oppose it? 

PROF. VIJAY KUMAR MALHOTRA: Yes. I 
oppose .... (InttltnJplions) 

[T17lI1SIa1ion} 

MR. SPEAKER: This is not the time to oppose it. 

PROF. VIJAY KUMAR MALHOTRA: The 
recommendations made in the report of Sachchar 
CommItee are divisive. . •.. {InttImJptions) 

[English} 

MR. SPEAKER: Prof. Vijay Kumar Malhotra 
disassociates himseH from him. 

. .• (InttImJptions) 

[TmnslBUon} 

SHRI DEVENORA PRASAD YADAV: The Sachehar 
Committee report is lying on the Table of the House for 
one year. It has been marked in the list of business. it 
was listed but no discussion could be held on it .... 
(/nIBnupIions) 

[English} 

MR. SPEAKER: Whosoever want to associate on this, 
they may send their names and their names will be 
recorded in the proceedings as associated. 

[TnmsIB/ion} 

He says that he dissociates himself. 

.... (InlBnuplions) 

SHRt DEVENDRA PRASAD YADAV: Mr. Speaker, Sir, 
my request is that the report of Sachchar Committee 
may be implemented with immediate 519 effect.. 
. (/ntsrrup/ions) 

{English} 

PROF. RASA SINGH RAWAT (Ajmer): Sir, I associate 
myseH on this ... . (/ntsrruplions) 
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MR. SPEAKER: All right. it will be recorded. 

(TmnslslionJ 

KUNWAR MANVENDRA SINGH (Mathura): Sir. I 
associate myself with them. 

SHRI ABDUL RASHID SHAHEEN (Baramula): Sir. I 
aaeociate myself with him. 

SHRI SURENDRA PRAKASH GOYAL (Hapur): Sir. I 
associate myself with him. 

CHAUDHARY BIJENDRA SINGH (Aligarh): Sir. I 
associate myself with him. 

SHRI MADHU GOUD YASKHI (Nizamabad): Sir. I 
associate myself with him. 

SHRI RAVINDER NAIK DHARAVATH (Warangal): Sir. 
I associate myself with him. 

MR. SPEAKER: Now. Shir Hansraj G. Mir. 

Mr. Ahir is a very responsible Member. 

SHRI RAM KRIPAL YADAV (Patna): Sir. what about 
my matter? 

MR. SPEAKER: You have given a notice for raising 
a State matter. Sorry. 

SHRI RAM KRIPAL YADAV: No. Sir. It is Central 
matter... (InI8nup1fons) 

MR. SPEAKER: Those who want to raise such 
matters. they disagree with me. Therefore, it becomes 
useIesa. 

.. , (IntslTUplions) 

{Tmnslstion} 

SHRI HANSRAJ G. AHIR (ChendrapUr): Mr. Speaker, 
Sir. the provision of reservation made for various castes 
in the country . ... (lntsmJptions) 

{English} 

MR. SPEAKER: We are taking up urgent matters of 
public importance. It is not an urgent matter. Prof. 
Malhotra, It is a 23 year old matter. 

PROF. VIJAY KUMAR MALHOTRA: But it is a very 
important matter. . .. (IntsmJpIions) 

{Tmnslslion} 

SHRI HANSRAJ G. AHIR: I would like to draw the 
attention of the Govemment towards the injustice being 
committed against OBCs. 19 percent reservation to OBCs 
has been given in Maharashtra under the constitutional 
provision of caste-based reservation, but the reservation 
quota of two districts, Chandrapur and Gadchirouli under 
my parliamentary constituency has been reduced from 
19 percent to 11 and 6 percent respectively, due to which 
heavy resentment is prevailing among OBCs. These days 
naxalite movement is going on in these two districts on 
large scale. State Govemment do not have power to 
reduce or increase the reservation quota, despite that it 
has done so, therefore, through you, I would like to 
request the Union Govemment to intervene in this matter 
and check injustice being committed against the oecs. 

MR. SPEAKER: YOgi. Adltyanath. 

. .. (Intenuptions) 

MR. SPEAKER: If you sit silently, you will get the 
opportunity. 

YOGI ADITYA NATH (Gorakhpur): Mr. Speaker, Sir, 
through you, I would like to draw the attention of the 
Govemment towards national highway number 28 from 
Lucknow to Gorakhpur. which is in dilapidated 
condition .... (Inlenuplions) 

MR. SPEAKER: Yogiji, you are not on your seat. 
Seek permiSSion for this. 

YOGI ADITYA NATH: Mr. Speaker, Sir, I would like 
to speak with your permiSSion . 

It is in a very bad conallion, it does not look like a 
national highway. Potholes of one to one and half feet 
depth are there at many places. The condition of this 
road is worse than brick laid streets in villages. I have 
written many letters to hon'ble Minister of Road Transport 
in this regard and have met officers of NHAI personally 
but despite that there is no improvement in the condition 
of this road. Only assurances are being given in this 
regard. During the last two months. entire national highway 
number 28 faced traffic jam for 48 hours twice. The traffIC 
had to be stopped completely. Through you. I would like 
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[Yogi AcItya Nath) 

to request the hon'ble MInIster of Road Transport that he 
should send a team to examine the entire stretch of this 
road and take immediate steps for . upgradatioil and 
renovation of national highway number 28 which links 
north-eastern states and the counry's capital. 
..• (/ntsmJpIion.s) 

MR. SPEAKER: Five members are to be given 
opportunity. Many Members have given notice and you 
have not even given notice. 

.•• (lntsl7f.ljJlions) 

MR. SPEAKER: Notice is not given by merely raising 
hand. 

SHRt VtRENDRA KUMAR (Sagar): Mr. Speaker, Sir, 
some area of forest department is coming under 
catctvnent area of upper Chandia darn near Shahgarh of 
my parliamentary constituency Sagar (Madhya Pradesh). 
The State Government has sent a proposal seeking NOC 
from Centre's Department of Environment and Forest. 

Around 1785 hectare of land will be irrigated by this 
dam, approximately As. 132 lakh has been spent on the 
work executed before 1980. The payment of As. 9.65 
crore has been made tiD 27 March, 2006. Action taken 
report has since been sent to Central Govemment by 
the State Government. 

Sir, through you, I would like to request the 
Department Forests of the Central Government to help 
for issuing NOC for the upper Chandia Dam. The work 
will be started by floating tenders after NOC is received. 
The C8naI system has since been completed. There 
irrigation win be done by lower Chandia dam. 

{English] 

MR. SPEAKER: Shri Shivanna, you want to refer to 
irregularities in hostel administration in Kamataka. If they 
are related to the Central Govemment, then you mention. 
Otherwise, do not mention it. 

SHRJ M. SHIV ANNA (Chamrajanagar): Yes, Sir. It is 
related to the Central Government. One-and-a-haif Jakh 
students belonging to the SC, ST and OBC categories 
are studying in Kamataka The hostel is run by the Social 
Welfare Department. 

MR. SPEAKER: Is It of the Government of India? 

SHRI M. SHIVANNA: No, Sir. The food was supplied 
by the FCI. That comes under the Central Govemment. 

MD. SALIM: There is now President's Rule in 
Kamataka. 

MR. SPEAKER: I am sorry. I stand corrected . 

SHRI M. SHIVANNA: It Is a very important matter. 
For the last one year, they have not sent foodgrains to 
the hostel. 

fTllII1SIstion/ 

·SHRI M. SHIVANNA: Sir, I would like to draw the 
attention of the Govemment towards the pathetic condition 
of Govemment hostels. Sir, the condition of SC/ST 
student's hostels are in a very pathetic condition in 
Kamataka. About one Iakh fifty thousand poor studenls 
belonging to Scheduled Castes, Scheduled Tribes and 
other Backward Communities are staying in Govemment 
hostels, run by SOCial Welfare Department. Food 
Corporation of India supplies the food grains to these 
hostels. But strangely and unfortunately for the last two 
years foodgrains are not supplied to the hostels. As a 
resuH, the hostels are not providing food to the students. 
Despite repeated requests FCI is not supplying for the 
foodgrain. It is a matter of great concem that the hostel 
officials have asked the students to go to their respective 
homes, during the week end, i.e. Friday, Saturday and 
Sunday. 11 the FCI is not providing foodgrain, it is not 
possible to run the hostels. I, therefore urge upon the 
Govemment to take Immediate stepa to release sufficient 
food grains immediately so that the students who come 
from very very poor families do not starve and suffer. 

MR. SPEAKER: Should it be the subject matter of 
discusaion in the Parliament, whether food is served in 
the hostel or not? 

{Eng/ish] 

It aeems thai 'or your maller, there is now Preeidenfs 
rule. 

Now, Shri Ram Kripal Yadav, you mention only the 
Maoist matter and not the jail matter. 

SHRI RAM KRIPAL YADAV: Thank you, Sir ..... 
(Int8nvp1ions) 

"English ti'anllatlon 01 the speech OItginaJly delhlentd In Kannada. 
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{TtanSlation! 

SHRI SYEO SHAHNAWAZ HUSSAIN (Bhagalpur): Sir, 
what about me? .• . (Intsnuptions) 

SHRI AVINASH RAI KHANNA (Hoshiarpur): Regarding 
the 84 riot. ... (InfBnup/ions) 

MR. SPEAKER: Ram Kripalji Is also a Member of 
Parliament. If he has been caUed then give him an 
opportunity to speak. 

. .. (InfBnup/ions) 

MR. SPEAKER: He is also a Member of Parliament. 
He also has an issue. You please sit down. 

... (Intsnvptions) 

13.00 tn. 

SHRt RAM KRIPAL YADAV: Mr. Speaker, Sir, I would 
tike to extend my thanks, to you that you gave me an 
opportunity to speak on the matter of public importance. 

(InfBnuptions) 

MR. SPEAKER: There is no need to express thanks, 
you please express your views in brief. 

... (Intenuptions) 

SHRI RAM KRIPAL YADAV: Nepal is our friendly 
country. We have very old social cultural relations with 
Nepal and it has always stood by us at the time of 
crisis. These days Madheshl people are doing peaceful 
agitation in Nepal.. ... (Infenuptionsr 

(English! 

MR. SPEAKER: H is an Internal matter. Do not 
mention an internal matter of Nepal. 

... (Interruptions) 

MR. SPEAKER: This is the problem. 

... (/nfBnvp/ionS) 

MR. . SPEAKER: Do not refer to internal matters . 

.. . (/ntsmIptiOnS) 

"Not recorded. 

{Translation! 

SHRI RAM KRIPAL YAOAV: Large number of 
Madheshi people are coming to India from Nepal. 
... (Interruptions) 

MR. SPEAKER: Shri Uday Singh, Shri Syed 
Shahnawaz Hussain and Yogi Aditya Nath also associated 
themselves with him. 

(Interruptions) 

MR. SPEAKER: You please sit down . 

... (Interruptions) 

SHRI RAM KRIPAL YADAV: I would like to submit 
that the positive steps should be taken by the Govemment 
to tackle the eituation arising Gut of Madheshi migration 
inside the country.... (Intenuplionsr lest situation may not 
deteriorate after their arrival and peaceful situation may 
be maintain .... (IntelTUplions) I would like to submit that 
the Government of India should talk to the Government 
of Nepal to find out a solution of this 
problem .... (Inltlrruplions) 

SHRI DEVENDRA PRASAD YADAV: Madheshi people 
are launching movement in a democratic way for their 
genuine demands .... (In/elTUpb"onsr 

{English! 

MR. SPEAKER: I will look into it. If any reference is 
made to an internal matter of a friendly country, I will 
delete it. 

.... (Interruptions) 

{Translation! 

SHRt RAM KRIPAL YADAV: Sir, the people of Indian 
origin live there . 

[English! 

13.03 hrs . 

Thtl Lok SaMa Ihtln adjoumt1d for Lunch 
bll FouttetN7 of /he Clock. 

"Not recorded. 
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14.05 n. 
Ths Lair SsbM IIHI$IIIINI1bIr aflBr Lunch alliwl 

minutss pIISI FOIIIfBtIn of Ih8 Cbct: 

[English] 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Mr. Deputy-speaker, 
Sir, as I promised in the House, hon. Minister of 
Parliamentary Affairs, Shri Pranab Mukherjee wiD make a 
statement at 2.30 p.m. 

14.05'12 hra. 

MATTERS UNDER RULE 3n 
MR. DEPUTY-SPEAKER: Now, we win take up hem 

No. 23, namely, Matters under Rule 3n. 
Shri Punnu L.aI Mohale-not present 

Shri Santosh Gangwar-not present 

Prof. Rasa Singh Rawet 

(I) Need to undertake measures for deslltatIon 
and beeutlflcatIon of Anna Sagar L.ak8 end 
Pushkar Sarovar In AJmer, Rajaathan. 

/TnmsIBtion] 

PROF. RASA SINGH RAWAT (Ajmer): Sir, the present 
condition of historic Anna Sagar lake and the famous 
pilgrim centre Pushkar Sarovar situated in Ajmer, the 
Centre place of Rajasthan, is very pitiable. Due to 
inadequate rain fall in Ajmer and Pushkar region during 
the last 4-5 years, the flow of water to Anna Sagar lake 
and Pushkar Sarovar has been very leas. People have 
encroached riwIeta and canals flowing from surrounding 
hills due to which there is low flow of water to these 
lakes. Pushkar Sarovar has 52 ghats on which hundreds 
of temples are situated presenting incomparable beauty, 
to this pilgrim place. Every year on the occasion of Kartik 
festival lakhs of pilgrims visit the place and take holy dip 
in this Pushkar Sarovar. Thus they feel blessed. 

Pushkar Sarovar is frequently visited by pilgrims on 
various festivals the whole years. Foreign tourists also 

visit the place in large numbers due to which foreign 
exchange is earned. But the constant erosion 01 hills has 
silted the Pushkar Sarovar and on account 01 extraction 
of water from the bore wells for Irrigation in the 
surrounding areas, the level of water recedes in this 
sarovar. 

There is a marble Baradari built by the Mughal King 
Shahjahan situated on the banks of Anna Sagar lake in 
Ajmer. It is under the management of the Government of 
India. Adjacent to the lake is the famous Subhash garden. 
Lavkush Garden and Rishi Garden are also there on one 
side. WIth the greenery of all the parks and gardens, 
Anna Sagar lake presents a panoramic View. In the middle 
of ttl! lake, there is also an island and people enjoy 
boating upto that island but encroachment upon the 
nearby areas and silting have decreased the quantity of 
water and whatsoever is left is polluted. 

It is, therefore, requested that keeping in view the 
historical, religious, cultural as well as the tourist and the 
environmental Importance of Ama Sagar lake and Pushkar 
Sarovar the Ministry of Tourism and Culture and the 
Ministry of Environment and Forests may take measures 
for their beautification and desiltation at the earliest 
ensuring sufficient flow of water so that their real, natural 
beauty could be restored and to develop, conserve and 
manage these religion tourist places so that these lakes 
may become the centers of attraction for the tourists. 

(II) Need to expedite the pending Railway 
projects In BarelUy, Uttar Pradesh 

{English! 

OSHRI SANTOSH GANGWAR (BareI1Iy): Sir, various 
important Railway projects of my parliamentary 
constituency are lying pending. I have raised this matter 
many times in the past. I request the hon'ble Minister of 
Railways to take appropriate action to get the construction 
works started soon in order to addresa the foHowing main 
problems of Barellly: 

1. Setting up of a new factory after identifying a 
proper place having proper transportation facility 
in place of the North Eastern Rail faclory situated 
at Bareilly-IJjatnagai' which is on the verge of 
closure due to low production. 

2. Construction of Rail overbridges at the Hartman 
Ijjatnagar and Katghar (cremation ground), under 
North Eastem RaIlways in Bareilly city. 

*Trealed as laid on the Table 01 the House. 
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3. Construction of Rail overbridges at Bhitaura 
(Fatehganj West), Nagaria Sadat (Meerganj) on 
National Highway No. 24 (Near Bareilly) 

4. Gauge conversion from Ijjatnagar factory to 
Bareilly Junction. 

5. Gauge Conversion of Bareilly-Pilibhit-Khiri rail 
line. 

6. Setting up of a city booking agency in BareHly 
city. 

7. Setting up of additional windows at Bareilly 
junction for the women, the handicapped and 
the senior citizens. 

{English} 

MR. DEPUTY SPEAKER: Shri Manjunath KUMur-not 
preeent 

Shri Chandramani Tripathi, you are requested to go 
back to your seat, and speak from there. 

[TtanSlalion} 

SHRI CHANDRA MANI TRIPATHI: Sir, I may be 
aHowed to apeak from this place. 

{English} 

MR. DEPUTY SPEAKER: All right, you are allowed 
to speak from this place. 

(III) Need to ,...... the Central subsidy for the 
Solar Energy .cheme. proposed to be 
1l ....... dIId In IIecIhya Pradaah and RIIjIIaIIwI 

[English] 

SHRl CHANDRA MAN I TRIPATHY (Rewa): Sir, the 
consumption of power far surpasses its production in the 
country and almost all the States are facing this problem. 
However, they are making efforts to fin this gap. The 
Central Government. too, is providing assistance to various 
such power projects. At the same time, non-conventional 
energy sources are also needed to be exploited and wind 
energy and solar energy occupy pivotal place. 

Many places have been identified in Madhya Pradesh 
and Rajasthan where wind energy can be produced, which 
can at least contribute Its mite to meet the requirement 
of power. Similarly, there is much scope for solar energy. 
Madhya Pradesh and Rajasthan have great potential of 

solar energy. This sector of energy has been explored to 
a great extent. In view of prodUCing energy various State 
Governments have started tapping the solar energy 
besides exploiting other sources of non conventional 
energy. The Central Government is also providing 
assistance for this purpose. 

But, the problem is that the solar energy schemes 
or small projects formulated by the States of Madhya 
Pradesh and Rajasthan and submitted to the Centre for 
seeking grant (subsidy) from the Centre are not being 
cleared expeditiously or are inordinately delayed due to 
which rural areas or small villages to which the schemes 
are proposed to provide benefits are facing shortage of 
power supply. It is, therefore, requested to clear the 
centrally sponsored projects at the earliest and release 
grant or subsidy to the States, particularly Madhya 
Pradesh and its neighbouring State Rajasthan so that 
the proposals/schemes could be implemented and the 
benefits of these may reach not only the rural areas but 
the urban areas also. 

[English} 

MR. DEPUTY SPEAKER: Shri P. Karunakaran-Not 
present. 

Shri A.V. Bellarmin-Not present. 

[TflUISJ8lion} 

(Iv) Need to open Kendrtya VidyaJayas In district 
Kaushambl, unar Pradesh. 

SHRI SHAILENDAA KUMAR (Chail): There is a need 
to open two Kendriya Vidyalayas in district Kaushambi, 
Uttar Pradesh to promote education and make its 
educational structure better. As per statement of the Union 
Government and the Ministry of Human Resources 
Development, there are 900 Kendriya VldyaJayas all over 
the country. Kendriya Vldyalayas are proposed to be 
opened in each part of the country in the next five-year 
plan. Kaushambi being a newly formed district, there is 
a need to open two Kendriya Vidyalayas in Sirathoo and 
Manjhanpur tehsils for the education of the children of 
officials and employees in the said areas. Kaushambi is 
a very important place from religious, historical and tourist 
point of view. I demand from the Government of India 
that the Kendriya Vidyalayas may be opened at Sirathoo 
and at the district headquarter Manjhanpur this year for 
the better future of the Children. 
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(English] 

MR. DEPUTY SPEAKER: Adv. Tukaram G. Renge 
Patit -not present. 

(v) Need to undertake measur.s to prevent 
accident. on NH-5 and NH-SA at Chandlkhol 
Crossing. Orissa 

SHRI MOHAN JENA (Jajpur): The crossing of 
National Highway No. 5 and 5-A at Chandikhol has made 
the place quite accldent-prone. There have been several 
instances of fatal accidents at Chandikhol crossing, which 
have resulted in the loss of several precious lives of 
human beings and cattle. Even the National Highway 
Authority of India has not so 'far been able to check and 
prevent the fatal accidents taking place at regu!arintervals 
there. There have been encroachments on the road. 
People living in the vicinity are agitating. at regular 
intervals, without any proper measures to check and 
prevent the falat accidents. I, therefore, urge the Ministry 
of Shipping, Road Transport and Highways to take 
immediate necessary steps to establish a round about 
for circular movement of traffic instead of the existing 
taulty traffic system and demolition of unauthorised 
encroachments on the National Highway Numbers-5 and 
5A at ChandOOlol. 

(vi) Need to expedite four-lanlng of NH-7 between 
Tutlcorin and TIrunelvell In Tamil Nadu. 

SHRI M. APPADURAI (Tenkasi): National Highways 
No. 7 which was upgraded to be a four lane road thet 
links Tuticorin, the largest port city of Tamil Nadu with 
Tirunelveli witnessed road expansion worK taken up fast 
till recently. But for the one year the pace of the works 
have slowed down and it has more or less come to a 
stand stilt. This has given rise to traffic hoId-ups in several 
places. Road accidents are also on the increase due to 
this. Passenger buses and heavy load trucks carrying 
cargo to the port have to face severe problems. Public 
have to face great inconvenience because ot the non-
prograss of road expansion works. This delay may also 
lead to cost escalation further. Hence I urge upon the 
Union Govemment to complete this four lane National 
Highways project on NH- & between Tuticorin and 
Tirunelveli at the eartlest by taking suitable measures 
immediately. 

(vii) Need to undertake the flood control meuures 
to minimize the damage cauHd by river 
Brahmaputra In AMBm. 

DR. ARUN KUMAR SARMA (Lakhimpur): Sir, attention 
of Government is drawn towards urgency of a central 

plan· to tame the river BrahmapUtra which presentfy flows 
In a multi-channel 15 Km width causing large scale 
devastation and loss of prime land. Tin now, more than 
50,000 families have lost their habitat permanently who 
are dwelling in temporary shelter on road and 
embankments. Looking at the worst affected vulnerable 
erosion point starting from Jonai, Sis, Tekeliphuta, 
Malmora, Majuli, in north bank and Dhola, Hatighuli, 
Rohmoria, Agatguri in the South Bank in upper Assam 
entire Brahmaputra right from Sadia to Dhubri needs to 
be restricted to the original single channel by erecting 
permanent bank stabilization measures and dredging. 
Otherwise more that 30 per cent of the prime habitable 
and cultivable land of Assam will be lost to the river 
system resulting in irreparable damage and severe social 
economic problems. In this connection. the pilot project 
·Stabilization of Brahmaputra" prepared by Brahmaputra 
Board needs urgent consideration, which could be 
implemented to restrict the channel width starting from 
Bogibeel bridge construction site where a four km channel 
width will be' maintained by Railways. Similarly 
Government should draw a central rehablRtation plan for 
these affected families in the pattern of Tsunami affected 
areas. They are on the other hand are required to pay 
land revenue to the Government despite their lands in 
the riverbed for decades. 

A long-term joint strategy to control Brahmaputra with 
the participation of the Ministries of Water Resources, 
Shipping, Development of North Eastern Region and 
Planning Commission is, therefore, demanded for a 
permanent solution. 

14.15 hrs. 

GOVERNMENT BILLS-Introduced 

0) Sixth Schedule To The Constltutton 
(Amendment) BUI. 2007* 

{English] 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): Sir I beg to move for leave to Introduce a BiD 
further to amend the ConstHution Or lnela in its application 
to the Gorlcha Hill Council, Darjeeling in the State of 
West Bengal. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution of India in ita application to 

'Published in the Gazette of Indla, Extraordinary. Part-II, 
Sec:IIon-2. dt. 30.11.2007. 
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the Gorkha. HiD Council, Darjeeling in the State of 
West Bengal." 

Thl1 motion was adopted. 

SHRI SHIVRAJ V. PATIL: I introduce the Bill. 

14.16 hr •• 

(II) Constitution (One Hundred and Seventh 
Amendment) Bill, 200r 
(Amendment ot Articles 244 and 332) 

{English} 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): Sir I beg to move for leave to introduce a Bill 
further to amend the Constitution of India. 

MR. DEPUTY-SPEAKER: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution of India." 

Thl1 motion was adopted. 

SHRI SHIVRAJ V. PATIL: I introduce the Bill. 

14.17 hr.. 

INDIAN BOILERS (AMENDMENT) 
BILL, 2007 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POlICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): Sir, I beg to move: 

"That the Bill further to amend the Indian Boilers 
Act, 1923, as passed by Rajya Sabha, be taken into 
consideration." 

Sir, may I at the very threshold express a sense of 
deep satisfaction that after 13 long years, we have finally 
been able to get the Rajya Sabha to approve this Bill? 
This is a critical piece of legislation that has been a gap 
in the pl'OC8$S of economic reforms in an era when India 

'Published in the Gazette of India, Extraordinary, Part-II, 
Section-2, dt. 30 .11.2007 

is making rapid economic progress, is registering record 
levels of industrial and manufacturing growth and has 
become the technological leader of the world in various 
sectors of the economy. 

The Indian Boilers Act of 1923, which this Bill seeks 
to amend served its purpose well in the initial years of 
its operation, but with revolutionary technological changes, 
with the expansion of the economy, with new technologies 
becoming available for boiler manufacturers and for boiler 
component-manufactures as also for users, it was 
considered necessary to introduce certain necessary 
amendments to the Bill to make it more effective, to lend 
it efficacy, practicality and a user-friendly ambience. 

Therefore, after very widespread discussions and 
interactions with all stakeholders, after minutest scrutiny 
of the proposed amendments in the Standing Committee 
of Parliament and also after consulting the various aspects 
of the proposed amendments with all the State 
Govemments, we have proposed the amended Bill. 

I would very briefly point out certain salient features 
and then, I hope to profit immensely by the debate that 
would ensue. The 4-5 prinCipal amendments that the Bill 
brings forward are with reference firstly to the change in 
the definition of the boiler. 

The definition of the boiler in Section 2B of the main 
Act is sought to be amended to bring it in line with the 
ISO Boiler Code so that what is termed as 'baby boilers', 
boilers of a particular capacity below originally 22.75 litres, 
and now below 25 litres will also now be brought within 
the purview of inspection, in order to obviate the possibility 
of explosions and in order to obviate the possibility of 
danger to life, limb and property of the owners of the 
boilers. 

Therefore, we have now proposed that the capacity 
will be measured from the feet-check valve to the main 
steam short valve so that the possibility of mischief on 
the part of the owners of the boilers by removing certain 
components of the boilers to bring it outside the purview 
of inspection is totally eliminated. 

The second major change that we seek to introduce 
is in the definition of accidents as given in the original 
Bin. What we have now done is to propose that those 
errors thaI lead to accidents that are capable of causing 
death and destruction of property and injury to limb will 
be treated as accidents as against minor faults like 
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[Shri Ashwani Kumar] 
corrosion or what they ceH in technical terminology as 
'pinholes', which are the normal wear and tear of the 
use of the machinery . 

. So, we have rationalized it; we have made it more 
practical; we have made it more benign so that every act 
of normal wear and tear will not be included in the 
definition of accidents. The heart of the amendment and 
the heart of the change that we are seeking to Introduce 
is by way of introducing third party inspections. 

Sir, you would know from experience that the State 
Directorates of Inspections were singularty not up to the 
mark in canying out all the necessary inspections that 
increasing use of boilers made necessary. It was also 
felt that the kind of tectvlical excellence that is required 
for inspecting the fifth generation boilers was just not 
available. So, we have introduced a possibility of third 
party inspection, which means that organizations and 
individuals qualified, in terms of technical experience, 
expertise and engineering capabilities, to give a 
certification of quality to boilers, could be done by people 
and organizations other than the State Government 
Inspectors. 

You will also know that the State Government 
inspection gave rise to long delays, conuptions; and there 
were complaints of inappropriate certifications, etc. All of 
that is sought to be addressed by introdUCing new 
organizations and making other inspecting agencies in 
the private sector to come forward and render this 
extremely critical function. 

The other main change that we have brought about-
which is extremely important and I would 6ke to draw 
your kind attention more specifically to ~ that we have 
enlarged the constitution of the Central Boilers Board. 
Earlier there were only 15 members; now we have 
mandated that every State Government will be represented 
on the Central Soilers Soard so that we have not only 
ensured the pre-eminent role of the State Govemments 
through their representatives on the Boilers Board to be 
there, but we have also enlarged the functions of the 
Board to the point where every major decision will have 
to be taken by all the members of the Board, and no 
major decision can be taken unless the representatives 
of the State Governments also actively concur with those 
decisions. 

So, the expressed apprehension that the State 
Governments' role has been diluted is totalty untenable; 

we have not only retained the role of the State 
Government inspection, but also we have given a voice, 
for the first time, on the Central BoIlers Board, to all the 
State Governments, acting through their representatives. 

Sir, there was another apprehension that has been 
expressed repeatedly, which is that the office of the 
Technical Advisor, which has been introduced through the 
amendment, should not become a law unto itseH meaning 
thereby that the Technical Advisor being one individual 
should not have so much of power that it lends itseH to 
an arbitrary use. 

I would hasten, Sir, to immediately dispel this 
misconception. In response to the recommendations of 
the Standing Committee of Parfiament, we have deleted 
and omitted section 4{ c ) of 1994 amendment SRI and 
instead we have stated that the Technical Advisor WIll 
perform only such functions as are delegated to him by 
the fun Board and all that he does at all times will be 
amenable to the supervisory jurisdiction of the entire Board 
meaning thereby that we have democratised the decision 
making process and have eliminated all scope. of arbitrary 
decision either by the Technical Advisor or by any 
individual whatsoever, 

The last point that I would like to emphasise, Sir, is 
we have also introduced flexibility in the periodicity of the 
inspections. In the original Act of 1923 there was a 
provision that at least once in twelve mOnths boilers of 
a particular capacity must be inspected. With the advance 
in technology, the new boilers being manufactured, India 
itseH is manufacturing boilers of the capacity of 800 MW 
so, it is considered necessary that it is not any longer 
necessary to mandatorily have an inspection every twelve 
months. As the hon. Deputy Speaker would know, Sir, 
each time we Inspect a boiler we have to close down 
the factory. So, there is immense loss of production, 
immense expenditure to the owner of the boiler and all 
the commercial industrial establishments. Therefore, 
keeping In view what advance technology of boilers makes 
possible, we have said that inspection will be carried out 
at such intervals that may be considered necessary. We 
have only rationalised it. We have not done away with 
Inspections. We have only introduced flexibility in the 
periodicity of the inspections. 

We have also now,tor the first time Introduced the 
necessity of inspection not only in use but also at the 
stage of manufacture and at the stage of fabrication in 
order to eliminate any possible manufacturing defects or 
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any poaslbIe defects at the time of fabrication. Meaning 
thereby that we have brought in caution not only in the 
stage of user but also at the stage of fabrication and 
manufacture and thereby we have ensured that the 
possibility of explosions of accidents is minimised. These, 
Sir, are broadly the substantive amendments that we have 
introduced. 

I must also, in conclusion. add that it has taken us 
35 years to finally get to the stage when we hope to 
have the support of this august House in getting approved 
this very critical piece of legislation. The first technical 
committee to consider the amendments was nominated 
in 1972 and for the first time this amending Bill was 
presented to Rajya Sabha in 1994. So, 13 years have 
elapsed. Day before yesterday we were able to have the 
Rajya Sabha approve this Bill. Now, this Bill is before 
this House. 

With these words, Sir, I commend this Bill to a 
purposive debate. I do hope at the end of the debate I 
wiH be able to persuade this august House to pass this 
legislation. 

MR. DEPUTY SPEAKER: Motion moved: 

"That the Bill further to amend the Indian Boilers 
Act, 1923, as passed by Rajya Sabha, be taken into 
consideration.-

{TmnsIsJion} 

SHRI HARIBHAU RATHOD (Yavatmal): Mr Deputy 
Speaker, Sir, the Indian Boilers Amendment Bill, 2007 
was originally conceived in the year 1923. It was 
deliberated upon to bring about improvement in-the said 
Bill and for that purpose a high powered Committee was 
constituted in 1972. The said Committee submitted its 
report in 1974. Then it took further 30 years to get the 
said Bill introduced in the name of bringing improvement 
in the said Bill. During this period opinion of various 
State Governments was elicited by the Parliamentary 
Committee between 1974 to 1984 and the Bill was 
introduced in 1994. I would like to seek two-four 
clarifications from the Hon'ble Minister. If he wishes, he 
can make it clear here. I think, 14-15 years have elapsed 
in eliciting the opinion of the State Governments. With 
'le deveJopment of advanced technology. the capacity 
'ld technology of boilers has also undergone a lot of 

..;hanges an over the world and now-a-days 1000 MW 
boilers are being used in the manufacturing unit: In foreign 
countries, it has got lots of modernizations and its various 

latest models get invented and during this period our 
country has seen a number of Governments. I think, it 
does not matter if some more time is taken and views of 
almost all the State Governments should be sought within 
two-four months. Two-three provisions of the said BiB have 
evoked a lot of attention. There is a provision of third 
party inspection in it. It is good but decision of handing 
over to the private agency is creating doubt in this 
connection. Why not it may be handed over to our 
organizations, as sought by them, so that they could 
play the role of the third party inspection. I expect the 
hon. Minister to reply after due deliberation in this regard. 
When we talk of decentralization, the State Government 
should also have the power as this subject is in the 
concurrent list. I would also like the hon. Minister to make 
it clear as to what does he think in this regard? The 
word 'Bhartiya' has been deleted from this Bill, but when 
we deal with the foreign countries, it will be necessary in 
the Act. That should also be made clear. 

{English] 

SHRI NAVEEN JINDAL (Kurukshetra): Sir, can I speak 
from this seat? 

{Translation} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): You may please 
allow him for today only. 

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagalpur): He 
may be promoted. 

SHRI PRIYA RANJAN DASMUNSI: Shahnawaz ji, you 
have joined us. 

MR. DEPUTY SPEAKER: That is why he is sitting in 
the front row. 

SHRI NAVE EN JINDAL (Kurukshetra): I would like to 
thank you for giving me an opportunity to speak on the 
Indian Boiler (Amendment) Bill, 2007 presented by Shri 
Ashwani Kumar and I support this Bill. I would also 
congratulate Shri Ashwani Kumar for bringing the Bill 
which was peFlding in Rajya Sabha for more than 10 
years and passing of this bill, will make country richer by 
more than, rupees ten thousand crores, because as on 
date many industries are using boilers, but competent 
authority for inspection are only sub-inspectors, who are 
State Government OffICials. Today when we talk about 
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UttarakhancI was also the part of the State. The incidents 
of bursting of boilers were very common at that time. 
The Inspector used to receive a number of complaints 
from labourers but factory owners used to bribe him to 
delay the inspection of the factory for 2-3 months and 
the factory remained closed. I would like to share my 
personal experience that every incident of boiler explosion 
used to result in the death of 10-12 or 4-5 persons. 
There is a small paper factory in my Lok Sabha 
constituency. It has a very smaH unit. Accidentally, its 
boiler exploded and two wori(ers were killed on the spot 
The son of the factory owner, who was an efficient 
engineer, was also killed on the spot in that accident 
and 7 persons were seriously injured. The problem had 
become so serious that the Government were making 
best possi)Ie effot1s to find out a solution to this problem. 
As the hon'bIa MinIster has stated, it is self evident that 
the vested interest of some groups was active against it. 
The Boiler Inspector was hardly of the rank of a junior 
engineer. Any diploma-holder in mechanical engineering 
from a poIytechnique Institute could be appointed as the 
Inspector by the M"lflister of Industry. In this way, one 
inspector was made the incharge of such a big State 
and he had no time for inspection of any district. The 
people from the district used to complain about their faulty 
boiler and would request him to inspect it. He would 
inspect the boiler and the same boiler would explode 
after a month kiRing many people. There was a humane 
aspect of this problem which the Govemment realized 
and addressed. Therefore, the Government have 
introduced this Bill without any delay. I strongly support 
this Bm. 

Mr. Deputy Speaker, Sir, two of our colleagues have 
expressed their apprehensions. One apprehension is 
regarding the third party inspection. They have objection 
regarding the third party inspection but we all are aware 
about the inefficiency of the Govemment machinery and 
it is on account of this that the third party inspection has 
been recommended. Objections have been raised about 
this provision. There is a proposal for a central board. 
This is not a fresh prOvision but the jurisdiction of the 
same board is being extended. The board has been 
expanded. It will now have 30 Members. The 
representatives of almost aU the States will be included 
in the board. But two of our hon'ble colleagues from 
both sides have raised their objections. 

Mr. Deputy Speaker, Sir, while strongly supporting 
"'e bin I would like to submit that the objections raised 

by our coIIaagueS are not very serious as it has a humane 
aspect as well. So our colleague should support this Bill 
leaving aside their differences. 

SHRI GANESH PRASAD SINGH (Jahanabad): Mr. 
Deputy Speaker, Sir, I rise to speak on the Indian Boilers 
(Amendment) BID, 2007 moved by the Hon'b/e Minister. 

As has been submitted in the House by some hon'bIe 
Members the original Act is very old that was passed in 
1923. Then a Central Boiler Board was set up in 1937. 
The Act was amended and reviewed time to time. The 
matter was also referred to the high powered committees 
and it was also referred to the Standing Committee on 
the Department of Industry for its review. The Committee 
gave its recommendations. However, till today this Bill 
could not be passed in the House. It is a very unfortunate 
thing. It is unfortunate because this Issue is concemed 
with the lives of lakhs of workers. As our senior Member 
hon'ble Mohan Singhji has stated that one engineer was 
killed in Uttar Pradesh and some others were injured. It 
is not only the case of Uttar Pradesh alone, rather today 
technological development Is taking place an over India 
and boilers from sman capacity to 500 megawatt boilers 
are being installed in various factories and workshops. 
The survey report in this regard might also have been 
submitted to the Government. In that report it has been 
mentioned that at least 30 thousand labourers have been 
killed and more than 50 thousand labourers were injured 
during the last 30 years. The glaring example is Bhopal 
Gas tragedy in which hundreds of people were killed and 
thousands were injured. This Bill Is the foremost 
requirement of the day. It is essential not only today, 
rather it was necessary in the past as well. When this 
Act was passed in 1923, then different types of chemical, 
such a large scale,were not in use, however, these 
chemicals are commonly used today. Very often 
complaints about the leakage of gas are received and 
workers fall in, initially there are symptoms of fever and 
burning sensation that BIowIy lead to death of the affected 
person. There are many gases that have no immediate 
effect on human body, rather its effect is visible after 
some time only and it poses threat to the lives of worMts. 
The hon'ble Minister deserves cornmendatlons who has 
moved the bill to amend mainly two three provisions of 
the old Act. The proposed of amendments are worth 
accepting. Honble Mohan Singhji has rightly stated that 
there is shortage of manpower in States, Often one or 
two boiler offICer or inspector are appointed for the entire 
area and they have to face difficulties in inspecting 011 
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the factories and workshops located in their area. In order 
to bring about transparency, an independent agency or 
third party inspection is essential. 

I conclude, while strongly supporting this Bill as it is 
in the interest 01 the worl<ers and the nation as a whole. 

(English} 

SHRI B. MAHTAB (Cuttack): Mr. Deputy-Speaker, Sir, 
thank you very much for giving me this opportunity. 

I stand here to discuss the Bill that is before us 
which has already been passed by the Rajya Sabha. 

There are certain issues relating to this which needs 
a little bit of clarification from the hon. Minister. The 
general perception which has been there and it has also 
been created in this House that this is a very old Act 
since 1923 and on the mechanism that is in place since 
1935 Act, after that not much has been done. An attempt 
was made in 1994. A Bill was placed and it was referred 
to the Standing Committee. The Standing Committee had 
given its Report in March, 1995. But, after that, nothing 
has happened. But while going through the information 
that I have collected from the Paltiament Ubrary and 
other sources, amendments have been carried out to this 
Act till 2003. So, why do we say that nothing has been 
done? It is a redundant Act. It needs a lot of changes, 
no doubt. But this mechanism itself is of Eighteenth 
Century. The steam boilers are of very ancient origin. 
The introduction that was done by the famous James 
Watt has improved the steam engine from 1769 to 1 n5. 
So, it is an Eighteenth Century mechanism which has 
been evolving in different processes with modem 
technology. Now, we are in a stage where we can have 
500 MW boilers. The best part of it is that a lot of 
industrial houses are coming up which are prepared to 
manufacture boilers and export them. They are of world-
class quality. For that reason, I think, this amendment 
should be welcomed and a lot of amendments are 
necessary keeping in view the changes in technology 
that has come into place. 

Now, I would like to dweU a little bit on history behind 
the preparation of this Act. It started with an accident in 
Calcutta. That occurred In 1863. A serioUs accident, a 
boiler explosion, occ:urrad in Calcutta which caused loss 
01 several lives. As a nISUIt of that eJCpIo&ion, the necessity 
of inspection of· boilers was widely recognised and a Bill 
was introduced in the ~I Provincial Assembly. 

So, as the Bombay Presidency, the Madras 
Presidency also wanted to have this . technology and 
wanted to produce boilers, Provincial Acts were made. 
They had very little semblance with each other. So, a 
time came up in the first part of the Twentieth Century 
when different Provinces competed with each other to 
get this type of industry in their Provinces because it 
was giving them revenue, it .was giving them jobs. So, 
that was the reason why the Central Act was required. 
In 1923, a semblance of Central Acts came into force. 
Before that, seven different Acts with seven different sets 
of rules and regulations were in force. 

The Boilers Law Committee which was frrstappointed 
in 1920-21 was the first to review the Boilers Law on a 
national scale. What was their finding? Their finding was 
this. They pointed out the inspection of boilers has a 
'personal element' in it. I need not explain what does 
that mean. The hon. Minister will understand the personal 
element That was in the year 1920-21, as the report 
said. Because it has a personal element in it, that should 
be corrected. Even today, when the hon. Member from 
Kurukshatra Shri Naveen Jindal says we are still fighting 
against the inspector raj, I think that personal element 
has to be corrected to a certain extent in this new Bill. 
That has to be looked into. 

The Standing Committee also had worked on that. 
There is a Provincial jealousy. As I had explained ealtier, 
Provincial jealousy was prevalent. That is why we needed 
a Central Act. 

15.00 hr •. 

But along with that, too much of centralisation of 
power is also a demerit in implementing the law. It was 
in 1935 that this subject of boilers came into the 
Concurrent List. That is how Central Boilers Board came 
into existence in 1935. I understand amendments have 
been made up to 31st December, 2003. I fully agree to 
the view that significant technological developments have 
taken place woltdwide and the boilers with a large 
capacity, up to 500 megawatt, are now being 
manufactured within the country according to the latest 
international standards. Many of the provisions of the 
present Act have become out-dated. Some have been 
removed according to the new Bill that is before us for 
discussion. A high-powered committee was constituted in 
1972, as was stated by the Minister. I need not go into 
the details as to how the Standing Committee had given 
its Report. But, the best part of it is that this House 
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would be interested to know, as the hon. Member, Mr, 
Mohan Singh, has said, the Committee had asked the 
MinistJy to give certain Reports within three months. That 
did not come. It is all reflected in the Standing 
Committee's Report. This subject is under Ministry of 
Commerce and Industry. 

MR. DEPUTY-SPEAKER: Please conclude now. 

SHRI B. MAHTAB: I will now come to the Bill So 
many years have passed since the technological 
recommendations were made in 1972. The Standing 
Committee worked on it in 1994 and 1995. A lot of 
changes have taken place in between and after that 
Committee Report has come. I think in another few years, 
more changes will be required. Safety regulations have 
to be ensured to a !J!88t extent. 

Now, I would come to clause 3 which defines 
accident. I thank the Govemment for having given some 
thought to it. In the original Bill, the definition that was 
given was a little faulty. But, with this amendment, the 
definition which has been accepted by the Govemment 
is praiseworthy. 

MR. DEPUTY-SPEAKER: Please conclude now. I 
have a large number of speakers who want to speak. 

SHRI B. MAHTAB: It win help guide both the aspects. 
Providing support to the affected after occurring of an 
accident is good. But, inspections before an accident 
occurs and the position of the boiler also is there. But. 
another aspect that, I think, is necessary. When the 
person who is the owner of the boiler is prosecuted if an 
accident takes place? He is prosecuted if the boiler is 
not in a good condition. But, when some inspection takes 
place or an accident takes place, the responsibility should 
not be only on the owner of that boiler. The inspector 
also should be prosecuted. In that respect, I did not see 
anything in the BiD. I think the Minister can clarify that. 
The person who is inspecting and giving a certificate and 
after that, within a certain period of time, an accident 
takes place and there is casualty, that inspector should 
also be held responsible. Accordingly certain provisions 
also are necessary for having this. 

MR. DEPUTY-SPEAKER: Thank you. 

SHRI B. MAHTAB: There are two or three points 
more, Sir. 

MR. DEPUTY-SPEAKER: No. Before 3.30 pm,1 want 
to pass this Bm. 

SHRI B. MAHTAB: Two hours were allotted for this 
Bill in the Business Advisory Committee. 

MR. DEPUTY-SPEAKER: You have taken more than 
10 minutes. 

SHRI B. MAHTAB: That is why I am sitting down. 
But starting the discussion on the Bill at quarter past 
2.00 p.m. and passing it before 3.30 p.m. is unfair. 

MR. DEPUTY-SPEAKER: Your party's time is also 
over. 

SHRt B. MAHTAB: I accept that. I am not going to 
speak on this Bill now. 

15.06 hrs. 

STATEMENTS BY MINISTERS-Contd. 

(Yill) Statu. of ImplementaUon of the 
recommendation. contained In the 15th 
Report of the Standing Committee on 
External Affair. on Demands for Granta 
(2007-08) pertll.lnlng to the Ministry of 
External AffaIre 

{English] 

MR. DEPUTY-SPEAKER: Now, we take up item no. 
22. Shri Anand Sharma win make a statement now. 

"THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): Sir, I beg 
to lay copies of the statement in english and Hindi on 
the status of implementation of the recommendations 
contained in the 15th Report of the Standing Committee 
on External AffaiN on Demands for Grants (2007.08) 
pertaining to the Ministry of Extemal Affairs. 

The Standing Committee on External Affairs examined 
the DemancIa for Grants of the MEA for the year 2007-
08 and laid Its FIfteenth Report in the Lok Sabha on 
26th April, ·2007. The Report included 18 rec:omrnendatio 
on which Action Taken RepIiee were 8t.Ibmitted to the 

"Laid on the Table and also placed In Ubrary, See No. LT 75521 
2007. 
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COmmittee on July 24, 2007. Now, I am laying on the 
Table of the House the progress made in implementation 
of the recommendations of the COmmittee, as required 
under Hon'bIe Speaker's direction. 

We are grateful to the Committee in recommending 
the need for additional funds for the Ministry to carry out 
more effectively the expanded activities of the Ministry in 
pursuance of our dynamic foreign policy. Ministry has 
submitted Revised Estimates of Rs. 5758.49 crores in 
RE-2oo7-OB. The proposed enhancement of Rs. 1324.89 
crores is 29.88% of BE-2oo7 -08. For the financial year 
2008-09, the proposed budget estimate is Rs. 7295.95 
crores which is 64.56% more than BE 2007-08 of 
As. 4433.60 crores and 26.70% more than proposed RE 
2007-08 of As. 5758.49 crores. 

We thank the Committee for appreciating the 
Ministry's initiatives to improve the quantitative evaluation 
of the outcome of activities which are amenable for such 
quantification. The Ministry has decided to strengthen the 
reportage in the Outcome Budget by engaging the 
services 01 an independent consultant to develop indicators 
and assess the impact and efficiency of implementation 
of major infrastructure projects with outlays exceeding Rs. 
100 crores in the neighbouring countries. A Management 
Information System (MIS) is being developed by the 
Ministry to provide greater control over resources to 
enhance coordination and efficiency in our activities. 

The Committee had observed that India's relations 
with Africa need to be upgraded at various levels 
especially as a partner in Africa's economic development. 
I wish to inform that India's engagement with Africa in 
recent months (since April 26, 2007) has considerably 
intensified. Prime Minister Dr. Manmohan Singh paid an 
official visit to Nigeria from October 14-16, 2007 which 
was described as a 'landmark' by the Nigerian 
Govemment. During the visit, India and Nigeria agreed 
to establish a strategic partnership which would cover 
bilateral political, economic, trade, security, cultural, 
education, S& T and international dimensions. India offered 
US $ 100 Una of Credit to Nigeria to expand cooperation 
In infrastructure, agriculture, food-processing and other 
areas identified by the Nigerian Govemment. 

Earlier, External Affairs Minister, Shri Pranab 
Mukherjee, paid an important visit to Ethiopia in July 
2007 during which the two countries agreed to enhance 
economic and business linkages to expand India's 
participation in the infraltt'UCtUraI development of Ethiopia 

and expand the scope of our cooperation in capacity 
building, education, health care and other areas. He also 
inaugurated a pilot project in tele-education and tele-
medicine which is intended to connect 53 nations of the 
African Union through a sateUite and fiber optic network 
and provide tele-education and tele-medicine services from 
India. I also paid bilateral visits to South Africa, 
Mozambique, Angola and Uganda during May-July 2007 
when we decided to enhance our multi-sectoral 
engagement with these countries in oil, mining, industry, 
agriculture, infrastructure and other sectors; LOC of 
US$ 50 miRion as first tranche to Uganda, US$ 20 million 
to Rwanda for establishment of a hydro-electric project 
by BHEL and US$ 122 miHion as first tranche to Ethiopia 
for development of sugar sector were given during this 
time. Some of my other Ministerial colleagues such as 
Ministers for Science and Technology, Social Justice and 
Empowerment, Shipping, Road Transport and Highways 
and MOS for Agriculture KantOal Bhuriaji paid visits to 
South Africa, Mauritius, Uganda and Rwanda during this 
period, which resulted in strengthening of our bilateral 
ties with these countries. 

India's cooperation with the North African countries 
also has been considerably expanded. India has invested 
about US$ 1.5 billion in the Sudanese oil, power and 
transport sectors and provided concessional credit of 
US$ 100 million and a grant of US $ 10 million to Sudan 
for mutually agreed projects. Indian companies have made 
large investments in joint ventures in the phosphate sector 
in Morocco. Extemal Affairs Minister visited Libya from 
May 26-28, 2007 and called on the Ubyan leader Col. 
Gaddafi and other leaders; the two countries decided to 
raise the level of economic and commercial cooperation 
in investments, energy and infrastructure sectors. 

From the African continent, President of Comoros, 
H.E. Mr. Ahmed Abdalll Mohammed Sambi, VICe President 
of Nigeria, H.E. Dr. Good Luck Jonathan ar Prime Minister 
of Ethiopia, H.E. Mr. Meles Zenawi visited India to 
participate in tt 4th Intemational Conference on Federalism 
held at New Delhi from November 5-2007. MOS for 
Foreign Affairs of Uganda, Mr. Issac Musumba visited 
New Delhi from September 15-17. 2007 as Special Envoy 
of the President of Uganda I personally hand over an 
invitation from President Musaveni to PM to attend the 
CHOGM held in Kampala from November 22-25, 2007. 

Ministry of Petroleum and Natural Gas, along with 
FICC!. organised an India Africa Hydrocarbon conference 
and exhibition in New Delhi from November 6-7 2007 



555 NOVEMBER 30, 2007 (AIfIIJIIdmtInt 8111. 2007 

[Shri Anand Sharma] 
which was attended by B ministerial delegations, 100 
delegates from 26 African countries, CEOs of ma;or oil 
companies and others. The conference generated a lot 
of interest for cooperation in the hydrocarbon sector and 
business meetings ware organised to take follow up 
action. 

I also wish to inform the House that the Indian 
Council for Cultural Relations' (ICeR) activities have seen 
a significant expansion, both in India and abroad in IeC8rlt 
months. Two new Centres of ICCR have been opened at 
Kabul and Kathmandu in keeping with our expanding 
bilateral ties with these neighbours; the Cultural Wing of 
our Mission in Beijing is proposed to be expanded and 
there is a proposal to set up a Regional Centre at Dhaka. 
New Regional Offices of ICCR are being opened at 
Varanasi and Puna in December 2007. The year-long 
Festival of India in Japan is concluding in December 
2007 and preparations are underway to organize the Year 
of Russia in India in 2008. 

The progress made in the implementation of the 
racommendations is detailed in the Annexure which is 
laid on the Table of the House. I would not like to take 
the valuable time of the House to read out all the contents 
but would request that this may be considered as read. 

15.07 tva. 

INDIAN BOILERS (AMENDMENT) 
BILL. 2007-Contd. 

{English] 

SHRI SURAVARAM SUDHAKAR REDDY (NaIgonda): 
Mr. Deputy-Speaker, Sir, a Sill of such importance should 
get enough time for discussion in the House. I think 
there is enough number of days. I do not know why the 
Govenvnent is in a hurry to pass the Bills. However, I 
feel that the Boilers Act is a very important Act and I do 
understand that this Act is 84 years old. Though some 
amendments were brought eartier, it is necessary to bring 
some amendments now according to the changing times. 
Though there are some good amendments in this BBI, I 
do not agree with the very intention of bringing this Bin. 
Earlier, the penalty was from Rs. 100 to As. 1,000 and 
now it has been enhanced. It now ranges between 
Rs. 1,000 and Rs. One Iakh. It is necessary because the 

earlier amount of penalty was fixed long time back when 
the rupee was having a higher value. Then, some 
changes in technical terminologies have been brought. 
Instead of steam pipes,. some boiler parts have been 
mentioned and that is necessary. I think one very good 
aspect of this Bill is· the energy audit which is made 
compulsory every year. This wiD not QnIy help the Industry 
but also the nation as a whole. But taking away the 
power from the States, I think, is not a good idea 

There were criticism regarding the Inspector Raj and 
due to scarcity of Inspectors there used to be delays. 
This point was also mentioned by Shri Naveen Jindal 
and some other hon. Members. I would like to submit 
that only because delays occur, you cannot remove the 
Inspectors from that responsibility. It is a problem but a 
solution should be found to this problem by appointing 
more Inspectors. 

Then, there should be a grievance redressal 
mechanism because inspection of boilers is a very 
important aspect. Earlier, an hon. Member was mentioning 
that In the accidents that have taken place more than 
30,000 people have been killed In our country in the last 
few decades. It is a VfKY btg number. I do understand 
that with the change of times. better mechanism is 
coming. but that does not mean that whatever is coming 
from foreign countries is excellent. There are private 
inspectors and there 81e some boilers wor1dng In our 
country which are outdated. It is going to be a very 
dangerous thing. 

They have no accountability and I think, this Act and 
these types of changes are being brought in the 
background of globalisation to facilitate more for 
industrialists than in the intarest of the nation. What 
accountability a third party, a private inspector wiD have 
than the Govemrnent inapectors who are supposed to be 
accountable to the country and to the Government? I 
think, this is a very dangerous thing. 

Sir, in our country, for the last several years we are 
discussing about more democratisation and 
decentralisation of power. Instead of decentraliaatlon, the 
federal character Is getting changed and more and more 
powers are being concentrated In the hands of the Centre. 
I think, this Act Is one such example. I think, this Is not 
a very good proposal that the centre can have the 
provi8ions as an Appellate and at the same time they 
can Interfere, but they should not take away the powers 
of the State. 

With these wOlds, I conclude. 
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SHRI K.S. RAO (ElUN): Sir, I am happy that the 
hon. Minister has brought the amendment, particularly, 
keeping in view the Industrialization, which is going on in 
a big way. Of course, in 1993, when the Act was made, 
there was no manufacturing of the boilers in a big way 
in our country so there was no need of it except to 
manage. But, today we have come to a stage where we 
can export boilers made here. So, naturally, the quality 
has to be of the intemational standards for which this 
Bill is definitely required. 

The earlier experience shows that when it is left to 
the management of the State Govemments and the 
inspectors, certain problems observed are poor quality, 
poor supervision, not maintaining the standards, etc. Some 
of the things, as my other colleagues have mentioned, 
were that the boilers manufactured in one State were not 
registered in others by virtue of the prejudice or other 
reasons, thereby there were Inter-State misunderstandings 
and disputes erupted. Then, inadequate machinery, lack 
of technical manpower, corruption or negligence, 
favouritism, and all those things also have come in to 
maintain fixed standards. As I said, changing technology, 
awareness of the people, litigation, rights of compensation 
and all those things have become more and hence the 
need for bringing this is much more. 

In this context, the Bill presently provides that it has 
not taken away the powers of the State Govemment and 
State authority, it added to it the Central authority and its 
expertise. In the Board that is now constituted by the 
Centre, aU the State Governments' representatives, 
particuIar1y, the technologically skiUed persons are involved. 
Apart from that the third party inspection is involved where 
favouritism caMOt be there and then the rights of the 
owner or the user also are protected by whlqh the quality 
also is assured. So, the independent inspection agency 
is certainly an addition to the earlier provisions in the 
country. 

Then, there is uniformity in the standards. Various 
standards are observed in various States. But, now, a 
uniform standard is being maintained by bringing this into 
under the control of Central Board. Then, periodic 
inspections are provided, earlier they were once in a 
year. Now, the inspections takes place when it reaches 
the final stage, whert It is being manufactured, when it is 
designed, when in transit, in erection and in its functioning 
or even later, repairs also. 

When it comes to the question of repairs, some local 
man may be repairing it or not a skilled man may be 
dOing it. Then the effect will be very bad and the 
repercussions will be very bad. Now, those things are 
included in this, repair, even if a structural change is to 
be made, it must be approved by the concerned authority 
and the repairs have to be made. What are the kinds of 
components, what is the quality of the components, and 
all these things have to be approved. 

Apart from all these things, it is simplified and it is 
more user friendly and that way it helps also. The quality 
of the inspection is going to be increased. 

The renewal approval has to be given within 15 days. 
At the most, the inspecting authority may suggest some 
modification but they cannot delay it. Appeal proviSion is 
already there. Ultimately, the State Govemment has not 
forgone this provision. Where it comes to the question of 
urgency, or in the public interest, the State Govemment 
can give exemption from all the provisions. So, in every 
respect this Bill is required, particularly keeping in view 
the change in technology and development in global 
competition. I support this Bill. 

SHRI K FRANCIS GEORGE (Idukki): Mr. Deputy-
Speaker, Sir, the Indian Boilers (Amendment) Bill, 2007, 
as the hen. Minister has said, is with the objective to 
rationalize the existing law and make it more benign to 
effect energy audit etc. These are aU welcome steps. 

The Indian Boilers Act 1923 is a Central Act. It was 
being implemented by the State Govemments for the past 
eight decades. Of course, certain changes were 'necessary 
but certain points, as has been pointed out by my 
respected colleagues here, need to be clarified by the 
Govemment. Basically this subject was in the Concurrent 
Ust. During the present time, we are speaking about 
devolution of powers that more Central powers should 
be devolved to the States. At least, it should be allotted 
to the Concurrent Ust, now that the Centre is taking 
away the powers that is already in the Concurrent Ust. 

Powers hitherto enjoyed by the State Governments 
will now be vested with the Central Boiler Board which 
is going to function as the final appellate authority. This 
is against the federal spirit. As has been pOinted out 
earlier here, I would request the Govemment to think 
about it. 
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Second1y, there are State Factories and Boilers 
Departments. In some of the small States, these two are 
combined. Bigger States have a separate Factories 
Department and a separate Boilers Department. A State 
like Kerala has got about 2,000 to 3,000 boilers, whereas 
in West Bengal it numbers around 12,000 to 13,000 
boilers. What is going to happen to those Departments, 
to personnel who man those Departments? 

The job of inspection and certification Is being 
entrusted to private agencies. It is said that a private 
agency has certified It-a private agency like Mis. MIttaI-
that the manufacturer is solely responsible for thorough 
inspection of the quality of the material. If that kind of a 
certification is going to be given by a private agency, 
then what is the use of entrusting that job to that agency? 
They do not take any responsibility. The basic aim of 
this enactment, this law is to ensure security at the 
workplace in our factories. What is going to happen to 
the smaH and the medium enterprises where we have 
low capacity boilers? How can they afford to entrust it to 
private agencies for inspection? So the competent 
persons, competent inspecting authorities are going to be 
private agencies and private consultant firms from now 
onwards. So, Govemment inspectors will be no more 
mandatory. The point is whether these private agencies 
will fully satisfy the security criteria, and whether there is 
going to be accountability on their part. Just now, one 
certification I had cited. If that kind of a certification is 
going to come from these kinds of agencies ... 
(InlenuptionsJ 

MR. DEPUTY-SPEAKER: Can you give your written 
suggestion to the hon. Minister so that it will be 
considered? 

SHRI K. FRANCIS GEORGE: Sir, I am going to 
conclude; I am not going to take much time. 

When this amendment was proposed in 1994, almost 
aD the States opposed it. 

At the Secretary level meeting, there was a stiff 
opposition. I do not see any major change in the 
amendment proposed in 1994 and in 2007. 

These points-taking away of the powers of the State 
from the Concurrent List to the Centre; privatization; and 
what is going to happen to the existing personnel the 
Factories and Boilers Department in the States-have to 
be taken care of. 

With these words, I conclude. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Mr. Oeputy-Speaker, 
Sir, I would like to make a request to you and to the 
hon. Members. This BiD has already been passed by the 
Rajya Sabha. One more Speaker is there. The time is 
nearing half past three. Sir, H you allow ten or twelve 
more minutes for this Bill today, it can be passed. After 
that we shall take up the Private Members' Business. 

MR. DEPUTY-SPEAKER: I hope, the House agrees 
with the hon. Minister. 

sevERAL HON. MEMBERS: Yes. 

MR. DEPUTY-SPEAKER: All right. Now, Shri T.K. 
Hamza 

SHRI T.K. HAMZA (Man;eri): Mr. Deputy-Speaker, Sir, 
I thank you for giving me an opportunity to speak on this 
BiD. 

The original Act was enacted in 1923. When we 
make any change in such an important Act like this, we 
must be very cautious, according to me. Sir, we have 
not made any fundamental change so far in CrPC, IPC 
and Evidence Act These are all with respect to human 
life and property. 

This Act was enacted in 1923 to provide safety to 
the lives of the people and properties of the factories. 
Therefore, a fundamental change is very important. In 
1972, an Expert Committee was appOinted to make 
suggestions for improvement. That Committee submitted 
its Report in 1974. That Report had been circulated to 
all the States and the States objected to that Report. 
Why? Now, the law and order is maintained by the State, 
CrPC is conducted by the State, and IPC is maintained 
by the State. Likewise, this Act also must be maintained 
by the State, according to me. Sir, this trend is not good 
because all the powers vested with the Slates are 
gradually taken away by the Centre. Take the excise 
duty power, which has been taken. There are many 
examples. 

Our aim is to decentralization of powers to the State 
and from the State to the Panchayats. Now, we are taking 
all the powers from the States. Here, what is the purpose 
of this Bill? It says: 
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• ... to set up a service oriented Central Govemment 
organization for inspection of boilers under 
manufacture and in use Instead of State Governments 

At the time of manufacture, the boiler can be 
inspected by the representatives of the Central 
Government, and I have no objection to that. How can 
the Central Govemment control and inspect all the 
factories at the time of use of the boiler? There are a 
number of factories in various States. It is numberless. 
Can these factories be controlled and inspected by the 
Government of India? It is impossible. At the 
manufacturing stage, the Central Govemment can control 
and inspect the factories and I have no objection to that. 
But at the time of the use of the boiler, it cannot be 
done. 

I understand the real position. It is stated in the 
Statement of Objects and Reasons that the Government 
wants to introduce liberalization policy. Liberalization policy 
is for the purpose of privatization. In principle, we cannot 
agree for that. Liberalization may be there trut it is for 
privatization. It is stated here that private agencies are to 
be appointed to inspect the manufacture of boilers as 
well as the ~e of boilers. Then, everything goes to the 
private agencies. They can do according to their whims 
and fancies. Therefore, we must be very cautious and 
very careful when emending fundamentally an Act like 
this. 

My humble opinion is that the powers vested with 
the States need not be taken away. Law and order is 
vested with the State and safety of the people is with 
the State. Of course, the Central Govemment can help 
the States technologically but this kind of taking over of 
power of the State is not good. 

With these words, I conclude my speech. 

MR. DEPUTY-SPEAKER: Now, Shri Shailendra 
Kumar. Please give your suggestions in two or three 
minutes. 

/TflInslBlionJ 

SHRI SHAILENDRA KUMAR (Chall): Mr. Deputy 
Speaker, Sir, I am grateful to you for giving me an 
opportunity to speak about the Indian Boilers (Amendment) 
Bin, 2007. This Bill needs to be given more time as it 
has been presented here after having been passed by 

the Rajya Sabha. This Amendment BIH has been moved 
after the passage of thirteen years. 

MR. DEPUTY SPEAKER: Thefs why you were given 
time. 

SHRI SHAILENDRA KUMAR: So far as the new 
economy, new technology is concerned, the eleventh Five 
Year Plan is about to start, this Amendment Bill will tum 
out to be a milestone during this plan period. Most of 
the factories, irrespective of being big or small in size, 
use boilers. We have seen it in T.V. and from the 
newspaper reports also we get to know that due to the 
bursting of boilers some workers have been wounded 
and killed in such and such factory. otten such incidents 
take place. Our hon'ble Member Shri Naveen Jindalji 
knows more about these things as he himself belongs to 
the industrial worid and has also extensively expressed 
his views on this matter. An official should be appointed 
at the industrial area. He has made a mention of the 
inspector. I feel that the word 'inspector' should be 
replaced with 'officer' or any other technical word. The 
worid 'inspector' sounds very strange. We have made 
endeavours to abolish Inspector Raj in Uttar Pradesh. 

As regards the matter of workers getting wounded 
and kined, arrangements should be put in place to provide 
better facilities to the families of the affected. The factory 
owners should pay attention towards the people who get 
wounded or sit idle in their homes after becoming 
handicapped. 

So far as the system of issuing licences is concemed, 
the Hcence should be issued to the licence holders only 
after carrying out inspections by the specialists. Many 
industries or institutions are set up and given N.O.C. It 
has been observed that many people obtain N.O.C. by 
paying money. Such practices enhance the possibility of 
accidents. The amount of penalty should be raised in 
this regard. 

As regards the anangement for the Central BOilers 
Board, I would like to make a request to the hon'ble 
Minister that the said technical board should comprise 
mostly of technical experts. They will be able to offer 
better suggestions which will be useful in the prevention 
of accidents. 

He has made a provision of one year for enquiry in 
this Bill. I feel that the said period should be curtailed as 
there have been advent of new techniques. Now-a-days 
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it happens in this way that it takes four, five months or 
one year's time to conduct such an enquiry and have 
the report submitted. It affects production also. Hence 
there is a need to make this provision more ftexlble. 

With these words, I conclude my speech while 
supporting this BiR. 

!English} 

MR. DEPUTY SPEAKER: Now, the hon. Minister to 
reply to the debate. 

SHRI B. MAHTAB (Cuttack): Sir, I have two small 
questions to ask, if you permit me. 

One is regarding the appointment of private 
inspectors. Would the hon. Minister consider that these 
private inspectors should be confined to inspect those 
factories where boilers are to be made, which are of 
export quality, which would be exported so that you can 
differentiate between them; and the apprehension, which 
has been created can be looked into? 

The second point is that from the reports, which I 
have gone through, I find that there are more than 25,000 
non-IBR boilers, which are operating. About the number 
of accidents, which are taking place, people think that 
these are boilers. But license is given as non-IBR boilers. 
With regard to distinction of non-IBR boilers and actual 
boilers whether this distinction is to go or is it going to 
continue. 

MR. DEPUTY-SPEAKER: Now, the hon. Minister. 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): Thank you, Mr. Deputy-Speaker Sir. I have 
listened most attentively to a very purposive debate in 
the House and I am deeply gratified by the generous 
support for the measurement that has been voiced cutting 
across party lines. 

I need only to make two or three more points in the . 
light of the observations of the learned Members of this 
House. The apprehension that there is somehow a 
creeping encroachment on the powers and juriadicllon of 
the State Governments. it is something that I would like 
to dispel with au the force at my command. 

Sir, not only have we not diJuted the jurisdiction of 
the State Govemments, the amendments go to the extent 
of saying that the existing State inspectors will be ipso 
facto inspectors for the purposes of carrying out 
inspection. The element of third party inspection is only 
in addition to the existing arrangement and the existing 
jurisdiction that has been retained with the State 
inspectOrates and the idea is to complement their effort. 
not to derogate from that effort. 

The second point that I would like to make is that in 
deference to the recommendations of the Standing 
Committee of Parliament, the original proposal to take 
away the power to grant exemptions from the purview of 
the Act, which originaMy vested with the State Govenvnent, 
has since been shelved. The primacy of the State 
Govemment in exempting any particular class of boilers 
from inspection has been restored to the State 
Government in deference to the principle of federalism, 
in deference to the sensitivity 0' the hon. Members with 
respect to retaining the original jurisdiction of the State 
Government 

The last point with respect to allaying the fears as 
far as creepMlg encroachment on the jurisdiction 0' the 
State isconcemed, is with respect to the lmpIementstion 
of the regulations that wII be framed by the Central 
Boilers Board. Although the regulations would be framed 
by the Central BoIlers Board, which in tum will have 
nominees of each State Govemment, the implementation 
of those regulations would be left to the State 
Govemments concemed. What we have done additionally, 
for the fifst time, 18 that the deci810na of the inspecting 
agencies will be amenable to appeal, will be subject to 
appeal in order to remove any poseibiIity of arbitrariness 
and for redr8saaI of grievances. That was a demand that 
has been raised. 

Another point that has been made is with reepect to 
private inspections endangering life and not being 
accountable. This Is not the case at all. The private 
inspecting agencies would be as much accountable, if 
only more accountable, for carrying out their job in 
accordance with the regulations which would be statutory 
In nature because the regulations are going to be framed 
pursuant to Section 28 of the Act and, therefore, they 
partake of the nature of subordinate legislation. They 
would be enforceable with the same vigour as the Act 
and, therefore, the private inspectors who will have to 
satisfy the tests and the technical qualifICations that would 
be statutory in nature, wlU have to conform to all the 
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requisite parameters that will be spe" out in the 
regulations. 

The reason why we have left it to be contained in 
the regulations 18 that law must always keep pace with 
changes in society, with changes in technology. " is easier 
for us to amend the regulations than to amend the whole 
Act. Therefore, we have endeavoured to dig the skeleton 
of the law in the Act and we are seeking to clothe the 
skeleton of the law through very detailed regulations and 
rules which will be applicable by the State Govemments. 
They would be implemented by the State Govemments. 

I would, therefore, in conclusion say that there Is 
absolutely no attempt whatsoever to transgress on the 
jurisdiction of the States. On the contrary the amendments 
defer to and respect the sensitivities of the State 
Govemments. 

The last point and I am done-one of the important 
features that has been introduced in this Act is to enlarge 
the composition and constitution of the Central Boilers 
Board. For the first time, each State Government as 
against 15 originally, is represented. In addition, experts 
amongst the professionals, the representative of the 
Labour Ministry of the Union of India, all the concerned 
organizations that have anything to do with the boilers or 
are competent to talk with respect to the boilers or to 
give suggestions will find representation and this Board 
would be headed by the Secretary of the Administrative 
Ministry which 18 the Department of Industrial Policy and 
Promotion. 

Therefore, we have made sure that this Boilers Board 
becomes a watchdog for the entire industry, not only in 
the interests of safety and security of all concerned but 
also to ensure that the law keeps pace with technological 
changes and with the expectations of the people. 

With these few comments, Sir, I would commend the 
Bill for acceptance. 

MR. DEPUTY SPEAKER: The question is: 

"That the Bill further to amend the Indian Boilers 
Act. 1923, as passed by Rajya Sabha. be taken into 
consideration." 

The motion WIIS Ildoptt1d. 

of the Commitltltl on Private Memben;' 
Bills lind Resolutions 

MR. DEPUTY-SPEAKER: The House will now take 
up clause-by-clause consideration of the Bill. 

The question is: 

·Clauses 2 to 30 stand part of the SOl.-

TIle motion WII$ Ildopft1d. 

CIIII/StIS 2 to 30 ""II!I' lidded to the BiH. 

CIIIustI " theEl7IICIing Fonnulll lind the Long TdIe 
Mo1!W IIddtId to IhtI BHI. 

SHRI ASHWANI KUMAR: Sir, I beg to move: 

"That the Bill be passed." 

MR. DEPUTY-SPEAKER: The question is: 

"That the Bill be passed." 

TIle motion WII$ IIdopttld. 

15.37 tn. 

MOTION RE: THIRTY-SECOND REPORT OF 
THE COMMITTEE ON PRIVATE MEMBERS' 

BILLS AND RESOLUTIONS 

[Tnmsllllion] 

SHRI JAI PRAKASH (Hlssar): Mr. Deputy Speaker, 
Sir, I beg to move: 

~t this House do agree with the Thirty-second 
Report of the Committee on Private Members' Bills 
and Resolution presented to the House on the 28th 
November, 2007." 

[English] 

MR. DEPUTY-SPEAKER: The question is: 

"That this House do agree with the Thirty-second 
Report of the Committee on Private Members' Bills 
and Resolutions presented to the House on the 28th 
November, 2007." 

ThtJ motion WIIS IIdopftId. 
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15.38 In. 

PR1VATE MEMBERS' BILLS-Introduced 

(I) Compulaory Registration 01 Marriages Bill, 
2007* 

[EngIisII] 

SHRI l. RAJAGOPAl (Vijayawada): Sir. I beg to 
move for leave to introduce a Bill to provide for the 
compulsory registration of aH marriages solemnized in the 
country and tor matters connected therewith or incidental 
thereto. 

MR. DEPUTY-SPEAKER: The question is: 

"That leave be granted to introduce a BiD to provide 
for the compulsory registration of all marriages 
solemnized in the country and tor matters connected 
therewith or incidental thereto." 

SHRI l. RAJAGOPAl: Sir. I introduce" the BiD. 

15.38"2 hr •. 

(II) Constitution (Scheduled Castes) Orders 
(Amendment) Bill, 2007* 

{EnglIsh] 

SHRI l. RAJAGOPAl (Vijayawada): Sir. I beg to 
move for leave to introduce a Bill further to amend the 
ConstitutIon (Scheduled Castes) Order. 1950 and the 
Constitution (Scheduled Castes) (Union Territories) Order. 
1951. and to amend the Constitution (Jammu and 
Kashmir) Scheduled Castes Order, 1956, the Constitution 
(Dadra and Nagar Haveli) Scheduled Castes Order, 1962, 
the Constitution (Pondicherry) Scheduled castes Order, 
1964, and the ConstItution (Sikkim) Scheduled Castes 
Order. 1978. 

MR. DEPUTY-SPEAKER: The question is: 

*That leave be granted to introduce a BUI further to 
amend the Constitution (Scheduled Castes) Order, 

'Published In the Gazette of India. Extraordinary. Part-II. 
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1950 and the Constitution (Scheduled Castes) (Union 
Territories) Order. 1951, and to amend the Constitution 
(Jammu and Kashmir) Scheduled Castes Order, 1956, 
the Constitution (Dadra and Nagar Haveli) Scheduled 
Castes Order. 1962. the Constitution (Pondicherry) 
Scheduled Castes Order, 1964, and the Constitution 
(Sikkim) Scheduled Castes Order. 1978." 

SHRI L RAJAGOPAl: Sir. I introduce" the BiD. 

15.39 h .... 

(81) ProhIbIb on use 01 Cute or ReI'gloua TItle 
8MI, 2OG7* 

SHRI L. RAJAGOPAl (Vljayawada): Sir. I beg to 
move for leave to Introduce a BIB to prohibit the use of 
caste name or tllIe relating to caste or religion as prefix 
or suffix with names by the citizens and formatters 
connected therewith or incidental thereto. 

MR. DEPUTY-SPEAKER: The question is: 

"That leave be granted to Introduce a Bill to prohibit 
the use of caste name or title relating to caste or 
religion as prefix or suffix with names by the citizens 
and for matters connected therewith or incidental 
thereto." 

SHRI L RAJAGOPAl: I introduce the Bill. 

/EngIish} 

MR. DEPUTY-SPEAKER: !fem nos. 29 & 30. Shri 
Subhash Sureshchandra Deshmukh - not present. 

(Iv) High Court 01 Anethra Pradeeh (E8tllbUahment 
of a Penn..,.nt Bench at Vljayawad.) Bill, 
200r 

SHRI L. RAJAGOPAL (Vijayawada): I beg to move 
for leave to introduce a Bill to provide for the 

'Published in the Gazette of India, Extraordinary, Part·lI. 
Section-2 dated 30.112007 
-Introduced with the recommendation of the President. 
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establishment of a permanent Bench of the High Court 
of Andhra Pradesh at Vijayawada. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill to provide 
for the establishment of a permanent Bench of the 
High Court of Andhra Pradesh at Vijayawada· 

ThtJ motion was sdoptsd. 

SHRI L. RAJAGOPAL: I introduce the Bill 

15.40 h .... 

(v) NatIonal Comml_on for Youth Bill, 2007* 

[Translation} 

SHRI ALOK KUMAR MEHTA (Sarnastipur): I beg to 
move that leave be granted to introduce a Bill to provide 
for the setting up of a National Commission for youth for 
their overall development and for matters connected 
therewith. 

{English/ 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bin to provide 
for the setting up of a National Commission for Youth 
for their overall development and for matters 
connected herewith.' 

T1HI motion WIllS sdoptsd. 

SHRI ALOK KUMAR MEHTA: I introduce·· the Bill. 

(vi) Dlaplaced Farmers (Rehabilitation and Other 
facilities) Bill, 2007* 

[Tnmslstion! 

SHRI HANSRAJ G. AHIR (Chandrapur): I beg to 
move that leave be granted to introduce a Bill to provide 
for rehabilitation of farmers who are displaced as a result 
of acquisition of their land for setting up of industriaJ 

·Publlshed In the Gazette of India, Extraordinary, Part·II, 
Section-2 dated 30.11.2007 
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units. sharing by such farmers in the profits made by 
industrial units and for matters connected therewith.' 

[English! 

MR. DEPUTY -SPEAKER: The question is: 

"That leave be granted to introduce a Bift to provide 
for rehabilitation of farmers who are displaced as a 
result of acquisition of their land tor setting up 
industrial units, sharing by such farmers in the profits 
made by industrial units and for matters connected 
therewith." 

The motion WIllS sdopted. 

[Tmnslstion! 

SHRI HANSRAJ G. AHIR: I introduce·· the Bill. 

15.42 hrs. 

(vII) Constitution (Scheduled Castes) Order 
(Amendment) Bill, 2007* 
(Amendment of the Schedule) 

[Tmnslation! 

SHRI HANSRAJ G. AHIR (Chandrapur): I beg to 
move that leave be granted to introduce a Bin further to 
amend the constitution (Scheduled Castes) Order, 1950. 

[English! 

MR. DEPUTY·SPEAKER: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution (Scheduled Castes) Order, 
1950." 

The motion WIllS adopted. 

[Ttanslationj 

SHAI HANSRAJ G. AHIA: I introduce·· the Bill. 

"PubUshed in the Gazette of India, Extraordinary, Part-II, 
Section-2 dated 30.11.2007 
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(vIH) CoMtItutIon (Scheduled Tribes) Order 
Amendment Bill 200r 

[Tnmslalion] 

SHRI HANSRAJ G.AHIR (Chandrapur): I beg to move 
that leave be granted to introduce a Bill further to amend 
the Constitution (Scheduled Tribes) Order, 1950. 

[English] 

MR. DEPUTY-SPEAKER: The question is: 

-rhat leave be granted to introduce a Bill further to 
amend the Constitution (Scheduled Tribes) Order, 
1950." 

The motion was sdoptsd. 

[TnmsI8lion} 

SHRI HANSRAJ GAHIR: I introduce"" the Bill. 

15.43 tva. 

(Ix) ConstItutIon (Amendment ) BUI, 200r 
(Amendment of the Eighth Schedule) 

[Tnms/a1i0l1} 

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagalpur): I 
beg to move that leave be granted to introduce a bill 
further to amend the Constitution of India. 

[English} 

MR. DEPUTY-SPEAKER: The question is: 

-rhat leave be granted to introduce a Bill further to 
amend the Constitution of India". 

The motion was sdoptsd. 

[TfBI1Slalion] 

SHRI SYED SHAHNAWAZ HUSSAIN: I introduce the 
Bill 

'Publlshed in the Gazette of india. extraordinary. Part-Ii. 
Sectlon-2 dated 30.11.2007 
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(x) Con.tltutlon (Scheduled Tribe.) Order 
(Amendment) 8111, 200r 
(Amendment of the Schedule) 

{English] 

SHRI TAPIR GAO (Arunachal East): Sir. I beg to 
move for leave to Introduce a Bill further to amend the 
Constitution (Scheduled Tnbes) Order, 1950. 

MR. DEPUTY-SPEAKER: The question is: 

-rhat leave be granted to introduce a Bill to amend 
the ConstitutIon (Scheduled Tribes) Order, 1950." 

The motion was adoptsd. 

SHRI TAPIR GAO: I introduce"' the Bill. 

[English} 

MR. DEPUTY-SPEAKER: Shri Basudeb Acharia - not 
present 

Adv. Suresh Kurup - not present. 

15.44 hrs. 

(xl) Motor Vehlcl.. (Amendment) Bill, 2007' 
(Amendment of SectIon 129) 

DR. R. SENTHIL (Dharrnapurl): Sir, I beg to move 
for leave to introduce a Bill further to amend the Motor 
Vehicles Act, 1988. 

MR. DEPUTY-SPEAKER: The question is: 

-rhat leave be granted to Introduce • am further to 
amend the Motor Vehicles Act, 1988." 

The motion WBS IJdoplsd. 

DR. R. SENTHIL: I introduce the BiR. 

"Published In the Gaz8tte of India, Extraordinary, Part-II. 
SecIIon-2 dated 30.11.2007 

"Introduced with 1he recommelldatlon of the PresIdent. 
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15.45 tva. 

(xII) Con.mutton (Scheduled Tribe.) Order 
(Amendment) Bill, 2007· 
(Amendment of the Schedule) 

DR. R. SENTHIL (Dharmapuri): Sir, I beg to move 
for leave to introduce a Bill further to amend the 
ConstiMion (Scheduled Tribes) Order, 1950. 

MR. DEPUTY· SPEAKER: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution (Scheduled Tribes) Order, 
1950: 

The motion was adop/tJd. 

DR. R. SENTHIL: I introduce"" the Bill. 

15.46 hrs. 

(xlH) ConstItutIon (Amendment) Bill, 2007* 
(lneertlon of new ArtIcle MA) 

SHRI MOHAN SINGH (Deorla): Sir, I beg to move 
for leave to introduce a Bill further to amend the 
ConstIMion of India. 

MR. DEPUTY-SPEAKER: The question is: 

"That leave be granted to introduce a BiD further to 
amend the Constitution of India." 

The motion was adopttJd. 

SHRI MOHAN SINGH: I introduce the Bill. 

15.47 tva. 

CONSTITUTION (AMENDMENT) 
BILL, 2007- Contd 

(Insertion of new article 16A) 

[English} 

MR. DEPUTY-SPEAKER: Before we start further 
discussion on the ConstiMion (Amendment) Bill moved 
by Shrl Mohan Singh, I have to inform that of the three 

·Publlshed In ttleGazette of India. Extraordinary. Part-II. 
Secaon·2 dated 30.11.2007 
"Introduced with the recommendation of the President. 

hours allotted for discussion of this Bill, already two hours 
58 minutes have been taken. Thus, we have almost 
exhausted the time allotted for the discussion of the BiR. 
Therefore, the House has to further extend the time for 
discussion of this Bill. We may extend the time for 
discussion by one hour. I hope the House agrees to it. 

SevERAL HON. MEMBERS: Yes. 

MR. DEPUTY-SPEAKER: All right. The time of the 
House is extended by one hour. 

Shri Giridhar Gamang-not present. 

{Tlllnslation} 

SHRI KIREN RIJIJU (Arunachal, West): Mr. Deputy 
Speaker, Sir, I thank you for giving me an opportunity to 
participate in the discussion on important Private Members' 
Bill which has been presented in the House. I would 
also like to congratulate Shri Mohan Singhji for initiating 
discussion on such an important issue in the House 
through this Private Members' Bill. Our country became 
independent around sixty years ago but the scenario in 
the country even after these sixty years has not 
undergone a drastic change. At the time of presenting 
the Budget in the House, the hon'ble Finance Minister 
had said that ifs a matter of great happiness for the 
people and the Government that the rate of economic 
growth of our country is 9.2 per cent. The country should 
feel proud over it. The manner in which we are growing 
is certainly a matter of happiness but the moot point is 
by this economic growth how many people have been 
benefited, when we look at it, we do not find anything 
worthwhile. 

Mr. Deputy Speaker, Sir, starvation and unemployment 
are two such social problems that if these two persist, 
we can neither say nor can we visualize that we are 
living in a good society. How can we solve these two 
problems? Since independence, our country has been 
governed by several Governments but they have all failed 
to solve this problem. The constitutional amendment about 
which we are talking about touches on the Fundamental 
Rights and Directive Principles of State Policy. It certainly 
provides for right to employment for all. Unless we 
introduce it as a Fundamental Right, we cannot get it 
enforced by any Government. 

I would not like to go into much detail. I would like 
to give a few suggestions as to how we can give it 
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shape of Legislation. Even today when we visit MIll anta8 
we find that lakhs and croras of people are not aware 
about the 8ChemeIS being run by the Government and 
how to be the ~ 01 those schemes due to which 
the gap between the rich and the poor In the society is 
increasing day by day and the Govemment has failed to 
abridge this gap. It does not give me any pleasure when 
we celebrate that sensex is likely to cross the figure of 
20,000. Certainly that could make 5.6% people of India 
feel happy; however, I would like to say that for that 
section of society which have nothing to do with the 
Mumbei Stock Exchange and are not having any benefit 
from that in anyway. Hence, I request the Govemment to 
enact law for the people who are not self-reliant, by 
making direct intervention in their lives through a law 
thereby benefiting them directly. 

Today, we are talking about naxalites, terrorist 
ictMties are going on in North East for the last many 
years. In Punjab and Jammu and Kashmir also terrorist 
activities are going on. The reason is that people don't 
have any work to do and so they involve themselves in 
anti social activities. 1 belong to North East. Shri Oscar 
Femandesji often visits North East. Shri SushH Kumar 
Shindeji has also been a party-incharge of the Congress 
Party in our State, they are all senior leaders, they au 
are aware about this problem and know why the people 
indulge in anti-social activities. The only way through which 
we can restrict them from indulging in anti-social activities 
is to provide them gainful employment by having some 
provision in this regard. Our's is a very big country and 
it is not easy to solve the problem. I accept this, however, 
it is also a fact that till date the Government has not 
taken any initiative in a meaningful way. It is not that 
merely formulation of an action plan wiD solve the problem. 
Similarly, understanding the problem is also not suffICient. 
For solving the problem, one has to feel it from the core 
of heart, only then it can be solved. We have seen many 
governments and today the UPA is in power, they are 
running the Government on the promise of the welfare of 
the common man. The Government has completed three 
and a half years. However, spares a thought as to what 
benefit a common man has got in these 31/2 years? We 
all have supported the National Rural Employment 
Guarantee Act which you have passed. We launched 
Rural Health Mission. We are already running 80 many 
programmes but the matter which needs attention is how 
many people are actually benefiting from those schemes 
and the extent to which they are benefitting from them. 
Few districts have bean selected for NREGS. In our state 

there are 16 districts and out of that 16 districts only one 
district has been selected. I would like to know as to 
what will happen to the remaining 15 districts which have 
been excluded from the scheme. I mean to say that 
whenever any programme is launChed, ·It should benefit 
the entire country, not anyone State or else it will not 
serve any purpose. 

{English] 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): From 1st of AprIl 2008, II will be made 
applicable to the entire country with all the rura/ districts. 

/TnmslalionJ 

SHRI KIREN RIJIJU: Mr. Deputy Speaker, Sir, I would 
like to thank the hon'ble Minister for intervening and 
making a very good announcement. The UPA Govemment 
has been in power for the last 31/2 years and only 11/2 

years are left. We don't know when the Lok Sabha will 
be dissolved and in. case if it is dissolved then we would 
not be having much time with us.H the Go¥emment is 
unable to cover 15 districts in three-and-a·half years then 
how will it make up for that in the remaining tenure? 
This is what my question is. Still, what the Hon'ble 
Minister has said is commendable. 

Mr. Deputy Speaker, Sir, the issue of social security 
has bean mentioned here. As far as European countries, 
USA and Japan are concerned, such countries implement 
these schemes in their country at the earliest. There is 
a provision of unemployment allowance for an unemployed 
person in those countries, whereas, in our country there 
is no such provision. Hence, I would request Shri Mohan 
Singhji that since he is a senior member he should not 
withdrew this biD under pressure from the Govemment. If 
he withdraws this Bill, then there will be no use of our 
discussion. 

Mr. Deputy Speaker, Sir, since you are repeatedly 
ringing the bell, I conclude my speech honouring your 
instruction. There has been imbalanced development in 
the north-eastern stales, particularly there has been no 
development in Uttar Pradesh and Bihar; so a special 
plan should be formulated for these States. A lot of 
development has been taking place In western India 
barring Kashmir. However, there is no develOPlTl8nt in 
the north eastern states. The rate of economic growth is 
9 per cent throughout the country whereas in north·east 
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it is 5 per cent. The Govemment should formulate some 
scheme to bring the region at par with the national \evel. 

Mr. Deputy Speaker, Sir, I once again thank you for 
giving me an opportunity to speak. 

.fEngIisIIJ 

SHRI K.S. RAO (Eluru): I congratulate Shri Mohan 
Singh for bringing good Private Members' Bills all the 
time. 1 would only request the hon. Minister Shri Oscar 
Femandes to take it seriously and not to take it lightly 
because it is a Private Members' Bill. 

In Articles 36 to 51 of the Constitution, the Directive 
Principles, we have made a provision whereby we have 
agreed to raise the standards of living and to provide 
adequate means for the Uvelihood of the people of this 
country. 

Particularly, article 41 states, right to work, education 
and public assistance in case of unemployment, old age, 
sickness and disablement. 

We have a commitment to develop a State into a 
welfare State mainly. Keeping all these things in mind, 
right from the .first Five Year Plan the Govemment has 
been designing a number of schemes to fulfil its obligation. 
Plan after plan it is changing. We have reached to a 
point where we consider employment as a product of 
growth. So, we concentrated more on growth. Later, the 
employment was considered as a tool to remove poverty 
and then inequality. We then thought that employment is 
a fundamental right. Now, we are thinking in terms of 
upgrading the quality of employment in terms of giving 
gainful employment to the people. All these things are 
going in the right direction but I am of the opinion that 
they are not going at a speed they should. So, my humble 
request to the hon. Minister is to concentrate on some of 
these aspects which I would like to bring to the notice of 
the House. 

15.59 hra. 

[SHRI DEVENDRA PRASAD YADAV in the Chair) 

The system of ectucation in this country is irrelevant 
to the Indian need$ today. You have· skill development, 
particularly at the lower level, in your hands while at the 
higher level It is with the Ministry of Human Resource 
Development. I think there is a need to bring these two 

things together so that the entire skill development can 
be in the hands of one Minister and the Budgetary 
allocation must be supreme because the need of the 
hour, in this country, is to provide skills to the people. 

16.00 hr •. 

When you provide skills to people in various 
professions, automatically you are providing employm~t. 
As he suggested, we are not going at the speed at 
which we should. It is because no Bill or Act is sitting on 
our head to implement these things at that speed. If you 
bring a Bill to provide employment as a right, then you 
will be forced and you will not have any other altemative 
except to go ahead with all these things. So, once you 
bring a legislation for the right to employment to all the 
citizens in this country, naturally the corollary is to see 
that they are all made skilled. When you make them 
skilled, the stress on you will go down. They would get 
employment automatically. The reason why I am inSisting 
on skill development is that today there is shortage of 
skilled people in every walk of life and in every profession. 
In Parliament when we are discussing there is no 
translator. There are no stenographers. There are no 
repair mechanics, plumbers, carpenters, etc. There is 
shortage of all types of skilled people. Even in IT sector 
where we claim that India is number one, when America 
or Germany or Japan is seeking support from India for 
supplying engineers of information technology, the 
information industry is telling that it is short of people 
who are suitable for the requirement. It means providing 
skills in the right direction where they can be practically 
put to use is required. 

In this context, I wish to mention to the hon. Minister 
that If he can make a provision to give vocational 
education to all the boys right from 8th class, depending 
upon their attitude, by the time they complete 12th class, 
they will come out of the institute with skills. They would 
come out with confidence on their own ability that they 
will live on their own or they can get gainful employment 
in the society because they are useful and their pro-
active capacity has gone up. They do not need to bargain 
or request or touch the feet of anybody. Industry will go 
to them and select them. So, if you can give that type 
of education, then automatically it would solve many 
problems. 

I would just want to bring to the hon. Minister's notice 
some areas·· where we can increase employment. One 
such area is Self-Help Groups of women which are 
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working wonderfully in this country. More than two crore 
of people can be provided employment immediately 
without any extra burden on the Government All that 
you have to do is to give the credit facility to Self-Help 
Groups at three per cent rate of interest What is the 
burden on the Government? It is the differential rate of 
interest from 9 per cent to 3 per cent which win be 6 per 
cent. Even If you provide Rs.2,50,OOO crore to those Self-
Help Groups immediately the burden on the Govemment 
would be 6 per cent multiplied by 2.5 lakh which would 
come to Rs.15,OOO crore. If it is shared by the State and 
the Central Governments, the burden on the Central 
Government would be Rs.7500 crore. WHh this money, 
you can provide employment to two crore people. They 
would not bring pressure on you that they do not have 
employment By giving money to them at lower rate of 
interest, umpteen number of means are their for them to 
not only get employment and increase the income but 
also to increase the national productivity. Your growth 
rate will go up like anything. The Finance Minister would 
not need to break his head for improving the GOP growth 
rate by 0.1 per cent to 0.2 per cent. You will be helping 
him to improve the GOP by more than 4 per cent 
overnight So, I want you to think in terms of suggesting 
the hon. Frnance Minister who is worried about reducing 
the interest rate. 

The Self-Help Groups could be given the responsibility 
of procuring foodgrains which FCI is doing. We are giving 
Rs.30,OOO crore of subsidies to FCI for procuring food 
grains. You can reduce this burden by Rs20,OOO crore 
by giving this opportunity to Self-Help Groups to procure 
foodgrains and supply to the Public Distribution System 
in their respective areas. Then you export only the surplus 
to the other States. All that you have to do is to provide 
facility to them and train them in the appropriate skills. 

The other important thing is housing. There is a 
shortage of about one crore houses in this country today. 
If it were to be spread over a period often years, then 
the construction of one crore houses could be taken up 
immediately which would provide employment to 
approximately a crore of people every year. This does 
not entail any burden on the Government. This would 
only require proper utilization of the natural resources 
Jike sand, stone and such other things and in the process 
a permanent asset for the country could be built. If we 
call America a rich country, then we do so by looking at 
such indices as housing. roads and infrastructure. What 

we, In this country. are lacking? We have more competent 
people here who are prepared to sweat and toll as the 
Govemment would desire. All that is required is motivation 
from the Govemment 

The other point is about infrastructure like roads, sea 
ports etc. If we can find out a mechanism by which the 
burden does not fall on the Govemment, then employment 
could be provided to about a crore of people in the 
infrastructure sector itself. But the Govemment is not 
looking at such options. The Govemment is depending 
on industries like MIs Reliance and other such industries 
to provide employment to the poor people. Why should 
they do so? There are other ample means. Agricufture is 
one area where crores of employment opportunities could 
be generated. Why is it not coming? It is because the 
farmers are not getting the right kind of price for their 
produce. They are not being encouraged. The Govemment 
should make efforts to offer them the right price and, in 
turn, the farmers could provide employment to 
approximately two crore people. That is one way for 
alleviation of poverty. Many of the problems of our country 
could be solved by providing employment to people. 
Employment will not fall from the sky ovemight. All these 
proposals 1hat we are making can only bring about a 
change in the employment ecenario of our country and 
the root of the solution is passing of this Bill. For 
everything that I have said here the root is the provisions 
as contained In this Bift. So, whether the hon. Minister 
likes it or not, he should not be scared of passing this 
BiD. Tomorrow he might be thinking that passing of this 
BiR would entail on the Government the responsibility to 
provide employment. It is not necessary. Once the 
Govemment passes this BiD, automatically the Govemment 
agencies would start working towards achieving this end 
and that will be the right solution to this problem. 
Therefore, I would like to request the Govemment to 
take it seriously. The Govemment may consider either 
accepting this Bill itself, or bring a Bill of this nature. It 
makes no difference. The point I would like to make is 
that the Govemment should bring in a piece of legislation 
to provide right to employment to people. 

SHRIMATI ARCHANA NAYAI< (Kendrapara): Sir, thank 
you for giving me an opportunity to participate in the 
discussion on Private Members' Bill seeking an 
Amendment to Article 16· of the Conatitution. This is an 
important piece of Iegistation· seeking. to make employment 
as a fundamental right of the oItIzen. 
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The plight of 400 crore unemployed youth is really a 
matter of great concem for the nation. We know that 
there are 82 crore people living in our country with a 
meagre amount of Rs. 20/- per day. 

Article 41 of the Directive Principles of State Policy 
envisages as follows: "The state shall, within the limits of 
Its economic capacity and development make effective 
provision for securing the right to work, to education and 
to public assistance in cases of unemployment, old age, 
sickness and disablement, and in other cases of 
undeserved wanr. 

Sir, we know that our Employment Exchanges are 
filled with lakhs of registered names seeking employment. 
Will the Govemment, be able to give employment to aU 
thoee who have registered their names in the Employment 
Exchanges of the country? No. What the Govemment, 
can do is that they can create the right employment 
opportunities, self-employmen~, vocational training 
programmes, food for work programmes, self-help 
programmes, National Rural Employment Guarantee 
Programmes etc. NREGP should be extended to all the 
districts in our country. 

Another important area is education. We know that 
education with proper element of skill cultivation can bring 
light to the teeming millions of our country. Even if our 
country is not able to provide job to them, if they are 
competent, can work abroad. 

Another equafly important area is agriculture. Majority 
of the country's population is depended upon agriculture. 
The agriculture sector contribute only about 18 per cent 
of the total GOP, with more than 60 per cent of the 
population dependence, resuhing in low per capita income 
in the farm sector. Consequently, there is a large disparity 
between the per capita income in the farm sector and 
non-farm sector. 82 per cent of our farmers hold very 
small pieces of land. The imperfect marketing conditions, 
lack of cold storages, lack of forward and backward 
linkages affect income levels of farmers adversely. 

Therefore, an appropriate policy to strengthen 
agricultural research, education and extension, timely and 
adequate availability of essential inputs such as seeds, 
fertilisers and electricity and water are needed. 
Cooperative credit should be revitalised. By this way, we 
can save our farmers from committing suicides. About 92 
per cent of the jobs in India is done by unskilled workers, 
namely, the workers of the unorganlsed sector. In order 

to protect them, there is an urgent need to bring in a 
legislation for the social security of unorganised labourers 
of our country. 

Hon. Member, Shri Mohan Singh, through this 
important Bill, pledged to commence unemployment wages 
tor the unemployed youth of our country. It is difficult to 
make social equality a reality unless the problem of 
unemployment is solved. 

Finally, I would like to request the Govemment to 
accept this progressive Bill and make right to work as a 
fundamental right for the Indian citizens. 

With these words, I support the Bill. 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
Sir, I congratulate Shri Mohan Singh for moving this Bill. 

MR. CHAIRMAN: Please conclude In five minutes. 

SHRI SURAVARAM SUDHAKAR REDDY: Sir, this is 
not justified. 

MR. CHAIRMAN: Please cooperate with the Chair. 

SHRI SURAVARAM SUDHAKAR REDDY: It is not 
the question of cooperation. It is not fair if we are not 
allowed to speak even in the Private Members' Bill. 

MR. CHAIRMAN: There are other important Bills to 
be discussed under the Private Members' Business. 

SHRI SURAVARAM SUDHAKAR REDDY: I do 
understand it. As this is also an important Bill, please 
aRow some more time for me to speak. 

This is one subject that is being discussed in our 
country for the last six decades after Independence. 
Alongwith several other rights, many people in our country 
are fighting for right to work. In early days, it was very 
difficult with our limited economy to provide such a right 
but now our economy is booming. We are advancing. 
The growth of Indian economy is more than 9 per cent. 
Throughout the world, the economy is booming but there 
is a very peculiar situation. On the one side, while wealth 
is being created, on the other side pauperisation is also 
increasing abnormally throughout the worid. The present 
wealth in the world is enough to provide clean drinking 
water, education, roads and all primary necessities for 
the entire population. But 40 per cent of the wealth in 
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the entire growth is concentrated in the hands of one 
per cent of the population. Unfortunately, in India, we are 
going in the same way. Our growth rate is excellent. But 
on the one side, it is said that the number of super rich 
is growing in a big number in our country. In Japan, 
while the super rich are only 23 in number, in India, we 
have 36 such super rich people. While there are 36 crores 
of people living below the poverty line, according to the 
statistics of the National Sample Survey Organsiation, 
70 per cent of the population are living with less than 
As. 20 per day. 

There is the corporate sector in our country which is 
earning Rs. 40 Iakhs per unit. Otherwise, they cannot 
become super rich. That is the exact reason why the 
gap between the rich and the poor is increasing. This is 
the reason why the wealth is being produced in our 
country; our economy is booming; unemployment is 
growing abnormally and this has created serious 
difficulties, dissatisfaction, frustration and anger among 
the youth of our country. 

Millions of our youth are going to other countries in 
search of jobs. Only fifteen days back we discllSSed In 
our Parliament about the young people who are stranded 
in Arabian countries, who are not aUowed extension of 
their visas. More than 70,000 of them are being sent out 
from a single country. Our people are going to far off 
countries, like Australia and many other countries. 

Our hon. coHeague, Shri KS. Rao was talking about 
improving the technical skill of our young people. The 
technically skilled people are also getting employment 
abroad. They are going to far off places, travelling 
thousands of kilometres away, in search of jobs. But those 
who reside here, in our country, are not getting 
employment There are people who cannot afford to go 
outside. 

We do not support naxalism. But it is a sad fact that 
out of 613 districts in our country, more than 280 <f1Stricts 
are affected by naxal activities. We are sure that they 
are not going to be successful. While, so many naxalites 
are killed, while the average lite of a naxaJ is less than 
four years, why is the recruitment for naxalism not getting 
reduced? It is because of the frustration of unemployment. 

This is the most important task. One of the urgent 
needs of the country is to provide employment. Right to 
Work should be inserted in the Constitution. I congratulate 
Shri Mohan Singh for bringing forward such a Bill. I appeal 

to the hon. Minister, Shri Oscar Fernandes to .. into 
consideration the urgency of this type of Bill. 

The National Rural Employment Guarantee Scheme 
and the scheme for unorganised sector wori(ers, which 
we will discuss when· the Unorganised Sector BiU comes 
up, have their own limitations. The National Rural 
Employment Guarantee Scheme is providing employment 
for the rural unskiHed. But it is only for one person in 
each family and that too for 100 days. There are several 
limitations in this Scheme. Many people, though registered. 
are not taking up jobs because that is not the type of 
job which they require and only Rs. 60 is paid as wage. 
Rs. 60 is not enough tor a family to survive in the prasenl 
day cost of living. 

The Unorganised Sector BlR, which we are going to 
discuss soon, is only for the social security, and it is nol 
going to provide security of employment. There are 
36 crores of people in unorgani8edsector. Among them, 
20 to 24 crores of people are in the agriculture sector. 
These people do not have any guarantee of employment. 

So, under these circumstances, naturally, there is a 
necessity for the Government to come forward to provide 
guarantee of employment. Right to Work, as a 
Fundamental Right. is one 01 the necessities. I believe 
the Government will respond positively. 

{TflUIS/alionj 

SHRI OEVWRAT SINGH (Rajnandgaon): Mr. 
Chairman, Sir, the BiI presented by respected Mohan 
Singhji could definitely tum out as a very revolutionary 
thought as well 88 a legislation. Today, it we discuss the 
situation in the country and see the press-dippings, we 
win find that most of the news is about extremism, 
terrorism or migration as a result thereof. It is the biggest 
problem before the common man even after sixty years 
of country's independence. When the boys or children 
are brought up to become able youths but fail to get 
employment and are looked upon as a burden for their 
own families, then, they are led towards naxalism, 
terrorism and extremism. 

Sir, respected Mohan Singhji has suggested that there 
should be provision In the constitution that if the 
Government are not in position to provide employment or 
benefit from various public welfare schemes to an 
indivkaJal, then, he or she should be given unemployment 
aItowance. 
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Definitely, it Ia a good thinking. But, at the same 
time, I would like to say that the Prime Minister 
Employment Scheme has almost failed. I would say it 
'failed' because It did not make much headway for those 
ones who have been provided loans under this scheme 
as kept on moving from pillar to post and paying interest 
to the banks but could not become self-employed. If you 
review it, you will find that there are about 70 per cent 
people in the country who have taken loans but now 
they are not in a position to repay the same. This loan 
has become a burden on them. 

Similarly, I have heard some colleagues mentioning 
about the employment guarantee scheme. I agree that a 
great initiative has definitely been taken by way of the 
employment guarantee scheme in rural areas. Through 
this House, I would like to extend my thanks to our 
young leader, hon'ble Rahul Gandhi that on his initiative 
Manmohan Singhji and Soniaji have proposed to 
implement it all over the country. But, under this 
employment guarantee scheme, only those people are 
covered who do not have any means of livelihood except 
for working as agricufturaJ labourers In the rural areas. 
Now, the biggest problem is for the educated people. We 
neither have any scheme nor employment or job 
opportunities for those people who are graduates or have 
passed Xlith standard but are unemployed and have 
attained the age of 30-35 in search of job. What will 
they do? If you go anywhere in a village or town, you 
win always find at betel shops 10-15 boys between 5-6 
P.M. to 1()"11 P.M. who are in search of jobs. They spend 
whole day at betel shops because they have no 
employment. They make efforts but fail in getting 
employment. 

Sir, through you, I would like to say that the reason 
for which a large number of youths continue to move 
around here and there is that the schemes of the 
Government are fonnulated, reviewed and the figures 
about employment opportunities created remain only on 
papers, but the facts are not in consistence with all these 
things, whether it is employment guarantee scheme or 
any other scheme. I would like to talk about the 
Chhattisgarh State which has faced migration much more 
than any other State. When you go to any part of the 
country, you win find the labourers from Chhattlsgarh 
working there. Had the jobs been available there, why 
would have they gone to another place? Why did they 
go when the employment schemes are being 
implemented? The main reason for this is that the people 

get no employment even after making rounds of the 
employers, inaspective of the fact that the employer is 
meant for running any of the govemment schemes. If 
some provision for provicing special package to them is 
made by making amendment in the constitution, then, 
the mental torture suffered by them on this count can be 
prevented. If they are given unemployment allowance, it 
would definitely be a good initiative. 

I would like to say one thing more that whenever 
the question arises about generating employment 
opportunities, a big agreement is signed with some public 
or private sectors undertaking. We see that mining lease 
is being given to big industrialists in the forest areas. 
When the deal is finalised to allot mining lease, they say 
the local people will be given employment. BALCO, TAT A 
have set up big plants in Chhattisgarh, but they have not 
been able to provide employment even to five hundred 
people in those plants. We are giving them water, land, 
forest, soil and all other things, they are also damaging 
environment, but despite these facts, no policy has been 
formulated so far. Through you, I would like to. request 
that there should be a discussion in the House that the 
SEZs being set up never fuUiI their promises about job 
opportunities. No provisions for employment are being 
made in the industries being set up there. 

I would like to draw the attention of hon'ble 
Manmohan Singhji that his proposal about giving 
unemployment allowance is a welcome step. However, I 
feel that the present Government of Chhattisgarh have 
implemented their 31/2 year old election promise by 
framing rules for providing unemployment aUowances of 
As. 3001- per month to each unemployed youth of the 
State. But, large scale corruption starts when the process 
of identifying the beneficiaries begins. Allowance was 
supposed to be provided to those who are unemployed 
and ecJucated at least up to 12th standard and have 
attained a certain age. But, among a population of two 
and a half crores in the State, even 22 thousand people 
have not been given this allowance. The main reason for 
this is that the rules framed for giving unemployment 
allowances are so complex and intricate that no 
unemployed is able to get unemployment allowance. 

Even those who are getting unemployment allowances 
are unable to do anything with this meagre amount of 
Rs. 500/-. However, this BiU is good, its intention is good, 
but my request is that the way it should be implemented 
needs to be discussed in detail. It is quite possible that 
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the Bin may be withdrawn but I urge upon the hon'ble 
Minister that whenever he gives reply, he should keep 
one thing In mind that while framing rules and policy for 
creating job opportunities or giving unemployment 
aDowances the guidelines should be very clear so that 
the benefits could reach the beneficiaries. 

SHRI RAMO AS ATHAWALE (Pandharpur): Mr. 
Chairman, Sir, I may also be allowed to speak for one 
minute. 

MR. CHAIRMAN: Athawaleji, you have already spoken 
on this Bill, you cannot be allowed now. 

·SHRI BRAHMANANDA PANDA (Midnapore): Hon'ble 
Chairman Sir, I thank you for giving me this opportunity 
to speak on the constitution Amendment Bill brought in 
by a senior member of this House Shri Mohan Singh ji. 
I welcome this sensitive and historic Bill which seeks to 
make right to employment a constitutional right The wealth 
of our Nation is our massive youth power. They constitute 
40% of our population and are within the age group of 
25. It's very unfortunate that this massive force in want 
of proper avenue is being driven to despair and frustration. 
There is gross economic and social disparity in our 
country. Even though we are known as a growing 
economy in the global community, our claim to be a 
promising, prosperous nation by 2010 will never be 
realized if we do not bridge the gross socio-economic 
disparity between different segments of the population. 

Hon'ble Chairman Sir, I would like to recount my 
experiences of life before you. Prior to my becoming a 
Member of this House, I was a practicing criminal lawyer 
in my state, Orissa. In the course of my professional 
responsibility I have travelled aD over Orissa from KB.K. 
districts (Kalahandi, Bolan9ir, Koraput) to Rourkela, 
Jharsugura etc. I have dealt with cases like theft, bank 
robbery etc. In majority of the cases I have seen that 
the people involved are usually of very young age, mostly 
between 18 to 25. The primary reason being their 
desperation and frustration. Sir, even after completing 
graduation and post-graduation, young people are not 
getting employment. That is why we witness extremism 
in the form of naxaiism and marxism in States like 
Chhattisgarh, Jhartdland, Orissa and Andhra Pradesh etc. 
The growth of extremism in India is closely connected to 
the despondency of the youth. 

"English translation of the speech originally delivenKI in 0niy8. 

We all know that India is a country. in is rich in 
resources. It has Immense potential. Hence the youth 
power must be given a proper direction. More and more 
employment opportunities should be created for the youth. 
The society of the present day India is becoming more 
and more vulnerable to crimea and criminals. We have 
to stop this by channelislng the youth in 8 positive way. 
In this context I would like to say that every body has 
a right to live with dignity and our Government should 
aDow our youth to live in dignity. Every year 58 lakh 
unemployed youth register their names in the Employment 
Exchanges. We must ensure that this massive force is 
properly engaged. Sk, I once again welcome this 
revolutionary BiU of Shri Mohan Singh ji and also draw 
the attention of the Minister of LaboUr Welfare and 
Employment, Shri Oscar Fernandes. 

fEngiisII} 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): I am thankful to Shri Mohan Singh. hon'ble 
Member of Parliament for introducing Constitutional 
Amendment Bin on providing Right to Employment to 
every able-bodied citizen who has attained the age of 18 
years. It has been suggested by the hon'ble Member 
that the State shall provide employment to every able-
bodied citizen and in the event of failure of the State to 
provide employment, en unemployment allowance shall 
be given till one gets gainful employrrnmt on such terms 
and conditions as may be prescribed by the law. The 
main intention of the Bill is to draw the attention of the 
Government to the unemploymen.t problem being 
experienced by youth in the country and is, therefore, of 
concem to all of us. I am also grateful to Shri Francis 
Fanthome. Prof. R.S. Rawat, Shri Choudhury. LaI Singh, 
Shri Sailander Kumar Chayal, Shri Ram Kirpal Yadav, 
Shri Nikhil Kumar, Shri B. Mehtab. Dr. Satyanarain Jatlya. 
Smt. Ranjeet Ranjan. Shri CK Chandrappan, Shri Rijiju, 
Shri K.S. Rao, Smt. Archana Nayak. 8hri SudhakarRedd)'. 
Shri Devwrat Singhji and Shri Brahmananda Panda who 
has just spoken. . .. (Interruptions) 

/Trans/aNon} 

SHRI RAMDAS ATHAWALE: Sir, the Minister has 
not Included my name . ... (Intenuph'ons) 

fEnglisll} 

MR. CHAIRMAN: Take your seat please. 
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SHRI OSCAR FERNANDES: Sir, I am sorry if I have 
missed out any names. ... (Interruptions). I thank them 
all for raising their concems and making very valuable 
suggestions for addressing the problem of unemployment 
In the country. 

In this connection I would like to mention that the 
Government is taking all necessary steps to deal with 
the problem of unemployment by promoting growth of 
labour intensive sectors, such as, Construction, Real 
Estate and Housing. Transport. Tourism, Small Scale 
Industries, Information Technology enabled services and 
a range of other new services which need to be promoted 
through supportive policies, especially the self-employing. 
At present, the Constitution of India does not include. 
'Right to Employment' amongst the Fundamental Rights. 
The Constitution, however, provides for it as a Directive 
Principle of the State Policy. The Constitution links through 
the Directive Principles. the question of securing the Right 
to Employment with the stage of economic and social 
development and also the resources available within the 
country. The immediate implication of declaring 'Right to 
Employment' as a Fundamental Right is that citizen can 
seek intervention of the courts of law for enforcing such 
rights under Article 32 of the Constitution through writ 
petitions. In case 'Right to Employment' has to be made 
as a Fundamental Right, it would be necessary for the 
State to fmd suitable jobs to match the requirements of 
all the people who seek employment. 

FulfiUing the promise of 'Right to Employmenf calls 
for extensive preparatory work on a number of Ironts, 
like micro-level planning, management of natural and 
human resources, development of self-employment 
opportunities on an extensive scale and other connected 
policy decisions. The Govemment is of the view that the 
concept of 'Right to Employmenf could be accepted only 
when conditions in which such a right can become a 
reality, i.e. when productive and freely chosen work is 
available to aU those who demand work. In the present 
economic scenario, this may not be possible. 

The Central Government is fully aware of the 
unemployment situation that the country is currently facing. 
Employment has been an important objective of the 
development planning over the last 50 years, though the 
Bpproachea to tackling the task of employment generation 
have been varied during this period. 

Generation of employment needs a multi-sectoral and 
multi-pronged approach which may have to rest primarily 

on creating wider avenues of wage employment and self-
employment. In the· context of liberalization and greater 
integration with wor1d economy, employment generation 
cannot be sustained unless it is backed up by higher 
emphasis on basic and secondary education and skill 
development. This has also been emphasized by Shri 
Francis Fanthome. Chaudhary Lal Singh, Shri Shailendra 
Kumar and Shri Ram Kripal Yadav. 

Keeping in view the high incidence of unemployment 
both in rural and urban areas. Government has been 
implementing various employment generation and poverty 
alleviation programmes. Some of these are Prime 
Minister's Rozgar Yojana (PMRY), Swama Jayanti Shahari 
Rozgar Yojana (SJSRY), Swarnajayanti Gram Swarozgar 
Yojana (SGSY), Sampooma Grameen Rozgar Yojana 
(SGRY) and Rural Employment Generation Programme 
(REGP) for generating gainful employment opportunities 
in the country. 

Recognising the serious problem of unemployment. 
the National Rural Employment Guarantee Act (NREGA) 
was enacted on 7.9.2005. NREGA provides for the 
enhancement of livelihood security of the households in 
rural areas of the country by providing at least 100 days 
of guaranteed wage employment in every fmancial year 
to every household whose adult members volunteer to 
do unskilled manual work. Thus, NREGA makes the 
Government legally accountable for providing employment 
to those who ask for it and thereby goes beyond providing 
a social safety net towards guaranteeing the Right to 
Employment. 

Sir. this may not be exactly what Shri Mohan Singh 
has demanded, but this is a beginning. We have made 
a beginning by providing 100 days of work in 330 districts 
and in a few months. that is, from the 1 st April, 2008 we 
are extending it to all the rural areas in the country. It 
was implemented in 200 identified districts in the country 
in the first phase with effect from 2.2.2006 and has been 
extended to 130 more districts in the second phase with 
effect from 1.4.2007. However. the Government has now 
decided to extend the National Rural Employment 
Guarantee Act (NREGA) to the rural areas of all the 
remaining districts in the country including the Union 
Territories with effect from 1.4.2008. Shri Kiren Rijuju has 
also raised this point and this is what we have decided. 
This has been possible because of the hon. Prime 
Minister's concem and the concem expressed by the UPA 
Chairperson Shrimati Sonia Gandhi, our young 
Parliamentarian Shri Rahul Gandhi and our Finance 
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Minister who is very keen that we should cover the entire 
country. 

About 2.11 crora households have been provided 
employment up to October 2007 in the current financial 
year. Out of a total budget provision of As.12,ooo crore 
for the current financial year, As. 8,303.82 clOre have 
already been released by the Central Govemment to the 
State Govemmen1s as Central share so far. 

A very significant feature of this Act is that if a worker, 
who has applied for work under NAEGA, is not provided 
8q)Ioyment within 15 days from the date on which work 
is requested, an unemployment aIowance shall be payable 
by the State Government at the rate prescri)ed in the 
Id.. Since 2004, an effort has been made to identify and 
implement refonns in administration of Industrial Training 
Instilutes in the country so as to facilitate closer interaction 
with the industry in order to improve quality of training 
and make graduates better employable. Vocational training 
is provided to about 7.50 Iakh trainees in 110 trades 
every year through a network of 5465 Industrial Training 
Institutes/Centres. Govemment of India has taken steps 
to upgrade 100 Government rns through dome8tIc: funding 
and 400 with the World Bank Assistance into Centres of 
Excellence. The remaining 1396 Government rns are 
being upgraded in a Public Private Partnership mode at 
a cost upto As 2.50 crore per ITI being plOvided by the 
Central Government as interest free loan. About 2.50 Iakh 
apprentices are being trained every year in 187 trades 
under Apprentices Act, 1961 to meet the demand of akiIed 
manpower in the country. Another scheme titled Skill 
Development Initiative has been started during the current 
financial year with an outtay of As. 550 croras. This will 
provide training to one mBlion persons In next five years 
and thereafter, one mUlion persons ever year in modular 
employable skills with multi-entry and multi-exit options in 
flexl:)te delivery schedules. 

The Government attaches great importance to 
imparting employable skills to youth and therefore, the 
Prime Minister in his Independence Day address to the 
nation on 15th August. 2007 announced to set up 1500 
new rna, 100 more Potytechnics, 10,000 more Vocational 
education schools and 50,000 Ski" Development Centres 
in order to train 10 million more people every year. In 
order to accomplish this onerous task in mission mode, 
a National Skill Development Mission is also propoeed to 
be set up shortly. Shri K.S. Rao has mentioned about 
this. These efforts will not only provide the skilled work 

force to the industry but also provide decent jobs to the 
youth of the country. 

Eleventh Five Year. Plan plOvides an opportunity to 
restructure policies to achieve a new vision based on 
faster, more broad-based and Inclusive growth. It aims at 
making employment generation an integral part of the 
growth process and devise strategies to accelerate not 
only growth of employment but also of wages of the 
poorly paid. Eleventh Five Year Plan contains important 
policy initiatives for generation of employment. Creation 
of 70 million new job opportunities would be one of the 
monItorabie socio-economlc targets. Additional employment 
opportunities in future wiH be generated mainly in the 
services and manufacturing sectors. 

Additional emptoyment opportunities in future will be 
generated mainly in the services and manufacturing 
sectors. 

[Transls/lon} 

MR. CHAIRMAN: As the time alloted for this motion 
is already over, the timing of the House be extended till 
the discussion on this item is conctuded. 

{English} 

SHRI OSCAR FERNANDES: Thus it may be seen 
that the Govemment is already taking necessary measures 
for the generation of employment opportunities for 
unemployed persons. 

The total requirement 0' funds per year for the 
purpose of payment of unemployment allowance to all 
the unemployed persons registered with the employment 
exchanges which stands at 41 million, works out to be of 
the order of . Rs. 49,200 ClOre, in case, a sum of 
As. 1,000 per month is paid to each registered job seeker. 

The country Is not In a position at the moment to 
Incur such Ruge expenditure involved on the 
unemployment allowance. The Central Government is, 
therefore, of the view that the payment of unemployment 
allowance to au unemployed youth would divert aub8tantiaI 
resources from the development progt'Bmmes to a non-
developmental activity. The resources of such a magnitude 
should better be used for developmental activities which 
woutd generate substantial productive employment rather 
than to be used on unproductive activities like 
unemployment allowance. Therefore, the Central 
Government is not in favour of payment of unemployment 
allowance to the unemployed as a matter of policy. 
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I would once again thank all the han. Members who 
have raised v~ I8suea on the une",*,yment situation 
in 1his House. The UFA Government has accorded high 
priority to the unemployment problem and has been taking 
all possible steps for promotion of employment among 
the unemployed. You will agree ~t the problem of 
unemployment is of great concern to all of us. Our 
Government is very serious in making all possible efforts 
to solve this problem. I would therefore request the han. 
Member, while thanking him for initiating the debate and 
raising the issue and giving us the suggestions as to 
how we can deal with unemployment, Shri Mohan Singh, 
to kindly withdraw this Private Member Bill and cooperate. 

[TrsflS/slion} 

SHRI MOHAN SINGH (Deoria): Mr. Chairman, Sir, I 
am grateful to the han'ble Minister and to all those hon'ble 
Members who have supported the intention and objective 
behind this Bin. Rising above the party allegiances, both 
the opposition and treasury benches have extended their 
wholehearted support to the spirit of this Bill. I am glad 
that the Bin has been passed. If members of every party 
support the spirit behind this Bill, I am satisfied that this 
BiN got maximum support as this is the most politically 
important matter as on date. 

The idea of a welfare State has been envisaged in 
the ConstItution of India under which certain policies have 
been laid down for gMng directions to the States. As per 
one of the maJor policies In it, directions have been issued 
to make arrangements for providing employment to 
everyone. The hon'bIa Minister has read out a long list. 
In the next session, when Chidambaram ji will present 
the budget, we win hear a more lengthy list but the 
difficulty before the country is that the remedy is worse 
than dl8ease worsens with cure. 

Povarty alleviation is a major issue. Whoever is in 
power talks about povarty alleviation. Poverty is the result, 
the reason is unemployment, the poor are the ones who 
are unemployed. Hence. if you want to remove poverty. 
the remedy is to obviate unemployment. It is futile to 
believe that the disease will be cured without complete 
treatment. I also know this fact that the ConstItution cannot 
be amended by bringing a Private Member's Bill. The 
provisions made and the expectation generated by the 
Constitution cannot be fulfilled by us alone till the time 
the ruling party is ready for it. The hon'ble Minister has 
supported the sentiments behind this Bill except the fact 
that he is not in a position to give unemployment 

allowance at any cost. In order to escape from this 
helpless situation, my suggestion is that if this article is 
inco,tporated In the fundamental rights provided in the 
Constitution by taking it out from the directive principles, 
then the minister will be compelled to make prOvision for 
this purpose. Thafs why I have expressed my desire to 
remove this article from the directive principles and put it 
under the fundamental rights. The Minister acknowledges 
the sentiment behind the Bill, but Is not ready for the 
extension. Had he given the credit for the schemes to 
solve the problems of unemployment to Chidambaramji 
in one or two words and had he also taken the name of 
my friend Raghuvanshji it would have gladdened me a 
bit. Fun credit has been given to Rahulji and Soniaji, but 
there are some other people also who deserve this praise. 

SHRI OSCAR FERNADES: I have given crean to 
other peopie also. 

SHRI MOHAN SINGH: " Is all right; he should have 
taken the name of Raghuvanshji who was the most ardent 
supporter of the said Bill. He appreciates the sentiments 
and I am aware that we cannot amend the Constitution 
on our own, hence this is our compulsion. With your 
permission, I request that leave be granted to withdraw 
the Bill. 

{English} 

MR. CHAIRMAN: The ql.lestion is: 

"That leave be granted to withdraw the Bill further to 
amend the Constitution of India." 

The motion was adopted. 

[Trsnslstion} 

SHRI MOHAN SINGH: I withdraw the Bill. 

16.53 n. 
INTER-STATE RIVER WATER REGULATORY 

AUTHORITY BfLL, 2005 

{English} 

MR. CHAIRMAN: Now, we take up item no. 45-
Inter-State River Water Regulatory Authority Bill, 2005. 

Shri Mohan Singh. 
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{Translation} 

SHRI MOHAN SINGH (Deoria): I beg to move:-

"That the Bill to provide for the constitution of an 
Inter-State River Water Regulatory Authority for the 
distribution of inter-state river water and for matters 
connected therewith or incidental thereto, be taken 
into consideration. 

All of us are aware of this matter and he has suffered 
the most on this account. Whenever the rainy season 
sets in, water is released from the States from where the 
rivers originate. As a result, the States located In the 
low-lying areas are affected by the floods regularly. The 
Bihar State has witnessed floods three-four times in this 
year and dunng the last two-three years. The floods start 
from Uttar Pradesh State and end in Bihar. Every year 
almost twenty to twenty five crore people in North India 
are devastated by floods. The same situation is prevailing 
in other States also. The common man of Delhi remained 
desperately craving foreven drinking water, as the river 
Yamuna originates from the Himalayas, a quarrel begins 
among the people of Haryana, Punjab and Delhi for its 
water. Rajasthan is at the furthennost end but all efforts 
made to take Indira Gandhi Canal to Rajasthan and make 
the desert areas of Rajasthan lust green failed and it 
remained merely a dream. From the times of Indiraji, 
efforts are on to take Indira Gandhi Canal to Rajasthan, 
but its water has not reached there so far. Every year 
th,...four States of Delhi, Rajasthan, Punjab and Haryana 
are locked in a dispute that equal distribution of Yamuna 
water does not take place. The southem States also face 
a simlar situation. We have seen the magnitude of dispute 
going on between Kamataka and Tamil Nadu over the 
sharing of Cauvery river water. The hon'ble Supreme 
Court had to intervene and some of the southem States 
involved in the said dispute were not ready to accept the 
award given by the Supreme Court in this regard and 
there were widespread agitations from the people's side. 
A tfl8pute has also been going on between Madhya 
Pradesh and Gujarat for Narmada water. The Sourashtra 
region of Gujarat is facing serious crisiS of potable water 
as on date. The sole work for the womenfolks in the 
moming is to walk 1 ()"20 kilometers to fetch water, as 
there is no arrangement in place for potable water. A 
similar situation is prevailing in many cflStricts of Uttar 
Pradesh. About our Bundelkhand region, the reports are 
appearing in newspapers that absence of water has led 

to the appearance of cracks on the surface of the earth 
and it has created such a situation which could lead to 
possible volcanic eruptions. As a result of the fierce 
drought witnessed by Bundelkhand region during the last 
four-fIVe years, there is a posslbHity of volcanic eruptions 
and starvation deaths. There is no shortage of water in 
our country, if there is any deficiency, it is only in the 
proper distribution of water. A long time back. 8 policy 
was fonnulated at the time of Shrimati Indira Gandhi 
when Shri K.L Rao Sahab was the irrigation Minister. He 
had stated that rivers of north India would be taken to 
the Southern parts of the country. But Vindhyachal 
mountain lies in between these two areas. Like the 
Himalayas in the north, there is Vindhyachal mountains 
in the central region of our country. Hence, it is an 
arduous task to take the rivers of north India to the 
Southem parts of the country. But by adopting a policy, 
the Govemment has stated that if they could not take 
the rivers of north to the south, then they will link the 
rivers of north with each other in such a manner as to 
provide water in those rivers which don't have any water 
in the rainy season and when there is maximum 
requirement for water during summer, the water wiD remain 
conserved in a way so as to fuHiII the need of water in 
summer, to make water available for the irrigation 
purposes and to resolve the issue of potable water also. 

Mr. Chainnan, Sir, our eastern India is also facing a 
grave issue as the Himalayas Is the main source of water 
and reports are being published daily in the newspapers 
of our country that our neighbouring country is making 
efforts to spoil the sources of the rivers which rise from 
Tibet. News has regularly been published in the 
intemational newspapers that efforts are on to change 
the direction of Brahmaputra river using Hydrogen at the 
estuary of the river from where it rises. Areas upto 
Kashmir are irrigated using the water of said rivers and 
using this water, we are able to produce electricity for 
Kashmir, apart from thi8Airrigation is also done in Punjab 
and Himachal Pradesh, we have been hearing for the 
last two years that 5indh river Is also facing crisis, 
obstructions are created in JheIum and Chenab rivers in 
such a manner that the power generation turbines became 
flooded, and many such turbines were thus destroyed in 
Himachal Pradesh in the last few years. Hence the water 
management of the rivers Ie an Important issue for the 

. unity of the country and It is also necessary for the 
prosperity of the common man of the country. Hence I 
have expressed a desire that instead of common man of 
a State repeatedly approaching the court the Govemment 
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should appoint an arbitrator to solve their problems, a 
permanent regulatory authority be set up in the country 
which will undertake the distribution of water taking into 
account the requirement of each State. Therefore, I would 
like to read out the objects and reasons of this BiD. 

17.00 hrs. 

[English} 

As a result of smaller States being constituted in the 
country, the number of rivers passing through another 
State or States from the State of their origin has 
1ncrea8ed. Usually, the practice is that the upstream States 
store the river water at its Originating point and the 
neighbouring downstream States do not get adequate 
water for their needs. During monsoon, water is released 
in the river by the State of its origin, as a result of 
which, the downstream States have to face the 
devastations caused by floods. In dry season, people of 
downstream States suffer from drought conditions. Water 
is one of the principal reasons of dispute amongst different 
States. Therefore, it has become necessary to bring all 
inter-State rivera under the exclusive jurisdiction of the 
Central Government. The Central Government should 
undertake the exercise of water sharing through a 
regulatory authority keaping in view the needs of various 
States. In addition, providing resources for water 
harvesting to States that are faced with floods and drought 
is also very important. 

Hence, I am moving this BUI for the consideration of 
this House. 

MR. CHAIRMAN: Motion moved: 

"That the Bill to provide for the constitution of an 
Inter-State River Water Regulatory Authority for the 
distribution of inter-State river water and for matters 
connected therewith or incidental thereto, be taken 
into consideration.· 

/Translah"on} 

SHRI LAKSHMAN SINGH (RAJGARH): Mr. Chairman, 
Sir, first of an I would like to extend my thanks to Shri 
Mohan Singh ji who has introduced a motion involving a 
good subject. Along with this I hope that the Minister'S 
reply will be satisfying for all the MPs and the whole 
country and he will give a well thought reply. The irony 
of fate of our country is that even after the passage of 

60 years since independence, the work related to water 
management has not been done in a way as expected. 
This is the reason as Mohan Singhji has already stated 
that many a times discussions have been held in the 
House while one part of the country witnessed drought 
another part was affected by floods. If we take up the 
case of interstate river water distribution, for example the 
case of Ravi-Beas, under section 14. court was 
approached with regard to this dispute and the court 
gave orders to the Govemment to set up a tribunal. A 
tribunal was set up but till date the tribunal has not 
submitted its report to the Govemment. Now you think 
about the fate of Rabi-Beas water dispute. Similarly. there 
is another dispute regarding Mahadei-Mandeyi river. This 
dispute is between Maharashtra and Goa Govemment. 
Court has Issued directions to the Govemment of Goa to 
submit a report in that regard but now the year 2007 is 
coming to an end and the said report has not been 
submitted so far, in order to resolve these disputes, the 
hon'ble Supreme Court of India has directed that the 
disputes regarding the distribution of river water should 
be solved in a scientific manner. 

[English} 

"The basis of solving the river dispute should be 
scientific" . 

[Translation} 

I agree with this point of view. As everyone is aware. 
politics is played in this matter also. If the State is ruled 
by the same party which has been in power at the Centre 
they cause delay in replying to the Court, such a practice 
exists. we are aware of it and many problems are created 
due to the said delay. If on the one hand, we talk about 
maintaining unity and integrity of the country, we should 
take steps to preserve the unity and integrity of the 
country. I do not agree with the decision taken by the 
Govemment of Punjab and the Govemment of Punjab 
has even stated that it would abolish section 5 of Punjab 
termination of agreement act. What will happen if they 
abolish the said section 5? Today moming itself, the 
attention of this House has been drawn towards Rajasthan 
where there is shortage of water. Tomorrow, if Himachal 
Pradesh says that as the rivers Ravi and Beas originate 
from there. it wiD not give water to Punjab, then from 
where Bhakra will get water, from where water will come 
to Govind Sagar dam? Hence there is a need to have 
discussion in this regard. The example of Delhi has been 
cited here. The Govemment of Uttar Pradesh is not 
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[Shri L.ak&hman SIngh] 
supplying water to Delhi. Delhi is the capitaJ of the country 
and inrunerable people are living in Delhi. Commonwealth 
games are going to be held in the year 2010. In this 
regard, we can't walt for the declaion of the hon'ble 
Supreme Court of In<ia. I urge the Government to hold 
discussion with both the States by inviting them so as to 
solve this dispute. 

Mr. Chairman, Sir, the scheme to interlink rivers Is a 
good one. Today, due to global wenning, temperature on 
earth is rising, as a result water levels in the seas are 
also on the rise. H we do not link the rivers the entire 
water of rivera will flow down into seas and the water 
level wiD rise even further. Hence there is a need to 
interlink the rivers. Certain people have raised some 
reservations about the scheme of inter .Iinklng the rivera. 
My request to the Minister is that this dispute should 
also be resolved. I would like to say that poIitic::a was 
played in this regard. Union Government had given 
approval to the scheme to link Ken and Betwa rivera but 
how the environmentalists have raised reservations that 
TIger reserve is affected by Ken-Betwa. But at that time, 
environment apecialisIs had not raised any objections and 
had given approval to the said scheme. As approval to 
the said scheme was given by the previous Government, 
the said scheme is not being considered seriou8Iy. Now 
it is being stated that there are environmental issues 
involved in it. There should not be such kind of double-
Facedness. Similarly, there is Parvati Rabi-Indus river 
scheme which affects both Madhya Pradesh and 
Rajasthan. There is no dispute from the environment point 
of view in this scheme. Even some minor, insignificant 
disputes were also solved. Both the States have reached 
a consensus also. Union Government had aHocated funds 
for this purpose. All of you are aware that a large party 
of the territory in Rajasthan which is lying adjacent to the 
Madhya Pradesh Is a drought prone area. If attention is 
not paid towards that region or arrangements are not put 
in place for the supply of water, the territory lying adjacent 
to Madhya Pradesh wiH become desert. As a result of 
the river linking project, volume of water will rise to 1360 
Iakh quesic which can be utilized for irrigating about 1.25 
Iakh hectares of land so far this scheme has not been 
initiated. I want that approval for the said scheme be . 
given expeditiously so that we can prevent the 
transformation of said area belonging to Rajasthan and 
Madhya Pradesh into a desert. Poor people reside there 
who migrate to other States looking for employment 
avenues, their migration to other places can be stopped 
once this projects gels underway. The problem of potable 

water being faced by them can be solved and the 
depletion of water level can also be stopped. I hope that 
the hon'ble Minister will throw some Hght on this matter. 

[En¢sh/ 

SHRI S.K. KHARVENTHAN (Pa/ani): Thank you, Sir, 
for the opportunity given. 

First of all, I am appreciating and congratulating our 
han. senior Member Shrl Mohan Singh for Introducing 
this BiD. Through this BiD he is suggesting to constitute 
an Inter-State Water Regulatory Authority by the 
Government of India to resolve the disputes between the 
State where the river Originates and the States where it 
flows. 

He has suggested in clause 5(1) of this Bill that the 
Authority shall consist of the Chairperson, who shall be 
a retired Chief J.ustice of Supreme Court and four other 
members who are retired and have held high positions in 
the Ministries of Water Resources and Energy of the 
Central Government. Then, he explains the functions of 
the Regulatory Authority. The first function Is to calculate 
the water resources available in all the States and their 
requirement of water tor the purpoees of Irrigation, drinking 
and generation of power. It is al80 to advise the 
Government with regard to water harvesting policy. These 
are the things he has suggested. 

If you go from Kanyakumari to Kashmir, throughout 
the country all the States are having problem of water 
sharing. When our great late leader Shri K. Kamaraj 
became the Chief Minister of Tamil Nadu, on April, 14, 
1954, he planned to construct various dams in the State 
of Tamil Nadu, particularly Bhavani Sagar Dam and 
Amaravathi Dam etc. for irrigation purposes. Now, all the 
States, where the river originates and flows to other 
States, are fighting for sharing of water. So, the hon. 
Member has suggested through this Bill to solve this 
problem between the States. 

I want to put forth before this august House that to 
solve the disputes between the States, Inter-State River 
Water Disputes Act was enacted in the year 1956. It was 
further amended in the year 2002 to adjudicate the 
disputes In a time bound manner. A number of cases 
were referred to this Inter-State Water Dispute Tribunal 
and those cases are pending for a number of years. 
Huge money Is already spent for solving the problem, 
but the problem is not yet solved. During the rainy season, 
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we are able to see that there is more water flowing in 
River Ganga and River Brahmaputra, wlthout using it for 
any purpose. 

If you go to the Southem States nice Tamil Nadu, we 
are not able to get water In a time bound manner for 
agricultural purposes. Even though we have cauvery delta 
in Tamil Nadu, we have to beg to other States for taking 
the water; otherwise total agriculture in the State will 
collapse. That is the position. Now-a-days, we are having 
shortage of water. We are in need of water for having 
hydroelectric projects. Those States which are having more 
water, they can give it to other States which are not 
having sufficient water. 

Under the provisions of the Inter-State River Water 
Disputes Act, the Inter-8tate River Water Disputes Tribunal 
was constituted and a number of cases were referred to 
it from various States. In this regard, I want to mention 
certain cases. With regard to rivers Ravi and Seas, there 
is a dispute among Punjab, Haryana and Rajasthan. Till 
2006, for this case alone, they spent nearly Rs. 5.45 
emre. There is Cauvery River water dispute among Kerala, 
Kamatalea, Tamil Nadu and Pudduchery. Till 2006, nearly 
Rs. 10.43 crore were spent. With regard to Krishna River 
water dispute among Kamataka, Andhra Pradesh and 
Maharashtra, nearly Rs. 2.05 crore were spent. The entire 
expenses for the Tribunal are bome by the participating 
States. Even after spending these huge sums, the 
problems are not yet solved. 

There is a dispute among Goa, Karnataka and 
Maharashtra with respect to Madei, Mandovi and 
Mahadayi Rivers. These are aU long pending disputes. 
Andhra Pradesh and Orissa are fighting in the same 
manner regarding Bansadhara River water. Then, Tamii 
Nadu and Kerale are fighting with regard to water of 
Mullaiperiyar River. That is continuously going on. The 
Govemment of India is effectively and sincerely trying to 
solve the problem by way of negotiations. If the 
negotiations do not succeed, the problem is referred to 
the Tribunal. The matter is pending in the Tribunal also. 
Once the Tribunal does not solve it, it goes to the 
Supreme Court. In the Supreme Court also, it remains 
pending. 

Unless tbe Inter-State Water Disputes are solved 
throughout the country. there will not be a permanent 
solution of water required for irrigation and power 
generation purposes. For example, if the States come 
forward with a compromise, then the problem will be 
solved. 

As regards Madhya Pradesh and Uttar Pradesh, a 
Memorandum of Understanding (MoU) was signed one 
year back with respect to the Ken-Betwa link. Simiiarly, 
Rajasthan is also preparing to sign an MoU with respect 
to Chambal, Kali Sindh, Parbati and Banas rivers for 
irrigation and drinking purposes. Therefore, our senior hon. 
Member, Shri Mohan Singh, suggested constituting the 
Inter-State River Water Regulatory Authority with the help 
of which all the rivers will be taken by the Government 
of India. Hence, based on this suggestion, the Government 
of India can direct the States - where water source is 
available or from where water originates - to provide 
water to the States where water is necessary or required. 
If this Bill is accepted by the Govemment, then the 
problem in this country will be solved. Hence, I am 
welcoming this Bill, and supporting this Bill. 

{Translation} 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Chairman, 
Sir, I strongly support the Inter-State River Waler 
Regulatory Tribunal Bill, 2005 introduced by Shri Mohan 
Singh who is a very experienced Member and is close to 
farmers. In fact water is life. It is a great boon of God. 
Hence, everyone should have a right on this. According 
to poet Abdul Raheem Khankhana-

"rahiman paani rakhiye bin paani sab soon, 
paani gaye na ubare mati manas choon." 

Sir, it's a piece of poetry by Abdul Raheem 
Khankhana. 

'Rahiman paani rakhiye' means that we should 
conserve water. "Bin paani sab soon' means without water 
life cannot exisr. 'Paani gaye na ubare moti manas 
choon" means water is the life and blood of all flora and 
fauna as wen as life/ess things like minerals and metals 
etc. Here water is indicative of the aura or shine and in 
case of human beings, respect and honour. Thus a man's 
life is worthless if he commands no respect.· Similarly, a 
pearl having no 'water '(shine) is of no use or limestone 
and flour is useless water content is present in them. 
Thus, water is of vital importance. Here, the word 'Aabru' 
is derived from the word 'Aab' which means water and 
"aabru" means honour. In Vedas it has been written • Aapo 
vai Brahman" which means that water is the soul of 
universe. In this way, the significance of water has been 
accepted right from eternity. 
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[prof. Rasa Singh Rawat) 

India is called nature's eracle. On one side of the 
country is situated the great Himalayas while on the other 
sides are situated Vindhyachal. Satpura. eastem ghats 
and the Westem ghat. A! some of the places there are 
rivers while great plains. desert of Thar are situated at 
some other places and the south is the abode of 
peninsula and coastal plains. The country is the home to 
different kinds of climate. flora and fauna. crops. fruits & 
diverse set of people belonging to different religions. 
castes and speaking different languages. Thus goes a 
famous couplet hom a poem "Arun yah madhumai desh 
hamara, jahan pahuch anjaan kshltij ko milta ek sahara". 
What can be more unfortunate than the dispute over 
water in a country like this. 

Sir. I am very sorry to say that instead of adopting 
national approach we have been sticking to regional and 
parochial approach subject to riparian law i.e. only those 
should have the right to use the water who live in the 
land of the source of water. This is not right. When we 
have accepted the rivers to be inter-state resource. as 
rivers flow from one State to another. all should have the 
right to use its water. but unfortunately we quarrel with 
each other. You have come out with a very swift 
suggestion that the Supreme Court and the High Court 
would decide about the matter. Ifs a very long process. 
If an Authority is set up and water is treated as national 
property and rivers too deemed to be the national 
property. it would inculcate a sense of nationality among 
us which in tum would make us share the joys and 
sorrows of one another. Once the water is treated as 
national property the authority would be able to ensure 
its equitable distribution. The water could be sent from 
the water rich areas to water deficient areas. 

Sir. you have yourself experienced this. While 
expressing your views you have yourself said several 
times that Bihar faces fury of flood and every year two-
third of its portion get affected by flood. Be it Uttar 
Pradesh, Bihar or Rajathan, Assam every State is facing 
the flood situation. Earlier, rain clouds were not to be 
seen in Rajasthan for a stretch of 14 years but today 
Sarmar is facing flood situation. The entire climate Is 
changing and giving rise to such a situation but stiR there 
is no doubt that there is shortage of water in Rajasthan. 

We have been struggling for the last several years. Almost 
20-25 years have elapsed since the construction· of Bhakra 
Dam since then, we have been requesting that besides 
H.ryana, Rajasthan should also get its share of water 
from Satluj. Ravi and Vyas rivers and in the Management 
of Shakra Control Board a representative of Rajasthan 
should also be taken. 

Earlier, we used to get 0.6 million cubic mettes of 
water. It had been decided primarily that until the entire 
canal system involving the construction of sub-canals, 
drains is completed and full irrigation facilities Is 
developed, we were supposed to work with the predecided 
water capacity and thereafter enhanced capacity of water 
would be provided to us. TIll then we will be given this 
much facility. But now when even this construction work 
has been completed, the quantum of water for us has 
remained unchanged. In Rajasthan construction work of 
Incira Gandhi canal has been completed. CRUes of rupees 
have been spent on these construction works, water 
supply has reached Jaisalmer, Sarmar and Jodhpur but 
Punjab is still denying our share of water. Now, Punjab 
has passed Termination BiU and clearly stated that no 
share wiH be given to Rajasthan and Haryana. There 
has been dispute between Haryana and Punjab over the 
construction of Satlu; Yamuna link canal for the last 
several years. I don't want to dwell much on aU these 
disputes as my colleagues have mentioned a lot about 
them . ... (lnltNTuplions) AUeast give me an opportunity to 
express my views. 

In some areas there is 80 much of abundance of 
water &0 88 to lead it to face the scourge of flood while 
in some other areas there is scarcity of water. In the 
name of humanity it is our duty to provide water to the 
water deficient areas from the water rich areas. When 
the flood situation arises water is released by opening 
flood gates of the dams and water could be seen 
everywhere. When there is no flood and the irrigation 
facilities are required then no water Is made available as 
the flow of water is blocked. One State does not want 
the water to be shared by other States even though they 
may end up diverting the water to Pakistan. This is really 
a frightening situation. 

When hon'bIa Rao Saheb was irrigation Minister. he 
has also made efforts and after that when NOA 
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government came to power, hon'bIe Atal Bihari Vajpayee 
took initiatives in the development of infrastructure be it 
relating to construction of roads, or envisaging river -
linking programme for providing water to the water deficit 
areas from the water rich areas to resolve the problem 
of drinking water and Irrigation in drought affected areas 
on one hand to rid the water rich areas from the problem 
of excess water as well. However, I am sorry to say that 
since the UPA Government came to power, it has not 
only reduced the budgetary allocation but has also 
adopted indifferent attitude towards this problem. 

Soz Saheb Is sitting here, in future this problem is 
likely to be faced by Kashmir also as China is also laying 
its claim on Sindh water . . (Intsrruptionsj 

MR. CHAIRMAN: Hon'ble Minister will also give reply 
in this regard. You have covered all points except 
Amarkantak. 

PROF. RASA SINGH RAWAT: I was saying that all 
States should get water from rivers. It is our religion and 
it has been In our culture to provide water to a thirsty 
and provide food to a person who is hungry. Hence, 
wherever there is scarcity of water, water should be made 
available from the water rich areas. 

I fully support this Bill. This Bill has 2-3 good features 
which you would also like to appreciate. The Authority 
which will be constituted has to perform two functions. 
Firstly, the Authority will recommend the Union 
Government to distribute the water of inter-State rivers to 
each State. The Regulatory Authority will recommend this. 
Secondly, water conservation is a must and it will 
recommend the Union Govemment to allocate funds to 
each state for this purpose. 

The Authority which will be constituted shalt comprise 
a Chairperson and two other members. The Chairperson 
shall be a retired Chief Justice of the Supreme Court 
whHe the other two members to be nominated to the 
Authority have had held senior level posts in the Ministry 
of Water Resources and the Ministry of Power of the 
Union Govemment. The Union Govemment prepare the 
panel of persons to be nominated to the Authority and 
recommend the names to the President. Since the final 
authority of nominating members rests with the President, 

no one can raise objection in this regard. Be it a dispute 
between Tamil. Nadu and Karnataka or between Rajasthan 
and Madhya Pradesh regarding sharing of Kali, Sindh 
and Parvati river water, we have been hearing this for 
the last three years that the problem has already been 
resolved by way of negotiation, however the States are 
not getting their share of water. 

Sir, I support this bill and through you I request the 
Union Government that a Central Water Authority may 
be set up at the earliest so that our problems could be 
solved. 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIF-UO-DiN SOl): Mr. Chairman, Sir, I am happy that 
Shri Mohan Singh ji has brought a very good Bilt in the 
House. I respect his spirit and agree to his views. I also 
agree with what my colteagues Mohan Singhji, Prof. Rasa 
Singh Rawat ji and S.K. Kharventhan ji, who belongs to 
Tamil Nadu had said. The statement of this Bill shows 
that Shri Mohan Singh ji feels concerned, I do have 
concern and the House too is concerned about this issue. 
He is pained when he finds that water is there in Punjab, 
it is there in Yamuna but it is not supplied in full quantity 

.• ,.}g r~e reparian states. He made a mentioned of Krishna 
, -aner cauvery also. There the people are facing lots of 

difficulties. People living in the areas where the flow of 
water is lower are facing lots of difficulties. He is also of 
the opinion that there is no shortage of water in the 
country. In fact it is a matter of sharing the river water. 
Prof. Rasa Singh Rawatji quoted the shlokas of Abdul 
Rahim Khankhana. All the Members, who are present, 
here, are concerned about this; hence there should not 
be any dispute about it. I agree to his viewpoint. He has 
mentioned about inter-linking of rivers also. Though it 
appears that discussion on this issue should get over 
immediately but since it is not possible, therefore we will 
have detailed discussion on it on some other day. It is 
a very important issue. I would tell you in detail as I 
have made efforts to study all aspects of this difficult 
problem. I have spent time studying this problem. I shall 
tell you in brief. I support Shri Mohan Singh because the 
spirit behind the Bill is very good. It is the duty of the 
patriots that they should feel concerned about all. In 
Madhya Pradesh and Rajasthan this difficulty exists. Shri 
Lakshman Singh has also mentioned about this problem. 
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[Prof. Saif-ud-Din Soz) 

The pending projects of Madhya Pradesh and Rajasthan 
projects should be completed. I would tell you about this 
but first I would like to talk about views expressed by 
other members. 

{English} 

Shri S.K. Kharventhan raised real issues. He said 
that there are disputes between Keraia and TamH Nadu 
on the Cauvery basin, that the institution of tribunal takes 
a lot time, and that they are going to court. But you will 
realize that there is a system in the very Constitution. If 
we delay, then the Supreme Court can take suo motu 
notice of thal There is a system in our Constitution. We 
have the Judiciary; we have the legislature; and we have 
the Executive; and we also have the jurisdiction. We 
should feel proud of these organs. But he is right because 
court takes a long time. The thing which can be resolved 
through discussion, cannot be resolved by courts, even 
after spending a year. Therefore, in due course, we have 
to go to that. But here and now, I must say that we 
cannot avoid tribunal 

Water Disputes Act is based on the Constitutional 
provisions, that is, article 262 of the Constitution of India. 
First of all, I would like to tell Shri Mohan Singh that as 
for the institution of a Regulatory Authority is concerned, 
I would say that at the moment it is not needed because 
Entry 56 of the Constitution of India is comprehensive 
enough. I have already told you that I want to save the 
time of the House and so, I wiD not speak much. I have 
a copy of the Constitution with me. Entry 56 of the Union 
list is powerful enough. It gives power to the Central 
Government. The position is that the Founding Fathers 
of the Constitution wort<ed very hard. They gave power. 
They wanted water to be the State subject. Even though 
there is entry 56, it overrides Entry 17 of the State list. 
Yet, it cautions that you may not invoke it in such a 
manner that the States will not be in agreement with 

you. So, after long thinking on these issues we have 
come to a consensus. 

What is the consensus? The consensus is our 
agreement in the Ministry. After deliberations in both 

Houses of Parliament, in our Consultative Committee, the 
situation that prevails in the country is, we are consulting 

the Statea. We cannot do anything without their 
consultation. The consensus is now rellected·· when we 
are proposing to set up BRiver BasIn Organisation In 
consultation with the co-basins to decide on the optimum 
devalopment of the basin and use of water in an equitable 
manner and to resolve diff8f9l1C88 through consultations. 
We are doing that but the process is lengthy. Something 
should happen. 

I agree with the spirit of the hon. Member. Something 
should happen so that the upper riparian do not control 
water or use water in such a manner that the lower 
riparian are put to difficulty. In monsoon they have enough 

water to flood others and when there Is scarcity of water 
they face drought. We must avoid that situation. Every 
drop of water belongs to the nation. It does not matter 
through how many States a river flows. It belongs to aU, 
belongs to the entire nation. 

I am continuing this di&cusaion with the hon. Chief 
Ministers. We are trying to evolve a broader consensus 
in the country. We shall do that but I have a little 
apprehension. Sometimes, the diffICUlty may arise. As an 
organ of the Government of India I may like the States 
to come to a consensus but that may become difficult. I 
sat with the hon. Chief Ministers of Tamil Nadu and 
Kerala. I was all the time promoting understanding 
between them. Ultimately, that issue has gone to the 
hon. Supreme Court. What can I do? I cannot do 
anything. I tried my best to promote understanding. 

We are lucky that in response to the needs of the 
society this Constitution has been amended umpteen 
times. So, in future we may think of creating some 
mechanism where a situation will arise in the country-
I would not say compulsorily-where the States wHI have 
to be reasonable enough to come forward to have an 
agreement As of now, people talk of disputes. Let me 
teU you that already 125 agreements are in shape. When 
I was in abroad, somebody asked me that In India we 
have disputes on water. I told him that yes, we have 
disputes. We have Tribunals which take a lot of time and 
a lot of money also. We waste money and time on 
disputes and go to the Supreme Court. In India already 
125 agreements are in shape. So, we should not be 
afraid of disputes. Through consultations with the hon. 
Members in the two Houses, we should evolve a system 
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where the States will rise to the situation and there wHI 
be no dispute. We shall try to resolve this issue. The 
States will resolve this issue among themselves. 

In this connection, I would say that inter-finking is a 
tool to use water equitably and in a better way. Prof. 
Rasa Singh Rawat has quoted Abdur Rehman Khane 
Khana and he talked very beautifUl things. He is a 
nationalist. I say that but ultimately he came to politics 
finding fautt with this Government where he was totally 
wrong. The situation in his mind is that this Government 
has kept inter-linking on the back burner. That is 
absolutely wrong. My Ministry is putting a lot of effort for 
inter-linking. Ken-Betwa Unk DPR is in progress. The DPR 
is a very difficuH thing. You have to get concurrence 
from the Ministry of Environment and environmentaUsts 
have to sit and apply their mind. It takes a lot of time. 
Then, you have to agree on a DPR. Finally, thank God 
thet there is DPR in process. They wanted three years 
but I begged of them to kindly give it in two years. I do 
not know whether they will be able to complete it or not. 
Six months have already elapsed and one and a half 
years more Is there. But when Ken-Betwa DPR will be 
ready and we start working, it will be a very great news 
that two rivers wiU get linked. It would bring a lot of relief 
to Uttar Pradesh and Madhya Pradesh. 

I am following it vigorously Parvati-Kali Sindh-Chambal 
link. Let me teU you, my dear friends, that not only did 
we provide MoU to Rajasthan and Madhya Pradesh but 
I wrote three DOs so far to Shri Chauhanji and my sister, 
Vasundharaji that this is your water, use it properly, 
connect these rivers and give relief to the people. Writing 
00 means putting a concerted effort. It is not merely 
MoU, it is with them, tet them decide. You should help 
them because you are the hon. Member from that State. 
Par-Tap/-Narmada link pertaining to Gujarat-Maharashtra, 
Daman-Ganga-Pinjal link, Godavari-(Pulavaram)-Krishna-
(Vijayawada) link pertaining to Orissa-Maharashtra-Andhra 
Pradesh-Karnataka and Chhattisgarh, for Par-Tapi-
Narmada and Daman Ganga-Pingal links, MoUs have also 
been provided. We are persuading these States to kindly 
do something. It is your water and it is nation's water. 
You corne to an agreement and connect these rivers. 
We are at your disposal with all technical help and 

whatever help is needed. 

Therefore, my hope is that this Ministry will succeed 
in inter-linking. If we connect these five links, we have 
14 feasibUity reports for the peninsular area ready. We 
are also working for the Himalayan links. We are 
vigorously in touch with the Government of Nepal because 
now it is possible to deal with Nepal in a better way. 
Unfortunately, Nepal is not out of woods totally but as 
compared to earlier situation, it is in a better position. It 
is marching towards democracy. My officers have visited 
Nepal during these six months. We wish to do something 
in the Himalayan area also. Our feasibility reports are 
ready for two links for indian position. Now 14 feasibility 
reports in peninsular component are ready. 

So inter-linking is a positive thing. The question of 
inter-linking will certainly bring relief to this country and I 
can assure this House that it is not on back bumer. My 
Ministry will take positive action in that direction. 

Now I would request Shri Mohan Singhji that I have 
accepted the spirit of his Bill. So, I would request him to 
withdraw this Bill. 

(Tf1InsllJtion] 

SHRI MOHAN SINGH: Mr. Chairman, Sir, the Hon'ble 
Minister and all the hon'ble Members have fully supported 
the intention of the introduction of this Bill. 

Sir, I may be permitted to withdraw this Bill because 
what I find out from the speech of the hon'bte Minister 
is that his department under his able leadership has been 
making all efforts to find out a solution tot he problem of 
water and river water disputes. 

[English] 

MR. CHAIRMAN: The question is that leave be 
granted to Shri Mohan Singh to withdraw his BiD. 

(Translation] 

SHRI MOHAN SINGH: Sir, I withdraw the BiU. 
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17.41 tva. 

[DR. I.AxMtN.t.RAvAN PANDEY in the CY7Bi1j 

ELECTORAL REFORMS COMMISSION 
BILL, 2006 

{English} 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, I beg to 
move: 

"That the Bill to provide for setting up of an Electoral 
Reforms Commission and for matters connected 
therewith or incidental thereto, be taken into 
consideration.· 

Sir, this is a very important issue. There have been 
a series of efforts to reform the electoral system in India 
in the past. It is necessary because we are one of the 
largest democracies in the world and for the last 60 years, 
since Independence, we have been successfully practising 
a democratic system. It is a very vibrant democracy. We 
cannot claim to be the situation as same in our 
neighbourtIood countries which became Independent along 
with us. So, naturally, for us, democratic system is very 
precious. It is for that reason that this House took up the 
matter in all earnestness, had discussions and had also 
decided to set up Commissions. But unfortunately we 
could not come to definite conclusions about reformation 
of the electoral system in our country. 

Sir, if I remember correctly, you also probably would 
remember as you too were a Member of the House then, 
there ~ two Commissions set up so far in the recent 
past. One was the Indrajit Gupta Commission on Electoral 
Reforms and the other was the Dlnesh Goswami 
Commission on Electoral Reforms. Before that there was 
another Commission set up on electoral reforms under 
Shri Y.B.Chavan. I remember that when I became a 
Member of this House for the first time in 1971, Shri Atal 
Bihari Vajpayee had asked for a discussion on electoral 
reforms. But unfortunately so far we could not come to 
any conclusion on this. I think. It is high time that we 
take a decision so that our democratic system could 
benefit out of this and resultantly become stronger. 

Sir, this BiR of mine is a Private Member's BiD and 
thus might suffer from a few limitations. What I have 
proposed in this BiN is to set up a Electoral Reforms 

Commission. I also have preacribed its composition. The 
Chief Justice of India, one of the retired Election 
Commissioners and one of the existing Members of the 
Election Commission should be its Members. What I have 
suggested is that this Commission should go into the 
problems relating to elections and submit before this 
House their suggestions. The Government shOUld 
accordingly take decisions. 

Now, some of the important problems that I wanted 
this Commission to look into are these. The first one is 
the question of State funding of elections. Our election 
has become something which is unaffordable for the 
common man. it is so expensive and also, in this process 
of election, as is complained by various quarters, muscle 
power, money power and other powers play a very 
important role. So, there is a suggestion made by both 
Indrajit Gupta Committee and also the Goswami 
Committee. They said that there should be State funding 
for elections and also ban certain other spending by 
private quarters so that election can be held in a manner 
that everybody will be on a equal footing in terms of 
their money power. So far, the Government has not taken 
any decision about it. I think it is high time that we must 
take a decision about State funding of elections. 

Secondly, a very important issue that I am raising is 
about the present method of election. Here, 
representatives are directly elected from constituencies. It 
is good. But we have seen some developments which 
are not so good for our democracy. For example, there 
was Assam agitation and the State was In turmoil after 
Assam Accord. Similarly, after the Accord in Kashmir, 
when elections took place, only a small percentage of 
people voted. So, those who had been elected to the 
Assembly hardly represented a small fraction of people 
because the system is so worked out that if you get one 
vote more than the candidate behind you, you will get 
voted. Suppose he gets nine votes and I get ten votes, 
I get elected. But the total electorate may be ten lakhs. 
So, this situation shouid go. 

Therefore, I suggest that there should be two types 
of constituencies. Half of the constituencies should be 
fdled by list System and proportional representation. It is 
a bit diffICult but it is ideal. this kind of a system is 
SUCC8S8fully being practised in South Africa. The List 
System creates certain other conditions also. There are 
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people who may be very great writers, very big 
inteUectuaIs, painters and scientists but in today's situation, 
it Is very difficult for them to contest elections and get 
elected to the Lok Sabha. These people are not used to 
that kind of wori<. But when there is a Ust System, the 
parties are given the priority to submit a list before the 
election deciding the priorities. In that priority list, if these 
kinds of people who will be essentially good for 
strengthening the democratic system In our country are 
put at a higher level of priority, then that party will get 
many votes and get elected. And these people can get 
a chance to get elected to Parliament and oUler 
Aasernblies. 

Now, another important thing is this. One very big 
controversy is going on in India which is about the 
reservation of women in Parliament and State Assemblies. 
TheoreticaJly, everybody is supporting it. A very few people 
are against it. Actually, they are not against it but they 
say that it should be reformed· a little bit more. But we 
could not do that so far. 

Women Parliamentarians of South Africa came here 
and explained their position. They said that there is a 
List System. The proportion they decide is 50 per cent. 
The list should begin with a woman, the second should 
be a man and the third should be a woman and so on. 

So, they get top priority. So, my suggestion is, in 
our country also we can practise this list system for fifty 
per cent of the Lok Sabha constituencies, out of which 
fifty per cent should be reserved for women. Then, without 
any problem of caste, religion and money power, they 
can be elected. Money power is curbing the deserving 
people who are sociaAy and politically active and who 
are useful to the society. They can get elected in the list 
system. What I suggest is that fifty per cent should be 
elected through list system. Of that fifty per cent, fifty per 
cent should be reserved for women. So, in the total 
strength of Parliament, 25 per cent will be reserved for 
women. 

For the remaining fifty per cent of the seats, I suggest 
that we can follow the present system of direct elections 
to the constituencies. There I propose fifteen per cent 
reservation for women. If you work it out, it may come 
to 34 to 35 per cent. .11 this system is followed, there will 
be healthy practice. It will be a very healthy practice, in 
the sense that money power will be curbed because there 

will be State funding and there will be prohibition of private 
people to come in and help the candidates in whichever 
way they do. today. Once that is curbed, money is not a 
big factor. 

With proportional representation system and list 
system, with fifty per cent reservation for women, we get 
an opportunity to have elections in half of India without 
much influence of caste,reHgion or any other chauvinist 
sentiments that might create problems in a certain 
situation. A more objective approach will be there in those 
fifty per cent seats. People can compare the list of mine 
with the list of yours and decide which is better and 
accordingly elect. They can also take individuals into 
consideration. So, I propose thaI Ihis list system should 
be there for fifty per cent of the seats. For the remaining 
fifty per cent, I already explained my suggestion. 

11 we practice this system, that would strengthen our 
democracy. II can strengthen our democracy much more 
than what it is today. Take, for example, our experience 
with regard to 33 per cent reservation in panchayals and 
local bodies. This House had passed a Bill giving 33 per 
cent reservation for women in panchayats and local 
bodies. We have been practising it for nearly two decades 
and it is very successful. 

We have seen that educated and enlightened women 
are corning to the forefront and work because there is a 
new opportunity open to them, which was not there earlier. 
Once that opportunity has been opened up to them, 
educated, energetic and socially committed women are 
coming up to take up the responsibility of working in 
these local bodies. 

I would like to cite the example of Kerala because 
I can talk with confidence. We found that these women 
are more dedicated to the cause to which they are elected 
today. They are more sincere. Various studies undertaken 
by various institutes have agreed that they are less 
corrupt. So, those women who are less corrupt, more 
dedicated and more sincere are playing a very important 
role in panchayat raj institutions in Kerala I think similar 
wiD be the experience in other States also. 

Now, if that kind of a situation comes, naturally the 
question will be raised. If they are successfully functioning 
in the Panchayati Raj Institutions, then why not in the 
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(Shri C.K. CIwIdrappan] 
Pllriemant or in the State Legislative M8emblias.. That 
queation ... been very toroafuIly now put acroes by 
woman organisations, political parties, social activislB and 
ewrybody. The only thing is that we are not taking a 
decision becallse we have our own problems. Now, this 
is probably a way out that a new system by which without 
creating 8I'If other problem, half the election can be done 
and wcmen can find their rQltfuI place in the Parliament 
and in the State L.egiaIative Assentiies also. 

It was Iala Stlri Raiiv Gandhi who brought this one-
third ...-vatlon. ... (In/BIn.fpIitJn$) 

MR. CHAIRMAN: Shri Chandrappan how much time 
wiD you take? 

SHAI C.K. CHANDRAPPAN: Sir, I will take another 
five or ten minutes. 

MR. CHAIRMAN: It is becau8e we wiI sit up to 6 0' 

clock. 

SHRI C.K. CHANDRAPPAN: Yea, Sir. I will wind up 
in two or tttr. minutes and then somebody alae may be 
given a chance because I do not want that the Bill to tal 
through. It is an important Bill. 

So, what I am saying is that this House should 
seriously discuss this problem. 1 am not saying that this 
BIll should be adopted. Anyway, the han. Minislar will 
request that you lOnely withdraw the Bill. But we could 
not take a final deciaion on electoral refonns. That 8houId 
be seriously diacI_ed by this House and we should 
discuss it in a dispassiOi18le manner so that we may 
come to certain conclusions which will help the 
Government to come to a decision. 

Sir, with this hope I commend this Bill for the 
coneidBI ation of the HoI.Be. 

MR. CHAIRMAN: ~ ~ 

"That the Bill to provide for setting up of an Sectoral 
Reforms Commission and for matters connected 
therewith or incidental thereto, be taken into 
consideration .• 

SHRI K.S. RAO (Eluru): Mr. Chairman, Sir, I thank 
you very much for giving me this opportunity. 

Sir, my han, friend, Shri Chandrappan, more eo a 
Member from KenIIa, is aIway8 iI dereSted.1n the electoral 
reforms. ••. {InIfII'nPitJn6) It is not only he but also the 
entire country is interested in eIeolorai reforms. More 
particularly, the party in the OppositIon wiD invariably be 
intel'88l8d in discuasIng this issue in depth under the 
apprehension that the party in power Is misusing their 
position so that the eIection8 are- not -held in a free 
atmosphere and they take aMntage to· aee that their 
own people are alectad. But when the same Opposition 
goes to the Ruling Benches, they forget all these things. 
They forget about the reforms. Then, they continue tiR 
the next Lok Sabha and the next Lok Sabha. This is the 
unfortunate situation which is prevaHing In this country. 
Every Member of Parlanent individuaDy, no matter which 
party he belongs to, is Interested in electoral reforms. He 
is Interested in the free and fair elections. They want to 
ensure that no Returning Officer must be given the extra 
authority wherein he will misuse his position. Even at the 
time of tlJIng the nomination, he will say, he gave wrong 
and false information or some other information is 
available. So, he might cancel the validity of the 
nomination iIseIf. He can be acraened at that point Itself. 
That is the fear of the Members who are inverlably out 
of power. But they also want the same thing. They want 
to get the same thing done by their Returning Officer 
when they are in power. So, this is very unfortunate. I 
have been aeeing it in the last eeveraJ Lok Sabhas. If all 
of us were to be sincere to see that these elections go 
reaIy free, fair and they reflect the real wi. of the people, 
then absolutely there will not be any question and they 
wi. not be aittIng in the pit and making slogans and 
asking for ~ of the Question Hour and then 
dIacI."'8ion and all those 1tW1gs. If we, the Members of 
Parliament, went to "** In abeoIuee terms without aspiring 
for power by wrongful means, if aI of us were to stand 
on the ethics and norms and say that let I may be get 
defeated, but I wiI maintain these nonns, these ethics, 
these guideIinea, these rules, we do not require somebody 
else to comment. 

18.00 In. 

We do not requir8 the JudicIary to interfere Into our 
arena. If this were to be the altitude, then there need 
not be any diacuaaion af all. But thI8 diIcussIon contlnues. 
It wi. continue for the next Sea8ion and after that also. 
So, it may continue for another 20 to 30 years. 
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Shri Chandrappan, Members like you will have the 
opportunity to open the discussion many a time. Next 
time also, you can open the discussion. 

MR. CHAIRMAN: Shri Rao, since it is Six of the 
Clock now, you can continue you speech next time. 

SHR! K.S. RAO: Do you want me to continue my 
speech next time? 

MR. CHAIRMAN: Yes. 

SHR! K.S.RAO: Thank you, Sir, ! win continue my 
speech next time. 

MR. CHAIRMAN: The House stands adjoumed to 
meet tomorrow, the 1st December, 2007 at 11 am. 

18.01 hrs. 

ThtJ Lok S8bha then adjoufT1lld IiII E/e1lfll1 of the 
Clock on SaturdBy, the 1stlJecember; 20071 

Agtahayaf18 10, 1929 (SIlIaJ). 
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21. Shri Murmu. Hemlal 238 16. Shri Chavda, Harisinh 2103, 2113, 

22. Shri Nayak. Ananta 231 
2144, 2148, 
2150 

23. Shri Ramkrishna, Badiga 236 
17. Dr. Chinta Mohan 2051 

24. Shri Rana, Kashiram 240 
18. Shri Chitthan, N.S. V. 2064 

25. Shri Saradgi, Iqbal Ahmed 239 
19. Shri Chowdhary, Pankaj 2029 

26. Shri Shivajirao, Adhalrao Patil 237 
20. Shri Chowdhury, Adhir 2026, 2101, 
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Shri Singh, Mohan 227 
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29. 



621 AnntJXUf'e I AGRAHAYANA 9, 1929 (Sska) Annt1xurtll 622 

2 3 2 3 

22. Shri Deara Milind 2024, 2085 51. Shri Mehata, Alok Kumar 2056, 2118, 2156 
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33. Dr. Jagannath, M. 2088, 2159 62. Shri Panda, Prabodh 2198 
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39. Shri Kharventhan, S.K. 2007, 2075, 2133, 67. Shri Pathak, Brijesh 2018, 2166 
2164, 2175 68. Shri Pathak, Harin 2035 
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41. Shri Krishna, Vijoy 2071, 2129 
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76. Shri RBO, Rayapati Sambasiva 2055, 2189, 2202 
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78. ShriRawale, Mohan 
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2074, 2145 
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2028,2089,2154, 
2174 

82. Shri Reddy, Suravaram 2060 
Sudhakar 

83. Shri Range PatH, Tukaram 2013, 2111, 2148, 
Ganpabao 2171 

84. Shri Rijiju, Klran 2009, 2182 

85. Shri Sei Prathap, A. 2066 

86. Shri Saradgi, Iqbal Ahmed 2On, 2131, 2170, 
2179 

87. Dr. Senna, ANn Kumar 2195 

88. AIJv. Satheedevi, (Shrimati) P. 2069, 2127, 2204 

89. Shri Salpathy, Tathgata 

SO. Shri Scindia, Jyotiraditya M. 

2015 

2054 

91. Shri Shaheen, Abdul Rashid 2016, 2117 

92. Shri Shivajirao, AdhaIrao Patil 2102, 2141, 2169, 
2178 

93. Shri Shivanna, M. 2037 

94. Shri Siddeswara, G.M. 2004, 2027, 2086, 
2135, 2165 

95. Smt Sikdar, Jyotirmoyee 2058. 2093. 2120, 
2152, 2203 

96. Shri Singh. Ganesh 2096 

97. Shri Singh, Rakesh 2044 

2 

98. Shri Singh Rampal 

99. Shri Singh, Rewati Raman 

100. Shri, Singh, Sugrib 

101. Shri Sinh Uday 

102. Shri Subba, M.K. 

103. Shri Subbarayan, K. 

104. Smt. SUjatha, C.S. 

105. Shri.Suman. Ramji La! 

106. Shri Thomas, P.C. 

107. Shri Thummar. V.K. 

108. Shri Tripathl, Chandra Manl 

109. Shri Trlpathi, 8ra;a Kishore 

3 

2194 

2062, 2109 

2025. 2050. 2186 

2045 

2019, 2082 

2038, 2106. 2146. 
2172, 2180 

2004 

2051 

2040. 2199 

2038, 2004, 2064, 
2104, 2144 

2178, 2182 

2047. 2108 

110. Shri Vallabhaneni, Ballabhaneni. 2063, 2123. 2190 
BaIashowry 

111. Shri Veerendrakumar, M.P. 

112. Shri Verma. Ravi Prakash 

113. Vadav, Anjan Kumar M. 

114. Shri Vaday. Baleshwar 

115. Shri Vaday, Giridhari 

116. Shri Vaday, Ram Kripal 

117. Shri Verrannaidu. Kinjarapu 

2039, 2101(c), 
2109, 2162 

2102, 2128, 2141, 
2169, 2178 

2119 

2017, 2105. 2145. 
2183 

2005 

2056, 2118. 2156 

2070 



825 AnntIxunI /I 

Financtl 

l.8w .nd JustictI 

Rum! 0tI1ItIIopn7w7t 

St:ItInt» lind TBchnoIogy 

TtUJ Ahins 

UItW7 OtI/MIopmtInI 

WMHm lind ChIld OtI/IfIIopmtInI 

l.8w lind Justictl 

AGRAHAYANA 9, 1929 (Sska) 

ANNEXURE-II 

Mlnisl1rwiss Index to StamJd OUt!lSfions 

227, 228, 230, 238, 240 

224, 232 

222, 226, 233 

223, 225, 234, 237 

231, 235 

221, 229, 236, 239. 

Mlnislly-wIsIJ index to UnstsmJd OlHlSfion 

2021, 2113, 2159 

2033, 2076, 2097, 2189 

Af1I1tIXII1rI /I 626 

2003, 2005, 2008, 2009, 2012, 2029, 2034, 2036, 2040, 
2043, 2044, 2045, 2047, 2048, 2049, 2050, 2051, 2054, 
2056, 2060, 2062, 2068, 2069, 2070, 2072, 2080, 2081, 
2085, 2088, 2096, 2098, 2104, 2105, 2107, 2108, 2109, 
2115, 2116, 2123, 2129, 2133, 2135, 2136, 2143, 2146, 
2147, 2148, 2149, 2150, 2151, 2155, 2156, 2157, 2163, 
2165, 2169, 2170, 2172, 2173, 2174, 2176, 2180, 2181, 
2182, 2183, 2184, 2185, 2187, 2190, 2191, 2193, 2196, 
2198, 2201, 2202, 2204, 2206, 2207 

2011, 2055, 2063, 2095, 2106, 2118, 2119, 2126, 2128, 
2161 

2010, 2014, 2015, 2022, 2023, 2053, 2071, 2084, 2087, 
2099, 2112, 2122, 2132, 2144, 2167 

2020, 2064, 2117, 2175 

2019, 2024, 2031, 2035, 2046, 2052, 2057, 2082, 2083, 
2092, 2100, 2101, 2125, 2127, 2138, 2171, 2179, 2192, 
2205, 2209 

2058, 2059, 2086, 2089, 2091, 2093, 2094, 2120, 2140, 
2141. 2152. 2188. 2194, 2200, 2203 



627 ~II NOVEMBER 30, 2007 AnnsxuIrI II 628 

2002, 2017, 2041, 2067, 2114 

2025, 2038, 2039, 2065, 2078, 2090, 2110, 2186, 2197 

2013, 2026, 2027, 2028, 2037, 2042, 2061, 2066, 2073, 
2079, 2102, 2111, 2121, 2124, 2130, 2134, 2137, 2139, 
2142, 2145, 2154, 2158, 2160, 2162, 2168, 2195, 2199, 
2208 

2004, 2006, 2007, 2016, 2018, 2030, 2032, 2074, 2075, 
2077, 2103, 2131, 2153. 2184. 2166, 2177, 2178 



INTERNET 

The Original version of Lok Sabha proceedings is available on Parliament of India 
Website at the following address : 

http://www.pariiamentofindia.nic.in 

LIVE TELECAST OF PROCEEDINGS OF LOK SABHA 

Lok Sabha proceedings are being telecast live on Lok Sabha T.V. Channel. Live 
telecast begins at 11 A.M. on everyday the Lok Sabha sits, till the adjoumment of the 
House. 

LOK SABHA DEBATES ON SALE 

Printed copies of Lok Sabha Debates of English and Hindi Versions and other 
Parliamentary Publications are available for sale at the Sales Counter, Parliament 
House, New Delhi-110 001. 



P.L.S.401XXXI.1112007 
S06 

© 2007 By LOK SABHA SecRETARIAT 

Published under Rules 379 and 382 of the Rules of Procedure and Conduct of Business in Lok Sabha 
(Eleventh Edition) and Printed by Mis Dhanraj Associates Pvt. Ltd .• New Delhi. 


	0001
	0002
	0003
	0004
	0005
	0006
	0007
	0008
	0009
	0011
	0012
	0013
	0014
	0015
	0016
	0017
	0018
	0019
	0020
	0021
	0022
	0023
	0024
	0025
	0026
	0027
	0028
	0029
	0030
	0031
	0032
	0033
	0034
	0035
	0036
	0037
	0038
	0039
	0040
	0041
	0042
	0043
	0044
	0045
	0046
	0047
	0048
	0049
	0050
	0051
	0052
	0053
	0054
	0055
	0056
	0057
	0058
	0059
	0060
	0061
	0062
	0063
	0064
	0065
	0066
	0067
	0068
	0069
	0070
	0071
	0072
	0073
	0074
	0075
	0076
	0077
	0078
	0079
	0080
	0081
	0082
	0083
	0084
	0085
	0086
	0087
	0088
	0089
	0090
	0091
	0092
	0093
	0094
	0095
	0096
	0097
	0098
	0099
	0100
	0101
	0102
	0103
	0104
	0105
	0106
	0107
	0108
	0109
	0110
	0111
	0112
	0113
	0114
	0115
	0116
	0117
	0118
	0119
	0120
	0121
	0122
	0123
	0124
	0125
	0126
	0127
	0128
	0129
	0130
	0131
	0132
	0133
	0134
	0135
	0136
	0137
	0138
	0139
	0140
	0141
	0142
	0143
	0144
	0145
	0146
	0147
	0148
	0149
	0150
	0151
	0152
	0153
	0154
	0155
	0156
	0157
	0158
	0159
	0160
	0161
	0162
	0163
	0164
	0165
	0166
	0167
	0168
	0169
	0170
	0171
	0172
	0173
	0174
	0175
	0176
	0177
	0178
	0179
	0180
	0181
	0182
	0183
	0184
	0185
	0186
	0187
	0188
	0189
	0190
	0191
	0192
	0193
	0194
	0195
	0196
	0197
	0198
	0199
	0200
	0201
	0202
	0203
	0204
	0205
	0206
	0207
	0208
	0209
	0210
	0211
	0212
	0213
	0214
	0215
	0216
	0217
	0218
	0219
	0220
	0221
	0222
	0223
	0224
	0225
	0226
	0227
	0228
	0229
	0230
	0231
	0232
	0233
	0234
	0235
	0236
	0237
	0238
	0239
	0240
	0241
	0242
	0243
	0244
	0245
	0246
	0247
	0248
	0249
	0250
	0251
	0252
	0253
	0254
	0255
	0256
	0257
	0258
	0259
	0260
	0261
	0262
	0263
	0264
	0265
	0266
	0267
	0268
	0269
	0270
	0271
	0272
	0273
	0274
	0275
	0276
	0277
	0278
	0279
	0280
	0281
	0282
	0283
	0284
	0285
	0286
	0287
	0288
	0289
	0290
	0291
	0292
	0293
	0294
	0295
	0296
	0297
	0298
	0299
	0300
	0301
	0302
	0303
	0304
	0305
	0306
	0307
	0308
	0309
	0310
	0311
	0312
	0313
	0314
	0315
	0316
	0317
	0318
	0319
	0320
	0321
	0322
	0325
	0326

